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LOK SABHA DEBATES

Yol. XXTII [Tenth Serics, Seventh Session, 1993/19p5 (Saka)] No, 10
' LOK SABHA {Translation)
M SHRI RAM NAGINA MISHRA

Tuesday, August 10, 1993/Sravana 19,
1915 (SAKA)

"The Lok Sabha met at Eleven of the
Clock

(Mr. Speaker in the Chair)
[English}
OBITUARY REFERENCE

MR. SPEAKER : Honourable Members,
I have to inform the House of the sad
demise of one of our former colleagues,
Shri Raichandbhai N. Shah.

Shri Shah was a member of First Lok
Sabha during 1952-57 representing Chhind-
wara parliamentary constituency of Madhya
Pradesh.

An industrialist and businessman by pro-
fession, Shri Shah took active part in the
independence movement. For his partici-
pation in the Civil Disobedience Movement,
he suffered imprisonment. He also parti-
cipated in the ‘Quit India’ movement in
1942 and was detained for 14 months.

As an active political and social worker,
he held important positions in the local
bodies. He took special interest in the
development of Railways and Industries.

He passed away on 26 July, 1993 at the
age of 76 at Pandhurna, Madhya Pradesh.

We deeply mourn the loss of this friend
and I am sure that the House will join me
in conveying our condolences to the be-
reaved family.

The Members may stand in silence for
a short while as a mark of respect to the
deceased,

11.02 hrs.
. The Members then stoed - in silence for a
-shory ‘while)

A=)

(Padrauna) : Mr. Speaker, Sir, A terrible
incident has taken place in the country.

(Interruptions)
{English]

MR. SPEAKER : We will take it up
after the Question Hour.

(Interruptions)
{Translation]

SHRI MADAN LAL KHURANA (South
Delhi) : So many people have died in this
incident. . . (Interruptions)

AN HON. MEMBER : In Andhra Pradesh
. .. . (Irterruptions)

[English)

MR. SPEAKER : We will do it after the
Question ‘Hour.

ORAL ANSWERS TO QUESTIONS
{Translation)
SEX EDUCATION

»201. SHRI RAMESHWAR PATIDAR :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether a symposium on “Adoles-
cent Education” was organised by the
National Council of Education, Research
and Training recently in New Delhi;

(b) whether the issue of introduction of
sex education was considered in this sym-
posium;

(c) if so, the views expressed by the
experts therein; and

(d) the reaction of the ~Government
thereto ?
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[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA) : (a) to
(d) A statement is laid on the table of the
Sabha.

Statement

A National Seminar on Adolescence
Education was organised by the Natjonal
Council of FEducdtional Research and
Training (NCERT) at New Delhi on
12th and 13th April 1993, in which diffe-
rent aspects of the introduciion of sex
education into school curriculum were dis-
cussed. The major recommendations in
the Seminar, inicr -alia, were (i) introduc-
tion of suitable components of Adoles-
cence Education into the curricuium at all
stages of school .Jucation, {ii) considering
the sensitivity of the subject a cautious
approach should be adopted and. adolescence
education introduced in a ‘phased mannes’.
(iii) use of other media like elec'ronic
media to transmit necessary messages to
the target groups, (iv) to Tournch cwarcness
building programmes cmong parents,
opinion-leaders, educationists and commu-
nity in general, (v) to make adolescence
educa‘ion in a part of Population Education
Programme and (vi) to include material on
Adolescence Eduction in the pre-service and
on-going in-service teacher training pro-
grammes.

2. The recommendations of the National
Seminar have been accepted by the NCERT
tor consideration along with other aczde-
mic issues of major concern, advancement
in knowledge and pedagogical improve-
ment, while modernizing the secondary
education curriculum before the end of
VIII Plan period.

[Transla‘ion]

SHRI RAMESHWAR PATIDAR : Mr.
Speaker, Sir, recen:ly the National Counc’l
of Educationzl Research and Training has
organised a Seminar and recommended for
the introduction of sex educztion into
school curriculum. The Government has
accepted the recommendations for imple-
men‘ion during the Eighth Five Year Plan.
In the light of Indian Culture and Con-
servative Indian Society, I would like' to

AUGUST 10, 1992
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tell the hon. Minister that yes'erday itself,
i a village in Muzaffarnagar, a lover and
nis beloved ‘were beheaded on the decision
given by the village Panchaya'. In addi-
tion to it. AIDS is spreading in the society
rapidly. Delhi alone has 10,000 HIV
positive paticats. In the light of all these
facts I would like to say *hat the disease
of AIDS can spread in the country like an
epidemic and our country may become a
second Africa. In the ‘light of Indian
Society and Culture, 1 would like to know
whether the Government propose to create
a suitable atmosphere in the country before
maplementing this sex education.

HE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT {SHRI1
ARJUN SINGH) : Hon, Mr. Speaker, Sir,
the anxicty expressed by the hon. Member
is reasonable. There is no two opinions
:n this _matter that special efforts should be
made sericusly for creating suitable atmos-
rhere in Indian Society and every care
should be tzken to keep the other subjects
scparate from this subject so that these
subjects may not intermingle. In view of
21! these things a seminar was organised
o review the matter. NCERT will make
¢fficient and serious efforts to include the
suggestions made in the seminar into the
school curriculum.

SHRI -RAMESHWAR PATIDAR : Mr.
Speaker, Sir, the word sex has become
<omewhat intclerable in our society due to
our socicl values. If we want to adopt
Froyad’s views, we should make such
amendments in it as these views may suit
‘o our cultere as well as our civilization.
i, therefore, would like to say that 'sex has
5 vital role in our life. (Interruptions)
Then oll these things can be proved. 1
would like to say that God is in every man
and woman znd the soul exists in everyonc
and the soul attracts the soul and this is
the a traction of souls and this is the way
of life. This all should be transformed in
such a way 2s it should become morzl and
ieligious education. In the ancient age ‘oo
we had a subject ‘Kok Shastra’ to be
taught in India but its teachers were
‘Rishis—:he highly learned persons so it
should be taught by learned people only.
(Interruptions) 1 would - like to know
whether the teachers will be given the
training first to‘impai-this- education. The
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second thing is that through this education
we can save the youths from the diseases
like AIDS but it could not be a perma-
nent solution. It may also be possible that
through this education such diseases and
such problems may increase in the society,
So there is a need to find out the treat-
ment of such diseases.

[English]

MR. SPEAKER : Now please, you have
to stop il.

{Translation]

SERI RAMESHWAR PATIDAR : Will
vou mrke arrangements for imparting moral
education through religious preaching ?

SHRI ARJUN SINGH : Respected Mr.
Speaker. Sir, neither I could reach up to
the literury level of the hon. Member nor
to his knowledge on the subject. In the
renly of this question I would like to tell
the measures to be taken on this issue.
‘The issue has been discussed in detail and
some suggestions have been received as to
how this subject should be added in the
curriculum. For the efiective implementa-
tion of these suggestions it will be necessary
to provide training for teachers for enabl-
ing them to impart this education.

|Enelish)

SHRI SHRAVAN KUMAR PATEL: 1
would like to know very specifically from
the hon. Minister whether the Government
shares the views of some expcrts that in
countries where sex education has been
imparted, there the population rate of in-
crease has gone down.

SHRI ARJUN SINGH : The fact is that
in this country the reference to this subject
s come up through the population con-
trol process. There are already many areas
in which the population factor is in the
curriculum even today in many of the text
:00ks. Theiefore, what the hon. Member
says is entirely correct. Ultimately this
proper educaiion wiil help in controliing
population also.

SHRI MUMTAZ ANSARI: 1 would
like to know from the hon. Minister
whether the Government is contemplating
to remove all obscenities from the litera-
iare, Tike novéls aid cifiema’ songs Because

various songs have been wri‘ten and are
being sun like, “Choli ke pzeche kya hai”
and so on. I want to know whether the
Government is contemplating to remove all
these obscenities from the lifestyles of the
people or whether such type of things will
allowed in the curriculum of the students.

SHRI ARJUN SINGH : Obscene texts
are not something in which we are directly
involved 2nd there is a law and there are
v:ays in which it has been interpreted. 1
do not want to say anything, But as far
as the educational aspect is concerned, we
will certainly try to see that nothing
obscene creeps in through the texts.

[T ranslation)
MODERN IRRIGATION TECHNIQUE

*202. SHRIMATI KRISHNENDRA
KAUR (DEEPA) : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether agricultural experts have
evulved a modzin technique of irrigation in
view of the shortage of water;

(b) if so. th> details thereof indicating
the application of said technique;

(c) whether the new technique shall be
cost effective: and

(d) if not, the steps proposed to be
taken by the Government to make it cost
effective so that small and marginal farmers
can use it ?

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENFRGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGR.CULTURE (SHRI S. KRISHAN
L™ AR) : (2) to (d) A Statement is laid
cn the Toble of the Sabha.

Staiemeont

(1) Yes. Sir. A ncw technique of irri-
gation called Drip Irrigation Method has
been evolved by Agricultural experts.

{b) The drip mecthod of irrigation in-
volves frequent slow application of water
at low pressure through a net-work of

* pipelincs. Water is released near the plant

base with the help of-emitters -or- drippers.
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This system enables water application pre-
cisely and directly to the rootzone main-
taining an optimal moisture condition. The
system has emerged as an efficient water
saving and production augmenting technique
for wide-spaced orchard crops as well as
vegetable and cash crops.

(c) The drip irrigation system involves a
high initial cost for its installation. How-
ever, it is promising in water-scarce regions
for cultivation of widely spaced high-
value horticultural and other cash crops.

(d) The State and the Central Govern-
ment are providing subsidy to smal land
marginal farmers for purchase of the drip
irrigation units. Adequate Central grants
have been earmarked for this purpose dur-
ing the 8th Five Year Plan,

[Translation)

SHRIMATI KRISHNENDRA KAUR
(DEEPA) : Hon. Mr. Speaker, Sir, the
hon, Minister in his reply has stated about
‘the Drip Irrigation System, but it is not a
new technique in agriculture. I would
like to know about the suggestions made
by the Israeli delegation which has recently
visited India regarding the utilisation of
water resources and action being taken by
-the Government in this matter.

[English)

SHRI S. KRISHAN KUMAR : An agri-
wultural delegation from India had visited
Israel. The hon. Minister of Agriculture
has also visited Isreal and an agricultural
cooperation programme is also proposed to
be signed. Various break throughs made
-in agriculture in Israel are well-known.
Many suggestions have been made as a
result of the exchange of information.
‘These are under consideration.

[T ranslation]

SHRIMATI KRISHNENDRA KAUR
(DEEPA) : Mr. Speaker, Sir, as the hon.
Minister has told just now that the delega-
tion has made many suggestions. 1 would
like to know whether any suggestion has
been made for Rajasthan also and the cost
of installing a Drip Irrigation Plant because
there is no information about it in the
- papers laid on the Table. Will the Central
or the State Government also provide
;assistance to small and marginal farmers

- Mr. 'émn“&’ ‘h‘m M"“
Agriculture Shri -Belram Jakhar belongs to
Rajasthan. He knows about the scarcity
of drinking water there. In my regien
Bharatpur and Alwar there is no water for
irrigation. Due to construction of Pasana
Dam the water flowing towards Bharatpur
has been stopped, and the people of the
region are facing heavy shortage of water
there. Farmers do not have water for
irrigation even then the Government is
collecting revenue from them,

I would like to know the number of
Drip Irrigation plants to be ins'alled in
Rajasthan and especially the number of
units to be installed in district Bharatpur.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Mr. Speaker,
Sir, the question raised by the hon. Mem-
ber relates to the entire draft of the plan
for future and there are so many steps to
be taken in this regard. As she has told
that it is an old method but it is not com-
mon in our country. Drip irrigation and
sprinklar system both are profitable. I will
tell about their costs. These systems will
play important role in future. For Rajas-
than it is a must because the level of
water is going down there due to shortage
of rain. Shortage of rainfal land low re-
charge of water level is taking place due to
ecological imbalances. Water-shed pro-
gramme and water conservation programme
can be beneficial in this regard. We are
also trying to find out as to how we can
maximum utilise the water available with
us and how we can recharge the ground
water level and save the available water.
Our department and farmers of the coun-
try would like to know as to how the
agricultural producton can be increased
and maximum use can be taken from irri-
gation facilities. Without irrigation, there
is no use to work hard. Dry-land farming
and such seeds are being developed as will
demand less irrigation. But even then
water will be required, so we should make
maximum utilisation of the available water,
Drip Irrigation is one of the methods.
(Interruptions) In respect of fruit produc-
tion, Drip lrrigation can be sufficient for
four acres to seven acres of land and in
respect of sugarcane and vegetables the
double, grea of land can be irrigated. 1
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will cost fifteen to fifty thousand rupees per
hectare, for which fifty per cent subsidy
is given by the Ministry, small and medium
farmers are also given subsidy by the Rural
Development Department and fifty per
cent subsidy is also given for SCs and STs.
I would like to say that maximum number
of persons should be benefited by this
scheme. At present 55 thousand hectare
area was irrigated by it, this year we have
made provision for Rs. 200 crores. Earlier
it was proposed that the subsidy would be
given to the farmers having four acres of
land, But now we propose that maximum
number of farmers should be brought
under this scheme. I think that all these
limits should be removed. For saving
water I would like to provide assistance to
everyone who is interested in it. This will
reduce the expenditure on fertilizer and in-
crease the production. At present Sprinklar
Irrigation is much more prevalent in Maha-
rashtra and Rajasthan.

[Translation]

If publicity is given to ‘drip irrigation’
it can be more beneficial to the farmers.
Besides it, we can do better with Milching,
Plastic culture and Green House too.
I intend to bring new changes in the field
of agriculture and want the farmers to
adopt them and for this purpose they will
be given assistance as much as we can.

We are making demonstrations about drip
irrigation system, so that the farmers may
be benefited by adopting it and it will
ultimately benefit the nation because we
may be able to make the stock of food
grains for future also and it will also put
an end to the disputes prevailing over the
river water among the States and they can
make proper use of the water. The
misuse of water spoils the fertility of land.
I will change the entire scene and it will
give a new dimension to the nation.

SHRI MAHENDRA KUMAR SINGH
THAKUR : Mr. Speaker, Sir, when the
tarmers do net get adequate water for agri-
culture then how they are given the subsidy.

MR. SPEAKER: He has just now told
about it, :

[English]

SHRI SOBHANADREESWARA: RAO
VADDE : Mr. Speaker, Sir, we agree fully
with the views expressed by the hon.
Minister for Agriculture. At present, 50
per cent subsidy is being given to small
and marginal farmers. In view of the
national importance involved in extending
the irrigation facility to more areas through
drip irrigation system, I would like to know
from the hon. Minister whether the Gov-
ernment will give at least 25 per cent
subsidy to other category of farmers so that
they can take up farming in a large way.
By doing this, you are not osly helping the
farmers but the nation as a whole.

SHRI BALRAM JAKHAR : Sir, I have
already replied that I am going to remove
all these restrictions. 1 am going to give
all fecilities to all farmers,

SHRI SOBHANADREESWARA RAO
VADDE : Thank you very much.

[T ranslation]

SHRI SATYA PAL SINGH YADAV:
Mr. Speaker, Sir the hon. Member had
asked whether in view of (he waler short-
age the Agricultural Experts have develop-
ed a technology of modern irrigation ?
You have told that sprinkler and drip-
irrigation system can be useful for small
farmers. Uttar Pradesh, Bihar and Madhya
Pradesh are larger States where agriculture
is also taken up on large scale. There is
a great scarcity of water in these states as
the canals get dried up and tubewells do
not run due to power shortage. In these
circumstacces 1 would like to know whegther
the Agriculture Ministry is working on
some plan to meet out the water scarcity
because this is the only way to make avail-
able water to the farmers and thus saving
their crops.

SHRI BALRAM JAKHAR : This is all
the same. It is not only meant for fruits
or vegetables it can also be used for cotton,
sugarcane and maize in every region. That
is why 1 have told you that it may cost
from Rs, 1000/- to Rs. 50,000 but it only
requires one time investment and it may
benefit the farmers for years. I am trying
to make arrangements for this money as
this is in the. interest of the farmers and
the country as well.
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FORTS IN GUJARAT

#203. SHRI RATILAL VERMA : Will
“the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the forts in Gujarat under the Ar-
chaeological Survey of India;

(b) whether the Government of Gujarat
has sought permission to provide various
facilities at these forts to promote tourism;

(c) if so, the details thereof; and

(d) the decision taken by the Union
Government in this regard ?

[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) In
Gujarat Sate the Fort at Pawagarh (Cham-
paner) District Panchamahal and Garhi at
Old Dhinki (District Jamnagar) are pro-
tected by Archaeological Survey of India.

(b) to (d) The State Government had
approached the Archaeological Survey of
India in 1987 for grant of permission to
flood light the fort at Pawagarh including
monuments located therein. The proposal
was under consideration for sometime.
After detailed examination of the proposal,
it was finally agreed to.

[Translation]

SHRI RATI LAL VERMA : Mr. Spea-
ker, Sir, the hon. Minister in his reply has
mentioned about only two forts ome at
Pawagarh in district Panchmahal and an-
other Dhinki Fort in district Jamnagar
which are under the protection of Govern-
ment of India. I would like to say that
very few forts have been protected by the
Government of India. I feel that the
Government of India is unaware about the
rest of the forts in Gujarat. The forts at
Ahmedabad, Pawagarh, Patan Motera,
Lokham. Porbander, Shivnath, Kutch,
Kari Mehrana, Sidhpet, Dwarka, Paliwana,
Shampani Balaram and Daket are very
_important from the archaeological and
tourism points of view. But the Govern-
ment is not pay any attention towards
these historical forts, so the condition of
these forts are getting deteriorated day by

day. 1 would like to know whether the
Government of India propose to adopt
these forts under "the Archaeological De-

partment ?

THE MINISTER FOR HUMAN RE-
SOURCE DEVELCPMENT (SHRI ARJUN
SINGH) . Mr. Speaker, Sir, the quesiton
does not arise to neglect any area I have
only mentioned about the present state.
In view of the provisions and limitation
of the jurisdiction of the Archaeological
Survey of India. we can take the old
forts under our protection. The evalua-
tion of these provisions is done on a regu-
lar basis. The same process will be adopted
in Gujarat too but 1 am unable to say
whether these forts will be taken up by
the AS.L

SHRI RATI LAL VERMA : Many of
the forts there are being damaged by some
people to fulfil their vested interests. By
and by they are damaging these forts.
Bihamgaon and Chhalka forts in Ahmeda-
bad are an example of it. Its walls may
fall at anytime and cause death of many
people. People are damaging these forts
in order to construct their Houses, Will
you give any insiructions to the State Gov-
ernmen: to take some action in this res-
pect ?

SHRI ARJUN SINGH : I will ceriainly
draw the attention of the State Govern-
ment towards this.

MR. SPEAKER : Lankesh :

(Interruptions)

MR. SPEAKER : He has written it in
his letter also.

SHRI ARVIND TRIVEDI: As you
have addressed me as Lankesh, so in the
same contex!, I would like to tell you that
there was also a fort in Lanka. When
you go through the history you will come
to know that there was a fort for the secu-
rity of the entire city. Today, there is a
security ring around every V.I.P. The

forts of yester years are taking the shape

of tourist places. Does the Government
propose to rebuild these forts so that these
forts may take the form of strong security
centre instead of comverting them into a
mere touriet centres ? .
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English]
MR. SPEAKER: It is for the Defence
Ministry to reply. .

[Translation]

SHRI ARJUN SINGH: Mr. Speaker,
Sir, it is not an easy job to reply the
questions asked by Lankesh.

SHRI RAM NAIK: Mr. Speaker, Sir,
the Arjun of Mahabharat can answer him.

SHRI ARJUN SINGH : I want to say
th.s much that these forts are the heritage
of our country. They may be small or
big, weak or strong but their background
is the part and parcel of our national
legacy. We should try to protect them.
Now the question is this whether efforts
are made to save and protect all of them
or noi, I have only apprised you with the
present situation.

So far as the quesiion of security in
present times is concernea, 1 feel that
modern secur.ty measures are much differ-
ent then the ancient ones and therefore it
will no! be practical to think on this line
in respec. of these forts.

[English]
IMPORT OF LOCOMOTIVES

*204. SHRI D. VENKATESWARA
RAO :

SHRI BOLLA BULLI
RAMAIAH :

Will the Minister of RAILWAYS be
pleased to state :

" -(a) whether the Government have finally
decided to import 3 Phase AC 6000 HP
Locomotives from M/s ABB Switzerland;

(b) if so, the details of the agreement
and the reasons therefor ;

(c) whether there is any proposal to
import High Power Locomotives from
other multinational companies also; and

. (d) if eo, the details thereof.

THE MNISTER OF STATE IN THE
MINISTRY 'OF RAILWAYS (SHRI K. C.
LENKA) : (a) to (d) A statemen: is laid
on the Table of the Sabha.

2—T724LS8 /94

Statemenz

(a) Yes, Sir.

(b) Contracts for supply of 30 Nos.-
6000 HP 25 KV AC 3-Phase Electr.c Locos -
motives alongwith assoc ated spares in the
form of three loco sets and transfer of
technology at a total FOB cost of Swiss.
Francs 169,689,970 and Detsche Marks-
139,140,250 have been concluded. The
transfer of technology env.sages indigenous:
manufacture of 3-Phase Electric Locomo-
tive at Chittaranjan Locomotive Works of
Indian Railways. The main reasons for
entering into contrac.s for supply of 6000
HP 3-Phase Electric .Locomotves and
technology transfer are the superiority in
technological features with consequent
benefits of lower energy consumption,
minimum main.enance cos. and higher re-
liability etc. This will enable the Ralways
to upgrade the loco fleet and meet the in-
creasing traffic requirements on -electrified
routes.

(c) & (d) No, Sir. However, a proposal
for bridging the gap beiween total require-
ment and availability of locomot.ves
through hire purchase system is in the con-
ceptual stage.

SHRI D. VENKATESWARA RAO:
Sir, regarding the purchase of 3-phase AC
locomotives from ABB, a lot of discussion
took place in the o.her House and outside
also. Here the Railway Convention Com-
miitee ciearly gave a report to. Parl ament
and in it so many things were objected
from the Depariment’s point of view. The
main .hing is tha: the locomotives that are
being made in India by BHEL or CLW
with Thyristor technology are better. They
are better cost-wise also. If we see the
costs, the ones that are made in India by
BHEL or CLW are available for Rs. 3
crore or Rs. 4 crore whereas the 3-phase
AC locomo:ive being purchased from
Swiss firm ABB is costing abou: Rs. 45
crore. Regarding speed and other techni-
cal advantages also, the locomoives that
are bemg made in India are good. They
are very good for the Indian conditions
when compared to other locomotives. 1
want to know from the hon.. Mmster
whether the Ministry has taken a wrong
view in purchasing these Iocomouves from
ABB, the Swiss company.
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THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : Sir,
the subject of this 3-phase 6,000 HP loco-
motive—as the hon. Member rightly ob-
served—has been debated in the other
House and outside also. The basic ques-
tion is it i¢ not that this Government has
suddenly taken a decision on this. This
was some time in 1986 when the decision
was conceived. At that point of time also
the same question was in the minds of
everybody. The need for adoption of this
new technology was gone into by the Plan-
ning Group for Railways i.e. P.G.T.R. in
1986. After that, when the first bid was
in the process, the Planning Commission
interfered with that.

And it appointed another independe—;ﬁ
group to go into this question and that
group also went into the question and re-
commended that this technology is abso-
lutely necessary and the Railways should
go in for this technology.

SHRI SOMNATH CHATTERIJEE :
Which group ?

SHRI C. K. JAFFER SHARIEF : This
is Planning Commission.

SHRI SOMNATH CHATTERIJEE :
Another group comprised of whom ?

SHRI C. K. JAFFER SHARIEF : There
are the two groups—the first group is in
1986, the other group is in 1989-90 by the
Planning Commission—the Expert Group
constituted by the Planning Commission
and they also endorsed adoption of 3-phase
technology with 6000 HP rating on the
basis of operational as- well as techno-
economic consideration.

SHRI BASUDEB ACHARIA : Who are
the Members of that ?

SHRI C. K. JAFFER SHARIEF : Please
just allow me to speak.

Sir, after that, the whole doubt that was
created was about the other competitor as
the hon. Member rightly observed, the
BHEL with Hitachi, who put its claim
that they also deserve it. Sir, I have ex-
plained this in detail several times indivi-
dually and collectively in both the Houses,

through the media everywhere. Sir, when
this claim came, the question was the
funding ageacy, the Asian Development
Bank advised the Railways to satisfy iteslf
whether the BHEL would be able to keep
the 20 per cent value addition in Iadia
for manufacturing domestic components
for which the BHEL did not give amy
satisfactory answer. Sir, this aspect was.
very clearly ...(Interruptions). You will
not allow me to answer. You can put
several questions. Please allow me to tell
first. Then you have the right to put the
questions.

Sir, this aspect was very clearly answer-
ed by the Railway Convention Commitiee.
The BHEL has felt that the basic contro-
versy arose only on that; that was very
clearly demolished by the Railway Conven-
tion Committee iteelf and thereafier, the
Railway Convention Committee left the
option to the Railway Ministry whether to
go in for it or not. But when the decision
was left to the Railway Ministry and the
Railway Ministry had in fact decided based
on the tender process—there are two as-
pects of the tender agreement. One is
technical bid and the other is the commer-
cial bid. When on both counts the ABB
stood the test of the time and it won the
contract, so the Railways opted that and
it gave a leiter of acceptance....

SHRI SOMNATH CHATTERIJEE: Did
it go to the Cabinet Sub Committee ?

SHRI C. K. JAFFER SHARIEF : Later
on. (Interruptions). Perhaps this ome pur-
chase of electric locomotives never in the
past has been scrutinised so much as any
other thing that might have been scruti-
nised at al]l levels and I welcome this
scrutiny by the Parliamentary Committee,
by the Group of Ministers, by anybody
who matters. . .

SHRI SOMNATH CHATTERIJEE :
Don’t go out of your way to support a
wrong thing. You had to do this, we
know. Don’t go so far, don’t support so
much.

SHRI C. K. JAFFER SHARIEF : What
can I do, Sir? (Interruptions). Sig, 1 have
to work under his guidance, he is the con-
venor of that Committee. Please bear with
me.
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[Transiation)

DR. G. L. KAHANJIA : Mr. Speaker
Sir, The Hon. Member is wasting the
guestion hour times by not replying directly.
(Interruptions)

SHRI C. K. JAFFER SHARIEF :
Should I reply the question put by him
or not..., (Interruptions)

{English]

SHRI C. K. JAFFER SHARIEF: Sir,
this is very unfair. (Interruptions) Please
bear with me. Sir, I would appeal to the
House, through you, that since there has
been some controversy on this issue, 1
want to clear all the doubts that are in
the minds of the people of this country
and I would like to say that we have
adopted this technology in the best interests
of the railway system. This is one of the
topmost technologies which are available
in the world as a whole. I would like to
assure the hon. Member that there is no-
thing to which one can find fault with
this technology. This is an excellent tech-
nology which is acknowledged the world
over.

SHRI D. VENKATESWARA RAO:
Sir, I do not agree with the hon. Minister
has said. The Committee had recom-
mended against this deal on page 90 of
its report. There are so many recommen-
dations and they are all against this deal.
The Railway Convention Committee speci-
fically said that the giving of advance
letter of acceptance to the ABB on
18-3-1992 is not correct, when there is so
much of controversy in the Railway Board
itself . The Railway Board had megatived
it, successively two Chairmen of the Rail-
way Board have deferred it, the Commit-
tee Members have deferred it and accord-
ing to the information technically and
costwise also, the Department had nega-
tived it. First it was thought that the
Ministry took a decision, but later on it
was known that the Cabinet Sub-Com-
mittee took a decision. Afterwards, an
impression was given that the Prime Minis-
ter's Office was also involved in this matter.

Sir, we all know very well that Mr.
Krishnamurthy, the then Member of the
Plenning Commission who is now involve-
ed in the scam, is involved in this matter.

He is responsible for holding a meeting
with the ABB Company of Sweden. His
company has got links with the ABB Com-
pany of Sweden. Ultimately, the direc-
tion had come from the Prime Minister's
Office and then the final decision was
taken. So, is it not true that all the re-
commendations were bulldozed by the
Government and then the decision was
taken by the Government against the will
of the nation ?

MR. SPEAKER : The simple question
is, was it bulldozed ?

SHR] C.K. JAFFER SHARIEF : Sir,
if one goes on attaching motives to every-
thing, there is no end to it and I am not
afraid of that. As long as we take &
conscious decision seeing what is good for
the country, what is good for the system
and what is in the best economic interests
of our country, I do not think tha: one
should worry about it. As I have said
already, the Railway Convention Com-
mittee has gone into all the details. I do
agree with what the hon. Member has said.
There are certain contradictions among
the Ra‘lway Board Members. My prede-
cessor Mr. George Fernandes is sitting
here and there are other people who know
about the Railways well. In the Railways,
there is departmentalism. There is some
section which represents the road lobby
also. The Min'ster’s job is not to succumb
to any lobby. His job is to look to the
larger interests of the country and see
what is good for the country, what s
good for the system and on the merits of
the system we have taken a decision.

SHRI BOLLA BULLI RAMAIAH:
Mr. Speaker, Sir, my basic doubt on this
is. we have already manufactured 4.000
HP engine in this country and even with
this engine, with the present speed and
capacity, we are having frequent derail-
ments and so many other accidents. So.
is it necessary to go in for 6,000 HP
engine ? Is it mainly for increasing the
speed ?

What for, are we going for higher horse
power engine ? Even if that is the case,
[ have two problems. One is. whether the
BHEL with Japanese collaborat'on of
Itachi has preference over other things
which have been finalised at the cheapest
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price. How are the spare parts going to
be.costly? -

_ MR. SPEAKER: If there are so many
supplementaries, then none of them could
be replied.

SHRI BOLLA BULLI RAMAIAH:
Is it no! possible to reduce to smaller size,
in view of the high cost?

If he is able to explain this, we shall
be very happy.

SHRI C. K. JAFFER SHARIEF:
Again I would like to appeal to the hon.
Members of this House. When they do
go and travel by Railways, instead of going
at the last minute and geiting into the
compartment, vou see the entire train. 1
am saying this so that the Members could
respond. Today’s capacity of our engine
is 3,900 H.P. and also 5,000 H.P. engine
which we have recently manufactured.
We are double heading the trains. In
certain gradien's, when we have (o carry
trains with heavy goods for haulmg, we
club two engines together. It is here 1
may take liberty, with your kind permis-
sion to inform the House that ‘he other
day I was 'n Japan. I wen' in the loco-
motive which ran so fast, 300 kms. an
hour. When 1 asked them why are you
doing this, they said: We require this
speed to gain more line capacity. Here,
every hon. Member is so keen about the
developmen: of his constituency, his State
Where there are no railway lines. If we
cannot try ‘o build up the line capacity
which is already available and think of the
areas where there are no railway lines,
how can we go? For that more and more
miodern technology which is available in
the world should be acceptable to us,

SHRI BOLLA BULLI RAMAIAH :
The track condi:ions should be improved
before going for higher speed.

SHRI C. K. JAFFER SHARIEF: All
the experts who have chosen this techno-
logy, who have recommended th's tech-
nology have gone into all the aspects.
Since this technology is very suitable to
our conditions, we have gone to :his.

‘SHRI ANANTRAO DESHMUKH: 1
would like to know through you from the
hg.n. Minister whether for optimisation,

the efficiency of this eng'ne, a change in
the present system such as railway track
etc., is also required. ¥f so, whal-is going
to be the cost and the time-frame .contem-
plated by the hon. Minister to do. -this
change. especially by using locally avail-
able infrastructure ?

MR. SPEAKER : The scope is getting
very much wider. If the Minister is in
a position to reply, I have no objection.

SHRI C. K. JAFFER SHARIEF:
Modernisation and upgradation is a coati-
nuous process. Today already we have
standardised our track to the Rajdhani
speed. Earler, we were having it to Cal-
cutta and Bombay. Now, we have intro-
duced it to 'the extreme South. It may
go right up to Kerala. Also it is going
io Bangalore and Madras. We are also
introducing it to Guwahati, We are taking
it to Patna. Similarly we are trying to
connect 'he other State capitals of the
country.

Th's technology absolutely suits to the
standard of track that we are presently
having. All the parameters have been
taken into consideration before opting this
technology.

[Translation]

SHRI RAM NAIK : I was shocked over
the confession by the Minister tha: there
is a Transport lobby in his Minisiry. He
is still confirm'ng it. It is a point to be
no.ed as to how it is possible. The hon.
Mnister also mentioned tha: the trains in
Japan run at a speed of 300 kilometers
per hour, and there are unmanned railway
crossings in our country. The reason be-
hind the recommendations made- by the
Ra’lway Convention Committee to re-
consider it was :hat the Committee could
not as to cancel it. So it asked to re-
consider it as we do not have engines
running with such a high speed. I want
to know about he main reason due to
which the hon. Minister did not accede to
the recommendations made by the Railway
Convention Committee,

[English]

MR. SPEAKER : The hon. M nister has
replied about the technology.

SHRI RAM NAIK : The hon.- Mlmster'
has not replied.
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MR. SPEAKER : It is written in the
r_gpi_’y»its_pl.t.' If you want to repeat, you
Ca.n!

'SHRI C. K. JAFFER SHARIEF: All
that I have to say is, as rightly pointed
out by the Hon. Speaker, it is not really
the Railway Convention Committes, What
is basically important is the technical ex-
perts in the field. Not one Committee bu!
two Committees were appointed, not by
the Railway, but by the Planning Commis-
sion who have gone into this question.
When ‘hey have accepted, what more can
we think of ? The Railway Convention
Committee went into other aspects of it
which were not so important in the larger
interests of the coun.ry and the railway
system. Since technology is very impor-
tant and we had already given the accep-
tance letter, it was not possible for the
Government to go back on i's commit-
ment. So, we went ahead.

[Translation]

SUPPORT PRICES OF AGRICULTURAL
COMMODITIES

*206. SHRI RAJESH KUMAR :

SHRIMATI SHEELA
GAUTAM :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Government have re-
cently increased the minimum support

prices of different agricul:ural commodities
including commercial crops, oilseeds and
pulses ;

(b) i so, the détails thereof;

(c) the price of each item prior to the
price revision: and

(d) the faciors tzken into consideration
while making revisicn in the support
prices ?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) to (d) A state-
ment s laid on the Table of the Sabha.

Statement

(a) to (d) The Government have an-
nounced sub tantial increase in the Mini-
mum Support Prices of different crops for
1993-94 kharif season. These increases
range from Rs. 20 per quintal in case of
coarse cereals to Rs. 100 per quin:al in
case of co'ton, as compared to the prices
fixed for the 1992-93 szason. A Annex-
ure providing details of the Minimum
Support Prices fixed for 1992-93 and 1993-
94 seasons is enclosed.

While revising the Minimum Support
Prices. the factors such as ccst of produc-
tion. changes in input prices. input/output
price parity. trends in marke: prices, de-
mand and supply sitnation, etc.. are taken
inio consideration.

ANNEXURE
MINIMUM SUPPORT PRICES OF KHARIF CROPS, 1993-94

Variety
PR . S,
Paddy . . . Common

Fine

Superfine

_Coarse Cereals . . . FAQ
_ (Jowar, Bajra and Ragi)

—

(Rs. per quintal

1992-93  19593-94 Increase in 1993-94

over 1992-93
l’"‘___'&—ﬁ\
Absolute  Percent-
age
T 4 5 6
270 310 40 14.8
280 330 50 17.9
290 350 60 20.7

240 260 20 8.3
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1 2 3 4 5 ¢
Maize . . . . FAQ 45 265 20 8.2
Arhar . . . . FAQ 640 700 60 9.4
Moong . . . . FAQ 640 700 60 9.4
Urad . . . . FAQ 640 700 60 9.4
Cotton F-414/H-777 800 900 100 12.5

H4 950 1050 100 10.5
Groundnut-in-sheel . . FAQ 750 800 50 6.7
Sunflower seed . . . FAQ 800 850 50 6.3
Soyabean . . . . Black 475 525 50 10.5
Yellow 525 580 55 10.5
Jute . . . . TD-5 400 450 50 12.5

FAQ—Fair Average Quality.

[Translation] recommended the support price of wheat

SHRI RAJESH KUMAR : Whether thc
interests of small and marginal farmers
are taken into consideration while revis-
ing the minimum support prices T If so,
whether there is a lot of difference between
input foutput prices? If so, the steps
taken by the Government to remove
middlemen to avoid this difference.

SHRI ARVIND NETAM: It is correct
that the Agriculture Prices Commission
consider the interests of small and marginal
farmers while deciding the support
prices. As the Hon. Member has refer-
red to the issue of middlemen, I would
like to say that the State Government
always try that small and marginal far-
mers may get remunerative price.

SHRT RAJESH KUMAR : I have asked
as to what steps are being taken to remove
middlemen. He is talking of the State
Governments.

The Agricu’ture Minister (SHRI BAL-
RAM JAKHAR) : The State Governments
directly make purchase of every type of
foodgrains and that is why we have been
able to make an adequate stock of food-
grains.  This year the support price of
wheat was fixed at Rs. 330/- per quintal
by taking into account of all these things
otherwise the price would have gone down
and the farmers would have suffered loss.

SHRI RAJESH KUMAR : Had the
Agriculturial Cost and Price Commission

at Rs. 305 per quintal but the Government
has fixed it at Rs. 330 per quintal including
Bonus. But the sunpport prices of other
commodities are much less than prices
recommended by the Commission. In
the circumstances, I would like to know
whether the Government propose to in-
crease the support prices of these commo-
dities as per the recommendation of the
Commission.

SHRI BALRAM JAKHAR : Mr.
Speaker, Sir, 1 am sorry to state that the
hon. Member has not read that the prices
have been fixed more than the prices re-
commended by the Commission. We
have paid much more and the price is the
highest price ever paid to them.

SHRI RAJESH KUMAR : Though you
bave given yet it has not reached to
them, the middlemen have swallowed that
amount in between.

SHR] BALRAM JAKHAR : That is
why all the powers for making purchases
have been entrusted to the given State
Agencies and if there are some middlemen,
it is our joint responsibilty to protect the
interests of the farmers.

SHRIMATI SHEELA GAUTAM : Mr.
Hon. Speaker, Sir, I would like to submit
to the Minister that the prices fixed at
the time of crops has increased a lot.
There i3 a sharp fal! in the praduction of
pulses and oilseeds and its reason is
non-availability of remumerative prices by
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the fermers of their produce. Pules is
such & thing as has a great importance for
vegotariazis. Puless are & bignecemsity feor
poor people when they doa't get vegetables
at the time of flood. I would like to know
whether the Government propose to provide
some relief to the farmers in case they don't
get remunerative prices for their produce
in view of the in¢reased support price of
pulses and bilseeds.

SHRI BALRAM JAKHAR : I think the
hon. Member, has not gone through the
entire situation. If she would have
seen it, she should have come to know that
we have increasé the support price by
Rs. 60/- such a héavy increase has never
been made in past. Nobody has though
that the interests of the farmers should be
safeguarded.

[English]

SHRI P. C. THOMAS : Sir, he has men-
tioned about the Agricultural Prices Com-
mission. It is unfortunate that many
crops. which are yielding foreign exchange
do not come under the purview of the Agir-
cultura] Prices Commission. There are
many cases. For example, I can quote
the case of cocoa. Cocoa is one commo-
dity which was sold at the price of Rs. 24
per kg. But the price has gone down
and it has now reached the lowest
point. It has come to Rs. 9 per kg
The farmers are not able to cope with
that. I would, therefore, plead with
the Government that the Government
should take immediate steps in this regard.
I pray and beseech the Government to
state what could be done in this respect.

SHRI BALRAM JAKHAR : The neces-
sity of those things has to be looked into.
But still the Agriculture Department has
taken steps for market intervention in res-
pect of so many other cash: crops just like
chillies, pepper, cardamom etc. We will
like to safeguard the interests of farmers
who produce cocoa and cocoa-nut also.
But these are the things which are out of
the purview of the Agricu'tural Prices
Commission. We. will try to safeguard
the interests: of farmers there also.

SHRY LOKNATH CHOUDHURY : Sir,
There is no doubt that the Government has
substantinlly increqsed the prices and

the prices are remunerative in many cases.
For that, we welcome the eitoris of the
Government. At the same tme, | want
t0 know Whether the Government i8
aware of the fact that the price that is
lixed is not reaching the margmnal and
the poor farmers. They are frst to
come to the market and seil their produce
for their daily necessity. The other issue
is that the price whica the Governmemt has
fixed is not reaching the poor and the
marginal iarmers because Lhey Dave nO
bargaimng power. In hat case, 1 would
like to know what mechanism ige Govern-
ment 18 thinking 10 make so that tae in-
creased food price that the Government
has deciared - wnich we welcome - reaches
the poor and the margina. farmers.

SHRI BALRAM JAKHAR : This is a
most impor.ant question. We have been
trying to deal win the quesiuon on a war-
footing. 1 have been warming ail the
State Governmeats, the FClI as well as the
Ministry also to take immediate steps to
see that no distress sale is etiected because
thig is sometbing which is against the in-
terests of the taimers. ] would request
al] the hon. Members plus the State Gov-
ernments as also the Stale legislatures to
look into this aspect because this is a cumu-
lative effort. We have to safeguard the
interests of the farmers. It is the cumu-
lative effort whch can save the farmers
from that.

[Translation]

SHRI BRISHIN PATEL : Mr. Speaker
Sir, the Government has increased the sup-
port price and the Minister claims that he
has increased the prices to a great extent.
I would like to ask the hon. Minister
whether the increase support price is
more or less than the prices of finished
goods because the prices of finished goods
have gone up manifold in comparison to
the prices of agricultural produce.

SHRI BALRAM JAKHAR : Mr.
Speaker  Sir, every thing is taken into
account.  There is also a check on the
prices of finished goods being manufac-
tured in the factories, so that the prices of
agricultural produce and finished goods.
1 will not leave Mili products. In com-
parison to this may have relevancy to
some extent. I will have a check omn
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the prices of goods being manufactured T [Tra:lutlan] 1\- T R e
in the factories. = Comparatively, the :
capital formation has also registered a i MR, SI*F_AKER t You can give lt to
heavy shortfall. It will be rectified. Its bim.. . .(Interruptions) - N s
index is also very high. But our efforts | (English] N - .

are to equalize these ratios to a certain
extent.

SHRI RAM NIHOR RAI : Mr. Speaker
Sir, it is being said repeatedly that the
prices of faimers produce have just been
incerased by the Government. The
prices of the farmers produce have been
increase one fold, two fold or three fold
which the pices of finished goods have in-
creased in Geometric progression. I would
like to ask the hon. Minister whether he
proposes to help farmers too in view of the
increased ratio of prices of fertilizers.

[English]

MR. SPEAKER : That was exactly the
question answered.

[Translation]

SHRI HARISINH CHAVDA : Mr. Spea-
ker Sir, even in the last year the condi-
tion of farmers was not improved. The
prices of finish goods are fixed on the
basis of the cost of production, while the
prices of goodgrains are fixed without
considering the cost of sowing etc. What-
even the prices are fixed are not helpful
in improving the condition of farmers.
Does the Government propose to fix the
support prices taking into account the cost
of production including the rate of wages
paid to the labourers, consumption of fer-
tilizers etc. So that the condition of the
farmers may improve.

SHRI  BALRAM JAKHAR : Mr.
Speaker Sir, if the hon. Member would
have made an enquiry about these things,
he would have come to know that all the
factors inc'uding cost of prduction etc. are
taken into account and then the prices are
fixed ... (Interruptions) nothing has been
left which has not been taken into account.
If you are not a farmer then what can I
do. If you were a farmer you would
have known about that....(Interruptions)
Should I read. I can give you all the
account.

[English]

A to Z. Little knowledge is a very
dangerous thing. . . . (Interruptions)

SHRI M. R. KADAMBUR JANAR-
THANAN : About paddy, the hon. Minister
has given to the frames common, fine and
superfine varieties. You have only three -
varieties regarding cotton.  But nothing
has been mentioned about the superfine,
extra-line varieties which are produced in
Karnataka, Tamil Nadu and Andhra Pra-
desh.  There are high fluctuations in the
cotton prices. Therefore, I want to know
from the hon. Minister whether the Gov-
ernment has fixed any price for the extra
superfine  cotton variety.  Nothing has
been mentioned in the answer, And how
much has been the inrcease in the price
from 1992-93 to 1993-94 ?

SHRI BALRAM JAKHAR : We have
just given the distinction between the
meduim  staple and superfine variety.
Rs. 100 per quintal has been raised for
both these varieties this year,
(Interruptions)

SHRI M. R. KADAMBUR JANAR-
THANAN : It is only the medium variety.
But only Southern States are producing the
superfine Vvariety.

(Interruptions)

SHRI BALRAM JAKHAR : That is
determined according to the price situation
in the market.

[Translation]

SHRI RUDARSEN CHAUDHARY :
Mr. Speaker. Sir, while fixing the support
price of pulses and oilseeds, particularly
the nature of these crops are not taken in-
to account. This crop is a very sensitive
against the natural calamities like fog, bec-
tiria and insects. These diseases do not
sparc even the stem of these crops; what to
talk of corn. I would like to know from
the hon. Minister while fixing the sup-
pot prices of these crops, is their sensitivity
taken .. into account? And if not the
teasons therefore, I would like to submit
to the hon. Minister that he should take
all  these thingg into account while fixing
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the prices of oil and oilseeds. ... (Interrup-
fons)...... '~ Will you please announce
an increase ‘in their prices ?

MR. SPEAKER : You see, the time is
running short,
[English]

MR. Minister, I think that is being
done. \

(Interruptions)

[Translation]

SHRI BALRAM JAKHAR : Whatever
the Commission has recommended, we
have already given more and not less than
the prices recommended by the Commis-
sion. ,

WRITTEN ANSWERS TO QUESTIONS

[Translation]

STEEL PLANTS

*181. SHRI PHOOL CHAND VERMA:
Will the Mumister of STEEL be pleased to
state :

(a)whether there is a persistant demand
for settng up of iron and steel plants in
Madhya Pradesh and Gujarat; and

(b) if so, the action taken by the Gov-
enment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTUSH
MOHAN DEV) : (a) and (b) The Cen-
tral Government has no proposal to put
up a new iron or s.eel plant .n the public
sector during the Eighth Five Year Plan.
However, with the New Industrial Policy
anpouncement in July, 1991, the iron and,
steel industry has been removed from the
list of industries reserved for the public
sector and also exempted from the provi-
sions of compulsory licensing under the
Industries (D&R) Act, 1951 subject to cer-
tain  locational  restrictions. Enterpre-
neurs are now free to take their own deci-
sions regarding capacity, location, techno-
logy, etc. They are anly required to file
Industrial ~ Entrepreneurs Memorandum
(IEM) with Government md:caung basic
details of the proposed project. A large
3—7241.55/94

number of IEMs have been filed by entre~
preneurs for iron and steel projects im
various States including Madhya Pradesh
and Gujarat.

[English]

TELECOM FACILITIES IN NORTH-
EAST REGION

*182. SHRI LAETA UMREY : wil
the Minister of COMMUNILCATIONS be
pleased to state :

(a) whether any special thrust has been
given 10 1mMprove telecOmMMuUNICalon ser-
vices in the commumcauonally backward
Norith East region;

(b) if so, the details thereof; and
(c) if not, the reasons iherefor ?

THE MINISTER OF STATE OF THE
MINISIRY OF COMMUNICA1IONS
(SHRt SUKH RAM) (@) Yes, Sir.

(b) North-East Region mainly com-
prising of sensitive border areas and Tribal
and Hilly areas 1s being treated as special
focus area for providing the telecom taci-
lities on priority basis during the 8th Plan
priod (1992—97). A statcment givuang he
detaiis of the special thrust given to im-
prove telecommunication services in N.E.
Region is laid on the Table of the House.

(¢) Question does not arise.
Statement

For all round and faster development
and improvement of Te.ecom Services in
the North Eastern Region the deveiopment
of Telecommunications had set up High
Pcwer Focus Committee the report of
which has already been accepted by the
Telecom.  Commission. Many of the
accepted recommendations of the Focus
Committee have already been implemented
and the other recommendations are under
implementation and planned to be imple-
mented during .he 8th Plan Period. The
8th Plan env.sages :

— Provide telephones particularly on
demand in rural and tribal areas

-— Waiting period for telephone connece
tions not to exceed two years

— Provide phone facili'y in all Gram
Panchaya!s by 1-4-1995, some more
villages to have LDPTs by 14-1997,
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— Public call offices for every 100 house-
hoids in urban areas

— Highway telephones on national high-
ways

~— Replacement of life expired and worn
out equipment by electronic equipment

i— Practically all new equipment pro-
posed for induction during the 8th
Plan period to be of digital type

~— Replacement of all strowger MAX.III
exchanges by elecornic exchanges (as
part of the programme to provide
national subscriber dialing to all ex-

changes).

— Provision of Subscriber Trunk Dialing
facility to all exchanges.

To achieve the above objectives addi-
tion of around 74500 lines of Switching
Capacity (with replacement around 27800
lines mostly by Electronic Equipments) in
Assam Telecom Circle and addition of
around 31600 lines of Switching Capacity
‘(with replacement around 15400 lines
mostly by Electronic Equipments) in North
East Telecom. Circle during the 8th Plan
period have been proposed.

With the concerted efforts of the N.E.
Task Force and the Territorial Circles of
Assam and North East the department
has been able to achieve the following
in the modernisation and development of
Telecommunication in the North East
Region :

(i) Automatisation o) Telephone Exchan-
ges |

Full automatisation of telephone ex-
changes in the region has already been
achieved during 1991-92 against the depart-
ment’s target of March, 1994.

(i) Conversion of Electronic Exchanges :

"~ The percentage of Flectonic Switching
capacity  achieved in the region as on
31-3-92 was 66.6% had risen to 87% as
on 31-3-94 against the national average of
agound 60%. The present percentage as
on 30th June, 1993 is about 89%.

@i) STD Facility :

° Al the district headquartes in the re-
gior have Been provided with NSD/ISD

facility as on 1-4-92, Owt of 163 Sab-
divisional Headquartérs in the "tégion 83
nos. has already been provided STD fasi-
lity as on 30th June, 1993. The remain-
ing are planned to be covered with STD/
Goup Dialing Facility during the $th Plan.

(iv) Trunk Switching :

Digital Trunk Automatic Exchanges
have been commissioned at Guwahati, Jor-
hat, Shillong and Imphal. This has re-
sulted in substantial improvement in access
of the North East Region to the National
Trunk Net-work.  Another digital trunk
automatic exchange at Guwahati is under
installation and is likely to be commission-
ed soon. This will further improve thé
Telecom. Services.

(v) Long Distance Transmission Media .

Reliable  Long Distance Transmission
Media viz. Microwave, UHF, Satellite
have been provided extensively and plans
have been drawn up for induction of more
such systems and also Fibre Optic Systems
in the Region.

[Translation]
POWER GRID FAILURE

+*183 SHRIMATI BHAVNA CHIKHA-
LIA :

DR. RAMESH CHAND
TOMAR :

Wil! the Minister of POWER be pleased
to state : '

(a) whether the Union Govenment have
set up any inquiry committee to investigate
the failure of the power supply system in
the Northern region on June 7, 1993;

(b) whether the said committee has
submitted its report;

(c) if so, the findings thereof and the
action taken by the Government thereon;

(d) whether the Government propose to
import some power equipment to provide
Delhi a protective power shield against
such power grid failure; and

(e) if so, the details thereof alongwith
the other steps taken to avoid recurrence
of such failures ?

,mmmnosrownmm
N.'K. P. SALVE) :
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Statement ..

(a) to (¢) Government appointed a
committee consisting of S/Shri V. B.
BEswaran and A. K. Shah to look into the
causes of the grid disturbance in the
Northern Reeion on the night of
6th/7th June, 1993 and to supgest reme-
dial measures. The Committee submitted
an interim report on 19th Tuly. 1993,
According‘to the interim revort of the
Committee. was fault initiated either at
the 400 KV switchvard of the Singrauli
Super Themal Power Station or on the
400 KV Singrauli-Kanpur Transmission
Line. The bus bar protection at Singrauli
Switchvard also failed to operate which
caus~d the tripving of all the generating
units at Singrauli and Rihand Super Ther-
mal Power Stations leading to the grid
failure, T

(d) and (e) There is no provosal of
imnortine anv power eauipment to pro-
vide a protective power shield for Delhi
apainst such erid failure. However,
various steps taken to avoid erid failure
'inclnde adherence to erid discinline by the
constiments to match the load with the
available eeneration, timely implementation
of transmiscion system elements. installa-
tion of shunt capacitors. main‘enance and
up keen of e'ectrical eguniment and nrotec-
tive relav svstems ausmentation of load
desnatch and communication facilities and
apnronriate technical measures to localise
the fault such as islanding echemes. auto-
matic nnder frequencv load sheddine to
arrest fast decav of freauencv. installation
of static var comnensator and nower system
stablisers to arrest voltage decay.

FILM AND TRV FVISION INSTITUTE

OF INDTA
*184. SHRT RAM LAKHAN SINGH
YADAV :

SHRT MAHFSH KANODTA :
Wil tha Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the main recommendstions of the
Khos'a Committee and the Satish Chandra
Cemmittee on the workine of Film and
Television Institute of India;

(b) the detaily of the recommendations.
out —of ‘them sccepted by the Government

(¢) the recommendations which hiw
not been accepted by the Government; and

(d) by when the recommendations are
likely to be implemented ?

THF MTNISTFR OF STATE OF THE
MINTSTRY OF INFORMATION AND
BROADCASTING (SHRT K. P. SINGH
DEO) : (a) to (¢) The Khosla Committee
and the Satish Chandra Committee had
made a number of recommendations on
the working of Film & Television Insti-
tate of India, Pune. The main recom-
mendations along with the action taken

report ‘n respect of Khosla Committee are

indicated in Statement I. while those of the
Satish Chandra Committee are given in
Statement II.

(d) Maiority of the recommendatione of
the above committees have alreadv been
accepted and implemented. Tmplementa-
tion of the remaining recomm-andations
like statutory status to the Tnstitute, revi-
sion of pav scales of facnlties etc.  will
depend upon the chaneing requirements
from time to time and availability of finan-
cial resources.

Statement T

MATN RPFCCMMENDATIONS NF THR
KHOSLA COMMITTEE REPORT

€1. No.
1. Recommendation

The Committee are of the view that an
organisation like the Film Tnstitute which
trains voune pepole in makine eood quality
films cannot be relecated to the position of
a mere office of a Ministrv. While ex-
pressing their comvlet= acreement with the
observation of the Estimates Committee
(1967-68) contained in their First Revort
(Forth 1ok Sabha) thev recommend that.
the status of the Institute be raised to that
of an autonomous bodv. by an Act of
Parliament, and in the Act. the aims and
obiectives of the TInstitute be clearlv defin-
ed. Thev also feel that it may be desir-
able to link the Institute with the Univer-
sity Grants Commission.

Action Taken

The Institute has been converted into am -
autonomous bodv under the Societies Regis-
tration Act, 1860 on 1-10-1974,
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2. Recommendation -

In view of the peculiar conditions exist-
ing in this country, the Committee feel
that *he procedure followed by the National
Film School of U.K. cannot be adopted by
the Film Institute, and suggest that the
Institute must evolve its own regulations
for the adm’ssion of studen's and draw up
a syllabus to suit its peculiar requirements.

Action Taken

. The recommendation has since been

accepted and implemented.
3. Recommendation

They suggest that an Academic Council
eonsisting of eleven members, viz. the
Principal, five Professors, who may be
Heads of the various faculties. a student
representative, and four outsiders drawn
from the Industry of the creative Arts be
set up. This would take care of all aca-
demic matters 1'ke fixing the syllabi for
various courses arranging time tables, in-
vitine guest lecturers and also generally
supervise the theoretical and technical tea-
ching imparted in the Institute.

Action Taken

The recommendation has since been
accepted and implemented.  The Acade-
mic Counci] is regularly functioning now.

4. Recommendation

The Committee are of the view that the
Principal of the Institute shou’d be a man
who is intimately connected with the art
of fiim making. They are inclined to
believe that onlv such a Principal who has
first hand knowledee of the film making
process and can inspire the students and
infuse confidence among the staff will be
successful. They are  a'so of the view
that thoush the present scale of pay
attached t0 the noct is not adeanate enounch
to attract the right tvpe persons. if the
recommsanrdation reearding the status of
the Inctitute is acreed to. here will be
fittle diflirulty in securine the services of
competent teachers.  The Committer also
believe that in order to have a continuous
inflow of fresh ideas and talent and also
to introduce the latect developments in
techniiques, the post of the Principal should

be filled on a tenure basis f.., for a short
term- of  three years. The Principal, the
Committee suggest, should be allowed 10
produce films and granted leave without
pay upto 3 months. The Ceommittee,
while suggesting that no person who is not
a film maker should be appointed Princi-
pal, also recommend that he shou'd be paid
a salary equal to the salary which - the
Directors of Technological Institutes are
paid together with free residential accom-
modation.

Action Taken

The Government has generally accepted
the recommendation. However, experi-
ence has been that well known fi'm makers
do not want to be t'ed up with the Institute
on whole time basis. It is only as a last
resort that others are considered for such
appointment. Director of the Institute
is given attractive salary and residential
accommodation and other facilities.

5. Recommendation

The Committee recommend the appoint- '
ment of a Registrar to look after adminis-
trative matters. They believe it will re-
lieve the Principal of du'l chores which
otherwise would only blunt the sharpness
of his intellect in the matter of film mak-
ing. They also recommend that the Re-
gistrar may be given the scale of pay which
the Registrar in a centrally administered
University is entitled to.

Action Taken

‘The mommenda!ioh has been accepted
and imolemented. There is a regular Regis-
trar in the Institute now.

6. Recommendation

The Committee are of the view that the
teachers at the Institute should be appoint-
ed for short terms only. But considering
the fact that the problem of unemply-
ment is more acute here than in Britain
where the British Film School appoints
teachers for a short term of one year and
the job seekers here look for a certain
measure of security, they suggest that the
permanent staff of the Institute shou'd be
slightly reduced to make room for short
termi appointments from' the industry.
These Lecturers, the Committeo suggest
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should be paid a salary which wil! com-
pensate the financial loss they may suffer
during their stay at the Film & TV Insti-
tute. They also favour introduction in
the Institute, of a special feature known as
‘Sabbatical’ which now prevails in most
of the teaching institutions abroad under
which the permanent teaching staff is en-
titled to one year’s leave on full pay for
every 6 ydars of comp'eted service. This
leave could be utilised by them for the
purposes of study, travel creative work etc.
and will be in addition to the ordinary
leave admissible under the present rules.

Action Taken

It was not found possible to have the
full comp'ement of teachers on short term
only. Whie the Institute has some per-
manent faculty, a few are appoin‘ed on
contract basis or assignment basis for short
duration.  The system is working satis-
factorily.

7. Recommendation

The Committee are of the view that the
existing practice of holding the entrance
examinations at Bombay, Calcutta,
Madras, Delhi etc. should continue and
there is no need to have examination cen-
tres in all State Capitals. They recom-
mend that 2°] the students called for the
final interview at Poona should be paid
travelling expenses from the place of resi-
dence to Poona.

Action Taken

The entrance examination is held at 12
centres all over India. The students call-
ed for final test and interview are not
paid any travelling expenses.

8. Recommendation

The Committee feel that there iv no need
to have a separate course for screenplay
Writing and therefore, suggest amalgama-
tion of the Screenplay Writing course with
the Film Direction course. The Com-
‘mittee also suggest that for first two terms,
all students should follow all the courses
with special emphasis on the particular
course chosen by them. They further sug-
gost that guest lecturers on the creative
arts. and cultural subjects should receive

greater emphasis.  The students should
also receive elementary training in history,
art, archaeology, music dance, literature
and traditional and modern trends in Indian

culture.

Action Taken

The recommendation has been accepted
and implemented.

9. Recommendation

There has been a complaint that  the
students are exposed too much to foreign
films and they are not aware of the Indian
realties. The Committee do not consider
it necessary to suggest a decrease in the
showing of foreign films but recommend
that the students should be shown more
[ndian films.

Action Taken

The recommendation has been accepted
and implemented.

10. Recommendation

The Committee suggest that the fees for
setting question papers and examining ans-
wer books should be revised and be
brought in confomity with the practice pre-
vailing in the Universities and other techno-
logical institutes.  They recommend that
a fee of Rs. 75 /- should be paid for sett-
ing papers, both for internal as well as
external examiners and the examiner for
the viva-voce test should be paid Rs. 75/-
per sitting.

Action Taken

The recommendation has been accepted
and implemented.  The fees for setting
question papers and for examining answer
books is being revised periodically.

11. Recommendation

As reeards lodeine facilities for eirls. the
Committee are inclined to believe that the
problem will be solved with the comple-
tion of the construction of the girls hostel,
which is now under construction.

Action Taken

The recommendations has since been im-

plemented.
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12. Recommendation

The Committee fee! that the question
whether messing in the hostel should be
compulsory or optional should be consj-
dered by the Consultative Committee which
would also frame the rules. They also
suggest that the warden should stay in the
hostel, so that he can effectively supervise
the arrangements made in the hostel.

Action Taken

The recommendation has been accept-
ed and implemented.

13. Recommendation

The Committee point out that there is
a cogent need for reorganising pay scales
of the teaching staff in conformity with the
salaries of similar staff in technological
institutes and universities. They suggest
that the teachers should be allowed to
make films or work in the Industry during
the vaca‘ion period, even taking leave per-
missible under the rules and also availing
of the system of ‘Sabbaticals’ so that they
will be in touch with the latest trends in
films making.

Action Taken

Revision of pay scale of the faculity
members of the Institute is receiving the
attention of the Government.  Sabbatical
leave for the teachers has since been appro-
ved and some have already availed this
facility.

Statement 1T

Main recommendations of the Satish
Chandra Committee

S. No.
1. Recommendation

The new Dean’s foremost task is to en-
sure cohesive working of various depart-
ments for the integrated course and to start
advance planning and planned execution
of production programmes.

Action Taken

This recommendation has been accept-
ed and implemented.

2. Recommendation

vlut 'the students should not.except' to
be spoonfed in implementation of their

production programmes. They should be
taught to operate under difficult condi-
tions demanding creativity, improvisation,
flexibility and adaptability. These should
be in the nature of commando exercises
in which students will have to work as
highly disciplined team fonding for them-
gelves. The student will work with his
hands, rely on his own efforts and grap-
ple with all the problems attendant on
film making at the basic, practical, realis-
tic level.

Action Taken

This recommendation has been accept-
ed and implemented.

3. Recommendation

A full length feature film under a gift-
ed film maker should form an essential
part of the training. In this both staff
and students should be involved.

Action Taken

This recommendation could not be ac-
cepted due to practical difficulties particu-
larly the different locations/dates, etc. of
feature film making. However, adequate
practical training is imparted in the Insti-
tute as part of the training.

4, Recommendation

The film as a medium of personal
expression should be permitted only after
the student has, in the earlier years, gone
through the groundwork proposed in the
earlier paragraphs.

Action Taken

“The recommendation has been accepted

and implemented. Diploma film is made
by students at the end of the course
only.

5. Recommendation

After completing his course every stu-
dent should acquire practical experience
in his area of specialisation with an ap-
proved film company. This should be
for a minimum 30 days’ duration, either
in one stretch or #n two periods of 15
days each. Only after doing this field
work to the satisfaction of the profes-
sional expert to whom he is assigned,
;hould the student be awarded his dip-

.
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Aestion Taken

This recommendation could not be ac-
cepted and implemented. The profes-
sional experts and film companies do not
extend such cooperation on a regular and

permanent basis.
6. Recommendation

The system of evaluation should cover
written, practical and oral tests periodi-
cally, particularly in the case of Direction
students, the ability to express oneself
through the written word is extremely
impor.ant and a large number of written
projects coveri an enormous range of
subjects, which necessarily come within
the purview of the Direction course,
should be demanded of the students. This
vill make it imperative for them to main-
tain a sustained pressure of work right
through the course rather than by fits and
starts. This will also impose a responsi-
bility on the siaff to evaluate the projects
and to establish a dialogue with the stu-
dents on the basis of such creative work.

Action Taken

This recommendation has been accept-
ed and implemented.

7. Recommendation

There is mo progressive complexity and
depth in the academic programme. In any
institution of higher learning, the course
becomes increasingly difficult and makes
greater demands on the capacity of the
students in the advanced stages. In the
FTII courses, there is no such development
in the teaching programme and no in-
creasing demands on the students’ appli-
cation, concentration and creativity. The
result is that the student slackness and
feels there is nothing more to learn.

Action Taken

The recommendation has been noted. The
syllabus is constantly reviewed and revis-

ed on the advice of the Academic Coun-
cil,

8. Recommendation

The film Appreciation Course should,
be so framed as to cover Indian film
clmwmuchnumdmm

gonre, historical films, social documents,
PSycn010g:Cal Studies, anuropoiogcar and
sclienufic documents, comedy, Saiue, scien-
ce ucuom eic. All these saowd not only
be viewea but also tcorougnly analysed
by the swaenis as parc OL o€ €X4muna-
tion. ‘lney should be stuaied Lrom the
point Oof view OI lhe $0Cial responsiouuty
of cinema, and its use/as 1nsirument of
social change.

Action Taken

This recommendation has been accept-
ed and ump:emented.

9. Recommendation

Documentary and education film should
also rorm an important part of the Lirec-
tion Course, not merely by way of lneore-
tical treaument, but as pracucal €Xercises.
One short documentary and one educa-
tional mm snowd be inciuded in the
examunauon scneme. )

Action Taken

This recommendation has been accept-
ed and impiemented.

10. Recommendation

A small committee should be appointed
to talk to every teacher and work out with
him how to remew, enrich and update his
experience. Not only shouid Sabbaucals be
granted to some, but assistance may aiso
be provided when asked tor placements and
for working out meaningtul programmes.
Rules shouid be amended to facuutate
such an eventuality and not permitied to
stand in the way.

Action Taken

The recommendation has been accept-
ed and implemented. Grant of Sabbati-
cal leave for teachers has been approved
and some of the teachers have already
availed this facility.

11. Recommendation

Staff members should also have the op-
portunity, consistent with their obligations
to their students, to attend and actively
participate in the seminars, conference
and courses both in India and abroad.

Action Taken
This recommendation has been acoept-
ed and implemented.
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12. Recommendation

Members of the academic staff should
be taken fully into confidence regarding
academic decisions of the Academic and
Governing Councils both at the formula-
tion and at the implementations stage.
Copies of each decision should be given
to all members.

Action Taken

The recommendation has been accepted
and implemented.

13. Recommendation

The induction of creative talent from
the professional world should be of such
duration as to create an impact. A three
10 six months period for a major film
making assignment with the students and
faculty under conditions normally obtain-
ing in the industry. or under more diffi-
cuit conditions. will be a salutary expe-
rience for all concerned.

Action Taken

Eminent film-makers are frequently in-
vited to conduct workshops. Also a scheme
of appointing a film-maker-in-residence for
a short duration has been introduced since
1689 for the benefit of students and

staff.

14, Recommendation

The students’ mess should be run by a
committee of students themselves, and
there should be a mess manager working
under the committee. The mess dues as
certified by the treasurer of the students
committee should be reported to the Re-
gistrar, if necessary, and realised with the
fees. If the mess committee passes a re-
solution, msss dues should be realised in
advance every month.

Action Taken

The recommendation has been accepted
and implemented.
15. Recommendation

Active sports, such as footfall, basket-
ball, tennis, swimming and gymnastics
should be encouraged.

Action Taken

Recommendation implemented.

AUGUST 10, 1993
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16. Recommendation

The canteen and the hostel mess need
to be drastically reorganised. In both
cases, the kitchens are dingy, dark and
unhygienic. = Aluminimum  tables and
counters, washing areas with aluminium
or stainless steel sinks and running hot
water, and modern food storage facilities
including cold storage should be provid-
ed. These changes should be affected
under the guidance of catering experts.
Modern self service counters should be
arranged, so that students can learn to
help themselves in an orderly and disci-
plined manner. Tables, chars and other
pieces of furniture and fittings should be
decent looking, durable and easy to
clean.

Action Taken

"The students’ hostel mess has also been
modernised and absolute cleanliness is
maintained. The students’ mess committee
itself manages the mess and the institute
provides subsidy towards the salary of the
mess staff,

17. Recommendation

Each hostel should have a proper war-
den’s office with a telephone.

Action Taken

The recommendation has been accepted
and implemented.

18. Recommendation

The Director should ensure that there
is sufficient delegation of powers so that
work is not held up during his inevitable
absence.

Action Taken

The recommendation has been noted
end implemented to the extent considered
necessary.

19. Recommendation

The Governing Council should be re-
mote from corridors of powers, and from
political and o:her pressures. An Academic
institute like the FTII should be nurtured
as a centre for bold and independent
thinking. Its functioning is  necessarily
inhibited when its Chairman is the Secre-
tary of the I&B Ministry. The Chairman
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’m’ the Socicty and Chairman of the Gov-
crning Ceuncil should be the same ‘person,
‘s non-official of rcpute, perferably a res-
pected figure from the world of cinema
or of the performing arts.

Action Taken

The recommendation has been accepted
.nd implemented. The President of FTIL
Society is also the Chairman of the Gov-
erning Council. Non-official eminent film
makers are appointed as Presidents since
1981. The Present President is Shri Adoo
Gopelaknishnan who is a nenowned film
maker.

20. Recommendation

The Khosla Committee had recommen-
ded a three years tenure for the ‘Principal
(Now Durector), but apart from Shr1 Jagat
Murari who stayed for 10 years, every
one also had to leave much betore his
time. This Commuttee can only hope that
Government wil in future select the in-
cumbent to the Director’s post with great
care, and not change him as frequently
as in the past. The FTH Director’s is not
a routine post and it takes time to work
out one’s ideas. If changes are made as
frequently as between 1975 and 1976, man
of such differing academic convictions fol-
lowing each other, it is bound to be up-
setting both for the faculty and for the
students.

Action Taken

The recommendation has been accepted
and is being implemented.

21. Recommendation

Besides being a film makers, the direc-
lor must have the administrative ability
to steer the Institute through various diffi-
culties. And he must also be able to
enjoy the confidence of both students and
staff in his sense of commitment, his im-
partiality, and his ability to deliver the
goods. He should remain in close touch
with both students and staff, and should
be sensitive to the atmosphere on the cam-
bus so as to be able to anticipate and
impending crisis, and to take measures
lo diffuse the situation with tact, firminess
and impartiality.
4—7241.88/94
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Action Taken

This recommendation has been noted
and will be kept in mind while maxing
sclection of persons for the post ot Lirec-
tor.

| English) : Y

STD BETWEEN DELHI AND U.P.
HILLS

“185. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI :

Wil the Minister of COMMUNICA-
T'IONS be pleased to state :

(a) whether the Government are aware
ol the unsaustactory STL service between
Delhi and various stauons mm U. P. Huls
particularly the Garowal Mandal;

(b) if so, since when the STD service
has been unsatistactory in this area;

(c) whether any complaints/suggestions
have been received 1n s regard;

(d) if so, the details thereof; and

(e) the action taken or proposed to be
tuken by the Government to improve the
service ?

THE MINISIER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR1 SUKH RAM) : (a) and (b) STD
services to a mumber of stauons in UP
hills were adversely affected due to fire in
Agra Trunk Automatic Exchange (TAX)
on 30th September, 1992. The services
were temporarily restored through Mora-
dabad TAX. The Agra TAX was recom-
missioned on 7-2-93 and the STD services
normalised. However, the performance
of STD services to some of the stations in
Garhwal Mandal is somewhat deficient
due to limited number of circuits availa-
ble at present.

(¢) and (d) The complaints/suggestions
were received from the Hon'ble Member
for provision of nmew Satellite Stations and
augmentation of capacity of the existing
stations.

(¢) The suggestions of the Hon’ble
Member have been cxamined. New MC-
PC type (Multichannel Per Carrier) Satel-
lite Earth Stations have been approved
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for the following 10 stations in UP to be
commissioned in the 8th Plan period.

District Uttarkashi.
(1) Purala
(2) Barkot
(3) Donda
(4) Bhatwari
(5) Gangotri
(6) Yamnotri

District Chamoli,

(7) Ukhimath
(8) Guptkashi
(9) Badrinath
(10) Kedarnath.

FOOD PROCESSING SECTOR

*186. SHRI R. .SURENDER REDDY :
SHRI NAWAL KISHORE RAI:

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state

(a) whether the Government  have
undertaken any assessment of the poten-
tial of food processing sector in the coun-
try;

(b) if so, the details therecof and the

steps taken/proposed to be taken in this
regard;

(c) whether the Government are formu-
lating a new national policy on food pro-
cessing in view of this potential;

(d) whether the Government have had
any consultations with the State Govern-
ments, farmers, industrialists and the rep-
resentatives of other concerned sectors;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY. OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) :
(a) to (e) Various studies conducted from
time to time indicate that there is conside-
rable scope for development of food pro-
cessing industries in the country. Gov-
emment have taken several measures
to attract investment for utilising this
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potential. These steps, inter-alia, in-
clude granting of priority status to most -
food processing industries, delicensing al-
most all food processing industries except
for distillation and brewing of alcohalic
beverages and those items reserved for
small scale sector, automatic approval
upto 51% foreign equity participation,
simplification of procedures for foreign
technology agreement, reduction of wunion
custom duties on capital goods for food
processing industries, reduction fremoval of
excise duties on many food products as
well as on packaging materials. In addi-
tion, Ministry has formulated several deve-
lopment plan schemes under which assis-
tance is provided for establishment/upgra-
dation of various types of food processing
units, establishment of the post-harvest pro-
cessing infrastructure, training, marketing,
development of backward linkages between
processor and grower, research and deve-
lopment for product and suitable equip-
ment. etc. These have been done with a
view to encourage the investment for in-
creasing the production base, strengthen
posi-harvest processing facilities, expandimg
market. bringing in technology. making
the industry competitive for exploiting the
international market,

Agro food processing sector is identified
to play an important role in helping re-
duction of wastage of perishable agricultu’y
ral products, improve food availability for
domestic market as well as for export,
diversify rural economy and create employ-
ment. Government, therefore, have decided
to give a thrust for development of this
sector. As a policy measure, Govern-
ment have already brought large number
of processed food indusries under the high
priority list and have taken several steps
to attract investment and facilitate growth
of this sector. Ministry is reviewing the
existing policies for giving further boost
to this sector and discussions have been
held with the State Governments to elicit
their views on various aspects of a Na-
tional Food Processing Policy which could
address the issues relating to accelerated
growth ‘and development of food process-
ing sector with a view to augment employ-
ment opportunities and incomes both in
rural and urban areas, establish productive
linkages between industry and farmers and
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increase exports of processed foods and
generally support. productive efforts of
agriculture and allied activities. The policy
will be finalised after due consultation with

all concerned.
[Translation)
REDLINE BUSES

#187. SHRI CHHITUBHAI GAMIT :
" SHRIMATI SAROJ DUBEY :

Will the Minister of SURFACF TRANS-
PORT be pleased to state :

(a) the total number of Redline buses
operating at present;

(b) whether the Redline buses in Delhi
have causcd numerous accidents in com-
parison to D.T.C. buses during the last one
year;

(c) if so, the details thereof includiny
the number of persons killed and the
amount of compensation paid to the decea-
sed and injured by the owners of Redline
buses or State Transport Authority:

(d) whether there is a provision in the
State Transport Authority licence for com-
pensation. to victims and withdrawal of
licences in case of repeated accidents ;

(e) if so, the details thereof;

(f) if not, whether there is any propo-
sal to do so now;

(g) the steps taken to improve the ser-
vices of Redline buses; and

(h) the details of the losses suffered by
the D.T.C. on account of the plying of
Rcdline buses during the last one year ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) As on

. 31-7-1993 there were 2273 Red Line Buses

in Delhi.

(b) No, Sir. From October, 1992 1<
June, 1993 the Red Line Buses were involv-
ed 291 accidents whereas the DTC buses
with a fleet strength of about 3600 were
involved in 1452 accidents during the same
period,

(¢) Does not arise.

(d) to (f) : Under the Motor Vehicles
Act, 1988, the compensation is payable by
the TInsurance Compan’y/w/ahd owner
after an wards by the Motor Accident
Claims Tribunal. A compensation amount-
ing to Rs. 25,000/- in case of death and
Rs. 12,000/- in the case of permanent
disablement on the basis of No fault lia-
bility, is payable expeditiously through the
Tribunal by the owner/users.

(g) Government have issued instructions
to the Government of National Capital
Territory of Delhi to take stringent action
against drivers driving rashly and negligent-
ly and violating the traffic’ rales. State
Transport Authority of National Capital
Territory of Delhi has been directed to
cancel /suspend the licences of erring dri-
vers. ' ;

The State Transport Authority have
started refresher courses for the drivers of
Red Line Buses. Red Line Bus drivers are
made to undergo a proficiency test at
Government Motor Driving Training
School of Transport Depargment.

The steps taken by Delhi Traffic Police
to make driving safe in Delhi are special
drives/random checking against traffic vio-
lations, introduction of traffic signals/
blinkers in accident prone areas and strict
punitive action against violators of traffic
rules /regulations.
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(h) The average daily earning of DTC
has been reduced from Rs. 40.67 lakh per
day in October, 1992 to Rs. 25.32 lakh
per day in June, 1993. ‘This has been not
only on account of the introduction of
Red Line Buses, but also on account of
certain other factors ie. reduction in the
fleet strength and load factor etc,

FOOD PROCESSING UNITS

*188. DR. CHINTA MOHAN :
SHRI NITISH KUMAR :

'Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased tc state :

(a) the number of food processing pro-
jects /units approved by the Union Govern-
ment during the last two years State-wise ;

(b) the number out of them implemen-
ted so far, Statewise;

(c) whether the Government are aware
of the difficulties being experienced by the
entrepreneurs in setting up such units; and

(d) if so, the steps taken/proposed to

be taken by the Government in this re-
gard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) : (a)
to (d) Durinz the last two years, Govern-
ment have approved 419 proposals for
projecis/units in food processing and deep
sea fishing sector which include proposals
for joint venture, export oriented units,
units with NRI/OCB investments, units
requiring industrial licence and proposals
for which Plan assistance have been pro-
vided. As per the available information,
tentatively 64 of the above have been im-
plemented. The statewise distribution of
the above are given in the statement.
Ministry has taken steps to seek informa-
tion about the difficulties benig faced by
the entreprencurs and assistance required
by them from this Ministry. Ministry has
also decided to devote one day in every
fortnight exclusively for attending to entre-
preneurs who may meet any officer of the
Ministry without prior appointment. When
specific problems are brought by the entre-
preneurs to the notice of the Ministry and

assistance sought by them in this regard.
Ministry takes immediate steps to render

all poesible assistance.

Statement
S. Name of the State No. of proposals/ Tentative number
No. units approved in of proposals
last 2 years implemented
-—1__ 2 N ) - k] 4
). Andhra Pradesh . . P s
Assam . 3 —
3. Bihar 8 2
4. Gujarat . 14 7
5. Haryana . 32 7
6. Himachal Pradesh 12 2
7. Jammu & Kashmir . 1 —
8. Karnataka 17 1
9. Kerala . . . 32 1
10. Madhya Pradesh . 15 1

46 10
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12. Manipur

13. Meghalaya

14. Nagaland .

15. Orissa . .

16. Punjab

17. Rajasthan

18 Sikkim

19. Tamil Nadu

20. Tripura .

21. Uttar Pradesh . .
22. West Bengal . . .

23. Andaman & Nicobar Island
24. Arunachal Pradesh
25. Chandigarh .
26. Dadra & Nagar Haveli
27. Delhi .
28. Goa, Daman & Diu
29. Mizoram
30 Pondicherry
31. Lakshadweep

Total

[English]

PACKAGE FOR STEEL PRODUCTION

*189. SHRI RAM KAPSE : Will the
Minister of STEEL be pleased to state :

(a) whether the Union Government are
considering a package of incentives to woo
entrepreneurs in the field of steel in a bid
to boost the country’s sagging steel produc-
tion;

(b) if so, the details thereof;

(c) whether any final decision has been
taken in the matter; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SON-
TOSH MOHAN DEV) (a) to (d) Steel
production in the country has been increa-
sing. Production of finished steel during
1992-93 was 15.1 milion tonnes against

3 4
) _
8 2
17 I
22 —
1 _
35 6
| —
42 9
23 4
2 —
14 5
17 2
9 —
2 J—
2 —
419 64

14.33 million tonnes during 1991-92 (in-
crease of 5.4%).

The Budget for 1993-94 contains mea-
sures which help in reducing the capital
and production costs of steel plants. These
include :

(i) Lowering of customs duty on pro-
ject import from 55% to 35%.

(ii) Reduction of minimum interest rate
on commercial advances by 1%.

(iii) Reduction of excise duty on speci-
fied capital goods to 10%,

(iv) Reduction of customs duty on im-
ported raw materials, consumables
and intermediates such as from
45% to 30% in the case of semis,
from 110% to 30% in the case of
ferro alloys, from 110%-70% to
509, -30% in the case of refractory
raw materials and from 110% to
30% in the case of graphite elec-
trodes.
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DETENTION OF INDIAN FISHERMAN

%190, SHRI RAM PUJAN PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether any Indian fisherman have
been detained in the neighbouring count-
ries since January 1992;

(b) if so, the details thereof, country-
wise;

(¢) whether the Government have taken
any initiative for their early release; and

(d) if so, the success achieved so far,
country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) (a) to
(d) There have been some incidents of
apprehension /detention of Indian fishermen
in the neighbouring countries since January
1992. Each such incident is actively
followed-up, in order to secure prompt re-
lease of Indian fishermen.

Country-wise information on the subject
matter of the Question is given below :

(i) Pakistan: All of the fortyone
Indian fishermen who were under
detention in Pakistan have since
been released.

(ii) Sri Lanka: Out of the thirtyone
Indian fishermen arrested by Sri
Lankan Government since Januvary,
1992, twentyfour fishermen have
been rel d. The rel of the
remaining seven is also being se-
cured after complying with neces-
sary procedures.

(iii) Bangladesh, Maldives and Myan-
mar : No incident of detention of

Indian fishermen in these countries
has come to our notice.

SUBSIDY FOR POWER SECTOR

#191. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of POWER be
pleased to state :

(a) whether the power sector in India
is highly subsidised as compared to other
developing countries;

(b) if so, the details of the rates of sub-

sidy allowed for supply of power in diffe-
rent sectors;

(c) the amount of subsidy on power
sector annually;

(d) whether the World Bank has sugges-
ted abolition of subsidy on power;

(e) if so, the details thereof; and
(f) the Government's reaction thereto ?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE) (a) As in most other
developing countries, supply of electricity
to the agricultural sector and to the domes-
tic sector is subsidised in India.

(b) On all-India basis, the rate of sub-
sidy for supply of electricity to the agri-
cultural sector is estimated at p. 107.72/
kwh whereas in the case of domestic sup-
ply, the rate of subsidy is about p.50.65/
kwh (1991-92),

(c) Computed on the basis of the diffe-
rence between the average cost of supply
and average realisation of revenue, adjust-
ed by cross-subsidisation, the estimated
amount of subsidy for the power sector
works out to about Rs. 4,745 crores
(1991-92).

(d) and (e) A World Bank study has
indicated that the objective should be to
Icvy tariff for sa’e of electricity based on
‘Long Run Marginal Cost (LRM.C.) The
World Bank also has advocated ‘that the
State Electricity Boards should adjust their
tariff so as to reflect in them the structure
of supply costs.

(f) Government considers that while an
element of cross-subsidisation in the case
of supply of electricity to different catego-
ries of consumers is acceptable, it is, at the
same time, essential for SEBs to so adjust
tariff as to generate the statutory —mini-
mum surplus of three per cent on the net
fixed assets.

INDIA-CHINA JOINT WORKING
GROUP
%192, SHRI SARAT CHANDRA
PATTANAYAK :
SHRI MANORANJAN
BHAKTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether the India-China Joint Work-
ing Group held its meeting recently;
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(b) if so, the major 'Bilateral ’issues,
regional and-international, discussed and
the outcome of the meeting;

(c) whether any agreement was reached
during the meeting; and

i(d) if so, the broad features thereof
and the follow-up action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) (a) to (d) The
sixth meeting of the India-China Joint
Working Group ard the Foreign Secretary-
Vice Minister level consultations were held
in New Delhi on June 25—28, 1993,

2. During the meeting the two sides
continued their discussions aimed at arri-
ving at a mutually acceptable settlement
of the boundary question. The focus of
discussion, however, was on formulating
additional measures to ensure peace and
tranquility in areas along the line of actual
control between the two countries. The
two sides reviewed the implementation of
the confidence building measures agreed
upon at the previous meetings of the Joint
Working Group and made progress in their
discussions on additional measures, includ-
ing prior notification of military exercises.
prevention of air intrusions and reduction
of forces along the line of actual control.

3. There was an in depth exchange of
views on all aspects of India-China Lilate-
ral relations and regional and multilateral
issues of mutual interest. Both sides ex-
pressed their satisfaction at the steady and
perceptible improvement in bilateral ties.
It was agreed in principle to open an addi-
tional border trade point at Shipkila Pass,
the modalities of which are being worked
out. It was also agreed to hold the next
meeting of the Joint Working Group in
Beijing in early 1994.

[Translation}

FOOD PROCESSING UNITS IN
GUJARAT

*193. SHRI GABHAJI MANGAIJI
THAKORE : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state :

(a) the number of proposals received
from the Government of Gujarat for setting

up of food processing industrics during the
current financial year;

(b) thz number of proposals accorded
approval and the time by which the remain-

ing proposals are likely to be approved;
and

(c) the amount of assistance likely to be
provided to these industries during the
current financial years ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRlI TARUN GOGOI) :

(a) to (¢) No proposal has been re-
ceived by the Ministry of Food Processing
Industries from the Government of Gujarat
for setting up of food processing industries
during the current financial year. How-
ever, as per the available information, 147
industrial Entreprencurs Memoranda have
been filed by the en!repreneurs since the
liberalisation of industry in July, 1991 till
May. 1993 for setting up of food processing
industries in Gujarat.

The Ministry of Food Processing lndus-
tries hove extended financial —assistance
under its Plan schemes to the following
proposals received from the State of
Gujarat in 1991-92 and 1992-93 : —

(i) Setting up of 7 Agro-Parlours to
market Gujarat Agro Industries Corpo-
ration's products.

(ii) Setting up enhancing s.orage faci-
lities at Fruit Processing units located at
Gandhavi and Junagarh.

(iii) Tuna and other fish processing.

tiv) Modernisation of Rice Mills.

Besides, another 13 proposals of 100%
export oriented units and/or foreign invest-
ments have ben approved for setting up of
fruits & vegetable processing units, con-
surter food items, Guargum, fish process-
ing units. etc. in Gujarat during 1991-92
& 1992-93. \

The Plan outlay for implementation of
various developmental Plan schemes for-
mulated by the Ministry of Food Process-
ing Industries for the vyear 1993-94 is
Rs. 47 crores. Assistance under the Plan
schemes for the proposals received from
Gujarat will be considered on merit.
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[English}
EXPORT OF BEER

*194. SHRI P. C, THOMAS : Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state :

(a) the number of beer producing units
in the country, State-wise;

(b) whether beer is being exported; and

(¢) if so, the details thereof including
foreign exchange earned therefrom ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) :
(a) Dettails may be seen in Statement—I.

(b) Yes, Sir.

(c) Details may be seen in Statement—
1L

STATEMENT-1

Number of Beer Producing Units

Goa .
Maharashtra

Andhra Pradesh
Jammu & Kashmir .
Kerala .
Haryana .
Karnataka
West Bengal
Madhya Pradesh
Uttar Pradesh
Himachal Pradesh
Punjab . .
Pondicherry .
Orissa

. . .

S!"""‘N“‘WNNNNNHUMN

Total

STATEMENT—II

Export of Beer

Australia
Bhutan
France
Hongkong
Japan
Nepal
Singapore
UAE

U. K.
US.A.

Total

NATIONAL HIGHWAY NO. 12

*195. SHRI DAU DAYAL JOSHI :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the details of work done and pro-
posed to be done in Jaipur (Rajasthan)
and Jabalpur (Madhya Pradesh) on
National Highway No, 12 during 1992-93
and 1993-94 so far and the amount spent
thereon: State-wise;

(b) the names of places in Rajasthan
where two lane and four lane roads are
proposed to be constructed;

April 1991 to March 1992.

11,600 Litres  Rs. 2,46,657
1,48,350 Litres Rs.  18,97,892
40,800 Litres Rs 8,75,760

6 Litres Rs. 100
1,81,641 ~ Rs.  16,66,278
17,180 > Rs. 1,74,818
14 Litres  Rs. 200

43,546 > Rs. 5,16,632
1,438,080 > Rs.  23,77,786
6,33,080 © Rs.  71,75916
12,24297 Litres Rs.  1,49,32,039

(c) whether it is proposed to construct
any bridge on Chambal river near Kota
district on this Highway; and

(d) if so, by when it is likely to be
completed and the cost likely to be in-
curred on this work ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) On
National Highway No. 12 during 1992-
93, 3 works costing Rs. 762.52 lakhs in-
Rajasthan and one work costing Rs. 12.63
lakhs in Madhya Pradesh were sanctioned.
meamountspentontbmworks upto
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Mérch, 1993 ‘is Rs. 0.05 lakhs for Rajas-
than and Nil for Madhya Pradesh. The
Annual Plan 1993-94 envisages 9 works
costing Rs. 1575 lakhs in Rajasthan and
14 works costing Rs. 1645 lakhs in Madhya
Pradesh. The actual sanction will depend
upon their priority and availability of
funds,

(b) On National Highway No. 12 in
Rajasthan, no four laning is proposed but
widening\ to 2-lane is proposed in 9 km
near Ghatoli and 45 km near Jhalawar in
the 8th Plan.

(¢) No, Sir.
(d) Does not arise.

\Translation}

T.V./AIR COVERAGE IN GUJARAT

#196. SHRI N. J. RATHVA :
DR. A. K. PATEL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether large areus of Gujarat are
not covered by Akashvani and Doordar-
shan;

(b) if so, the steps taken by the Govern-
ment to increase the transmission range of
Akashvani and Doordarshan in the State
during the Eighth Plan period; and

(c) the places selected for installation
of high and low power T.V. transmitteis
during the Eighth Plan Period in the State ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P, SINGH
DEO) : (a) No, Sir.

(b) Does not arise.
(c) The siting of transmitters for the
entire VIII Plan has not been finalised.

However, the following projects were sanc-
tioned during the Annual Plan 1992-93 :

{. Low Power Transmitter—Mangrol
2, Low Power Transmitter—Ider

3. High Power Transmitter—Surat
(Scheme yet to be
formally approved)
5724 LSS/’SM
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TELEPHONE REGISTRATION FEE
+197. SHRI ANAND RATNA, MAUR-

YA : Will the Minister of COMMUNI-

CATIONS be pleased to state :

(4) whether the Government have en-
hanced the registration fee and bi-month'y
tarifi of telephones;

(b) if so, the details thereof;

(¢) the additional income accrued there-
{from so far;

(d) whether the Gevernment propose to
utilize this additional income for moderni-
sation of the teiecom service; and

(¢ if sc. the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : Yes, Sir.

(h) With effect from 28th April 1993
the Registration fees for telephone con-
nections under Measured Rate Exchange
Systems have been revised as follows :—

OYT

Lines

10090 & ahove.—Rs. 13.000 -

1.000 & above but  below 10.000 lines
Rs. 10,000 -

1000 ines—Rs. §.000

beiow
NON-OYT

10.000 and above—Ks. 3,000 -
Befow 10.000—Rs. 2,000, -

There is no revision in respect of Flat
Rate Exchanges.

With. effect from Ist May, 1993, the Bi-
monthly rentals of Telephones under Mea-
stred Rate System have been revised as
follows :(—

1. Exchange systems of less than 100

lines—Rs. 100;-

2. Exchange systems of 100 lLines and
above but below 1000 lines.—150/-
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3. Exchange systems of 1000 lines and
above but below 30000 lines—Rs.

200/-

4. Exchange systems of 30000 lines and
above but below 1 lakh lines—Rs
275/-

5. Exchange systems of 1 lakh lines and
above but below 3 lakh lines—Rs.
360/ -.

6. 3 lakh lines and above—Rs. 380,-

(c) In the financial year 1993-94, the
additional income on account of these re-
visions would be Rs. 293 crores approxi-
mately.

(d) and (e¢) Yes, Sir. This additional
income will also be utilize for increasing
connectivity, improving reliability and ca-
larging accessibility of services and for
bringing the rural and remote areas into
the muinstrcam.  The important physical
targets for 93-94 are :—

1. Gioss Switching

Capacity (lines)—-
18.23 lakhs.

2. Net Switching capacity (lines)—14.20
lakhs,
3. DELS—11.00 lakhs

. Panchayat Telephones 46800 lines.

5. TAX Cupacity—37500 lines.
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[Englisi]
POWER PROJECTS

#198. SHRI CHETAN P. S. CHAU-
HAN :

SHRI SURYA NARAIN YADAV:
Will the Minister of POWER be pleased
to state :

(a) the details of proposals of power
projects submitted by various States pending
with the Union Government for clearance as
on 30th June. 1993;

(b) the projects cleared during the last
six months;

(c) since when the remaining projects are
pending and the impediments in their clear-
ance; and

(d) the time by which these are likely to
be cleared ?

THE MINISTER OF POWER (SHRI
N. K. P. SALVE) : The proposals for power
projects of various States pending with the
Central Electricity Authority for clearance

as on 30-6-1993 are indicated in statement-
1

(b) The State projects accorded techno-
cconomic clearance by the Central Electri-
city Authority during the six months ending
20-6-1993 are indicated in statement-1I.

(¢) and {d) The date of receipt of each
pending project is also shown in Statement-
I referred to above. The time taken for
according approvals to proposals received
depends upon the details given by the State
Governmeats /Project authorities and upon
clearances from various concerned Central
and State Government agencies.

STATEMENT--1

Power Projects pending in Central Electricity Authority for Techno-Economic Clearance

S. Name of the Project .
No.
HYDRO N

1. PAGLADIA (Assam)
2. BASPA St-1[(H.P.) .
3. PARBATI St-II (H.P.)
4. PARBATI St-III (H'P.)
5
6

. . .

. .

HIRBA (H.P.)
RENUKA DAM (H'P.)

V 1

Capacity (MW) Date of

receipt
5.5 Dec’ 92
300.0 May "92
800.0 Oct’ 92
501.0 Oct’ 92
231.0 Oct’ 92
40.0 Apr’ 93
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GHANWI (H.P.)

Name of the Project

ANS (Dharmari) St-1T (J &K) . . .
OMKARESHWAR (M.P.)

GANDHI (M.P.)

NAHESHWAR(M P.)

CHIKHALDARA (Maha.)

TUIWAI (Mizoram) .
GORIGANGA St-IIT A & St- III B(U. P ) .
TIUNI PLASU (U.P.)

BOWALA NAND PRAYAG (U.P.)
TAPOVAN VISHNUGARH (U.P.)
RAMMAM (W.B.) . . .

THERMAL

19.
20.

21.

22.

23.

24.
25.
26.

27.

28.

29.
30.

31.

3.
33.
34,
35.
36.
37,
38.
39,
40.
41.
4.
43,
44.
45.
46.
47,
48.

HISSAR TPS (Haryana)

PALWAL TPS (Haryana)

DHURI TPS (Punjab)

GOINDWAL SAHIB TPS (Pun.)
DHOLPUR TPS (Raj.)

BELTHARA ROAD TPS (U.P.)
ANPARA ‘C'TPS (U.P.)

ROSA TPS (L.P.)

JAWAHARPUR TPS (U.P)

BAWANA CCGT (Delhi)
GANDHINAGAR TPS Exin. (Guj.)
WANAKBORI TPS Extn. (Guj.)

CCGT AT NORTH GUJARAT (Guj.)
RAIGARH TPS (M.P.)

SANJAY GANDHI TPS Extn. (M. P)
KOTHAGUDEM TPS St-V (A.P)
KRISHNAPATNAM TPS St-I (A.P.)
RAICHUR TPS St-III (Ktka)
VIJAYANAGAR TPS (Ktka) .
CHAMALAPURA (T.P.S)) (Ktka)

DG PLANT AT KOZHIKODE (Ker)
PILLAIPERUMALNALLUR CCGT (T.N,)
NORTH MADRAS TPS (T.N.)
TUTICORIN TPS Extn.St. IV (T.N.) .
MATTHON LB (DVC/WB)

TALCHER STPS (Orissa) . .
MUSHIDABAD TPS (W.B.)" . . .
BALAGARH TPS (W.B.) . . .
TALCHER TPS Extn. (Orissa) . . .
ADDL. GT SETS AT NAMRUP (Assam) .

Capacity (MW) Date of

receipt
22.5 May '93
30.0 Apr’ 93
520.0 Dec. 92
160.0 Feb ’93
400.0 Apr ’93
400.0 Mar’ 93
210.0 May’ 93
140.0 Apr’ 92
42.0 Jan’ 93
132.0 May 93
360.0 May *93
60.0 May ’93
500.0 07-11-90
500.0 02-07-92
1000.00 16-10-87
500.0 21-02-92
750.0 01-05-91
750.0 08-11-91
1000.0 31-08-92
750.0 22-02-93
750.0 22-02-93
600/650 27-01-93
210.0 29-03-93
210.0 15-04-93
300.0 25-05-93
1000.0 26-03-93
500.0 27-12-90
500.0 29-03-93
1000.0 07-06-93
500.0 20-04-89
500.0 23-12-91
500.0 23-12-91
126.0 ) 06-01-93
300.0 05-03-91
500.0 13-12-91
500.0 ' 02-11-92
42250 10-04-91
4500 22-04-92
4x 400 26-08-92
Ix250" 03-04-91
500.0 270292
50.0 Sept "91




*Scheme sanctioned by Govt, of Tripura,

**Scheme would . be received approved by Govt, of M, P as it costs less then

Rs. 100 Crores.
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Sl N'tme of Pro;ect Capacity (MW) Date of
No. recelpt
PRIVATE {SECTOR ‘
49, SRIMUSHNAM (T.N.) . . . . 250.0 Nov’ 89
50. CUDDALORE TPS (T.N.) . . . 1000.0 July *93
51. JEGURUPADU CCGT (A.P.). . . 172.0 Sept’ 92
52. GODAVARI CCGT (A.P.) . . . 198.0 Jan’ 93
53. MANGALORE TPS (Ktka) . . . 1002.0 July 93
54, CHANDIL TPS (Bihar) . . . . 500.0 Nov’ 91
55. JOJOBERA TPS (Bihar) . . . . 202.5 Feb ’93
56. IB VALLEY TPS St-II (Ori.) . . . 420.0 June’ 93
57. DUBRI TPS (Orissa) . . . . 500.0 Sept. 92
58. GOURIPORE TPS (W.B.) . . . 135.0 Oct’ 92
59. PENCH TPS (M.P.) . . . . 420.0 July ’92
60. KOKBA WEST TPS (M.P.) . . . 420.0 Apr’ 93
61. BARGE MOUNTED TPS (Maha.) . . 110.0 Sept. ’92
62. DABHOL CCGT (Maha.) . . . 2015.0 Apr’ 93
63. KHAYARKHEDA TPS (Maha.) . . 420.0 July *93
64. CHIT1IORGARH TPS (Raj.) . . . 500.0 Feb’ 92
65. GANDHAR CCGT (Gujarat) . . . 615.0 July *93
66. MANGROL LIGNITFE (Gujarat) . . 500.0 Nov’ 92
STATEMENT---1I
Power Projects which received Investment Approval of Planning Commisslon between
1-1-93 & 30-6-93
S, Name Of the iject Capacity Date of
No. (MW) Clearance
1. Ramgarh GTPH—I (Raj.) f~. . . . . 1x35.5 8.4.93
2. *Rokhiag GT Ph--IIT (Tripura) . . . .2%8.0 22.3.93
3. Kopili Extn. (Assam) . . . . . . 100.0 14.5.93
4. Shahpurkandi HEP (Punjab) - . . . © 1680 July ’93
Schemes cleared by CEA between 1-1-93 & 30-6-93
5. Sawalkot HEP (J & K) . . . . . . 600.0 13.1.93
6. ' Malana HEP (HP) . . . R . . . 86.0 23.4.93
7. **Marhikhera (MP) . . . . . . . 40.0 23.4.93
8. Teesta St—V (Sikkim) . . . . . . 510.0 23.4.93
9. Brahmapuram DG Sets (Ker) . . . . . 100.0 9.7.93
10. Bgkreshwar TPB (WB) . . . . . . 5x210 _ 15.3.93
1. Rayalaseema TPS St--II (AP) . . . . . 2x210 8.6.93
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[Translation)
RURAL ELECTRIFICATION

“199. DK. LAL BAHADUR RAWAL :

DR. MAHADEEPAK SINGH

SHAKYA :

Will the Minister of POWER be pleased
to state : . ‘ R
(a) the number of villages eleotri
* and the a\amount spent for this purpose in.
each State during each of the last three

ycars and so far;

(b) the number of villages yet 10 be
clectrified, State-wise;

(c) whether any target has been fixed
for rural electrification in each State during
the Eighth Five Year Plan;

(d) if so, the details thereof alongwith
the.esﬁma«t‘ed amount to be spent on it
during each year of the Eighth Plan; and

) (e) the time by which total electrifica-
tion of all the villages in the country is
likely to be completed ?

ey

THE MINISTER OF POWER (SHRI
N. K. P. SALVE) : (2) and (b) The
details of the amount spent for rural electri-
fication, State-wise, during 1990-91 and
1991-92 and allocation for 1992-93 are
given in Statement-I.  The details of the
villages electrified in each State during the
tast three years and during 1993-94 (uptc
the end of May, 1993) and the number of
villages yet to be electrified in each State
are given in Statement TI.

. (c) The total number of villages to be
electrified during the 8th plan has been fix-
ed as 50,000 (including 10,000 remote vil-
lages to be electrified through decentralised
energy sources). However, statewise tar-
gets are to be decided during the Annual

Plan.
(d) Does not arise in view of (¢) above.

(e) The remaining villages to be electri-
fied in the country will be taken up for
electrification in the Eighth and the subse-
quent Five Year Plans, subject to the avail-
ability of resources and other inputs.

Statement I
S. No. States T “Years
o 199091 1991.92 1992.93
1 2 3 4 5
1. Andhra Pradesh . . . 1,600.00 2,450.00 4,600
2. Arunacha] Pradesh . . 910.00 424.01 1,285
3, A§sam . . . . . 2,950.00 1,850.00 1,400
4. Bihar . . . . 4,675.00 800.00 2,295
S. GO?. . . . . . 30.00 30.00 45
6. Gujarat .. 2,095.00 3,125.00 2,940
7. Haryana . . . . 2,040.00 5,316.00 3,940
8. Himachal Pradesh P 922.00 669.83 630
9. Jammu & Kashmir . . 832.00 1,000.00 800
10, Karnataka . . . 580.00 990.00 2,535
1. Kerala ., . . . 1,246.00 513.00 930
12. Madhya Pradesh . R . 9,139.00 5,895.00 7,510
13. Maharashtra ... 7,928.00 7.775.00 11,300
14, Manipur Ce . 1,400.00 1,118.00 1,410
15. Meghalaya .o 773.00 263.09 475
16, Mizoram . . . . 400.00 537.87 770
17, Nagaland . . . . . 593.00 100.00 . 205
18. Ons.sa . . . . . 1,703.00 2,315.41 4,012
19, Pux_uab . . . . 1,560.00 1,711.00 4,060
20, R.a)asthan . . . . 8,945.00 5.912.00 6,550
21, Sikkjm . . . . . 300.00 641.63 420
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1 2 3 4 S
22, Tamil Nadu B 1,027.00 2,500.00 2,950
23, Tripura 1,000.00 1,029.67 760
24. Uttar Pradesh 8,240.00 7,082.00 8,700
- 25, West Bengal 4,310.00 2,574.00 3,150
TOTAL: 65,198.00 56,622.51 73,672

Note: Expenditure actually incurred during 1992-93 by State Electricity Boards is not available,
since their final accounts are under preparation/audit, Hence details of allocation has

been given,
Statement IT
S. No. States No. of villages electrified during No. of
villages
1990-91  1991-92 199293 199394 yetto be
upto electrified
31593 (31-5-93)
1 2 3 4 5 6 7
1. Andbra Pradesh . ) @
2. Arunachal Pradesh . 134 130 134 NA 1,498 §
3. Assam . 360 120 17 NA 514
4. Bijhar 528 517 258 3 20,045
S. Goa . @
6. Gujarat @
7. Haryana . . @
8. Himachal Pradesh . @
9. Jammu & Kashmir . 36 17 5 302 -
10, Karnataka @
11, Keraja . @
12, Madhya Pradesh 2,980 1,856 605 15 5,869 -+
13, Maharashtra . @
14. Manipur 230 150 60 6 332 +
15, Meghalaya 101 14 69 10 2,508
16, Mizoram S50 60 50 NA 154
17. Nagaland 0 13
18. Orissa 1,385 1,011 200 0 13,871 -+
19. Punjab @
20, Rajasthan 839 754 751 146 6,300 @
21. Sikkim 42 @
22, Tamil Nadu 2 7
23, Tripura 200 200 200 20 1,479 *=
24. Uttar Pradesh 2,207 744 942 237 28,078
25. West Bengal 1,192 436 435 25 9,544
10,286 6,046 3,726 462 90,507

TOTAL (STATES)

@—100% electrified States, balance villages, not feasible for electrification.

**_Tripura is reporting Progress s Per 1971 census. As per 1971 census there were 4,727
villages, of which 3,228 villages have been declared electrified and the balance 1,499
villages remained unelectrified as on 31-3-93. However, a8s per 1981 Census, there is a

total of 856 villages.

*__Progress as per 1971 Census
$—1981 Census was not held,
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PRODUCTION AND EXPORT OF
MICA

*200. CHINMAYANAND SWHMI:
Wil the Minister of MINES be pleased to
siate :

(a) the total production of mica in the
country during 1991-92 and 1992-93 and
the share of Bihar in it;

(b) whether mica is exported to foreign
countries;

(c) if so, the percentage of its total
production that is exported. and

(d) the total amount of foreign ex-
change earned during the last three years ?

THF MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) : (a) Reported produc-
tion of mica in the country during 1991-92
& 1992-93 (April, 92 — January, 93) was
5297 tonnes and 3363 tonnes respectively.
As per records maintained by IBM, the
share of Bihar in April, 91 — January,
92 and April, 92 — January, 93 was 2257
tonnes and 1445 tonnes respectively.

(b) Yes, Sir.

(¢) During 1991-92 Export of Mica was
34,188 tonnes which is more than the re-
ported production.

(d) The total amount of foreign ex-
change earned by exporting mica is as
follows :-—

Year Total Qty.

Tora) Vajue
(in MT) (Rs. in
crores)
1989.90 42219 5123
1990-91 42,595 51.26
1991.92 . 34,188 55.51
(Source : DGCI&S, Caleutta)
[English)
ANTIQUES DISCOVERED IN TALKAD,
MYSORE

205. SHRI KODAKANI GOWDANA
SHIVAPPA : Will the Minister of HUMAN
RESOURCES DEVELOPMENT be pleased
to state :

(a) whether some interesting and excit-
ing antiques have been discovered by the

Department of Archaeology in Talkad near
Mysore;

(b) if so, the details thereof; and

(c) the arrangements made to preserve
them ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) and (b) The
Directorate of Archaeology and Museums,
Government of Karnataka jointly with the
Mysore University Post-Graduate Depart-
ment of Ancient Indian History and Archa-
eology have undertaken excavations at
Talkad, District Mysore, Karnataka during
the season 1992-93 and the excavation
brought to light two ringwells of yearly
period, brick structure and other sculp-
tural pieces. an image of Jain Parswanatha,
a terracotta mould of Roman coin. two
stone seals belonging to the Gangas of
Talkad, besides considerable mumbes of
early historic pottery, varieties of beads,
bangles made of semi-precious stones, ob-
jects of shell, ivory and terracoita.

(c) Necessary steps have been taken to
preserve the antiquities by the Department
of Archaeology and Museums, Government
of Karnataka.

[Translation)

VOCATIONAL COURSES THROUGH
DISTANCE EDUCATION

*207. DR. LAXMINARAYAN
PANDEYA :
PROF. PREM DHUMAL :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government propose to
introduce vocational and technical courses
through distance education system ;

(b) if so, the details thereof;

(c) the Open Universities where such
courses are likely to be introduced; and

(d) the time by which the final decision
in this regard is likely to be taken ?

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) to (d) Vocational
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and technical courses through distance
education system have already been intro-

duced in open universities.

According to Indira Gandhi National
Open University which is the apex body
for distance education, the vocational/
technical /employment oriented program-
mes which are being offered at present and
the further programmes proposed to be
offered by various Open Universities in the
Eighth Plan are as follows:

Name of Open  No. of PI:S:. of
University Programmes grammes
onoffer  proposed

10 be
offered in
the Eighth
Pian

Indira Gandhi 12 13

Naiicna] Open

Universi ¥

Dr. BR. 4 13

Ambedkar Open

University

Yashwant Rao 4 25

Chavan

Mabharashtra

Open University

Kota Open 7 10

University

[English]

CATTLE FEED INDUSTRY

208. SHRI MANORANJAN BHAK-
TA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Government propose to
reserve certain quantity of molasses for
cattle feed manufacturing units;

(b) if so, the details thereof;

(c) whether the Government propose to
review the proposed deconirol of molasses
keeping in view the interest of cattle feed

industry;
(d) if so, the details thereof; and

(e) the steps proposed to be taken by
the Government for the smooth supply of
molasses to cattle feed industry ?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR) : (a) NoA Sir.

(b) Does not arise.
(¢) No Sir.
(d) Does not arise.

(e) The Molasses Control Order. 1961
has been rescinded with a view to make
molasses available freely without any con-
trol of prices and distribution to All
Molasses consuming units including cattle
feed units.

[Translation}
CENSUS OF WILD ANIMALS

¥209. SHRI DAU DAYAL JOSHI:
SHRI SHRAVAN KUMAR
PATEL :

Will the Minisier of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether.a fresh census of major
wild animal $pécies including tigers, lions,
elephants and rhinos has lately been held;

(b) if so, the details thereof, species
wise; BT

(c) whether several parks and sancturies
show a decline in wild life populatian;

(d) if so, the details thereof and the
reasons therefor, and

(e) the..steps taken,proposed to be
taken by the Government to increase wild-
life popukation ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
and (b) The census of major wild animals
like tigers, lions, elephants and rhinos etc.
is carried out by the State Government
from time to time. During first part of
1993, census of tigers, elephants and
Rhinos was undertaken by the State Gov-
ernments concerned. The latest census
figures available for major wild animals
are given in the statement I attached.

(c) and (d) No State Government has
reported an overall decline in wildlife
population in its parks and sanctuaries.
However, the fluctuation in the population
of wildlife in general, in its natural habitat,
is a normal biological phenomenon.

LR
Lan
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‘(¢) The main thrust of the government
activities with respec: to wildlife. manage-
ment is on comservation of self-sustaining
vigble populations of wildlife speces in
their natural habitats and not merely on

increasing their populations irrespective. of
compatibility. The major steps taken by
the government in this respect are lLsted in
the statement II attached. .

Statement I

The latest census figures of wild animals avajlabie are .

Name of species Census  Number Remarks
\ : .
year
Tigers 1989 4334  Results of 1933 census
are awaited.
Lions . . . . . . . 1990 284 Found only in Gir
Forests.
Elephants . . . . . . 1993 Results of 1993
Andhra Pradesh 46 census from other
Arunachai Pradesh 2090 staies are awaited,
Karnataka 5980
Rhinos . . . Assam 1991 1129 Kaziranga
Nationai paik,
1991 100  Orang wildlife
sanctuary.
1989 65 Pobitora wildife
: sanctuary.
1989 03 Laokhowa Wildlife
Sanctuary '
1989 40 other pockets. Results
of 1993 census awaijted
West Bengal 1992 33 Jaidarara Widiife
saictuary.
1992 11  Gorumara Wiidlife
sanctuary.
Uttar Pradesh 1992 10 Dudhwa National Park .
Leopard 1989 6763  All India census
Statement II (iii) A network of 421 Wildlife Sanctn-

Major steps taken by the Government

for protec.ion of wild animals are:

(i) Hunting of Scheduled wild animals
has been banned by law;

(ii) -INegal trading in wild animals and
their parts, or products thereof is
banned by law;

6—724LSS /94

aries and 75 Na.ional Parks has
been set up for comservation of
wild flora and fauna, Financial
assistance 's provided by the Cent-
ral Governmen: for development of
na.ional parks and sanctuaries; on
request, to the State Governments’;
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(iv) Contral Assistance is provided to
Smate/UT ‘Governments  for streng-
dhenin , hing ind X

(v) Special schemes for protection and
conservation of tigers, elephants and
thinos are under implementation ;

(vi) Cooperation of Police, BSF, Coast
Guard and Army is also taken as
and when required, in apprehending
the poachers and illegal traders;

(vii) India is a member of Convention
on International Trade in Endan-
gered Species of Flora and Fauna
(CITES) and participates in the
regulation of internatiomal trade in
endangered species of amimals and
articles made thereof under the
provisions of the Coavention.

[English]
SUPERFAST TRAINS

*210. SHRI SHARAD DIGHE : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the National Consumer
Disputes Redressa] Commission (NCDRC)
has directed Indian Railways to revise cri-
teria adopted for classifying Superfast and
passenger trains;

(b) if so, the reaction of the Govem-
ment thereto; and

(c) the details of new criteria adopted
in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIFF) : (a)
to (¢) Yes, Sir. The NCDRC has directed
hdimeilwayawhy-downfreshguide-
kines, fixing criteria for classification of
trains as superfast trains. The Railways
bave adopted the criterion of average speed
of 55 kmph for BG trains and 45 kmpb
for MG traine (0 oategorise superfast traine
® announced in the Parliament in the

Railwaye Budget Speech 1993-94. Rajl-
way's stand on the issue will be explainad
to the Commission.

EXPORT OF PULSES

*211. SHRI SURAJBHANU SOLANKI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether provisions have been made
under the National Pulses Development
Plan to export pulses;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken by the Government to include faci-
lities for export of pulses under the ambit
of National Pulses Development Plan ?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : (a) to (c)
The main thrust of the National Pulses
Development Project (NPDP) is to in-
crease production and productivity of
pulses. The increased produciion of pulses
as a result will encourage exports apart
from meeting the domestic demand.
I[ndian Pulses have better taste and quality
and are in demand in several oountries
and are being exported depending upon
their availability.

PROMOTION OF HINDI

*212. SHRI MANIKRAO HODLYA
GAVIT : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Government have for-
mulated any new scheme for promotion of
Hindi in non-Hindi speaking States;

(b) if so, the number and names of
the organisations/institutions engaged
therein ;

(c) whether the scheme is being funded
cent ‘per cent by the Union Government ;

(d) if so, the assistance provided during
1992-93 therefor, State-wise ; and
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&) the smount earmarked for 199354,
Stavevise ?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : (a) to (¢) No new
scheme has been started in the 8th Five
Year Plan for promotion of Hindi in non-
Hindi spesking States, The following omn-
going \schemes ate continuing for the pro-
motion of Hindi :—

1. Scheme of Appointment of Hindi
Teachers in non-Hindi speaking States
and the scheme of opening/strength-
ening of Hindi Teachers' Training
Colleges in non-Hindi speaking States/
UTs.

Under this scheme 100% financial grant
is provided to the non-Hindi speaking

States /UTs.

During 1992-93, the financial grant was
given to the States of Assam (Rs. 12.88
lakhs). Manipur (Rs. 50.00 lakhs) Mizo-
ram (Rs. 55.81 lakhs), Nagaland (Rs.
38.00 lakhs) and Orissa (Rs. 40.36 lakhs).

2. Scheme of financial assistance to
Voluntary Hindi Organisations for
Promotion of Hindi.

Most of the Voluntary Organisations
rece‘ving financial assistance are located in
onon-Hindi speaking States. There are
about 200 Voluntary Hindi Orean‘sations
engaged in the promotion of Hindi which
are receiving financial grant under this
scheme.

Under the scheme, 75% grant of the
approved expenditure is admissible and
25% is met by the Voluntary Hindi Or-
ganisations.  Statewise break-up of the
grants given to the Voluntary Hindi Orga-
in 1992-93 is as under :—

Rs. in lakhs
1. Andhra Pradesh’ 20.26
2. Gujarat 262
3. Kamnataka 58.68

4. Maharashirs 1840
5. Goa 2.50
6. Assam 10.36
7. Manipur 8.82
8. West Bengal 7.34
9. Orissa 6.08
10. Kerala 24.02
11, Tamil Nadu 56.57

12. Dakshin Bharat 104.90

Hindi Prachar Sabha

Dakshin Bharat Hindi Prachar Sabha
which is declared as an institution of
National Importance by an Act of Parlia-
ment is dealt with on a special footing and
provided 1009 grant-in-aid for some of
its projects as a special case.

Bes'des, the Central Hindi Directorate,
a subordinate Office under the Ministry, is
engaged in the Correspondence Courses to
teach Hindi as second language to non-
Hindi speaking Indians and foreigners
through the medium of Tamil, Malayalam,
Bengali and English. During 1992-93,
about 15,000 students were enrolled. The
Directorate also brings out Hindi based
and Regional languages based bilingual,
trilingual and multi-lingual dictionaries and
also brings out journals like Unesco Door,
Bhasha Varshiki and Sahitya Mala for
promotion of Hindi in non-Hindi speaking
areas. Every year 16 non-Hindi speaking
writers are given awards each of Ra
15.000.

[Translation)

NATIONAL COUNCIL OF TEACHER
EDUCATION

*213. SHRI RAM PRASAD SINGH :
SHRI MANJAY LAL:

Will the Minister for HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state : ~ !

(a) the date on which Natiomal Council
of Teacher Education was set up end the
objectives thereof ;
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(b) the number of elementary and se-
condAty. teachers proposed to be trained
every year to meet the educational requirc-
ment ; .

(c) the total number of trainees enrolled
in Teacher Training Institutions of the
couniry at present ;

(d) whether any scheme has been for-
mulated by the Council or Government to
meet the shoriage of Teacher
[nstitutions;

Training

;.. (e) if so the details thereof; and
(f) if not, the reasons therefor?

. THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The National
Council for Teacher FEducation (NCTE)
was set up on 21-5-1973 by a Government
Resolution, with the follow'ng objectives :

(i) To advise Government of India on
all matters concerning teacher edu-
cation, including pre-service and in-
service training, evalualion of cur-
ricula for ‘eacher educaton and
periodical review of progress in
revising curr'cula;

(ii) To advise State Governments on

any matters referred to the Council
by them ;

(iii) To review the progress of Plan
Schemes, both Central and State,
concern'ng ‘eacher education ;

(iv) To advise Government on ensuring
adequa‘e standards in teacher edu-
cation ;

(v) Any other matter entrusted to the

Council by the Government of
India._

(b) and (c) The total number of
trainees enrolled in'Teacher Training Insti-

- tutions of the country as per the Selected
.- BEducational Statistics compiled by the
Ministry of Human Resource Development

(as on 30-9-1991) was 2,22,659 (of these,
97,313 were for eclementary education
leading to the award of BTC/D.Ed. dip
loma/certificate and 1,25,346 for secondary
education leading to the award of B.Ed
degree).

(d) and (e) In order to improve the
teacher education system in the country,
States have been provided assistance to set
up District Institutions of Education and
Training (DIETs), Colleges of Teache:
Education (CTEs) and Institutes of Ad-
vanced Studies in Education (IASEs),
under :he Centrally Spomsored Scheme of
Restructuring and Reorganisation of Tea-
cher Education. The Scheme provides for
phasing out sub-standard and malpractising
teacher education 'nstitutions in the coun-
try as DIETs, CTEs/IASEs get established,
Under ‘his scheme, financial assistance has
been provided for setting up of 9,346
DIETs and 75 CTEs/IASEs so far.

(f) Does not arise.

[English)
CULTIVATION OF COCONUT

*214. PROF. UMAREDDY VENKA-
TESWARLU: Will the Minister of AGRI-
CULTURE be pleased to siate :

(a) whether the Coconut Development
Board provides financial assistance to
States for .he cultivation of Coconut;

(b) f so, the amount of financial assis
tance earmarked for Siates during 1993-94,
State-wise; and

(c) the details of the programmes for

which the assistance is proposed to be
utilises ? »

THE MINISTER OF AGRICULTURB
(SHRI BALRAM JAKHAR) : (a) Yes,
Sir.

(b) -and (c) A Siatement is laid on the
Table of the Sabha,
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[Translation]
WHITE REVOLUTION

#215. SHRI ANAND AHIRWAR :

SHRI MRUTYUNJAYA
NAYAK :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether a team of European Eco-
nomic Community and World Bank has
reviewed the achievements of white revolu.
tion in the country;

(b) whether the team has recommended
some corrective measures to boost the
white revolution in the country;

(¢) if so, the details thereof; and

(d), the reaction of the Government
thereto?

THE MINISTER OF AGRICULTURERE
(SHRI BALRAM JAKHAR) : (a) to (d)
A joint Europen Economic Community
(EEC)—World Bank Review Mission
visited the operation flood III  project
during February-March 1993. The Mis-
sion visited a number of milksheds where
the operation flood III programme is under
implementation and held discussions with
the farmers and officials of the cooperatives,
the State Governments and the National
- Dairy Development Board on the progress
of the prdject.

In its report, the Review Mission has
appreciated the pace of project implemen-
tation and the remarkable progress in dis-
bursement of funds. besides expressing its
satisfaction over the progress in creation
of infrastructural facilities and the growth
in milk procurement. A summary of the
main recommendations of the Review Mis-
sion is given in Statement.

Governnren: generally agrees with the
recommendations.

Statement

Summary of Mission’s Main Recommenda-
tions.

1. NDDB to continue its initiative to
promote full compliance by State Federa-
tions and milk unions with the project’s
legal covenants relating to accounts and

audits, preparation of annual plans, mainte-
nance of adequate eoquity base and ed-
Werénce to Operation Flood pristiples.

2. NDDB to provide 3 milk urmion-wise,
service-wise annexure in the balf-yearly
reports citing indicative cost of services
provided and cost recovery in the form of
charges paid by members,

3. GOI to reimburse NDDB's claims
expeditiously.

4. NDDB must continue its efforts to
ensure that unions concentrate on reorga-
nization and consolidation of the coopera-
tive structure making it more effective and
firancially strong.

5. NDDB to ensure that FAO coopera-
tive development suggestions, and identifi-
cation and training of core coopeérative
development staff, which is a key oconstraint
to expansion of cooperative development
programme, are addressed.

6. Milk unions to ensure that appro-
priate producer prices for milk are offered
during the lean and flush seasoms.

7. Milkshed dairies to attempt to sell as
much of the milk procured as liquid milk
in their local markets and also increasingly
focus on milk products. Specific milk
marketing strategies should be formulated
by cooperative dairies to enhance their
liquid milk market share, focussing on
quality of milk, distribution system adopted
and the markets catered to.

8. Work on comparative building des'gns
to modify and develop experimental booths
to house these units to be initiated by
NDDB’s FAO counterpart team for Amul-
3 project.

9. Gujarat Cooperative Milk Marketing
Federation (GCMMF) to identify its team
for operat'onal training. This is impera-
tive as the Gandhinagar dairy is expected
to become operational in March 1994,

10. For the Kheda dairy, order place-
ment for the cheese, whey protein and
lactose plant at Kheda dairy to be expedit-
ed and NDDB to designate an FAO coun-
terpart officer from the Process & Engi-
neering group for the dairy’s work.
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11. NDDB to continue its efforts o
improve the performance of fisld Al pro-
grmme by fosussing en clusier Al center
concept, modemizing spern stations to faci-
litate semen peckeging using the Fremch
ministraw eystem and training Al workers.

12. NDDB to ascertain areas where
FAO consultants can make useful contri-
butions and amoumts required for future
FAO consultancies.

13. NDDB to continue to make efforts
to address issues relating to project dairies
(tramsfer of facilities to milk unions, milk
pricing, staffing working capital, equity).

14. NDDB to ensure implementation of
FAO suggestions relating to powder plants
efficiency improvement and upgrading the
Quality Assurance Programme.

LOCUST CONTROL |

%216. PROF. RASA SINGH RAWAT :

SHRI SURYA NARAIN
YADAV :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether locust swarms have been
noticed in Rajasthan and Gujarat recently
which have caused damage to the stand-
ing crops;

(b) if so, the details thereof; and

(c) the steps taken by the Government
to control the spread of these locust
swarms to other States ?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR) (a) and (b) :
Locust swarms have entered
Jaisalmer, Barmer, Jodhpur and Jalore
districts in Rajasthan and Banaskantha &
Kutch districts in Gujarat.

Effective control measures have been
taken to ensure that locust swarms do
not cause damage to the standing crops.

(¢) The following steps have been taken
by the Government to control the spread
of the locust swarms to other state§ ==

(1) Deployment of ground control
teams for monitoring the locust
activity and for undertaking control
operations in the locust infested
areas.

(2) Providing plant protection equip~
ment and pesticides to the village
level committees/farmers in the
locust infested areas for controlling
locust.

(3) Mobilisation of additional man-
power, equipment, vehicles and pes-
ticides.

(4) Deployment of aircraft and heli-
copters for aerial application of
pesticides.

(5) Strengthening of Survey and com-
munication network.

(6) Constitution of co-ordination com-
mittees at the District, Tehsil and
Sub-Tehsil level.

(7) Setting up of control rooms.

(8) Supply of equipment and pesticides
to the District authorities.

(9) Alerting neighbouring States to
take necessary proparatory steps
for effective control of possible
locust incursion.

|English]
OILPALM SEEDLINGS

#217. SHRIMATI GEETA MUKHER-
JEE :

Will the Minister of AGRICULTURE
L2 pleased to state :

(a) whether the Central Plantation
Crops Research Institute (CPCRI) at
Palode near Trivandrum is able to meet

the growing demand of oilpalm seedlings
to the country;

(b) if so, the demand and availability
of the oilpalm seedlings at present;
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(c) the quantum of seedlings imported
during 1992-93 and proposed to be impor-
ted during 1993-94 indicating the names
of the countries and costs involved there-
in; and

(d) the measures proposed to be taken
by -the Government for indigenous deve-
lopment of oilpalm seelings so as to meet
the demand of oilpalm cultivators ?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : (a) No,
Sir.

(b) The domestic production of oilpalm
seeds is at present limited to only about
4 lakhs per anuum as against the Eighth
Plan estimated demand of 17 million
seeds /seedlings.

() Around 2.6 million sprouts were
imported during 1992-93. During 1993-
94, the quantity proposed for import is to
be finalised. Seeds have been imported
from different countries particularly Costa
Rica, Papua new Guinea and Ivory Coast
a4 sum of Rs. 3 Crores in Foreign Ex-
change was earmarked for seed imports
during 1992-93.

(d) Three additional seed gardens in
Andhra Pradesh, Karnataka and Kerala
have been sanctioned to meet the future
demand of Oilpalm Seeds.

[Translation]

TO BE ANSWERED ON THE 10TH
AUGUST, 1993
DRY FARMING
¥218. DR. CHINTA MOHAN :
SHRI NITISH KUMAR :
Will the Minister of AGRICULTURE
2 pleased to state :
(a) the total area of land under dry
farming as in March, 1993;

(b) whether there is a great difference
between the average rate of production

of dry farming and irrigated farming in
the eoufntry; ’

(c) if so, the details thereof;

(d) whether the Government have taken
steps to encourage the research work for
increasing the production rate of dry far-
ming;

(e) if so, the outcome thereof; and

(f) the other measures taken to increase
the production rate of dry farming ?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR) : (a) As per
Land Use Statistics 1989-90 (latest avail-
able), the net unirrigated area in the
country is 94.38 million hectares.

(b) Yes, Sir.

(c) A statement giving average Yyield
for both irrigated and unirrigated areas
in respect of some of the important crops-
State-wise for 1990-91 is laid on the Table
of the Sabha.

(d) and (e) Yes, Sir. The concerted re-
search efforts have been made by Indian
Council of Agricultural Research and
State Agricultural Universities to develop
high yielding varieties /hybrids in respect
of cereals, pulses and oilseed crops, suit-
able for different soil agro-climatic re-
gions in:luding that grown under rainfed
conditiosts. This has helped in raising
yield rates of coarse cerea.ls, pulses and
oilseeds significantly which are mainly
rainfed crops.

(f) The Government is implementing
various crop specific schemes for increas-
ing the production of rice, wheat, maize
& millets, pulses, oilseeds, cotton, jute,
etc. In addition, the National Watershed
Development Project for Rainfed Areas
(NWDP—RA) including externally aided
schemes for enhancing the crop producti-
vity of dryland are in operation.
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STATEWISE B?‘HMATBS OF IRRIGATED AND UNIRRIGATED  YIELD RATES OF
- PRINCIPAL CROPS -
S (In Kgs. per b))
Crop State - : Irrigated Unirrigated
(Kharif) Bihar e e e e e e 1225 897.
. Karnataka e e e e 2464 1604
Madhya Pradesh e e 1643 1065
" Punjab . - . . . 3240 2025
Tamil Nadu . . . . . Nns 1216
Wheat Bihar e e 1885 1382
Haryana e e e e 3503 1697
Madhya Pradesh . . . . 2239 863
Pumjab . . . . . . 3780 2130
Rajasthan . . . . . 2491 1257
Jowar Gujarat . . . . . . 475 386
(Kharif) Haryana . . e 540 143
Karnataka . . - . . 272 842
Bara Gujarat e e e e e 104 686
Haryana . . . . . 1015 734
Maharashtra . . . . . 963 568
Punjab . . . . . . 1174 612
Rajasthan e e e e 838 510
Tamil Nadu . . . . . 2552 904
Maize Harysna . . . . 1312 1273
Karnataka . . . . . 2829 2395
Punjab . . . . . . 2240 1334
Barley Haryana . . . . 2175 1376
Madhya Pradesh .. . 1655 843
Punjab . . . . . . 2981 1300
Rajasthan e e e e 1917 1012
Groundnut Gujsrat . . . . . o 772 430
Karnataka e e e . 785 5713
Pumiab . . . . . . 1079 547
Rajasthan e e e 1390 824
Tamil Nadu e« o e e e 1559 1092
Gram Gujarat . . . . . . 860 627
Haryana . . . . . 912 638
Madhya Pradesh . . . . 1009 739
Punjlb o . . . o o 1160 594
m . . L] L] L] m ”2
Sugarcane Pogdb . . . .. . . 60380 - 41100

T—=724155/94
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1 T2 3 4
Crop State Irrigated Unirrigated
Rapescedand Asam . . . . . 898 ! 652
Gujrat . . . . 988 645
Mustard Haryana . . . 1367 1225
Madhya Pradah . .. 1340 456
Punjab . . . e 1050 612
Cotton Gujarat . . . . . 395 157
Kamataka . . . . 311 138
Maharaghtra . . .. 267 108
Tamil Nadu .. . 435 220
. . 132 101

Madhya Pradesh .

ASSISTANCE TO SANSKRIT COL-
LEGES

*219. SHRI K. D. SULTANPURI :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased tol
state :

(a) the names of the Sanskrit Colleges
which are getting financial assistance from
the Union Government;

(b) the amount released during 1991-92
and 1992-93, College-wise;

(c) whether the Govt. have receiv-
ed complaints about misappropriation of
Central assistance by the management of
some colleges;

(d) if so, the details thereof; and

(e) the action taken/proposed to be
taken by the Government in this regard ?

THE MINISTER FOR HUMAN RE-
SOURCE DEVELOPMENT (SHRI AR-
JUN SINGH):(a) and (b) The informa-
tion is contained in the Statement annex-
ed.

(c) to (¢) One complaint has been re-
ceived alleging undue favour and undue
financial benefit being given to the Prin~
cipal of the Himachal Adarsh Sanskrit
Mahavidyalaya, Jangla (Rohru), H. P. by
certain members of the Managing Com-
mittee of the institution including the for-
mer nominee of the Central Govt. on the
Managing Committee. A preliminary en-
quiry has been ordered to probe the con-
duct of the said nominee. The matter
regarding appointment of the Principal is
sub-judice in the Himachal Pradesh High
Court. Further action will be taken on
completion of the preliminary enquiry
subject to the directives of the Court.

Statement

AMOUNT OF FINANCIAL ASSISTANCE RELEASED TO
THE MAHAVIDYALAYAS/SHODHA SANSTHAS

Amount Released
199192 199293
Rs.) (Rs.)
1. The Principal . . . . 6,52,014 6,71,957
Shri Rang Laxmi Adarsh
Sanskrit Mahavidyalaya,
Vrindaban (Mathura)-281121.
2. The Pﬂmpal, . . . 7,54'37] 8'83’214
Jagdish Narayan Brahmchn-n ‘

" Ashram Sanskrit Mahavidyalaya, Lagma

(Via): Lohna Road, Rambhadharpur,
‘Distt. Darbhanga (Bihar).
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1

A

2

3

Amount Released

1991.92
®s)

199293
®s)

10.

11.

12,

. The Principal,
Bhagwan Das Sansknt Mahav:dyamya,
PO Gurukul Kangri, Haridwar,

Dt. Saharanpur-249401 (UP).

. The Principal, . .

Dewan Krishan Kishore S, D
Adarsh Sanskrit College,
Ambaja Cantt.-133 001
(Haryana),

. The Principal, . . .

Shri Ekarasanand Sansert
Mahavidyalaya,
Mainpuri-205 001 (UP).

. The Principal, . . .

The Madras Sanskrit College
& SSV Pathshala,

84, Royapeetha High Road,
Mylapore,

Madras-600 004,

. The Principal, : .

Mumbadevi Sanskrit Mahavndyalaya,
CJo Bharatiya Vidya Bhawan,

K .M. Munshi Marg,

Bombay-400 007.

. The Director,

Kuppuswami Sastri Research Instltutc
84 Royapeetha High Road, Mylapore,
Madras-600 004,

, The Principal, o, .

Haryana Sanskrit Vldyapeeth,
PO: Bhagola (Palwa]),
Distt. Faridabad, (Haryana).

The Principal, . . .
Calicut Adarsh Sanskrit
Vidyaneetha, Balussery,

PO: Balussery,

Dt. Calicut (Kerala)-673 612,

The Director, . .
Vaidika Samsodhana Mandala

Tilak Vidyapeetha Nagar,
Poona-400037 (Maharashtra).

The Principal, . . .
Himachal Adarsh Sa.nskrit
Mahavidyalaya, Jangla (Rohru),

Distt. Shimla (H P,)-171207.

6,87,160

. - 6,82,044

. 6,88,182

. 8,83,118

6,30,000

. 5,04,288

. 7,10,862

. 14,02,232

. 5,20,887

. 6,46,500

7,69,077

4,49,669

5,00,000

9,05,082

6,32,127

6,16,648

5,73,698

10,56,262

5,671,957

9,64,500
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1 2 3
Amount Released
199192
Rs. Rs.
13, The Principal, . . . 7,57,909 4,87,052
Lakshmi Devi Shmﬂ'Adanh
Sanskrit Mahavidyalaya,
Kalj Rakha, Dt. Deogarh-814112 (Bihar).
14, The Principal, . . 6,88,977 742,156
Rajkumari Ganesh Sh:mu
Adargh Sanskrit Vidyabeetha,
Kolhanta, Patori,
Distt. Darbhanga (Bihar)-846 003,
15. The Principal, . . 6,45,869 6,15973
Swami Parankushacharya Adaxsh
Sk¢. Mahavidyalaya, Hulasganj,
Distt. Gaya (Bihar)-804 407.
16. The Principal, . . 5,39,785 5,53,332

Sri Chandrasgkharendra Samwtn
Nyaya Sastra Skt. Mahavidyalaya,
No. 3, East Mada Street, Little-
Kancheepuram (T. Nadu).

[English)
NATIONAL SEEDS POLICY
*220. SHRI VIJAY NAVAL PATIL:

Will the Minister of AGRICULTURE
be pleased to state :

(2) the salient features of the National
Seceds Policy particularly in regard to pro-
duction of sceds by private parties/multi-
nationals and import of seeds;

(b) whether Government have received
policy;

(c) if so, the details thereof;

(d) whether Government propose to
review the said policy in the light of above;
and

(e) if so, the details thereof ?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR): (a) The
Salient features of the Seed Policy are as
follows :—

(i) Provide Indian Farmers with the

best possible planting material are
available anywhere in the world.

(ii) Easure that only superior discasc-
free material are brought into the
country by subjecting pre-bulk im-
port samples to coordinated-trials by
the Indian Council of Agriculture
Research (ICAR).

(iii) Compulsory production of certified
seed by companies baving foreign
collaboration agreements.

(iv) Increase domestic production of
quality seeds by providing incen-
tives to Indian Seed Industry.

(v) Strengthen quality control and qua-
rantine facilities for the seed sector.

(b) and {c) No, Sir.

(d) and (¢) The provisions of the Seed
Policy are reviewed from time to time in
response to the developments and require-
ments of the Seed sector.
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LAND MOBILE SATELLITE SERVICE
2065. SHRI GEORGE FERNANDES :

Will the Minister of COMMUNICA-
TIONS be pleased to state ¢

(a) whether the Union Government have
decided to sign the Land Mobile Satellite
Service under the International Maritime
Satelm\a Organisations; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMUNICA-
TIONS (SHRI SUKH RAM): (a)
Yes, Sir, India has decided to ratify the
amendment to International Martime Satel-
lite Organisation (INMARSAT). Conven-
tion for provision of Land Mobile Satellite
Service (LMSS).

(b) International Maritime Satellite Or-
ganisation (INMARSAT) was established
in Sept. 1976 primarily to provide relia-
ble maritime Mobile Satellite Communi-
cation Services. INMARSAT operates
Satellite systems for the provision of mari-
time communication services the world
over. With the increase in demand for
mobile communication services, the need

for land based mobile international commu-
nication service was felt. INMARSAT deci-

FINANCIAL ALLOCATION TO ASSAM

2066. DR. JAYANTA RONGPI: Will
the Minister of SURFACE TRANSPORT
be pleased to state :—

(a) the amount allocated during each of
the last three years for the National ‘High-
ways in Assam, road-wise; and

(b) the action plan to complete the
work of National Highway Nos. 37 and
39 at Karbi Anglong portion ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) The
amounts allocated during the last three
years for National Highways in Assam
are as under :—

Year Amount allocated -
NH Works ~ Maintenance & Repairs
(Rs. in lakhs) - '
1991-92 . . . . . 1225.00 1018.09
1992-93 . . . . . 1275.00 1039.625
1993-94 . . . . . 1300.00 474 .64
(upto 4-8-93)
Allocations are made State-wise and DEVELOPMENT OF NATIONAL
not roadwise. HIGHWAYS IN KARNATAKA

(b) National Highways No. 36 and 39
only pass through Karbi Anglong, The
works on these National Highways are in
progress and are likely to be completed
by 1996 subject to availability of resources.

2067. SHRI S. B. SIDNAL : Will the
Minister of SURFACE TRANSPORT be
vleased to state :

(a) the total length of existing National
Highways system; '
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(b) whether the allocation made in the
budpet on the highways during 1992-93
was fully utilised;

(c) the expenditure involved in the
development of National Highways in
Karnataka; and

(d) the amount allocated during 1993-
94 and the amount, out of it, utilised for
the development of the National Highways
in Karnataka ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Total
length of National Highways system is
34058 Kms.

(b) The allocation made in 1992-93 for
National Highways was Rs. 62654.00 lakhs
against which provisional expenditure as
reported is Rs. 61400.51 lakhs,

(c) During 1992-93, the expenditure
incurred on the development of National
Highways in Karnataka was Rs. 1848.03
lakhs.

(d) The amount allocated during 1993-
94 to Karnataka is Rs. 1900.00 lakhs. Of

this, an amount of Rs. 297.45 lakhs hew
been utilised up to June 1993,

ROAD ACCIDENTS IN METROPOLIS

2068. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether Delhi tops in the metropolis
of fatal accidents in comparison with other
metropolitan cities;

(b) if so, the number of fatal accidents,
indicating the number of persons killed
and injured in accidents on roads in such
metropolis during first six months of the
current year and the corresponding figures
for the same period during 1992; and

(c) the extent to which the higher rate
of fatal accidents in Delhi is attributable
with the induction of Redline buses in
Delhi ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) Details are given below :—

1992 1993
(January-June) (January-June)

Fatel Persons  Persons  Fatal Persons  Persons

Accidents Killed Injured Accidents Killed Injured
Delhi - . . . 914 945 4043 831 892 4021
h_hdus} . . . 237 247 2187 208 219 1957
Bombay . . . 185 197 3770 110(E) 11(E) 3300(E)
Calcutta Not 232 1193 Not  300(B) 1200(B)

Available Available

(c) From the above figures it will be
scen that there has not been any abnormal
increase in fatal accidents in Delhi due
to induction of Redline buses.

BRIDGE ON N.H. NO. 9 IN
ANDHRA PRADESH

2069. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of
SURFACE TRANSPORT be pleased to
state :

(a) whether steps have been taken for
the construction of a new bridge across

river Munieru on National Highway No.
9 at Keesara in Krishna district of Andhra
Pradesh;

(b) if so, the estimated cost and the
time-schedule for the completion; and

(¢) the time by which the construction
is likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes
Sir.
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(b) & (c) The estimated cost of bridge - (a) whether the Government of Andhra
including approaches is Rs. 499,14 lakhs Pradesh hu‘uent proposals to the Union
and the work is likely to be completed by Government during the last two years for

December, 1993. theconvemonofswemadnuNmoml
Highways; and
DECLARATION OF NATIONAL ?
HIGHWAYS IN AP. (b) if s0, the details thereof

. THE MINISTER OF STATE OF THE

2070. SHRI J. CHOKKA RAO ; MINISTRY OF SURFACE TRANSPORT

DR, K. V. R. CHOWDARY : (SHRI JAGDISH TYTLER) : (a) Yes,
Will the Minister of SURFACE TRANS- Sir.

PORT be pleased to state : (b) The list is given in Statement.

STATEMENT

LIST OF REVISED PROPOSALS RECEIVED FROM GOVERNMENT OF ANDHRA
PRADESH FOR DECLARATION AS NEW NATIONAL HIGHWAYS DURING THE
8TH PLAN

S. No. Name of the Road Length
(n Kms.)

1. Machilipatnam-Vijayawada-Nuzvid-Chintalapudi Bhadrachalam-Chintur-
Konta (in Andhra Pradesh)—Mothugudem Sasonpal-lasdalmr
(in Madhya Pradesh) . 260

2. Nellore-Tadipatri-Bellary-Hubli . . . - . .

3 Hydmbad-l(anmmm Manchcml Cha.ndrapur-oonnectmg N. H 16 and
N.H.7 . . 332

4, Bellary-Raichur-Mahboobnagar-Devarkonda-Nalesgonda Suryuapet-Khammam 370
Bhadrachalam-Sileru- Anku-Gajapannagraanmwam (oannectmg NH. 7
and NH. 43) . . . . 900

5. Kakinada-Rajahmundury-Bhadrachalam-Venkatapuram Jagdalpur. - , 360

6. Krishnagiri to Sironcha (via) Vepanapalli-Kuppam-Venkatagiri-Kota-
Gudiyattam-Chitoor-Pileru-Rayachoti-Cuddapah-Maidukur-Tokspalle-
Erragondapalem-Srigiripadu-Macherla-) Dachepauo-Wazfmbad-eryugud;. :
Khammam- Warangal-Parkal-Mahadevpur-Sironcha. - . 970

7. Ongole to Raichur (via) Podili Mavara.peta-kachcrla-G:ddalur—Nandyal-
Kurnool-Alampur-Uppal-Vergara-Raichur. . 340

8. Tumkur-Madakasira-Hyderabad-Nagaram Venkatapuram (Tumkur-
Madhugiri Madakasira-Penugonda-Puttapatu-Dharmavaram-Tadipatri-
Bangarapalli-Nandyal-Nandikotkur ~ Atmakur-Rollapenta-Srisallai-
Achampet-Kalwakurthy-Amangal-Tukkuguda-Hyderabad-Wara.ny.l Mulug-
Nagaram and Venkatapuram) . . 830

9. Red Hill in Tamil Nadu to Bellary in Karnataka (via) Puitor-Renigunta- :
Tirupati-Pileru-Voyalapadu-Madanpalli-Kadiri-Anantapur-Uravakonda) - 450

Total ; R Py
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TELEPHONE CONNECTIONS TO .
' DISABLED PERSONS
.2071. DR. VASANT NIWRUTTI
PAWAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

{a) whether the Government propose to
poovide telephone connections on priority
to disabled viz, blind, mentally retarded
persons;

(b) whether any special concessions are
extended to these people payment of regis-
tration fee, call charges etc.; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) There
is a proposal under consideération specifi-
cally to benefit the blind.

(c) Does not arise in view of reply ta
(a) and (b) above.

{Translation)
COMPLAINTS ABOUT 198
‘ -

2072. SHRI MOHAMMAD ALl
ASHRAF FATMI: Will the Minister of
COMMUNICATIONS be pleased to state

(a) whether the Government have re-
ceived complaints about the telephone ser-
vice No. 198 meant for registering the
telephone complaints with the telephone
faults control cell;

(b) if s0, the details zome-wise thereof
during the last three years; and

(c) the action taken or proposed to be
taken by the Government against the per-
sons found guilty ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (c) The in-
formation is being collected and will be
placed on the Table of the House,

LINKING ROADS OF M.P. WITH
NATIONAL HIGHWAYS

2073. SHRI KHELAN RAM
JANGDE : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Government of Madhya
Pradesh has sent a proposal demanding for
allocation of special funds to connect cer-
tain roads with National Highways and
other roads; and

(b) if so, the number of roads for which
funds bhave been sought ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) and
(b) Presumably, the Hon’ble Member has
in view the Centrally Sponsored Scheme
of State Roads of Inter-State or Economic
Importance. The State Government of
Madhya Pradesh have submitted six pro-
posals under the aforesaid scheme in the
8th Five Year Plan.

CAPACITY OF DELHI TELEPHONES
EXCHANGES

2074. SHRI MRUTYUNJAYA
NAYAK : Will the Minister of COM-
MUNICATIONS be pleased to refer-to the
reply given to Unstarred Question No.
5544 on April 12, 1993 and state :

(a) whether the required information has
since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (2) and (b) Yes,
Sir. The required information has since
been collected and Implementation Report
has been sent to the Lok Sabha Secretariat
and a copy of the same is given in State-
ment,

(c) Does not arise in view of reply to
(a) and (b) above.
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ENCOURAGEMENT TO FOOD
PROCESSING INDUSTRIES IN
MADHYA PRADESH

2075. SHRI VISHWESHWAR
BHAGAT :

SHRI KHELAN RAM JANGDE:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state :

(a) whether the Government have made
any assessment regarding investment to be
made for encouraging food processing in-
dustries in Madhya Pradesh;

(b) if so, the details thereof; and

(c) the areas of food processing sector
which are to be encouraged in these invest-
ments ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) to (¢) No, Sir. The Ministry has not
made any State specific assessment for in-
vestment requirement for encouraging
food processing industries. But, under a
Plan scheme formulated by this Ministry,
financial assistance is provided to State
Government organisation, academic bodies,
recognised organisation of the industry,
etc., for conducting studies to assess the
potential. etc., for setting up food pro-
cessing industries in various States/ regions.
No such proposal has been received from
Madhya Pradesh in this regard. Several
developmental Plan schemes have been
formulated by this Ministry for imple-
mentation during the Eighth Five Year
Plan assistance under which could be
availed for the project proposals for deve-
lopment of various food processing indus-
tries. Most food processing industries are
in the private sector and in the Eighth Plan
period also, it is expected that most of
them will be set up in the private sector.
From August, 1991 till may, 1993, 182
Industrial Entrepreneurs Memoranda have
been filed involving an investment of
Rs. 1661 crores for setting up of various
food processing industries in Madhya
Pradesh. From the available information
it appears that there is potential for setting
up of certain fruit and vegetable processing
units, poultry processing units, mushroom
production and processing units, milk pro-
cessing units, soya based units, and cereal
baged units etc.
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NEWS COMPILATION UNITS OF
DOORDARSHAN IN M.P.

2076. SHRI SHIVRAJ SINGH CHAU-
HAN : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the number of electronic news com-
pilation units of Doordarshan in Madhya
Pradesh;

(b) whether the Government propose to
increase the number of such units; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) There is one news unit func-
tioning at Doordarshan Kendra, Bhopal.

(b) No, Sir.
(c) Does not arise,

{English}

PANKI THERMAL STATION

2077. SHRI G. DEVARAYA NAIK:
Will the Minister of POWER be pleased
to state :

(a) the quantity of power generated by
the Panki thermal power station in Uttar
Pradesh during the last one year, month-
wise;

(b) whether there are alleged cases of
corruption in the utilisation of the finan-
cial assistance provided for the plant by
the State as well as the Union Govern-
ment;

(¢) if so, the details thercof;

(d) whether the Government have con-
ducted any inquiry in this regard;

(e) if so, the details and the outcome
thereof;

(f) whether the Government propose to
get the plant’s working being monitored
by Central Electricity Authority or any
other authority; and

(g) if so, the details thereof ?



113 Written Answers SRAVANA 19, 1915 (SAKA) Written Answers 114

THE MINISTER OF STATE IN THE RANGAYYA NAIDU) : (a) The requisite

MINISTRY OF POWER (SHRI P. V. information is as follows :
Month Generation ‘Month  Generation
(in MU’) (in MU’s)
April 1992 . . . 6 October 1992 . 56
May 1992 . . . 26 November 1992 . 47
June 1992 . . . 44 December 1992 . 53
July 1992 . . R 58 January 1993 . 47
August 1992 . . 57 February 1993 . 52
September 1992 . . 43 March 1993 . . 80
(b) to (e) Managing affairs of the Panki (Enizlish)
Thermal Power Station is the prerogative
of the concerned State Government who BAUXITE INDUSTRY IN BIHAR
may conduct any inquiry into financial or
other irregularities. 2079. SHRI LALIT ORAON : Will the

Minister of MINES be pleased to state :
(f) and (g) Performance of Thermal

Power Stations throughout India including (a) whether the Union Government
those in Uttar Pradesh, is monitored by have received any representation from
Central Electricity Authority which also Members of Parliament for not establish-
provides suitable advice and assistance in ing a bauxile based industry in Chhotta
achieving the targets of generation and pro- Nagpur as per an agreement with the
curing spares and other inputs, Government of Bihar concluded some

years back : and

{Translation) (b) if so. the details thereof and the
reasons therefor; and
ROYALTY ON MINERALS IN .
RAJASTHAN (c) the action taken or proposed io be
taken by the Government in the matter ?

2078. PROF. RASA SINGH RAWAT :

A ini MHE MINISTER OF STATE OF THE
swtal:]e :the Minister of MINES be pleased to MINISTRY OF MINES (SHR} BALRAM
SINGH YADAV): (a) to (¢) Govern-

(a) the quantity, value and names of ment has received representations from Shri
minerals extracled from Rajasthan during Lalit Oraon and Prof. Malini Bhattacharya,
the last two ycars and the rate of royalty Member of Parlamen: regarding setting
paid to Rajasthan thereon; up of alumina/aluminium plant in Chhoita
- Nagpur area (Lohardaga, Gumla and

(b) whether any survey has been con- Palamau) of Bthar based on bauxite de-
ducted to find out some new places for posits in the Siate, Specific replies to these
these mincrals; and representations have been semt informing
that present bauxite reserves in the State

(c) if so, the details thereof ? are no: adequate to set up and susiain an

economically viable alumina/aluminium

THE MINISTER OF STATE OF THE plant. Government of Bihar has, how-
MINISTRY OF MINES (SHRI BALRAM ever, granted a number of mining leases
SINGH YADAV) : (a) to (¢) The infor- for bauxite in favour of M/s. Hindalco
mation is being collected and will be laid Industries Ltd. and is understood to have
on the Table of the House. held discussions with them for setting up
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bauxite based industry in the State. The
Aliminium industry is now delicensed and
any party willing to set up a plant is free
to do so.

[Translation]
STEALING OF PARCELS IN BIHAR

2080. SHRI LAL BABU RAI: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether several parcels have been
stolen from the General Post Offices in
Bihar ;

(b) if so. the details thereof during the
last three years;

(¢) the number of foréign parcels out
of them;

(d) the outcomes of investigation made
by the Government in this regard; and

(e) the action taken or proposed to be
taken by the Government against persons
found guilty ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (e) Infor-
mation is being collected and will be laid
on the Table of House.

[Englisi}

REPAIRS ON NATIONAL HIGHWAYS
IN MAHARASHTRA

2081. SHRI MOHAN RAWALE: Will
the Minister of SURFACE TRANSPORT
be pleased ‘o state :

(a) the amount demanded by the State
Government of Maharashtra for the
National Highways repairs in the State
during each of the last three years;

(b) the amount sanctioned during each
of the last three years;

(¢) the length of National Highways in
Maharashtra which requires repairs ;

(d) the length of Natiomal Highways
where repairs were possible with the
amount sanctioned by the Union Govera-
mert; and

(e) the provisions made for 1993-94 in
this regard ?

AUGUST 10, 1993
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRT JAGDISH TYTLER): (a) and
(b) The amounts demanded and allotted
to Maharashtra for Maintenance and Re-
pairs of National Highways during last
three vears are as under :—

(Rs. in lakhs)
Year Demanded Allotments
1990-91 1747.28 1489.15
1991-92 2056.67 1620.90
2514.24 1506.67

1992-93

(¢) and (d) Total length of National
Highways in Maharashtra is 2918 Kms.
The entire National Highway network
needs repairs/maintenance and it is geme-
rally kept in ftraffic worthy condition by
taking up necessary repair works from
time to time w.thin the available funds.

(¢) The allotment for the year 1993-94
for maintenance and repairs of Naiional
Highways in Maharashtra is Rs. 1540.10
lakhs.

i Transtation)

INAUGURATION OF AIR STATIONS
IN UTTAR PRADESH

2082. SHRI SURENDRA PAL
PATHAK : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

{a) the number of ANl India Radio
staziens in Uttar Pradesh completed fully ;

(b) the time by which these are likely
‘o be commissioned; and

(c) the details of construction of All
India Radio Centre at Faizabad and the
time by which construction is likely 10 be
compleied ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) There is only one
radio station at Obra in Uttar Pradesh
which is ready for commissioning in all
respects. The Station will be commis-
sioned shortly.
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(¢) Radio Station at Faizabad has al-
ready been commissioned Mito service on
17-6-1993.

[English]

BRANCH POST OFFICES IN
HIMACHAL PRADESH

2083. PROF. PREM DHUMAL : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) ihe details of new Branch Post
Offices opened in Himachal Pradesh during

the last three years and proposed to be
opencd during 1993-94, district-wise; and

(b) the similar details of upgradation of
the Branch Post Offices into Sub-Post
Offices ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) The
required information is furnished in the
Statement.

Statement

District-wise information

for the last three years

regarding new post Offices

opened, upgraded and proposed to be set up during 1993-94 in Himachal Pradesh.

Sl.  Nam:z of 1990-91 1991-92 1992-93 1993-94
No. District ——A — - A — —~ A Y — A -
New Up New Up New Up Sanc-  Pro-
P.O. grd. PO. grd, PO. grd tioned posed
to be
set up
1. Bilaspur . 3 — 3 —_ 2 — 1 1
2, Chamba . . 2 - 3 — 2 — — -—
3. Hamirpur . 1 — 2 —_ 3 — 1 1
4. Kangra . 3 — 6 — 5 —_ 4 3
5. Kinnaur . . 1 - — —_ 1 - — 1
6. Kullu . 2 ~ 2 — 1 — 2 1
7. L/Spiti . . — — —_— - — — — —
8 Mandi . . 7 - 1 — 5 — 4 4
9. Shima . . 9 — 3 — 1 - — 1
10, Sirmour . . 5 — 4 — 2 1 i 1
11, Solan ., . 3 — 4 — 1 — 1 i
12, Una . . 1 — 4 — 1 — 1 1
TOTAL . 37 —_ 32 —_ 24 1 is 15

MINI TELEPHONE EXCHANGES IN
ORISSA

2084. SHRI ARJUN CHARAN SETHI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any request has been re-
ceived from the villages of Bhadrek dis-
trict in Orissa during last two years for
opening of mini telephone exchanges o
get telephone connections

(b) if so, the details thereof ;

(c) the time by which these are likely
to be opened ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) Requests were received from follow-
ing villages :

Mauda Andhia
Bhadrakali Sendhatira
Antara Motto
Bholia Dhamara
Manjuri Road

(¢) and (d) Opening of new exchanges
at villages Bhadrakali, Bholia and Andhra
are not justified as per the policy of the
Department as they fall within the jocal
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area of proposed telephone\ exchanges at
Mauda, Antara and Sandhatira, respec-
tively.

For the remaining places the exchanges
are likely to be opened by March, 1995,

IMPROVEMENT IN CONDITIONS OF
ROADS

2085. SHRI MADAN LAL KHURANA:
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the mews-item
captioned ‘Pave roads ,save petrol’ appear-
ing in the ‘Hindustan Times’ dated 14th
September, 1992;

(b) if so, the facts thereof and the
action taken thereon ;

" (c) whether there is any proposal to
provide cement concre‘e roads in place of
polymer compounded bitumen to start with
from Delhi; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) The plea made is for paving and
improvement of roads. This is a continu-
ing activity on National Highways and is
undertaken depending upon the availability
of resources.

(c) and (d) Widening to 4-lane in
Delhi-Mathura Section of National High-
way-2 includes cement concrete pavment
in the new carriageway,

PURCHASE OF CRAWLER CRANES
BY BPT

2086. SHRI RAM NAIK: Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Bombay Port Trust
(BPT) purchased seven Crawler Cranes of
35 ton capacity during 1983-84 ;

(b) the names of manufacturers and the
price of each crane;

(c) the purchase for which these were
purchased and whether they were used for
the purpose for which these were pur-
chased.

(d) the expected life of each crare and
the number of years these were used by
the Bombay Port Trust; and )

(e) The dates when these were sold and
at what price and the market price of such
new cranes at the time of sale ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) to (e) Dooes not arise.

COLLECTION OF OONSUMPTION
DEPOSITS BY DESU

2087. SHRI JEEWAN SHARMA : Will
the Minister of POWER be pleased to
state :

(a) wheaher the Supreme Court in the
case of Ferro Alloys Co. Ltd. V/s. Andhra
Pradesh State Electricity Board have held
the State Electricity Boards can receive
advance consumption deposit without ths
payment of interest;

(b) whether there is any proposal to ask
the Delhi Electric Supply Undertaking to
take consumption deposits from persons
in Delhi whose electricity bill rune in
thousands and lakhs to improve its finan-
cial position; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY FOR POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Yes, Sir.

(b) and (c) A system of obtaining
“Security Deposit” from consumers at

. prescribed rates slready exists in DESU.

At present, there is mo proposal to revise
these rates. DESU is, however, reviewing
the position about the applicablity and
implications of the Supreme Court judge-
ment on its existing structure of Security
Deposits.
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INCREASE IN CAPACITY OF TELE-
PHONE LINES IN ANDHRA PRADESH

2088. DR. K. V. R. CHAWDARY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Government propose to
increase the ocapacity of telephone ex-
changes in Andhra Pradesh ; and

5\

(b) if so, the details with location

thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) :

i

(a) No. Sir,

(b) Te details are in Statement.

~ Statcment

ANDHRA PRADESH TELECOM CIRCLE
ELECTRONIC EXCHANGES PROPOSED DURING THE YEAR 1993-94

Sl. Name of the Stn. Type Capacity
No.
1. Name of the District : ADILABAD
1. Adilabad . . C—DOT SBM 1400
2. Sirpirkagaznagar . S12P ILT 384
(2nd)
3. Bellampalli . 512P ILT 384
4. Bhajnsa ., . . . S512P ILT 384
5. Daandopalli . 128P C—-DOT 88
6. Laxamanchanda . 64 MILT 56
7. Niguva . . 64 MILT 56
2. Name of the District : ANANTAPUR
1, Tadjpatri . . S12pP ILT 384
2. Anantapur . . C—-DOT SBM 1400
3, Kudur . . . . 128 P C—-DOT 88
4. Demmanaha] . . . . 128 P C—-DOT 88
5. Nalluru . . 128 P C—DOT 88
6, Patpam . N . . . 64 MILT 56
7. Peddavadaguru . . 64 MILT 56
3. Name of the District : CHITTOOR
1. Puttur 512 P ILT 384
2. Pilar . 512P ILT 384
3. Pakala . . 200P AM 192
4. B. Kothakota (an) . 128 C—-DOT 88
5. Gurramkonda . . . 128P C-DOT 88
6. Damalachervu . 128 P C-DOT 88
7. Horsely Hills . . 64 MILT 56
4. Name of the District : CUDDAPAH
1% Ymaﬁuntla . . S12 P C—DOT 20
2. Chilamakur . . . 128 P C—DOT 88
3. Eruvapalem . . . .. 128P C-DOT 88
- 4. Duvvur L. . . 128 P C-DOT 88
5. Mangampeta . . . .. 64 MILT 56
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Si.  Name of the Stn, Type Capacity
No.
5. Name of the District : GUNTUR
1. Mangalagiry . . 512 C-DOT 1000
2, Tenali . . . . C—DOT MAX-I 2500
3. Vinukonda . . S12P ILT 384
4. Macherla N . . 512pP ILT 384
5. Sattepapalli . . 512P ILT 384
6. Rapatula . . . 5S12P ILT 384
7. Ponnur . . 512 P ILT 384
8. Kondrupadu (2nd) . 128 P C-—-DOT 88
9. Vatticherukuru (2nd) 128 P C—DOT 88
10. Donepudi . . 128P C-DOT 88
11. Prathur (2nd) . . 128 P C—DOT 88
6, Name of the District : EAST GODAVARI
1. Amalapuram ., . . 512 P C-DOT 420
2. Yanam . . 512 P ILT 384
3. Yeleswaramr . 512 P ILT 384
7 Name of the District : HYDERABAD (Including Rangareddy Distt.)
1. Saifabad-vI ., . Seimens 20K
2. Musheerabad . . E—-10 B RLU 7K
3. Charminar . . E—-10 B RLU 7K
4. Secunderabad . E—10 B RLU 6K
5. Golconda . E-10B K
6. Jubilee Hills. . . E-10 B RLU SK
7. Gachibowli . . E—-10 B RLU 1K
8 Other RLU Expansians . . E—10 B RLUs 6K
9. Shamshabad . . C—DOT SBM 1600
10, Kompally . . 512P ILT 384
11, Shameerpot . . 512P ILT 384
12, Sanghinagar . . S12P ILT 384
13. Basupally . 64 MILT 56
14. Dubbacherla . 64 MILT 56
15, Ennaram . . 128 P C—-DOT 83
16. Mali-V. Nagar . . 64 MILT 56
17. Marmipally . . 128 P C—-DOT 88
18. V. Nugulapaliy . 128 P C—DOT 88
19. Yellampet . . 128P C--DOT 88
20. Gadislnagapur . . 64 MILT 56
21. Kanekal . . . 64 MILT 56
22. K. Ravirya] , . . 64 MILT 56
23, MDR Pally . . . 64 MILT 56
24, Mamchala . . 64 MILT 56
25. Peddamu] . . . 64 MILT 56
26. Rachaloor . . . 64 MILT 56
27. Rajpole . . . 64 MILT 56
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Name of the Stn.

8 Name of the District : KARIMNAGAR

9 Name of the District

10. Name of the District

11. Name of the District ;: KURNOOL

S1. Type Capacity
No.

1. Peddapalli . . 512 p ILT 384
2 Karimnagar . . C—~DOT SBM 1000
3. FC L 512 P LIT 384
4, Vemulavada 512 P ILT 384
5. Ramagundam 2x128 P C—-DOT 160
6. Mukanur 128 P C—-DOT 88
7. Gangadhara 64 MILT 56

: KHAMMAM
1. Yellandu 512 P 1 384
2. Khammam RLU 3500
3. Khammam . D—-TAX 500
4, Satyanarayanapuram 128 P C-DOT 88
S. Kunavaram . 128 P C-DOT 88
6. Aswarapet (2nd) 128 P C--DOT 88
7. Burgampahad 128 P C—-DOT 88
8. Dammapet . 128 P C—DOT 88
9. Mukundapuram . 64 P MILT 56
10. Nagupalli . . . 64 P MILT 56
i1, V. K. Puram . 64 P MILT 56
12. Annapuroddipalli 64 P MILT 56
13, Mondikunta . . 64 P MILT 56
14. Nagupalli . 64 P MILT 56
: KRISHNA

1. Kaijkaluru (2nd) 12 P ILT 384
2. Hanuman Junction 512 P ILT 384
3. Vijayawada . E--10 B RLU 10K
4, Kankipadu . . C-DOT SBM 1K
5. Avanigadda . Lo512p ILT 384
6. Bhaskararopet . 128P C--DOT 88
7. Bhujabalapatnam - 128 P C--DOT 88
8. Putrela 128 P C -DOT 88
9. Polavaram 128 P C—DET 88
10. Ramavarapupadu . 128 P C-DOT 88
11, Gannavaram . - 128 P C—DOT 88
12. Bandipalem . 64 MILT 56
1. Nandya] . . C—DOT MAX—I 2K
2. Yemmiganur . . 512P ILT 384
‘3. Adoni . . . . S12P LT

9724155 /94

384
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SI. Name of the Stn. Type Capacity
No.
12, Name of the District : MAHABUBNAGAR
1. Shadnagar . . . C—DOT SBM 1K
2. Amanagallu . . . . 200 ESAX 192
3. Mahabubnagar . . . C—DOT MAX-1 3K
4. Moosapet . . . . 128 P C-DOT 88
5. Khilaghanapur . . . 64 P MILT 56
6. Urukonda . . . . 64 P MILT 56
13, Name of the District : MEDAK
1. Bolaram . . 512P ILT 384
2. Shankarampet-I . . 128 C—DOT 88
3. Narasapur (2nd) . . . 128P C—-DOT 88
4, Tokmal . . . . 64 P MILT 56
14, Name of the District : NALGONDA
1. Najgonda . . C—-DOT SBM 1400
2, Kodad . . C—DOT SBM 1000
3. Nidamanour . . . 128 P C—DOT 88
4. Koyyalagudem . 128 P C—DOT 88
5. Mattampally . 128P C—DOT 88
6. Halida . . . 128 P C—DOT 88
7. Vishnupuram . . 64 P MILT 56
8 Tripuraram . . . . 64 P MILT 56
9. Dindi . . . 64 P MILT 56"
15. Name of the District : NELLORE
1. Sullurpet . 512 P ILT 384
2. Gudur . . . . . C—DOT SBM 1400
3. Nellore. . . . C—COT SBM 1000
4. Chittammore . . . 128 P C—-DOT 88
5. Bitragunta . . . 128P C-DOT 88
6, Manubolu . . . 128P C-—DOT 88
7. Turimelia . . . 128 P C-DOT 88
8. Kaluroya . . 128P C-DOT 88
9. Damaramadugu . . . 128P C—-DOT 88
10, Indukurupeta . . 128P C-DOT 88
11, Udayagiri . 128 P C-DOT 88
12, Somasila . 64 MILT 56
13. Annamedu . . . 64 MILT 56
14. Dagadarthy . . 64 MILT 56
16, Name of the District : NIZAMABAD
1. Bheemgal (2) 128 P C-DOT 88
2. Pitlam . . —do— 88
3. Dichpally . . . —do-— 88
4. Nandipet . . —do-— 88
5. Bickmoor . . e . —do— 83
6. Nagireddypeta . . . —do— 88
7. Potangal . . . —do— 88
8. Morthad . . . —do—- 88
9. Domakonda , . . . 64 MILT 56
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18.

19,

20,

Sl Name of the Stn, Type Capacity
No.
17. Name of the District : PRAKASHAM
1. Chirala . €-DOT SBM 1400
2. Addanki 512 P ILT 384
3. Pondilj. 200 ESAX 192
4. Giddalur . S12P ILT 384
R 5. Cumbum 128 P C-DOT 88
6. Maruturu (2nd) 128 P C—DOT 88
7. Donakonda . 64 MILT 56
8. Kondepi . 64 MILT 56
Name of the District .: SRIKAKULAM
1. Srikakulam . 2048 PILT 1635
2. Allinagaram 128 P C-DOT 88
Name of the District : VISAKHAPATNAM
1. Anakapajli . . C—DOT SBM 1200
2. Gopalapatanam . . C—DOT SBM 1000
3. Visakhapatnam . . . E—10 B RLU 5000
4. Sagur Estate. . . 512P ILT 384
5. Madhurawada (3rd) . 128 P C—-DOT 88
6. Lankelapalem (2nd) . 128P C-—DOT 88
7. Kotauratla . . . 128P C—- OT 88
Name of the District : VIZIANAGARAM
1. Paruvathipuram . 512P ILT 384
2. Bobbili . . . 512P ILT 384
3. G. L. Puram 128P C—DOT 88
4, Kurupam . 128 P C—-DOT 88
5. Jonnavalasa . . 128 P C—-DOT 88
6. Pydibhimavaram 128 P C—DOT 88
Name of the District : WARANGAL
1. Waranga] . . . E—-10 B RLU 500
2. Raghunathapalli . 128P C—DOT 88
3. Govindaraopet . . —do—
4. Ghanapur M) . . . —do—
5. Warangal (Rural) . . —do—
6. Rachannapet e e —do— 88
7. Warangal (STDPT’S) . . —dn— 88
8. Kumi . . . 64 MILT 56
9 Gudur . 64 MILT 56
22, Name of the District : WEST GODAVARI
1. Jengareddygudem . . . S12P ILT 384
2. Elrmu . . . ICP Extn. 1500
3. Tanuku . . . . C—DOT SBM 1000
4. Palakole . . C—-DOT SBM 1000
5. Tadepalligudem . . C—DOT MAX—I 3000
6. Narsapur . . . . 512P ILT 334
7. Mahadevapatnam . . . 128 P C—DOT 88
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INDIAN ALUMINIUM COMPANY
LIMITED

2089. SHRI GOPI NATH GAJA-
) PATHI : =

Will the Minister of MINES be pleased
to state :

(a) whether the Indian ~Aluminium
Company Limited (INDAL) has a propo-
sal for the expansion of its units;

(b) whether it also propose to increase
its export;

(c) if so, the details of the proposal of
INDAL; and

(d) the time limit fixed for the imple-
mentation of those proposals ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) * (a) According to the
information furnished by the Indian Alu-
minium Company Limited (INDAL), the
Company has no immediate plans for ex-
pansion of its aluminium manufacturing
units. However, the Company proposes
to increase the capacity for the printed
circuit board manufacturing unit at Nan-
jangud from the existing 30,000 sq. mtrs.
per annum to 55,000 sq. mtrs. per anhum
by 1994. )

(b) to (d) INDAL proposes to increase
its exports of semi-fabricated aluminium
products and alumina. The company has,
however, no estimates of exports for
1993-94 and 1994-95 because of uncertain
and weak international market. The Com-
pany is proposing to set up a 100% EOU
Alumina plant in Orissa.  Feasibility
study for the project is expected to be
ready by second quarter of 1994.

CENCELLATION OF CERTIFICATES
OF REGISTRATION

2090. SHRI RAINATH SONKAR
SHASTRI :

Will the Minister of SURFACE
TRANSPORT be pleased to refer to reply

given to UnBtarred Question No. S069 on
March 27, 1992 and state :

(a) the number of certificates of regis-
tration/fitness of the vehicles found ply-

-ing unauthorisedly in Delhi were cancel-

led during each of the last three years;
(b) the details thereof; and

(c) the certificates that have not yet
been cancelled, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) (a)
to (¢) Information is being collected and
will be laid on the Table of the House.

ACCIDENTS ON NATIONAL HIGH-
WAY NO. 8

2091. SHRI SHASHI PRAKASH :

Will the Minister of SURFACE
TRANSPORT be pleased to state ;

(a) whether National Highway No. 8
between Jaipur and Kishangarh is  acci-
dent prone area as has been pointed out
by the authorities for a long time;

(b) if so, the number of accidents and
death cases occurred during each month
of the last threec years;

(c) whether any enquiry has been con-
ducted to know the reasons for this in-
crease in the rate of accidents in compa-
rison to other National Highways in the
State;

(d) if so, the recommendation of the
enquiry and if not whether Government
propose to enquire into the matter now;
and )

(e) the immediate remedial steps pro-
posed to be taken now ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) (a)
to () The information is being collected
from the State Government of Rajasthan
and will be -laid on the Table of the
House.
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THEFT OF TELEPHONE WIRE IN
WEST BENGAL |

s

2092. SHRI AMAR ROYPRADHAN :

Will the Minister of A COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that cases of tele-
phone Yirc theft in between Jalpaiguri and
Haldibari in West Bengal have been on
the increase;

(b) if so, the details thereof with re-

asons;

(c) the action taken or proposed to be
taken by the Government in this regard;
and '

(d) the remedial steps Government pro.
pose to improve the telecommuinication
services and to provide S.T.D. facility in
Haldibari ?

et

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir. On
the contrary, the incidents of thefts in
West Bengal are on the decline as per
details below

No. of incidents of theft in 1991—
12,

No. of incidents of theft in 1992—
10.

No. of incidents of theft in 1993 (up-
to 21-7-93)—4.

(b) Does ‘et arise.

(¢) Cases of wire thefts are reported to,
the concerned Police Stations immediately
andtheumahopenuedperiodieaﬂyta
prevent recurrence of theft,

(d) Special watch has been kept for
guarding the telephone alignments with
the help of the Police authorities by spe-
cial patrol. . ’

On 30 channel Digital Ultra High Fre-
quency (UHF) system has been planned
between Haldibari-Mekhliganj for imp-
roving the telecom services and to extend
STD facility to the telephone wusers of
Haldibari. The system is likely to be
commissioned during 1994.

TELEPHONE TO PANCHAYATS IN
ASSAM

2093. SHRI UDDHAB BARMAN :

Will the Minister of COMMUNICA-
TONS be pleased to state :

(a) the number of Gram Panchayats
provided with telephone connections in
Assam as on date, district-wise; and

(b) the number of Gram Panchayats to
be provided this facility during 1993-94,

district-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS "
(SHRI SUKH RAM) : (a) As on 31-7-93,
the number of Panchayat Villages provid-
ed with telephone facility is 1325. The
district-wise details are given in  Anne-
xure.

(b) The number of Panchayat Villages
to be provided with such facility during
the year 1993-94 is 620. The district-wise
details are given in Statement.
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Statement

DISTRICT-WISE DETAILS OF PANCHAYAT VILLAGES IN ASSAM PROVIDED/
PROPOSED WITH TELEPHONE FACILITY.

Sl Districts No. of Panchayat No. of Panchayat
No. Villages provided Villages proposed
with Telephone with Telephone
facility as on facility during
31-07-1993 1993-94.
1. Dibrugath . . . . . . 63 14
2. Tinsukio . . . . . . 57 16
3. Sibsagar . . . . . . 77 25
4. Golaghat . . . . . 49 25
5. Jorhat . . . . . 54 40
6. Nagaon . . . . . 160 70
7. Marigaon . . . . 40 20
8. North Lakhimpur . . . 30 10
9. Dhemaji . . . . . . 34 15
10. Sonitpur . . . . . . 97 40
11. Darrang . . . . . 65 50
12. Goalpara . . . 20 20
13. Kokrajhar . . . . 26 50
14. Nalbari . . . . . . 40 50
15. Dhubri . . . . . . 53 55
16. Barpeta . . . . . . 42 20
17. Bongaigoon . . . . . 43 10
18. Cachar . . . . . . 112 20
19. Karimganj . . R . 63 15
20. Hailakandi . . . . . 31 15
21, Kamrup . . . . . . 169 40
TOTAL . . . . . 1325 620
[Translation]) (b) the details of the roads in Uttar

NATIONAL HIGHWAYS

2094. SHRI ASHT BHUJA PRASAD
SHUKLA :

Will the Minister of SURFACE
TRANSPORT be pleased to state ;

(a) the names of the state roads and
highways declared as national highways
during each of the last three years; state-
wise;

Pradesh proposed to be declared as
National Highways during 1993-94; and

(c) the financial assistance given from
the Central Road Fund, during the last
three years for construction, maintenance
and repairs of roads and bridges, state-
wise ? )

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a)
The requisite details are as under :~—

S. No. State Name of the road Date of declaration
1. WestBengal . . . . Siliguri-Darjeeling road In 1990
Kurnool-Chittoor road In 1993

2. Andhra Pradesh . . .
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(b) Owing to meager allocation for
Central Sector Roads in the 8th Five Year
Plan, it is difficult to declare new National

(c) A statement indicating the details of
the funds released to various States under
the Central Road Fund in the last three

Highways in any State including Uttar
Pradesh at present. years as per old Resolution is annexed.
Statement
S. Name of State Amount released during
No.
1990-91 1991-92 1992-93
1. Andhra Pradesh . 5.00 50.00 33.00
2, Assam . . . . . — 25.00 60.00
3. Bihar . . . . . — 20.00 100.00
4. Goa . . . . . — — 1.00
5. Gujarat . . . . . 150.00 60.00 70.00
6. Haryana . . . . 50.00 10.00 39.00
7. Himachal Pradesh . . . 9.81 — —
8. Jammu & Kashmir . . . — 20.00 50.00
9. Karnataka . . . . 7.00 45.00 80.00
10. Kerala . . . . . 150.00 40.00 20.00
11. Madhya Pradesh . 50.00 60.00 50.00
12. Maharashtra . . 4.50 90.00 100.00
13. Manipur . . . . 10.50 1.00 —_—
14. Meghalaya . . . . —_— 20.00 25.00
15. Mizoram . . . — 10.00 35.00
16. Nagaland . . . . 1.19 — —
17. Orissa . . . . . — 30.00 7.00
18. Rajasthan . . 207.00 —_ 25.00
19. Tamil Nadu . . . — 60.00 50.00
20. Tripura . . . . — 5.00 11.00
21. Uttar Pradesh . 250.00 — 79.50
22. WestBengal . . . . 5.00 34.00 40.00
23. Chandigarh/Delhi . . . 5.40 5.70 12.00
TOTAL: . 905.40 585.70 887.50
[English} (c) the steps taken to achieve the target

TARGET FOR TELEPHONE EX-
CHANGES IN MAHARASHTRA

2095. SHRI ANNA JOSHI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the number of telephone
exchanges set up in the rural areas of
Mabharashtra particularly in Pune region
during 1992-93 is much less than the tar-
get fixed;

(b) if so, the reasoms therefor and the
details thereof; and

fully ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) 129 telephone
exchanges were set up in rural area of

+ Maharashtra (including 4 exchanges in
Pune) during 1992-93 as against theé tar-
get of 100 exchanges (including 7 in Pune
district);

(b) and (c) Due to nom-availability of
suitable accommodation, three exchanges
could not be set up in Pune District and
the same are planned to be set up during
1993-94.
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{Translation}
COMPENSATION OF LAND OUSTEES
2096. SHRI RAM PAL SINGH :

Will the Minister of SURFACE
TRANSPORT be pleased to state ;

(a) whether the land acquired from far-
mers for constructing a proposed road in
the name of byepass at National Highway
No. 28 in Basti near Kuama river, have

been paid compensation;

(b) whether the compensation for the
land acquired for the already constructed
road in first phase has been paid also; and

(c) if not, time by which this amount of
compensation is likely to be paid ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a)
~and (b) Uttar Pradesh State Public Works
Department has reported that for Phase I
of Basti bypass on NH 28, mecessary
amount for land acquisition has been de-
posited with the Revenue Authorities and
for Phase II, the question of payment does
not arise as the land has not been handed
over so far.

(c) Dosgs not arise.
[English}

MILITARY CAPABILITY OF PAK

2097. SHRI D. VENKATESWARA
RAO :

SHRI BOILA BILLI RAMA-
IAH : /

-

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : \

(a) Whether the US Commando team
and Pakistan SSG have conducted any
joint training exercise recently;

{b) If so, the details thereof;

(c) Whether the Government have con-
veyed their concern to the US regarding
Pak’s acquiring military capability beyond

its legitimate requirements and its sup-
port to subversive elements in Kashmir

and Punjab; and

(d) If so, the details thereof and the res-
ponse of the US thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.

(b) A US Commando team and Pakis-
tan SSG personnel conducted a joint train-
ing exercise in the area of Attock from
7 February to 3 March, 1993.

(c) Yes, Sir.

(d) Government have, on several occa-..
sions, conveyed to the US their conceras
on Pakistan acquiring major weapon Sys-
tems, from the US and other countries,
which exceed Pakistan’s legitimate defence
requirements. Such weapons have been
used by Pakistan against India and, there-
fore, remain a matter for continuing con-
cern for Government. Under the provi-
sions of the Pressler Amendment, US mili-
tary assistance to Pakistan remains cut
off.

Government have also repeatedly con-
veyed to the US their grave concern over
Pakistan's support to terrorism in J&K,
and Punjab and have provided detailed
evidence of Pakistan’s involvement with
Terrorist groups in India to the US Gov-
ernment.

The US Sccretary of State, after a full
review of facts and of the law, determined
on July 14, 1993 that available informa-
tion does not warrant a finding for now
that Pakistan has “repeatedly provided sup-
port for acts of international terrorism"’;
that Pakistan has taken a number of steps
that appear to have responded to US con-
cerns in this matter and that Pakistan
have indicated to the US a willingness to
address this issue. The US State Depart-
ment Spokesman, however, stressed that the
US will continue to monitor the situation
very closely and added that under US
!§w the Secretary of State has the legal
ngbttolistastateatanypoint as one
which sponsors terrorism.
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[Translation]

OPERATION OF TOUTS IN DELHI
STATE TRANSPORT AUTHORITY

2098. SHRI GOVINDA CHANDRA
MUNDA : Will the Mimster of SURFACE
TRANSPORT be pleased to state :

(a) whether attention of the Govern-
ment has been drawn towards the activities
of the touts operating in and around the
offices of the Delhi State Transport Autho-
rity;

(b) the number of complaints received
in this regard during each of the last thrce
. years; and

(c) the action taken by the Government
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPOR1
(SHRL JAGDISH TYTLER) : (a) Yes,
Sir.

(b) The number of complaints received
oy the Transport Department of Govern-
ment of Nationa] Capital Territory of
Delhi during each of the last three years is
as follows :—

July, 1990 to June, 1991 Nil
July, 1991 to June, 1992 02
July, 1992 to June, 1993 [1A]
July, 1993 01

Total : 08

(c) Ofiicia’s from the Police Department
and Erforcement Branch of the Transport
Depurtment, Goverment of National Capi-
tal Territory of Delhj are posted rcgularly
in the various branches of the Transport
Depar.ment to check the interference of
the touts.  Further, a Public Relation Offi-
cer has also been appointed in the Depart-
ment to attend to the grievances and for
proper guidance to the public.

TALKS ON MARITIME BOUNDARY
WITH PAKISTAN

2099. SHRI KESHRI LAL :
SHRI SURYA NARAIN YADAV:
Will the Minister of EXTERNAL AF-
FAIRS be plcastd to state :
10—724LSS/%

(a), Whehter the Government have held
any talks with Pakistan to resolve maritime
boundary issue with that couniry during
the .ast two years; and

(b) If so, the details thereof and the
outcome thereon ?

~THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SALMAN KHURSHEED) : (a)
and (b) During the last two years, Govern-
ment have heild two rounds of talks with
Government of Pakistan to demarcate the
maritime boundary between the two coun-
tries in the Sir Creek area namely, at
Rawalpindi on 27-28 October, 1991 and
New Dethi on November 5-6, 1992.

At the last round of talks held at New
Delhi, the two sides had a detailed and
useful exchange of views on the various
issues involved.  They agreed that the
discussions wou'd be continued at Islama-
bad on a mutually convenient date.

CONTRACT GIVEN FOR TELEPHONE
INSTRUMENTS

2100. SHRI RAJESH KUMAR :
SHRIMATI SHEELA

GAUTAM :

SHRI RAMESHWAR
PATIDAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of contracts awarded by
the Telecommunications Department to
Bharti Telecom Company during the last
two years ;

(b) whether any irregularit'es have been
commutted while awarding these contracts

(c) if so, the reasons therefor; and

(d) the steps being taken to inves.iga.f
the muatter ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Department of
Telecommunications including MTNL have
issued about Z9 contracts/purchase orders
during the last two years (o Bharti Tele-
com for telephone instrumensa,

(b) No, Sir.
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(c) and (d) In view of (b) above.queo-
tion does not arise.

[English]

AMOUNT PAID BY SCI TO GREEK
COMPANY

2101. SHRI HARI KISHORE SINGH:
SHRI RAM VILAS PASWAN :
SHRI CHANDRAJEET YADAYV:

Wi the Minister of SURFACE TRANS-
PORT be- pieased to state :

(a) whether the Shipping Corporation
of India chartered a 32 years old Greek
vessel M.V. F.bi for six months to carry
"passengers from Madras to Port B.air
withow call ng for any global tenders ;

(b) whether the Shipping Corporation
of India have paid heavy amount in
foreign exchange for falure of the vessel
to obiain the mandatory ‘A’ cer.ificaie for
sea worth.ness ;

(c¢) if so, the reasons for flouting the
no:ms for inviing global tenders;

(d) the total amount paid by the Ship-
ping Corporation of India .0 the Greek
company in accordance with the charter
agreement ;

(e) whether the Governmen: have made
any inqu.ry into .he gross irregularity com-
mitied by the Corporation; and

(f) f so, the de.ails thereof stating the
reaciion of the Governmen. with regard
thereto ;

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) The
Shipping Corporation of India Ltd. char-
tered the passenger vessel m.v. Fibi for
operation on mainland-Andaman services,
after following .heir well established pro-
cedure of floatinz enquires through em-
panel'ed Indian and foreign shipbrokers
who submit offers on a global basis. The
procedure followed by the SCI is an ac-
cepted prac ice in international shipping
market, which gives wder coverage for
the particular types of sh’ps available glo-
bally at the most compe.itive rates ari
terms.

(b) No, Sir.
(c) Do not arise,

(d) The. total amount of provisional
charer hire paid to the owner of the
vessel .ill 23-7-93.is US § 11.50 lakhs..

(e) No, Sir.
(f) Do not arise.

REPATRIATION OF CHAKMA
REFUGEES

2102. SHRI SHRAVAN KUMAR
PATEL :
SHRI SANAT KUMAR MAN-

DAL :

SHRI VILAS MUTTEMWAR :.
SHRI CHITTA BASU:
SHRI SUDHIR GIRI:
DR. JAYANTA RONGPI:

Wl the Minister of EXTERNAL AF-
FAIRS be pleased .0 state:

(a) whether any agreement has been
reached w.th Bangladesh for the repatri-
ation of Chakma refugees recently ;

(b) whether these refugees refused to
return to that country unless their 13 point
charter of demands weie iwfiued ;

(c) whether the Government have taken
up these issues with that country ;0 ensure
the early re urn of these refugees;

(d) if so, the details thereof and the
steps taken by the Government in this
regard ;

(e) whether the-Foreign Min'ster of
Banladesh put forward any proposal re-
garding invita.ion to a delegation of re-
fugees to visit Chit.agong Hill Tracts; and

(f) If so, the details thereof and res-
ponse of Chakma leaders thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.
A detuiled understunding,. in 1ne with the
agreemen: between the .wo Prime M.nis-
iers, wuas reached during the Communica-
cation M nisier of Bangladesh, Col. Ol
Ahmed’s visit in May 1993.

(b) Yes, Sir,
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(c) Yes, ST. Government of India has
teken up the issue at various levels. ‘It
was also prominently discusced during the
czll by he Foreign Minister of Bangladesh
on PM in June 1993. )

(d) Government of India is commi‘ted
to facilita'e the volun'ary repa:riation of
~the Chakma refugees to Bangladesh.
Dur'ng the discussions, Government of
Bangladesh has reitera'ed its commi ment
to arranpe an early repatriation of Chakma
and other tribal refugees and have assured
GOI that they would under'ake all neces-
sary measures to encourage their return.

(e) No. Sir. Such a proposal was not
put forward by :he Foreign Minister of
Bangladesh. However, dur'ng his call on
PM on June 12, 1993, it was suggested
to him that the representative groups of
the refugees should be encouraged to v'sit
Chittagong Hill Tracts so as to enable
them to see for themselves the prevailing
conditions and ‘*he arrangements made for
the returiing refugees,

(f) The p-oposal of a visit to Bangla-
desh by a group of representaives of
Chokmas and other ribal refugees is under
con..ideration.

[Translarion)

IMPACT OF G-7 SUMMIT ON INDIAN
TRADE

*2103. SHRI SUSHIL CHANDRA
VERMA :

SHRI SANAT KUMAR
MANDAL :

SHRI SIMON MARANDI ;

Will the Min'ster of EXTERNAL AF-
FAIRS be pleased to state :

(a) The major decis'ons of ‘he G-7
summit held at Tokyo recently which have
direc or idirect bearing on internation.l
trade of India; :

(b) In what ways the trade interest of
India affected by decison' of the summit ;
and

(c) The steps taken by the Government
in -this' regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAIMAN KHURSHEED): (a)
The significant achievement of :he Summit
was the quadrilateral agreement on a pack-
age of market access concessions in the
areas of goods and rerv'ces. The Political
and Economic Declaration of G-7 also
called for :—

(") Curbing of protectionism in all its
manifesta.ions.

_ (ii) Regional integra‘ion to be com-
plementary and supportive to the mul:i-
" lateral open trading system.

(b) and (c) If the decisions of the G-7
mentioned above are implemen ed and the
Uruguay Round Nerotia‘ions are completed
successfully ‘o our sat'sfact'on. this can
have a pos'tive impact on India’s interna-
tional trade.

[English) \

WHEAT AS A VALUE ADDED
PRODUCT

2104. SHRI M R. KADAMBUR JAN-
ARTHANAN: Wil the Mrinister of
FOOD PROCESSING INDUSTRIES be
pleased 0 state :

(a) whe'her wheat production in the
country is surplus this year;

(b) whether the Government propose to
use this surplus to increae the low util'-
zation capaciy of the flour mills in the
country ;

(c) if so, the de‘ails thereof;

(d) whether any proposal to export
wheat as a value added product; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):
(a) The estimated produc ion of 57 Mil-
lion tonnes of wheat for the year 92-93 is
cons'dered adequa‘e to meet the require-
ments of the country.

(b) The Roller Flour M'lls in the
country are free to procure :heir require-
ments from the open marke: for wiliza-
tion of the'r full milling capacit'es. There-
fore 'he Governmen: has no role to play
in this regand.
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(¢) Does not arise.
(d) Yes, Sir.

(e) The Government of Ind'a has re-
leased ceiling of 10,000 M.T. of wheat
products such as atta, maida, suji etc. for
export. So far APEDA has issued Regis-
tration-cum-allocation certificates involving
export of 475.2 M.T. of wheat products.

TELECOM CENTRES IN KASHMIR

2105. SHRI GURUDAS KAMAT : Will

the Minister of COMMUNICATIONS be
pleased .o state :

(a) whether militants have aga'n dis-
rupted the telecommunication centre in
Kashmir ;

(b) if so. the details thereof ; and

(c) the steps taken to avoid such recur-
rence in fu.ure ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) None, since
1-4-1993.

(b) Does not arise.
(c¢) Does not arise.

GRANT FOR PUMPSETS IN GUJARAT
AND BIHAR

2106. SHRI HARIBHAI-M. PATEL :

SHRI MOHAMMAD ALJ
ASHRAF FATMI :

SHRI MAHESH KANODIA :
SHRI LAL BABU RAT:

Will the Minister of POWER be pleas-
ed to state :

(a) whether the Governmen. propose 10
provided grants for supply of power to
farmers in Gujarat and Bihar for operating
their trrigation pumps ;

(b) if so, the details thereof ;

(c) whether the Government have fixed
any target in this regard; and

(d) if so, the d-tails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a) to (d)
There is no proposal under consideration
of the Unon Governmen: to provide
grants for supply of power to the farmers
in Gujarat and Bihar for operating their
irriga:ion pumps.

[Translation}

CONTACT BETWEEN GROWERS AND
PROCESSORS

2107. SHRI PRABHU DAYAL
KATHERIA :

SHRIMATI MAHENDRA
KUMARI :

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state :

(a) whether the Government ,have for-
mulated any scheme to establish contact
between the growers and processors ;

(b) if so, the salient features thereof ;

(c) whesher the Governmen: have for-
mulated any scheme for the adequale
supply of raw materials to food processing
units and to pay remunerat.ve prices to
farmers ; and

(b) if so, the salient features thereof
and .he amount earmarked and spent oa
this scheme during the last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
() to (d) The Ministry of Food Pro-
cessing Industries has formulated a scheme
for implemen ation during the Eighth Five
Year Plan in which ass stance is provided
for strengthening :he backward linkage
setween the processors and the growers.
Under the Scheme, the encouragement by
way of financial assistance is provided to
those fruit and vege.able processing indus-
tries who undertake con.ract farming in
which industry arranges for hgh quality
inputs and provides technical know-how
and support to the farmers for increasing
the production and prooduciivity of the
raw-materials and purchase them at an
agreed prices, thus ensuring regular sup-
ply of raw-materials of desired type to the
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industry and reasonable price of the pro-
duce to the farmers. The ingredients of
the scheme are as follows :

(a) The onganisation seeking assistance
under the scheme mus: have con-
tracts with at least 25 farmers.

(b) The contract must specify the con-
tracted produce, the price of each
produce and the minimum quantity
to be purchased.

(c) Financial assistance upto 5% of the
purchase price subject to a ceiling
of Rs. 10 lakhs per unit/organisa-
tion will be available as a grant-in-
aid.

(d) In case of new unmit, in the first
two years of commercia]l producion.
the assistance would be upto 50%
of the cost of extension subject to
ceiling of Rs. 5 lakhs.

The assistance/grant is made available
in the form of reimbursement at the end
of :he vear on submission of the certified
financial statements indicating the amounts
spent on purchase of the contracted pro-
duce and varifications by the concerned
District  Agriculture/Horticulture  Officer
for the efforts made by the ‘ndustry to-
wards extension work, input supply, etc.

An oitlay of Rs. 4.00 crores has been
earmarked to the Scheme for the Eighth
Plan. No assistance was provided under
the Scheme in the year 1992-93 when the
scheme was first introduced as the grant-
in-aid is to be provided in the form of
reimbursement at the end of the financial
year. However, during the current financial
year. an assistance to the tune of Rs. 8.67
lakhs has already been sanctioned to two
fruit and vege'able processing units.

MILK PLANT IN BIHAR

2108. SHRI RAM TAHAL CHOU-
DHARY : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to staie:

(a) whether any proposal is under the
consideration of the Union Government in
regard to setting up of a milk plant for

the production of baby food and other
milk products in Bibar; and

(b) ‘f so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) and (b) Cen'ral Government does not
set up the Food Processing Industries
ditectly. No proposal has beemn received
to establish a plant for manufacturing/
preparing/ma.king baby food in Bihar.

STD/PCOs IN U.P.

2109. SHRI ARJUN SINGH YADAV:
Will the Minis'er of COMMUNICATIONS
be pleased to state :

(a) The number of STD/ISD P.C.Os
functioning at present in Uttar Pradesh;

(b) the number of applications pending
in this regard at present ; and

(c) the action taken or proposed to be
taken by the Government in this regard,
dis'rict-wise ? :

THE MINISTER OF STATE OF THE
MINISTRY OF OOMMUNICATIONS
(SHRI SUKH RAM) : (a) There are
3733 STD/ISD PCOs as on 30-6-93.

(b) 855 applications are pending.

(c) In the light of the revised policy
on STD. PCOs, the pending applica‘ions
will be scrutinised distric:-wise and eligi-
ble cases will sbe allotted PCOs during the

year progressively subiject to technical
feasiblity.
{English)

PAKISTAN AS SPONSOR OF

TERRORISM

2110. SHRI SATYA DEO SINGH :

SHRI BRIJ BHUSHAN
SHARAN SINGH :

SHRI MOHAN SINGH
(DEORIA) :

SHRI PRITHVIRAJ D.
CHAVAN :

SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : ~

Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
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given to Uns'arred Question No. 955 on
March 1, 1993 and state :

(a) The details of the progress made so
far in regard to the declaration of Pakistan
as a state spon.or of Terrorism by various
countries including the US; and

(b) The in'tiative taken /proposed to be
taken by the Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA): (a) and (b)
Government have and will continue to
apprise the intermational community, in-
cluding the Governments of USA and UK.
of 'he factual position regarding Pakistan’s
involvement w'th terrorism end subversion
directed against India. There is in‘erna-
tional appreciation for India’s position.

OUTLAY FOR NATIONAL HIGHWAYS
IN 8TH PLAN

2111. SHRI BAPU HARI CHAURE:
‘Will the Minister- of SURFACE TRANS-
PORT be pleased to state the total outlay
in the Eighth Five Year Plan for the
development of National Highways in
differen® parts of the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : An amount
of Rs. 2,460.00 crores nas been allocated
for the development of National Highways
for the different States in the 8th Five
Year Plan.

WORK FORCE IN GOLD MINES

2112. SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of MINES be
pleased to state :

(a) whether the working force of the
five gold mines has been reduced ‘o 7000
from 30,000 in the Kolar Gold Fields;

(b) whether any new industries are being
set up in KGF in view of the above fact:
and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALA-
RAM SINGH YADAV) : (a) The peak
level employment in KGF mines - Was

‘34641 in 1907 ‘when the mines were ‘fun
by a private Company. The strength of
workforce was 13,168 on 1-4-1972, when
the Company was made g PSU. The pre-
sent strength of workforce is 7828 as on
30-6-1993.

(b) There is no proposal to set up any
new -industry by the Bharat Gold Mines
Limited,

(¢) Does not arise.

MISHANDLING OF FUNDS BY
INDIAN MISSION

%2113, SHRI K. PRADHANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the report of Comptroller
and Auditor General of India for the year
ended 31 March, 1992 has made any
objection on mishandling of funds by
Indian Mission in Athens (Greece) as
reported in ‘The Times of India’ dated
June 7, 1993; and

(b) if so, the fac's thereof and the
action faken/proposed to be taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.

(b) The facts of the case are that in
September 1990, the Indian Mission in
Athens, with ‘he approval of this Ministry
sold government property in Athens for
Greek Drachmas 86 million. Pending the
permission of the Greek Government,
w~hich was mandatory, for the repatriation
of funds, that Mission deposited this amount
in a local bank, in a separate interest
bearing Savings Bank Accoun’. In Nov-
amber 1991, at the instance of the Audit
suthorities, the Mission learnt that no
interest was being earned as foreign gov-
ernments were not permitted to keep funds
in any interest-bearing Savings Bank
account. 'When this matter was reported
to the Ministry, further remittances of
foreign exchange from India to the M.ssion
were stopped and the Mission was instruct-
ed to uilise these funds to meet its day-
to-day requirements. From February 1992,
the Missien-implemented these ifistructions.
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The amount of Greek Drachmas 80 mil-
lion has since been fully utilised. The
objection raised by the Audit authori‘ies
was that the Mission should have settled
the question of interest unambiguously be-
fore putting the funds in the Bank account.
[n order to avoid recurrence of such ins-
tances in future, all Indian Missions/posts
abroad have been instructed to take ade-
quate precautions in handling public funds.

4
* [Translation}

KOEL KARO HYDRO-ELECTRIC
PROJECT

2114, SHRI PREM CHAND RAM:

Will the Minister of POWER be pleased to
stale :

(a) the latest position regarding cons-
truction work at Koel Karo hydro-electric
project in Bihar;

(b) the steps taken by the Union Gov-
erament to complete the said project wi.h-
in the stipulated period; and

(c) the provisions made during the
Eighth Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a) to (c):
Construction work at Koel Karo H.E,
Project in Bihar could not be commenced
due to paucity of funds. The Government
of India sanctioned the scheme in Novem-
ber, 1991 for execution by the National
Hydro-electric Power Corporation Ltd.
(NHPC). A provision of Rs. 406.20
crores had been made for the Koel Karo
Project during the Eighth Five Year Plan.
NHPC is expec'ed to raise this amount,
largely by issue of bonds. Given the state
of the bond market during the las' finan-
cial year and the current year, it has not
been possible to raise resources through
issue of bonds,

VACANCIES FOR SCs AND STs

2115. SHRI BRAHMANAND MAN-
DAL : Will the Minister of STEEL be
pleased to state :

(a) the number of posts reserved for
Scheduled Castes and Scheduled Tribes
lying . vacant in various steel plants in the
country; and

(b) the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) and (b) The infor-
mation is being collected and will be laid
on thz Table of the House.

[English)

SOFT LOAN FACILITY TO S.CL

2116. SHRI P. C. THOMAS : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Cochin Shipyard, which
has been facing great threat due 10 no
fresh work of ship building through Ship-
ping Corporation of India directly, has
approached Finance Ministry for the soft
loan facility;

(b) whether the Government propose to
prov.de soft loan facility to Shipping Cor-
poration in this regard;

(c) if so, the de‘ails thereof; and
(d) if not, thé reasons therefor ?

THE MINISTER OF STATE OF THRE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) to (d) The Shipping Corporation of
India Limited placed order with Cochin
Shipyard Limited for the construction of
three LR-II Tankers of 86,000 DWT each
in 1986, The Cochin Shipyard Limited
have delivered two tankers and requested
Government for revising the price of 3rd
tanker to enable them to start construction
work. For financing the increased cost :
Shipping Corporation of India has ap-
proached this Ministry for budgetary sup-
port which is under consideration in the
Government.

MODERN RICE MILLS IN
WEST BENGAL

2117. SHRIMATI MALINI BHATTA-
CHARYA : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state :

(a) whether four modern rice mills in
West Bengal have been closed down re-
cently;
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(b) whether any enquiry has been made
in this regard; and

(c) the steps taken by the Government
for their reopening ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) to (c) The information is being col-
lected from the State Government and
will be laid on the Table of the House.

[Translation]

JOINT VENTURES IN FISHERY WITH
MEXICAN COMPANY

2118, DR. LAXMINARAYAN PAN-
DEYA : Will the Minister of FOOD PRO-
CESSING INDUSTRIES be pleased to
state :

(a) whether there is any proposal from
Mexico Fishing Companies for setting up
deep sea fishing with Indian Companies in
joint venture and also to assist them in
export;

(b) if so, the details thereof;

(c) whether any agreement has been
signed in this regard;

(d) if so. whether there is any proposal
to manufacture fishing vessels in India
with the co-operation of Mexico under this

agreement; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :

(a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) No, Sir.

(e) Does not arise.
EXPORT/IMPORT OF COPPER

2119, SHRI SURAJBHANU SOLANKI :
Will the Minister of MINES be pleased to
state :

‘(a) the quantity of copper exported/
imported by the Union Government dur-
ing each of the last three years; and

(b) the steps taken/proposed to be
taken to curtail the import of copper ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) India is a net
importer of copper. The total quantity of
copper imported by Minerals & Metals
Trading Corporation (MMTC) and Hin-
dustan Copper Limited (HCL), the two
Government ot India Undertakings, year-
wise during the last 3 years is as under :

Year Quantity (in tonnes)
1990-91 60,000
1991-92 5,894
1992-93 17,752

(b) As per the current Import Policy,
copper imported by Minerals & Metals
dustries. With a view to increasing indi-
genous production of copper, Goverment
have liberalised Industrial, Trade and
Fiscal policies to enable indigenous industry

to improve product quality and competi-

tiveness through measures like upgradation
of technology and import of better quality
raw materials.

STRENGTHENING RELATIONS WITH
GULF COUNTRIES

2120. SHRI SHIBU SOREN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Government have taken
any initiative to strengthen further the
econom'c, trade and political relations with
Gulf countries during the last two years;
and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R, L. BHATIA) : (a) Yes, Sir.

(b) A number of s'eps to strengthen our
relations with Gulf countries in the past
two years have been taken. Economic
and trade agreements have been signed with
Kuwait and Oman. Joint Commission

.

Sessions have been held with Saudi Arabia, -

Bahrain and UAE. Business delegations
have visited all Gulf states. Prime Minis-
ter has visited Oman and Ministerial visits
have taken palce to Kuwait, UAE, Qatar,
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Bahrain and Oman. Consultations at
Foreign Ministry level have been held with
pearly all the countries in the region, in-
cluding the Gulf Cooperation Council.

T.V. SERIALS ON FAMILY PLANNING
AND UNEMPLOYMENT

2121. PROF. ASHOK ANANDRAO
DESHMUKH : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleaded to sate :

(a) the number of serials on family
planning and unemployment produced and
telecast by Delhi Doordarshan so far;

(b) the number of proposals of such
serials still pending with the Doordarshan
alongwith the name of each serial; and

(c) the time by which these serials are
likely to be approved and telecast by the
Doordarshan ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No serials on family plan-
ning and unemployment has been produced
and telecast by Doordarshan Kendra, Delhi.
However, programmes in various other
formats having inbuilt messages on family
planning and unemployment are telecast
regularly by the Kendra.

(b) No proposal for a serial on these
subjects is pending with Doordarshan,

(c) Does not arise.

LOSSES IN HINDUSTAN COPPER
LIMITED

2122. DR. G. L, KANAUIJIA : Will the
Minister of MINES be pleased to staie :

(a) whether the Hindustan Copper Ltd.
has suffered losses during 1992-93;

(b) if so, the details thereof:
(c) the reasons therefor; and
(d) the steps being taken to check such

in future.
11=7241LSS /94

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) No, S§ir.

(b) to (d) Does not arise.

[English)

TELECOM URBAN DISTRICTS

2123. SHRI DATTATRAYA BAN-
DARU : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) the classification of urban and rural
in respect of the telecommunications net-
work;

(b) whether the Government propose to
increase the radius of peripheral area of
telecom urban districts; ’

(c) if so the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) For the pur-
pose of classification of Telecommunica-
tion network, places with a Municipality/
Municipal Corporation/Contonment Board/
Notified town area committee etc. and all
o her places which satisfy the criteria
viz 1 —

(i) a minimum population of 5,000,
(ii) Atleast 75% male working popula-
tion engaged in non-agricul.ural actvi-
ties and (iii) "he density of population
is atleast 400 persons per sq. km. are
treated as ‘Urban’ and those not confirm-
ing to the criteria of Urban are treated
as ‘Rural’.

(b) No, Sir. Area falling within 5 Kms.
of any one of the exchanges in a multj-
exchange area can be connected to mul i-
exchange sys em. The defined radius of 3
Kms. is not proposed to be increased.

(c) Does not arise in view of reply to
part (b) above.

(d) Telephone connections beyond 3
Kms. call for extra investment which is
financially not viable at normal tariff.
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TRANSFORMERS OF DESU

2124. SHRI VUAY KUMAR YADAV:
SHRI SURESHANAND SWAMI :

SHRI MRUTYUNJAYA
NAYAK:

SHRI MADAN LAL
KHURANA :

Will the Minister of POWER be pleased
to state :

(a) whether some transformers pur-
chased by the Delhi Electric Supply Under-
taking broke down during the warranty
period and new ones were purchased during
each of the last two years and upto June
30, 1993;

(b) if so, the details thereof alongwith
estimated loss and the reasons therefor; and

(c) the action taken by the Government
against the persons found guilty and to get
such broken transformers repaired or to get
claims from the manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P, V.
RANGAYYA NAIDU) : (a) to (¢) The
information is beings collected and will be
laid on the Table of the House.

LAYING OF RUBBERISED ROADS

2125. SHRI P. P. KALIAPERUMAL :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether there is any rubberised road
in the country;

(b, if not, whether there is any pro-
posal to lay rubberised roads;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER) : (a) No,
Sir,

(b) to (d) The use of rubberised bitu-
men is under study but is still in the expe-
rimental stage and its propagation will
Jepend upon the outcome of these studies.

[Translation]
ELECTRONIC EXCHANGES

2126. SHRI RAJVEER SINGH : Will
the Minister of COMMUNICATIONS be
pleased to be state :

(a) the total number of elec‘ronic tele-
phone exchanges functioning in the coun-
try at present;

(b) the number of electronic exchanges
out of them commisisoned during the last
two years; and

(c) the total amount spent thereon and
the locations thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (c) The
information 1s being collected and will be
placed on the Table of the House.

[English]
CELLULAR TELEPHONE

2127. SHRI R. M. MATHEW : Will the
Minisier of COMMUNICATIONS be
pleased to state :

(a) the latest position with regard to
award of cellular mobile telephone service
licence to operators in four metro cities;

(b) the time frame by which the tender
for paging sys.ems is likely to be decided ;
and

(c) the number of cities in Kerala where
paging systems is proposed to be intro-
duced ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Delhi High
Court has given a Judgement in the Cellu-
lar Mobile case on 26th Feb. 1993. The
Judgement is being studied. Decision in
this case is expected to be taken soon.

(b) Seventeen shortlisted bidders have
submitted financial bids for provision of
radio paging service in 27 cities. These
bids are under evaluation, Decision in this
case is likely to be taken shortly. Some
of the unsuccessful bidders who were not
shortlisted have filed a civil writ petition
in the High Court of Delhi and hearings
in the case continue,
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(¢) Two cties in Kerala, namely, Erna-
kulam and Trivandrum have been selected
for introduction of paging system.

SETTING UP OF DRIVING TRAINING
SCHOOLS

2128. SHRI BOLLA BULLI RAMAIH :
SHRI S. B. SIDNAL :

‘DR. D. VENKATESWARA
' RAO:

Will the M'nster of SURFACE TRANS-
PORT be pleased to state :

(a) whether Safety Road Committee set
up by his Ministry in 1982 had recom-
mended for setting up Driving Training
Schools in States as well as National Level;

(b) if so the total number of schools set
up so far, State-wise;

(c) the number of persons who have
been provided training at national level;

(d) the number of persons to whom
training has been provided in this regard,
State-wise; and

(e) the extent to which it has been bene-
ficial, State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
((SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b), (d) and (e) This falls wihin the
juri:dicton of State Government and
details are not available,

(c) The National Institute of Road
Safety, Khuttabad have organised 8 pro-
grammes exclusively, and 7 in coll2bora-
tion with Cen ral Institute of Road Trans-
port, Pune and imparted raining to a total
number of 309 participants in both these
programmes,

TELEPHONE CONNECTIONS IN
HARYANA

2129. SHRI CHIRANIJI LAL SHARMA :
will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of persons on the wait-
ing list for telephone connections in
Haryana at present;

(b) the number of electronic exch. 1ges
proposed to be set up during Eighth Five
Year Plan; and

(c) the amount likely to be spent for
the purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) The number
of persons on the waiting list for tele-
phone connections in Haryana as on
30-6-1993 is 76710.

(b) The 8th Plan envisages addition of
2.9 lakh exchange lines mostly electronic
in Haryana Circle. It is difficul: to fore-
cast the number of the ‘elephone exchanges
to be set up in the 8th Plan period due
to demand uncertainties and other factors
controlling the opening of new exchanges.

(c) The plan outlay for the Circle is
worked ou’ on year to year basis depend-
ing on the availability of resources in that
pariicular year.

[Translation]

PROBLEMS OF STEEL INDUSTRIES

2130. SHRI CHHEDI PASWAN : Will
the Minister of STEEL be pleased to
siate :

(a) whether there is a 29.7 per cent
decline in the production of steel due to
scarcity of elec.ricity dur ng 1992-93;

(b) if not, the problems faced by the
steel industry; and

(c) the efforts made by the Government
to solve these problems ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTO>H
MOHAN DEV) : (a) No, Sir. The pro-
duciion of Fin.shed Steel in the country
during 1992 93 was 15.10 million tonnes
which is 5.4% higher than the produc ion
in 1991-92.

(b) Higher input prices. poor quality of
raw materials, technological obsolescence
coupled with outdated operational practices
are some of the problems be.ng ficed by
the steel industry.
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JJ(c) Government has taken various mea-
~sures for the development of the steel
industry. These include :—

— Modernisation and expansion of
the public sector integrated steel
plants;

— Delicens'ng and deregulaton of
the iron and steel industry to
encourage private sector invest-
ment;

— Reduction of customs duty on
project imports and reduction of
minimum interest rate on com-
mercial advances in the Budget
for 1993-94 to improve the via-
bility of industrial projects in-
cluding iron and steel projects;
and

— Reduction of customs duty on raw
ma’erials such as refractories and
ferro alloys to reduce production
cost of steel.

PASSENGER FACILITIES ON
NATIONAL HIGHWAYS

2131. SHRI BIR SINGH MAHATO :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether there is any scheme to pro-
vide facilities for the benefit of passengers
at a distance of 100 kms. on National
Highways; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) and
(b) Yes Sir. The Central Government has
an onging scheme, both in Government
Sector and Private Sector, for setting up
passenger-oriented wayside amenities along
National Highways to provide basic faci-
lities like smack bars/restaurants drinking
water/toilets, pe‘rol outlets. kiosks. res!
rooms and parking places.

[English)

ASSISTANCE TO GUJARAT FROM
CENTRAL ROAD FUND SCHEME

2132, SHRI HARIN PATHAK : Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) the amount of Central assistance
given to Gujarat from the Central Road
Fund Scheme during each of the last three
years;

(b) the names of the Nationall High-
ways for which the above assistance was
given;

(c) the names of projects that are likely
to be undertaken in Gujarat during 1993-
94 and the financial assistance made there-
for; and

(d) the names of the projec's which are
pending with the Union Government under
the Central Road Fund Scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Funds
released to Government of Gujarat for
State Road projects from the Central Road
Fund (C.R.F.) during the last three years
are as under :

Year Amount
1990-91 150.00 lacs
1991-92 60.00 lacs
1992-93 70.00 lacs

(b) The above funds were not given for
any National Highway in Gujarat.

(c) Nil,

(d) No proposals are pending with the
Ministry under the Central Road Fund
Scheme.

{Translation}

PUBIIC SECTOR STEEL PLANTS IN
PUNJAB

2133. SHRI JAGMEET SINGH BRAR:
Will the Minister of STEEL be pleased to
s.ate : )

(a) whether there has been a demand
for setting up of a public sec or steel plant
in Punjab;

(b) f so, the steps be'mg taken by the
Government for early installation of the
plant; :
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(c) whether the site has been selected
for this plant; and

(d} if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) to (d) Due to re-
source cons raints and the need for moder-
nisaion and expansion of the existing
steel, plants, no new steel plant is proposed
to be set up in the public sector,

[English)
MAINTENANCE OF ROADS IN T.N.

2134. SHRI K. THULASIAH VANDA-
YAR) : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Union Government have
provided amy financial assistance to the
Government of Tamil Nadu for the repairs
of the National Highways;

(b) if so, the details thereof:

(c) whether any new projects to im-
prove the National Highways across Tamil
Nadu js being taken up ;

(d) if so, the details thereof;
A}

(e) whether any World Bank aided pro-
ject is coming up for better maintenance
of roadways across the State; and

(f) if so, the de‘ails thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes.
Sir,

(b An amount of Rs. 10.48 crores has
been allotted for maintenance and repairs
of National Highways in Tamil Nadu dur-
ing the current financial year.

(c) and (d) Improvement/development
works on National Highways in Tamil
Nadu, estimated to cost Rs. 111.80 crores
has been included in the 8th Five Year
Plan.

(e) No, Sir.
(f) Does not arise.

ABOLITION OF OCTROI DUTY

2135. SHRF SHARAD DIGHE :
SHRI CHANDRESH PATEL :
SHRI SIMON MARANDI :
SHRI GURUDAS KAMAT :

SHRI ARVIND TULSHIRAM
KAMBLE :

SHRI MOHAN SINGH
(DEORIA) :

SHRI MULLAPPALLY RAMA-
CHANDRAN :

Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether the Government have set
up a committee to examine all issues per-
taining to octroi and pathkar;

(b) if so, the details of the composi-
tion of the commi:tee and its terms of
reference;

(c) the time by which the committee
is likely to submit its report; and

(d) the recommendations/steps suggest-
ed in the recent meeting between ‘he P.M.
and the Chief Ministers of various States
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir. A committee has been set up to
examine the issue of octroi only.

(b) The Commi:tee will comsist of Chief
Ministers of Gujara', Haryana, Bihar,
Maharashtra, Orissa, West Bengal and Dr.
Raja Chelliaah, Fiscal Adviser to the Gov-
ernment of India. The Chief Minister of
West Bengal. Shri Jyoti Basu is the Chair-
man of the Committee. The Committee
would go into the question of collection
mechanism of oc’'roi so as to make it con-
venient and user-friendly.

(c) The Committee is expected to submit
its report within six months from 1-8-1993.

(d) It was decided to constitute a Com-
mittee of six Chief Minis‘ers which would
go into ‘he question of collection mecha-
nism of octroi.
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VISIT OF PRIME MINISTER TO
UZBEKISTAN

2136. SHRI SRIKANTA JENA :
SHRI HARI KISHORE SINGH:
SHRI MOHAN SINGH (DEO-

RIA) :
SHRI GEORGE FERNANDES :
SHRI SHRAVAN KUMAR
PATEL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to sta‘e :

(a) whether the Prime Minister visited
Uzbekistan, recently;

(b) if so, the subjects discussed during
the visit and the outcome thereof:

(c) whether any agreements reached
during the visit including the one on ex-
ternally supported terrorism and religious
fundamentalism: and

(d) i so, the salient feaatures thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : (a)
Yes, Sir.

(b) and (c) Wide-ranging  discussions
were held on bilateral regional and global
tssues and the following documents were
signed :

(i) Treaty on the Principles of

Inter-S:ate relations and Coope-
ration:

(ii) Agreement on Trade and Fcc-
nomic Cooperation;

(ii)i Agrecment on the Credit of §
10 million;

(iv) Agreement on Air Services: and

(v) MOU on Measures for increas-
ing and Enhancing Ecoaomic
Cooperation and Trade.

(d) A copy of the “Treaty on . the
Principles of Inter-State Relations and
Cooperation” i given as Staiement,

Statement - ¢

TREATY ON THE PRINCIPLES OF

INTER-STATE RELATIONS AND CO-

OPERATION BETWEEN THE = RE-

PUBLIC OF INDIA AND THE RE-
PUBLIC OF "UZBEKISTAN.

The Republic of India and the Republic
of Uzbekistaan hereinafter referred to as

High Contracting Parties,

ATTACHING the utmost importance
to the further strengthening of the tradi-

tional friendship between the peoples of
both countries,

RECALLING the his‘orical affinity of
the'r cul'ures and traditions of their people,

STRIVING to develop mul'ti-faceted
and mutually benefic'al cooperaation bet-
ween Uzbekistan and India.

RECOGNISING that they share the
ideals of peace, democracy and secular-
ism, !

STRIVING to achieve a  Nuclear
Weapon-Free and Non-Voilent world,

CONVINCED that co-operation bet-
ween Uzbekistan and India would further
the cause of peace and international se-
curity globally and in Asia.

AGREE that :—
ARTICLE-1

The High Contracting Parties confirm
their adherence to the purposes and prin-
ciples of the United Nations Chaiter.
Their relations shall be governed by res-
pect for each other’s independcnce, sover-
eignty, territorial integrity, inviolabili‘y of
their existing state borders and non-
interference in each  other’s internal
affairs.

ARTICLE-2

The high Contracting parties shall
develop equal and mutually beneficial
cooperation in political, economic, trade,
scientific spheres as well ag in the fields of
technology, industry, transport, culture,
public health, ecology, education touriem,
sports, exchange of information. The
High Con‘racting Parties shall conclude
separate Agreements on cooperation in
these spheres. .
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ARTICLE-3

The High Contracting Parties shall ac-
cord each o.her the Most-Favoured-
Nation treatment in their trade and eco-
nomic cooperation.

ARTICLE-4

The High Contracting Parties shall
develop and deepen cooperation in the
field of transportation by sea, air, rail
and road as well as ensure unhindered

it of passengers and cargoes of the
other Parly through 'its territory and con-
clude separate agreement with respect to
this matter.

ARTICLE-S

The High Contracting Parties shall
cooperate in the fight against international
crimes, terrorism in all its forms, crimes
against civil aviation security, shipping
and other forms of transport, illegal and
international trade in narcotics and arms
and in cultural and historical objects.
For this purpose separate agreements
where necessary would be signed.

ARTICLE-6

The High Contracting Parties condemn
all forms of hatred, violence,” funda-
mentalism and religious extremism.

ARTICLE-7

Each High Contracting Party shall
refrain from participating or supporting
any action directed against the other High
Contracting Party.

ARTICLE-8

This Trea'y would not prejudice the
rights and obligations of the High Con-
tracting Parties under any existing bilate-
ral and multilateral Treaties to which
they are Parties and is not directed at
nor at the expense of their relations with
any third country.

ARTICLE-9

Regular contact would be maintained
between the Govts, of both sides of diffe-
rent levels on issues of mutual concern
with the aim of realising the objectives
of this Treaty.

ARTICLE-10

1
Additions and amendments to the pre-
sent Treaty shall be entered into by agree-
ment by both sides.

Disputes regarding the interprctaﬁon‘;f
the Treaty shall be setled through cosul-
tations and negotiations.

ARTICLE-11

This Treaty shall enter into force from
the moment of ihe exchange of documents
or ratfication of this Treaty and wll
be valid for a period of ten years. The
Trea'y shall be automatically extended
for a further period of ten years unless
the either side informs in writing six
months in advance of its intention to ter-
minate the Treaty.

Done at Tashkent 24‘h May (993, in
duplicate in Hindi, Uzbek and English, all
tex.s being equally authen.ic. In case of
disagreement, the English text would
prevail.

Sd/-

P. V. NARASIMHA RAO
PRIME MINISTER OF THE
REPUBLIC OF INDIA

Sd/-

ISLAM KARIMOV
PRESIDENT OF THE
REPUBLIC OF UZBEKISTAN

HEAD POST OFFICES INTO LOCAL
CLEARING HOUSES

2137. DR. KARTIKESWAR PATRA:
Will the Minister of COMMUNICA-
TIONS be pleased bt state :

(a) the names of the head post offices
which have been changed into local clear-
ing houses in Orissa; and

(b) the names of the head post offices
proposed to be included under the scheme
during 1993-94 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) The names of
the Head Post Offices which have been
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enrolled as members of Local Clearing
Houses in Orissa are :

1. Bhubaneswar.

2. Baripada.

3. Balasore

4. Beerhampur

5. Cuttack GPO

6. Puri; and

7. Sambalpur.

(b) The names of Head Post Offices
proposed to be included under this echeme
during 1993-94 are :—

1. Angul

2. Balangir

3. Bhadrak; and
4. Rourkela.

REPAIRS OF BRIDGES, ORISSA

2138. DR. KRUPASINDHU BHOI :

Wil the Minister of SURFACE TRANS-
PORT be pleased to state :
(a) the number of bridges collepsed;

damaged on the National Highways due
to recent heavy rains and flood in Orissa:

(b) the location of those bridges in
that State;

(c) the s‘eps taken to repair and re-
construct those bridges; and

(d) the details thereof ?

- - THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) :

(a) Nil,
(b) to (d) Do not arise.

[Translation)

DEMANDS OF ALL INDIA MOTORS
ASSOCIATION

2139. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of SUR-
FACE TRANSPORT be pleased to state :

(a) whether it is a fact that a meeting
of the committee of Chief Ministers was

" held in Dethi on July 13, 1993 to consider

the demands of the AH India Motors
Association;

(b) if so, the recommendations made
by the committee; and

(c) the steps being taken by the Gove-
mment to counter the threat of said
strike by the All India Motors Associa-
tion ? !

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) :
(a) Yes, Sir. The meeting of Chief
Ministers was held under the chairman-
ship of Prime Minister on the 14th July,
1993 in New Delhi.

(b) It was decided to set up a Com-
mittee of six State Chief Ministers wih
West Bengal Chief Minister Shri Jyoti
Basu as its Chairman. The other Mem-
bers of the Committee are Chicf Ministers
of Gujarat, Haryana, Bihar, Maharash'ra,
Orissa and Dr. Raja Chelliah, Fiscal
Adviser to the Government of India. The
Committee would go into the question of
collection mechanism of octroi so as to
make it convepient and user-friendly.

(c) Al the State Governments and
concerned Central Ministries have been
requested to keep watch on the situation
arising out of the strikee They have
been requested to make adequate arrange-
ments for ensuring the availablity of
essential commodities.

[English]
CLOSURE OF INDIAN SHIPYARDS

2140, SHRI INDRAJIT GUPTA :
SHRI SANDIPAN BHAGWAN
THORAT :

Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Indian shipyards are
on the verge of closure due to lack of
orders;

(b) if so, the details thereof; and .

(c) shipyard-wise the details of invest-
ment proposed to be made during the
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Eigh:h Plan period for expansion, develop~
ment and modernisation of shipyards? -

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-~
PORT (SHRFI JAGDISH TYTLER) :
(a) No, Sir.

(b) Does not arise.

(c) The details of investment proposed
to be made during th Eighth Plan period
in Hindustan Shipyard Ltd. Cochin
Shipyard Itd. and Hooghly Dock & Port
Engineers Ltd. are given below :—

(Rs. Croies)
Hindustan Shipyard Ltd.

(i) Augmentation of Train-

ing facilities . 1.00
(ii) Renewals, replacements

& additions  (Ship-

Tepair) 15.67

(iii) Renewals, replacements
& additions (Shipbuild-

ing) 19.74
(iv) Renewals, replacements
& additions (OPF) 14.34
(v) Modernisation & updating
of technology . 045
51.20

Cochin Shipyard Ltd.

(i) Modernisation of ship-

repair facilities . 800
(ii) Improvement of capacity
utilisation . 11.20
(iii) Renewals & Replace-
ments . 3.60
(iv) Additional  shiprepair
facilities . 2500
47.80

12—7241.85/94

Hooghly Dock & Port Engineers
Lid.

(i) Renewals & Replace-
mentg . 318

(ii) Modernisation of Nazir-

ganj Unit . 140
(iii) Balancing of shipbuild-

ing at Salkia . 152

(iv) Augmentation of ship-
repair facilities . 290

15.00

ELECTRONIC EXCHANGES IN
RAJASTHAN

2141. SHRIMATI MAHENDRA KU-
MARI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the number of electronic telephone
exchanges at present functioning in Raja-
sthan, district-wise;

(b) the number out of them set up
during 1991-92 and 1992-93 district-wise
and amount spent thereon;

(¢) whether the Government propose
to open such exchanges during Eighth
Plan period; and

(d) if so, the details with location
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) As on 30-6-
93, 766 electronic telephone exchanges
are functioning in Rajasthan. The details
are given in Annerure-I.

(b) The number of electronic ex-
changes set up during 1991-92 are 130.
The details are given in Annexure-Il. The
information regarding number of tele-
phone exchanges set up during 1992-93
and the amount spent thereof is being
collected and will be placed on the Table
of the House,

(c) Y&s, Su'

(d) The mformanon is bemg collected
and will be placed on the Table of the
House. i
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RAJASTHAN TELECOM. CIRCLE, DISTRICT-WISE ELECTRONIC EXCHANGES

AS ON 30-6-93
ANNEXURE~1
S. No. Name of District No. of S. No. Name of Distt. No. of
Exchanges. Exchanges
1. Ajmer . . . . 21 16. Jaisalmer . . . 7
2. Alwar . . . . 52 17 Jalore . . . . 19
3. Banswara . . . 14  18. Jhalawar e . . 14
4, Baran . . . . 1 19. Jhunjhunu . . . 45
5. Barmer . . . 19  20. Jodhpur . . . . 29
6. Bharatpur . . . 19 21. Kota . . . . 11
. 7. Bhilwara . . . 19 22. Nagaur . . . . 49
8. Bikaner ... 19 23, Pali ... 39
9. Bundi . . . . 18  24. Rajsamand . . . 15
10. Chittorgarh 22 25. Sawaimadhopur . . 28
11. Churu . 25  26. Sikar . . . . 51
12. Dausa . . . 26  27. Sirohi . . . . 17
13. Dholpur . . . 6  2B. Sriganganagar . . . 48
14. Dungarpur . 14 29. Tonk . . . . 16
15. Jaipur . . . . 72 30. Udaijpur . . . . 21
Total : . . . . 766

DISTRICT-WISE ELECTRONIC EXCHANGES SET UP DURING 1991-92 IN

RAJASTHAN

ANNEXURE-1I

District No. of Electronic  District No. of, Electronic
Exchanges Exchanges
Ajmer 4 Jodhpur 9
Alwar . . . 4  Jhunjhunu 2
Bharatpur 4  Jaipur . 13
Bhilwara 6 Kota . . . 2
Banswara 2 Nagaur . . . 6
Bundi . . . 1 Pali . . . . . 12
Bikaner . 3 Rajsamand 2
Barmer 2 Sikar . 6
Churu . . 4 Sriganganagar . 13
Chittorgarh . 5 Sirohi 2
Dausa . . . 10 Sawaimadhopur 2
Dholpur B . 1 Tonk . . . . . 2
Dungarpur . 1 Udaipur . . . 9
Jalore . . 3
Total:

130
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/
[Translation]

WORLD BANK ASSISTANCE FOR
ROAD DEVELOPMENT

2142. SHRI SIMON MARANDI :

DR. D. VENKATESWARA
RAO :
Will the Minister of SURFACE

TRANSPORT be pleased to gtate :
3

(a) whether Union Government had
entered into an agreement with the World
Bank for development of certain selected
roads in the country; and

(b) if so, the details thereof, State-
wise including the amount of assistance ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) :
(a) Presumably the Honble Member has
:n view the World Bank loan for deve-
lopraent of National Highways in the
Second package. The agreement was
signed in June, 1992.

(b) The agreement covers idening to
four lanes of certain selected National
Highways stretches in the States of High-
way Haryana, Punjab, West Bengal,
Madhya Pradesh, Maharashtra and Orissa
and reconstruction of damaged bridges on
State roads in Orissa with a total assis-
tance of US $ 306 million.

[English]

°LYING OF TRANSPORT VEHICLES
IN WALLED CITY

2143, SHRI TARA CHAND KHAN-
DELWAL : Will the Minister of SUR-
FACE TRANSPORT be pleased to state :

(a) whether the Delhi Administration
has recently taken any decision to ban
plying of transport vehicles in the walled
city area;

(h) if so, the reasons therefor;

(c) whether there have been protests
against this decision; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE [IRANS
PORT (SHRI JAGDISH TYTLER) :

(a) No, Sir.
(b) to (d) Do not ariss.
[Translation)

TIME-SLOT TO FOREIGN COMPA-
NIES

2144. SHRI MANGAL RAM PREMI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether foreign companies have
applied for the allotment of time-slot of
new channels proposed to be introduced
by Doordarshan;

(b) if so, the detailg thereof;

(c) whether the Government propose
to telecast foreign programmes on these
channels; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No, Sir. Foreign companies
are not eligible to apply for time-slots
on the satellite channels of Doordarshan.

(b) Does not arise.

(c) and (d) The programmes on the
Satellite channels would be subject to
adherence to the prescribed codes, guide-
lines and other laws of the land, on the
sourcing of programmes to be telecast in
the time slots by the allottees. .

[English]

ALLOCATION TO NATIONAL HIGH-
WAYS IN ORISSA

2145. SHRI LOKNATH CHAU-
DHURY : Will the Minister of SUR-
FACE TRANSPORT be pleased to state :

(a) the names of the National High-
ways in Orissa for which allocation' has
been made by the Centre in 1992-93,
1993-94 and the amount allotted for each
road; and o
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"'(b) the demands made by the State
6’0‘Vé§'nment fot  each of these roads?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE . TRANS-
PORT (SHRI JAGDISH TYTLER) :

(a) and (b) The National Highway Nos..
5, 3A, 8, 23, 42 and 43 pasy through the
State of Orissa. ‘Thé amotnt demanded
and allocation made are as under :—

Year Amount demanded Allocation;—made
“(Rs. in lakhs) (
Original Maintenance Original Maintenance
Works & Repairs Works & Repairs
199293 - 3803.04 1255.63 1375.00 738.52
1993-94 - 6378 .41 1383.00 2300.00 777.04

(upto July "93)

The allocations are made State-wise and
not road-wise.

VARAPUZHA BRIDGE, COCHIN

2146. PROF. K. V. THOMAS: Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) the present(status of the Varapuzha
bridge n Cochin; and

(b) the time by which the construction
work is likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) An
estimate amounting to Rs. 26.64 crores for
the consiruction of Varapuzha bridge and
its approaches on NH-17 in Kerala has
been sanctioned on 31-3-1993. Pre-quali-
fication of contractors for the work has
already been done and the tender docu-
l‘nents are presently under finalisation.

(b) As the work is yet to be awarded
it is too early to indicate the time by
which the cons'ructon work is likely to
be completed.

EXPANSION OF T.V. CENTRES IN
EIGHTH PLAN

2147. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of INFORMATION
‘AND BROADCASTING be pleased to
state :

(a) the outlay for expansion of T.V.
centres during the Eighth Plan period ;

(b) the number of Low Power transmit-
ters planned to be set up in Orissa during
the next two years; and

(¢) by when LP.T’s are likely to be
set up at Deogarh, Pallamava and Talcher?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEOQ) : (a) The Plan allocation of Door-
darshan for Eighth Plan is Rs. 2300 crores.

(b) Six Low Power Transmitters
(LPTs) are targetted to be set up in the
State of Orissa during 1993-94 and 1994-
95.

(¢) Whereas the LPTs at Deogarh and
Pallamava (Palabara) are expected to be
commissioned into service during 1994.95,
the one at Talcher is expected to be com-
missioned into service during 1995-96.

POWER GENERATION

2148. SHRI BHOGENDRA JHA : Will
the Minister of POWER be pleased to
state that the latest position in each State
regarding the to‘al generation of power,
total installed capacity, ratio of generation
to the installed capacity and the per capita
annual consump:'on of power ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): The requisite
information is given in statements I I &
ol
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Statement I
TOTAL GENERATION OF POWER AND
P.LF. STATE-WISE )
State Power Generated P.L.F.
durirg the perind (°7)
April 93—July 93
L)

BBMB 4,503 —
De'hi . . . 2,212 59.4
J&K . . 1,048 —
Himachal Pradesh 828 —
Haryana 883 32.6
Rajasthan 2,683 73.0
Punjab 3,864 60.1
Uttar Pradesh 15,993 63.4
Guijarat 8,520 59.0
Maharashtra 13,735 60.0
Madhya Pradesh 11,339 62.4
Andhra Pradesh 10,317 74.3
Karnataka 4,842 60.9
Kerala 1,966 —
Tamil Nadu 9,651 65.2
Bihar 1,038 25.9
Orissa 1,509 39.5
West Bengal 5,523 53.6
DVC 1,999 38.5
Sikkim 10 —
Assam 269 18.3
Meghalaya 552 —
Trioura 43 —
Manipur 220 —_

All-India 103547 59.0

Statement I1
STATI-WISE “INSTALLED CAPACTITY” AS ON 30-06-1993 (PROVISIONAL)

(in MW)

Sl.  Name of the Region/ Hydro Steam Gas Diesel Nuclear Total
No. State/Union _ Installed
Territory Wind Capacity

1 2 3 4 5 6 7 8

I. NORTHERN REGION

1. Haryana 883.90 892 50 0 00 39 0 00 1780 32
2. HP . 272 07 0 00 0 00 027 000 272.34
3. J&K. 180.31 0 00 75 60 6 76 0 00 262 07
4. Punjab 1798.94 1700 00 0 00 0 00 0 00 3498 .94
5. Rajasthan 966.93 765 00 0 00 0 00 0 00 1731.93
6. UP e 1504.55 3564 00 0 00 619 0 00 5074 74
7. Chan.dlgarh 0.00 0 00 0.00 200 0 00 2 00
8. Delhi . . . 0 00 37t 60 180 00 0 00 0 00 551 60
9. Central Sect. (NR) . 760.00 4820 00 1589.00 0.00 895 00 2064 00

6366.70 12113.10 1844.00

T19.14  895.00 21237.94
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(in MW)
1 2 3 4 ¥ 6 7 8
II. WESTERN REGION
1. Goa 0.05 — — 0.11 - 0.16
2. Gujarat 425.00 4179.00 252.00  33.67 0.00 4889.67
3.MP . . 725.09  2807.50 0.00 0.00 0.00 3532.59
4. Maharashtra . . 1584.22 6842.50  672.00 0.00 0.00  9098.72
5. Dadra & N. Haveli . 0.00 0.00 0.00 0.00 0.00 0.00
6. Daman & Diu . . 0.00 000 0.00 0.00 0.00 10.00
7. Ceatral Sect. (WR) 0.00 3390.00 644.00 0.00 640.00 4674.00
2734.36 17219.00 1568.00  33.78  640.00  22195.14
HI. SOUTHERN REGION
1. AP . 2512.94 1612.50  99.00 0.00 0.000 4224.44
2. Karnataka 2399.20  630.00 0.00 42.64 0.00  3071.84
3. Kerala 1476.50 0.00 0.00 0.00 0.00  1476.50
4. Tamil Nadu 1944.95 234000  10.00  15.58 0.00  4310.53
5. Pondicherry . 0.00 000 0.00 0.00 0.00 0 00
6. Central Sec. (SR) 0.00 4170.00 0.00 0.00 470.00  4640.00
8333.59 8752.50 109.00  58.22  470.00  17723.31
IV. EASTERN REGION
1. Bihar 156.60 1393.50 0.00 0.00 0.00  15%0.10
2. Orissa 1271.92  470.00 0.00 0.00 0.00 1741.92
3. West Bengal 46.51 3146.38  100.00  22.50 0.00 3315.39
4. D.V.C. 14400 2007 SO 90.00 0.00 0.00  2241.50
5. Skkim . . 26.89 0.00 0.00 2.70 0.00 29.59
6. C. Sector (ER) 0.00 1340.00 0.00 0.00 0.00  1340.00
-1645.92 8357.38  190.00  25.20 0.00 10218.50
V. NORTH-EASTERN REGION
1. Arunachal Pradesh 20.95 0.00 0.00 12.86 0.00 33.81
2. Assam 2.00 330.00 184.50  20.69 0.00  537.19
3. Manipur 2.60 0.00 0.00 9.41 0.00 12.01
4. Meghalaya 186.71 5.00 0.00 2.05 0.00  193.76
5. Mizoram 3.36 0.00 0.00  19.07 0.00 22.43
6. Nagaland 3.20 0.00 0.00 3.62 0.00 6.82
7. Tripura . 16.01 0.00  32.50 4.85 0.00 53.36
8. Central Sect. (NE) 255.01 0.00 0.00 0.00 0.00 2550t
489.84  335.00 217.00  72.55 0.00 1114.29
VI. ISLANDS
1. A&N TIslands 0.00 0.00 0.00 28.03 0.00 28.03
2. Lakshdweep 0.00 0.00 0.00 5.12 0.00 5.12
o 0.00 0.00 0.00 33.15 0.00 33.15
3928.00  242.04 2005.00 72522.43

19570.41 46776.98
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N

Statcment—YIT

.STATEWBE PER CAPITA CONSUMPTION OF ELECTRICITY DURING THE

YEAR 1991-92 (UTILITIES AND NON-UTILITIES)

(InKWH)
Name of the Region/State 1991-92+#
Northern-Region
Haryana . 455.18
. Himachal Pradesh . 209.55
Jammu & Kashmir . . 188.71
‘Y Punjab . . . 615.36
Rajasthan 230.94
Uttar Pradesh 173.52
Chandigarh 754 .54
Delhi 757 .66
Sub-Total * E 265.38
Western Region
Gujarat 504 .01
Madhya Pradesh 266 .69
Maharashtra 434.24
Goa . 495.24
Daman & Diu 716.36
D & N Haveli 979.67
Sub-Total - 391.23
Southern Region
Andhra Pradesh 277.34
Karnataka 296.18
Kerala 195.66
Tamil Nadu 335.02
Pondicherry * 782.36
Lakshadweep 172.40
Sub-Total . . 28788“‘"0‘
Eastern Region -
Bihar - . 108.02
Orissa 295.34
West Bengal 152.15
A & N Islands 117.86
Sikkim 120.00
Sub-Total 155.91 o
North-Eastern Region
Assam . 89.65
Manipur - 107.14
Meghalaya . 125.01
Nagaland ° 78.40
Tripura . . 52.61
Arunachal Pradesh ' 57.52
Mizoram oo . . 69 .41
Sub-Total * 87.53
Total (All-India) . . . 267.95

**Provisional.
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DYNAMIC LOCK FACILITY

2i49. DR. C. SILVERA: Wil the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether the Government have pro-
vided Dynamic Lock faciuty to subscribers
hav.ag STD facility ;

(b) if so, the details of functioning of
this facility to be exercised by subscribers;

(¢) whether Government propose to
provide sumiar lock r1aciiity to non-STD
sub.cribers 10 cneck m.suse of .hewr con-
neciions ; and

(G) if so, the de:ails thereof and if not,
ihe reasons therefor ?

THE MiNISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR1 SUKH KAM) : (a) Subscribers
connected to the following type of eiectro-
Bic exchanges can avaun of dynamic lock
faciluy :(—

— E.10B

—  FFTEX—100L

— C.DOT (256 Por; and above)
— LT

(b) Deta.s are given in staiemeni.
(c¢) No, Sir.

(d) Providing dynamic locking facility
even for local calls is not considered neces-
sary, nor has there been any demand for
such a facility.

Statement

i. £.10B Exchange

(i) Subscriber having STD, desiring to
have dynam.c lock facility, mus: regisier
his seciet code for the first time. He can
think of and decide any code which is a
combination of any four digits (from 0000
to 9999)—say XXXX. Then he has to
dial 123 (access code) followed by four
digit secret code, followed again by the
same four dig.: secre: code je. 123 XXXX
XXXX and wait for acceptance tone which
is similar to busy tone. After getting
acceptance tone subscriber has to replace
his hand set. Secret code is registered.

(ii) STD Control Management : If sub-
scriber wants to lock the STD facilty, he
dials access code (124) followed by his 4
digit secret code furiher followed by digit

o1 ie. 124 XXXX 1 and wat for accep-

tance tone before replacing hand set. STD
facility is locked now.

If subscriber wants to open STD lock he
dials access code (124) followed by his 4
digit secret code further followed by digit
0 ie 124 XXXX 0 and wait for accep-
tance tone before replacing his hand set.
He can now made STD calls.

(iii) Change Secret Code

If subscriber wants to change his secret
code he has to dial code (123) followed
by his earlier 4 digit secret code further
followed by his new 4 digit secret code
ie. 123 XXX YYYY and wait for accep-
tance tone. On receipt of he accep.ance
tone he replaces his hand set. New four
digit secret code is registered,

2. FETEX-100L Exchanges .
(i) Secret Code Management :

When subscriber is to register his secret
code for the firs: time he has to dial access
code (123) followed by 1111 further fol-
lowed by his four digit secret code i.e.
123 1111 XXXX and wai* for acceptance
tone o confirm that his chosen secret code
has been registered.

(ii) STD Control Management

To bar STD calls, subscriber has to
dial access code (124) followed by his
four digi: secre: code further followed by
digit 1 ie. 124 XXXX 1 and wait for
acceptance tone before replacing h's hand
set. His STD is locked now.

If subscriber wants to avail of STD
facility he is to dial access code (124)
followed by his new four digit secret code
further followed by digit 0 ie. 124 XXXX
0 and wait for acceptance tone before
replacing his hand set. Now he can make
STD calls.

(iii) Change of Secret Code :

If subscriber wants to change his secret
code he has to dial access code (123) fol-
lowed by old four digit secret code
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(XXXX) further followed by new four
digit secret code (YYYY) ie. 123 XXXX
YYYY and wait for acceptance tone be-
fore replacing his hand eet. New four
digit secret code is now registered.

3. C.DOT Exchanges

In this case registeration of secret code
is not required, All subscribers having
STD, facility can lock and unlock STD
facility as per details given below ;—

(i) When subscriber wants to lock
STD facilty on his line he is to dial
access code (11141) followed by his 4
digit secret code further followed by
112 je 11141 XXXX 112 and wait for
acceptance tome before replacing his
hand set. STD facility is now locked on
subscribers® line,

(ii) when subscriber wants to un-lock
STD facility on his line he has to dial
access code (11241) followed by his
four digit secret code fur.her followed
by 112 ie. 1124] XXXX 112 and wait
for acceptagce tone before replacing his
hand set. Now he can originate STD
calls.

(iii) Change Secret code‘:

When subscriber wants to change his
four digit secret code he has to dial access
code (11143) followed by old four digit
secret code (XXXX) further followed by
new four digt secret code (YYYY) twice
followed by 112 ie. 1143 XXXX YYYY
YYYY 112 and wait for acceptance tone
before replacing his hand set. Subscribers’
old four digit secre: code (XXXX) is now
changed igto new four digit secret code
(YYYY).

4. ILT Exchanges :

(i) Secret code Management. When an
ILT Subscriber wants to register his secret
code for the first time, he has to dial
af:c'ess code (120) followed by his four
digit secret code further followed by his
four digit secret code ie. 120 XXXX
XXXX and wait for ring back tone before
rep!acing his hand set. Secret code is now
Tegistered.

(ii)_ SER Control Dlanagement. When

HOEr wants to look the STD facility

on his [ipe, he is to dial accese code (122)
13—7241.%/94

iollowed by hus four digit secret code ie.
122 XXXX and wait for ring back before
replacing his hand set. STD on Subscri-
ber’s line is locked pow.

When subscriber wants to un-lock STD
facility he has to dial access code (121)
followed by his four digit secret code i.e.
121 XXXX and wait for ring back tone
before replacing his hand set. Now he
can orig.nate STD calls,

(iii) Change of secret code :

if subscriber wants to change his secret
code he has to dial access code (124) fol-
lowed by old four digit secret code
(XXXX) further followed by new four
digit secret code (YYYY) ie. 124 XXXX
YYYYand wait for ring back tone before
replacing his hand sel. New four digit
secret code is now registered.

BRANCH POST OFFICES IN
CHAMOLI, U.P.

2150. SHRIMATI KRISHNENDRA
KAUR (DEEPA) : Will :he Minisier of
OOMMUNICATIONS be pleased to state :

(a) the number of branch post offices
functioning at present in Chamoli district
of Uttar Pradesh;

(b) the number of post offices those are
functioning in rented buildings and their
locations ’

(c) whether any security arrangements
have been made for ihese pos: offices ;

(d) whether a number of applications
pending for opening of new branch post
offices ; and

(e) if so, the action taken :hereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) 287 branch
post offices are functioning at present in
Chamoli district of Uitar Pradesh.

(b) The details are given in statement.

(c) Double locking arrangemen: is avail-
able in all the post offices in the distr ct of
Chamolj except 11 (Eleven) post offices.
In other post offices, Chowkidars are guard-
ing post offices during night.

(d) 9 ocases are pending. .



191 Written Answers

AUGUST 10, 1993

Written Answers 192

(e) Total 9 applications are pending.
The Post Offices will be opened keeping in
view the departmental morms, subject to
availability of resources and within the
targets fixed.

Statement

The number of Post Offices those are
functioning in rented buildings and their
locations in Chamoli district of Uttar Pra-
desh. N ]
No. Locations
Adhibadri
. Agust Muni
Dabar
. Josimath
Palla Bazar
Pupil Kothi
Bampa
Gwaldam
. Tilwara
. Gair Sain
. Nand Prayag
. Pokhri Nagnath
. N. S. Mandir
. Narain Bazar
. Nauti
. Ganchar
. Okhimath
. Ghat
. Phata
. Gupta Kashi
. Mehalkchauri
. Chandrapuri
. Talwari
. Bheeri
. Jekhani
. Chopra
. Chhinka

N A

~N —_ [ e
BYRBRURNRESE 038R~ 0

109394

Requirement
Availability - .
(—) Deficit/
(+) Surplus

e e

11,050
10,503

(=) 547
) 5.0%)

No. Locations
29. Kedar Nath
30. Manali

31. Tapoban

32. Maikoti

33. Tharali

34. Nalgaun

35. Bachwaban
36. Nainisain

37. Langhu

38. Karan Prayag.

POWER SITUATION IN DELHI

2151. SHRI CHANDRAJEET YADAV:

Will the Minister of POWER be pleased
to state:

(a) the quantum of power available in
Delhi as against the demand at the end of
1992;

(b) the estimaled annual protection of
power demand during 1993-94 to 1996-97;

(c) the estimated increase in the short-
age of power supply during these years :

(d) the power projects pending in Delhi,
stating the period of their pendency and
the reasons for their non-implementation;
and

(e) the steps taken by the Government
to expedite the completion of the projects?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) During the
year 1992, the availability of power in
Delhi was 9,931 Million Units (MU)
against the demand of 9,995 MU.

(b) and (c) The anticipated power sup-
ply position in Delhi during the vyears
1993-94 to 1996-97 is as follows :—

(Figures in Million Units)

199495 1995-96 1996.97
12,214 13288 14416
12,315 13,874 16,275
(+) 101 (+)3586 (+) 1,856
+)0©.8%) +)@4%) (+)12.9%)

e
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(d) and (e) With a view to meet the
future requirements of power in Delhi,
installation of 3x34.07 MW Waste Heat
Recovery Units is already in progress and
the units are likely to be commissioned in
stages from 1994-95 to 1995-96. Setting
up of 400/450 MW Combined Cycle Gas-
based Power Project at Bawana is also
envisaged. The project has been advertis-
ed in the Private Sector and bids received
are at an advanced stage of evaluation.
Delhi will also get 90% share from the
840 MW (4x210MW) National Capital
Thermal Power Project coming up at
Dadri (U.P.) One unit of 210 MW of
this project has started commercial opera-
tion. In addition Delhi will also get its
due share of power from the Central Sec-
tor Projects being established in the North-
ern Region. Progress of various power
projects is regularly monitored by the
Central Electricity Authority/Ministry of
Power to ensure their early completion.

TIME SLOTS FOR AIR

2152. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the Government has any
proposal and have taken a decision on the
privatisation of broadcasting time slots for
the All India Radio :

(b) if so, the details thereof ;

(c) the measures Government propose
to ensure equitable allocation of time slots
as between non-governmental organisations
working for public welfare and commer-
cial-cum-business units ; and

(d) the frame-work of the agency and
policy to preview these programmes ‘or
their content and technical quality ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) Government has
decided to allot time slots to private pro-
ducers on the FM channels of All India
Radio at the four metros, of Delhi, Bom-
bay, Madras and Calcutta.

(c) The scheme does not differentiate
between business/commercial units and

public welfare organisations. The slots are
being allotted on “First-Come-First Served”
basis, preference being given to applications
for allotment for 365, 182 and 90 conse-
cutive days, in that order.

(d) There is no provision for preview of
the programmes. The licencees will, how-
ever, have to adhere to the provisions of
AIR’s broadcast code, advertising code
and Copyright Act etc.

[Translation)

DIRECT DIALING FACILITIES WITH
FOREIGN COUNTRIES

#2153. SHRI B. L. SHARMA PREM :
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the name of foreign countries with
which direct dialing facility is available
from Delhi, at present;

(b) whether the Government propose to
further extend the same facility to some
more countries during 1993-94 ; and

(¢) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Sir, Interna-
tional Subscriber Diall'ng Service (ISD)
is available at present from Delhi for 233
countries destinations. The names of the
countries are given in the Statement.

(b) and (c) ISD service is already
available from India to almost al coun-
tries. With the formation of new states
in former Yugoslavia, the Telecommaunica-
tion Standardisation Bureau of ITU hes
advised allotment of new country codes for
telephone services to the following Re-
publics. The new codes would become
effective from the date to be confirmed by
Telecommunication Standardisation Bureau
of ITU :(—

SI. No. Name of the Country
1. Federal Republic of Yugostavia
2. Bosnia and Herezegovina
3. Coratia
4. Slovenia
5. Macedonia



Sl No. . Country/Destination

1.
2.
3.
4.
5.
6.
7.
8.
9.

10.
11.
12.

13.

14.
15.
16.
17.

18.

19.
20.
21.
22.
23.
24,
25.
25.
27.
28.
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Statement

Alaska

Albania
Algeria -
Andorra
Angola
Anguilla
Antisua
Argentina
Armenia
Aruba
Ascension Islands
Aystrakua
Austria
Azerbaijan
Azores
Bahamas
Bahrain
Bangladesh
Barbados
Belgium

Belize

Benin
Bermuda
Bhutan

Bolivia
Bophuthatsvana
Bob na-Herzegovina
Botswanxz

. Brazil

. Brunei

. Bulgaria

. Burkina Fasso
. Burundi

. Byelorussia

. Cameroon

. Canada

. Canary Islands
. Cape Verde

. Cayman Islands
. Central African Rep.
. Chad Republic
. Chile

. China

AUGUST 10, 1993

Country
Code

1-809
355
213

33628
244
1-809
1-809
54

7

297
247
61

43
994
351

1-809

972

8801
1-809
32
301
229

1-809
975
391

27

38
267
558
673
359
226
257

237

34
238
1-809
236
235
56

36
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Sl. No. Country/Deésitnatm  Cbuhtry
Q‘l‘
44, Christmas Islands 2
45. Ciskei 21
46. Cocos Island 672
47. Colombia §7
48, Comoros 269
49. Congo People’s Rep. 2142
50. Cook Islands 682
51. Costa Rica 506
52. Croatia 384
53. Cuba $3
54. Cyprus 357
55. Czechoslovakia 42
56. Deigo-Gafcia 246
57. Denmark 45
58. Dj bouti 253
59. Dominican Islands 1-809
60. Dominican Republic 1-809
61. Eucador 593
62. Egypt 20
63. El Salvador Rep. of 503
64. Equitorial Guinea 240
65. Estonia 372
66. Ethiopia 251
67. Falkan Islands 500
68. Faroe Islands 298
69. Fiji B79
70. Finland 358
71. France 33
72. French Guiana 594
73. French Polynesia 689
74. Gabon 241
75. Gambia 220
76. Georgia 7
77. Germany West FRG 49
78. Ghana 233
79. Gibraltar 350
80. Greece 30
81. Green Land 299
82. Grenada 1-809
83. Guadeloupe 590
84. Guam 671
85. Gautemala 502
86. Guinea Bissau Rep. of 245
87. Guinea Republic 24
88. Guyana 592
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N No.  Coungry/Desttnerion  Countyy SI. No.  Country/Destination  Country

Code Code

89. Haiti 509 134, Mexico _ 52

%0. Hawaii 1-808 135. Micronesia 691
91, Honduras 504 136. Moldova 373
92. Hongkong 852 137. Monaco 33
93. Hungary 36 138. Mongolia 976

94. Iceland 354 139. Montserrat 1-809

95. _\Indoneoia 62 140. Morocco 212
96. Iran 98 141. Mozambique 258

97. Iraq 964 142. Myanmar 95
98. Ireland 353 143. Namibia 264
99, Israel 972 144. Nauru 674
100. Italy - 39 145. Nepal 977
101. Ivory Coast 225 146. Netherland Antilles 599
102. Jamaica 1-809 147. Netherlands 31
103. Japan 81 148. New Caledonia 687
104. Jordan 962 149. New Zealand 64
10S. Kazakhastan 7 150. Nicaragua 505
106. Kenya 254 151. Niger 227
107. Kirgiz'a 7 152. Nigeria 234
108. Kiribati 686 153. Niue Islands 683
109. Korea (North) (PDR) 856 154. Norfolk Islands 672
110. Kuwait 965 155. Norway 47
111. Lao (PDR) 856 156. Oman 968
112. Latvia ’ ' 371 157. Pakistan ”
113. Lebanon 961 158. Palau 680
114, Lesotho 266 159. Panama 507
115. Liberia 231 160. Papua New Guinea 675
116. Libya 218 161. Paraguay 595
117. Liechtenstein 41 162. Peru 51
118. Lithunania 370 163. Philippines 63
119. Laxessbourg 352 164. Poland 48
120. Matao 853 165. Portugal 351
121. Malagasy 261 166. Puerto Rico 1-809
122. Malawi 265 167. Qatar 974
123. Malaysia 60 168. Reunion 262
124. Maldives 960 169. Rodriguez Island 230
125. Mali 223 170. Romania 40
126. Malta 356 171. Russia 7
127. Mariana Island 670 172. Rwanda 250
128. Marshal Islands 692 173, Samoa American 684
129. Martinique 596 174. Samoa West. 685
130. Mauritania 222 175. San Marino 39
131, Mauritius 230 176. Sao Tome & Principe Is. 239
132. Mayotte 269 177. Saudi Arabia 966
178. Senegal 221

133. Medeira 351
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Sl No.

179.
180.
181.
182.
183.
184.
185.
185.
187.
188.
189.
190.
191.
192.

193.

194.
195.
196.
197.
198.

199.

200.
201.

205.
206.
207.
208.

210.
211.
212.
213.
214.

215.

216.
217.

218.
219.
220.
221.
222.
223.

Counyry/Destination

Seychelles

Seirra Leone
Singapore

Slovenia

Solomon Islands
Somalia

South Africa

South Korea

Spain

Sri Lanka

St. Christopher Nevis
St. Helena

St. Lacia

St. Pierre & Miquelon
St. Vincent the Grenadines
Sudan

Surinam

Swaziland

Sweden

Switzerland

Syria

Tadjikistan

Taiwan

. Tanzania
203.
204.

Thailand

Togolese Republic
Tonga

Transkei

Trinidad & Tobago
Tunisia

. Turkey

Turkmen

Turks & Caicos Is. -
Tuvalu

U.A.E.

Uganda

Ukraine

United Kingdom
United States
Uruguay

Uzbekistan

Vanuatu (New Hebrides)
Vatican City

Venda

Venezuala

Code

Country

248
232
65
386
677
252
27
82
34
94
1-809
290

508
1-809
249
597
268
46

41
963

836
255

228
676
27
1-809
216

1-809
688
971
256

598

678
39
27
58

Sl. No.  Country/Destination  Country

Code
224. Vietnam 84
225. Virgin Island (B) 1-809
226. Virgin Island (US) 1-809
227. Wallis & Futuna Is. 681
228. Yemen (PDR) 969
229. Yemen Arab Republic 967
230. Yugoslavia ' 38
231, Zaire 243
232. Zambia 260
233. Zimbabwe 263

ELECTRONIC EXCHANGES IN U.P.

*2154. DR. P. R. GANGWAR : Will the
Minister of COMMUNICATIONS be

~ pleased to state :

(a) whether the Government have taken
a decision to change the old telephone ex-
changes in Uttar Pradesh :

(b), if so, the details thereof ;

(¢) whether the Government have de-
cided to install electronic exchanges all
over the State during 1993-94; and

(d) if so, the details thereof, district-
wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir.

(b) (i) As per the objectives of 8th
Five Year Plan all small and medium
capacity electro-mechanical exchanges (ex-
cept uniselector type) are planned to be
replaced by electronic exchanges progres-
sively by March, 1996;

(ii) AN other electro-mechanical ex-
changes are proposed to be replaced by
Electronic Exchanges on expiry of their
prescribed life.

(c) Yes, Sir.

(d) Details are given in Statement.
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Sl
No.

LE NN B NN~

Statcment

LIST OF ELECTRONIC EXCHANGES PLANNED TO BE INSTALLED
DURING 1993-94.

Name of Dnstt.

Agra
Aligarh
Allahabad
Almora
Azamgarh
Bahraich
Bajlia

Banda .
Barabanki
Bareilly

Basti

Biznore
Budaun
Bulandshahar
Chamolj .
Dehradun
Deoria

Etah

Etawah
Fajzabad .
Farrukhabad
Fatehpur
Ferozabad
Ghazjabad
Ghazipur
Gonda
Gorakhpur
Hamirpur
Hardoi
Hardwar
Jalaun
Jaunpur
Jhansi
Kanpur
Kanpur Dehat
Lakhimpur Kheri
Lalitpur
Lucknow
Maharazganj
Mainpuri
Mathura . .
Mau Nath Bhanjan
Meerut
Mirzapur
Moradabad

No. of Exchanges
to be replaced by
Electromc

3

2
22

2
4

3
2
NIL
NIL
NIL
10

2

28
16
NIL
NIL
4

2

12

1

9

1
NIL

New Electromc
Exchanges to be
installed
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1 2

46, Muzaffar Nagar
47. Naijnita] .
48, Pauri Garhwal
49, Pjlibhit .

50. Pithoragarh
51. Pratapgarh

52. Raebareli

53, Rampur .

54, Saharanpur
55. Shahjahanpur
56. Sigharthnagar .
57. Sitapur

58. $embhadra

59, Sujtanpur .
60. Tehri Garhwal .
61. Uanao .
62. Uttarkashi

63, Varanasi .

Total

NATIONAL HIGHWAYS IN U.P.

%2155. SHRI RAM BADAN : Will the
Minister of SURFACE TRANSPORT be
pleased to etate :

(a) the names and the lemgth of roads
in Kms. declared as National Highways in
Uttar Pradesh during each of the last three
years ; and

(b) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JIAGDISH TYTLER): (a) No
road was declared as New National High-
way in Uttar Pradesh in the last three
years.

(b) Does not arise.

[English]

MAINTENANCE OF NATIONAL
HIGHWAYS

2156. SHRIMATI SHEELA GAUTAM:
PROF. PREM DHUMAL :
SHRI ARVIND TRIVEDI :

Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether it is a fact that a large
portion of National Highways of the coun-
try is in a deplorable condition ;

|
I

L EEEB.. . Eu EelBsE|
l

(b) if so, whether the Government are
contemplating te take concrete steps for
improvement of these highways ;

(c) if so, the details thereof; and

(d) the time by which it is likely to be
done ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No,
Sir. National Highways of the couatry are
generally kept in traffic worthy coendition
by taking up necessary repairs from time
to time within the available funds.

(b) to (d) Do not arise.
[Translation)
T.V. SERIAL ON “VEER SAWARKAR”
2157. SHRI DILEEP BHAI SAN-
GHANI: Will the Mipister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the Government propose to

reconsider the proposal regarding telecast
of T.V. serial on the life of Shri Veer
Sawarkar;

() if not, the reasons therefor ; and

{(c) the time by which it is Hkely to be
approved and telecast ?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P, SINGH
DEO) : (a) No, Sir.

(b) The proposal has already been re-
viewed in the past but not approved by
Doordarshan.

(c¢) Does not arise.

[Englis(t] - ¥
CRAWLER LYING IDLE

2158. SHRI HARISH NARAYAN
PRABHU ZANTYE : Will the Minister of
SURFACE TRANSPORT be pleased to
state :

(a) whether seven crawler type mobile
cranes purchased for handling steel and
other heavy items in 1983 remained idle
for more than 8 years and many other
heavy machines are not in use for various
reasons ;

(b) if so, the details such equipments
lying idle alongwith tails of correclive
steps taken and accountability fixed ; and

(c) the steps taken for the optional uti-
lisation of these equipments ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) and
(b) Yes, Sir. Seven crawler type mobile
cranes were purchased in 1983 and these
cranes could not be used because of dis-
pute in regard to manning scale and also
change in pattern of traffic handled at the
Port. These cranes were sold in August,
1992 without involvement of any write
off of loss. Eight coles mobile cranes
were purchased between May, 1983 to
January, 1984 and all of these are stil in
use.

(c) Does not arise.

HOUSES FOR P&T EMPLOYEES IN
H.P.

2159. MAJOR D. D. KHANORIA : Will
the Minister  of COMMUNICATIONS be
pleased to state :

(i) the ftarget fixed for construction of
Louses for Post and Telegraph employees
in Himachul Pradesh during last three years,
district-wise;
14—724LSS/94
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(b) the number of houses, out of them,
actually constructed; and

(c) the details of houses proposed to be
constructed during Eighth Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) :

DEPARTMENT OF POSTS

(a) No district-wise target was fixed for
construction of Houses.

DEPARTMENT OF TELECOMMUNI-
CATIONS

Target is not fixed on yearly basis or
District-wise.  IHowever, a target has been
fixed to achieve 14% overall satisfaction
level by nd of 8th Five Year Plan 1992—
97).

DEPARTMENT OF POSTS

(b) A total of 30 houses were construct-
ed during the last 3 years,

DEPARTMENT OF TELECOMMUNI-
CATIONS

A total of 54 houses were constructed
during the last 3 years.

DEPARTMENT OF POSTS

(c) Houses are constructed on year to
vear basis as  per availability of funds.
There are 95 houses under construction.
Construction of 101 more houses have
been approved for 19¥93-94.

DEPARTMENT OF TELECOMMUNI-
CATIONS

A minimum of 62 Quarters are required :o
be construzied to achieve an overall target
of 14% satisfaction leve] fixed for the Sth
Five Year Plan (1992-97).

VISIT OF OFFICIALS TO VISAKHA-
PATNAM

2160. PROF. UMMAREDDY VENKA-
TESWARLU : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to stale:

ta) whether any officials  from your
Minister  have visited Visakhapatnam in
the last three months 1o interact with entre-
prenctirs ol sick decp sca fishing units; and

(b) if so, the details and the achieve-
ments made thereon ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING:
INDUSTRIES (SHRI TARUN GOGOI) :
(a) No, Sir.

(b) Does not arise.

[Translation) -

POWER PROJECTS IN MAHARASHTRA
2161. SHRI VILAS MUTTEMWAR :

SHRI DHARMANNA
MONDAYYA SADUL :

Will the Minister of POWER be pleased
to refer to the reply given to Unstarred
Question No. 8870 on May 4, 1992 and
state :

(a) the names of thermal and hydro-
electric projects of Maharashtra accorded

S. Name of the Project

No.

approval by the Union Government as. on
June 30, 1993; )

(b) the time by which the remaining
projects are likely to get clearance;

(c) the quantum of power likely to be
generated by these projects; and

(d) the time by which these projects are
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Ghatghar
pumped Storage Scheme (2x125 MW) has
been accorded Techno-economic clearance
by the Central Electricity Authority (CEA)
in March 1988 and investment approval by
the Planning Commission in August, 1992.

(b) to (d) The status of certain other
Power Projects is as follows :

Status

1. Bhivouri Pumbe:l Storage Scheme
(90 MW)

2. Pimmalzadn Jogs Pampzd Scheme
(2x300 MW)

3. Chikalihara Pamped Storage Schem:
(4x 100 MW)

4. Parli ‘C’
(2x210 MW)

5. Negothane GTCC (T) -

&

6. Khaparkheda TPS Exta. 2x 250 MW
(Unit3 &4)

7. Paras TPS Extn. -
(1x 250 MW)

8. Dabhol GTCC (T)

(760 MW)

The Schems though found to bs in order
from Techno-zconomic angle by the CEA
in May 1991, has notbeen granted clearance
for want of a satisfactory arrangement regard-
ing Westward diversion of Krishna waters
amdiag Mahirasiatra, Andara Pradssh and
Karnataka,

The Projsct Report has been returned to
Stz Gove. di1z td ad1 sadmission of replies
to commesnts of CEA/CWC,

The proodsal has baza reszivedvery recently
and is uni:r examination in CEA.

Coal linkage and environmsatal clearance
are not tied up. The State has been requested
to forward a revised report for 2x 250 MW
or 1x 500 MW.

Thess Schemss are propossd to be taken
upin Private Sector and the feasibility reports
are awaited.

Received by CEA in July, 1993 and is under
examination.

Gas linkage was not tied up and hence not
being pursued by CEA.
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The Techno-economic cléarance of Powet
Schemes is dependent upon availability of
various inputs, certain  statutory and
other clearances from other Ministries/
agencies and timely submission of requisite
replies /clatifications from the project
authorities.  Hence, it is not possible to
assess as to how long it may take for
according  techno-economic  clearance to
these piojects. Completion of these pro-
jects isdependent upon availability of suffi-
cient financial allocations, time'y supply
of equipment by manufacturers and proper
management by the project authorities.
CEA is conducting periodical meetings with
the concerned project authorities in various
States for timely comp'etion of Power
Projects and for resolution of outstanding
issues.

[English]

REVIEW OF INDIAN TELEGRAPH
ACT, 1885

2162. SHRI ANANTRAO DESH-
MUKH :

SHRI MOHAN RAWALE :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Government had set up
any Committee to review the Indian Tele-
graph Act, 1885;

(b) whether the Committee has submitt-
ed its report;

(¢) if so, when and the recommendations
made by the Committee;

(d) whether the Government have exa-
mined the recommendations made by the
Committes; and

(¢) if so, the doteils thereof and the
reaction of the Govi. thereto ?

THE. MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) Yes, Sir. Recport was submitted in
October, 1992,

(c) to (e) It is upder examination of
the Department.

SHARE OF STATES IN CENTRAL
ROAD FUND

2163. SHRI BRAJA KISHORE TRI-
PATHY : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Government have decid-
ed to release the revised share to each
S:ate from the Central Road Fund ;

(b) if so, the details thereof; and

(c) the total amount of arrears since
1988-89 with State-wise overdues break-
up?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER) : (a)
Presumably, the Hon'b'e Member has in
view the share of each State under Cen-
tral Road Fund (CRF) in accordsnce with
revised Resolution adopted by Parl’ament
on 13/5/88.  Augmen‘ation of the CRF
has not taken place so far.

(b) and (c) Do not arise.

EXPIORATION OF MINFRAL RE-
SOURCES IN SINDHUDURG

2164. SHRI SUDHIR SAWANT : Will
the Minister of MINES be pleased to state :

(a) the details of assistance being pro-
vided by the Metal and Mineral Trading
Corporation (MMTC) for exploration of
mineral resources including granite in Sind-
hudurg district upto Dscember, 1992 ;

(b) whether grani‘e and iron found in
Sindhudurg district are of good quality for
export; and

(c) if so, the potential for export market
available for granite found in Sindhudurg
district ?

THE MINISTER CF STATE CF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) No assistance is
being provided for exploration of mine-
ral resources, including granite. in Sindhu-
durg district by Minerals and Mestals Trad-
ing Corporation (MMTC). However.
S:a'e Gov!. is explor'ng minzral resources,
especially granite and irorn ore, in Sindhu-
durg district.

(b) Grapite and iron ore found in Sin-
dhudrug district are of fairly good quality.
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(c) The - estimatcd reserves of granite
of Sindhudurg district are 11.00 million
cubic metres but the potentia! for export
market for granite from this district is yet
to be established.

W. B. LOAN FOR POWER SECTOR

2165. SHRT ANBARASU ERA :

SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of POWER be pleased
to state : - {:»]m

(a) whether there is any proposal to
associate the World Bank in the privatisa-
tion cf power sector in the country;

(b) if so. the specifics of the proposai;

(c) whether a $20 million commercial
loan is proposed to be taken from the
World Rank to pay the fee of consultants
and

(d) if so. the names of the consultanis
and their proposed terms and conditions
and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) The
overall purpose of the Technical Assistance
loan from the World Bank is to ensure that
the basic objectives of the private power
initiative are achieved, i.e., that additional
investment capital and management exper-
tise are mobilized and that the potential
efficiency gains in power supply are fully
realized and passed on to the final consum-
ers. In the short term. the project would
help to manage the implementation of the
private power policy during the present
transition period, but would also set the
stage for the introduction of market mecha-
nisms in the sector as a whole. To that
effect, assistance would be provided to GOI
and the various central and state entities
cencerned for (i) the review by private
power specialist of the offers currently un-
der consideration to ensure that the projects
being negotiated are executed under accep-
table and sustainable conditions (ii) the
introduction of competitive bidding for
the selection of project sponsors; and (iii)
the formulation of additional provisions in
‘the policy and regulatory framework to
achieve the abovementioned objectives, and
promote other forms of private séctor

participation, in addition to Tndependent
Private Power Projects.

(c) Yes, Sir.

(d) The Consultants remain to be
appointed. The terms of their appoint-
ment would be as per World Bank’s pro-
curement  guidelines, and taking into
account the requirements of the agencies
ie. SEBs and State Governments utilising
their services.

[Translation]
NEW TELECOM. POLICY

" 2166. SHRI BARE LAL JATAV : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whehter the Government have fina-
lised the new Telecom policy;

() if s0. the main features thereof; and

(c) if not. the reasons for delay and
the time by which it is likely to be finalis-
ed?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) (a) to (c) The
National Telecommunication Policy is still
under consideration of the Government.

[English] T

ELECTRONIC EXCHANGES WITH
STD IN DAKSHINA KANNADA

2167. SHRT K. G. SHIVAPPA : Will
the Minister of COMMUNICATIONS be
pleasad to state :

(a) whether the entire district of Dak-
shina Kannada has electronic telephone ex-
changes by replacing the old exchanges;

(b) if so, the electronic exchanges out
of them having STD and ISD facilities,
and : T

(c) if not, the time by which these faci-
lities are likely to be provided ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir, except
& clectro-mechanical exchanges.

(b) 100 numbers out of total 168 elec-

- tropic exchanges are provided with TP/

ISDY facilities.
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(c) 20 electronic telephone exchanges
are planned for providing STD/ISD faci-
litics during 1993-94 and the remaining ex-
changes progressively by end of March,
1997.

[Translation]

DIRECT PURCHASE OF PIG IRON
AND STEEL IN SMALL SCALE IN-
\ DUSTRY

2168. SHRI MANJAY LAL:
SHRI NITISH KUMAR :

Will the Minister of STEEL be pleased
1o state :

(a) whether the sma'l scale industries
using steel and iron had sought the faci-
lity to purchase the pig-iron and steel
directly from the manufacturing projects;

(b) whether this demand has since been
accepted;

(c) if not, the reasons therefor;

(d) whether the Government would re-
consider the demand raised by the Small
Scale Industries and other consumers ;

(¢) the reason for which the heavy
manufacturing units sell pig-iron and steel
to these small scale industries and other
registered consumers through the Small
Scale Industries Corporations.

(f) whether on this account the prices
of these items have been increasing ; and

(e) if o, the reaction of the Govern-
ment thercto ?

THE MINISTER OF STATE OF THL
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV): (a) Representations
have been received from Associations of
Small scale industries. etc.  to allow small
scale industries to purchase iron and stecl
mater.als directly from the main producers.

(b) to (e) Even after deregulation of
pricing and distribution of Iron and Steel,
Small Scale Industries Sector has becn re-
tained as onc of the priority sectors. The
Small Scale Industries (SSI) Sector receiv-
es assured supply of iron and Steel material
as per the allocation made by the Develop-
ment Comnyssioner for  Iron and Steel
(DCI1&S). Main producers are required to

supply Iron and Stee! materials on priority
basis against these allocations through the
Small Scale Industries Corporations (SSICs)
of the respective states.  However, in
some States. i.e. Punjab, West Bengal - and
Uttar Pradesh allocations of pig iron are
also made to the recognised Associations
of Small Scale units duly sponsored by the
State Directorate of Industries.  Indivi-
dual SSI units of certain categories such
as—

(1; SSI units with quarterly off-take of
100 tonnes or more steel in any
quarters during the last 5 years;

(2) Bicvcle and Bicycle parts ‘compo-
nent manufacturers ; and

(3) Units holding release orders from
DCI&S on account of Engineering
Export Promotion  Council and
Deemed FExport Orders are entitled
tc obtain their  supplies of steel
directly from main producers. Allo-
cation of pig iron to Associations of
Small Scale units is considered only
on the rccommendations of the
State Government concerned.

(f) and (g) SSI Corporations are en-
titled to a rebate of Rs. 100 /- per MT on
pig iron and Rs. 310 to 440 per MT on
steel supplied by main producers against
allocations mnade by the DCI&S to meet the
handling and transportation expenses so that
they can supply material to SSI units at
rates on par with those of the main produ-
Cere.

[Enclish]

RESTRUCTURING OF VISAKHAPAT-
NAM STEEL PLANT

2169. SHRT RAMA KRISHNA KONA-
THALA : Will the Minister of STEEL be
pleascd to state

(a) wheher the Governmant have receiv-
ed any proposal from the Visakhapatnam
Stecel Plant on its capital restructuring :

() if so. the details thereof: and

(c) the action taken thereon and when
it is likcly to be approved ?

THE MINISTER OF STATE OF THE
MINTSTRY OF STEFL (SHRT SANTOSH
MOHAN DEV) : (a) Yes, Sir.



315 Writien Answers

AUGUST 10, 1993

Written’ Answers 216 ~

(b) & (c) The scheme for restructiting
the capital base of Rashtriya Ispat Nigam
Limited (VSP) as cleared by Government
envisages the following :—

() Convgrsion of Government of India’s
loans to the' extent of Rs. 1184
crores into equity capital.

(i) Conversion of Government of India’s
loans to the extent of Rs. 1185
crores into 7% Non-cumulative Pre-
ference Shares redeemable at the
end of 10 years.

(iii) Conversion of interest due on Gov-
ernment of India’s loans amounting
to Rs. 791 crores, into interest free
loan for a period of seven years.

(iv) Conversion of Government of India’s
loans recetved after 1st August, 1992
for the year 1992-93, into 7% Non-
Cumulative Shares redeemable at
the end of 10 vears from the date
of allotment.’

(v) Waiver of penal interest on Govern-
ment of India loans.

RADIO TELEPHONE CENTRES N
GUTARAT

2170. SHRI RATILAL VARMA : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Radio Telephone
Centres introduced in Gujarat, district-wise;

(b) whether the Government propose to
link these cenfres with the such nearby
telephone exchanges where STD faclity is
available;

(c) if so, the detai's thereof; and
(d) if not, the reasons therefor ?

THE MINISTCR OF STATE OF THE'
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) As on
31-7-1993, the number of Multi Access
Rural Radio Base Stations (not Radio Tele-
phone Centres) introduced in Gujarat is
96.  The district-wise details are given in
stutement.

" (b) and (c) Yes Sir. STD facility is pro-
posed to be provided progressively by
March 1997.

(d) Does not arise in view of (c) above,

Statement

District-wise details of Multi Access Rural Radio (MARR) Base Stations in Gujarat
(As on 31-7-1993)

"SI, Name of District

" No. of Marr Basc Stations,

1. Ahmedabad
Amreli . .
Banaskantha (Polanpur)
Bhavnagar

Bharuch |

Jamnagar

Junanalh

Kheda

Bhvj

10, Mchsana .

11, Pa~chma*a' (Godhra)

12. Rajkot . . .
13. Sabarkantha (Himatragar)
14 Surendranagar

000~ B W

15  Surat

16 Rarpda

17, Va'sad

18. Ganlhimasar .
19. Darg

“0, UL T
. 4 - 1

Total . « .
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_GUIDELINES FOR PRINTING
“TELEPHONE DIRECTORY

2171. SHRI DHARMANNA MON-
DAYYA SADUL : Will the Minister of
COMMUNICATIONS be pleased to state :

.(a) whether any guidelines have been
issued to District Telecommunication
offices for periodical printing of Telephone
Directary, if so, the details;

(b) whether most of the District Tele-
communication offices have not adhered to
such guidelines, if so, the reasons thereof ;
and

(c) the action taken or proposed to be
taken by his ministry to direct concerned
offices to adhere to these guidelines ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir. The
existing instructions provide for a perio-
dicity of one year for publication of each
edition of the Telephone Directory and in
the Circles/Districts which are authorised
to bring out editions in Hindi/Regional
languages in addition to English, the pub-
lication of different editions should be
staggered so as to have an interval of about
six months between two editions of the
direc’ory.

(b) No Sir, the publication of Telephone
Directories has been delayed in quite a
few cases due to delay in finalisation of
tenders, award of contracts and failure on
the part of contractors to supply.on time.

(c) Constant interaction is maintained
with field units and instructions reiterated
from time to time so that Telephone
Directories are brought out every year.

ALLOCATION TO ROAD RESEARCH
AND DEVELOPMENT SCHEMES

2172. SHRI BIRSINGH MAHATO:
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the amount allocated for road re-
search and development schemiés during
the Eighth Five Year Plan; and

(b) the details of expenditure on each
scheme, year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) An
amount of Rs. 10 crores has tentatively
been earmarked for Research and Deve-
lopment Schemes for roads du}ing 8th
Fiye Year Plan,

(b) Amounts released on Research and
Development Schemes during 8th Five
Year Plan are as under :—

(Rs. in lakhs)
S. No. Amount Released

1992-93 1993-94

1. Road Schemes . 56.66 9.60
2. Bridge Schemes 26.50 —

Total . . 83.16 9.60

{Translation]

PRODUCTION CAPACITY OF
GRANITE

2173. SHRI RAMESHWAR PATIDAR :
Will the Minister of MINES be pleased to
state :

(a) the production capacity of granite
in the country as per the latest geological
survey report;

(b) the total annual production of
granite;

\
(¢) whether any foreign investors have
any interest in mining of granite: and

(d) the
granite ?

expecied export potential of
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THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) The reserves of

State

o Estlmaied‘reserves

granites estimated by some of the State
Governments are as follows :—

Remarks

(Figures in million Cubic Mts)

1. Andhra Pradesh . . .

Assam
Bihar
Karnataka
Rajasthan -
Tamil Nadu

S ke

7. West Bengal .
8. Orissa .

(b) In 1990-91, the total production
of granite was 1589 thousand tonnes.

(c) Government is not aware of interest
shown by any foreign investor for mining
of granite.

(d) The exports of granite by the year
1995-96 are estimated to be around
Rs. 1000.00 crores.

FOREIGN AID FOR MINERAL
DEVELOPMENT IN M/}HARASHTRA

2174. SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of
MINES be pleased to state :

(a) whether any foreign assistance has
been sought during the last two years for
carrying out search for minerals and their
development in Maharashtra; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) : (a) Central Govern-
ment has not sought any foreign assistance
for carrying out search for minerals in
Maharashtra.

(b) Does not arisc.

3.0 This represents estimation of
reserves in a few areas. Esti-
mation work is going on
at present to have a more
comprehensive assessment of
reserves.

43.5

19.0

55.7

0.08

15.9 This represents cstimation of
reserves of black granite, There
is no estimation of reserves of
coloured granite yet.

7.0
— Estimation of reserves not yet
taken up.
[English]
POWER GENERATION IN EIGHTH
PLAN
2175. SHRI C, K, KUPPUSWAMY :
SHRI GOPI NATH GAJA-
PATHY :
Will the Minister of POWER be pleased
to state :

(a) the amount proposed to be invested
and the quantity of power likely to be
generated in each -State during the Eighth
Five Year Plan; and

(b) the quantity of power likely to be
generated out of the above in the private
sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) The
8th Five Year Plan envisages a capacity
addition of 30537.7 M.W. including 12,858
M.W. in the Central Sector and 17,679.7
M.W. in the State sector. Of these 2,810
M.W. is estimated to be in the private
sector. The outlay for the Power sector
for the 8th Plan is Rs, 79,589.32 crores.
State-wise capacity addition is given in
Statement.
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Satatement
CAPACITY ADDITION PROGRAMME DURING VIII FIVE YEAR PLAN

(All figures in MW)

Sl.  'Name of State Thermal Hydel Nuclear Total
No.

1. Andhra Pradesh . . . 840 463 .6 Nil 1303.6

2. Arunachal Prad:sh - . . Nil 280.3 Nil 250.3

3. Assam . . . . . 690 226.0 Nil 916.0
4- Bihar . . . . . 1760 56.9 Nil 1816.9

5. Dalhi . . . . . 762 Nil Nil 762.0

6. Gujarat - . . . . 1421 120.0 440 1981.0

7. Goa . . : . . Nil Nil Nil Nil.

8. Haryana - . . . . 966 22.5 Nil 988.5

9. Himachal Pradesh - . - . Nil 567.0 Nil 567.0
10. J&K . . . . . 100 1326.8 Nil 1426.8
11. Karnataka . . . . 416 530.0 440 1436.0
12. Kerala . . . . . Nil 271.0 Nil 271.0
13. Madhya Pradesh . . . 1260 264.5 Nil 1524.5
14. Manipur - - - - - Nit Nil Nil Nil
15. Maharashtra . . . . 1960 753.0 Nil 2713.0
16. Meghalaya . . . . Nil 60.0 Nil 60.0
17. Mizoram . . . . Nil 3.6 Nil 3.6
18- Nagaland . . Nil 99.0 Nil 99.0
19. Orissa . . 1840 736.0 Nil 2576.0
20. Punjab . . . . . 630 300.0 Nil 930.0
21- Pondicherry . . . : 22.5 Nil Nil 22.5
22. Rajashan - . . . . 453 Nil 220.0 673.0
23. Sikkim . . . . . Nil 72.0 Nil 72.0
24. Tamil Nadu - N . . 1380 15.5 Nil 1395.5
25. Tripura - . . - - 100 Nil Nil 100.0
26. Uttar Pradesh - . . . 3005 1497.0 Nil 4502.0
27. West Bengal . : . . 2550 117.5 Nil 2667.5
28. Sardar Sarovar Project . . — 1450.0 — 1450.0

(to be implemented in
joint sector)
TOTAL - . 20155.5 9282.2 1100.0 30537.7
Thermal Hydel Nuclear Total

Central 8498.0 3260.0 1109.00 12858.0
Sector
State 11657.5 6022.2 —_ 17679-7
Scctor
Total 20155.5 ©9282.8 1100,00 30537.7

15—724 LSS/94 T
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EIGHTH PLAN OUTLAY—POWER SECTOR

(Rs. Croras)
SIL States/UTs ' Qutlays
No.
1. STATES
1. Andhra Pradesh . 3040.62
2. ArunachalPradesh . . . . . . . . | 148.28
3, Assam . . . . . . . . . . . 1192.46
4, Bihar . . . . . . . . . . . 2120.83
5. Goa . . . . . . . . . . . 52.50
6. Gujarat . . . . . . . . 2635.00
7 Baryana . . . . . . . . . . . 1701.99
8., Himachal Pradesh . . . . . . . . . 500.00
9. Jammu & Kashmir 1175.18
10. Karnataka . . . . . . . . . 3024.86
11, Keraia . . . . . . . . . . . 1226.20
12, Madhya Pradgs! . . . . . . . . . 3563.36
13, Maharashtra 4572.64
14, Manipur 185.35
15. Meghajaya 166.48
16. Mizoram . . . . . . . . . . . 101.05
17. Nagaland . . . . . . . . - 59.00
18. Orissa . . . . . . . . . . . 2638.30
19. Punjab 2417. 50
20. Rajasthan . . . . . . . . . 3200.00
21, Sikkim . . . . . . . . . . . 133.00
22. Tamil Nadu 3000.00
23, Tripura . 116.60
24. Uttar Pradesh . 6974.76
25. West Bengal 3016.00
' —“Sub-Total (States) 46961.86
1. UNION TERRITORIES
1. A & N Isjands . . . . . . 57.97
2. Chandigarh . . . . . . . . . 55.00
3, Dadra & Nagar Haveli . . . . .. 5.11
4., Daman & Diu . 7.37
5. Delhi 1212.00
6. Lakshadweep 6.21
7. Pondicherry 102.22
‘Sub-Total (U. T.s) .. .. 1445 .88
“Total States/UTs.) . . . . . . . . 48407.74
III., CENTRE
. Ministry of Power including D.V.C. . . . . . . 25920.58
2. Nuclear Power Corporation . . . . . . . 4261.00
Neyveli Lignite Corporation . . . . . . . 1000.00
“$ub-Tota] (Central)

ST 31181.58
“IOTAL (Alllndi®) . . . . . . . . 79589 .32

e e e




235 Written Answers

SRAVANA 19, 1915 (SAKA)

Written Answers 226

[Translation]
FOREIGN AUTOMATIC RECEIVERS

2176. SHRI UPENDRA NATH
VERMA : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Government are aware
that some people have foreign automatic
receivers, link it with public telephone
wires during night and telephone to
foreign countries;

(b) if so, the number of cases detected
by the Government in this regard during
1992-93; and

(c) the action taken or proposed to be
taken by the Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No such ins-
tances have come to the notice of this
Department,

(b) Does not arise,

(c) Does not arise.

PASSPORT OFFICES

2177. SHRI KASHIRAM RANA :

SHRI RAM TAHAL
CHOUDHARY :

PROF. K. V. THOMAS :

SHRI M. RAMANNA RAI:

SHRI SYED SHAHABUDDIN :

SHRI GEORGE FERNANDES :

SHRI CHHITUBHAI GAMIT :

PROF. P. J. KURIEN :

SHRI SURAJBHANU SOLANKI :

SHRI CHANDRESH PATEL :

SHRI MOHAN RAWALE :

SHRI K. MURALEEDHARAN :

DR. A. K. PATEL :

SHRI MULLAPALLY RAMA.
CHANDRAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the jurisdiction ef each passport
office in the country, district-wise;

(b) whether the Government propose to
open more passport offices in various
States, including Gujarat;

(c) if so, the details thereof;

(d) the average time taken to issue a
passport;

(e) the number of passport applications
received by various passport offices and the
number of passports issued during the last
one year;

(f) the number of applications pending
for more than three months, passport
office-wise; and

(g) the steps taken/proposed to be taken
by the Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Statement
is given below.

(b) and (c) The structure of the Central
Passport Organisation including the number
of Passport Offices is under review. Gov-
ernment’s experience has been that mere
opening of more Passport Offices does not
improve the services provided.

(d) The time taken to issue a passport
in the normal course varies between Pass-
port Offices depending on the work load
and the staff strength,

(e) and (f) The figures are being ascer-
tained and will be laid on the Table of the
House,

(g) Government have taken a number
of steps to reduce the pendency including
inter alia stabilisation of the supply of
passport booklets; introduction of a produc-
tivity linked incentive scheme am’! crea-
tion of 400 additional posts.
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Statement

DISTRICT-WISE JURISDICTION OF PASSPORT OFFICES

S1. Passport Office -

No.

1. Regiona! Passport Ofice .

Abmedabad,

2. Passport Office,
Bangajore,

3. Passport Office,
Bareilly.

4. Passoort Dfce,
Bhopal,

5. Passnort Ofize,
Bhubaneshwar,

6. Regiona; Passport Office, .

Bombay.

7. Regional Passport Office, .

Cajcutta,

8. Regiona] Passport Office, .

Chandigarh,

9. Passport Office,
Cochin.

10. Regicnal Passport Office, .

Delhi.

11. Regional Passport Office, .

Cuwabhati,

\

Jurisdiction

All districts in the State of Gujarat and the Union
Territory of Diu.

All districts in the State of Karnataka,

Almora, Agra, Aligarh, Badaun, Bijnor, Bareilly..
Bulandshahr, Chamoli, Dehradun, Etah, Firoza-
bad, Ghaziabad, Hardwar, Mainpuri, Mathura, .
Muzaffarnagar, Moradabad, Meerut, Nainital,
Pauri Garhwal, Pithora Garh, Pilibhjt, Shah-
jahanpur, Saharanpur, Rampur, Tehri Gashwal,.
Uttar-Kashi,

All districts in the State of Madhya Pradesh.
All districts in the State of Orissa.

Districts of Ahmednagar, Aurangabad, Beed,
Bombay, Dhule, Jagaon, Kolhapur, Nasik;.
Pune, Raigar, Ratnagiri, Sangli, Satara, Sindhu-
durg, Solapur and Thane in  the State of
Mabharashtra and the Union territories of Daman.
and Dadra & Nagar Haveli.

All districts in the States of  West Bengal,
Tripura and Sikkim.

Districts of Bhatinda, Faridkot, Fatehgarh
Sahib, Fcrozpur, Ludhiana, Mansa, Patiala,
Ropar and Sangrur in the State of Punjab,
a]l districts in the Statess of Haryana and
Himacha] Pradesh and the Union Territory of
Chandigarh,

Districts of Ernakulam, Trichur, Alleppey,
Kottayam and ldukki in the State of Kerala
and the Union Territory of Lakshadweep.

The Union territory of Delhi and  ali districts
in the State of Jammu & Kashmir.

Alldistricts in the States of Arunachal Pradesh,
Assam, Manipur, Mizoram, Meghalaya and
Nagaiand,
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12. Passport Office,
Hyderabad,

13. Passport Office,
Jajpur

14, Passrort Office,
\ Jalandhar

15 Passport Office,
Kozhikode

16  Passport Office,
Lucknow

17. Regiona] Passport Office, .
Madras,

1?2 Passport Office,

agpur,

19. Passport Office,
Panpji.

20 Passport Office,
Patna,

21. Passport Office,
_ Tiruchirappalli.

22. Passport Office,
Trivandrum.

23

All districts in the State of Andhra Pradesh.
All districts in the State of Rajasthan.

Districts of Jalandhar, Kapurthala, Hoshiarpur,
Amritsar and Gurdaspur in the Stateof Punjab.

Districts of Malappuram, Kozhikode, Kannur,
Pajakkad, Kasaragod, Wayanad in the State of
Kerala and districtof Mahe in the Union territory
of Pondicherry

Districts of Allahabad, Azamgarh, Barabanki,
Ba] ia, Basti, Banda, Bahraich, Deoria, Etawah,
Faijzabad, Fa'ehour, Farrukhabad, Gorakhpur,
Gond, Ghazipur, Hamirpur, Hardoi, Jaunpur,
Jalaun, Jhansi, Kanpur, Lucknow, Lalitpur,
Lakimpur Khiri, Mau, Mirzapur, Mabharajganj,
Pratapgarh, Rai Bareilly, Sitapur, Sultanpur,
Sidharth Nagar, Sonbhadra, Unnao and Varanasi
in the State of Uttar Pradesh.

Districts of Madras, North Arcot, * Salem,
Chinglgput, South Arcot, Coimbatore, Nilgiris,
Dharmapuri, Periyar, and Karaikal in the
Sta‘e of Tamil Nadu and the Union Territory of
Pondicherry.

Districts of Jalana, Nanded, Osmanabad
Durg (MP), Latur, Buldhana, Akola, Amravati,
Yavatmal, Vardha, Nagpur, Chandrapur, Gad-
chiroli, Bhandara and Parbhani in the State of
Maharashtra,

All districts in the State of Goa.
All districts in the State of Bihar,

Districts of Tanjur West, Nagaiquaide, Milleth,
Ramanathapuram, Pon Muthuramalingam, Kama-
rajar, Tiruchirappalli, Madurai (city), Madurai
(Rural), Anna (Dindigal district), Tirunelveli,
V. O. Chithamparanar, Pudukottai, Kanniyakumari
in the State of Tamil Nadu.

Districts of Trivandrum, Quilon and Pathanam-
thitta in the State of Kerala,

Andaman & Nicobar Administra- The Union territory of Andaman & Nicobar

tion, Port Blair.

Islands,
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COMMEMORATIVE STAMP ON VIR
SAVARKAR

2178. DR. GUNVANT RAMBHAU
SARODE : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the Government have re-
ceived any representztion to issue a com-
memorative postage stamp in honour of
eminent freedom fighter Vinayak Damodar
Savarkar; and

(b) if so, the reaction of the Govern-
ment thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) No, Sir.

(b) Does not arise, However, a com-
memorative stamp on this eminent Freedom
Fighter has already been issued by the
Department on 28-5-1970.

[English]

EXPORT OF C-DOT TELEPHONE
EXCHANGES

2179. SHRI PRITHVIRAJ D.
CHAVAN :

SHRI GURUDAS KAMAT :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Government have re-
ceived a large number of enquiries from
developing countries for export of C-DOT
designed and developed RAX rural tele-
phone exchanges;

(b) if so the details thereof;

(¢) the total value of C-DOT designed
exchanges exporied so far during the last
three years, country-wise;

(d) whether C-DOT is considering a
joint marketing and development collabo-
ration with any foreign country or any
Multi-national company; and

(e) if so, the details thereof ?
THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) Enquiries have been received from
Vietnam, Napal Nigeria. Yemen, Pakistan,

Russia and Australia,

(c) The total value of C-DOT designed
exchanges exported during the last three
vears is about Rs. 253 lakhs. The coun-
ry-wise break-up is as follows:

Russia—Rs. 33 lakhs, Nepal—Rs. 10
lakhs, Vietnam—Rs. 200 lakhs, and
Negeria—Rs. 10 lakhs.

(d) and (e) Yes, Sir.

Memorandum of Understanding have re-
cently been signed with Russia and M/s.
Siemens.

WAITING LIST FOR TELEPHONE
CONNECTIONS IN JAMNAGAR,
GUJARAT

2180. SHRI CHANDRESH PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is a long pending list
for telephone connections in Jamnagar dis-
trict, Gujarat;

(b) if so. the details thereof, as on date ;

(c) the number of telephone connections
provided during the each of the last three
vears; and

(d) the t:me by which the waiting list is
likely to be cleared ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir.

(b) The total waiting list for telephone
connections as on 30-6-1993 is 2432 in
Jamnagar District, Gujarat.

(¢) Year No. of Connections
provided
1990-91 586
1991-92 1644
1992-93 1575

(d) As per 8th Plan objective, the
waiting period for telephone conection is
to be reduced to two years in large tele-
phone system and telephones practically
on demand in Rural/Tribal areas, by the
end of 8th Plan period (92-97). The
expansion of the exchanges are being
planned accordingly to meet the objective.
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[Translation]

MAKHANA PROCESSING UNIT IN
BIHAR

2181. SHRI DEVENDRA PRASAD
YADAV : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state :

(a) whether the Union Government have
received any proposal for setting up of
any processing unit in Madhubani district
in Bihar for the processing of Makhana an
agro-product; and

(b) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) :

(a) No, Sir.

(b) Does not arise.
|English]

SHIP CAPACITY DURING EIGHTH
PLAN

2182. SHRI SANDIPAN BHAGWAN
THORAT : Will the Minister of SUR-
FACE TRANSPORT be pleased to state :

(a) the extent of ship capacity built
indigenously;

(b) the additional requirement of ship
capacity to meet transport requirement
during the Eighth Plan period;

(c) the foreign exchange requirement
during the Eighth Plan to meet our ship
requirement; and

(d) the policy during the Eighth Plan
period to reduce the country’s dependence
on purchase of ships from abroad and in-
crease ship building activities indegenously?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) The
assessed production capacity of the two
major public sector Shipyards viz. Hin-
dustan Shipyard Limited and Cochin Ship-
yard Limited is about 1.125 million DWT
during 8th Plan period.

(b) The Eighth Five Year Plan envisages
aequisition of ships of a total capacity of
2.5 Milion GRT. This includes 1.0
Million GRT as additional requirement and
1.5 million GRT on account of replace-
ments.

(c) No firm estimate has been made re-
garding the foreign exchange requirement

on account of purchase of ships during 8th
plan period.

(d) The following measures are being
taken by Government to increase ship-
building activities indigenously-:

(i) The price of an ocean going vessel
to be built at Indian Yards may be fixed
on the basis that the public scctor yard
would pariicipaie in open tender and
be permitted to match the lowest bid
and thereafter be entitled to 30% extra
price over the price, 20% being payable
by the Government and 10% by the
shipowner.

(i1) Loans at concessional rate of 9%
10 the extent of 809% of the cost of a
ship may be given to Shipping Compa-
nies placing orders with Indian Yards.
The interest subsidy will be administer-
ed by Ministry of Surface Transport.

These funds may be routed through the
Yards.

(iii Fixation of price in terms of US
$/Japanese Yen and the ship owners to
pay each stage in instalment to the Ship-
vard at market determined parity rate
of foreign exchange prevailing on the
date of actual payment. The date of
payment. however, will be as per the
contract schedule and the shipyards will
not be entitled to any variation beyond
the stipulated date. Suitable clause for
paying liquidated damages for delays in
complction of work will be incorporated
in the contracts.

(iv) The subsidy to be released by
Government will be paid along with the
payments received by the shipyards for
stage payments as per the prevailing
market determined rate of exchange.
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SUPPORT TO TERRORISTS ACROSS
BORDER

2183. DR. SUDHIR RAY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the terrorists operating in
North Easiern S.ates are getting support
from across the border;

(b) if so, the measures taksn by the
Government in this regard;

(c) whether the Government have taken
up the matter with the neighbouring coun-
tries concerned; and

(d) if so, the results achieved thcreon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : (a)
Government have reports that some in-
surgent groups, operating in North-Eastein
States, are getting support from across the
border.

(b) to (d) Government have been
maintaining required vigilance and taking
necessary remedial measures. In addition,
this issue has been taken up with Govern-
ment of Bangladesh on a number of occa-
sions and continues to be a subject of
dialogue with them. As regards Myanmar,
we have been promoting mutual under-
standing and confidence for maintaining
tranquility in the border region.

{Translation]}

TV COVERAGE IN BHIND AND
DATIA AREAS, M. P.

2184 SHRI YOGANAND SARA-
SWATI : Will the Minister of INFOR-
MATION & BROADCASTING be pleased
to state : )

(a) whether the Government propose
to extend the T.V. coverage in Bhind and
Datia areas in Madhya Pradesh;

(b) if so, the details in this regard ;
and

(¢) if not, the reasons thereof °

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) Yes, Sirr A Low
Power TV Transmitter (LPT) is already

functioning at Bhind and providing satis-
factory service within is coverage area.
Major parts of Bhind and Datia districts
in Madhya Pradesh are also covered by
the High Power TV Transmitter (HPT)
at Gwalior. In order to further streng-
then TV service in the area, another LPT
is presently under implementation at
Datia. The LPT at Datia is expected to
be commissioned during the current finan-
cial year. Expansion of TV service in
the remaining uncovered parts of the
country including those in Bhind and
Datia areas of Madhya Pradcsh can be
carried out in a phased manuer depending
upon future availability of resources and
inter se priorities.

PROGRAMMES BY ICCR ON
MYANMAR

2185. SHRI RAM PRASAD SINGH:
SHRI MANJAY LAL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the programmes that have been
carried out by the Indian Council for
Cultural Relation during the last three
years for strengthening the cultural rela-
tions with Myanmar ;

(b) whether the Council is organising
any programume, work-shop or traning
course in India based on the culture of
that country;

(c) if so, the details in this regards;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : (a)
to (d) Cultural exchanges with Myanmar
did pot take place during the past three
years due to political considerations. We
are now in the process of reviving them
in accordance with the recent discussions
held at the level of Foreign Secretary/
Director-General, Ministry of Foreign
Affairs.

ICCR, however, continue to receive
students from Myanmar under the Gene-
ral Cultural Scholarship programme, Pre-
sently there are seven students on scholar-
ship, Five scholars are working for
their Ph.D in Pali and two scholars are
studying Medicine.
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[English)

AGREEMENT WITH TURKEY ON
EXTREMISM

2186. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the Government have
reached any agreement with Turkey to
fight extremism; and

(b) if so, the galient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : (a)
and (b) The Governments of India and
Turkey are in full agreement on the need
to oppose the forces of extremism. How-
ever, the two countries have not signed
any formal agreement on the subject.

ELECTRONIC EXCHANGES IN
BIHAR

2187. SHRI SHIVA SHARAN SINHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether electronic exchange has
already been installed in the district head-
quarter Muzaffarpur in Bihar;

(b) if so, the capacity thereof;

(c) whether the Government propose
to open electronic exchanges in rural
areas of West Muzaffarpur; and

(d) if so, the details with location
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes Sir.

(b) 8000 Lines.
(c) Yes, Sir.

(d) New electronic exchanges are
proposed to be opened during 1993-94 at
locations given below

(i) Paroo
(ii) Karja
(iii) Baruraj

(iv) Ajijpur
16—724 LSS/94

T.V. SERIAL ON MAHADAIJI
SCINDIA .

2188. SHRI VDAY NAVAL PATIL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Government have re-
ceived representation for production of a
mega serial on the life of Mahadaji
Sciendia; .

(b) if so, the details thereof;

(c) by when a final decision in this
regard is likely to be taken; and

(d) the details of other mega serials
selected for telecast by Doordarshan for
the current year ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) Yes, Sir. A large
number of Hon’ble Members of Parlia-
ment had requested Government to tele-
cast a serial on the life and time of Maha-
daji Scindia.

(c) Government has since blocked time
on the Entertainment (Metro) Channel of
Doordarshan from 12-2-1994 for the tele-
cast of a serial on the life and times of
Mabhadaji Scindia.

(d) Presently Doordarshan are retele-
casting two mega-serials, vizz. Hum Log
and The Sword of Tipu Sultan,

[Translation}

SETTING UP OF LPTs IN
HIMACHAL PRADESH

2189. SHRI K. D. SULTANPURI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

the names of the places in Himachal
Pradesh where the Government propose to
sct up Low Power TV Transmitters during
1993-94 ?

THE MINISTER OF STATE OF THB
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : One Low Power TV Transmitter
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at Sundernagar and two Very Low Power
TV Transmitters (VLPTs) one each at
Ajhu Fort and Palampur are expected to
be set up during 1993-94.

[Englisk}

POST OFFICES ACCORDING TO
POPULATION

2190. SHRIMATI GIRIJA DEVI: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that in some
States the number of post offices, in pro-
portion to the population and area, is much
less as compared to other States, if so, the
details thereof;

(b) whether the Government propose
to remove regional disparities in regard to
post offices; and

(c) if so, the details thereof ? ,
. THE MINISTER QF STATE OF THE

MINISTRY OF COMMUNICATIONS

(SHRI SUKH RAM) : (a) The details of
post offices in the country, the area served
by a post office and average population
served per post office State-wise are given
in the Statement.

(b) and (c) The Government propose
to remove regional disparities in the coun-
try by opening more post offices in the
rural, backward, tribal, hilly, desert and
inaccessible areas subject to satisfaction
of norms, and availability of funds. In
the Eighth Five Year Plan, a target of
opening 3000 extra departmental branch
post offices and 500 departmental post
offices in various areas of the country has
been fixed, as per the need of different
areas.

Statement

Number of Post offices State-wise/Union Territory-wise with areas and average population
served by a Post Office as on 31-3-1993

Si. Name of State/Union Territory

Total No. Area served  Average

No. of Post by a post popula-

offices office tion

(Sq.kms.)  served
per post

office

1 2 3 4 5

STATES

1. Andhra Pradesh . . . N . 16212 16.96 4093
2. Assam . . . . . . . 3780 22.31 5729
3. Arunachal Pradesh . . . 269 311.15 3196
4. Bihar . . . . . 11701 14.86 7382
5. Goa . . . . . 244 15.15 4795
6. Gujarat . . . . . 8884 22.07 4651
7. Haryana . . . . . . 2565 20.88 6361
8. Himachal Pradesh . . . . . 2633 21.41 1941
9. Jammu & Kashmir . . . 1583 140.23 4875
10. Karnatka . . . . . 9761 19.64 4590
11. Kerala . . . . . 4991 7.81 5834
12. Madhya Pradesh . . 11174 50.42 5918
13. Maharashtra . . . 12161 22.32 6475
14. Manipur . . . . . 660 33.33 2761
15. Meghalaya . . . . 470 44.65 3746
16.. Mizoram . . . 362 58.00 1895
17. Nagaland . . . . . 294 56.11 4134
18. Orissa . . . . . . . 8026 19.4 3926
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1 2 : 3 4 5
19. Punjab . . . . . . . 3830 2098 5271
20* Rajasthan . . . . . 10257 33.34 4278
21, Sikkim . . . . . . . 170 41.75 2388
22, Tamil Nadu . . . . . . . 12085 10.79 4603
23. Tripura . . . . . . . 689 15.08 3983
24. Uttar Pradesh . . . . . . 19936 14.76 6973
25. West Bengal , . . . . . 8446 10.49 8049
Unlon Territories :
1. Andhaman & Nicobar . . . . . ' 97 84.53 2877
2. Chandigarh . . . . . . . 49 2.41 13076
3. Delhi . . . . . . . . 550 2.54 12037
4. Dadra & Nagar Haveli . . . . . 34 18.78 4070
5. Daman & Diu . . . . . . 15 21.01 6762
6. Lakshdweep . . . . . . . 10 2.4 5168
7. Pondicherry . . . . . . . 9 4.57 8151
All India Total . . . . . . . 152037 21.6 5553
[Translation} porations in the country which are earn-
ing profit; and
PERFORMANCE OF STATE (b) the position of Raj Stato
TRANSPORT CORPORATIONS Transport as compared to other State
2191. SHRI GIRDHARI LAL BHAR. [Iransports?
GAVA : Will the Minister of SURFACE THE MINISTER OF STATE OF THE
TRANSPORT be pleased to state : MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) and
(a) the number of State Tramsport Cor- (b) A statement is given below.
STATEMENT
'_Sl.  State Road Transport Corporations Net Profit/Loss (Rs. in
: Crores)
1989-90 199091 ——
Actuals Actuals 1991-92
Actuas
1 2 - 3 4 3
1. Andhra Pradesh SRTC . . —20.63 —11.92 —31.13
2. Assam SRTC . . . —13.53 —15.36 —17.81
3. Bihar SRTC . . . . —13.23 —22.74 —26.87
4. Gujarat SRTC . . . + 6.23 +4.29 +0.92
5. Himachal Pradesh SRIC . . —16.56 —15.41 —18.38
6. Jammu & Kashmir SRTC . —11.75 —15.90 —16.83
7. Karnataka SRTC . . . —37.70 + 1.30 —19.09
8. Kerala SRTIC . . . —25.72 —30.99 —39.54
9. Madhya Pradesh SRTC . . —18.42 +0.24 +0.27
10. Maharashtra SRTC . . . —64.81 +5.58 —26.72
11. Manipur SRTC . . . —1.21 —1.46 —1.70
12. Meghalaya SRTC . . . —-2.22 —1.69 —1.7

!
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1 2 3 4 s
13. Orissa SRTC. . . - —5.88 —12.09 —-1n.m
14. Pepsu RTC . . . —20.29 —20.88 —17.9%9
15. Rajasthan SRTC . . . +0.15 —8.59 +13.96
16. Tripura SRTC . . . —3.14 —-3.12 —3.49
17. Uttar Pradesh SRTC . . . —24.75 —40.42 —33.43
18. North Bengal SRTC . . —2.53 —5.75 —17.34
19. South Bengal SRTC . —-2.1 —3.98 —3.30
20. Calcutta STC . . —22.03 —23.79 —21.65
—119.8456 —197.4835 —203.8184

21. Delhi Transport Corporation .

TELECAST OF NATIONAL NETWORK
‘PROGRAMME IN TAMIL NADU

2192. SHRI SANTOSH KUMAR
GANGWAR : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) whether the National Network tele-
cast from 8.30 pm. is telecast in Tamil
Nadu; and

(b) if mot, reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) (a) No, Sir.

(b) Doordarshan Kendra, Madras tele-
casts news in Tamil at 8.30 p.m. and starts
relay of national programme at 8.45 p.m.
The relay of National news bulletin in
Hindi from Doordarshan Kendra, Madras
was discon‘inued from November, 1992
on the request of the Government of Tamil
Nadu.

[English)
T.V. COVERAGE IN ASSAM

2193. SHRI PROBIN DEKA : Will the
Minister of INFORMATION & BROAD-
CASTING be pleased to state :

(a) the areas in Assam which are not
covered by Doordarshan network;

(b) whether the Government have re-
ceived any representation from the Gov-
ernment of Assam for extending T.V.
coverage ; and

:(c)_if so, the steps taken by the Gov-
erament in -this .segard 2 . -

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO: (a) An estimated area of 26%
and population of 18% of the State of
Assam remains uncovered by Doordar-
shan’s service at present.

(b) Yes, Sir.

(c) In order to expand TV coverage in
Assam, three Low Power TV Transmitters
(LPTs), one each at Bongaigaon, North
Lakhimpur and Haflong and a Very Low
Power TV Transmitter (VLPT) at Digboi
are presently under implementation. These
transmitters are expected to be commis-
sioned into service during the current
fiancial year,

AUTONOMY TO ELECTRONIC MEDIA

2194. SHRI CHITTA BASU :
DR. KRUPASINDHU BHOI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the proposal to give auto-
nomy to electronic media is under the
consideration of the Government since
long;

(b) if not, the reasons for delay; and

(c) the steps taken/proposed to be taken
in that direction for its early implementa-
tion ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) Government are con-
sidering certain amendments to the Prasar

- - .. -Bbarati . (Broadcasting Corporation of
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India) Act, 1990, which provides for the
establishment of an autonomous corpora-
tion for the discharge of functions pre-
sently performed by Doordarshan and
Akashvani, before the said Act is brought
into force. Expeditious action is being
taken to conmsult political parties and
employees associations on the proposed
amendments.

ALLOTMENT OF ADDITIONAL
EQUENCIES FOR MARINE
COMMUNICATION EQUIPMENT

2195. SHRT MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Government of Kerala
has sought allotment of additional fre-
quencies for the marine communication
equipments; and

(b) if not, the response of the Union
Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Yes,
Sir. The Department of Fisheries, Gov-
ernment of Kerala, applied, in March
1990, for grant of a licence for a wireless
netwrok for regulating fishing activity.
After examination an agreement to grant
licence was issued in June, 1990, earmark-
ing two frequencies. But that depart-
ment has again approached the Ministry
for additional frequencies. Detailed justi-
fication for the additional frequencies, was
requested from the Government of Kerala
(Department of Fisheries), which is still
awaited.

[Translation)

REPAIRS OF HIGHWAYS IN U.P.

2196. SHRI JANARDAN MISTRA :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether the scientists of Central
Road Research Institute have made any
study in regard to National Highways;

(b) if so, the findings thereof;

{c) whether the Government propose to
take any concrete steps to repair the high-
ways passing through Uttar Pradesh; and

(d) if so, by what time and if pot, the
reason thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No,
Sir.

(b) Does not arise.

(¢) and (d) National Highway in Uttar
Pradesh are kept traffic worthy by under-
taking repairs as and when required, with-
in the available resources. Repair and
maintenance are continuous activities and
as such no time can be indicated for their
completion.

[English)

MINING APPLICATIONS AND LEASES

2197. SHRI TEJ NARAYAN SINGH :
Will the Minister of MINES be pleased
to state :

(a) the number of mining applications/
leases granted by the Government during
1992 so far, State-wise: ‘

(b) the number of applications are etill
pending with Government for grant of
clearance from environmental angle upto
March 31, 1993 and

(c) whether all these appilcations in this
regard are likely to be cleared during the
current year and if not, the reasoms for
delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) : (a) to (c) The infor-
mation is being collected and will be placed
on the Table of the House.

SHIFTING OF FILM & T.V. INSTITUTE
FROM CALCUTTA

2198. KUMARI MAMATA BANER-
JEE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether there is any proposal to
shift the Film & Television Institute of
India from Calcutta;

(b) if not, the reasons therefor;

(c)nfnot,thepmmeuofthepmpoad
Institute; and
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(d) by when it is likely to be com-
pleted ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No, Sir.

(b) Does not arise.

(c) Necessary land has already become
available at Calcuttta. The Honble Prime
Minister laid the foundation stone on
10-10-1992. Construction of boundary
wall is in progress. Execution of the pro-
ject has been taken in hand,

(d) It is likely to be completed by the
end of 1997.

PROGRESS OF PALGHAT KOZHIKODE
NATIONAL HIGHWAY .

2199. SHRI K. MURLEEDHARAN :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(2) the progress made by Palghat-
Kozhikode National Highway so far; and

(b) the time by which it is likely to be
completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT :
(SHRI JAGDISH TYTLER): (a) and
(b) The Palghat-Kozhikode road is
presently forming part of the State Road
network. However, the Government of
Kerala have proposed that this road be
declared as new National Highway in the
8th Five Year Plan. Owing to limitation
of funds under the Central Sector Roads
programme, it is not possible to accede to
such requests in any State including Kerala
at present.

VIJAYANAGAR STEEL PLANT

2200. SHRIMATI CHANDRA PRA-
BHA URS: Will the Minister of STEEL
be pleased to state :

(a) the percentage of share holding of
the Union Government in the proposed
Vijayanagar Steel Plant in Karnataka ;

(b) whether the Govermment of Kar-
nataka have requested the Union Govern-
ment to transfer their shares to enable it

to set up the proposed steel plant in the
joint sector; and
(c) if so, the shares of the Union

Government that are being transferred to
the State Government ?

THE MINISTER OF STATE OF THR
MINISTRY OF STEEL (SHRI SAN.
TOSH MOHAN DEV) : (a) The Cen-
tral Government presently holds 100%
of the shares of Vijayanagar Steel Limi-
ted which was set up to implement the
Vijayanagar Steel Plant in Karnataka.

(b) Yes, Sir.

(c) The Central Government has deci-
ded in principle to transfer its entire
share holding in Vijayanagar Steel Limi-
ted to the State Government of Karnataka.

SMALL HYDRO-ELECTRIC PROJECTS
INU. P

2201. SHRI MANABENDRA SHAH :
Will the Minister of POWER be pleased
to state :

(a) whether the Government propose
to set up small and mini hydro-electric
projects in the Tehri Garhwal, Uttar Kashi
and Dehradun districts of Uttar Pradesh;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b)
Small and mini Hydro-electric  Projects
costing less than Rs. 25 crores do not re-
quire clearance from Central Government.
Such projects are sanctioned by the State
Government.

[Translation)

CONTROL OF STA OVER REDLINE
BUSES

2202. SHRI KALKA DAS : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) the extent of control of the State
Transport Authority of Delhi on redline
buses; and
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(b) the number of the buses among
them belonging to the members of the
Scheduled Castes ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) State
Transport Authority has been exercising
strict control on the operation of redline
buses in Delhi, by way of cancellation/
suspension of permit wherever the buses
are involved in fatal /non-fatal accidents.
Enforcement Wing of Transport Depart-
ment is prosecuting the erring driver/
operator on road and also cancelling/
suspending the driver’s licence of the
erring drivers. 18000 challans have been
made till 31-7-93, In addition, the STA
have also started refresher courses and
proficiency test for the drivers and made
it mandatory for each driver to appear
for proficiency test.

(b) 289 bus permits have been issued
to members of Scheduled Caste.

[English]

POWER GENERATION CAPACITY
IN KERALA

2203. SHRI THAYIL JOHN ANJA-

LOSE : Will the Minister of POWER be
pleased to state :

(a) whether some proposals are pending
with the Union Government for approval
for increasing the power generation capa-
city of the existing power plants in
Kerala ;

(b) if so, the details thereof; and

(c) the names of the power plants
whose additional power generation capa-
city is likely to be created during 1993-94
in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b)
No proposals for increasing the Power
Generation capacity of the existing Power
Plants in Kerala are pending with the
Central Electricity Authority.

(c) 15 MW of additional Hydro capa-
city is likely to be added in Kallada H.E.
Project (2X7.5 MW) in 199394,

SALE OF DEFENCE EQUIPMENT BY
RUSSIA TO PAKISTAN

2204. MAJ. GEN, (RETD) BHUWAN
CHANDRA KHANDURI: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 4592 on 29 March,
93 and state :

(a) whether Russia has agreed to sell
defence equipment to Pakistan; and

(b) if so, the details thereof and the
reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) According
to information available, no transaction
for acquisition of defence equipment by
Pakistan from Russia has been finalised so
far.

(b) Does not arise.

{Translation)

PIPAVAV GAS BASED PROJECT

2205. SHRIMATI BHAVNA CHI-
KHALIA :

DR. RAMESH
TOMAR :

CHAND

Will the Minister of POWER be pleas-
ed to state :

(a) whether the Government of Guja-
rat has recently requested for Union
Government for import of gas from Aus-
tralia for the Pipavav pas based power
project; and

(b) if so, tho decision taken by the
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) No, Sir.

(b) Does not arise. )
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[English)

DISCONNECTION OF TELEPHONES
IN HYDERABAD :

2206. SHRI J. CHOKKA RAO: Will
the Minister of OCOMMUNICATIONS
be pleased to state :

(a) whether 2 number of telephones
have been disconnected without written
aotice in Hyderabad city of Andhra Pra-
desh during 1993 even after payment of
bills inspite of Bombay High Court judge-
ment of 1984;

(b) if so, the reasons therefor and the
persons responsible for the same; and

(c) the action Government propose to
prevent harassment of subscribers in the
matter of disconnections ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Some
telephones have been disconnected in
Hyderabad without written notices. The
system of sending Registered Notice be-
fore disconnection of telephone has been
introduced in Hyderabad Telecom. Distt.
in a phased manner with effect from
11-6-1993.  This scheme will cover all
the bills issued from August, 1993 on-
wards.

‘In a few cases telephones do get dis-
connected even after payment of bills
due to human errors. Immediate reme-
. -dial actions are taken to rectify these
errors and action is taken against the
officials responsible for the lapse.

(¢) The following stepg have been
taken to prevent wrong disconnections :—

(i) Telephonic reminders are given
after the due date of payment.

(ii) Registered Notices are issued
after the due -date of payment
giving additional two weeks for
payment of telephone bills.

(ifi) Computerised bill - payment cen-

tres are being opened to account
for the payments without delay.

LATEST TECHNOLOGY FOR SORT-
ING MAIL

2207. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the Government have con-
sidered to introduce any latest technology
to instal automatic mail processing units
in order to expedite sorting of mail, espe-
cially in the metro cities, if so, the details
thereof;

(b) whether any trial of such mail sort-
ing machines has been held so far in any
of the metro cities;

(c) if so, the results achieved so far in
this regard;

(d) the estimated capital outlay involv-
ed and the infrastructure for proper train-
ing of staff operating these machines; and

(e) when these machines are likely to
start functioning ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) During the
Fighth Five Year Plan 1992—97 it is
proposed to instal Automatic Integrated
Mail Processing Systems at Madras and
Delhi in addition to the one alrcady ims-
talled at Bombay.

(b) One Automatic . Integrated Mail
Processing System has been installed and
commissioned at Bombay on 29-4-93,

(c) The system is functioning satis-
factorily.

(d) The total cost of the system instal-
led at Bombay is Rs. 20 crores approxi-
mately, including customs duty.

M /s. Alcatel Bell Manufacturing Com-
pany provided operational training to the
Project Director, three Project Managers
and six Supervisors. During installation,
the Company imparted operational train-
mg to all the operating staff.

(¢) No firm date can be given at this
slage.
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[Translation)

REPAIRS OF NATIONAL HIGHWAYS
IN GUJARAT

2208. SHRI MAHESH KANODIA :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the total lcngth of National High-
ways which require to be repaired in
Gujarat;

(b) the total amount sanctioned for
this purpose during each of the last three
years; and

(c) the total length of National High-
ways  repaired /proposed to be repaired
with this amount and the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) The
total length of National Highways in
Gujarat is 1631 km and -tepairs are re-
quired on the entire National Highway
network.

(by and (c) The funds released for the
maintenance and repair of National High-

ways in Gujarat during last three years
are
1990-91 Rs. 1043.02 lakhs
1991-92 Rs. 918.89 lakhs
1992-93 Rs. 881.37 lakhs

These amounts were for the total length
of National Highways in Gujarat.

CONSTRUCTION OF BRIDGES IN
BIHAR

2209. SHR] LALIT ORAON : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) the details of bridge schemes sub-
mitted by Government of Bihar to the
Union Government for approval during
each of the last three years ;

(b) the schemes sanctioned year-wise;
and
(c) the schemes which are lying pend-

ing and the schemes which have been re-
jected ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) (a) The
17724 LSS/94

»
P 72

details of bridge schemes on National
Highways submitted by Bihar Government
during the last 3 years are as under :—

Year ' _ No. of schemes
1990-91 . . . 12
1991-92 . . 9
1992-93 . . 10

(b) The details of schemes sanctioned
during the last 3 years are ag follows :

Year No. of Bridge
schemes _

19091 . . 12

1991-92 . . 4

1992-93 . . 4

(c) 2 schemes are under scrutiny in
Ministry and 9 schemes were returned to
State Govt. for modification.

{English}

EXPANSION OF MADRAS PORT
TRUST

2210. SHRI R. SURENDER REDDY :
Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) whether there is any proposal for
expansion of the Madras Port Trust Con-‘
tainer Terminal:

(b) if so, the details thereof including
the expenditure estimated and foreign ex-
change component thereof:

(c) whether the Asian Development
Bank has shown interest in extending fin-
ancial assistance for the project;

(d) if so, the extent of asistance expect-
ed; and

(e) the time by which the expansion of
the port is likely to be accomplished ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT be pleased to state :
to (e) A proposal for further extension of
the container terminal has been sent . to
Asian Development Bank for study under
Technical Assistance Programme. Details
regarding financing etc. can be worked out
after receipt of the report of the Asian
Development Bank.
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SANCTION OF WORKS IN
MAHARASHTRA

2211, SHRI MOHAN RAWALE: Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) the number of works sanctioned in
Maharashtra under Central Road Fund
since 1980—90 till date and their cost
thereof; :

(b) as per revised estimates, the amount
that has to accrue to Maharashtra under
Central Road Fund since 1989-90 till
date;

(c) the number of works of Maharashtra
under Central Road Fund pending appro-
val with the Union Government and since
when; and

(d) the time by which these works are
likely to be sanctioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a)
121 schemes were approved in Maharash-
tra under Central Road Fund since 1980
till date at a cost of Rs. 25.90 crores.

(b) Presumably, the Hon’ble Member is
referring to the revised Resolution on Cen-
tral Road Fund adopted by Parliament on
13-5-1988. Since revised Resolution has
not yet been implemented, the accruals as
per revised formula have not been asses-
sed for Maharashtra.

(c) and (d) In 1989, the Government
of Maharashtra sent 801 schemes costing
Rs. 365.59 crores to be financed under
augmented Central Road Fund. Out of
these schemes, 42 schemes have been ap-
proved taking into account the likely ac-
cruals upto 31-3-92 as per Old Resolu-
tion. Since actual augmentation of Cen-
tral Road Fund has not taken place so
far, it is too early to indicate the time
by which the remaining schemes would
be approved.

[Translation)

OPTICAL FIBRE FACULTY IN
GUJARAT

2212. SHRI N. J. RATHVA : Will fne
of COMMUNICATIONS oe
pleased to state :

(@) whether the Government propose -
to introduce optical fibre facility for tele-
phone lines in Gujarat; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) Optical Fibre Systems have already
teen introduced in local as well as long
distance networks, in Gujarat and more
systems are planned to be inducted in
future. '

Links already commissioned

(i) Ahmedabad-Baroda-Surat
New Delhi-Bombay main route).

(i) Vapi - Valsad - Bilimora - Navsari-
Surat.

(iii) Surat-Ankleshwar.

(iv) Baroda-Godhra-Halol-Dahod.

(v) Baroda - Vagodhia - Badoli- Chota-
udaipur.

(vi) Abmedabad-Modasa.

(vii) Ahmedabad-Gandhinagar.

(viii) Mehsana-Chansama.

(ix) Anand-Borsad.

(x) Ahmedabad local network.

(part of

Following schemes are planned to be
executcd during 1993-94 and 1994-95.

" 1993-94
(i) Sami-Chanasma.
(ii) Amrali-Jafrabad.
(iii) Bhuj-Mothala.
(iv) Mothala-Nakatrana.
(v) Dassa-Radhanpur.
(vi) Dhrol-Jamnagar.
1994-95
(i) Himmatnagar-Idar-Khatbrahma.
(1) Rajkot-Amreli.
(iii) Gandhidham-Bhuj.
(iv) Mothala-Nalia.
(v) Gandhidham-Bachau.
(vi) Bhuj-Mandvi.
(vii) Ahmedabad-Rajkot.
(viii) Bbuj-Nakatrana.
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CAPACITY UTILISATION OF
TELEPHONE EXCHANGES

2213. SHRI SURENDRA PAL
PATHAK : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that in the re-
cent report on the Department of Tele-
communicq&tions, the Comptroller and
Auditor General has pointed out the under
utilisation of capacity of telephone ex-
changes in the country;

() if so, the action taken by Govern-
ment in this regard; and

(c) the details in regard to the capacity
of different telephone exchanges in Hardoi
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and Lakhimpur Kheri districts scparately
in Uttar Pradesh and the telephone con-

" nections provided by June 30, 1993 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
‘SHRI SUKH RAM) : (a) Yes, Sir.

(b) Guidelines for utilisation of ex-
change capacity have been issued. The
overall utilisation percentage, however, is
declining because of larger addition of
the exchange capacity in rural areas where
the growth in demand takes place rather
slowly.

(c) The exchange-wise details of switch-
ing capacity and telephone connections
provided by June 30, 1993 for Lakhim-
pur-Kheri and Hardoi districts of Uttar
Pradesh is given in statement.

Statement
Exchange-wise detril of switching capacity and working connections provided by the
30-6-1993
S. Name of Exchanges Type of Exchange Equipped Working
No. Capacity connections
1 2 3 4 5
Hardoi Distriet :
1. Baghaulj Max, II 25 19
2, Beniganj C-Dot 88 38
3. Bilgram . . C-Dot 88 60
4, Ganjjajalabad MILT 56 14
5. Gopamau . . Max. 111 25 1
6. Hardoi . . Max. IIL/F 800 7
7. Hardoi B. . . C-Dot 88 54
8. Harpaipur Max, III 25 08
9. Kachhavna . . . . C-Dot 88 41
10, Manpur . . . . . Max, I 25 5
11. Majlawan ., C-Dot 88 39
12. Madhoganj . . C-Dot 88 86
13. Pajj . . . . Max, 11T 25 23
14, Pihani C-Dot 88 35
15. Sandi C-Dot 88 33
16, Sandila A . C-Dot 176 160
17. SandilaB . . MILT 56 4
18. Semrachauraba Max. ITT 25 23
19, Shahabad ., C-Dot 176 140
Total T . . . 2118 1616

—
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1 2 3 4 5
Lakhimpur Kheri District :
1. Aira C-Dot 88 37
2. Aliganj .. MILT 56 21
3. Bankoyganj . 56 26
4, Barwar . » 56 9
5. Behjam .. C-Dot 88 27
6. Belraya . Max, I 25 10
7. Bhappurkhajuria . 50 7
8. Bhira C-Dot 88 39
9. Bijuwa MILT 56 11
10. Chandanchauki Max, 11 25 8
11. Dhavurabra. . C-Dot 88 55
12. Gauriphanta . Max. IIT 25 3
13. Gola A . ILT 512 384 380
14. GolaB . . C.Dot 9 90
15. lsanagar . MILT 56 24
16. Jasnagar . . Max, 1T 25 2
17 XKariya . Max, I 25 14
18. Kukra s 50 5
19. Lakhimpur A Max. II L/F 1300 1248
20. Lakhjmpur B
Mandi Samiti C-Dot 176 169
21. Lakhimpur C C-Dot 88 62
22. Majbgain . MILT 56 13
23. Mailani C-Dot 88 82
24, Manhgepur MILT 56 25
25. Mitauli Max I 25 13
26. Mohamdi . C-Dot 160 150
27. Nighasan » 88 70
28. Oel MILT 56 21
29, Paljakajan Max, 11 U/S 400 3719
30, Phardhan . C-Dot 88 22
31. Phoolbghar MILT 56 14
32, Pipariadhani " 56 23
33. Sampurnanagar C. Dot 88 67
34, Singhai MILT 56 20
35. Surderwaj . Max. III 25 8
© 36, Tikonia C. Dot 88 72
37. Vishanpuri. MILT v 5(_5 17
Total . . . 4343 3253
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[English]

PLAN TO MAKE RING ROAD A
FREE WAY

2214, SHRI MADAN LAL KHURANA:
Will the Minister of SURFACE TRANS-
PORT be pleased to refer to the  reply
given to Unstarred Question No. 4803 on
December 20, 1991 and state :

(a) Whether the draft report has since
been finalised;

(b) if so, the details thereof and the
action taken thereon; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a)
Yes, Sir.

(b) The Report envisages long term;
Improvement of the Ring Road covering
a number of Grade separators, widening,
traffic management measures at an  esti-
mated cost of Rs. 475 crore at 1992
prices. The Government of National Capi-
tal Territory has initiated implementation
of the various improvements in a phased
manner depending upon the resmxrce posx-
tion.

i

(c) Does not arise.

SCRAPPING OF DOCK TRAVELLER
BY BOMBAY PORT-TRUST

2215. SHRI RAM NAIK: Will the
Minister of SURFACE TRANSPORT be
pleased to state’:

(a) whether 60 ton dry dock traveller
crane was scrapped by the Bombay Port
Trust (BPT);

(b) the number of years the crane was
under use by the BPT, the estimated life
of the crane and the reasons for scrapping
the crane;

(c) whether this crane was out of order :
(d) if so, the reasons therefor; and

(e) the acfion taken/proposed against
thosé' fouhd tespoasible/h thi§ regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : (a)
No, Sir.

(b) to (e) Does not arise.

[English]
TARGET FOR POSTAL SERVICES

2216. SHRI JEEWAN SHARMA : Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the targets fixed in the
Seventh Plan towards opening of post
offices, installation of post boxes, appoint-
ment of extra departmental agents and
inspecting officers in the rural areas have
been fulfilled;

(b) if not, the targets fixed and the ex-
tent to which the same were fulfilled with
reasons for not achieving the targets;

(c) whether there is any proposal to
enquire into the failure to achieve the tar-
gets and to find out of reasons thereof ;

(d) if so, the delails thereof and the
findings thercof together with action taken
thereon be laid on the Table of the House;
and

(e) the details of the targets fixed in the
Eighth Plan and the extent to which prog-
ress has been made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (d) The de-
tails of targets fixed, achievements and
reasons for shortfall for various schemes.
are given in statement.

(¢) In the Eighth Five Year Plan, a
target of opening 3000 extra departmental
branch post offices in rural /tribal arcas
and 500 departmental sub post offices in
urban arecas has been fixed. Fa 1992-93,
a total of 635 extra departmental branch
post offices and 115 departmental sub post
offices have been sanctioned. In 1993-94,
it has been proposed to open 600 eéxtra
departmental braiich post offices and 100
departmental sib post offices.



263  Written Answers

AUGUST 10, 1993

Written Answers 264

Statement
Details of the targets fixed and achievements made in the 7th Plan
S, Scheme i ‘ Target Achievement

No. o
Opening of Post Offices . . . . 6000 4305
. Installation of lctter boxes e e 25000 B Yk 7)

3. Appointment of Add]. Extra Departmental Delivery

Agents, . . . e e 1200 Nilj

33 Nil

4, Appointment of Plan Monitoring Inspectors

REASONS FOR SHORFALL IN
ACHIEVEMENTS OF TARGETS

1. Opening of Post Offices :
(a) Ban on creation of new posts,

(b) Withdrawal of powers for creation
of posts from DG (posts) and his
subordinate officers.

{c) The time involved in referring
every case of opening of a post
office to the Finance Ministry, and

obtaining approval therefrom.

(d) Inherent time lag between sanc-
tioning and opening of new post
offices which some times spills over

into the mext financial year.

2. Instalation of Letter Boxes :

The shortfall in meating the target was
largely due to the inability of DGS&D.
Calcutta to cope with our demand and
ensure supply continuously.

3. Appointment of Additonal Extra Depart-
mental Delivery Agents :

This was not considered necessary as it
was possible to manage the work with
the existing establishment of branch post
offices. After the introduction of the ban
on creation of posts, priority was accord-
ed to the opening of post offices to the
extent possible rather than on obtaining
sanction for posts of additional Extra De-
partmental Delivery Agents.

It may be mentioned here that such
agents are not sanctioned separately under
normal circumstances because they form
a part of the establishment of branch post
office. These posts are sanctioned as a
part of the establishment of branch post
office and on the basis of justification.

4. Appointment of Plan Monitoring Ins-

pectors :

During the seventh Five Year Plan,
no Plan Monitoring Inspector (PMI)
was appointed as the existing number of
Plan Monitoring Inspectors was consider~
ed adequate for the existing number of
P.Os. As already stated above, after the
introduction of the ban on creation of
posts, priority was accorded to the open-
ing of new post offices wherever possible
rather than obtaining sanction for any
additional posts.

UPGRADATION OF A.LR. STATIONS

AND T.V. RELAY CENTRES IN A.P.

2217. DR. K: V. R. CHOWDARY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state : ‘

(a) whether the Government propose to
upgrade the existing A.LR. stations and
T.V. relay centres in Andhra Pradesh;
and

(b) if so. the details thereof and the
time by which these are likely to be com-
pleted ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
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DEO) : (a) and (b) Yes, Sir. The will be upgraded in the State of Andhra
following A.LR./Doordarshan  projects Pradesh : ,
—‘S.’Nw ;]m 0 o o Upgradation Target
No.
ALLINDIA RADIO
1. . Hyderabad . 'S(\,N KW SW to 50 KW Technically ready.
2. Hyderabad . i(} vlflw MW (0 200 KW  March, 1995
3. Hyderabad . . . . . Conversion of old Studio March, 1995
to Permanent Type IV
Studio
4. Visakhapatnam . o . Adding of VB/CBS March, 1995
Station with 2X5 KW
XFM Transmitters &
Studijos.
DOGORDARSHAN
5 Kurnool « s o & o LPTWOHPT Subject to approval
of the Schemes and
6 Nandyal , . . B s LPTtoHPT availability of res-
sources. These are
7. Rajahmundry . . . LPTwoHPT expected to be impele-
mented in about 3
vears,

[T ranslation]

EXPANSION OF BHOPAL AIR/
DOORDARSHAN

2218. SHRI SHIVRAJ SINGH CHAU-
HAN : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the details of the schemes of ex-
pansion, renovation and development of
Bhopal Doordarshan and Akashvani Ken-
dras during the Eighth Five Year Plan;
and

(b) the total funds earmarked for this
purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) The power of the exist-
ing 1 KW MW and 10 KW SW Trans-
mitters at All India Radio, Bhopal is be-
ing upgraded to 10 KW MW and 50 KW
SW respectively. There is no approved

scheme at present

for expansion and deve-

lopment of Doordarshan Kendra, Bhopal.
(b) The estimated cost of upgradation

of the above Transmitters

lakhs.
[English}

is Rs. 471.97

SECOND CHANNEL OF AIR
CUTTACK

2219. SHRI GOPI NATH GAJAPATHI:

Will the Minister

AND MRODACASTING be pleased

set up the second
TRIES be pleased

(a) whether the
set up the second

Cuttack in Orissa;

of INFORMATION
to
Channel of AIR Station,
to state :

Government propose to
Channel of AIR Station.
and

(b) if so, the steps taken to implement

the proposal ?

THE MINISTER OF STATE OF THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No, Sir.

(b) Does not arise.
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SCHEME ON FOOD PROCESSING SEC-
TOR IN MAHARASHTRA

2220. SHRI ANNA JOSHI : Will the
Minister of FOOD PROCESSING INDUS-

TRIES be pleased to state :

(a) whether some schemes relating to
food processing Sector are being imple-
mented in Maharashtra with the assistance
of the Union Government; and

(b) if so, the present status of these
schemes ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) and (b) Yes, Sir. The Ministry of
Food Processing Industries have provided
to the tune of Rs. 57.1 lakhs in 1991-92
and Rs. 50 Lakhs in 1992-93 for a project
for the establishment of post harvest pio-
cessing facilities for grapes implemented by
M/s. Mahagrapes. While the majority
portion of the project have already been
implemented. the reroaining portion is also
nearing completion.

CHINESE MISSILES TO PAK

2221. SHRI D. VENKATESWARA
RAO : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government are awdre
of the recent talks between the US and
China on later’s supply of missiles to
Pakistan;

(b) if so, the details thereof;

(¢) whether the Government have held
any talks with the US in this regard; and

(d) if so, the details thereof and the
outconte thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) :
@) Yes, Sir.

(b) The US Government has taken up
this matter with China on many occasions.
This issue was discussed by the US Assis-
tant Secretary of State, Winston Lord and
by US Under Secretary of State Lynn
Davis duning their visits to Beijing and,
more recently, by the US Secretary of
State during his meeting with the Chienese

Foreign Minister in Singapore. The US
State Department  Spokesman has stated
that the US continues to monitor closely
and carefully reports suggesting that the
Chinese are not abiding by their MTCR
commitments. If the US Administration
concludes that China has engaged in impro-
per transfer it will not hesitate to take
action required under US missile prolifera-
tion law.

(c) and (d) Cooperation between China
and Pakistan in nuclear and missile related
matters and its impact on the Indian secu-
rity environment has figured in bilateral
discussions between India and other coun-
tries. induding the US, on security related
issues. Government have on numerous
occasions conveyed concern about Pakis-
tan’s acquisition of weapon systems in
excess of its legitimate defence require-
ments.  Government continue to closely
monitor all developments -having a bearing
on India's security and take adequate steps
to safeguard national security.

[Translation]

PAK HIGH COMMISSION ALLEGA-
TION ON INDIAN LEADERS

2222. SHRI PHOOL CHAND VERMA:
SHRI JAGMET SINGH BRAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Pakistan High Commission
in India has levelled eeveral objectionable
allegations against many Indian leaders;

(b) if so. the details thereof;

(c) whether the Union Government have
taken up this with that country; and

(d)y if so, the details thereof and the
other steps proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN  KHURSHEED)
(a) and (b) Pakisan High Commission in
New Delhi have on occasions, in recent
months, made baseless allegations against
Indian leaders, including the Home Minis-
ter, Shri S. B, Chavan, former Minister of
State for Home, Shri M. M. Jacob, Chief
Minister of Maharashtra, Shri Sharad
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Pawar and B}P leader, Shri L. K. Advani.

The Pak High Commission had alleged that
the Indian-leaders were making irresponsi-
ble apd ipflammatory.  public statements
on Pakistan, the Indian political figures
had links with the criminal underworld and
that -certain - political parties in India breed
religious hatred and promote bloodshed.

(¢) and (d) Yes, Sir. Government
have repeatedly conveyed to Government
of Pakistdn its utmost concern over the
habitual use of extreme language and
personal vilification of senior leaders by
the Pakistan High Commission in Delhi
in recent months. We have drawn the
attention of the Pakistani authorities in
Islamabad to the statements by the Pak
High Commission which were needlessly
adversarial and provocative and we have
stressed that any repetition of such unaccep-
table and improper conduct wll be regard-
ed seriously by the Government of India.

[English]

MULTINATIONALS IN FOOD PROCES-
SING SECTOR

2223. SHRIT SHRAVAN KUMAR
PATEL :
SHRI CHETAN P. S.
CHAUHAN :

SHRI GEORGE FERNANDES :

SHRI MANORANJAN
BHAKTA :

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state :

(a) whether their is any proposal from
M/s. Coca Cola for setting up a 100%
owned subsidiary in India to manufacture
beverages;

(b) if so, the salient features thereof
and the action taken by the Union Govern-
ment thereon;

(c) whether the Government propose to
allow any increase in foreign equity hold-
ing by M/s. Pepsi Foods Ltd.;

(d) if so, the details thereof; and

(c) the policy of the Government in
Tespec: of such muitinationals for the pur-
Pose of inviting foreign investment ?
18—724 LSS/94

THE MINISTER OF STATE OF mg
MINISTRY '~ OF - FOOD" PROCESSING -
INDUSTRIES (SHRL TARUN-GOG®I) :
(a) Yes, Sir.

(b) Details are given in the siatemem.

(¢) and (d) M/a Pepsi Foodc Ltd.
have been granted ' approval to increase
their foreign equity upto 51% by M/s.
Pepsico Imc. USA in the Tevised paid up
capital of Rs. 105 crores. Hawever, the
company has requested for increase in the
foreign equity upto 100%.

(e) Automatio approval for foreign tech-
nology agreement and for 51% foreign
equity- participation are granted for. high
priority industries listed -in. Anmexure-A1L
to the new Industrial Policy announced im
1991.  All other proposals which do not
qualify for automatic approval:are. consi-
dered on mertits by the Government. Ap-
proval for Non-Resident Indians and Owver-
seas Corporate Bodies, predominantly own-~
ed by them, for investment upto 100:%.
equity in high priority, - m are aleo-
permitted.

Statement

Government have approved the proposal
from M/s. Coca Cola South Asia Hold-
ings Inc. USA for the manufacture of
beverage bases & essences. The Campesy
will have 100% - foreign equity. amounting:
to Rs. wqmtsbyltseltorthronghnts
subsidiaries /associate companies.  ‘The
company will maintain an" export-import
ratio of 3 : 1. There will be div.dend batan-
cing for seven years from the date of com-
mencement of production. and -this.- will- be
over and above the 3:1 export-import ratia
separately stipulated. @ The company of-
fered to make the following commyitments,
which have been noted :—

(i) Company dees not envisage any pay-
ment of technical/lincence fees, pay-
meént. for the use of patents,
royalties, training fees or.any other
consultancy, lumpsum payment.

(ii) The projected imports of essential
flavouring essences is Rs,. 78 crores
in the first eeven years.

(iii) The estimated inflow of foreign ex-
change- by exposts-is Ra.-234 croses
qver the firast seven years.
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[Trandaaon]

'IHEF!‘ 01= TAPES IN DOORDARSHAN
3334, SHRI RAINATH  SONKAR
. s BHOGENDRAJH,A :

' 'SHRIMATI GIRUJA DEVI :
" SHRI SHIBU SOREN :
Will the Minister of INFORMATION &

BROADCASTING be pleased to state :

-(a) whether attention of the Government
has been drawn to a press hewsitem cap-
tioned “Doordarshan Main Naye Tepon
Ki‘Chori Par Hartal” appeared in Tansatta’
dited 10 July, 1993 ;

.(b) Whether some video tapes had been
recovered from the dustbin and a large
number of video tapes have been stolen
during the Jast one and a half year;

(c) Whether the report of theft has so
far been lodged with the Delhi Police;

(d) if so, the action Government pro-
pose to contemplate against the involved
officials; and
(¢) efforts being made by the Govern-
ment to locate the stolen video pes?

“THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P
SINGH DEO) : (2) to (c) Yes, Sir.

-'(dy and (e¢) The matter is under investi-
[English)

STEEP INCREASE IN DEFENCE BUD-
..~ _ GET OF PAKISTAN

2225 SHRI SATYA DEO SINGH :

“SHRI BRJ BHUSHAN SHARAN
SINGH :

.. SHRI RAJENDRA AGNIHOTRI:
¢:.% ¢ SHRI BAPU HARI CHAURE :
SHRI SHRAVAN KUMAR

-2 - " PATEL :
£ CSHRI _sANAT KUMAR MAN-
ﬁ“~ Sves Ll

SHRI B. DEVARAJAN :
SHRI PARASRAM BHARDWAJ :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : '

(a) whether the Government has taken
note of a substantial increase in Pakistan’s
defence budget for 1993-94 to step up of
its nuclear weapons programme, acquisition
of missiles from China and spares through
commercial channels in the United States; -
and :

(b) if so,
ment thereto ?

L

the reaction of the Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b)
Government are aware of Pakistan's
high defence expenditure, its nuclear
programme and its  acquisition of
sophisticated arms and equipments from
various countries. Qur concern regard
ing the clandestine and weapons-oriented
nature of Pakistan’s nuclear programme
and Pakistan's continuous efforts to acquire
sophisticated arms and eyuipments beyond
its legitmate defence needs have been con-
veyed to all concerned, including China
and the United States.

Government monitor all developments
having a bearing on India’s security and
tuke adequate measures to safeguard it.

[Translation]
TEHRI DAM PROJECT

2226. SHRI PRABHU DAYAL KAT-
HERIA :

SHRI RAJENDRA KUMAR
SHARMA :

SHRI CHITTA BASU :

Will the Minister of POWER be pleased
to state : )

(a) whether another expert committee
has been set up recently to review the via-
bility of the Tebri Dam Project;

(b) if so, the findings of the committec;

(c) whether the construction work has
been resumed at the project;

(d) if so, the details thereof;
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~ {e) the expenditure incurred on the pro-

* . jéct including the amount spent on the dis-

placed families so far and the additonal
amount estimated to be spent on it; and

(f) the time by which it is likely to be
completed ?

THE MINISTER OF STATE IN THE

MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) No Sir.

"(b)Does not arise.

(c) and (d) Due to a ban on blasting at

. the Project Site, construciton of Dam and

other appurtenant works are at a standstill.

The work cn rehabilitation is, however.

continuing to the extent of availability of
funds,

(e) An amount of Rs. 798 crores (ap-
proximately) has been spent on the Project
so far. The expenditure incurred on re-
hablitation of displaced families is Rs.
219 crores. An additional amount of Rs.
195 crores is est'mated to be spent on re-
babilitation.

" (f) The Tehri Dam Project wag envisag-
“ed for commissioning during 1996-97.
However, consequent to non-availability of
Soviet financing, revised completion sche-
duled will be wcrked out after alternate
funding arrangements have been finalised.

'[English)
EXTRADITION OF LTTE LEADERS

2227. SHRI KADAMBUR M. R. JAN-
ARTHANAN :

SHRI ANBARASU ERA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 5484 on

. April 12, 1993 and to state the progress
made in securing extradition of LTTE
leaders from Sri Lanka ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L .BHATIA) : (a) All relevant
aspects of making a formal request to the

--Goyvernment of Sri- Lanka for the extra-
dition of LTTE leaders accused in the case

- of -assassination -of- the- 1at_¢-~P;hne.~Minis-'
" ter Shfi- Rajiv ‘Gandhi remain under..the

consideration of the Gavemmem

COAL FROM CHASNALA MINES

2228. SHRIMATI SAROJ DUBEY :
Wil the Minister of STEEL be pleased to
state .

(a) whehter the work of excavating
coal from Chasnala mine has restarted;

(b) if so, the quantity of coal propoued
to be excavated annually;

(c) whether full safety measures bave
been provided in the mine; and .

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SAN-
TOSH MOHAN DEV) :.(a) No, Sir. Min-
ing operations in the Chasnala deep mine,
are yet to recommence. - ey

(b) SAIL has planned to extract coal

" from Chasnala deep mine, on expafmzmal

basis. from May, 1994 and to’ commeme
regular  extraction from May, 1995 and
sustain the productlon at a level of 1
million tonnes per annum from 2003-04
onwards.

(c) & (d) In addition to the normidl ‘mine
safety measures, the following special steps
were taken to ensure Cha!mla deep” Mne
safety :—-

(i) Controlling of - bore holeo to tq’
water from old workings; -

(i1) Environmental tcle-momtomxg oi
Ventilation system ; and '

(ili) Use of hydraunlic supports ‘in phee
of conventional wooden umpom,
cte.

RAMMAM HYDRO-ELBCTI;I_C mb-
TECT :

22229. DR. VASANT NIWRUTTI
PAWAR : Will the Mxmster of POWER be
pleased to state

(a) whether the Government of West

. - Bengal has sought financial assistance- from

the Union Government for the RAMMAM
hydro-electric project  and power tranggmis-
sion line between Kologhat and Girat; and



275 Writien dnswers

AUGUST 10, 1993

Written Answers 276 .

(b) # ‘so, the estimated cost involved

to -complete these projects -and the deci-

~gion taken by the Government to fund
them ?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b)
The Power transmission line between Kola-
ghat and Jeerat has already been commis-
sioned on 3-7-1991,

RAMMAM Stace-II Hydro-electric Pro-
ject to be set up at a latest estimated cost
of Rs. 108.13 Ccrores is scheduled for
commiissioning in  1994-96. Rammam
Stage-T- Hydro-electric Project (36 MW)
at an estimated cost of Rs. 90.89 crore is
likelv to be commissioned in the 9th Plan.
‘Provision ‘for both the projects has been
thade in the Plan outlay of the Government
of West Bengal.

PROCESSING OF MARINE PRODUCTS

2231. SHRI AMRITTAL KALIDAS
PATEL : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to
state the steps taken proposed to be taken
‘o increase processing of marine products
for export ?

“TH® MINISTFR OF STATE OF THE
"MINTSTRY OF FOOD PROCFSSING
INDUSTRIES (SHRI TARUN GOGOI) :
I. In order to promote processing of ma-
rine products a scheme on Tuna and other
fish processing is beine  implemented.
Under the scheme grant-in-aid ‘is given to
public -eector /joint sector/state level cor-
porations ‘etc. to-the extent of 50% of thc
capital cost of the proiect. This assis-
‘anc~ s provided for setting up modern,
'sophisticated processing plants for process-
ing of analitv fish like Tuna, Shrimp, Lob-
ster and also trash fish etc.

II. With a view to encourage exploita-
tion, processing and export of marine pro-
~ducts by deep sea fishing. schemes on joint
‘ventitre. leasing and test fishing have been
introdinced.  Permission has been given to
30 comnonies under the three schemes.

" TH. Marine Prodact s Export Develop-
‘ment - Authority (MPEDA) have schemes
‘to provide financial assistance to private

machinery. The authority .is also operat-
ing schemes to promote expert of value
added /diversified products, to encourage
seafood processors and to adopt consumer
packaging,

[Translation)

FOOD PROCESSING UNITS IN RAJAS-
THAN

2232. SHRI RASA SINGH RAWAT :

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state :

(a) the amount earmarked by the Union
Government for Rajasthan to set up for
processing units during B'ghth -Five Year
Plan, year-wise ;

(b) whether the Union Government have
formulated any special action-plan in this
regard ; A4

(c) if so, the details thereof ; and

(d) the details of food processing units
permitted by the Union Government in the
State during each of the last three years ?

THE MINISTER OF STATRE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) to (d) Ministry of Food processing
have formulated a number of Plan schemes
for overall development of food prooessing
indus‘ries in the country and the total Plan
allocation for the 8th Five Year Plan is 146
crores. A summary of Plan schemes is
given in statement. No State-wis earmark-
ing has been done as the Plan scheme envi-
saged providing assistance on the basis of
specific project proposals received from each
State.  Durine the last three years five units
of fruit & vegetable products and two units
for manufacture of Sweetened Aerated
Water have been set in Rajasthan. Appro-
val has already been accorded for setting
up /uprrading of 8 food processing units for
manufacture of Guargum power and Guar-
gum meal. etc. as well as for setting up of
two fruit & veeetable processing units under
100<z Export Oriented Units Scheme.

Statement
SUMMARY OF PLAN SCHEMES
A. GRAIN PROCESSING SECTOR

1. Post Harvest Technology Centre, uT,
Kharagpur.



2719 Written Amswers SRAVANA 19, 1915 (SAKA)

Written. Auswers 278

%%’m g’ Resbuich. Centre,
Thatfavur;

3.-Regional Extension Service Centres.
4. Research amd Development Schemes.
5. Rice Milling Machinery and Allied

Bawipments Testing Centres.

6. Modernisation of Rice Mills.

B. FRUIT & VEGETABLE PROCES-

1.

. Setting up of Food Engineering
Centre.

T e

SING
Scheme for setting up food proces-

sing and training centre for the rural
areas.

. Scheme for assistance for establish-
ment of F&VP units.

. Scheme for strengtheming backward
linkages between processors and
growers Testing Centres.

. Scheme for assistance for develop-
ment of infrastructure for mushroom
cultivation and processing.

. Assistance for development and pro-
cessing of Hops.

. Generic  advertising on processed
foods and for providing marketing
assistance.

7. R&D in F&VP.

C.

1.

MEAT & POULTRY PROCESSING
Bstablishment of National Livestock
Products Development Ceuncil.

. Development of pork processing.

. Development -of sheep goat and rabbit
meat processing.

. Devglopment of Poultry & egg pro-
cessing.

. Development of Buffalo meat proces-
sing.

. Development  of
storage and
export.

. Development ‘of marketing facility.

infrastracture for
transport of meat for

8.

9.

Development of trained’ -ampmpbwer
for meat.prooessing. induatsy.

R'&D for meat processing and spe-
cialised packaging,

D. FISHERIES & FISH PROCESSING

1.

8.

Assistance for participation in deep
sea fishing and processing.

. Grant-in-aid providing interest sub-

sidy on loan for acquisition of deep
sea fishing vessel.

. Assistance for diversified fishing,
_ Scheme for effective implementation

of MZI Act by providing funds for
installation of communication facili-
ties for the Coast Guard.

. Scheme for setting up of cold-chain.
. Scheme for tuna and other fish pro-

cessing.

. Assistance to National Marine Fishe-

ries Development Board.
Fishery Survey of India.

E. CONSUMER INDUSTRY

1.

R&D scheme on soyabean products
and Indian traditional foods and

packaging.

2. Investment in Public Sector Enter-
prises.
(a) MFIL
(b) NERAMAC

F. SECRETARIAT ECONOMIC SER-

VICES

1. Scheme for strengthening of nodal
agencies,

2. Scheme for strengthening of Directo-

3

rate of F&VP for information, train-
ing education and quality system for
development of F&VP.

Scheme for participation in National
and international exhibi:ions.

. 'Scheme for promoting studies in ‘food

processing.

..Scheme for ,performance -awanls in

Food Processing Indmstries.
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English) - :

SETTING UP OF DIS’!'H:LERY BY
‘FOREIGN COMPANY

2233. SHRI NITISH KUMAR :
SHRI RAM VILAS PASWAN :

SHRI SUSHIL. CHANDRA
VARMA :

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state :

(a) whether the Government have re-
ceived any proposals from any foreign
companies for setting up of distilleries in
the country ;

(b) if so, the details thereof ;

(c) whether the Government have ag-
reed to their proposals;

(d) if so, the conditions on which the
foreign company would set-up a distillery
in the country and the implications involv-
ed in the outflow of foreign exchange as
a result thereof ; and

(e) the places of production units and
the t'me by which these distilleries are to
be comuniissioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSIRIES (SHRI TARUN GOGOI) :
(a) to (e) The following two companies
have been granted approval by Govern-
ment of India for setting up of distilleries
for manufacture of super for quality
whisky and locally bottled scotch etc. :

(1) M/s. United Distillers of UK. in
collaboration with the U.B. Group.

(2) M/s. Seagram Company of Canada.

These approvals are subject to the con-
dition that the companies will utilise exist-
ing licenced capacity of their Indian
partners and no fresh licences will be
issued. The companies, besides bringing
in foreign exchange as direct investment,
would also export sufficient quantities of
their - liquor products to maintain foreign
exchange neutrality over 5 years. The
joint venture projects will be located at
the s'te of their Indian partners manufac-
turing facility. The approval letters issned
" to the two.companies are valid mmally for
a period of two years,

= b ""WTT .

TB%EE’HONB W .P.ANGIB\Y;AT
BHAVANS; . UP.. .

2234. SHRI ASHT BHUJA ‘PRASAD
SHUKLA : Will the Minister -of COM-
MUNICATIONS be pleased to state:

(a) the number of post offices in Ultar
Pradesh where telephone connections have
not been provided so far and the number
of those post offices from where telephones
were removed and installed in -Panchayat
Bhavans ;

(b) the number of Panchayat Bhavans
in the State where telephome facilities have
not been provided so far; and

(¢) the- number of Panchayat Bhavans
with telephone facilities and the amount
spent for this purpose durmg the last mhree
vears 7 s §

THE MJNISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) to (c¢) Infor-
mation is being collected and will be laid
on the Table of the House.

[Translation)

METRO CHANNEL PROGRAMMES

2235. SHRI CHHITUBHAI GAMIT :

SHRI RAJENDRA AGNI-
HOTRI :

SHRI MADAN LAL
KHURANA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the standard of programmes
being telecast on Metro Channel is cons-
tantly decl'ning; and

(b) if so, the steps Government propose
to raise their standard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) No Sir. .

(b) Does not arise.
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'amﬁ.OYMENT IN FOOD PROOESSING
4 swon :

2@3‘6. SHRI CHINTA MOHAN :

DR. MAHADEEPAK SINGH
SHAKYA :

Will the Minister of FOOD PROCES-
SING INDUSTRIES be pleased to state :

(a) whether attention of the Govern-
mént has been drawn to the newsitem that
appeared in ‘The Observer of Business and
Politics’ dated May 31, 1993 regarding
potéentiality ‘of agro-industry in solving the
unemployment problem facing the country;

(b) if so, the reaction of the Govern-
ment thereto

(c) whether the Government have taken
any steps for the expansion and develop-
ment of food processing industries in this
regard ;

(d) if so, the details thereof ;

(e) whether the Government have ex-
plored the possibilities of expans.on of food
processing sector as cottage industries in
the rural -areas;

(f) if so, the details thereof; and

(g) the sieps taken by the Government
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
(a) and (b) Yes, Sir. Food Processing
Industries have the poiential of generating
considerable employment in the country.
It is estimated that with an investment of
about Rs. 12.000 crores, employment of
about one million man years would be
generated during the Eighth Five Year
Plan period in these industriés.

(c) to (8) Food processing industry has
considerable scope for expansion. In
order to encourage expansion and develop-

ment of these industries, several measures -

have been taken by the Government.

These include formulation of various
developmental Plan schemes for strengthen-
ing of infrastructure such as marketing,
cold storages, training transport, etc. ac-
cordmghlghpnontystamstomodfood

industries, delicencing of most food indus-. -
tries, grant of automatic approvals  of -
foreign -equity collaborations upto 51%
reduction of customs duty on capital goods,
reduct.on/removal of excise duty on many
food products and some packaging mate-
rials, etc. These have been done for ex-
panding the production base as well as ex-
panding the market. In addition, the
Ministry of Food Processing Industries bhas
also formulated a scheme for establish-
ment of Food Processing Training Centre,
particularly, in rural areas under which
necessary training in technological and
managerial aspecis of setting up an enter-
prse is imparted to potential enterpreneurs
for making investment in these industries
in rural areas.

{English]

DABHOL POWER PROJECT

2237. SHRI RAM KAPSE: Wil the
Minister of POWER be pleased to state :

(a) whether the Union Government
have approved the proposal of the Govern-
ment of Maharashtra regarding seiting up
of power station at Dabhol in collabora-
tion with M/s. Enron Power Corpn. of
USA ;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) The propo-
sal for setting up a Power Station at
Dabhol in Maharashtra by Enron Power
Development Corporation (USA) has been
approved from foreign investment angle.

(b) The proposal is to set up, owm
& operate a Natural Gas fired combined
cycle power station of a capacity of 1920
MW (which capacity may be expanded
to 2550 MW at a future date) based on
imported Liquified Natural Gas (LNG) at
an estimated cost of US $§ 2650 million
(Rs. 8480 crores). The total cost of US
$ 2650 million would be financed through
foreign equity of US $ 480 million, foreign
debt of US $ 1480 mllion and the rest.
from equity and debt raised in India. 60%
of the cost amounting to US $ 480 million
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of which - US $ .200.mMion would be
consibuted “dy: M/s. Enron- Power Deve~
$ 280 million would be contributed by
Enron’s. foreign. associates such as Bechtel
Entesprie, Inc. and General Eleetric Com-
pany; USA. . The. project would: be imple-
mented by setting up two separate business
entities—a Power Plant ventyre and
a Foe Suopply venture. The Power
Plant venture would be regponsible

for arramging. financing for both the:

ventures, bdut would focus  speci-
fically “on: turn-key comstruction and long
term operation of the power station. It
will also be responsible for the develop-
ment of the harbour and port facility. The
Fuel Supply venture will arrange for im-
port of LNG, operate & manage conver-
sion, storage -and -supply of LNG for use
as fuel to the Power Plant venture. The
Fuel .Sppply. venture will .also source back-
up fuel (No:. 2 fuel oil) supply for the
power -plant’ venture. All fuel -imports for
the project will be in accordance with the
Government of India policy and regula-
tions.

The project would be set up in associa-
tion with the Maharashira State Electricity
Board who may also participate in the
equity- capital of the proposed Power Plant
venture, . The Government of India weuld
be willing to provide sovereign guarantee
only for loans taken for the project from
the World Bank and Asian Development
Bank or any other bilateral aid sources
that require such guarantee under its
statates :but would not provide such gua-
rantees for External Commercial Borrow-
ings.

Import of capital equipment, compo-
nents and raw materials will be allowed as
per the import policy prevailing from time
to time.

(¢) " 'Enron Power Development Corpo-
ration are discussing the details of the pro-
ject - viz., Power . Punchase, Gowernment

M«Jmmw
with the Maharashtra. S$ate Electricity
Broad and the State Government. The
commissioning schedule will be  knowa
after these details are finalised.

[Translation]

ELECTRONIC EXGHANGB IN
PHULPUR. REGION, U.P.

2038. SHRT RAM PUJAN PATEL:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a)- whether the Government propese.to
set up electromic telephone exchamges in
Phulpur region of U.P.; and

(b) if eo, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF OCOMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Al
the existing telephone exchanmges in Phul-
pur- region (Tehsil) are .already electranic
exchanges. As such there is. no proposal
for setting up electronic exchapges, at
present.

{English]

IMPORT OF FOREIGN FILMS

2239. SHRI SARAT CHANDRA PE-’
TANAYAK : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state : -

(a) whether the Goverpmens arg comsi-
dering any propesal to. extend the agree-
ment with the Motion .Picture  Export As-
sociation of America (MPEAA) for im-
port of foreign films; and

 (b) if so, the details, theroof ?

THE MINISTER OF STATE OF THE
MINISTRY., OF. INFORMATION. AND
BROADCASTING = (SHRI K. P:: SBNGH
DEOD) : (a) Ne Sir. i

.(b). Does. not arise.
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POSTAL FACILITIES IN GUJARAT

2240. SHRI GABHAJI MANGAIJI
THAKORE : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether any significant work has
been done in the field of postal facilities
in* Gujarat, particularly in its towns and
rural areas;

(b) if so, the details thereof; and

(c) the details of the work done durirng
the last year as a result of which postal
facilities have increased in the State ?

THE‘ MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) At present, 8116 post offices in Rural
area and 817 post offices in Urban area
are functioning to provide postal facility
in Gujarat. The postal facilities are being
extended by opening of new post
under Plan Schemes progressively.

offices

(c) 30 extra departmental branch post
offices and 5 departmental sub post offices
have been opened in Gujarat during 1992-
93.

|English]

T.V. TRANSMISSION CENTRE AT
MEDAK

2241. SHRI DATTATRAYA BAN-
DARU : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether the Government propose to
set up a T.V. Transmission Centre at
Medak in Andhra Pradesh;

(b) if so, by when it is likely to be
comumissioned; and

(c) if not, the reasons therefor ?
19—724 LSS/94

Written Answers 2&6

T

THE MINISTER OF STATE OF THE
MINISTRY . OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) Yes, Sir. As per the
present indications, the Low Power TV
Transmitter is expected to be commissioned
into service during 1994-95.

(¢)  Does not arise.

INVESTMENT IN POWER SECTOR

’ 2242. SHRI BOLLA BULLI
RAMAIAH :
DR. JAYANTA RONGPI:
SHRI RAM SINGH KASHWAN :

DR. D. VENKATESWARA
RAO:;

SHRI ARJUN CHARAN SETHI :

SHRI RAMA KRISHANA
KONATHALA :

SHRI MOHAN SINGH
(DEORIA) :

SHRI KASHIRAM RANA :
SHRI SATYA DEO SINGH :

SHRI PAWAN KUMAR
BANSAL :

SHRI N. J. RATHVA :
SHRI SIMON MARANDI :
SHRI SHIBU SOREN :

Will the Minister of POWER be pleased
to refer to the reply given to Unstarred
Question No. 3921 on August 3, 1992 and
state :

(a) the names of the foreign companies
permitted by the Union Government to
invest in power projects in the private
sector, so far;

(b) the total amount involved therein
and the total quantum of power likely to
be generated therefrom after completion,
State-wise; and

(c) the time by which these projects ar@
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) and (b) The
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wtcsllc.wvfing proposals from foreign/NRI

companies to put up Power projects in the

i,

private sector have been duul from
foreign investment angel;

S. Name of the Foreign Oompany/ Name of the Project/  Capacity Provi-
No. NRI State MW) siona] Cost
(Rs. Crs.)
1 2 3 4 5
1. G, V. K. Industries (NRI-USA) , Jegurupadu GBPP, 200 675
Andhra Pradesh
2, Specturm Power Generation Ltd, Kakinada GBPP 200 655
(NRI-NTPC.V.) Andhra Pradesh
3. Asa0k Leyiaal & Nationa] Power  Visakhapatnam TPS, 1000 3000
(UK) Andhra Pradesh
4. Cogentrix Inc. (USA) . Mangajore TPS, 1000 5088
. . Karnataka
5. Baron Power Development Corpn Dabhol CCGT (LNG), 1920 8480
& Genera tiectric Corpn,(USA) . Maharashtra
6. AES Corporation (USA) . Ib-Valley TPS, Orissa 420 2026
7. ST Power Systems (USA) . NLC Zero Unit, Tamil 210 750
Nadu
4950 20674
(¢) The project proponents are discuss- [English]

ing the detaiis inciuding commissioning
schedule with :he concerned State Electri-
city Boaras/>laie Governments.

[Translation]

IMPROVEMENT OF ROADS

2243, SHRI MOHAMMAD ALI
ASHRAF FATHI: Will the Minister of
SURFACE TRANSPORT be pleased to
state the sieps taken or proposed to be
taken to improve the present conditions
of roads throughout the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): Central
Government are primarily concerned with
ampelopment/maintenance of  National
asgaways. For other categories of roads,
the respective States are concerned in the
matter. Improvements of National High-
ways is a continuing activity. An outlay
of Rs. 2,460.00 crores has been earmarked
for development of Nalional Highways in

BUILDINGS FOR POST AND
TELEGRAPH OFFICES IN
WEST BENGAL

2244. SHRI AMAR ROY PRADHAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Government propose to
construct departmeént buildings for Post
and Telegraph offices in West Bengal; and

(b) if so, the details with location theres
of ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) Department of Telecommunications :
DTO-cum-SDO(T) Office Building Cooch-
behar costing Rs. 10.5 lakhs during 93-94.

Department of Posts :

Details of departmental buildings pro-
posed to be constructed in West Benpgal
state are given in the Statement.
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Stratement

Departmental Buildings proposed to be

constructed in West Bengal

POST OFFICE (BUILDINGS)

. Nayasari P.O. (Hooghly)

. Sonamukhi P.O. (Bankura)
. Kidderpur P.0. (Calcutta)
. Jhargram H.O. (Midnapur)

S. Amtala P.O. (Murshidabad)

10.

11.

12.

13.
14,

18.
16.
17.

18.

19.

20.
21.

22.
23,

24,
25.
26.
217.
28.
29.

Burnpur P,O. (Burdwan)

. Bhadreswar P.O. (Hooghly)

. Banarhat P.O. (Jalpaiguri)
. Uttarpara P.O. (Hooghly)
Bharatpur (Murshidabad)
Kalinghat P.O. (Calcutta)
Sech Bhavan P.O. (Calcutta)
Baheri P.O. (Birbhum)
Bargaljhi P.O. (Nadia)
Durgachak P.O. (Midnapur)
Durgapore-3 P.O. (Burdwan)
Postal, Stores Depot, Siliguri
(Darjecling)

S.B. Road, P.0. (Calcutta)

Calcutta A.P. Sorting Office Buildings
(Calcutta)

Barasat HO. (North 24 Parganas)

Postal Stores Depot, Salt Lake
(Calcutta)

Patiram P.O. (W. Dinajpore)

Sandesh Khali P.O. (Norih 24
Parganas)

Hatgacha P.O. North 24 Parganas)
Gokarna P.O. (Murshidabad)
Aranghata P.O. (Nadia)

Barjora P.O. (Bankura)

Pundibari P.O, (Cooch Behar)
Abinashpur P.O. (Birbhum)

 LEGEND

P.O.—Sub Post Office.
H.O.—Head Post Office.

[Translation)]

CLOSED MINES

2245. SHRI BRAHMANAND MAN-
DAL : Will the Minister of MINES be
pleased to state :

(a) the number of mines lying closed in
the country;

(b) whether new deposits of mines have
been discovered ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAYV) : (a) The informa‘ion
is being collected and will be laid on the
Table of the House.

(b) and (c¢) The discovery of new
mineral deposits is a con'inuous process
and the collection of details about all new
deposits would be very time consuming
and the efforts put in would not be com-
mensurate with the results expected to be
achieved.

QUARTERS FOR POSTS AND
TELECOM DEPARTMENT

2246. SHRI CHHEDI PASWAN : Will
the Minis‘er of COMMUNICATIONS be
pleased to state :

(a2) the number of residential staff quar-
ters under each category available with ths
Department of Posts and Telecommunica-
tions. separately as on July 1, 1993;

(b) the total number of residential
quarters allotted to the employees of each
category in both the departments as oa
July 1st, 1993 and the number of em-
ployees out of them belonging to the
Scheduled Castzs/Scheduled Tribes ;

(c) the number of quarters allotted to
the staff unions/associa’jons to run their
offices;

{(d) the number of the Government
quarters apart from the general allotment
allotted to the employees belonging to the
Scheduled Castes/Scheduled Trites in each
category as required under 60 point reser
vatien reaster; and
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(e) the steps taken to fulfil the require-
menis of residential staff quarters in both
the departmonts ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) to (e) The in-
formation is being collected and will be
laid on the Table of the House,

[English}

VISIT OF PRIME MINISTER OF
SRI LANKA

2247. SHRI ANAND RATNA
MAURYA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

{(a) whether the Prime Minister of Sri
Lanka visited India recently:

(b) if so. the bllateral issues discussed
with Indian leaders and the outcome there-
of;

(¢) whether any agrcement has  been
“signed for bilateral cooperation between
the two countries:

(d) if so, the details thereof and the

follow up steps taken by the Government
thereon;

(e) whether he sought India’s assis-
tance to deal with militancy in that coun-
try; and

(f) if so, the response of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) and (b)
Yes, Sir. Mr. Ranil Wickremasinghe,
Prime Minister of Sri Lanka, paid a work-
ing visit to India from 21-23 June, 1993
This was Mr. Wickremasinghe’s first bila-
teral ws't aftcr h= became Prlmc Mlms ter

TS Names of Bndges
No.

“National Highway Works:

1. Ganga bridge on Varanasi-Ramnagar-Mugi:alsarai Bypass on

National H-g. way No. 2

2. Yarmna bridge in Km. 200 on Natuna] Hwhway No 2 at Abra
3. Sarain bridge on Sitzpur Bypass on National Highway No. 24

E &1 Werk:

4. Guagra bridge near Munjhighat on Ballia-Chhapra Road., )

CRF Work:

s. Karhar bndge on Dudhl-Wyndhamganj Road

on May 7, '93, in the new government of
President D. B. Wijetunga, in the wake of
the tragic assassination of President
Premadasa. Sri Lankan Prime Minister’s
meeting with Prime Minister and other
lcaders covered matters of bilateral interest.
In particular, the two sides exchanged
views on the ways and means to further
strengthen the economic, commercial and
technical cooperation between India and
Sri Lanka. The Prime Minister of Sri
Lanka and Prime Minister agreed that the
second session of the Indo-Sri Lanka Joint
Commission should meet early in order to
identify further areas for such cooperation.

(c) No, Sir.
(d) Does not arise,
(e) No, Sir.

(i) Does not arise.

CONSTRUCTION OF BRIDGES, U.P.

2248, SHRI CHETAN P. S. CHAU-
HAN : Wl the Min'ster of SURFACE-
TRANSPORT be pleased to state :

(a) the names of the bridges in the
central sector which are under comstruction
im Uttar Pradesh;

(b) the name of the agencies which are
constructing each of these bridges;

(¢) the expenditure involved thereim and
the amount spent so far; and

(d) the time by which each of
bridges are likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER) : (a) and
td) The names of bridges in central sector
under construction and their targeted dates

thess

of complenon are as undel —

Talgeted dates
of csmplctlon

June. 1995.
June, 1994.
December, 1994.

Ccempletion date  will
depend upon availability
. of sufficient budgetary
drovisions from State
J 'Govemment
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- (b) Public Works Department of Gov-
ernment of Uttar Pradesh is the agency.

(c) These bridges are likely to cost
about Rs. 6058 lakhs:and an expenditure
of about Rs. 3269 lakhs has been imcurred
thereon upto March. 1993,

[ Trq\n.slation]

TARIFF CONCESSION IN FAULTY
TELEPHONES

2249. DR. LAL BAHADUR RAWAL :
Will the Minister of COMMUNICATIONS
bs pleased to state :

(a) whether concession in telephone
tariff is given in case the telephone con-
nection of a subscriber is faulty at least

for more than a week; and
AN

(b) if so, the extent to which the said
concession is given to the subscriber ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) and (b) Yes,
Sir. If the telephone service of a subs-
criber remains interrupted continuously for
7 days or more due to departmental rea-
sons, rebate in rental is granted on the
department’s own initiative, without wait-
ing for the request from the subscriber.
The rebate is as under :

7 to 14 days : prorata rebate in reatal.

more than 14 days: full months’ rem-
tal rebate.

2250. DR. MAHADEEPAK SINGH
SHAKYA :

SHRI NITISH KUMAR :

Will the Minister of STEEL be pleased
to state : '

(a) whether attention of the Govern-
ment has been drawn to a news-item cap-
tioned “SAIL exporting at less than Home
Market Rates” appearing in ‘The Observer’
on June 21, 1993;

_ (b) whether the Steel Authority of
Indiz Limited has not been making supply
of hilletx to the domestic sres]. wmuwufhc:
turing tinits; : '

(c) whether the prices of this raw mate-
rial is higher in the domestic market as
compared to the international market;

(d) whether using this raw material, the
domestic steel manufacturing units export
the finished ‘goods at still higher prices;

(e) if not, the reaclion of the Goverm-
ment thereto; and

(f) whether the Government propose
to impose restriction on the export of such
raw material in order to encourage export
at higher rates ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) Yes, Sir.

(b) The availability of semis including
Billets from SAIL for the market has
been declin'ng over the years with the sole
purpose to utilise as much semis as possi-
ble in finishing mills to run them on maxi-
mum of their capacities for both techno-
logical as well as commercial reasops. The
arisings which cannot be utilised in mills
due to off-heat off-chemstry of short
lengths are utilised under conversion
arrangements to the maximum extent pos-
sible both for the ourpose of value addi-
tion as well as meeting the requirements
of priority sector/industries. A small quan-
tity of Billets (15,000 mts.) has been ear-
marked for the Engineering Export Promo-
tion Council.

(¢) In the international market the prices
of various categories of steel fluctuate
from time to time depending upon the
international trade in Steel. The export
price of steel from countries like Japan,
Germany and Brazil are much lower than
their own internal market prices. There-
fore, a comparision of the domestic prices
of Indian Steel with the International
prices will not be appropriate,

(d) and (e) Export of all items of iron
and steel is freely allowed. Decisions re-
garding items and pricing of export goods
are taken by producers/exporters keeping

_the commercial copsiderations in view.

() No, Sir.
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EXPENDITURE ON ADVERTISE-
MENTS BY DAVP

2251. SHRI SYED SHAHABUDDIN :
Will the Minister of INFORMATION &
BROADCASTING be pleased to state :

(a) the total expenditure on advertise-
ments by DAVP during 1992-93;

(b) its break-up by language and the
number of newspapers utilised, language-
wise; and

(¢) the names of papers in each lan-
guage which received the five highest pay-
ments on this account during the year,
language.wise with the amount so paid ?

\

THE MINISTER OF STATE OF THRE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) During the year 1992-93
DAVP committed an expenditure of
Rs. 29,86,27,428 /- towards press adver-
tisements released on behalf of various
Ministries/Departments.

(b) The languagewise breakup of the
expenditure along with number of news-
papers utilised languagewise is given in the
statement 1.

(¢) The Staternen:-I1 showing names of
five papers in cach language which would
receive highest payments for the year 1992-
93 is attached.

Statement I

EANGUAGEWISE NO. OF NEWSPAPERS AND EXPENDITURE
COMMITTED DURING THE PERIOD FROM 01-04-1992 TO 31-03-1993.

8L

Language No. of Papers Ambount (Rs.)
No.
1. English ) T 2% 114061800.00
2. Hindi 2455 92978847.00
3. Urdu . 314 12232393.00
4. Pupjabi . 150 8603269.00
5. Marathi L . 89 12488068.00
6. Gujarati L. . 93 10307039.00
7. Sindhi 14 609632 00
8. Assamese 29 ' 2239016.00
9. Bengali 225 14606832.00
10. Oriya 44 4073765.00
11. Tamil 55 7718527.00
12. Telugu 60 4277695.00
13. Malayalam 52 10453195.00 _
14. Kannada 40 3734311 00 °
15. Sanskrit 6 16982.00
16. Nenali 4 90347.00
17. Mizo 2 97248.00
18. Khasi 2 27865.00
19. Konkani . 2 5097.00,
 TOTAL: N 25867742800
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Statement 11

NAME OF FIVE NEWSPAPERS INBACH LANGUAGE WHICH WOULD
RECEIVE HIGHEST PAYMENTS FOR THE YEAR 1992-93.

Sl. Languaéew PTewspaper Name City " Amount (Rs.)
No.

1 2 3 4 5 )
1. Hpglish Employment News Delhi . 32266898.00
2. English Hindustan Times Delhi . . 18493767.00
3. English Times of India Bombay . . 8652770.00
4. English The Telegraph Calcutta 6005548.00
5. English Tribune Chandigarh . 5212215.00
1. Hindi Navbharat Times Delhi . 7569532.00
2. Hindi Punjab Kesari Jalandhar 7363938.00
3. Hindi Purjab Kesari Delhi 3639647.00
4. Hirndi Hindustan Delhi 3459944.00
5. Hindi Rajasthan Patrika Jaipur 2256056.00
1. Urdu Pratap Delhi . 517660.00
2. Urdu Siyasat Hyderabad . 503158.00
3. Urdu Pasban Bangalore 497662.00
4. Urdu . Quami Awaz Delhi 422863.00
5. Urdu Inquilab Bombay 383717.00
L. Punjabi Ajit Jalandhar 2754887.00
2. Punjabi Punjabi Tribune Chandigarh . 466338.00
3. Purjabi Jag Bani Jalandhar 394222.00
4. Purjabi Akali Patrika Jalandhar 359048.00
5. Punjabi . Suraj Ludhiana 313545.00
1. Marathi Maharashtra Times Bombay 2086018.00
2. Marathi Lokasatta Bombay 1874905.00
3. Marathi Navakal Bombay 1541374.00
4. Marathi Sakal Pune . 1166958.00
5+ Marathi Lokmat Nagpur 889656.00
1. Gujarati Gujrat Samachar Ahmedabad 2968050.00
2. Gujrati Sandesh Ahmedabad 1575448.00
3. Gujrati Sandesh Baroda 507095.00
4. Gujrati Phul-Chaab Rajkot 430673.00
5. Gujrati Jai Hind Rajkot 408255.00
1. Sindhi Hindu Ahmedabad 220210.00
2. Sindhi Hindu Ajm:r 154274.00
3. Sindhi . . Hindustan Bombay 107953.00
4. Sindhi . Bharat Bhoomi Ajmer . . 78285.00
5. Sindhi . . Rajya Desh Ajiner . . 7480.00
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1 2 3 - 4 5
1. Assamese . Dainik Janambhumi Jorhat . 711732.00
2. Assamese . Dainik Asam Guwahati . 622192.00
3. Assamese . Nutan Dainik Guwahati . 258255.00
4. Assamese Ajir Asom Guwahati 233304.00
5. Assamese . Prajantantra Imphal 152484.00
1. Bengali Ananda Bazar Patrika Calcutta 5299398.00
2. Bengali Aajkal Calcutta . 2857219.00
3. Bengali Bartaman Calcutta . 2137856.00
4. Bengali Ganashakti Calcutta . 709531.00
5. Bengali Uttar Banga Sambad Siliguri . 409348.00
1. Oriya Samaj Cuttack 1097475.00
2. Oriya Prajatantra Cuttack . 772382.00
3. Oriya Sambad Bhubaneshwar 518901.00
4. Oriya Dharitree Bhubaneshwar 511966.00
5. Oriya Kurukshetra Rourkela 182504.00
1. Tamil Thanthi Madras 1778627.00
2. Tamil Dinamangi Madras 567455.00
3. Tamil Dinamani Maduraj 500104.00
4. Tamil Dinakaran Madras 485448 .00
5. Tamil Kumari Murasu Nagarcoil 423801.00
1. Telugu Udayam Hyderabad . 979945 .00
2. Telugu Udayam Vijayawada . 450853.00
3. Telugu Andhra Jyoti Hyderabad 330844 .00
4. Telugu Udayam Tirupati 226916.00
5. Telegu Vijayabhanu Vishakapatnam 224679.00
1. Malayalam . Malayala Manorama Kottayam/

Trivandrum . 2847714.00
2. Malayalam . Kerala Kaumudi Trivandrum . 1048383.00
3. Malayalam . Mathrubhumi Calicut 1031316.00
4, Majayalam . Mathrubhumi Cochin 970175.00
5. Malayalam . Malayala Manorama Calicut 770607 .00
1. Kanrada Kannada Prabha Bangalore 1316432.00
2. Kannada Udayavanij Manipal 798793.00
3. Kannada Samyukta Karnataka Hubli 522817.00
4, Kannada Mungaru Mangajore 216032.00
5. Kannada Samyukta Karnataka  Bangalore 158682.00
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1 2 3 4 5

1 Sanskrit . . Yuggati Gorakhpur . 4165.00
2. Sanskrit . . Gandiyam Varanasi . - . 3814.00
3. Sanskrit . . Bharti Jaipur 3510-00
4. Sgnskrit . .  Arvacheena Sanskritam  Delhi .« - 2169.00
5. Sanskrit . . Sanskritamritam Delhi . . . 1800.00
1. Nepali AJ Ko Sikkim Gangtok . . 78249.00
2. Nepali Himaii Bela Gangtok . . 5313.00
3. Nepali Himgiri Gangtok ., . 3743.00
4. Nepali . . Wichar Gangtok . 3042.00
‘1. Mizo Harhna Aizawal 94622 .00
2. Mizo . Poknapham Imphal 2626.00
1. Khasi . . Dongmusa Guwahati 18154.00
2. Khasi . . U Peitngor Shillong . 9711.00
1. Konkani . . Poinnari Bombay 2940.00
2. Konkani . . Gulab Panaji 2157.00

RECOVERY OF DUES BY CALCUTTA
PORT TRUST

2252, SHRI MANORANJAN BHAKTA :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

{a) whether the Calcutta Port Trust has
to rtecover marine dues from different
sources; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes Sir.
Calcutta Port Trust recovers marine dues
on account of towage, pilotage, berthing
mooring docking.

(b) These dues are recovered because
the Port provides these services.
20—724 1.5§S/94

WORLD BANK FUNDS FOR UPGRA-
DATION OF HIGHWAYS

2253. SHRI GEORGE FERNANDES :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whehter Canada is likely to partici-
pate in a World Bank funded programme
to upgrade India’s national high-ways;

(b) whether any memorandum of under-
standing has been signed in this regard;
and

" (c)if so, the details thereof

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No,
Sir.  There is no such proposal at pre-
sent.

(b) and (¢) A Memorandum of Under-
standing has been signed with Canada for
technicall exchange and cooperation in a
number of areas covering pavement design,
expressway planning and operations and
managment etc. ’
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ABOLITION OF INTER-STATE TRANS-
PORT PERMIT

2254 SHRI HARIN PATHAK : Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether there is any proposal for
abolishing the inter-state transport permit;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) Does not arise.

[Translation]

CAPACITY OF TELEPHONE EXCHAN-
GES IN PUNJAB

2255. SHR1 JAGMEET SINGH BRAR:
Will the Minister of COMMUNICATIONS
be pleascd to state :

(a) the existing and utilised capacity of
telephone exchanges in Punjab at present;

(b) whether the Government propose
to increase the existnig capacity of these
exchanges; and

¢) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Existing capa-
city as on 30-6-93—314781.

Utilised Capacity as on 30-6-93-—273066

(b) Yes, Sir. N
(c) 77404 lines capacity will be added
during 1993-94 in Punjab Circle in the
form of 7 urban & 67 rural exchanges as
per details given below :

Sf. Name of SSA Capacity to be
No. increased
1. Amritsar . . . . . . 6000
2. Bathinda . . 940

3. Chandigarh . . 12424
4, Ferozepur . . 8020
S. Hoshiarpur 1704 /
6. Jajandhar 13740
7 Ludhiana 25948
8. Pathankot 2964
9 Patiala 3932
10. Sangrur . 1732

77404
[English} (c) if so, the details thereof;

COMPLAINTS BY GERMAN COMPA-
NIES ON INDIAN COLLABORATORS

2256. SHRI G. DEVARAYA NAIK
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) the details of complaints received
by Indian Mission in Bonn, Germany
during the current year from some German
companies regarding their Indian colla-
borators;

(b) whether the Mission has taken any
steps to resolve the issues;

(d) whether the Government have taken
up this matter with that country so as
to strengthen bilateral economic relations
between the two countries; and )

(e) if so, thé facts and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED) : (a)
Complaints have been received by the Em-
bassy of India, Bonn, Germany during_ the
current” year from some German pames
rcgarding their Inidan collaborators.
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Against

Complainant Nature of
Complamt

DM Harald Damel Wood Touch Non-delivery
Gaublic 8 813, Anna Salai, of goods
7000 Mount Road,
Stuttgart 31 Madras
Erich Langschwager Tanchem Tadia Non-delivery
Sonnenhalde 16, Calcutta of leather goods
7022
Leinfelden
Mati’s Muthu Iaternational Agency Mgreement
Vertrieb Karur Claim for
Hiddenhausen compensation
Pfister GmbH Transweigh (India) Breach of
Augsburg ‘Bombay contractual

obligations.
Treuhand Sanjay Non-fulfilment
Anstalt Dalmia of committments.
Hunge:- TMivent Structruals Non-fulfilment
Hydraulic- Naini, Allahabad of commitment
Gruppe State Bank of India of payment
8770 Lohr against L/C
(b) Yes, Sir. SHRI GUNVANT RAMBHAU
.. SARODE :
(c) The FEmbassy of India, Bonn has

taken up the matter with the parties con-
cerned as well as the Trade Dispute Cell
of the Ministry of COMMERCE and the
concerned EPCs. The Embassy is follow-
ing up on all these cases and in One of
them ie. complaint by Erich Langschwu-
ger against Tanchem India, the matter has
teen successfully resolved.

BN

(d) Yes. Sir.

(¢) These matters have been discussed
in general terms with German atuhorities
Both sides share interest in strengthening
bilatera]l economic relations.

[Translation]

T. V. SERIALS “MAHABHARAT” AND
“CHANDRAKANTA SANTATI”

-2257. SHRI SURYA NARAIN
YADAV :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Government propose
to retelecast T.V. Serial on ‘Mahabharat’
and telecast ‘Chandrakanta Santati’; and

(b) if so, by when these are likely to
be telecast ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) Retelecast of old
serials is considered by Doordarshan keep-
ing in mind’ their programme requirements
from time to time. It is not, therefore,
possible to indicate any firm date for the
retelecast of the serial Mahabharat, The
serial Chandrakanta Santati would be sche-
duled for telecast as soon as the producer
completes tbe‘?xécessary formalities speci-
fied by.Doordarshan. -
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CONDITIONS OF NATIONAL HIGH-
WAY NO. 7

2258. SHRI SHIBU SOREN : Wili the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether the condition of National
Highway No. 7 is in bad shape for a long
time;

(b) if so, the steps taken to carry out re-
pairs of this road during each of the last
three years,

(c) whether financial assistance was given
by the World Bank for repairs, exten-
sion and widening of this Highway:

(d) if so, the steps taken in this regard
since January 1992, tll to date; and

(e) the time by which improvement
work of this Highway is likely to be com-
pleted ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER! : (a) No,
Sir.  National Highway No. 7 is generally
kept in traffic worthy condition by taking
up necessary repairs from time to time
within the uvailable funds.

(b) Does not anse.
(c) No. Sir.
(d) Does not arise.

(¢) Improvement of National Highway
is a continuing activity and as such question
of indicating likelv date of completion does
not arise.

[English)

ELECTRONIC EXCHANGES IN ORISSA

2259. SHRI ARJUN CHARAN SETHI:
Will the Minister of COMMUNICATIONS
be pleased to refer to the reply given to
Unstarred Question No. 4495 on Decembe:
21. 1992 and state :

(a) Whether the all proposed electronic
cxchanges have been comymissioned:

(b) if not, the reasons therefor:

(c) the places where the exchanges are
yet to be commissioned:

(d) the time by which these are likely
to be commissioncd;

——

(¢) whether the STD facilities are likely
to be provided at Barapada, and Bhandari-
pekhari by the end of the 1993-94 in
Orissa; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) Yes, Sir.

(b) to (d) Does not arise in view of
a’ above.

(e} No, Sir.

(f) These are very small exchanges and
wre not covered by the policy guidelines
for priority for provision of STD during
1993-94. However, all exchanges arc plan-
ned for provision of STD during the 8th
Plan pericd.

FRENCH TENNIS FEDERATION FOR
TELECAST RIGHTS

2260. SHRI SRIKANTA JENA : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the French Tennis Federa-
ton had approached the Doordarshan for
selling its telecast rights of the grand
slam championship;

(b) whether telecast rights were sold to
a Hong Kong based company who in turn
sold the rights to a Bombay based com-
pany;

(c) whether Doordarshan purchased the
telecast rights from the Bombay based
company at a price much higher than the
original French offer to the Doordarshan;
and

(d) if so, the reasons for not accepting
the direct offer made by the Federation ?

THE MINSTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 K. P. SINGH
DEO) : (a) No, Sir. The move to acquire
the telecast rights was dnitiated by Door-
darshan.

(b) Such a deal had reportedly been
done,
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{c) No, Sir. The telecast rights were
acquired by Doordarshan directly from the
French Tennis Federation,

(d) Does not arise.

EXPORT OF STEEL

2261. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL be pleased to
state :

a) whether the Government have any
proposal to increase the export of steel;

(b) if so, the target fixed for the Eighth
Plan;

(c) the steps taken to gear up major
steel units for increasing the export of
steel;

(d) the response of the major steel units
thereto; and

te) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) Government are
making efforts to increase the overall
exports of the country. Due to sluggish
domestic demand, steel producers are seek-
ing export markets.

(b) It is expected that export of steel
from India will increase to 2.5 million
tonnes by the end of Eighth Five Year
Plan i.e. 1996-97.

(c) to (e) Export of steel depends upon
the demand in the internaional market and
the prevailing international prices. The
main producers of steel are making con-
tinuous efforts for improvement in quality
and reduction of costs which will make
them more internationally competitive.
The export of iron and steel by main
producers increased from 3.87 lakh tonnes
valued at Rs. 283 crores in 1991-92 to 9.1
lakh tonnes valued at Rs. 708 crores in
1992.93,

[Translation]
REGISTRATION OF NEWSPAPERS
AND WEEKLIES

2262. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether a number of applications
for registration of newspapers and weeklies
are pending with the Office of the Registrar

of Newspapers;
-
(b) if so, the reasons for delay in dis-
posing of the applications; and

(c) by when these are likely to be
cleared ?

“THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) A certain number of
applications for registration of newspapers
are pending with Registrar of Newspapers
for India for want of completion of the
necessary formalities required under the
PRB Act by the publisher, These appli-
cations can be cleared by RNI on receipt
of the required documents, complete in all
respects, from the concerned applicants.

[English]

RURAL ELECTRIFICATION AND
ENERGISATION OF PUMPSETS

2263. SHRIMATI MAHENDRA
KUMARI :

SHRI SOBHANA DRESSWARA
RAO VADDE:

SHRI GIRDHARI LAL BHAR-
GAVA :

Wil the Minister of POWER be pleased
to state :

(a) the target fixed for energisation of
irrigation pumpsets for each State during
the last three years and the achievement
made so far;

(b) the amount received for the Rural
Electrification  Corporation from the
National Bank for Agricultural and Rurat
Development during the above period in
each State; and

(c) the target fixed for rural electrifica-
tion and energisation of pumpsets for
1993-94 and Eighth Five Year Plan and
the allocation for each State in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) Target fixed
for energisation of irrigation pumpsets and
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achievement during the last three years is electrification of 50,000 villages (including
given' in Starement . 10,000 through non-conventional energy
sources). The State-wise targets are, how-
ever, decided on year to year basis during
the Annual Plan discussions, keeping in
view the availability of financial resources

(c) The 8th Five Year Plan cnvisages and other necessary inputs for rural elec-
the energisation of 25 lakhs pumpsets and trification programme.

(b) State-wise disbursement of funds
during the last three years by NABARD to
SEBs is given in Statement 1I.

Statement-T
Si.  States 1990-91 1991-92 1992-93
NO. A N - - A )
Target Ach, Target Ach, Target Ach,
1 2 3 4 5 6 7 8
1. Andhra Pradesh . 66360 81,794 39200 80,609 53,000 120,552
2. Arunachal Pradesh . — 0 0 0 — —
3, Assam . . . 400 137 0 161 — —
4 Bihar . . . 10,000 5,514 2,000 2,712 3,955 2,592
5.Goa . . . — 232 0 '320 360
6. Gujarat . . 20800 25063 10,00 23,771 15500 26,286
7. Haryana .. 10200 10313 6700 23316 15000 14,478
8. Himacha] Pradesh . 80 179 40 177 — 105
9, Jammu & Kashmir . 250 327 85 308 — 256
10, Karnataka . ., 12,660 70,138 11,420 72879 14,000 52,537
11. Kerala . . . 12920 15902 5075 20,837 7,500 22,200
12. Madhya Pradesh . 63000 85500 42,750 58,315 26,000 50,198
13, Maharashtra . . 60460 101987 48300 88388 45000 57,815
14. Manipur .. — 0 0 0 — —
15. Meghalaya . . — 0 (1] 0 — —_
16. Mizoram .. — 0 0 ) — -
17. Nagaland . . - 0 o' o 45 —
18, Orissa ., . . 3,600 5,574 2,900 4852 5,700 3,259
19, Pugjab . . . 14500 44237 10,500 20,579 11,000 17,303
20. Rajasthan .. 14200 33987 10450 25100 23,000 25,014
21, Sikkim . . . — 0 0 0 — —
22, TamilNadu . . 22000 41,070 24,400 41077 18000 43,110
23, Tripura . . . 80 9% 30 100 100 100
24, UttarPradesh . . 16,100 18,506 12,500 22,134 12200 17,524
25, West Bengal . . 8,450 9275 7,480 3,218 6,750 2,316

TOTAL (STATES) 336060 549925 233930 488853 26750 456,005

TOTAL (UTs) . 700 822 600 718 — 567

.TOTAL .
(ALL-INDIA) . 336760 550747 234,530 489,571 2,56,750 4,56,572
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Statement-1I
NABARD's Refinance Assistance for REC-SPA Scheme ,
gi Name of the State 199091 1991.92 1992.93
0.
Alloc, Ach.  Alloc. Ach.  Alloc.  Ach.
T T 3 4 5 6 7 8
1. Haryana 250 237 566 130 190 160.186
2. Punjab 175 175 46 36 185  21.560
3. Rajasthan 500 462 482 376 353 .24.433
\4. Orissa . ) 270 264 — 99 210 17.280
S. West Bengal 450 365 499 196 425  25.625
6. Madhya Pradesh 3,123 3,123 2,500 1,414 962 218.235
7. Uttar Pradesh . 300 186 130 91 100 31.720
8. Gujarat ; 800 820 1,132 1,122 1,000 532.117
9. Maharashtra . . 4,100 3,832 3752 3209 3,500 2,967.565
10, Andhra Pradesh 1,900 1,981 3,581 1,985 2,950* 1,879.377
11, Karnataka 57 36 — — 700 —
12. Kerala 410 407 632 455 325 258.798
13. Tamil Nadu 1,500 1,586 1,680 1,546 1,600 1,358.766
TOTAL:  -. 13835 13456 15,000 10,659

12,500 7,482.662

*An additiona] allocation of Rs. 822 lakhs was made to A.P.
Note:—NABARD has not sanctioned any new schemes in States which have defaulted

in repayments due to the Bank,

Alloce,
Ach,

— Allocation
—Achievement

ELECTRONIC EXCHANGES IN
ANDHRA PRADESH

2264. SHRI SOBHANA DREESWARA
RAO VADDE: Will the Minister of
COMMUNICATIONS be pleased to state :

(a) the number of electronic exchanges
in Andhra Pradesh at present, district-
wise; :

(b) whether the Government propose to
set up some more such exchanges in the
State; and

(¢) if so, the
thereof ?

details with location

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : (a) 927 clectronic
exchanges are working in Andhra Pradesh
at present. District-wise details *are given
in Statement I,

(b) Yes, Sir.

(c) The details are given in Statement
1.

- ¢ N
i

Statement.I
DISTRICT-WISE DETAILS- ELECTRONIC
EXCHANGES IN ANDHRA PRADESH

Si. Name of the SSA Tota} No. of
No. Electronic
Exchanges
as on 31-7.93,
1. -Adilabad © 32
2. Ananthapur 46
3. Chittoor . . . 60
4. Cuddapah . . - 30
5. East Godavari 82
6. Guntur . 85
7. Hyderabad . 17
&, Karimnagar 25
9. Khammam . 53
10, Krishna 58
11, Kurnool . 61
12, Mahabubnagar 36
13. Madsk . 12
14, Nalgonda 22
15. Nellore . 31
16, Nizamal 15
17. Prakasam 25
18. Rangareddy 52
19. Srikakulam 33
20. Vishakapatnam 35
e s
. arangal « .
23, West Godavari “ . 86
Total 9R7
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Statement-II

ANDHRA PRADESH TELECOM CIRCLE—ELECTRONIC EXCHANGES PROPOSED
DURING THE YEAR 1993-94.

Sl.  Name of the Stn. Type Capacity
No.
NAME OF DISTICT : ADILABAD
1. Adilabad . . . . . . . C-DOT SBM 1400
2. Sirpirkagaznagar 20d) . . o« SRPLRT 384
3. Bellampalli . . . . . S12PHT 384
4. Bhainsa . . . . . . . SI2PLLT 384
5. Dandepalli . . . . . . 128 PC-DOT 88
6. Laxmanchanda . . . - . 64 MILT 56
7. Niguva . . . - . . . 64 MILT 56
NAME OF DISTRICT : ANANTAPUR.
1. Indipetri . . - . . . . SI2PILT 334
2. Anantapur . . . . .  CDOT SBM 1400
3. Kudur . . . . . . . 128 P C.DOT 88
4. Bemmanahal . . . . . . 128 PCDOT 88
5. Nalluru . . . . . . . 128 PCDOT 88
6. Patnam . . . . - a . 64 MILT 56
7. Peddavaduguiu . . 64 MILT 56
NAME OF DISTRICT : CHITTOOR-
1. Puttur . . . . . . . SI2PILT 384
2. PFilor . . . . - . . S12PILT 384
3. Pakala . . . . . . 200 PAM 192
4, B.Kothakota (2nd) . . - . 128 PCDOT 88
S. Gurramkonda . . . . . 128 P C-DOT 88
6. Damalacheruvu 128 P C-DOT 88
7. Horsely Hills . 64 MILT 56
NAME OF THE DISTRICT : CUDDAPAH
1. Yerraguntla . . . . . . 512PC-DOT 20
2. Chilamakur . . . . . . 128 PC-DOT - 88
3. FEruvapalem . . . . 128 P C.DOT 88
4. Duvvur . . . . 128 PC-DOT 88
5. Mangampeta . . 64 MILT 56
NAME OF DISTRICT : GUNTUR
1. Mangalagiri . . 512 P C-DOT 1000
2. Tanali . C-DOT MAX-I 2500
3. Vinukonda . . . . . 512 PILT 384
4, Macherla . . . . . 512 PILT 384
5, Sattenapalli . . . . . S12PLLT 384
6, Baptala . . .. 512 PILT 384
7. Ponnur . . B . S1I2 PILT 384
8. Konfrupadu (2nd . . 128 PCDOT 88
9 Vatticherukuru (2nd) . . . 128 PCDOT 88
10. Donepudi . . . . . . 128 PC.DOT 88
11, Prathor2ad) . . . . . . 128PCDOT 88

|
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Sl. -~ Name of the Stn, Type Capacity.

NAME OF DISTRICT ; EAST GODAVARL
1. Amalgpuram . . . . . . 512PCDOT 420
2 Yasam . . . . . . . SI2PIT 384

3. Yelaswaram . . . . . . S12PILT 384

, NAME OF DISTRICT : HYDERABAD.

1. Saifabad-VI ., . . . . . Siemens . 20K

2, Musheerabad . . . . . ., E.JORLU 1K

3, Charmjpar . . . . . . EI10BRLU : 7K
4. Secunderabad . . . . . EI10BRLU 6K . .
5. Golconda . . . . . . E-10B SK -
6. JubileeHis . . . . . . EI0BRLU . 5K

7 Gachibowi . . . . . . E-0BRLU 1K

8. Other RLU expansions . . . . E-10 RLUs 6K
9 Shamshabad . . . . . . CDOTSBM 1000
10. Kompally . . . . . . Si2PLT 384 -
11. Shameerpet . . . . . . SI2PILT 384
12, Sanghinagar . . . . . . SI2PILT 34
13, Daswpally . . . . . . 64MILT 56
4. Dubbacherla . . . . . . G64AMILT . 56

15. Ennaram . . . . . . 18PCDOT 88
16, MaliV.Nagar . . . . . . GAMILT 56
17. Marripally . . . . . . 128PCDOT 88
18. V. Nagulapally . . . . . 128PCDOT 88

19 Yellampet . . . . . . 128PCDOT 88
20. Gadisinagapur . . . . . . G4MILT ’ S 56
21. Kanckal . . . . . . . GAMIT 56
22. K. Raviryal . . . . . . 64 MILT 56
23, MDRPally . . . . . . G4MILT 56 .
24 Manchala . . . . . . 64MILT 56 -
25, Peddapul . . . .. . . 64MILT 567
26. Rachaloor . . . R 64 MILT 56
27 Rajpole . . . . . . . G64AMILT 86 -
NAME OF DISTRICT : KARIMNAGAR.

1. Pedapali - . . . . U 0.0 S2PIT o
2. Karimoagar . . . . .. .. CDOTSBM 1000 ..
3.) FC . . . . . . . S12PLT TS
4 Vemulavada . . . . . . SI2ZPLT = - . 384
S 'Ramagundam . . . . . . 2xI28 P C-DOT 160

6. . Mukaaur . . « « .+ . 128PCDOT : 88

7 Gangadhara . . .0 . . . 84 MIT : 56

21--724185/94 7
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S\ Name of the Stn. Type Cxpacity
No.
NAME OF DISTRICT :KHAMMAM
1. Y¥¢jundu . 512 PLT 384
2| Kkammam RLU 3000
3. Khammam . . ‘D. TAX 560
4. Satyanarayanapuram 128 P C-DOT 88
5 Kunavaram . i28 ¢ GDOT 88
8. Aswaraopet (2nd) 128 P C-DOT 88
7. Burgampahad . 128 P C-DOT - 88
8. Dammapet . 128 P C-DOT 88
9. Mukundapuram 64 PMILT 56
10. Mondikunta 64 PMILT 56
11. Nagupalli 64 P MILT 56
12, V. K. Puram 64 P MILT 56
13. Annapureddipalli 64 P MILT 56
14 Yagupalli 64 P MILT 56
NAME OF DISTRICT : KRISHNA
1. Kaikaluru (2nd) 512 PILT 284
2. 'Hanuman Junction 512 PILT 384
3. Vijaywada E-10B RLU 10K
4. Xankipadu C-DOT SBM 1K
5. Bhackarapraopet 128 P C-DOT ‘88
6. Bhujabajapatnam 128 P C-DOT -88
7. Putrola 128 P C-DOT 88
8. Polavaram 128 P C-DOT 88
9. Avanigadda . S12 PILT 384
10. Ramavarapupadu (2and 128 P C-DOT 88
11. Gennavaram 128 P C-DOT ‘88
12. Bandipalem . ‘64 MILT 56
NAME OF DISTRICT : KURNOOL
1. Nandya] . |, . C-DOT MAX-I 2K
2. Yomiganur 512 P'ILT 384
3, Adoni 512 PILT 384
L NAME OF DISTRICI : MAHABUBNAGAR
1. Shadnagar . C-DOT SBM 1K
2. Amanagargallu 200 ESAX 182
3. Mahabubnagar GDOT MAX-1 3K
4. Moosapet . 128 P C-DOT 88
5. Khilaghanapur ‘64 PMILT 56
6. Urukonda . 64 PMILT 56
NAME OF DISTRICT :MEDAK
1. Dolaram . . . S12 PILT 984
2. - Shankarampat-| . . 128 P C-DOT .88
3. Narsapur 2nd) . . 128 P C-DOT "88’
4. Tekmal _ . . . "G4 PMILT 56
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L Name of the Stn. Type " Capacity
No.
NAME OF DISTRICT : NALGONDA
1. Nalgenda ... .  CDOT SBM 1400
2. Kodad . . . . . . . C-DOT SBM 1000
3. Nidamanur . . . . . . 128PC.,DOT 88
4. Koyyalagudem . . . 128 PC. DOT 88
g. Mettampally . . 128 P C. DOT 88
. Halida . . . . 128 PC. DOT 88
7. Vishoupuram . . 64 P MILT 56
8. Tripuraram . . . . 64 P MILT 56
9. Dindi . . . 64 P MILT 56
NAME OF DISTRICT : NELLORE
1. Gullurpet . . . . S512PILT 384
2. Gudur . . C-DOT SBM 1400
3. Nellore . . . C-DOT SBM 1000
4. Chittamure . . 128 P C.DOT 38
S. Bitragunta . .. 128 P C. DOT 88
6. Manubolu . . . 128 PC. DT 88
7. Turimella . . . . 128PC.DOR 88
8. Kaluroya . . . . 128PC.DOT 88
9. Damaramadugu . . . 128PC.DOT 88
10. Indukurupeta . . 128 P C. DOT 88
11. Udayagiri . . . 128 P C. DQT 88 -
12. Somasila . . . 64 MILT 56
13. Annamedu 64 MILT 56
14. Dagadarthy 64 MILT 6.
NAME OF DISTRICT : NIZAMABAD
1. Bheemgal (2) . . . . 128PC,DOT 8%
2. Pitlam . . . . Do. 38
3. Dichpally . Do. 3
4. Nandipel . Do. 88
5. Bicknoor . . Do. 88
6. Nagireddypeta . . Do. 88
7. Potangal . . . Do. 38
8. Morthad . . Do- 88
9. Domakonda . 64 MILT 56
NAME OF DISTRICT : PRAKASHAM
1. Chirala . . . C.DOTSBM 1400
2. Addanki . . . 512 PILT 384
3. Podili . . « 200 ESAX 192
4. Giddalur . . . . . S12PILT 384
S- .Cumbum . . . . 128 PC-DOT 38
6. Maruturu (2nd) . . 128 PC-DOT 38
7. Donakonda . . . . 64 MILT 56
8' -Koodooi « . L

e e« . GAMLT
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SI. Namc of the Stn. : Type * Capacity
No.
NAME OF DISTRICT :SRIKAKULAM
1. Srikakulam . . . . . . 2048 PILT 1535
2. -Allinagaram . . . . . . 128 PC-DOT 88
NAME OF DISTRICT: VISAKHAPATNAM
1. Anakapalli . . . . . . C-DOT SBM 1200
2. Goapalapatnam . . . . . C-DOT SBM 1000
3. Visakhapatnam . . . . . EIOB RLU 5000
4. Sagur Estate . . . . . . S12PILT 384
5. Madhurawada (3rd) . . . . 128 P C-DOT 88
6. Lankelapalem (2nd) . . . . . 128 PC-DOT 88
7. Kotauratlh . . . . . . 128 PC-DOT 88
NAME OF DISTRICT : VIZIANAGARAM
1. Parvathipuram . . . . . S12PILT 384
2. Bobbili . . . . . . . S1I2PILT 384
3. G.L.Puram . . . . . . 128 PC-DOT 88
4. Kurupam . . . . . . 128 PC-DOT 88
5. Jonnavalasa . . . . . . 128 PC-DOT 88
6. Pydibhimavaram R . . . . 128 PC-DOT 88
NAMET'DF DISTRICT : WARANGAL
1. Warangal . . . . . . 1.10BRLU 500
2. Raghunathapalli . . . . . 128 PC-DOT 88
3. Govindaraopet . . . . . 128 PC-DOT 88
4. Chanapur (M) . . . . . 128 PC-DOT 88
5. Warangal (Rural) . . . . . 128 PC-DOT 88
6. Rachannapet . . . . . . 128 PC-DOT 58
7. Warangal (STDPT’s) . . . . 128 PC-DOT 88
8. Kurni . . . . . 64 MILT 56
9. Gudur . . . . . . . 64 MILT 36
NAME OF DISTRICT: WEST GODAVARI
1. Jangareldygudem . . . . . S12PILT 384
2. Eluru . . . . . . . ICP Expa. 1500 .
3. Tanuku . . . . . .  C-DOT SBM 1000
4. Palakole . . . . . . . C-DOT SBM ~1000 -
S. Tadepalligugdem . . . . . C-DOT MAX- *'3000
6. Narsapur . e . . S12PILT © 384
- 1. _Mahadevapatnam . . . .. '128 P C-DOT 88
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_[Translation]

INTRODUCTION OF MAXICAB
SERVICE

2265. SHRI BRIJ BHUSHAN SHARAN
SINGH : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the State Transport Autho-
rity, Delhi Administration has decided to
“introduce Maxicab service in congested
areas of Delhi;

(b) if so, the details thereof;

(c) the points proposed to be connected
with the proposed service; and

(d) the time by which this service is
likely to be started ?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.
" (b) The State Transport Authority Gov-
ernment of National Capital Territory of
Delhi issued a public notice inviting appli-
cations for grant of 100 Maxicab permits
to ply in congested areas of Delhi. So far
34 applications have been received.

(b) (i) Red fort to Fateh Puri.
(ii) Red fort to New Delhi Railway
Station.
(iii) Red fort to I.S.B.T.
(iv) I.S.B.T. to Shahdara.
(v) Kauria' Pul to Shahdara.
(d) The services will start after the
S.T.A. grants permits to the eligible can-

didates after the scrutiny of the applica-
tions.

[English])
" TRANSFER OF MISSILES BY CHINA
TO PAKISTAN
2266. SHRI HARI KISHORE SINGH :

SHRI CHANDRAIJEET YADAV :

SHRI JAGAT VIR SINGH
DRONA:
SHRI BOLLA BULLI
RAMAIAH:.
" "Will the Minister of - EXTERNAL
AFFAIRS be ‘pleased ‘to state’y.. . -

(a) whether the Government are aware
of the recent reports regarding transfer of
missiles and missiles parts from China to
Pakistan;

(b) whether the Government have taken
up/propose to take up the matter with
China; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes Sir.

(b) and (c¢) Government have consis-
tently expressed our concern to the Chinese
regarding supply of sophisticated arms and
missiles to Pakistan beyond its legitimate
requirements which poses a threat to India’s
security and is not conducive to the main-
tenance of peace and stability in South
Asia, the latest such occasion being the
sixth meeting of the India-China Joint
Working Group held in New Delhi on June
25-28, 1993. Government have addi-
tionally stressed the need for avoidance of
actions that may negate mutual confidence
and understanding between India and
China.

DEVELOPMENT OF NATIONAL HIGH-
WAYS IN KERALA

2267. PROF. K, V. THOMAS : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) the scheme of the development of
National Highways in Kerala; and

(b) the amount earmarked for the repair
of National Highways and bridges in
Kerala ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) During
8th Five Plan 1992-97 there is a pro-
gramme to sanction development/im-
provement works costing Rs. 227.00 crores
for National Highways in Kerala.

(b) During 1993-94, an amount of
Re. 525.73 lakhs has been earmarked for
maintenance and repair of National High-
ways including bridges thereon in Kerala.
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SUPPLY OF STEEL TO CONSUMERS
2268. SHRI ARJUN SINGH YADAYV :

Will the Minister of STEEL be pleased to
state ©

(a) whether the Government have
divided the consumers of Steel into two
parts namely, ‘Key Customer’ and ‘Ordi-
nary Customer’;

(b) if so, the criterion adopted to diffe-
rentiate both type of comstmers;

(c) the consumer category to which the
steel industry relates; and

(d) the facilities provided to the ‘Key
Customer' and ‘Ordinary Customer® sepa-
rately ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) No, Sir. However,
in view of the current competitive scensrio
i the domestic market and in order to
build up long term chentele with its cus-
toaters, SAIL Bas introdaced the concept
of ‘Key Customers’ in the Branches.

(b) to (d) Key Customers have been
identified on the basis of certain para-
meters, such as comsistency of purchases
in surplus as well as shortage period, record
of sustained and smooth business dealings
with SAIL, bulk buyers, current or poten-
tial efc. The list of Key Customers is
drawnup at the beginning of the year and
is reviewed from time to time.

While emphasis has been made by SAIL
for providing best of service to all its cus-
tomers uniformly, as part of its overall
marketing strategy Key Customers are
accorded certain facilities such as waiver
of EMD. long term order booking etc.

SPECIAL CELL FOR FOERIGN
CAPITAL INVESTMENT

2269. SMT KRISHNENDRA KAUR
(DEEPA) : Will tire Minister of MINES
be pleased to state :

(a) whether there is a proposal to set
npamaloellfwthe-pedydiq’osal
of foreign capital investment proposals in
'Mmmmenwm
Ty, ..

(b) it s0, the date from WHkR e &l
will start functioning; and

(c) the time by which a final decision
will be taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) : (a) to (c) There is
no proposal to set up any special cell in
the Ministry of Mines for speedy disposal
of foreign capital investment proposals in
the mineral sector.

[Ereghish)

TIME ALLOTTED FOR VARIOUS
GAMES ON DOORDARSHAN

2270. SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the porceatage of time prowided by
Delhi Doordarshen for telecast various
games during 1992;

(b) whether telecast of cricket aad tenais
have been given more that 80% of the
total time provided for all the games in
general;

(c) whether the Government propose to
provide more time for telecast the rural
games;

(d) if so, the details thereof; and
(e) if not, the reasoms thereef ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) During 1992, Doordsssisan
Kendra, Delhi provided 15% of its total
transimission tithe for sports.

(b) No, Sir.

(c) to (¢) While there is no specific
proposal for providing cxelusive time slots
for rural games, the coverage of such
games is increasingly being shown in the
sports hour on fhe regiondl/metro chan-
nels. Further expostide will ‘become pos-
sithe -afser the introdustive of the satllite
sports chanmel drem 156 Angust, 1908,
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UYHLISATION OF DTC BUSES

‘2271. SHRI B. L. SHARMA PREM:
Will the Minister of SURFACE TRANS-
PORT be ploased to state :

{a) whether it is a fact that thousands
of D.T.C. buves which were plying in Delhi
bdn!ethewem are lying uee-
Joss;

{b) if so, the scheme of the Government
to utilise these buses; and

{c) the monthly revenue loss being in-
curred .due to these buses lying unutilised ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) and (c) Does not arise.

TELEPHONE BOOTHS TO SC/ST IN
SEVENTH PLAN

2272. SHRIMATI SHEELA GAUTAM :
SHRI RAJESH KUMAR :

Will the Minister of COMMUNICA-
TIONS be pleased to .state the State-wise
details of Public Telephone Baoths allotted
to the educated uncmployed youths belong-
ing to Scheduled Castes/Scheduled Tribes
during the Seventh Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM) : During the 7th Five
Year Plan, Public Telephones were allotted
liberaly to all those who volunteered for the
same including SC/STs. As such category
wise statistics was not maintained and
hence is not available.

CRITERIA FOR NATIONAL
HIGHWAYS

2273. SHRI DILEEPBHAI  SAN-
GHANI : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) the criteria laid down for. declaring
a coastal highway or State Highway as a
national highway; and

{b) the State-wise number of Natiopal
Highways constructed during the last three
years, district-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) The
criteria for .declaration of State roads as
National Highways are as under : '

(i) Roads which run through the
length and breadth of the country;

(ii) Roads connecting adjacent coun-
tries;

(iii) Roads connecting State capitals;

(iv) Roads connecting major Ports
and important industrial or tourist cen-
tres:

(v) Roads meeting very important
strategic requirements:

(vi) Roads carrying high density of
traffic over an adequate length; and

{vii) Roads which enable sizeable
reduction in travel distance and achieve-
ment of substantial economy thereby.

(b) Presumably, the Hon'ble Member
has in view the names of National High-
ways declared during the last three -years.
These are as under :

Sl Name of Road NHNo.  State (District)
No.
1. Siliguri-Darjecling .. S5 West Bengal (Darjeeling)

2. Chittoor-Kurnool

48 Andhra, Pradesh (Chittoor,
Cuddapah and Kurnool)
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CONDITIONS LAID ON PEPSI.POOD
LIMITED

2274. SHRI KHELAN RAM JANGDE:
SHRI RAMESHWAR PATIDAR :
SHRI UDAY PRATAP SINGH :

. Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state :

(a) whether the Government propose to
relax conditions laid on M/s. Pepsi Foods
Limited;

(b) if so, the details thereof and the
reasons therefor;

(c) whether this company has fulfilled
terms and conditions laid on it; and

(d) if not, the details thereof and the
action taken by the Government thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-'
DUSTRIES (SHRI ' TARUN GOGOI) :
(a) and (b) M/s. Pepsi Foods Ltd, had
been granted Foreign Collaboration Ap-
proval fLOI subject to certain conditions.
Subsequently, M/s. Pepsi Foods Ltd. re-
quested for amendment of some of these
conditions, The request for modification
of conditions has been approved by the
Government in keeping with its general
liberalised industrial policy and in tune
with permission granted to other companies
engaged in similar industrial activity. The
details are given in Statemens.

(c) and (d) Out of the various terms
and conditions of the FC approval, the
contract relating to the export obligation
is pending with the Director General
Foreign Trade, Ministry of Commerce,
Government of India.

Statement

SI. Condition

No. No. Collaboration approval

Original conditions of Foreign

Amended conditions of Foreign
Collaboration Approval.

1. (vi)

The turnover from soft drink

Deleted.

concentrate manufacturing shall in
no Yyear exceed 259 of the total
turnover of the company for that

year,
2. (vii)

The project shall export 50%; of
its total turnover each year for a
period of 10 years from commence-
ment of commercial production, of

“It has been noted that the com-
pany have projected to export pro-
ducts worth atleast of Rs. 400 crores
over a 10 years period™.

which 40%; will be from the com-
pany’s own manufactured products

- and 109 from Select List producis

(ix)

manufactured by others. The foreign
exchange inflow shall not be less than
five times the foreign exchange out-
flow of the project during the above
mentioned 10 years period. :

There shall be no import of pro-
Prietory ingredients to manufacture
soft drink concentrates and the raw
materials available within the country
shal] be used to the maximum extent
possible. The import of any raw
materials and chemicals that are not
avaijable indigenously shall be regu-
lated by the import policy in force
from time to time and no speciel
import concessions shall be llowed.

' Export to Import ratio shall all
" along be maintained at 3:1. ‘
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‘T.V. TOWER AT TISSA IN HP:

42375, -MAFOR D, :-.D. . KHANORIA :
Will/ ;the . Ministar ;of - INBORMATION. - &
BROADCASTING -be: pleased - to-state ¢
. {(a) whother the Govemnment .prgpose to

install TV Tower -at Tissa .in :Distsict
Chamba of Himachal Pradesh; and -

(b) if so, by when it is likely to be
instafled ?

THE .- MINISTER:OF STATE OF THE.
MINISTRY-OF INEORMATION -AND

BROADCASTING (SHRI K.:P. SINGH
DEO) : (a) No, Sir.

(b) Does not arise.

UTSLISATION OF IBLE DEEP‘SEA
FISHING VESSELS

-2276.PROF. 'UMMAREDDY VENKA-
TESWARLU ¢ Will the .Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state :

(a) whether the mewly constituted -tech-
nical committee on Deep . Sea . Fishing
Industry has made any interim .recem»-
mendations for ensuring maximum utilisa-
tion .of idle deep sea fishing vessels  :in
various States including Andhra Pradesh; .

(b) if so, the details thereof; and

(c) if not, the measures taken/proposed
to be taken by the Union Government to
enable the entrepreneurs to operate their
deep sea fishing fleet in this season ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-

DUSTRIES (SHRI - TAWN :GOGOI) «
(a) No, Sir.

(b) Does not arise.

(c) The following incentives are being

given to ‘the.deep sea fishing sevtor:
(i) Provision of 33% subsidy on the
cost: of indigenously constructed  deep
. sew fishing vessals. -

(u) Provision of loan facility on soft
. _term.s by SCICI Limited.

- (iiby: Assistanos':for -: csnsraction’ ‘of
mnm atwnjor :and: minor
ports. s

22—724LSS/94

m:rm-dhmmﬂu,
ratives for. manning the: Gsking vessole; -

vy Imutmce for dlvcmﬁed ﬂdmu.

-{vi)'Psice - seimbursement - on #HSD
mwmmw&-
Fishing Nessels, : -

(vii)Equity . participation by l(am
Products Export Development. Authosity,
in deep sea fishing projects.

(viii) Rehabilitation packags .to .mk
deep sea fishing units.

(ix) Assistance under “the Plan
Schemes of the Ministzy of Food -Pso-
cessing Industries.

POWER GENERATION CAPACITY IN
-GUJARAT- -

2277. SHRI HARIBHAI M Pm:x
Will the Minister of POWER be pleased. to
state :

(a) the quantity of power geuemted-by
power stations in Gujarat and the quaatity
received by - it from other States dusing.
1992; o

(b) .the percentage of power generation
capacity utilised by the power stations.in
the State during 1992; and

(c) ‘the "action the. Union Government
propose: to take o -achieve full capacity.
utilisation of power -stations in -the -State 9

THE MINISTER: OF STATE IN -THE:
MINISTRY OF POWER- 4SHRIL.P., V.:
RANGAYYA NAIDU) : (a) During the
period  1992-93, the -energy generated - by
the power stations in Gujarat was 24348
million anits, Gujarat reccived an- assis-
tanoe of 2097 MU from -Maharashtra -and:
13.8 MU frem Diorthern Region dusing the
above petiod.

(b) The percentage of power generation
capagity. utilised i.e. Plant Load .Factor @f
Thermal Power Stations in. Gpjarat. during
1992-93 was 61.7%. Kakrapara atomic
power station has. been. commissioned : ye-
cently -and .it .bas :not been. taken.:into.
account for calculation of PLE. -,
tion from hydro and gas stations depcnds
upon the -availabilty orwms. sut sadd
systény Joad conditions. -
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- {¢) - Various measures being taken for
optimum utilisation of installed capacity
in Gujarat include Renovation and
Modernisation of old units, assistance to
Electricity Board in  undertanking plant
betterment programmes supply of requisite
. quantity and quality of coal, training of
operation and maintenance personnel and
urmgthcmngomemwonananmx—
buhonSystem

[ransiation}

. CANNED FOOD PRODUCTS

© 2278. SHRI KESHRI LAL: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state

" (a) the details of food products which
are being processed amd canned in the
ocountry; .
(b) whether the production of food
products which are being processed and
canned is in excess of their demand; and

.(c) if so, the details thereof and the
steps taken by the Government mﬂnsre—
gard ?

“THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI) :
{a) Processed food products which are
generally sold in cans in the country are
condensed milk, cheese, certain fruit and
vegetable products including jams, preser-
ves, etc., certain meat products and certain
fish products etc. :

(b) and (c) The processed canned food
moducts are manufactured by the indus-
tries in private sector who are expected to
gmsess the market demand and  produce
accordingly. No. scrious problem regard-
ing excess production of canned processed
food producu has been reported.

immcumnms IN STAFF QUAR-
ms 'FOR P4T EMPLOYEES

. 2279 'SHRI LAL BABU RAI: will

the Minister of COMMUNICATIONS be

pleuutom

L(.)gmq,rp..vnmet::talmnnberafosfrv
ecroment quarters constructed for the staff

of Post and Telegraph Department during
1992;

(b) whether any irregularities have been
noticed in the conmstruction of P&T quar-
ters during the last three years;

- (¢) if so, the action proposed to be
taken by the Government against the
persons found guilty ?

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI SUKH
RAM) : (a) to (c) The information is be-
ing collected and will be laid on the table
of the House.

[English]

SANCTION OF ROAD PROJECTS IN
M. P.
2280. SHRI SURAJBHANU SOLANKI:
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the details of the projects sent by
Government of Madhya Pradesh to be
taken up under the Central Road Fund

(b) the details of projects sanctioned,
during each of the last two years; and

(c) by when the remaining projects are
likely to be sanctioned ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) The
Government of Madhya Pradesh sent in
all 92 proposals costing Rs. 115.26 crores
coverng improvement of roads, bridges,
road junctions etc. to be taken up under
the Central Road Fund (C.R.F.).

(b) 5 proposals costing Rs. 215.00 lakhs
were approved during 1991-92. No work
was approved during 1992-93.

(c) Pending augmentation of C. R. F.,
three proposals costing Rs. 190.00 lakhs
have been approved in 1993-94 against
balanée of accruals upto 31-3.95 as per
Oid Resolution.” Since augmentation of
CRR is yet to take place, it is t0o0 early
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[Transiation)
SC & ST VACANCIES IN THE MINIS--
TRY i
2281. SHRI BARE LAL JATAV :

SHRI MRUTYUNJAYA
NAYAK :

Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(2) whether the posts reserved for sche-

in your ministry during the last two years;

(b) if so, thedetailotherwl WU-
wise and year-wise; and -

(c) the steps taken/propmed, to be
taken to fill up the vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (2) to (c) A
natementuplacedonthetablo ot the

duled castes /scheduled tribes were filled up House. o Tl
Statement ;
FOR THE YEAR 199192
S- Posts Vacancies Steps being taken :
No. .
Available Filled Balance
SC ST SC ST SC ST
1 2 4
1. Junior Scale of IFS (A) - 3 1 - — - — No action needed.
2. Grade I of IFS (B)
(Under Secretaries) : :
(a) Departmental Promotions — —_ -~ - 1 Diverted to Exam,
» for SC/ST Candi-
dates. .
3.Grade I & M of IFS(B) °
(Section Officers)
() Departmental Promotions 8 2 2 6 2 Carried over to
(Section Officers) next  recruitment
year in accordance
. . with rules.
(b) Limited Departmental :
. Exam. 1 i1 3 - 2 Do
4. Grade IV of IFS(B) : ' i
(a) Departmental Promotions 9 8 6 1 3 Camied over o
. - next recruitment
year in accordance
. with rules.
(b) Direct Recruitment - 4 6 —-= - 4 6 Candidates not yet
' nominated by Staff
Selection Com-
mission.
§- Grade V of IFS(B)
9 1 2 4 Camed over . to

(@) Dopartmental Promotions 11 S

next  recruitment
year in accordance
'iﬂ\tnh.
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6. Grade VI of IFSB)
Backlog 5

w »
w

91 Exam. - . . . 6 1. 6
1. Gyade-I: Sapegiapher'sCadre
- of FFS(B)

(8) Départmental Promotions 4. 3 3 - 1
(b) Limited  Departmental
Exam. *+ =+ =+ =« 7 3 = = 7

8--@radé IT 6F Stenographer’s
Cadre of IFS (B) :

(a) Departmental Promotions 2 2 - 1 2

(b) Limited Departmental
Exam.

7 - The -vasancies will
" be-carried : forward
as per rules.

.3. Carried forward to
next year.

3 Carried forward to
next year.

1 Carried forward to
next year.

" (a) Departmenfal Promotions =~ — 2 — — —

() DiseetRoaruits - - 1 . 6 6 4 —5 . 2 Diverted to Direct
Recruitment quota.
9 Grade 1T of Stenographer’s
' Cadre of TFS(B) :
(a) Limited ' Departmental
Exam. 2 1 — 1 2 = Diverted to Direct
Recruitment quota.
.. (). Direet Recruits 4 - 4 — 3 4 1  Carried forwasd to
next year.
FOR THE YEAR 1992-93
;': Posts Vacancies o . Steps being taken
0.
Available - Filled Batanco
R sC ST SC ST SC ST
1 2 3 4
1. -Junior Scale of IFS (A) 2 1 2 1 — — No action needed.
2. Grade I'oT TFS(B)
(Under Secretaries)
2 Diverted to Exam.

for SC/ST Candi-
dates.
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Y .2 3 '
3..Gtade U & 11T of IFS.{B)
{Section Officers)
. (8) - Departaaental Rromotions: 8 3 6- 2 1 Qmﬂd
(Section Qffiepss) ~ pext :tmen;
yearin accordance
(b) Limited Departmental
, -Emam. - 2 2 3 2 =1 O All vacancies filiod.
4, Grade IV of IFS (B)
(8) Departmental Promotigns . 6. - 6 6 8 ..~ =12 Noaction necded.
(b)DuectRmm ,4_.2 — = == . — Candidate.not yet
nomlnndl byM
mission
5. Grade V of 1P5(B) :
(@) Deparmental Promotions 18 12 9 6 9 6 Carried over to
) next . recruitment
year in  accordincs
v withtrules.
6. Grade VI of IES(B)
BRacklog 3 4
91 Exam, 6 3 = - 9 7 Nominations yet to
be received from
Staff - Selection
Commission.
7. Geade-l  Stenogapher’s
Cadre of IFS (B) :
@) Departmental Promotions 3 4 .3 .1 ..= . 3-Carried foreard to
(b) Limited  Departmental C
’ Exam.. ) 6 2 . 2. = 4 . 2 Gueied: -forward to
- : NGKL YORt.
‘& Grade IT of -Stenogeapher’s
- Cadye of IF5 (B) .
(®) Departmental Promotions 1 1 1 . = .=  I:Custied-fopnand to
(b) Limited - -Depactasental
Exam. -— 1 - = e 11 Divettmil ts: "Direst
(c) Direct Recruits - . 8 2 § — = . 2.ST vacancy djvert-
ed to Dipect Ractuit-
. mest quota.
9. Grado Il of Stenagrapher’s
- . Gadre of IFS (B)
3) Limited -~ Departmental
Exam. —_— e em e e -
.. (®) Direct Reomuits. . ¢ . 3 - -— 6
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STEEL PLANTS IN VITJAYANAGAR IN
PRIVATE SECTOR

2282. SHRI K. G. SHIVYAPPA : Wil
the MINISTER OF STEEL be pleased to
state

(a) whether the Union Government have
dropped the plan for setting up of Vijaya-
nagar Steel Plant for which the founda-
tion stone was laid;

(b) if so, the reasons thereof;

(c) whether some private entrepreneurs
have been permitted to set up Steel Plant
in Vijayanagar in Karnataka; and

(d) if so, by which time the Steel Plant
is likely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV) : (a) and (b) It has not
been possible for' the Central Government
to set up a Steel Plant at Vijayanagar due
to resource constraints.

(c) and (d) the Government of Karna-
taka have informed that they have selected
two firms namely a Consortium led by the
K. K. Birla Group and Jindal Iron and
Steel Company to set up two stee] plants
of one million tons per annum capacity
each in Bellary District. The State Gov-
ernment has further informed that it is
expecting the project reports shortly, and
it is expected that after approval of the
project by Financial Institutions, it may take
around 3648 months to commission the
plants,

ORGANISATION OF CHILDREN FILM
FESTIVALS IN FOREIGN COUNTRIES.

2283. PROF. PREM DHUMAL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Government propose to
organige the International Children Films
Festivals in the country as well as in
foreing countries;

(b) if so, the details thereof;

(c) the details of the countries likely to
participate in such festivals; and

(d) the amount likely to be incurred
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) and (b) The 8th International
Film Festival for Children and Young
People is being organised by National Cen-
tre of Films for Children and Young
People (N'CYP) at Udaipur from 14th to
23rd November, 1993,

¢c) and (d) Over 50 countries are likely
to participate m this festival, pmmmen'

has sanctioned grants-in-aid of Rs. 60 lakhs
for the festival. An equal amount has
also been sanctioned by the Governmeot
of Rajasthan for the festival,

TV COVERAGE OF RURAL AREAS IN
MAHARASHTRA

2284. SHRI DHARMANNA MONDA-
YYA SADUL: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) the percentage of rural areas in
Maharashtra covered by Doordarshan pro-
grammes at the end of the Seveath Five
Year Plan;

(b) the percentage coverage of Door-
darshan in the country; and

(c) the expected coverage of Doordar-
shan during the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) TV Service was available to
about 72% rural population in Maharashtra
at the end of Seventh Plan.

(b) TV service, at present, is available
to an estimated 83.6% population of the
country.

(c) On completion of various Doordar-
shan projects presently under implementsa-
tion /envisaged to be set up under Annual
Plans 1990-91; 1991-92 and 1992-93, TV
service is expected to be available to an
estimated 90.6% population of the country.
Additional locations for the ecstablishment
of TV transmitters for the remaining years
of the Eighth Plxn have not becn fnalised.



345 Wrimen Amwers  SRAVANA 19, 1313 (SAKA)

Written Answers 346

’l‘heahﬂvecomﬁnnumndwvo
ofthenrvwenpfrmamwweehvued
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{Translation)
"FREQUENCY OF BUSES IN DELHI

2285. SHRI VILASRAO NAGNATH-.

RAO GUNDEWAR : Will the Minister of
SUI‘FACE TRANSPORT be pleased to
. L .

(a)theltepnukcnorpropo-edtobe
taken to ensure the greater frequency of
bus services om various routes in Delhi;
and

(b) the detalls of the steps taken to
maintain the punctuality of bus service ?
"THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) Gov-
ernment of National Capital Territory of
De'hi introduced the scheme for operation
of 3000 buses under permits issued by STA,
Delhi. Of these, 2273 buses have already
started operating on various routes assigned
to them. As at present the frequency of
Bus service ig quite adequate.

Due to inadequate fleet strength DTC
is not in a position to increase the fre-
quency of its services. However, DTC
have been trying to maintain the frequency
of buses on different routes.

(b) The buses are being plied as per
Time schedules set by DTC/STA, Delhi.
Enforcement Departments of both DTC
and STA, Delhi check the DTC private

buses to ensure strict compliance of these
time schedules.

PREPARING CASTING IN BOKARO -

2286. SHRI UPENDRA NATH VER-

MA : Wil the Minister of STEEL be pleased -

to state :

(a) whether casting is prepared in excess
of what is required in the Bokaro Steel
Plant and when again it is melted which
causes heavy losses in the plant;

(b) whether it is also a fact that during

the moath of November, 1991, 230 tonnes

of casting was prepared in-excom; and

~ the House. -

. (c) the details about the quantity of cast-
ing prepared from January 1992 to Decem-
ber, 1992 and the quantity again melted
Mthetoulexpewmincnﬂedonthe

proeeu? - :

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) : (a) No, Sir. According
to Steel Authority of India Limited (SAIL)
castings are not prepared it excess of re-
quirements in Bokaro Steel Plant and as
such the question of remelting and incurring
heavylossesdoesnotame

. (b) No, Sir. A»perBokaro&ulMl
monthly production plan of 655 mectric
tonnes .Castings in. November, 1991, the
actual production was to the tune of 656.6
metric tonnes and nothing was remelted.

(c) During the period of 12 months from
January 1992 to December 1992, the steel
foundry of Bokaro Steel Plant -produced
6855 metric tonnes against a plan of 7955
metric tonnes, Since no part of this pro-
duction was remelted, the question of incur-
ring any cxpendature on the remd'.nng process
does not arise.

TELEPHONE CONNECTIONS OTHER
THAN M.Ps. QUOTA

2287. SHRI GOVINDA CHANDRA
MUNDA : Will the Minister of COMMU-
NICATIONS be pleased to state :

“{a) the category-wise total number of
oew telephone connections sanctioned on the
recommendations of the Members of Par-
liament other than their prescribed guota
during the current year;

(b) the number of persons to whom tele-
phone connections have not been issucd so
far; and

(c) the time by which the telephone con-
nections are likely to be issued to them ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI. SUKH RAM) : (a) Sir, the totat
number of telephone connections sanctioned
on the recommendations of Members of
Parliament other than their prescribed quota

in 1989, However no category wise record
of the same is maintained, -

*(b) and (c) 'l‘hemfmﬁonubau
wﬂeﬂedlﬂﬂbell‘dﬂthe'l‘lbhd
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LINKING ' 'OF-BIMARNEPAL -BORDER
AREAS WITH NATIONAL - HIGHWA ¥S+

2288. SHRI DEVENDRA PRASAD- YA-
DAV : Will the Minister of SURFACE
Transport be pleased to state :

(a) whether the Government propose to
link the Bihar-Nepal border area with the
National ~Highways and construct a link
rodd Suring the tighth Five Year Plan; and

(b) if se, -the detnils: thewpof ?

THE ‘MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No, Sir.
Bibar-Nepa] berderis already linked through
Naiopal Highway No. 28-A from Pipra-
kotiti* to Razaul:

(1) "Does ‘mot arise.

[English]

WAITING LIST FOR TELEPHONE
CONNECTION IN DELHI

2289. MANJAY LAL :
BHAGAT :
SHRI SURBSHANAND SWAM{ :
SHRI:B. L. SHARMA FREM :

Will the Minister of COMMUNICA-
TIONS “be plcasod to state :

a) the present capacity of telephone -ex-
changes in Delhi, exchange wise and cate-
gury-wise;

(b) -whether the Governmiefit propése 10
incyeake ‘the capavity-of telophone exchanges;

(c) if so, the details thereof; exchdnge-
wise] -

(d) he Wumdbsr -of pervons oo the wafting
list wnd sined ‘whon, tategory-wise - and ex<
chdngoavise;- .

(e) the year up to which the new tele-
phone connections have been provided;

(f) the number of persons provided. tele-
phone connections under discretionary quota;
and '

P

(g) when the remaining persons on the
waitng list“are likely to be provided with
telephone ?

THE MINISTER OR-STATE OF THE
MINESTRY OF COMMUNICATIONS
(SHRI SUKH; RAM) :(a) The informa-
tion is given in statement-A.

(b) Yes, &ir.
(c) The information is -given in state-
ment-B

(d) and (e) The information is given
in stabement-C.

{f) The total number of connections re-
leased- (88 "issued) during 92-93 on out of
tumm priority 'basis -agamst sanctions issued
by Deopastment of Telecom, Head of
Circles of various-States out of MP's guota,
CMD/CGM MTNL are 9301.

(g) Tentative plans have been drawn to
prowide telephones to those registered under
Non-OYT General category as of 30th
September, 1989 and those uader OYT and
Special category as of 30th September,
1992 by 31st March, 1994. This is sub-
ject 4o timedy swailability of the equip-
ment,: other materials and financia] resour-
ces.

Stastment-A

Sl.  Exchange Code Gapacity  Typeof
No. Exch.

1. SenzBhevan 301 10000 Fetex

2. Jenpath-1 31 3000 PCX-Bar
3, Kidwai-Bhavan . 331/332 20000 Fetex

4, JanpathiV 34 2500 PC X-Bar
5, JarpmbhV . . 35 2600 ICP X-Bar
6. -Rajpath . . 38 89500 MAX-I
7. Jorbagh-1 . . . . . 69 6500 MAX1
8. JampathDI . . . . . 3745 15000 E-10B
9. Jorbagh DI ... 48P 10000 E-108
107 “Rapith KLU of TP b'l . . . 31 1000 .. . E10B
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"SI echangs Code Capacity  Typeof
No. Exch.
11. Sens Bhawan RLU of JP DI 379 1500 E-10B
12, Jorhagh RLU-I of JB DI 462 10000 E-10B
13. Jorbagh RLU.I of JB DI 463 3000 E-10B
14. Lodhi Road RLU of JB DI 436 4000 E-10B
15. KBN RLU of JB DI 3724 1000 E-10B
16, L. Nagar DII . 222/3 12000 E-10B
17. L. NagarDI . 224/1/0 28000 E-10B
18. L. Nagar DI 24172 15000 E-10B
19, Idgah-II 52 10000 LME
20. Idgah-III 73 10000 OK1
21. Idgah-IV . T77/751/752 30000 Fetex
22. DethiGate DI . 326/7/8 29000 E-10B
23. SND RLU-Jof LNDI . 228 7000 E-10B
24, SAD RLU-I of LN DII 229 10000 E-10B
25. Mayur Vihar RLU LN DII 225 7000 E-10B
26. ¥Yamuna Vihar RLU of LU DII 226 6000 E-10B
27. Idgah RLU of KB DI 753 4000 E-10B
28. Tis Hazari-IT . 23 10000 NEC
29. Tis Hazari-II 251/252 20000 NEC
30. Tis Hazarj-IV 291/2/3 28000 Fetex
31. Shakti Nagar-I 711/712 20000 NEC
32, Shakti Nagar DI 721/2/3 23000 E-10B
33. Shakti Nagar DII 724/725 14000 E-10B
34. Shakti Nagar DIII 713/714 14000 E-10B
35. Rohini Sec. IX 726 6000 E-10B

RLU of SN DIII

36. Rohini Sec. ITT RLU-I of SN DI . 7127 9000 E-10B

37. Rohini Sec. I RLU-M of SN DIII . 7260/717 3000 E-10B

38. Badli RLU of SN DIIT 729 4000 E-10B

39, Alipur RLU of SN DII 720 2000 E-10B

40. Narela RLUOf SNDII . . 728 2000 E-10B

41. Keshav Puram RLU of SN DII 718/9 11000 E-10B

42. Mukherji Nagar RLU of SN DII 725 2000 E-10B

43. Delhi University R, U of SN DII 7257 1000 E-10B

44. Chanakyapuri-I1 60 10000 NEC

45, :Okhla-1 . 63 7000 PC X-Bar

46. .Nehru Place -11 641 10000 NEC

47. Nebru Place-111 642/3/4 30000 Fetex

48. .Nehru Place DI 646/645 13000 E-10B

49, Nehru Place DIT 647/8 11000 E-108

50. .Hauz Khag.I . 65 8000 PC N-Bar

51. .Hauz Khas-IT 66 10000 NEC

52. Chanakyapuri-I 67 8400 PC X-Bar

53. Okhla DI . . 683/4/2 20500 E-10B

54. H. Khas RLU-I of NP DI 686 7000 E-10B

55. .H. Khas RLU-II of NP DIl 685/649 8000 E-10B

56. Ch, Puri RLU-I of NP DII 687 6000 E-10B

57. .<Ch, Puri RLU-II of NP DIl 688 7000 E-10B

58. Chhatarpur RLU of NP DII 680 3000 E-10B

59. -Vasant Kunj RLU of NP DI 689 9000 E-10B

60. iTekhand RLU of Okhia DI 681 4000 E-10B

61. .Okh, RLU of JB DI 6823 1000 E-10B -
- 62, Rajouri Garden-lI . 50 6000 PC X-Bar

23—724 1SS/9%4
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Total .

SI.  Exchange Code Capacity Type of
No. Exch.
63. Rajouri Garden-IV . 53 10000 NEC
64. Rajouri Garden-III 541 10000 Fetex
65. Rajouri Garden-DI 543/545 19000 E-10B
66. Karol Bagh-III 572/ 10000 NEC
67. Karo] Bagh-IV 572/573/4 30000 Fetex
68. Karo] Bagh DI 578 3000 E-10B
69. Rajouri Garden-1 59 5000 PC X-Bar
70. Janakpuri DI . 550/5/9 24000 E-10B
71. Rajouri Garden DII 546 9060 E-10B
72. Nangloi RLU of RG DI 547 4500 E-10B
73. IGIARLUOfRGDI . 5452 1000 E-10B
74. RG Admn, Block RLU of RG
DI/DII . 544/2 9000 E-10B.
75. Hari Nagar RLU of RG DIII . 540 6000 E-10B
76. Najafgarh RLU of JKP DI 5562/2/7 3000 E-10B
77. Karol Bagh RLU-Iof KBDI . 575 5000 E-10B
78. Karol Bagh RLU-Il of KB DI . 578 3000 E-10B
79. Shadipur RLU of KB DI 570 6000 E-10B
80. Pajam RLU of JPD. TAX . . 3295 1000 E-10B
81, Delhi Cantt. RLUof JPD. TAX . 329 5000 E-10B
82. Samalkha RLU of JP DI 5563 1000 E-10B
83. Paschim Vihar RLU of JKP Dl 557/8 13000 E-10B
84, JKPRLUof RGDII 551 2000 E-10B
Statement-B
Details of exchange areawise expansion (Net) programme during 93-94
1. Rajouri Garacp 12K
2. Nangloi 2K
3. Karol Bagh 2K
4, Janakpuri 13K
5. Hari Nagar 7K
6. Delhi Cantt. . 2K
7. Sanlkhan 1K
8. Najafgarh . . 1K
9. Paschim Vihar . . . 9K
10. Chanakyapuri . . . . 6K
11. Okhja . . . 9.5K
12. Nehru Place . . . 21K
13. Vasant Kunj | . . o 1K
14. Hauz Khas . 10K
15. Laxmi Nagar . . . T 14K
16. Shadara . . . . SK
17. Yamuna Vihar . . . 1K
18. Idgah . . . . 5K
19, DelhiGate . . . . . . 4K
20. Mukherji Nagar . . 1K
21. Rohini . . . 9K
22. Badli . . . . 1K
23, Shakti Nagar . . 24K
24. Keshav Puram . . . 4K
25. Janpath . . . 1.5K
. 166K
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English

ZONAL OFFICES FOR REGISTRATION
3 " OF NEwsrApEm

2290. DR. LAXMINARAYAN ~ PAN-
DEYA : Will the Minister of INFORMA-

TION AND BROADCAST l'NG be pleased

to state :

(a) whether the Govenrment proposes

to set up -zonal offices for registration of
newspapers;

(b) if so, by when; and

(cy if not, the ‘feasons tﬁerééf ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (c) Three regional offices
of RNI were opened at Bombay, Calcutta

’and Madras during the Seventh Five Year
‘Plan dnd these offices” cater to the needs of
the newspapers in the respecnve regions
There is no proposal to set up zonal offices
of RNI for registration of newspapers.

[Translation)

N)ATIONAL FILM DEVELOPMENT

. CORPORATION .

2291. SHRI RAM PRASAD SINGH :
SHRI MANJAY LAL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the objectives of estabhshmg the
National Film Development Corporatlon,

(b) whtether the Corporation has pro-
vided financial assistance -for the produc-
tion of films in regional languages during
the last three years;

(c) if so, the details thereof; and .

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) The National Film Develop-
ment Corporation has been set up with the
purpose of financing and promoting good
cinema, encouraging talent as also promot-
ing the integrated development of Indian
film industry. .

(b) Yes, Sir.

(c) The details are given in the sfate-
ment.

(d) Does not arise.

Statement

The National Film Dsavelopment Corporation has providzdjsaactoined financial
assistancs for production of 21 films in th: regional languages during the last three years.

The details are as under :—

S. Name of Producer

Language

Name of films
No.
o 2 3 4
1990—91
Sanat Kumar Das Gupta Janani Bengali
Sambasiva Rao Mrigtrishna Telugu
. Vicent Chittilappily Ottayadjpathakal Malayalam
A. K. Bir Addi Mimansa Oriya
P. P. Raju Balj Malayalam
. Chitrasopanam Yamanam Malayalam
. S. Bhattacharya Arohi Bengali
_Dr. Subbirami Reddy - Bhagvad Gita Sanskrit

9 TKRaJeevKumar .

e Unniye Thedi Oru

Unnikatha Malayalam
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1 .2
10. Asit Apdi - - - - . ' “Sxiya
1. VKrishoa Mesadi . . . + Nambikegalu Kdnnada
12. KewaliShasma - . . . * Chann Pradesi Punjabi
12991592
13. Mohan Mohammed Films * “Swaroepam «3Malayalam
14. Focus Films - - - + Shradham Malayalam
.45, .G.. Ramineedu - * Yagnam Telugu
.16. ... Bjjaya Jena - * “fara “Oriya
17, - A:-S: Pragasam - "Ulichattam “Famail
1992—93
18. 'S; Bhuttacharya  Srushti “‘Telugu
19. -Jain Movies * + Gangavva, Gangamai .Kannada
" 20, Shyam :Ranjankar Bhoomiputra Marathi
(Documentary)
.21.. J. Jamuna * Dr. Mamata . Telugu
FELLING UP OF . SC/ST .POSTS POST OFFICES .IN SANTHAL PAR-
"GANA, BIHAR

-2292. SHRI K. - D. :SULTANPURI :
Will the Minister of POWER -berpleased . to
state -

(a) the number of posts for Scheduled
Castes/Tribes and backward . classes -filled
up so far and lying vacant at present in
the various departments under his Ministry;
and

(b) the time by which these posts are
likely to be filled up.

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) So far, 467
posts for Scheduled Castes/Scheduled
Tribes in the.-Ministry of Power and.attach-
ed office. have been filled and -84 .paosts for
Scheduled: Castes/Scheduled . Tribes. are re-
mained. to..be filled. .No.Reservation for
Backward Classes in the Central. Services
is applicable.

(b) Action has already been initiated to
fill up the vacancies, reserved for .Schedul-
ed . Castes/Scheduled Tribes.

2293. SHRI.SIMON MARANDI : -Will
the Minister of COMMUNICATIONS be
‘pleased to state :

(a) the criteria laid .down for . opeming
of branch post offices;

(b) the number of post offices opened
in Santhal Pargana division of Bihar dur-
ing cach of the -last three years,  district-
wise;

(c) the -places where the -new .post
oflices are -proposed to be set up during the
next two years;

(d) whether there is any proposal to
open branch post offices at Gram Pancha-
yat Headquarters level; and

(e) if so,. the details thereof ?

- THE MINISTER -OF ‘STATE -OF THE
MINISTRY OF - COMMUNICATIONS
(SHRI SUKH RAM) : (a)  The criteria
laid down for opening of bramch.post offi-
ces are given in statement I.

(b) the number of -post ‘offices opened
in Santhal PgpeganaiDivision<of:Bihar dur-

-ing each of the dast-shgoe years, district-

wise is given in statement II.
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(c) The names of places where the mew
post offices are proposed to be set up dur-
ing the next two years have not been iden-
tified so far., However, it is proposed to
open a total of 90 extra departmental
branch post offices and 8 departmental
sub post offices in Bihar during the Annual
Plan 1993-94.

(d) and (¢) The Department gives
priority to opening branch post offices at
Gram Panchayat Headquarters level subject
to the fulfilment of prescribed norms, avail-
ability of resources and within the target
approved by the Planning Commission.

Statement [

The following norms for opening branch
Post Offices eflective form 1-4-1991 have
been adopted :—

(i) Populution
(a) In Normal areas :

3000 population in a group of vil-
lages (including the PPO villages).

(b) In the Hilly, Tribal, Desert and In-

accessible arcas :
500 population in an individual
villages or 1000 population in a

. sroup of viliages.

SRAVANA 19, 1915 (SAKA)
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(ii) Distance :

(a) In normal arcas :

The minimum  distance from the
nearest existing post office will be 3
Kms.

i

(b) In Hilly, Tribal, Desert and Inacces»

sible areas :

The distance limit will be the same
as above except that in hilly areas,
the minimum distance limit can be
the

relaxed by Directorate in

cases where such  relaxation

is  warranted by cir-
should be

clearly explained while submitting

special

cumstances which

a proposal.
(i) Anticipaied Income :

(a) In normal arcus :

The minimum anticipated revenue
will be 33-13 of cost.

(b) In Hilly, Tribal, Desert
cessible arcas :

and  Inac-

The minimum anticipated income

will be 15% of the cost.

Statement 11

Delails of post offices opened in Santhal
Pargana Division under Annual Plaas.

Numb“r of branch Post eﬂu:(s

—
District 1990-91

1 Codda 1

2. Duymka —

3. Sahibganj -

4. Deoghar -

PS. One Dep.xrlmcnl.ll sub post office
Bihar during 1992-93.

24724 LSS/94

199192 199293
3 1
1 4
3 5
2 4

was also opened in Deoghar District,
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SELEC (TON NORMS FOR D. D.

SERIALS
2294. SHRI ASHOK ANANTRAO
DESHMUKH :
SHRI BRAJA KISHORE TRI-
PATHY :

SHRI JEEWAN SHARMA :
DR. CHINTA MOHAN :
SHRI PALA K. M. MATHEW :

SHRI VISHWESHWAR
BHAGAT :

SHRI MANJAY LAL :

SHRI SHRAVAN KUMAR
PATEL :

SHRI RAINATH SCNKAR
SHASTRI :

SHRI RAMACHANDRA
VEERAFPPA :

SHRI C. ¥. XUPPUSWAMY :
SHRI HANNAN MOLLAH :

Wil the Migisise of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether attention of the Govern-
ment has been drawn to the news items
captioned ‘A sinister desige to steal DD’s
satellite channel’, ‘A desperate Govt. bid
to muzzle electronic meodia’ and ‘Notice to
D D, Govt. in time s!st case’ appearing
in the Indian Express dazd 3rd, 4th and
Sth July, 1993;

(b) if so, the reaction of the government
thereto; and

(c) the action taken in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI XK. P. SINGH
DEO) : (a) Yes. Sir.

(b) Governmen: have noted the con-
tents of the said news items.

(¢) The case in the Delhi High Court
is being suitably defended by the Govern-
ment.

[English]
DECONTROL OF NEWSPRINT

2295. SHRI MANORANJAN BHAK-
TA : Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether the Kelkar Committee had
recommended for decontrol of newsprint;

(b)if so, the steps taken by the Govern-
ment in this regard; and

(c) the impact of such decontrol on the
newsprint import policy ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) Yes, Sir. Kelkar Committee
recommended de-control of newsprint with
decanalisation and 40% tariff on import
of standard newsprint.

(b) and (¢) Import of newsprint has
been decanalised with effect from 1-4-
1992.  Newspapers are now allowed to
import newsprint directly or through hand-
ling agents in terms of the newsprint im-
port policy announced by the Ministry of
Commerce on 31-3-1992.

[Translation]

MISSILE ~ TECHNOLOGY CONTROL

REGIME
2296. SHR1 KESHRI LAL :
SHRI PARASRAM BHARDWAIJ:
SHRI MOHAN RAWALE :
SHRI B. DEVARAJAN :
SHRI BAPU HARI CHAURE :

Will the Minister of EXTERNAL AF-
FAIRS be pleaszd to state :

(a) whether Russia wants India to co-
operate in accepting the Missi'le Techno-
loy Control Regime guide lines to allay
fears in the west about our Missile pro-
gramme;

(b) if so, the reaction of the Union Gov-
ernment in this regard; and

(c) the stand of the Union Government
in this regard ?
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Answer

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) Yes, Sir.
President Yeltsin of Russia has susggested
that India’s readiness to accept the Missile
Technology Control Regime (MTCR)
Guidelines would help in bringing about a
positive response from the world com-
munity,\ including Western countries.

(b) and (c) Government’s principled
stand on MTCR is well established. Gov-
ernment maintains that till such time as
arrangements like the MTCR are ad hoc,
discriminatory, lacking in transparency and
do not take into account legitimate deve-
lopmental concerns, India will not accept
such arrangements.

KELKAR COMMITTEE REPORT

2297. SHRIMATI SUMITRA MAHA-
JAN : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether the Government have re-
ceived the report of Kelkar Committee on
import of newsprint ;

(b) if so, the details thereof;

(c) whether the Government have takem
any action on the report;

(d) if not, the reasons therefor; and

(e) the time by which it is likely to be
implemented ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEO) : (a) to (e) Yes, Sir. Kelkar Com-
mittee had submitted i's Teport to the
Government in August, 1988. The Gov-
ernment considered the report and most of
the recommendations have been imple-
mented. The report has alco been scruti-
nised by the Es‘imntes Committee o° the
Tenth Lok Sabha as reflected in their 18th
report (1992-93) presented to the Lok
Sabha on 12-8-1992.

[English)
WORLD BANK LOAN FOR UPPER
INDRAVATI PROJECT
2298. SHRI SRIBALLAV PANIGRAHI:

“Will the Minister of POWER be pleased
to state :

(a) whether World Bank loan granted
for the Upper Indravati Project wae sus-
pended ;

(b) if so, the reasons therefor; and

(c) whether it has now been renewed
or revised and the conditions s‘ipulated by
the Bank ? '

THE MINISTER OF STATE IN THR
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU) : (a) to (c) The
World Bank loan as well as the credit for
the Upp:r Indravati Fvdel Power Pro-
ject was suspended with effect from
28-7-1991 and the lo2n was subsequently
cancellad with effect from 5-12-1991, due
to non-compli~nce of the agreed covenants
by the project authorities, The credit
provided by ths B =k w-s however res-
tored with effect from 24-12-1991  but
has 2gain besn su p2adsd from 1-8-1993
on the same grounds. Negot'ations are
being held with the Bank for reinstating
the credit for this project on the guidelines
suggested by the Bank for improving the
financial health of the project authority,
which inter-alia, includes releasing of
budgeted subsidv for th2 projec* by the
State Governmen!, finalisation of an ac.
tion plan for reduction of receivables of
OSEB and prenaration of a programme

from relief and rehabilitztion  measures
ete.
[Translation)
HYDRO-ELETTR 2OJECTS
2299. SHRI DIL“" SINGH BHURIA:

Wil the Mizlsier ¢f POWER be pleased

to stat=:

(2) whehar eome of the hydro-power
projects of Mad desh have  been
transferred to 122 ;2 Pradesh Electri-
ci.y Board unisr

itz Normada  Valley
Developmaat :

{(b) if so, the Czizlls thereof;

(¢) whether thc Government have de-
cided to handover thiuse projecis to the
private seciors  in view of the inability
sa0wn by the Mulli. Pradech  Govem-
mient and Madhya Prasclesh Electricity
Board for completing these projects;
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,‘.A(‘d)>if so, the names of the projects
handed over or be'ng handed over along-
with the names of the companies;

(e) whether some projects
“taken in the joint sector; and

are being

(f) if so, the details thereof ?

... THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
_RANGAYYA NAIDU) : (a) to (d) The
Government of Madhya Pradesh had trans-
ferred Maheshwar Hydro-electric  Project
(400 MW) from Narmada Valley Deve-
lopment Authority to Madhya . Pradesh
Electricity Board in December, 1988. To
mobilise resources and to meet acute
shortage being faced in meeting peak
power demand, the Government of Madhya
Pradesh have decided to offer Maheshwar
Hydro-electric Project to M/s. S. Kumar,
Bombay for implementation of the pro-
ject in the private sector.

(e) and (f) No, Sir.

. [English)
ALLEGED THEFT OF DIESEL ENGINE

2300. SHRI SANAT KUMAR MAN-
- DAL : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned “Rly, driver charged of stealing
diesel engine” appearing in the ‘Financial
Express’, New Delhi dated July 12, 1993;

(b) if so. whether the diesel engine was
stolen as reported in the newsitem ;

(¢) if so, the details thereof; and

- (d) the action taken aga‘nst the errant
staff for the incident to prevent such re-
currence in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Yes, Sir.

(b) and (c) The facis have not been
reported correctly. The case relates to
unauthorised movement of a diesel loco
by an off-duty Railway staff.

(d) Instructions already exist for not
leaving a Jocomotive unmanned. These

instructions have been reiterated to all
concerned. In this case, the errant staff
has been taken up severely under the Dis-
cipline and Appeal Rules,

[Translation]

RAILWAY PROJECTS IN UTTAR
PRADESH

2301. SHRI SURENDRA PAL PATH-
AK : Will the Minister of RATLWAYS be
pleased to state :

(a) the names of on going proposed
railway projects in Uttar Pradesh which
are not likely to be completed om time or
are likely to be delayed due to finanmcial
consiraints ; and :

(b) the names of projects in respect of
which the completion period had beea ex-
tended earlier also or whose coastruclion
work had been affected due to finamciul
constraints ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) (i) Katra-Faizabad New
Line.

(ii) Bagha-Chhitauni restoration.

(b) Both the above projects plus Lalkua-
Kashipur gauge conversion.

CLOSURE OF SUGAR MILLS W
U.P. & GUJARAT

2302. SHRI ARJUN SINGH YADAV:
SHRT MAHESH KANODIA :

Will the Minister of FOOD be pleased
to state :

(a) the number of sugar mills lying
closed in Uttar Pradesh and Gujarat as on
30 June, 1993;

(b) the details thereof, location-wise:
(c) the reasons for their closure ; and

(d) the remedial steps taken to revive
these mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI): (a) and (b) The State
Government of Uttar Pradesh hes inform-
ed that only ene sugar mill, namely, Khali-
labad Sugar Mills, Khalilabad, District
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Basti, was lying closed as on 30-6-93. The
State Government of Gujarat has informed
that one sugar mill, namely, Shri Una
Taluka Khedut Sahakari Khand Udyog
Mandli Ltd,, Una, District Junagadh wae
closed as on 30-6-93, They have further
intimated that three other sugar mills,
namely, those at Talaja, Dhoraji and

Gavadaka (Amreli) are under liquidation -

sincg long.

¢) Khalilabad Sugar Mills could not
undertake crushing during the current sea-
son due to capacity expansion of the plant
and financial crisis. Una sugar mill of
Gujarat could not undertake crushing due
to inadequate supply of eugarcane.

(d) The mill-owners of Khalialabad
Sugar Mills are pursuing a proposa] for
sanction of term loan from financia] sli-
tutions etc. for modernisation nd expan-
s‘on of their plant. The State Government
of Gujarat is making an assessment of the
cane availability position with regard to
Una sugar mill after which appropriate
action will be taken.

[English]
IMPORT., EXPORT OF SUGAR

2303. SHRI SYED SHAHABUDDIN :
Will the Min‘ster of FOOD be pleased to
state :

(a) the production/consumption and im-
port /export of sugar during 1992-93.

(b) thé stock of sugar in the country
as on April 1, 1992 and April 1, 1993;

(c) the estimated production during
1993-94 ;

(d) the estimated consumption
1993-94 ; and

during

(e) the quantum of import/expart of
" sugar envisaged this year ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) and (b) The required
information for the sugar season 1992-93
(Oct. 92 to Sept. 93) is as under : —

(Figure in Lakh Tonnes)

(i) Estimated production of sugar 107.00

(ii) Estimated consumption of sugar . . : . : 120.00
(iii) Tmports . . . . . . . . . . Nil

(iv) Exports (Provisional) upto 17-7-93 (including Nepal) * . . 3:20

(v) Stocks of sugar as on 1-4-1992 . . . 73-96
(Provisional)

(vi) Stock of sugar as on 1-4-1993 . . 7867

(¢) and (d) Sugar production for 1993-
94 season would depend upon the cane
production, diversion of available cane to
gur and Khandsari seciors etc. The esti-
mates of sugar production for 1993-94
ssason have not yet been received from
State Governments/Sugar Factories. The
estimated consumption during 1993-94
season is 124.00 lakh tonnes.

(e) A quantity of 3.20 lakh tonnes has
been exported till 17-7-1993 during the
current 199293 ° sugar sonvenr  (Owéber-
September),

(Provosional)

[Translation]

SETTING UP OF MUSEUMS

2304. SHRI GOVINDRAO NIKAM:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether some countries like Sri-
lanka, Thailand have requested for setting
up of museums of Bhagwan Buddha’s
rel’¢ss ;. and

(b) if so, the reaction of the Govern-
ment thereto and the proposed lecwtions
- Whery suéht 'mO®ATs ary Tikely to be. vet
up ? .
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELIA) : (a) No,
Sir.

(b) Does not arise.
[English)]

FINANCIAL ASSISTANCE TO
CULTURAL ORGANISATIONS

2305. SHRI N. J. RATHVA : Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(a) the number of proposals received
from the cultural organisation of Gujarat,
particularly from Vadodara, Bharuch and
Panchmahals districts for financial assis-
tance during the las: three years ;

(b) the number of proposals approved
or still under consideration ; and

(c) vhe amount sanctioned so far and

the amount actually provided during the
above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) to
(¢) The information is being collected and
will be la'd on the Table of the House.

. '3“6
PROCUREMENT AND SUPPLY OF
COARSE GRAINS

2306. SHRI R. SURENDER REDDY :
Will the Minister of FOOD be pleased to
state :

(a) the approximate total production and
procurement of coarse grains, like Jawar,
Bajra. Maize etc. in the country during the
last three years;

(b) whether the coarse grains procured
by the Food Corporation of India are
likely to suffice for sale through the Public
Distribution System; and

(c) if not, the steps proposed to be
taken to augment the supply of coarse
grains ¥

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) A sictemeit giving re-
quisite information is atiached.

(b) and (c¢) Coarse grzins procured in a
State for Central Pool are usually allotted
to that State itself, as consumer preference
for such grains in mairly limited to areas
in which these are grown, However, Gov-
ernment has recently taken steps to make
these grains popular, like the reduction of
Central Issue Price of Hybrid Jowar of
Fair Average Quality to be used in Public
Distribution System in Mzharash‘ra and
other states from the evistine CTP of
Rs. 199/- to Rs. 175/- per quintal for nor-
mal PDS and frem Rs. 149/- to Rs. 125/-
per quintal for RPDS from €-8-1993 and
upto 31-10-1993.

' Statement

(Figures in lakh tonnss)

Marksting Year

Prod-iction of Coarse grains Procursment of Coarss guains

for Cert-al Paul

Kharif
1990—91 296.00
1991—92 277.10
199293 221.60

Rabi Ktarif il
51.60 2.03 —_
49.90 INzg. —
41.00 3.93% 0.01*

* _As on 68-1993 Kherif—dowsr, Bejre, Meiro'eod Regi,  Rabi—Barcly
Proluction relates to Agriculture year 1989-99, 1990-91 and 1991-92 respectively
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[Translation)

EXPANSION OF OPERATION
BLACKBOARD

2307. SHRI KHELAN RAM JANGDE:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Operation Blackboard
Scher%e is proposed to be extended in some
educationally backward districts of Madhya
Pradesh and Uttar Pradesh;

(b) if so, the details thereof; and

(c) the amount allocated to State Gov-
ernments therefor during 1993-94, State-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OFf HUMAN RESOURCE
DEVELOFMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
The scheme is in Operation in the entire
country including cducationally backward
districts of Madhya Pradesh and Uttar
Pradssh.

(b) The coverzge of schools in Madhya
Pradesh and Uttar Pradesh is as follows :—

State No. of schools covered

64722 (100%)
70083 (99.5%)

Medhy» Pradssh
Uitar Prodest

N EE TEO |
(€)An amount of Rs. 179 Crores lﬁl
been allocated under this programme dur-
ing 1993-94. No State-wise allocations are
made under the scheme. Proposals of
the State Governments are sanctioned de-
pending on the pace of implementation of
the phases sanctioned earlier. The funds
released so far during 1993-94, are as
below :—

Karnataka — Rs. 397.65 lakhs
Orissa — Rs. 434.06 lakhs
[English]

PRODUCTION OF FOODGRAINS

2308. SHRI BHUPINDER SINGH
HOODA : Will the Minister of FOOD be
pleased to state :

(a) the production of foodgrains in the
country during each of the last three years;

(b) the quantity of foodgrains distributed
from the Central Pool under P.D.S, during .
each of the last three years;

(c) the likely consumption requirements
of the country by the end of the century;

(d) whether the Government propose to
increase internal production of foodgrains
to meet the needs of the country by the
end of the century; and

(e) if so, the details thereof ?
THE MINISTER OF STATE OF THE

MINISTRY OF FOOD (SHRI KALP
NATH RAI) :

(a) Production
Year (July—June)

Production of
Foodgrains in
million tonnes

1989—90 - - - . -
1990—91  « . - . .
1991—92 - - . . -
199293 (likely) + - - -

. 171.04
LR 176 .39
. 167.06

181.20

——

(b)“wﬁ.:inancial Year

Quantity distriby-
ted in Million

1990—91 (P) . . . .
199192 (P) . . . .
199293 (P) . . . .
1993—94 (P) . .
(Upto June, 93)

(®P)~Provisional

tonnzs
Rice Wheat
7.87 7.09
10.04 8.73
9.36 7.40
. . . . 2.11 [} .95
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(c) The 8th Five Year Plan document
envisages the requirement of foodgrains
at 245.0 million tonnes by 2001-02. How-
ever, the requirement of foodgrains at a
given point of time depend on a number
of variable factors like population charac-
teristics, level of production, income dis-
tribution, consumer habits and availability
of substitutes, etc.

(d) and (e) In order to increase the
production of foodgrains, Central Sector/
Centrally Sponsored Schemes are in opera-
tion in the country viz. Integrated Pro-
gramme for Rice Development, Special
Foodgrains Production Programme (Wheat),
and Special Foodgrains Production Pro-
gramme (Maize & Millets). Assistance is
provided to States for the implementation
of various components of these schemes
such as demonstration of technology.
Farmers training as well as distribution of

[Translatien)

DAMAGE OF FOOD GRAINS IN
BIHAR

2309, SHRI RAM LAKHAN SINGH
YADAV : Will the Minister of FOOD be
pleased to state :

(a) whether the foodgrains in FCI
godowns in Bihar had been damaged dur-
ing 1992-93;

(b) if so, the details thereof; and

(c) the quantity of foodgrains damaged
in Bihar in each of the last three years ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) A meagre quantity of
27 tonnes of foodgrains got damaged im
storage during 1992-93.

(b) The commodity-wise break up is as
under :—

seeds, weedicides, plant protection. chemi- Wheat ...... 25 Metric Tonnes
cals, farm implements/equipments etc. Rice ...... 2 Metric Tonnes
© Year Average Quantity  Percentage
stock in damaged (anrnual)
storage (MTs) stock in
(lakh MTs) storage
1990—91 ’ 2.66 741 0.28
1991—92 . 1.65 257 0.15
2.16 167 0.08

1992—93

=

Due to heavy rains, hail storms, entry
of water through the flap doors of wagons
etc. the damages were caused to food-
grains during storage and transit.

[English)

DURGAPUR STATION

2310. DR. SUDHIR RAY : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is a scheme to moder-
pise and renovate Durgapur Station;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) and (b) Modernisation of
stations is a continuous process and works
in this regard are taken up when so war-
ranted by traffic needs. Accordingly,
Durgapur Railway Station has recently
been modernised at a cost of Rs. 63.64
lakh under the Model Station scheme.
Works of provision of AC Retiring Rooms,
waiting hall, cover over foot-over bridge,
improvement to circulating area, improve-
ment to water supply, development of
garden. replacement of furniture in wait-
ing roems and retiring room, provision of
water coolers, raising of platform level,
modernisation of refreshment room, kit-



381 Written Answers

SRAVANA 19,

1915 (SAKA) Writien Answeis 382

chen, mosaic benches etc. were completed
under this scheme. In addition, works of
provision of additional platform cover on
Up Platform and provision of platform
cover on VIP Platform have also been
taken up.

(c) Does not arise.

EDUCATIONALLY BACKWARD
DISTRICTS OF GUJARAT

\
2311. SHRI MAHESH KANODIA : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the names of the educationally back-
ward districts in Gujarat; and

(b) the steps being taken by the Gov-
emment to increase the literacy level in
these districts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
The districts of Banaskantha, Panchmahal
and Dangs of Gujarat have a literacy rate
which is below the national average of
52.21% and the Female literacy rate is also
below the national average of 39.29%.

(b) Universalisation of elementary edu-
cation, non-formal education for the
school drop-outs and the National Literacy
Mission for the adult illiterates in the 15-
35 age group form part of a larger strategy
for the eradication of illiteracy in the
country, Total Literacy Campaign have
been approved in 13 districts of Gujarat
including the district of Banaskantha and
Dangs.

NEHRU YUVAK KENDRAS

2312. DR. VASANT NIWRATTI
PAWAR : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Government contemplate
any change in the existing set up of the
Nehru Yuvak Kendras in the country:

(b) if so, the details thereof; and

(c) the total amount spent on NYKs
during the year 1992-93 ?
25724 LSS/9%4

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) and (b)
Yes Sir. The Government is contemplat-
ing a change in the organisational struc ure
of the Nehru Yuva Kendra Sangathan
which has grown considerably.

The change in the structure is under

examination.

-(c) During 1992-93, Rs. 8.86 crores was
spent under Plan and Rs. 4.91 crores
under Non-Plan,

PUNNAIYA COMMITTEE ON
UNIVERSITIES

2313, SHRI BARE LAL JATAV: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Government have cons-
tituted any Committee under the Chairman-
ship of Justice Punnaiya to comsider the
matter of financing universities and to
examine their resources;

(b) if so, the details thereof;

(c) whether the said Committee has sub-
mitted its report;

(d) if so, the main recommendations
made by the Committee; and

(e) the action taken/proposed to be
taken on those recommendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUAMRI SELJA) : (a) and
(b) According to the information fur-
nished by UGC, the Commission has
appointed a high powered committee under
the Chairmanship of Justice K. Punnaiya
to examine the present financial situation
in regard to central universities, deemed
universities, Delhi Colleges and technical
institutions funded by the Government of
India and to make recommendations about
their financial needs and systems for the
future. The terms of reference of the
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Cdmnnttee are as fonows FEu.

(1) jl'o sxamme the ptesent pohcy,
_norms and the pat.em of provxdmg
developmem and mmn&enanoc gtant; 10
,Central Umversmes. Deemcd U.mvem-
ties, Delhi Coﬂeges and “Technical }g&h—
tutions from the University Grants
Commxssnon/Mxmstry of Human Re-
source Development and to suggest poli-
cies and norms for determining grants
in future.

(2) To examine the inter-university
variations in development and mainte-
nance grants (per student, per depart-
ment, and any other relevant criterion)
with a view to develop objective pare-
meters governing such gran s.

(3) To examiné the pattern of utili-
sation of the grants,

{4) To examine the pattern of alloca-
tions of grants between teaching research
and non-teaching functions and to suggest
norms rela ing to expendnure on the
above functions.

) To examine the feasibility of deve-
loping norms for individual items of
expenditure under the development and.
mainienance grants and, to suggest such
norms; and specifically. to examine
whether students/research  students
strength should be relaed to faculty
strength and the strength of non-teaching
employees -or any o‘her criteria in this
regard.

(6) To consider the extent to which
flexibility should be available to the ins-
ti utions for increasing or decreasing
expendlrure on the individual items under
lhé mamtenance grants.

(7) Tp :xplore and recommend ways
of improving overall cost efficiency of
the mswut ons.

~(8) To study the extent to whnch the
insti ntions - are raising their own- re-
sources, .and to suggest specific measures
for auementing the proportion of re-
source riising by the institutions.

~(9) 1o recommend incentives to ins-
titutions that raise higher proportion of
internal resources and ‘o develop morms
for utilisation of internally generated
Tesources.

boi30) o review - existing ' scheme -fof
‘finadicial dssistance’ for: needy - studedts
such ‘as “fres s udefiship, * scholarship;"
‘studeénts 16ans “and o' rebbmhénd mes-’
sures for initliting such '8 schiemie with'*
a view to assisting students from' e
advantaged sections of the community,
and promoting equity in higher educa-
tion.

(11) To consider any. other item ancil-
liary to the above which the committee
may consider. relevant, . ;

() No; Sir. 1" '
(d) and (e)Donotanse

' ALLOCATION FOR ADULT
EDUCATION

2314, DR. K. V. R. CHOWDARY:

Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to sate the
amount allocated by the Government under
the Adult Education’ Pnogramme ‘to ' the
State Governmerts’ for the year 1993-9“
State-wme?

THE DEPUTY MINISTER IN TH.B
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT :OF
CULTURE) (KUMARI SELJA): No
allocations are made to the S ate Govern-
ment/UT Administration for adult educa-
tion programme as such. Grants are re-
leased on the basis of the requirements of -
the State Government/UT Administration
and to ‘*he district level societies imple-
menting Total Literacy Campaigns and to
the voluntary agencies as per the financial
pattern and norms_governing the various
schemes for Adult Education.

SHUTTLE TRAINS BETWEEN
GUWAHATI AND NEW BONGAIGAON

2315."SHRI UDDHAB BARMAN : Wﬂl
the ‘Minister ‘of RAILWAYS be pleased
state <

(a) whether *he Government have any
proposal to introduce additional - shuttle
train from Guwahati to New Bongaigaon: .
and back and also to increase the number”
of coaches of the existing shuttle on this
route in view of heavy rush of passengers;
and. ; . .

(b) if so, the de‘ails théreof ?
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“THE MINISTER ' OF STATE: IN' THE

&ymxv OF RAILWAYS (SHRI K, C.

(a) No, Sir, |, How wWrk

'4-5,93 twq adda,twnal q)aches are m; wn

by $3/54 Passenger ex. Guwaha'i on every

Saturday and ex. New Kongmgaon on every
~Monday.

(b) Doss ot arise. )

"\ OIL MILLS' N G‘UJARAT

2316. SHRI  DILEEPBHAI. SAN-
GHANI : Will the Minister of CIVIL
SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to
state : '

" (a) the number of oil miﬂs functlomng
at present in Gujarat; -

(b) whether ‘he Government of Gujarat
has sent a proposal for the.expamsion of
existing oil mills or to set up seme more
oil. mills in the State durmg the Eighth
Five Year Plan penod. )

- (c) if s0; ¢ he demls thereoﬁ, locmon
-wise; and .

(d) the steps taken or proposed to’ “be
taken in this regard ?

THE MINISTER OF STATE IN THE
-MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) As a result of delicensing
of Vegetable Oil industry with effect from
24th July, 1991, no information about the
number of oil mills functioning- at -present
in Gujarat is availeble. However, as per
available information, the number of oil
mills set up in Gujarat under Industries’
Development and Regulation Act. prior to
24th July, 1991, was around 65.

(b) No such prbpt')sal from the Govern-
‘ment of Gujarat has been received in this
Ministry, )

(c) andr(rd) Does not arise.

COCOA PRODUCTION

2317. .SHRI. MULLAPALLY RAMA-
CHANDRAN : Will the Minister of
AGRIGULTURE be pldased/ fo state ¢

ta) the productiou of Cocoa dnqnz the
last three years, year-wise ;

(b) the steps proposed to be taken by
the. Government. to increase the yield of
Cocoa ; I

(¢) whether Government propose to

liberal'se marketing policy by 'abolishing
the purchase tax ‘mposszd on Cocoa'- add

(d) if %0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE . (SHRI
ARVIND NETAM) : (a) The rough esti-
mates of production of Cocoa during the
last three years is given below ;

Tonnes
1990-91 6622
1991-92 7281
1992-93 6757

(b)° A Central secor scheme for the
development of cocoa is being implement-
ed for increasing the production and pro-
ductivity of cocoa. The measures propos-
ed under th's scheme for increasing yield
of cocoa are (i) establishment of demons-
tration plots in the farmers’ field to en-
courage scien’ific ~manuring and plant
protection; (ii) providing financial assis-
tance for setting up ‘rrigation uni's; (iii)
establ'shment of demonstration plots of
high yielding clones in farmers’ fields; (iv)
production and distribu‘ion of high yield-
ing cocoa seedlings; and (v) rejuvenatlon
of unproduc.ive cocoa gardens.

(c) and (d) Government of Kerala is
not considering :he propo:al for abolition
of purchase tax on cocoa.

[Translation} .
EARTHQUAKE VICTIMS
2318. SHRI BALRAJ PASSI:
SHRIMATI BHAVNA
CHIKHALIA :
DR. RAMESH CHAND
TOMAR : '

Will the Minis'er of AGRICULTURE be
pleased to refer to the reply given to- Un-
starred Question No. 220 on February 23,
1993 and state :

(a) whether information -‘regarding. mis-

use of funds for earthquake \m:pm? of
U.tarkashi region has been collected |
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(b) if so, the details thereof; and

(c) if not, the time by which the infor-
mation s likely to be collected ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) Yes, Sir.

(b) Government of Uttar Pradesh has
nformed that allo.ment of land made by
the Village Pradban to 11 people of Vil-
lage Nalapani in Dechradun district has
since been cancelled. Unauthorised cons-
tructions made on these lands have also

been stopped.
(¢) Does not arise.

[English]
PEPPER RESEARCH CENTRE

2319. SHRI K. M. MATHEW : Will the
Minis'er of AGRICULTURE be pleased
to siate:

(a) whether there is any proposal under
consideration of the Government for set-
ting up of Pepper Research Centre in
Kerala ;

(b) if so, the aims and objectives of the
proposal research centre ;

(c) whe:her research work carried out
in the said institute will be utilised for the
benefit of pepper growers in the State; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI K. KRISHAN
KUMAR) : (a) No, Sir. ICAR has al-
ready the National Research Cenire on
spices at Calicut in Kerala. Besides
Kerala Agricultural University has also a
strong programme on spces research.
Spices Board of Government of India has
also its research centre located in Kerala
at Myladumpara.

(b) Does not arise.
(c) Does mot arise.
(@) Does not arise,

OOACHING TO SC/ST STUDENTS

2320. SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) the number of coaching centres or-
ganised in Maharashtra to give coach'ng
to the Scheduled Caste/Scheduled Tribe
candidates seeking admission to the Navo-
daya Vidyalayas during each of the last

" three years;

(b) the number of students of these
categorics who were given coaching at
these centres during the above period;

(¢) the number of students out of them
who actually appeared for the eatrance
test; and

(d) the number of such students who
passed the test ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
Navodaya Vidyalaya Samiti has intimated
that they are not organising any coaching
centres anywhere in India including Maha-
rashtra for candidates seek ng admission
to :he Navodaya Vidyalayas.

(b) to (d) Does not arise.

[Translation)

UMRAID-VARORA RAIL LINK IN VI- -
DHARBA REGION (MAHARASHTRA)

2321. SHRI VILAS MUTTIEMWAR :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether the Government propose to
link Umraid, Makarghokra, Naad, Chi-
moor, Murpar, Bandar and Varora by rail
to facilitate transportation of coal availa-
ble in coal deposi.:s of Vidharbha region
in Maharashtra;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (samxc.
LENKA) :(a) No, Sir
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(b) Does not arise.
(c) Constraint of resources.
“WIRELESS SETS IN DELHI ZOO

2322. SHRI SATYA DEO SINGH :

SHRI BRIJ BHUSHAN SHARAN
SINGH :

Will the Minister of ENVIRONMENT
AND *FORESTS be pleased to state :

(a) whether the Government proposed
to provide wireless sets in the Delhi Zoo
for its proper management;

(b) if so, the details thereof including
the number of wireless sets proposed to
be provided to the Zoo;

(c) whether the equipments arc propos-
ed to be imported from foreign countries:
and :

(d) if so, the details thereof and the
amount of foreign exchange likely to be
spent thereon ?

THE MINISTER OF STATE OF THE
MININSTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a)
Govt. proposes to provide only walkie
talkie sets to National Zootogical Park for
intra-zo0 communication,

(b) Initially, 3 such se's are proposed to
be supplied.

(¢) No, Sir.
(d) Does not arise.
[English]

MINING ACTIVITIES IN ARAVALI
RANGE

2323. SHRI ANNA JOSHI : Will the
Minister of ENVIRONMENT AND FO-
RESTS be pleased to state :

(a) whether the attention of the Gove-
crnment have been drawn to the news item
captioned “Rajasthan Me Khanan Mafia
Ki Loot-Khasot” appearing in the ‘Blitz’
(Hindi) dated June 12, 1993;

(b) whethher Committees appointed to
ensure the enforcement of ban on mining
activi‘ies in Aravali Range including Sariska
Tiger Reserve have submitted their re-
ports;

(c) if so, the observations/recommen-
dations made by the committees; and .

(d) the reaction of the Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a)
Yes, Sir.

(b) No Committees have been appoint-
ed to ensure the enforcement of ban on
mining activity in Aravalli Range including
Sariska Tiger Reserve.

(¢) and (d) Do not arise.

WORKING WOMEN HOSTELS

2324. SHRI G. MADEGOWDA : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the number of proposals for cons-
truction of Working Women Hostels sanc-
tioned in Karnataka and other States
during 1992-93, State-wise; and

(b) the places where the Working
Women Hostels are proposed to be sanc-
tioned during 1993-94 in Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
WOMEN & CHILD DEVELOPMENT)
(SHRIMATI BASAVARAJESWARID): (a)
30 proposals inclusive of 4 in Karnataka
were approved under the Scheme of Assis-
tance for the Construction/Expansion of
Hostel Building for Working Women with
Day Care !Centre for Children during
1992-93. The Sta‘e/Union Terri‘ory-wise
break up of sanctioned hostels is given
below :—

S.No. State/Union
Territory

No. of Hostels
sanctioned

Andhra Pradesh

. Arunachal Pradesh

Bihar

Karnataka

Kerala

Maharashtra

Nagaland

Orissa

Rajasthan

. Manipur

Delhi

ESLvENAU ALY,

L
1
g -‘n—lum—;oou.&—uml
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(b) The location of future Hostels for
Working Women depends on ‘he prdposals
made by eligible organisations, keeping in
view the need for hostels in various places.
Such Hostels are sanctioned on the receipt
of complete applications from eligible
organisations recommended by the State
Government /Union Territory Admin’stra-
tion concerned.

[Translation]
PANTRY CARS

2325. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the total profit or loss of the Pantry
Cars in the Northren Railway during 1992-
93:

(b) the reasons for the loss, if anv.
and

(c) the remedial measures taken in this
regard ?

THE MINISTER OF STATE IN THE
M™NISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) Profit accrued from the
departmentally run Pantry Car on Northern
Railway during 1992-93 was Rs. 87.264/-.

(b) and (¢) Do not arise,

REED NAGAR-KALYAN RAILWAY
LINK

2326. SHRIMATI PRATIBHA DEVI-
SINGH PATIL : Will the Ministar of
RAYLWAYS be pleased to state :

(a) whether the Government oi Maha-
rash'ra has sent any proposal to the

Union Government for construciion of
Beed Nagar-Kalyan rail route;

(b) if so, the details thereof; and”

(c) the decision by the Union Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
M'NISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) No, Sir.

(b) and (c) Do not arise.

MOTHER DAIRY MILK

2327. DR. RAMKRISHNA KUSMA-
RIA : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whe'her the Government have in-
creased the price of Mother Dairy milk
in Delhi with effect from July 1, 1993;

1b) if so, the reasons therefor:

(c) the number of times price of Mother
Deiry Milk was increased during the last
iwo vears and the perecentage of increase
made during this period; and

(d) the steps proposed to be taken by
the Governmen* to check the orice rise so
4 to make available milk to the residents
of Delhi at reasonable rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) and (b) The
Mother Dairy have revised the sale price
~f Toned Milk and Full Cream Milk
(FCM) with effect from 1-7-1923 as

under 1 —

(Rs. per litre)

‘~T—Yi‘.c_(;f~ Kdl_lk T From To
n o T ) (€)]
Toned Milk 7.50 8.00

Full Cream Milk

. . - '10.00 10.50
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(c) The sale price of Toned Milk and
Full Cream Milk was increased /decreased
by the Mother Dairy From 1-10-1992 as

ment, of milk. under :—

) (Rs. per litre)

Datc Type of r\;i!k ;"r;x;x To Percentagcm
increase (+)
decrease (—)

1) . ~6)— ~~~-—-»~—(v;» 4) )

1-10-92 Toned Milk — 8.00 -

1-1-93 . . . Toned Milk 8.00 7.50 6.25% (—)

1.7-93 Toned Milk 7.50 8.00 6.66% (+)

11-9-92 Full Cream Milk — 11.00 —_

1-10-92 . Full Cream Milk  11.00 10.00  9.10%, (—)

1-7-93 Full Cream Milk 10.00 10.50 5%  (+)

Prior to 1-10-1992, Mother Dairy was
selling Double Toned Milk at the rate of
Rs. 7-00 per litre.

(d) The Mother Dairy has to function
as a commercially viable unit. The sale
price of Mother Dairy is therefore, fixed,
keeping in view the cost of productoin of
milk from time to time.

PARYAVARAN VAHINIS

~
&

2328. SHRI RAJENDRA

AGNIHOTRI :

SHRI DEVENDRA PRASAD
YADAYV :

SHRI RAM SINGH KASHWAN:

PROF. RASA SINGH RAWAT :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to refer to 'he

reply given on March 30, 1993 to Unstar-
red Question No. 4660 and state :

(a) whether the information regarding
Paryavaran Vahinis has been collected,

(b) if so, the details thercof;

(c) if not, the reasons for the
and

(d) the time by which the
is likely to be coltected ?

delay;

information

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
to (c) No, Sir. The information has not
been collected so far. Most of the States
are yet to respond to our request to fur-
nish information. States are being remind-
ed from time to time,

(d) Fvery effort ig being made to collect
ail the information by November 3,
1993,

[English}

COACHES ON PATHANKOT-BAL-
NATH SECTION

2329. MAJOR D. D. KHANORIA :
Will the Minis‘er of RAILWAYS be pleas-
ed to statc the number of passenger coa-
ches replaced on the Pathankot-Baijnath
narrow gauge section of the Northern Rail-
way during the last three years ?

THE MINISTER OF STATE IN THLE
MINISTRY OF RAILWAYS (SHRIK.C.
LENKA) : No narrow gauge coach has
been replaced on Pathankot-Baijnath sec-
tion during last three years.
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[Translation]
CONSTRUCTION OF STADIA

2330. SHRI BIR SINGH MAHATO :
Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pieased to
state :

(a) the number of stadia constructed
with Central assistance at various places
in West Bengal and Bihar;

(b) whether any further requests of the
State Governmeats are pending with the
Union Government seeking assistance for
construction of stadia;

{c) if so, the details in this regard
alongwith the proposed locations thereof;
and

(d) the reaction of the Government
thereto ? :

THE MINISTER OF STATE IN THE
MINiSTRY OF HUMAN RESOURCE
IDEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) Cons-
truction of 37 and 12 s'adia at various
places in West Bengal and Bihar respecti-
vely have been assisted by the Central
grant.

(b) to (d) Seven proposals of West

Bengal and five of Bihar are pending. The
details are given in the Statement enclosed.

Statement
WEST BENGAL

S. Project Location Position/Reaction of the

No. Government

[(4)] ) 3) @

1. Construction of Stadium . Shantipur Deficiencies intimated to State
Municipality, Government alongwith seeking
District Nadia. acceptance that they are pre-

District Sparts Comdlex

. Ssuth Suburban
Unit of Calcutta

pared to incur their share first
over and above the Central
assistance.

D:fciencies communicated on
11-2-1993 for sending Pproposal

Municipal in prescribed proforma through
Corporation, State Government.

3, Gymnasium Hall . Nandan Milan Proposal is under active con-

: Bithi 24 Parganas. sideration of Government.

4, Indoor Stadium . . . Howrah Municipal Proposal is under active
Corporation, consideration of Government,
Howrah.

5. Renovation of Netaji Subhash . Calcutta,

Indoor Stadium
6. Indoor Stadium

Proposal is under active con-
sideration of Government.

Banamali Recreation State Government / sponsors
Club, 24-Parganas,

addressed on 3-1-1992 to con-
vey the acceptance that they
are willing to incur their share
first in the cost of the Project
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oy

e

9.

. Jatiyo-Krira-O-

1 .Construstiop Of Gymnasium Sponsors were asked to send
T o e ‘ Shakti Sangha, . revised ' drawings and convey
Hooghly. the acceptance that they are
' willing 40 incur' ‘their ‘share
first in the cost’ of the project.

JAIHAR .
1." Sports Project DeVe)opment Purnea. .Grants Committee on .17-8:1992
© " Area recommended Rs. 22.00 -lakhs-

2. Indoor Stadium

3. Open Stadium .

4, Outdoor Stadium

5. Sports Complex . . . Daltonganj.
Palamau.

Bokaro Steel City,
Bokzro.

Hazaribagh

Khagra,
Kishanganj

on the condition that the State
Government shouid first _ar-
range Rs. 20.00 lakhs for, cons-
. truction of Sports Hostel. De-
cision intimated to Bxhar
State Sports Authority
15-9-1992.

Bihar ‘State Sports Authority
addressed in 1991 to revise”
sstimates/drawings deleting in
essential items and to convey
aceptance that they would in<-
<ur first their share in the cost:
of the project. . '

Proposal returned for affixing
sea] of sigaing authority: and -
to convey accePtance that they
would incur first their share in
the cost of the Project.

Deficiencies conveyed to Blhmv
State Sports. Authomy in May,
1993,

State Government | sponsor
asked to convey the acceptance
that they are willing to incur
their share first in the cost
of the project. S

[English]
‘NOISE POLLUTION'

2331. MAJOR GEN. (RETD.) BHU-
WAN .CHANDRA KHANDURI : Will
the Minister of . ENVIRONMENT AND:
FORESTS be pleased to state :

(a) whether the Government are aware
of the g'emendnus _increage in noise poilu-
\ign ‘particularly.in towns;:

26 —724 LSS/94

(b) if so, the legal and adm:mstrinve
measures taken or proposed to be taken to
check this menace;

(c) whether the Government have any
mechanism to ensure or check thai the
means of transport used both in air and
ground remain within speclﬁed lm'n(s of
emitting noise;

- (d) whether it has ¢ome to notice of the
Government that some airciafi, recently
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purchased by some of the private airlines
violate these norms; and

(e) if so, the action taken thereon ¢

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a)
and (b) Yes, Sir. Government have noti-
fied under the Environment (Protection)
Act, 1986, ambient noise standards and
noise limits at the manufacturing stage for
automobiles, domestic appliances and con-
struction equipment, The Central Pollu-
tion Control Board has also evoled a code
of practice for controlling noise from
public address systems and have directed
State Pollution Control Boards for imple-
menting the same.

(c) and (d) Motor vehicles at the
manufac’uring stage are required to com-
ply with the prescribed noise emission
limits. The manufacturers bave been
asked to submit a certificate from a labo-
ratory recognised by the Government for
this Purpose, stating that the vehicles
comply with the prescribed standards.

Noise limits at the manufacturing stage
for aircrafts have not been evolved.

(e) Does not arise.
WORLD BANK REPORT ON AGRI-
CULTURE

_2332. SHRI SHRIKANT JENA :
SHRI CHANDRAJEET YADAYV:

SHRI MOHAN SINGH (DEO-

RIA) :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether World Bank has prepared
a report on Indian Agriculture;

(b) if so, the broad recominendations
made therein;

(c) whethey Government have examined
the recommendations; and

(d) if so, the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER

" efficiency of agricultural

OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHAN
KUMAR) (a) The World Bank prepared
2 report on Indian Agriculture captioned
“Agriculture—Challanges and opportuni-
ties” in August, 1991,

(b) The broad recommendations made
in the report are increase in the overall
allocation for agriculture, improving the
investments,
rationalising subsidies and targetting them
towards deserving people, diversification of
agriculture, providing better incentives to
farmers for crop production and revitali-
sation of rural banking.

(¢) and (d) Government of India have
examined these and are in general agree-
ment with the suggestions which improve
the production and productivity in Indian
Agriculture.

[Translation]
PRICE OF UREA

2333. SHRI SANTOSH KUMAR GAN-
GWAR : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the rate at which urea js being made
available to farmers at present;

(b) whether the Government propose to
increase the price of urea;

(¢) if so, the reasons therefor; and

(d) the steps taken or proposed to be
taken by the Government to contain the
price rise of urea for the benefit of far-
mers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) Urea is under
statutory price control and is sold at the
uniform rate of Rs, 2760/- per tonne
throughout the country.

(b) and (c) There is Bo proposal at
present to increase the price of urea.

(d) The Government has reduced the
price of Urea (46% N) from Rs. 3060/-
per tonne as in 1991 to Rs. 2760/- per
tonne w.ef. 25-8-92 in the interest of the
farmers, L
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SCHOLARSHIP TO RESEARCH
' SCHOLARS

2334. SHRI LALIT ORAON : Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(a) the number of research-scholars
from Bihar who have been granted scholar-
ships fdr their research work by the Uni-
versity Grants Commission during the years
1990-91, 1991-92 and 1992-93;

(b) the number of research scholars out
of them belonging to the Scheduled Castes/
Scheduled Tribes; and

s

(c) the number of research-scholars re-
commended for scholarship for the year
1993-94 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) to
(c) Acording to the information fur-
nished by UGC, the Commission has
allotted 190 slots to universities in Bihar
under the Scheme Junior Research Fellow-
ship (JRF) at any one given time basis.
The universities are supposed to fill these
slots by appointing National Eligibility
Test (NET) qualified candidates keeping
in view the number of slots available. The
Commission also approves NET qualified
candidates for appointment and JRFs over
and above the allotted slots, and the fel-
lowships given are personal to the incum-
bents and such as the JRFs are to be ad-
justed against the slots as and when they
fall vacant.

The number of Junior Research Fellow-
ships awarded to SC/ST candidates is
indicated below :—

Year No. of Awards
7, 1989-90 4
1990-91 '
2. 1991-92 1

. For the years 1992-93 and 1993-94, the
selection is yet to be made.

REINSTATEMENT OF EMPLOYEES

2335. SHRI BASUDEB ACHARIA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether his Ministry has taken a
decision to re-employ forty-seven railway
employees dismissed in the year 1981 for
participating in trade union activities; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : (a)
and (b) It has been decided to offer re-
employment to 47 ex-employees who were
dismissed or removed from service under
Rule 14(ii) for participation in the Loco
Running Staff agitation of 1980-81 and
whose cases were not subjudice. The re-
employment will be considered in the same
post and grade as they were occupying at
the time of their dismissal/removal.

[Translation] v

VIGILANCE CASES

2336. SHRI GOVINDA CHANDRA
MUNDA : Will the Minister of RAIL-
WAYS be pleased to state;

(a) the total number of complaints re-
ceived by the Vigilance Department of his
Ministry during the last three years;

(b) the total number of such complaints
pending to be looked into; and

(c) the time by which the pending com-
plaints are likely to be disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) 28186 complaints were
received by the Vigilance Organisation of
the Railways during 1990, 1991 and 1992.

(b) 1251 as on 01-01-1993.

(c) Accrual and disposal of complaints
is a continuous process. Depending ox the
nature of the complaints, priority is ziven
for their investigations. Some complaints
take more time for investigation than
others.
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[Ewgtish]
""" ATTA THROUGH P.DS.

2337. S}-iRI SANDIPAN BHAGWAN
THORAT : Will the Minister of FOOD
be pledsed to state :

_»(a) whether the Government are aware
of non-availability of standards quality of
wholemeal atta at controlled prices through
Fair Price Shops in Delhi;

(b) if so, the reasons therefor;

(c) the details about offtake of atta
distributed through Fair Price Shops during
the last one year, month-wise and the price
differenice per 10 kg. bag distributed
through Fair Price Shops and opén market;

(d) whether the Government propose to
make standard quality of atta at further
reduced prices by streamlining the present
distribution channels and weeding out un-
called for commission agencies to reduce
further the cost of a‘ta for urban poor;
and

(e) if so, the details of the steps taken/
proposed in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) No, Sir. The Govern-
ment of National Capital Territory of
Delhi have informed that standard quality
of Agmark Atta at the rate of Rs. 43.90
per ten ke. bag in sufficient quantity is
gvailable for distribution through Fair
Price Shops in Delhi.

(b) Question does not arise.

(c) Month-wise Statement about offtake
of atta dis‘ributed through Fair Price
Shops during the last one year is enclosed.

The sale price of atta distributed through
. Fair Price Shops is Rs. 43.90 for 10 kg.
bag. The average price of atta sold in
open market is as under :—
Rs. 54 for 10 kg bag
Rs. 28 for 5 kg. bag
Rs. 410 for 90 kg. bag

Statement

(d) The Government of National Capi-
wl Territory of Delhi have informed that

there is no such proposal at present be-
fore that Government for reduting the
price of atta sold through Fair Price
Shops.

(e) Question does not arise.

MONTH  DELIVERY (10'Kg. bag)
AUGUST ,1992 254790 bags
SEPT,. 1992 381664 bags
OCT., 1992 231864 bags
NOV., 1992 396118 bags
DEC., 1992 564601 bags
JAN., 1993 567398 bigs
" FEB.,1993 358316 bags
MAR, 1993 406229 bags
APRIL, 1993 214670 bags
MAY, 1993 172311 bags
JUNE,' 1993 118224 bags
JULY, 1993 114072 bags
{Translation)

IMPORT OF FOODGRAINS

2338. SHRI BHAGWAN SHANKAR
RAWAT :

DR. KRUPASINDHU BHOI :

Will the Minister of FOOD be pleased
to state :

(a) the quantity of foodgrains stored in
the godowns of the country at present;

(b) the year-wise quantity of foodgrains
imported out of it during 1993-94 till date
and the details in this regard;

(c) the quantum of imported foodgrains
distributed among the consumers through
the Public Distribution System during the
last three years respectively;

(d) the average cost price per Kg. of
the imported foodgrains at thé time of
making it available to the Public Distribu-
tion System and the rate at which the said
foodgrains were sold to the consumers in
different States; and

(¢) the loss per Kg. suffered by the
Government on the said foodgrains ?
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THE ¥MINISTER OF STATE OF THE
‘MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) The total quantities of
wheat and rice in the Central Pool as on
30-6-1993 were as under :

Rice—92.73 lakh tonnes
Wheat—149.69 lakh tonnes

(b) Against 29.90 lakh tonnes of wheat
tracted for import during 1992-93,
23.80 lakh tonnes were received during ’

1992-93 and 6.74 lakh tonnes in 1993-94
till June. Against 2.15 lakh tonnes of rice
contracted in 1992-93 for import, 0.75
lakh tonnes of rice was received during
1992-93 and 0.67 lakh tonnes was received
during 1993-94 till June. No quantity of
foodgrains has been contracted for import
during 1993-94 till date,

(c) Details of imported foodgrains dis-
tributed through PDS during the last three
years are as follows :—

I Year

1990-91
1991-92 .

1992-93 and 1993-94
(upto June)

Wheat

Nl]
Nil
17.39 akh tonnes

II. During the year 1990-91, 44930
tonnes of rice was received from Vietnam
against repayment of commodity loan.
During 1991-92, no rice was imported.
During 1992-93 and till June 1993-94, 1.42
lakh tonnes of rice was imported which
includes 0.70 lakh tonnes against interest
dues of commodity loan. All this rice was/

is being distributed through Public Distri-
bution System,

(d) The present estimated economic cost
of wheat and rice works out to Rs. 5.17
per Kg. and Rs. 6.34 per Kg. respectively.
The present Central Issue Prices of wheat
and rice for both imported and indigenous
for distribution under P.D.S./RP.DS. arc
as under.

(Rate : Rupees perKg.)

Common
Fine .
Snper Fme .

The end retail prices of foodgrains are
fixed by the State Governments/U.T.
Administrations taking into account the
Central Issue Prices, transport cost and
other inciden‘als including margins to the
Fair Price Shops.

PDS. REDS.
S 330 2.80
4.37 3.87
4.97 4.47
5.18 4.68

(e) Government distributes foodgrains
through the Public Distribution System out-
lets at subsidised rates. The average
estimated subsidy involved in the imported
foodgrains is as follows :

(Rate Rupees perKg.)

Commodity " Economic cost Central Issue Subsidy paid by
estimated Price for P.D.S. Govt
Wheat . . . . 5.17 3.30 1.87

5.18 1.16
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[English]

MAINTENANCE OF COMPARTMENTS

2339. SHRI JI’I’ENDRA NATH. DAS :
‘Will the Minister of RAILWAYS be
pleasqd to state :

(a) whether complaints have been re-
ceived regarding poor maintenance of the
compartments of all the trains from
Sealdah-Howrah to North Bengal' and
Assam; and

(b) if so, the action taken by the Gov-
ernment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Complaints were received
in respect of some trains.

(b) Improvement has been affected by
instituting special drives.

[Translation)

ADDITIONAL COACHES IN TRAINS

2340. SHRI RAM SINGH KASHWAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government propose
to attach additional passenger coaches in
important trains to reduce the heavy rush
of passengers;

(b) if so. the names of important trains
in which additional coaches are proposed
to be attached; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) and (b) Yes, Sir. Attaching
additional coaches to the trains is a con-
tinuous process depending upon traffic
justification and operational feasibility.

Some of the important trains augmented
by one unreserved second class coach re-
cently are :—

1. 4265/4266 Varanasi-Dehradun Ex-
press
2. 3111/3112 Delhi-Sealdah Express

3. 3143/3144 Darjeeling: Mail

4. 6029/6030 Malabar. Express .

5. 3151/3152 Sealdsh-Jammu ~ Tawi
Express : .

6. 4259/4260 Durg-Varanasi Express
7. 2101/2102 Minar Express

8. 3007/3008 Udyan Abha Toofan
Express

9. 7015/7016 Visakha Express
10. 7047/7048 Gautami Express
11, 7055/7056 Narsapur Express
12. 9901/9902 Delhi-Ahmadebad Mail
13. 9931/9932 Aravali Express

4517/4518 Unchahar Express and 4789/
4790 Bikaner Express have been augment-
ed by two second class unreserved coaches
each. 9711/9712 Jaipur-Sri Ganganagar
Express has also been augmented by one
sleeper class coach.

In addition 2625/2626 Kerala Express
between Palghat and Trivandrum and
4083/4084 Mahananda Express between
Delhi and Katihar augmented by 7 & 4
coaches respectively.

(¢) Does not arise.

[English)]

BANGALORE-DELHI RAJDHANI
EXPRESS

2342, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether complaints have been re-
ceived in regard to Sub-standard material
used in making of coaches of recently
introduced Rajdhani Express between
Bangalore and Delhi;

(b) if so, whether the Government have
conducted any survey in this regard;

(¢) if so. the findings thereof; and
(d) the action taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : (a)
No, Sir.

(b) to (d) Do not arise.
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CHITRADURGA-RAYADURGA
RAILWAY LINE

2343, SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of RAILWAYS
be pleased to state :

(a) the progress made so far in cons-
truction of Chitradurga-Rayadurga broad
gauge railway line; and

(b) the estimated cost, expenditure in-
curred thereon so far and the time sche-
dule fixed for its completion ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) 80%.

(b) The estimated cost of Chitradurga-
Rayadurga railway line (100 kms.) is
Rs. 84.80 crores. The total expenditure
incurred so far is Rs. 65 crores and the
work is targetted for completion in 1993-
94,

[Translation]

EMU TRAINS BETWEEN BHUSAWAL
AND MANMAD

2344. DR. GUNVANT RAMBHAU
SARODE : Will the Minister of RAIL-
WAYS be pleased to state :

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA (a) No Sir.

(b) Does not arise.

(c) Introduction of EMU trains would
require massive investments which the
Indian Railways are not in a position to
make at present, due to constraints of re-
sources.

[English]

FOOD STOCKS

2345. SHRI ANKUSHRAO RAO-
SAHEB TOPE: Will the Minister of
FOOD be pleased to state :

(a) the position of foodgrain stocks at
present;

(b) how it compares with that of the
last year;

(¢) whether there is a proposal to export
foodgrains; and

(d) if so. the details thereof ?
THE MINISTER OF STATE OF THE

(a) whether the Government propose to MINISTRY OF FOOD (SHRI KALP
introduce an E.M.U. train between Bhusa- NATH RAI) : (a) and (b) The stocks of
wal and Manmad section of Central Rail- foodgrains with Central Pool were as
ways; under :—

(In lakh tonnes)
Thven T T Riw  Wheat Toul
1-7-93 (P) 92.73 148.89 241. 62
1-7-92 (P) . 73.91 64.71 138.62

(P)—Provisional

(c) There is no proposal under conside-
ration of the Government for export of
foodgrains from the Government stocks.

(d) Does not arise.
[Translation)

EXPANSION OF OPERATION BLACK-
BOARD SCHEME

2346, SHRI SHANTARAM POTOU-
KHE : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government has taken
a final decision to expand the Operation
Blackboard Scheme to cover the upper
primary schools during the Eighth Plan;

(b) if so, the details thereof; and
(c) the time schedule framed for the

implementation of the scheme throughout
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
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EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
Yes, Sir.

{b) The -components of this ayb-scheme
will comprise for each upper primary
school, the provision of (i) at least ome
room for each class, and where there is
more than one section to a class, for each
section; (ii) a Headmaster-cum-office room;
(m) necessary toilet facilities (iv) a con-
tingency grant of Rs. 1000 per anpum (v)
library facilities (vi) essential equipment,
and (vii) at least one teacher for each
class/section.

It will be State Governments responsibi-
lity to provide .items (i) to (iv). Salary
of one additional teacher will be provided
by the centre for the plan period. It is
proposed to provide Rs. 50,000 to each
school for essential equipment including
Rs. 10.000 for library facilities. In order
to promote community participation in this
venture it is proposed to give preference
in selection to the Vvillages where commu-
nity contributes 20% (Rs. 10,000/-) to-
wards equipment in which case Central
contribution will be Rs. 40,000, How-
ever in tribal (ITDP) areas entire 100%
assistance will be provided.

{c) It was intended to cover one third
of the Upper primary schools during the
Eighth Plan. But due to resource cons-
traint, it is proposed to launch the scheme
only during the year 1995-96 and limit
the coverage to about 5% schools each
year in the last two years of the Eighth
plan. The scheme, can, however, be
launched earlier and coverage enhanced
depending on the availability of funds.

BOGUS RATION CARDS IN DELHI

2347. SHRI MADAN LAL
KHURANA :

SHRI RAMASHRAY PRASAD
SINGH :

SHRI SURYA NARAIN
YADAYV : Will the Minister of

CIVIL SUPPLIES CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION be pleased
to state :

(a) the popuht:on of Delhi as per 1991
census;

(b) t!lp
W) e ikt
units thereon;

(c) whether there are a

of bogus ration cards in use in gelﬁ

(d) if so, the efforts made by the Gw
emnment during the last one year to detect
bogus ration cards and  the success
achieved in this regard ? '

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CGN-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND - MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) and (b) The population
of Delhi as per 1991 census is 94,20,644
The Govt. of National Capiial Territory
(NCT) of Delhi has reported that the
total number of ration cards issued is
25,97,434 and the number of sugar units
is 1,29,48,881.

(c) and (d) The Food and Supplies
Department of the NCT of Delhi under-
takes verification of ration cards from time
to time. During the period from 8-8-1992
to 31-7-1993. 4,07,942 inflated sugar units
have been deleted. Elimination and weed-
ing out of ration cards and inflated units
is a continuous process.

MODEL SCHOOLS IN DELHI

2348. SHRI UDAY PRATAP SINGH :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT:- be pleased to state :

(a) the number of composite model
school functioning at present in Delhi;

(b) the number of schools out of those
which have Urdu medium;

(c) whether the students of those schools
are being taught Urdu medium from pri-
mary classes; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (@)
to (d) According to information received
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from Delhi Adminis‘ration, so far 250
schools have been converted to composite
schools. The composite schools cover
classes from First standard upto Secon-
dary/Senior Secondary level. The' provi-
sion for teaching Urdu -as a language has
been made in 2 schools on the basis of
number of students enrolled and on
demand from parents.
' SUGAR MILLS

2349. SHRIMATI SARQOJ DUBEY:
Will the Minister of FOOD be pleased to
stale ;

(a) the number of sugar mills in/ public

sector and private sector in the country at
present, State-wise:

Statement

(b) whether the production of sugar
has declined duoring 1992-93; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) The State-wise number
of sugar mills in Public Sector and Private
Sector in the country, as on 15-7-1993, is
given in the Statement. :

(b) There has been a decline in the
sugar production during 1992-93 seasoas,
as compared to the previous season.

tc) The fall in sugar production during
1992-93 season has been due to the decline
in cane production on account of climatic
factors, diversion to other crops, etc., and
also on account of the diversion of avail-
able cane to the khandsari and gur sectors.

As on 15-7-1993

Number of Installed sugar factories

S1. No. Siate
‘ Public Private
1. Punjab 3 2
2. Haryana . — 1
3. Rajasthan i 1
4. Uttar Pradesh . i3 42
5. Madhya Pradesh { 4
6. Maharashtra - .6
7. Bihar 15 15
8. Assam 1 —
9. Orissa - 1
10. West Bengal 1 1
11. Nagaland. . . . . . 1 —
12. Andhra Pradesh . . . . 8 1
13. Karnataka . . 3 10
14. Tamil Nadu . . . . . 3 15
13. Por dicherry . . . . .. . — 1
15. Kerala . . . . . . — 1
Total . . . 7 L

27 —724 1L8S/94
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[English}
ADMISSIONS IN' DELHI UNIVERSITY

2350. SHRI PARASRAM BHARDWAJ :
SHRI BAPU HARI CHAURE :
SHRI B. DEVARAJAN :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state: 7

(a) whether there is a demand for in-
creasing the seats for admission in the
Delhi University since long;

(b) if so, the details, thereof;

(c) whether complaints regarding alleged
irregularities in admissions in Delbi Uni-
versity have been received;

(d) if so, the details thereof; and

(e) the aciion being taken in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE (KUMARI SELJA): (a)
and (b) Since the applicants for admis-
sion to various undergraduate courses of
the University of Delhi have been more
than the seats available in the regular
colleges there has been a demand for in-
creasing the seats in regular colleges for
the past few years. According to the in-
formation given by CBSE the eligible
students for admission to Delhi colleges this
year is 53,528, The Delhi University has
informed that they have an intake capa-
city of approx. 30,000 in the colleges,
approx. 6,000 in the Non-Collegiate Wo-
men’s Education Board and approx. 20,000
in correspondence courses.

(c) to (e) According to the information
furnished by the University, they are not
aware of any specific case of irregularity in
admissions. However, the University cons-
titutes, every year, a Grievance Committec
under the Chairmanship of a semior pro-
fessor to look into the grievances of the
students regarding admissions. The cases
of genersl grievances are taken up with the
concerned colleges and the matter is re-
solved in most of the cases.

[Translation}

PER CAPITA PUBLIC DISTRIBUTION
SYSTEM IN UTTAR PRADESH

2351. SHRI RAM BADAN : Will the

Minister of CIVIL SUPPLIES CONSU-

MER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state :

(a) whether there has been any corre-
lation between the per capita income and
per capita supply through Public Distribu-
tion System in Uttar Pradesh ;

(b) whether any contribution has been
received from other States for the public
disiribution system ; and

(c) if so, the names of these States
along with the details of the commodities
sent ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED) : (a)
to (c) Monthly aliocations of PDS com-
modities are made to Sta.tes/UTs including
Uttar Pradesh by the Central Government
depending on the availability of stocks in
Central Pool, inter-s¢ demands of all the
Statey vUTs, seasonal variations in require-
meats etc. Only in the case of levy sugar,
allocations are made generally on a gorm
of 425 grams per capita per month avail-
ability to the projected population in the
State/UT as on 1-10-1986. An adhoc
increase of 5% in the levy sugar alloca-
tions are also being made to all the States/
UTs w.ef. August, 91. In view of this,
there is no strict comrelation between per
capita income and per capita supply of
PDS commodities in any State/UT, includ-
ing Uttar Pradesh.

A statement showing the progressive
procurement of wheat, rice and coarse
grains for the Central Pool made by differ-
ent Staies during the current marketing
season is annexed.
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Statement

i . (Figures in Tonnes)

S1. No. State Rice Coarse Grains ‘Wheat
1. Andhra Pradesh . 3307832 7387 V]
2. Arunachal Pradesh . . . 395 0 [
3 Assam 8566 0 0
4. Bihar . . 0 0 0
5. Haryana . . . . 909027 1235 3454458
6. Himachal Pradesh . . 0 0 1133

7. \Karnataka . . . . 108970 0 0"
8- Madhya Pradesh 687811 6369 236690
9. Maharashtra . 68282 383293 0
‘10, Orissa . . . 370181 0 (V]
11. Punjab . . 4901209 0 6491876
12. Rajasthan . 21298 0 495918
13. Uttar Pradesh . . . 1186181 0 2126789
14. West Bengal 162630 0 0
15. Chandigarh . . . . 29807 0 2083
16. Delhi . . . . . 5403 0 19586
17. Pondicherry . . 6024 0 0
18. Gujarat . . . . . 0 0 91

PROCUREMENT OF RABI CROP

2352. DR. P. R. GANGWAR : Wili the
Minister of FOOD be pleased to state :

(a) the details of procurement of Rabi
crop during the year 1991-92 1992.93,
1993-94, State-wise; and

(b) the number of temporary godowns
constructed for storage of foodgrains
during the above period, State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP

NATH RAI) : (a) A statement giving re-
quisite informyation is attached.

(b) The Food Corporation of India is
not construciing any temporary godowns
for storage of foodgrains but as per the
requirements from time to time, FCI hire
the godowns from various agencies viz.
CWC/SWC/private parties and other
parties on month to month basis and aleo
on guarantee basis besides resorting to
CAP storage on emergency basis.

Statement
(‘000 Tonnes)
Marketing Season

State/Union Territory 199192 ®) 1992-93(P) 1993-94¢
Wheat Barley Wheat Barley WE Barley
Gujarat . . — — - T Nes. _
Haryana . . . 1834 —_— 1372 — 3454 Neg.
Himachal Pradesh . _— — — — 1 —_
Madhya Pradesh _ —_ Neg. — 242 —_
Punjab . . . 5543 —_ 4489 — 6493 —_—
Rajasthan . . . 7 — 22 — 496 1
Uttar Pradesh . 368 — 497 — 2127 Neg.
* Chandigarh . . — — — — 2 —
Delhi . . . . — — — — 20 —
All India .. 7752 - 6380 — 12835 1

Neg.—Below 500 tonnes
(*)—Position as on 6-8-1993
(P)—Provisional

——
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[English}
TEACHER-STUDENT RATIO

2353, SHRIMATI GIRIJA DEVI :
SHRI RAM VILAS PASWAN :
SHRI HARI KISHORE SINGH :

Will the Minister of HUMAN RE-
- SOURCE DEVELOPMENT be pleased to
otate &

(a) the existing teacher-student ratio in
vespect of the primary schools in Delhi as
against the prescribed or acceptable ratio;
and

(b) the manner in which Government
propose to bridge the gap between the
teacher-student ratio in Delthi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
- DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) ' (KUMARI SELJA) : (a)
and (b) According to information furmish-
.ed by Delhi Administration, Municipal
Corporation of Delhi and New Delhi
Municipal Committee they try to follow
teacher-student ratio of 1:40. Creation
of additional posts of teachers is consi-
dered when enrolment increases. However.
there mray be some variation in teacher-
student ratio in individual schools consi-
dering the steadily increasing enrolment as
progress is made in Universalisation of
Primary Education,

[Translation)

WOMTE’N@’S STUDIES CENTRES AND
' ’ CELLS

2354. DR. MAHADEEPAK SINGH
"SHAKYA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Standing Committee on
‘Women’s Studies has recommended assis-
. tance to some umiversities and colleges/

university departments for setting up of
women’s studies centres and cells;

(b) i so, the details thereof; and

(c) the action taken so far in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
to (¢) UGC has informed that, as recom-
mended by the UGC Standing Committee
on Women's Studies, the Commission is
providing assistance to 21 universities and
11 colleges/university departments for
setting up women’s studies centres/cells.

UGC Review Commitiee has recom-
mended es‘ablishment of 8 more women’s
studies centres. These recommendations
would be considered by the UGC Standing
Committee on Women’s Studies and appro-
priate decision on the matter will be taken
by the UGC keeping in view the avail-
ability of financial resources.

[English)

RETAILERS FOR P.D.S. OUTLETS

2355. DR. KRUPASINDHU BHOI:
Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government have issued
guidelines to different States regarding
selection of retailers for P.D.S. outlets;

(b) if so. the details thereof;

(c) whether all the States are strictly
observing those guidelines ; and

(d) if not, the steps taken to monitor
and issue fresh guidelines so that the ob-
jective of P.D.S. is achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES ,CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED) : (a)
to (d) Central Government had requested
the State Governments and U.T. Adminis-
trations to give priority to cooperatives in
the matter of allotment of Far Price
Shops (FPS). More recently they were
requested to consider reserving a certain
percentage of FPS to women and persons -
belonging to Scheduled Castes and Sche-
duled Tribes (SC/ST) including coopera-
tives and other organisations of women
and SC/ST.
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The implementation of the Public Distri-
bution System (PDS) is a joint responsi-
bility, under which the Central Govern-
ment makes bulk allocation of PDS com-
modities to States/UTs, the operational res-
ponsibility for implementing PDS rests
with the State Governments/UT Adminis-
trations, ‘Matters pertaining to opening of
FPS, licensing of FPS, eligibility criteria.

ility of FPS are decided by the State
Administrations.

Policy and operational issues relating to
the Public Distribution System are discus-
sed at meetings of the Advisory Council
on PDS in which all the States/UTs are
represented and decisions arrived at the
meetings of the council are implemented
by States/UTe.

[Translation)

DISTRICT PRIMARY BDUCATION
PROGRAMME

2356. DR. CHINTA MOHAN :
SHRI NITISH KUMAR :
SHRI SYED SHAHABUDDIN :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) the names of districts, which have
formulated the District Primary Education
Programme for 1993-94, State-wise ;

(b) the major elements in the District
Programme and their quantitative targets
under the Programme for the year 1993-
94; and

(c) whether the necessary inputs for
implementing the district-level projects and
schemes under the programme have been
provided to those districts for 1993-94 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OFR
CULTURE) (KUMARI SELJA) : (a)
Under the District Primary Bducation
Programme, preliminary district plans have
been drafted by the State Governments
concerned for the 23 dxsmm enumerated
below :—

1. Assam : (1) Darrang (2) Dhubri
(3) Karbi Anglong (4) Morigaon

2. Haryana : (1) Hissar (2) Jind (3)
Kaithal. (4) Sirea

3. Karnataka: (1) Belgaum (2)
Kolar (3) Mandya (4) Raichur

4. Kerala : (1) Kasergod (2) Wynnd
(3) Malappuram

5. Maharashtra : (1) Aurangabad (2)
Latur (3) Nanded (4) Osmanebad
(5) Parbhani

6. Tamil Nz2du : (1) Dharampuri (2)
South Arcot (3) Tiruvannamalai
Sambuvaraya

(b) The District Primary Education Pro-
gramme seeks to reconstruct primary edu-
cation as a whole in selected districts in-
stead of a piecemeal implementation of
schemes, and its components include non-
formnl education, minimum levels of jearn-
ing, teachers training, school construction
etc. The programme stresses participative
processes in educational management. No
quantitative targets for 1993-94 have been
set.

(¢) The District Primary Education Pro-
gramme is in the planning stage. A
National Core Team of experts from
natiopal resource institulions has been
constituted to provide necessary technical
assistance and inputs to the S'ales.

ECONOMIC VIABILITY OF RAILWAY
LINES

2357. SHRI HARIN PATHAK: Wil
the Minister of RAILWAYS be pileased to
state :

(a) the loss suffered by the Railways as
a result of operation of ron-viable mailway
lines during 1992-93;

(b) whether any scheme has been for-
mulated to make the non-viable railway
lines, viable ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C
LENKA) : (a) The loss suffered on Un-
economic Branch Lines during 1991.92,
the latest year for which figures are at
present available, was Rs. 123 crores,

(b) and (c) Various steps like replace-
ment of passenger treins by mixed traine,
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introduction of ‘One Engine Only’ system,
economy in staff, curbing ticketless travel,
dosure of unremunerative stations and
halts or converting them into contractor
operated halts eic. have been taken to re-
duce the losses on non-viable railway lines.

[English]
NATIONAL SERVICE SCHEME

2358. SHRI SARAT CHANDRA
PATTANAYAK :

SHRI ARVIND TULSHIRAM
KAMBLE :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether a meeting was held in July,
1993 to discuss and diversify the activities
of the National Service Scheme ;

(b) if so, the decisions taken therein ;
and

(c) the achievements made under the
scheme during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS & SPORTS) AND
MINISTER OF STATE IN' THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) and
(b) No, Sir. However, a National
Consultation Meeting with senior officers
of State Governments, representatives from
universities, senior NSS Officers of NSS
Regional Centres was held on 15th July,
1993 to discuss the Action Plan for cele-
bration of NSS Silver Jubilee Year from
24th September, 1993 to 25th Sepiember,
1994.

(c) As per Statement.

Statement

Achievements of NSS during 1990-91, 1991-92 & 1992-93

Year Enrolment Enrolment No.of - - No.of
(Target) (Achievements)  Special Camps Special
(Targets) Camps held
199091 . . . 10,95,620 997,009 5000 4811
1991-92 . . . 10,29,370 10,82,549 5000 5133
1992-93 . . . 10,26,400 11,07,369 5000 5981

Apart from the achievemen!s in carol-
ment and special camping programme,
significant achievements have been achiev-
ed in the following areas :—

(1) LITERACY WORK

The aumber of NSS volunteers involved
in this work since 1990-91 is as under :—

1990-91 2.76 lakhs
199192 .. 4.73 lakhs
1992-93 3.60 lakhs

(2) ECO-CONSERVATION

(i) The S'ate NSS Cell of Madhya Pra-
desh has undertaken an Integrated Waste.
land Development Pilot Project at Mhow
in Indore in an area measuring about 13§
oq. km. in which 24,000 man-days per
year by NSS volunteers is invested.

(ii) The NSS Unit of Rajarishi Govern-
ment College, Alwar in Rajasthan has
taken up an aeli-round development project
like desiting and deepending of village
tanks, construction of check-dams tree
plantation, construction and development
of village Primary School in Rawandera
Village (an adopted village) in collabora-
tion with Commonweelth Youth Program-
me (CYP), Asia Centre, Chandigarh,

(iii) Universities Talk AIDS (UTA)
Programme Expansion : The Department
of Youth Affairs & Sports launched in 1991-
92 a nation-wide sensitisation campaign on
AIDS called ‘Universities Talk AIDs Pro-
gramme® for student youth in Universities
in collaboration with Ministry of Health
and World Health Organisation (WHO).
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[Translation]
FIRE AT GHAZIABAD SIGNAL ROOM

2359. SHRI RAMCHANDRA VEER-
APPA : Will the Minister of RAILWAYS
be pleased to state : ,

(a) whe'her there was a fire in the
Signalling Relay Room at Ghaziabad
Station recently and the entire signalling
system had failed as a result thereof ;

(b; If so, the main causecs of the fire;
and .

‘(¢) The special steps taken by the Gov-
ernment to check recurrence of such inci-
dents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) A fire incident took place
simultancously in the Power supply room
of Route Relay Interlocking cabin and
basement of goods yard cabin at Ghazia-
bad. Supply to the Signalling System was
thereafter disconnected o avoid spreading

of fire and damage to the signalling eqmp
ments. .

(b) A Committee of Senior Officers has
been appointed to find out the causes of
fire.

(c) TH recommendations are available,
as an interim mewsure carthing of equip-
ments, Traction bondimgs and fuses have
been thoroughly checked and strengthened.

SETTING UP OF CENTRAL
UNIVERSITY

2360. SHRI CHINMAYANAND
SWAMI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Government propose to
set up a new Central university in Uttar
Pradesh ;

(b) if so, whether the site for setting
up the university has been identified ;

(c) if so, the details thereof ; and

(d) the time by which the university is
likely to be set up ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAN RESOURCE .

e 44",1‘
DEVELOPMENT (DEPARTMENT ~OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a)
There is no pfoposal to eet up a new
Central University in Uttar Pradesh, How-
ever, the Government has decided, in
principle, t0 convert Dr. Bhimrao Ambed-
kar University at Lucknow into a Central
University.
{b) to (d) Do not arise.

STEAM LOCOMOTIVES

2361. SHRI SURESHANAND SWAMI :
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of sicam locomotives
phased out during the last three years,
vear-wise; and

(b) the number of steam locomotives
proposed to be phascd out during the cur-
rent financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) The condemnation of
sieam locomotives during the last three
years has been as under :

Year Locos condemned
1990-91 392
1991-92 425
1992-93 (Prov.) 786
(b) 495.

ACCIDENT OF DELHI-HOWRAH
RAJDHANI EXPRESS )

2362. SHRI CHITTA BASU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the inquiry reports of the
accident of the Rajdhani Express (New
Delhi-Howrah) and the East Coast Expresg
in January last, have since been reccived;

(b) if so. the details thereof; and

(c) the action taken by the Government
in this regard ?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRIK.C.
I1.LENKA) : (a) to (c) Though the Final
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Inquiry Reports on the two accidents by
the Commissioners of Railway Safety,
Northern and South Eastern Circles, res-
pectively, are still awaited, their prelimi-
nary reports have been received, Accord-
ing to the preliminary report, the collision
of 2302 Dn. Rajdhani Express with the
derailed wagons of UP DSJ Goods between
Rura and Ambiapur stations of Northern
Railway on 16-1-93, occurred due to
Failure of Railway Staff, whereas the
derailment of 8046 Hyderabad-Howrah
East Coast Express between Kotabommali
and Naupada stations of Visakhapatnam
Division of South Eastern Railway on
18-1-93, occurred due to ‘equipment failure’.

The follow up action would be taken on
receipt of Final Inquiry teports of the
Commissioners of Railway Safety.

[English}

IMPORT OF LOCOMOTIVES

2363. SHRI ASHOK ANANDRAO
DESHMUKH : Will the Minister of
RAILWAYS be pleased to state :

(a) the number of locomoties imported
during the last three years;

(b) the cost of these locomotives and
the name of the countries from where these

wcre imported;
(c) the reasons for such import; and

(d) the action proposed to be taken to
improve the quality of Indian locomotives
so that such imports can be avoided in
future ? )

THE MINISTER OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF) : (a)
and (b) No locomotives were imported
during the last three years. Howaver, con-
tracts for supply of 30 nos. of 6000 HP
25 KV three phase AC Electric locomo-
tives alongwith spares and transfer of
technology have been awarded to ABB
Switzerland in July, 1993 at a total FOB
cc.t of Swiss Francs 169,689,970 and
Deutsche Marks 139,140,250, equivalent
to Rs. 608 crores (approx.).

(c) and (d) The Contracts referred to

above have been placed with a view to
obtain the state-of-art technology so that

series manufacture of these types of locg-
motives may be taken up at Chittaranjan’
Locomotive Works to avoid imports. in
future.

[Translation)

ASSISTANCE FOR RETAIL SALE AND
PURCHASE CENTRES

2364. SHRI GABHAJI MANGHAJ
THAKORE : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the States which have sought finan-
cial assistance from the National Coopera-
tive Development Corporation for setting
up retail sale and purchase centres of the
Horticulture Producers Cooperative Mar-
keting and Processing Society Ltd;

(b) the quantum of financial assistance
provided to them by NCDC during 1992-
93, State-wise; and

(c) the details of retail sale and pur-
chase centres proposed to be set up during
the current year, State-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) Kamataka had
sought financial assistance from the Natio-
nal Cooperative Dewvelopment Corporation
(NCDC) for setting up retail sale and
procurement centres by the Horticulture
Producers Cooperativee Marketing and
Processing Society Ltd., Bangalore.

(b) The NCDC has released an amount
of Rs. 146.77 lakhs as financial assistacce

for the purpose during 1992-93.

(¢) The details of retail salz and pro-
curement centres expected to be set up by
the society during the current year is as
follows :

Procurement Centres

Retail sale Centres
- 39 P 3

MOUNTAINEERING TRAINING PRO-
GRAMME
2366. SHRI BRI BHUSHAN SHA-
RAN SINGH : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT be
pleased to state :
(a) the number of the Indians succeed-

" ed in scaling the Mount Everest so far;



-~ 429 ' Wiltten Awawers  BRAVANA' 19,1915 (SAKA)

Written Answers 430

,&)Nmm&mmﬂm;

(c) whether the Government have
orgéniged any training progamme for
mountaineering . keeping in view the zeal
of the people for mountaineering; and

(d) if so, the details thereof ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOCURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINI-
STRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK : (a) Twenty-
nine.

(b) Eight.

(c) and (d) Government assists various
mountaineering institutes for conduct of
their programmes which includes training,
programme for mountaineering. There
are three national institutes of mountainec-
ring viz. (1) Himalayan Mountaineering
Institute, Darjeeling (West Bengal); (2)
Nehru ln?itute of Mountaineering, Uttar-
kashi, UP and (3) Jawahar Institute of
Mountaineering, Batote (J&K). In addition
there are a number of state mouataineering
institutes which train in mountain climb-
ing, allied sports and adventure activities
in the country.

{English) -

ELECTRONIC TELEPRINTING
MACHINES AT SOLAPUR

2367. SHRI DHARMANNA MON-
DAYYA SADUL : Will the Minister of
RAILWAYS be pleased to state :

(a) whether  Electronic Teleprinter
Machines have been installed at Solapur
and other Stations of Central Railway for
transmission of reservation messages to
main channel of computer system at Bom-
bay; and

(b) if so, the name of Stations on
Central Railway being taken up for instal-
lation of Electronic Teleprinting Machines
during 1993-94 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) Electro Mechanical Tele-
28 —724 LSS/94

purpose ag Electronic Telgprinters, have
been installed at Bhusawal, Jhansi, Solapur,
Manmad, Nagpur and Jabalpar.

(b) There is no proposal to install
Electronic Teleprinter Machines during
1993-94 at any of the Stations on Ceniral
Railway.

2368. SHRI THAYIL JOHN ANJA-
LOSE :

SHRIMATI SUSELLA GOPA-
LAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether any representation has been
received from the Government of Kerala
to imnclude inland fishermen also under the
Saving-Cum-Relief Scheme which i at
present applicable only to marine fisher-
men;

(b) whether the Government have re-
ceived such representations from o}
coastal States also;

(c) if so, the details thereof; and

(d) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S, KRISHAN
KUMAR) : (a) Yes, Sir.

(b) to (d) Amongst Coastal States,
besides Kerala, only Orissa and Pondi-
cherry have expressed their willingness to
extend the Saving-cum-Relief to Inland
Fishermen on the existing pattern. Govt.
of India has asked all participating States
to intimate not only their willingness but
also as to whether they are observing
‘closed season’ during which fishing acti-
vity is banned. and, if so, whether thex
have adequate legislative measures /admi-
nistrative machinery to implement -the
exteaded scheme,
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CLEARANCE OF NTPC THERMAL
POWER 'PLANT MANUGURU

2369. SHRI VADDE SOBHANADRE-
SWARA RAO: Will the Minister of
ENVIRONMENT AND FORESTS be

pleased to state :

(a) whether his Ministry has cleared
the proposal of setting. up of 100 MW
NTPC Thermal Power Project at Manu-
guru in Andhra Pradeh;

[
(b) if so, the details thereof; and
(c) if not, the reasons therefor ?
THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI KAMAL NATH) : (a)
No, Sir.

(b) Does not arise.

(c) National Thermal Power Corpora-
tion was advised to identify an alternate
site, in conformity with the guidelines of
this Ministry as the site selected was not
found environmentally compatible being
located close to the ecologically ‘sensitive
areas.

{Translation] .

ALLOCATION OF F.P.S.

2370. SHRI CHHEDI PASWAN : Will -

the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state :

(a) the criteria laid down for allocation
of Fair Price Shops to the applicants;

(b) whether special consideration is
being given to the persons belonging to
Scheduled Castes and Scheduled Tribes in
this regard; and

(c) if so, the number of Fair Price
Shops allocated so far to the persong be-
longing to Scheduled Castes and Scheduled
Tribes, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND  MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN

~

AHMED) : (a) to (c) .The operational
responsibility for implementing the Public
Distribution System (PDS) ;rests..with the
State Governments.and.: UT. Admiaistra-
tions. Decisions relating to opening of fair
price ‘shops, eligibility criteria, viability -of
the fair price shops etc. are taken by the
States/UTs. The Central Governmeat has
requested the State Governments/UT Admi-
nistration to consider reserving a percen-
tage of fair price shops to women and
persons belonging to Scheduled Castes and
Scheduled Tribes (SC/ST) including co-
operatives run.by women and SC/ST.
Statistical information regarding allotment
of fair price shops to women and ‘persons
belonging to SC/ST communities are pot
maitained by the Central Governwment.

[English}
PRIVATISATION OF EDUCATION
2371. SHRIMATI VASUNDHARA

RAJE :
SHRI MOHAN RAWALE ."

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state : : :

(a) whether the Government have taken
a decision to privatise and comruercialise

the education;

(b) if so, the level up to whick educa-
tion is proposed to be privatised and com-
mercialised;

-7

(c) whether the Government have asses-
sed the impact of privatisation and
commercialisations; and

(d) if so, the cucumstances led to take
such a decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMAR]I SELJA) : (a)
No, Sir. .

(b) 10 (d) Do not arise.
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PURCHASE OF FOODGRAINS BY FCI

2372. SHRI S. N."VEKARIA : Will the
Minister of FOOD be pleased to state :

(a) the targets*fixed by the Food Cor-
poration of India in regard to purchase of
various foodgrains during the last - three
years till date and the quantity actually
purchased during the same period, year-
wise;

(b) the quantity of foodgrains lost dur-
ing transit and damaged in the godowns
due to rotting and eaten away by rats
during the last three years and the mea-
sures being taken to save the foodgrains
from such losses;

(c) the reasons for which the FCI has
been suplying sub-standard, roften and
uncleaend wheat to the Fair' Price Shops
under Public Distribution System; and

(d) the steps taken /propesed ' to - be
taken to supply clean and good quality of
wheat to the public ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI' KALP
NATH RAI) : (a) The procurement of
wheat, paddy and coarsegrains for Central
Pool under price support scheme being
totally voluntary, and the procurement of
levy-price from millers/traders being de-
pendent on quantum of paddy purchased
by them, no- targets, as such, can be fixed
for procurement of - wheat, paddy and
codrsegrains.

Statement 1 showing quantities of food-
grains (wheat, rice and coarsegrains) pro-
cured during the last three years is attach-
w. .

(b) Statement II' showing quantities of
foodgrains lost in transit ‘and damaged
during the -last three years is attached.

As regards measures taken to save the
foodgrains from such losses, foodgrains
stocks are not allowed to rot in FCI go-
downs as all FCI godowns are built on
sicentific principles and are rodent proof.
However, in some of the hired/ARDC
godowns, rodent control measures are
undertaken to avoid and minimise losses
due to rats and other field animals. Various
other recurring steps are taken to curtail
and minimise such losses, such as sound
wagons fit for transport of foodgrains are
selected for loading foodgrains stocks, nd
movement in open wagons is undertaken
during monsoon season; surprise inspec-
tions are conducted to check the quantity
and quality of foodgrains during tramsit
and at the time of loading and unloading;
periodical prophylactic and curative mea-
sures are taken to preserve the foodgrains;
double line machine stitching of food-
grains bags has been encouraged; etc.

(c) and (d) Wheat stocks conforming ta
prevention of Food Adulteration Act stan-
dards alone are issued to the State Gov-
ernments and their /authorised agencies
wnder Public Distribution System.

Truck-wise sealed samples (kept in
polythene covers) are drawn from the
foodgrain stocks and given to State Gov-

ernment and their agencies for display at
the place of sale/issue to the consumers
under Public Distribution System. Joint
surprise checks along with State Govern-
ments administrations are conducted td
verify the quality at various stages of
issue of stocks and State Governments and
their authorised agencies do check the
quality before taking delivery and also
acknowledge the receipt of foodgrains
stock conforming to PFA Act standards..

Statement-1

L o (Figures in lakh tonnes)

Marketing Year Wheat  Rice (Including ~ Coarse
, Paddy in Terms grains
. of Rice)

1990-91 (P) . .o 110.65 117.50 2.03
191.2® . . . . . T1.52 92.36 Neg.
199293 @) . . . . . - 63.80 117.75* 3.98¢
199394® . . . . . 128.35°  Yet to start 0.01*

*As 00 6-8-1993; . (P)—Provisional; Nog.—0.5 toancs. T
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Statement-I111 .

(Figures in lakh MT)

Quantity of foodgrains

lost in transit

Quantity of foodgrains accounted*

against damaged stocks

Year Accounts for 1992-93
are not yet finalised to
work out the quantity
lost in transit.

Year Qty. of food-
grains transferred holdings of damage due to
from sound to
damaged grains FCI godowns in storage

Average stocks %age of

foodgrains in average stocks

..( 1989-90 . . 2.38 1990-91
1990-91 3.4 1991-92
11991-92 . . 4.12 1992-93

0.21 132.31 0.17

0.19 122.96 0.15

0.13* 97.38 0-13

*Provisional and accounts are yet to be finalised.

[Translation)

ACHIEVEMENTS OF NATIONAL
LITERACY MISSION

2373. SHRI PANKAJ CHOWDHRY i
SHRI MOHAN RAWALE :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(a) the achievements made by the
National Literacy Mission so far; .

(b) whether the Government have cons-
tituted a committee of experts to assess
work done by the National Literacy Mis-
sion;

_ (c) if so, the composition of the Com-
mittee; iR

(d) the terms of reference of the Com-
mittee; and

(e) the time by which the Committee is
likely to submit its report ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) The
National Literacy Mission which was
launched in May, 1988 created an envir-
onment conducive for launching Mass
Literacy Campaigns. At present 213 dis-
tricts have been covered by Total Literacy
Campaigns and 75 districts by Post Lite-
racy Campaigns.

(b) An expert Group has been consti-
tuted for Status-cum-Impact Evaluation of
Total Literacy Campaigns.

(c) The Group is chaired by Prof. Arun
Ghosh and consists of Prof. Veena Maz-
umdar, Prof. Andre Beteille, Prof. U. R.
Ananthmurty, Prof. S. M. Kansal and
Shri Achin Vanaik.

(d) The objectives of the Group are
given in Statement.

(e) The Group is expected to submit its
report in a period of one year.

Statement

(a) (i) To measure the outcome of lite-
racy campaings among learners/
participants with respect to pres-
cribed levels of literacy as per
NLM norms.

(ii) To analyse the estimated number
of persons made literate by gen-
der, age groups and social groups
(SC/ST and others).

(b) The processes and effectiveness of
cnvironment  building/mass mobilisation
through mass literacy campaigns.

(c) Involvement and partnership bet-
ween government bodies and voluntary
oroups in literacy campaigns. o

(d) Duration of implementation of the
campaign with special emphasis on the
duration of teaching/learning.

(e) Resources available and mobilised
for mass literacy campaigns including the

~ cost effectiveness of the campaign.
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f) To study and assess the fall out and
impact of ‘the literacy campaigns on re-~
lated socio-economic development prog«
rammes such as primary education, health,
nuirition family welfare, gender sensiti~
vity, women and children development
programmes, national integration etc.

LOSS IN SUGAR MILLS

2374. SHRI VIRENDRA SINGH : Will
the Minister of FOOD be pleased to
state :

(a) the number of public sector sugar
mills in the country which are running in
loss at present;

(b) whether the Government propose to
nrivatise these sugar mills;

(c) whether some private companies
have come forward to take them over;
and

(d) if so, the names of such compa-
nies ? '

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAJ) : (a) to (d) The profit and
loss accounts of public sector sugar mills
aré maintained by the respective adminis-
trative Ministries /State Governments. Since
most of the public sector units are under
the management of the State Governments,
it is upto the State Governments to take
a decision regarding privatisation of such
public sector sugar mills which are run-
ning in losses.

[English]

STRIKE BY FCI AT BANGALORE

2375. SHRIMATI CHANDRA PRA-
BHA URS: Will the M'nister of FOOD
be pleased to state :

. Project

(a) whether the godown staff of the
Foad Corporation of India at Bangalore
are on strike; .

(b) if so, the reasons therefor; and

(e) the remedial steps taken to fulfil
their demands ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAJ) : (a) No, Sir. However, 2
Cooperative Society, which has been en-
trusted with the handling work in the
FCI Godown at Bangalore on contract
basis, had stopped to attend to the work
w.ef, 14-6-1993 to 1-7-1993 on the plea
that the Society should be awarded the
contract for handling the stocks in FCI
Godowns all over Karnataka Region. The
FCT did not accede to the request of the
Society. The workers of the Society have
now resumed the work w.ef. 2-7-1993.

() and (c) Do' not arise.

WORLD FOOD PROGRAMME PRO-
JECT FROM KERALA

2376. SHRIMATT SUSEELA GOPA-
LAN : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Govt. of Kerala has
submitted any project as a part of the
World Food Programme;

(b) if so, the details thereof; and

(c) the decision taken by the Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) and (b) Yes,
Sir. The Government of Kerala have sub-
mitted two project proposals as follows :

h Food aid écughf_

o (In tonnes)
1. Irrigation and command area Wheat | 90,700
development in Kerala™ . . . . Vegetable oil 5,444
. C T o Pulses 9,071
2* Marine Fishing Villages . N B . Rice . 21,432
in Kerdla . B ' Edible Oil 2,143

Pulses B 2,143
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(&) Govermment:of'Iadis -have forward-
cd>thessproject-proposals t6“Wotld ' Food
Programme for their considerstion.

WOMEN'S STUDIES CENTRES AND

2377. SHRI GURUDAS KAMAT : Wwill
the . Minister . of HUMAN RESOURCE be
pleased to state :

(a) the nn;nber of women’s studies. cen-
tres and cells functioning in the .country
at. present, State-wise;

-(b) whether a- number of such centres
and -cells are proposed to -be closed;-and

() if s0; the -details theveof ?

“FHE -DEPUTYMINISFER -IN - 'THE
MINISTRY:-OF “HUMAN RESOURCE
DEVELOPMENT  (DEPFARTMENT ©OF
E mmmmmruﬂm OF

; ’ : (@) Ac-
cording to ~the -information - W bg(
UGC; the ‘Commission is ‘providing “assis-
tance to 21 universities and 11 colleges/}
university - dopartmeats* for .setting  up wo-
men’s studies centres/cells. A statement
showing ‘theState-wise break-up of ° wo-
men’s studies ‘centres and Cells is "attach-
ed. .

£b) -and- (¢) UGC has informed-that no
sach- proposal is -under comsideration of -
the Commission. The continuance or
otherwise of the women’s studics centres
as assessed periodi¢ally' by the Expert
Committee of UGC.

Statement
LY
SI.  State Women's Women’s
No. Studies Studies
Centres Cells
1. Andbra Pradesh . . . .
3. Chandigarh . . . . . . B
4. Delhi . . . . . . .
6. Gujarat . . . . . . . .
8. Karnataka . . y . . . . .

10. Madhya Pradesh . . . .
11. . Maharashtra . . . .
12. Orissa . .

13. Rajasthan L L

14. Tamil Nadu . . . . .
15. . Uttar Pradesh . . . .
16. West Bengal . .

i
[1;-Nsl-,|,|l111~

e o e & . &
]
D e o = R = M 0 P e e s b e W

. . .

" FRNAKULAM-ALLEPPEY-KAYAM-
- KULAM - RAILWAY LINE
2378. SHRI K. MURALEE DHARAN:
Will the Minister of RAHRLWAYS be
pleased to state :

(8)-whether the construction work - om
Eshakulam-Alleppey-Kayamkulam  section

(b) if so, when this section is likely to
be commissioned for train services and
the details of the trains proposed to be
introduced ?

THE MINISTER -OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) ::{a) :and- (b) Phe- werk - is
completed and section opened for -passen-
ger traffic on 21-11-92. 7 pairs of traims
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RAHL-ROAD O¥VER :BRIDGE: AT
VIJAYAWADA

2379 SHRI. SOBHANADREESWARA
RAQ VADPE.: Wilt .the: Minister- of
of .RAILWAYS :be- pleased to state: :

(a) whether a rail-road over-bridge in
liew of level crossing. . near Ajit Singh
Nagar at Vijayawada on Vijaywada-How-
rah ling has been approved by the Gov-
crament;

(b) if so, the details thereof including
its estimated cost;

(c) whether the work has been started,
if not, the reasons for the -delay; and

(d) the time schedule fixed for its com-
pletion ?

THE -MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI ' K.
C. LENKA) : (a) Yes, Sir.

(b) Construction of Road over-bridge
in lieu of level crossing at Ajit Singh
Nagar was included in the Railway’s
Works Programme 1987-88. Cost as per
sanctioned estimate Rs. 3.05 crores Rail-
way’s share Rs. 1.44 crores and State
Government’s share Rs. 1.61 crores.

(c) and (d) No, Sir. Work on appro-
aches has not yet been started by State
Government. Scheme was changed by
them from Road under-bridge to Road
over-bridge in September 1988. The esti-
mates for road over-bridge were sanction-
ed in 1991. State Government has now
requested for rewision in estimates. The
Railway has asked the State Government
to. furnish ‘itemwise reasons for increase in
cost. No time schedule can be . fixed at
this stage.

[Translation)
PADDY CULTIVATION IN M.P.

2380. SHRI BHEEM SINGH PATEL:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the total areas of land covered
under paddy cultivation- in Madhya Pra-
desh;

- (b) the target fixed by the Governmint
of paddy cultivation. for the year 1993:94.
in Madhya Pradesh;

(¢) whether tbe Government hawve-chalk-
ed out-any programme-in order to in--
crease paddy production and to encourage
the farmers; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) The total area
under - paddy- cultivation was 50.98 lakh
hectare in' Madhya Pradesh during 1994-
92,

(b) The Government-of India have fixed
a production -target of  58.80: lakig tomnes
of rice in Madhya Pradesh during 1993-
94.

(c) and: (d) For increasing the produc-
tion of paddy, a centrally- sponsored: Inte-
grated -Programme for Rice Development
has already .in operation in- the State.
Through this scheme, assistance is beimg
provided to the farmers on the use. of
certified seeds of High Yielding varieties.
Micronutrients, Herbicides, Plant Protec-
tion chemicals, Improved Farm Implemests.
Plant Protection Equipmeats, etc. to en-
courage them to adopt improved rice: pro.
duction technology. Besides, for quick
transfer of newly dewveloped crop produc-
tion technology demonstrations on farmer
fields are conducted and also training..is
imparted to the farmers/farm labourers.

ENVIRONMENTAL PLAN OF GUIJA-
RAT '

2381. SHRI N. J. RATHVA -

Will the Mmister of ENVIRONMENT
& FORESTS be pleased to state :

(a) whether the Government have re-
ceived a plan from-the Government of
Gujarat for-cleaning of rivers and environ-
mental improvement of cities in Gujarat;

(b)iiso,lbedmﬂsﬂlereof;and

(c) the action taken by the Government
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI KAMAL NATH) : ()
No; Sir. i

() and (c) Do not arise.
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[English]
" CIVIC SERVICES UNDER CP.A.

2382. SHRI ANNA JOSHI: Will the
Minster of CIVIL SUPPLIES, CONSU-
MER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to staie:

(a) whether there is a proposal to
bring civic services, like water supplies,
health cover and house construction un-
der -the Consumer Protection Act; .

(b) if so, the measures being initiated
in this regard; and

(c) the names of other services propos-
ed to be brought under this Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIs-
TRIBUTION AND MINISTER OF
. STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHM-
ED):(a) to (c) The High Power Working
Group, which was constituted to suggest
suitable amendments to the Consumer
Protection Act, 1986 to make it more
etfective and purposeful, had suggested to
bring civic services like water supply,
health cover, housing constructions under
the Consumer Protection Act, 1986. In
the Consumer Protection (Amendment)
Ordinance, 1993, the services relating to
nousing comstruction have been included
in the definition of “services” to make it
more ciear. However, civic services like
water supply, health eovers which are not
hired or availed of for a consideration are
not covered under the Act ordinance.

[Translation]

SUPPLY OF COARSE GRAINS
THROUGH P.D.S.

2383. SHRI GAYA PRASAD KORI:
SHRI R. SURENDER REDDY :

Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government propose to
supply coarse grains through Fair Price
Shops under the Public Distribution Sys-
tem;

(b) if so, the varieties of grains pro-
posed to be included in the category of
coarse grains; and

i

L . T e
(c) the time'by which it is likely to be
done ? o

. THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-.
TRIBUTION AND  MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) to (¢) Allocation of
Coarse grains like jowar, bajra and maize
is already being made to some States for
distribution through the Public Distribu-
tion System (PDS).

KHALILABAD-BALRAMPUR
RAILWAY LINE

2384. SHRI RAMPAL SINGH : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to the Unstarred
Question No. 8180 on 11-5-93 regarding
railway line from Sajanwa to Balrampur
and state :

(a) whether a fresh survey 1s proposed
to be conducted in reﬁard to length, cost
and rate of return for linking Khalilabad
and - Balrampur via Menhidawal and
Bansi;

- (b) if so, by what time;

(c) whether new railway lines are laid
in the country on the basis of length, cost
and rate of return without taking into
account the incongruous conditions and
backwardness of the area; and

(d) if so, the reasons therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) No, Sir.

(b) Does not arise.
(c) No. Sir.

(d) Does no: arise.
NATURAL CALAMITIES IN ORISSA
2385. SHRI MRUTYUNJAY

NAYAK : :

SHRI GOPI NATH GAJA-
PATHI :

Will the Minister of AGRICULTURE
be pleased to refer to the reply given to



445 Written Answers

SRAVANA 19,

1915 (SAKA)

Writter. Answers 446

Unstarred Question No. 5106 on April 6,
1993 and state :

(a) whether information regarding the
natural calamities in Orissa has been col-
lected;

(b) if so, the details thereof; and

(¢) if not, the time by which it is likely
to be collected ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) to (c) Informa-
tion sought in Unstarred Question No.
5106 on Aprl 6, 1993, is gwen in the en-
closed Slatement

b ) STATEMENT

The details of districts and cropped
area affected, damage to public properties
and loss to livestock due to cyclone/floods/

hailstorm in Orissa during the last- three
vears are given below :—

Year Districts Cropped Estunated Animal
affected area  value of lost
affected damage to  (Nos).
(lakh ha.) public
property
(Rs. in
Crores)
1990—91 12 (Flood) 3.57 644.17 21688
7 (Hailstorm) f
1991—92 11 (Flood) 6.62 446.71 1145
1992—93 - - 12 (July Flood)
8 (August Flood) { 2.33 204.09 1408
9 (Hailstorm) &
s (Cyclone) J

2. The State Government has also re-
ported that during 1992-93, 6097 villages
in 11 districts sustained crop loss of 50%
and above due to drought conditions.

3. In response to a Memorandum sub-
mitted by the State Government seeking
additional Central assistance, a  Central
Team visited Orissa in December, 1990 to
assess the situation in the wake of cyclone/
floods. On the basis of recommendations

Year

199091 - - . . -

1”1_92. » . . - . .
1992—93- -+ e+ e e .

29 -——724 LSS/ 94

of. the Team, Government of India had re-
leased an amount of Rs. 21.88 crores as
advance from Calamity Relief Fund (CRF)
in addition to Central share of Rs. 35.25
crores. '

4. The details of Central assistance
sought by Government of Orissa and assis-
tance provided by Government of India to
the State Calamity Relief Fund (CRF)
during the last three years are given be-
low :—

(Rs. in Crores)
Assistance  Released
Sought to State

‘ (CRF)
<o © 2400 5113
Cos e s 24900 I
. . . 175.00 -9.78
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(English)
CNC MACHINES

2386. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of RAILWAYS
be pleased to state ;

(a) the total number of CNC (Com-
puterised Numerically Controlled) Machine
Tools imported during the last three years
as part of the modernisation programme of
Railway workshops, names of countries
from where imported and the capital out-
lay involved:

(b) the number of CNC Machine Tools
purchased from indigenous manufacturers
during the above period; and

(c) what are the current plans of the
Railways for acquisition of CNC Machine
Tools during 1993-94 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) A total of 23 nos. of CNC
machines were imported during the last
three vears from Japan, Germany, France,
Belgium and U.S.A. involving an outlay
of Rs. 2539.87 lakhs.

(b) 29 Nos. CNC machines were pro-
cured from indigenous source.

(¢) 17 CNC machines at total estimated
cost of Rs. 1517 lakhs.

[Translation)
OUT AGENCIES IN GUJARAT

2387. SHRI N. J. RATHVA : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of Out Agencies in
Gujarat alongwith their locations;

(b) whether the Government propose to
. set up such Agencies at some more places
in Gujarat;

(c) if so, the detailssthereof and the
time by which these Agencies are likely to
be set up; and

(d) if not. the reasons therefor ?

THE MINISTER OF STATE IN. THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Only onc Out Agenacy is
functioning at Ambaji in Banaskantha
District in Gujarat.

AUGUST 10, 1993
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(b) No, Sir.
(c) Does not arise,

(d) New Out Agencies are opened on
public demand depending on traffic re-
quirement and financial justification.

RAILWAY PROJECT IN BANGLADESH

2388. SHRI MANORANJAN BHAKTA :
Will the Minister of RAILWAYS be
pleased to state ;

(a) whether Bangladesh has requested
India to construct a 132 Km. double-line
stretch on the Dhaka-Chittagong sectjon;
and

(b) if so, the Government's response
thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. K, JAFFER SHARIEF) : (a)
Yes, Sir.

(b) The proposal is under examination.

EXCHANGE OF YOUTH DELEGATION

2389. DR. D. VENKATESWARA
RAO : '

SHRI BOLLA BULLI
RAMAIAH :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government have start-
ed a plan for exchange of vouth delega-
tions at international level:

(b if so, the total number of delega-
tions so far sent abroad for cultural acti-
vities and the countrics they have visited
during the last one year;

(¢) the criteria laid down for selecting
vouth from the States; and

(d) the total number of cultural ex-
change programmes between India and
other countries held during the last one
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE

. DEVELQPMENT (DEPARTMENT -OF

YOUTH AFFAIRS & SPORTS) AND

- MINISTER OF STATE IN THE MINIS-
'TRY OF PARLIAMENTARY AFFAIRS

(SHRT MUKUL WASNIK) : (a) Yes. Sig.
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(b) The Department of Youth Afairs
& Sports sends youth delegations abroad
for promotion of friendship and mutual
understanding. It had sent three youth
delegations to Japan during 1992-93.

(c) The criteria laid down by the in-
viting countries are followed. However,
at the time of selecting youth delegations
" regional representation is given due con-
sideration.

" (d) 14 Cultural Exchange Programme
between India and other countries have
been signed during 1992-93.

[English)

COMMITTEE ON ADULT EDUCATION
PROGRAMME

2390. SHRI DAU DAYAL JOSHI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether any Committce had been
constituted by the Government for suggest-
ing improvements in the Adult Education
Programme;

(b) if so, the details thereof:

(c) whether the Committze has sub-
mitted its report;

(d) if so, the main recommendations
made by this Committee;

(e) whether these recommendations have
been implemented:

(f) if so, the outcome thereof; and

(g) if not, the reasons therefor ?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
and (b) The Government has constituted
an Expert Group for status-cum-impact
evaluation .of Literacy Campaigns and 10
gauge the qualitative aspects of the pro-
gramme. The group is chaired by Prof.
Arun Ghosh and consists of Prof. Veena
Mazumdar, Prof. Andhre Beteille, Prof.
U. R. Ananthmurty. Prof. S. M. Kansal
and Shri Achin Vanaik.

(c) No, Sir.
(d) to (g) Do not arise.
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IMPORT OF PLANTS AND SEEDS

2391. PROF. UMMAREDDY VEN-
KATESWARLU : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government propose te
simplify quarantine procedures for impert
of seed and plant materials;

(b) if so, the details thereof;

{c) whether the Government have re-
ceived any representations from the foreign
seed companies in this regard; and

(d) if so, the details thereof and the
reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHAN
KUMAR) : (a) and (b) Simplification of
quarantine procedures has been taken up
in a pragmatic manner. Details of sim-
plifieation of procedure for import of seed
and plant materials are as under :

(i) Issuance of import Permits (IPS)
has been decentralised.

(ii) The Plant Quarantine clearance
period in case of seeds has been reduced
from 45 days to 30-35 days and in case
of bulbs/tubers from 50 days to 35-40
days.

(iii) The Plants/Plant materials re-
quiring post-entry quarantine (PEQ)
condition are released within 1-3 days
at the port of entry.

tiv) Tissue culture materials are re-
leased within six hours at the port of
eniry.

(v) The requirement of IP in case of
Plants and plant matericls meant for
consumption and the IP & Phytosanite
certificates (PSC) in case of the mate-
rials imported through foreign post
channels and as air accompanied baggage
has been done away.

(vi) The requirement of IP in case of
the import of Mushroom Spawn culture
by 100% Export Oriected Units has beer
dospensed with.,

(c} and (d) No, §r.
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LLOSS OF FOODGRAINS

2392. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of FOOD be
pleased to state :

(a) whether the attention of the Gov-
ernment has. been drawn to the newsitem
captioned, “Trainloads of foodgrains may
go waste” appearing in the Pioneer dated
June 19, 1993:

(b) if so, the details of the wagons
loaded with foodgrains shuttled around for
want of storage space; and

(¢) the steps taken by the Government
to prevent any wastage of foodgrains ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
‘NATH RAD : (a) Yes, Sir.

(b) There has been no shuttling of food-
grains special for want of storage space.
.As a matter of fact that despatch instruc-
tions for planned rakes are given to the
Railways well in advance. Despatch ins-
tructions are given only for those destina-
tions which have the storage space avail-
able. Even after loading the rakes, desti-
nations are allocated keeping in view the
_operational convenience and movability of
type of the rakes supplied. As such, the
question of shuttling of loaded rakes on
"FCI account does not arise.

(c) No wastage of the procured food-
grains is allowed to take place. However.
due to very heavy procurement both in the
Rabi and Kharif seasons, foodgrain stocks
have accumulated in Punjab, Harvana and
U.P.

These being the major procuring States,
comfortable storage space is required to
be created there before the commencecment
of Kharif 1993-94, The following steps
. have been taken to ensure clearance of
stocks from the procuring States beforc the
commencement of the Kharif 1993-94.

(i) "Planning of foodgrains movement
" from North has been enhanced;

(ii) Zonal Manpagers have been advised
to ensure 90% utilisation .of the avail-
_able storage capacity;

(iii) Storage capacity 6f 1911 lakh
tonnss both in.covered and open has

been hired in the consuming states to
accommodate the additional stocks;

(iv) Orders for approximately 13000
new polythene covers have been placed
to properly cover the wheat stocks lying
in the open;

(v) Punjab and Haryana Regions have
bezn allowed to undertake road move-
ment of wheat lying in open to Rajas-
than region where additional space has
been hired,

[Translation)
DRIP IRRIGATION SCHEME

2393. SHRI DILEEPBHAI SAN-
GHANI : Will the Minister of AGRICUL.-
TURE b~ pleased to state :

(a) the:amount of financial assistance
earmarked for States under drip irrigation
scheme for the year 1993-94, State-wise;

(b) whether Government propose to in-
crease the said assistance in view of the
demand made by various States especially,
Gujarat and

(¢) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) An amount of
Rs. 27.0 crores has been allocated for 1993-
94 under Central Sector Scheme on Promo-
tion of Use of Plastics in Agriculture
which includes the component of drip irri-
gation. However. the State-wise outlays
would be finalised only after the scheme
has been approved by the competent
authority.

(b) and (c) Yes. Government has pro-
posed higher allocation in the - current
year subject to final clearance by the com-
petent authority. State-wise details would
be worked out subsequently.

[English)

ICDS SCHEME

2394. SHRI G. MADEGOWDA : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the number of voluntary agencies
alongwith their -locations approved in
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Karnataka to implement Integrated Child
Development Services Scheme funded joint-
ly by the World Bank and the Planning
Commission;

(b) the amount proposed to be spent
through voluntary agencies under  ICDS
Scheme during 1993-94; and

(¢) the number of persons likely to be
benefitted under the above scheme during
1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
WOMEN AND CHILD DEVELOPMENT)
(SHRIMATI BASAVA RAJESWARI) :

(a) No voluntary agency has been ap-
proved for implementing the Integrated
Child Development Services (ICDS)
Scheme in the State of Karnataka. How-
ever, instructions have been issued to the
State of Karnataka for allocating 2 ICDS
projects out of 19 newly sanctioned pro-
jects during 1992-93 to registered voluntary
organisations. Out of 167 sanctioned ICDS
projects in Karnataka 13 projects (sanc-
tioned during 1992-93) are being funded
under Social Safety Net Adjustment Credit
from the World Bank. The remaining 154
ICDS projects are being funded out of
Central and State Plan funds.

(b) Dwes not arise,

(c) Under the ICDS Scheme, around
16.93 lakhs beneficiaries are likely to be
covered during 1993-94 in the State of
Karnataka.

[Translation)
NAGBHEED-NAGPUR RAILWAY LINE

2395. SHRI VILAS MUTTEMWAR :
Will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether any proposal in regard to
gauge conversion of railway line from
Nagbheed to Nagpur in Maharashtra is
under the consideration of the Government;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) No, Sir.

(b) and (c¢) Do not arise.

SECOND SHIFT IN KENDRIYA
VIDYALAYAS

2396. DR. RAMKRISHNA KUSMA-
RIA : Will the the Minister of HUMAN
RESOURCE DEVELOPMENT bz pleased
to state :

{a) whether the second shift hag been
introduced in some Kendriya Vidyalayas
in Madhya Pradesh;

(b) if so, the number of such Kendriya
Vidyalayas; and

(c) the number of Vidyalayas where it
is proposed to be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (2)
and (b) Yes, Sir. Kendriya Vidyalaya
Sangathan has informed that second shift
system has been started in two Kendriya
Vidyalayag of Bhopal and Kendriya Vidya-
laya Chhatarpur in Madhya Pradesh.

(c) The proposal for introduction ef
Second Shift depends upon the demand
and the availability of infrastructural faci-
lities in the Vidyalayas. 'There is no fur-
ther proposal at present,

DIRECT TRAIN BETWEEN PURULIA
AND NEW DELHI

2397. SHRI BIR SINGH MAHATO :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether there is no dirsct train bet-
ween Purulia in West Bengal and New
Delhi;

(b) if so, whether the Government pro-
pose to introduce any direct train between
the above stations in the near future;

(¢) if so, the details thereof; and
(d) if not, the reasoms thersfor
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'~ THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) to (d) 2801,/2802 Puri-
New Delhj Purushottam Express (tri-
weekly) via Purulia has been introduced
wef. 2-7-93,

[English]

MISUSE OF PASSES

2398. SHRI BOLLA BULL] RAMAIAH:
Will the Minister of RAILWAYS be pleas-
ed to state : )

(a) wherther railway passes are being
misused in large scale:

(i)) if so, the number of such cases de-
tected during the last three years, zone-wise;
and

(c) the action taken to stop such misuss
of passes ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILYAWS (SHRIK.C
LENKA) : (a) No, Sir. Such cases are
very few.

(b) Zone-wise number of cases detecled
during last three years are as nunder :—-

Railway Zone No. of cases
. detected
. Central 9
Eastern 7
Northern 14
North Eastern 26
North-East Frontier —
Southern 28
South Central 20
South Eastern 12
Western 37

(c) Vigilance Organisation as well as
Anti-frand Organisation of Commercial
Branch conduct surprise checks/raids fre-
quently both in traing and Reservation
Offices to prevent such cases and deterrent
action is taken against the defaulting pass-
holders: tader DAR Rules.

AUGUST 10, 1993
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[Translation]

CONVERSION OF NEEMUCH-
RATLAM RAILWAY LINE

2399. DR. LAXMINARAYAN PAN-
DEY : Will the Minister of RAILWAYS
be pleased to state :

(a) the total estimated cost, funds allo-
cated for 1993-94 and progress made so
far in the gauge conversion work of Nee-
much-Ratlam railway line; and

(b) the time schedule fixed for its comp-
letion ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILYAWS (SHRIK.C.

LENKA) : (a) The details are as
under :—

(i) Estimated cost—Rs. £5 crores.

(ii) Funds allotted—Rs. 2 crores for
1993-94.

(iii) Physical progress—Preliminary
work just taken up.

(b) By 1995-96, subject to availabilii
of resources.

[English]

RANIGANIJ-MEJIA RAILWAY LINE

2400. SHRI BASUDEB ACHARIA :
will the Minister of RAILWAYS be pleas-
ed to state :

(a) whether a railway line is being con-
structed from Raniganj to Mejia in order
o transport coal for Mejia Super Thermal

.Power Station;

(b) whether there is also a proposal to
extend this line upto Bankura; and

(c) if so, the detailg thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILYAWS (SHRIK.C.
LENKA) : (a) No, Sir.

(») and (c) Do not arise.
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“CENTRE FOR ENVIRONMENTAL
LAW”

2401. SHRI SANDIPAN BHAGWAN
THORAT :

SHRI MULLAPPALLY RAMA-

CHANDRAN :

Will the Minister of ENVIRONMENT

AND FORESTS be pleased to state :

(a) whether the Government have re-
cently established a Centre for Environ-
mental Law (CEL) in the Capital:

(b) if so, the details and the objectives
thereof:

(c) whether some more centres are pro-
posed to be established in other parts of
the country by the Government or in
collaboration with any international orga-
nisation during the Eighth Plan: and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
and (b) No, Sir. The Centre for Environ-
mental Law has been set up by World
Wide Fund for Nature (WWF) with some

financial assistance from this Ministry:

The objectives of the Centre are to
develop a central repository of legal infor-
mation, monitoring, implementation of
Environmental Laws and organise policy
research for formulation or nmendment to
Environmental Laws at National, Regional
The Centre

intends to serve the need of India, South

and International levels.

Asia and developing countries in general.
The Centre will have six units—education,
networking, litigation, publication and
media, information and library wnits.

(c) and (d) The Government has no
plans to establish other centres for environ-
mental law either by itself or in collabo-
ration with  international  organisation
during the Eighth Plan.

[Translation]

INDIAN STUDENTS IN FOREIGN
COUNTRIES

2402. SHRI ANAND AHIRWAR

SHRI MRUTYUNJAYA  NA-
YAK :

Will the Minister of HUMAN RIESO-
URCE DEVELOPMENT be pleased to
state :

(a) the total number of students gone
abroad for higher studies during the last
two years, country-wise;

(b) the number of students out of

‘them belonging to scheduled castes/sche-

duled tribes community;

(c) whether the Union Government have
issued any directive to the Indian students
studying in foreign countries; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a)
and (b) A large number of students go
abroad for higher studies on individual
basis.  Information for such students is
not available with the Govt. The Govt.
implements some schenres/programmes of
fellowships and scholarships for which the
information is given in the statement an-
nexed.

(c) No, Sir.
(d) Does not arise.
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Statement

(@) Number of studeats gone abroad for higher studies in the two years—Country-wise,

under the schemes operated in the De‘tt. of Education, Ministry of Human Resource Dev.

S. No.

ot
.

[ I T T S R SV S P N )
PP ® N kW = O

© PN s wn

Country

1991-92

1992-93

Arab Republic of Egypt
Australia .
Bulgaria . . .
Capada . . .
China . .
Czechoslovakia .
France

Germany . .
Hungary .
Ireland

Indonesia. . .
Ttaly !
Japan . . .
Norway .
Newzealand

Poland

Romania

Turkey

U.K.

T.S.A.

.

scholarship schemes operated by the Ministry of Welfare.

Number of students gone abroad during the last two years; country-wise, under the

SI. Name of the Country 199192 1992_93"
No.
SC ST Ors. Total SC ST Ors, Total
1 2 3 4 5. -6: 7 8 9 10
1. U.S. A, . . . s 3 3 11 3 3 — 6
2. UK. . . . . 2 2 2 6 5 3 2 10
3. Canada . . 1 — — 1 —_ = —
4. Hungary . . . - - — — 1 — - 1
S. Australia . . . — 1 — 1 _ = =
Total . . . 8 6 5 19 9 6 2 17
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|English)

NEW RAILWAY LINES IN ANDHRA
PRADESH

2403. DR. K. V. R. CHOWDARY :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether any survey hag been con-
ducted for the Kottagudem-Kovur and
KotipalikKakinada railway lines on South
Central Railway;

(b) if so, the details thereof and csti-
mated cost of the projects; and

(¢) the action proposed to bc taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Yes, Sir.

(b) Survey carried out in 1971 for
Kottagudem-Kovur and in 1987 for Koti-
palli-Kakinada revealed that these lines
would be unremunerative and also owing
to constraint of resources these could not
be considered.

(¢) Owing to persistent public demand
an updating of the survey for restoration
of Kakinada-Kotipalli line has bLeen taken
up in 1993-94.  Further consideration of
this project would depend on the rcsults of
the survey and availability of resources in
the coming years.

CONVERSION OF HOSPET-HUBLI
RAILWAY LINE

2404. SHRI C. P. MUDALAGIRI-
YAPPA : Will the Minister of RAILWAYS
be pleased to state :

(a) the total estimated cost. funds allo-
cated for 1993-94 and progress made so,
far in the gauge conversion work of Hos-
pet-Hubli Railway line: and

(b) the time schedule fixed for its com-
pletion ?

THIL: MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) : (a) and (b) The work of
conversion of Hospet-Hubli (144 kms.)
has been included in the Budger 1992-93.
The estimated cost of conversion of the

30—724 LSS/94

section is Rs, 87.62 crores. An outlay of
Rs. 8 crores has been made during 1993-
94. The work on long lead items like
land and bridges has been taken up. Con-
version of Hospet-Hubli is planned to be
completed by 1995-96, subject to availabi-
lity ,of resources.

[Translation)

PROCUREMENT OF WHEAT IN U.P.

2405. SHRI SURENDRA PAL

" PATHAK : Will the Minister of FOOD
* be pleased to state :

(1) the total quantity of wheat procured
i Uttar Pradesh during the last three
vears, year-wise;

(b) whether the storage capacity of
wheat is less as compared to the quantity
of wheat procured this year;

(¢) if so. the quantity of foodgrains
destroyed during the last three years due
to the lack of proper storage facilities,
year-wise; and

(d) the steps taken to increase the sto-
rage capacity of foodgrains and the
amount spent for this purpose during the
last three vears. vear-wise ?

THE MINISTER OF STATE OF THE
MINISTRY  OF FOOD (SHR1 KALP
NATH RAIL : (a) The total quantity of
vocud procured in U.P. by Food Corpo-
vavon of India (FCI) during the last 3
veurs is as follows :

(Figures in lakh MTs)

1991-92 3.7
1992-93 5.0
1993-94 21.27 (upto 30-7-93)

(b) There is no separale storage capa-
citv for wheat. However. the total sto-
rage capacity of 35.42 lakh tonnes avail-
able with FCI in U.P. as on 1-7-1993 is
adequate for holding the foodgrains stocks
available with the Corporation on that date,

(¢) No quantity of foodgrains was des-
troved during the last 3 vears for lack of
proper storage facilities in U.P, ’
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(d) The present atarage espasity avail-
able with FCI in U.P. is adequate. How-
ever, to meet the future requirements as
also o provide food-grain storage facilities
n remote, hilly and inaccessible areas,
FCI proposes to construct additional

“Capaditiay ut Harrewals, New Telri, Go-

peshwar, Kothwar, Chamba and Mau
etc. depending upon the availability of
iand/funds. The amount spent by FCI
for construction of its own storage capa-
city in U.P. during the last 3 years is as
under —

Year Capacity  Expenditure

(M.T.) (Rs. in lakh)
1990—91 . . . . . . . 2500 22.16
199192 . . . . . . . . . 15000 145.00
199293 . . . . . . . . . 39310 177.72

DRCC IN MAHARASHTRA

2406. DR. GUNNVANT RAMEHAU
SARODE :

Will the Minister of RAILWAYS be
pleased to staie :

(a) whether the Divisional Railway
Consultative Committees have been re-
constituted in Maharashtra; and

(b) if so, the detaiis thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) : (a) and (b) Divisional Rail-
way Users’ Consultative Committees of 6
Divisions whose Headquarters are falling
in the State of Maharashtra were consti-
tuted for a two-yzar term ending on
31-3-1994 and are functioning.

{English}

‘NATIONAL FORESTRY ACTION
PLAN WITH UNDP ASSISTANCE’

2407. SHRI ANKUSHRAO RAOSA-
HEE TOFPE :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether the Government propose
to implement a National Forestry Action
Plan with the UNDP assistance; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS SHRI KAMAL NATH): (a)
Yes, Sir.

(b) The Government of India, appreciat-
ing the spirit of the global Tropical Fores-
try Action Programme, has decided to
prcparc its own National Forestry Action
Programme (NFAP) in consonance with
1is National Forest Policy of 1988. The
crercise, to be implemented with techni-
<ol cooperation of FAO will result in :—

(i) A foresiry sector review paper co-
vering critical issues affecting fores-
try development in the country.

(ii) A perspcciive action programme
for the long and mid-term for de-
velopment of forestry secior at
National and State levcl, together
with a short term priority action
programme for the next five years.

(iii) Integration of approaches based
on local initiatives, including pro-
jects supported by external donors.

While the focus of the NFAP
would be the increase in and sus-
tainable management of forest and
tree resources contributing to bio-
diversity and conservational and
climatic needs, this will be harmo-
nised with the national develop-
ment goals.

Apart from the Government of
India’s contribution of Rs. 65 lacs
to the scheme, US $ 716000 are
being provided as UNDP assis-
tance. Project Document has been
signed on 21-6-1993 and the formu-
lation of NFAP has become epe-
rational from 1-7-1993. The pro-
ject period is two years.
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LITERACY IN DELHI

2408. SHRI MADAN LAL
KHURANA :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(2) the number of illiterate persons made
literate in Delhi during each of the last
three yeas;

(b) the expenditure incurred thercon
during the above period year-wise;

(c) the number of persons proposed to
be made literate in Delhi during 1993-94;
and

(d) the funds allocated for the pur-
pose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a)
Under the Adult Education Programme in
Delhi the number of persons made literate
during 1990-91, 1991-92 and 1992-93 are
£1384. 37522 and 32175 respectively.

(b) The expenditure incurred under
various schemes of Adult Education dur-
ing 1990-91, 1991-92 and 1992-93 is Rs.
89.45, Rs. 121.46 and Rs. 71.19 lakhs
respectively.

(c) 1,05.755 persons are oroposed to
te made literate during 1993-94.

(d) A proiect with an outlay of
Rs. 73.91 lakhs has been approved.

[Translation)

CANCELLATION OF TRAINS

2409. SHRI VIILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of
RATLWAYS be pleased to state :

(a) the mumber of irains cancelled in
Maharashtra duvring the last one year;

(b) the number of Maharashtra bound
trains which have been cancelled during

" the above period;

(c) the reasons for their cancellation;
and

(d) the time by which these trains are
likely to be restored ?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) : (a) and (b) During the last
one year no passenger carrying train serv-
ing Maharashtra has been cancelled per-
manently.

(c) and (d) Do not arise.

ELECTRICITY ARRANGEMENT AT
STATIONS IN U.P.

2410. DR. MAHADEEPAK SINGH
SHAKYA :

Will the Minister of RAILWAYS bs
pleased to state :

(a) whether proper electricity arrange~
ment is not available at several second
clase railway stations on matre gauge lines
in Uttar Pradesh;

(b) if s0, the number thereof; and

(c) the steps being taken to do the need«
ful ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) : (a) to (c) There are no such
stations with classification as ‘sccond class
stations’ on Indian R=zilways. However,
inere are 35+ staticas and halis in Utiar
Pradesh state on metre gauze sec'’ons.
Out of 354 stations/hal's on meatre gauge
section in Uttar Pradesh s:ate, 271 have
already been provided with electricity. Of
the remaining 83 stations work for electri-
fication of 8 stations is in progress and
proposal for clectrification of another 9
stations is under consideration. Thiz bal-
2nce 66 stations will be taken un as and
when electricity Lecomes ovailahle in the
vivinity and subjeet to availability of
funds.
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[Ehgtinh}
STATIONS IN ORISSA
2411. DR. KRUPASINDHU BHOI :
SHRI ARYUN CHARAN
SETHI :
Will the Minister of RAILWAYS be
pleased to state :

{a) The number of railway stations
identified for rhodernisation in Qrissa;

{b) The names of stations out of them
Iikely to be modernised during 1993-94
and 1994-95; and

{©) The detalls of wuiks propossd’ *
be undertaken on major stations in ~the
State- alomgwith estimated-cost and time
schedule fixed for the completion of the
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C LENKA) : (a) 31

(b) and (c) Details of major moderni-
sation works which have been taken up at
stations in Orissa are as under :—

S.  Name of Station " Details of Works Estimated Target
No. Cost Date
(Rs. in Lakhs)
1)) 2 3) @) (5)
1. Cuttack i) Computerisation of Passenger . . 55.89 31-3-94
Reservation System
n) Train Indication Board . . . N 3.74 ‘ 31-3-94
iti) Provision of 3 bays of IRS - . 8.83  Not fixed
covers on Plateform No. 1
2. Khurda Road i) RCC overhead tank . . . . 10.23 31-3-94
ii) Extension and improvement of . . 3,76 Not fixed
I Class waiting hall and removal of
RPF Post
iil) Imbrovement to circulating area . 628 —G0—
3. Purl i) Provision of plateform cover on . KW/ ] 31-3-94
Pfateform No. 4 & § -
11) Computerisation of Passenger . . 18.98 31-3-94
Reserva.ion System. -~
1i) Retiring Room 4 beds . . . 8.70 Not fixed
Dormitory 4 beds
4. Ray“keha i) Rail level plateform on Line No. § . 6 67 31-3-94
1) Computerisation of Passenger . . 28 00 31-3.95
Reservation System
iii) Provision of washable apron . . 32.7 31-3-94
on Plateform No. 2
iv) Proposed additional Foot-over-bridge . 8.86 31.3-95
V) Improvement to passenger amemities . 10 £0 ot fixed
and circujdting areas. .

E et A
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S. Jejpur Keonflst i) Provision of IRS Shed . . . . 13.30 31-3-94
Rosd ii) Raising of plateform No. 2 from . . 14.79 Not fixed
rail level t0 high level etc.
iif) Extension of existing . . . . 8.14 Not fixed
foot-over-bridge
iv) Repair to road and improvement . . 4.97 Not fixed
to passengers amenities
v) Provision of plateform shelter on . . 17.33 Not fixed

Plateform No. 1 and provision of
3 Nos, retiring room
(1 AC & 2 Non-AC)

6. Sembaipur i) Improvement and renovation . . . 17 94 Not fixed
of staiion building.
ii) Provision of new refreshment room . . 7 93 Not fixed
iii) Provision of New Parcel Office. . . 6.71 Not fixet
7. Titlagarh i) Provision of domiwory . . . 509 Not fixeG
8. Balasore i) Raising of plateform No 1,3 and 4 . 11 90 Not fixed
ii) Widening of plateform . . . . 14.85 Not fixed
9. Bhgbaneswar i) Improvement to station building . . 115 53 31-3.94
Phase III
ii) Provision of centralised water cooler . . 22 64 31-3-94
iii) Provision of washable apron on . . 24 62 31-3-94
plateform No. 1 & 3
iv) Parking facilities and illumination . . 9.95 31-3-94
in front of new annexe building.
' v) Combputerisation of (Passenger . . 65.89 31-3-94
Reservation System.

vi) Improvement of plateform cover, . 13 28 Not fixed
extension of platefcrm No 1 by 4 bays -
plateform sheiter on Plateform No. 2 & 3

vii) Raising of plateform No. 4 from . . 4 59 Not fixed
low level to high level.
viii) Boundary wall around station. . . 4 9 Not fixcd

For 1994-95 and thereafter, similar works wherever warrant d by traffic rceds
wuld be take up subject to ovgrall availability of funds and comparative needs of various

stations,

FCI CENTRES FOR PURCHASING (a) whether the Food Corporation of
GROUNDNUT IN GUJARAT India purchases Ground-nut and other

2412. SHRI HARIN PATHAK : commodities m Gujarat:

" Wit the Miinwr of FOOD be pleased -(b)ﬂm,ﬂlemuutmm'h
- 10 s the State;
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(c) whether the Government of Gujarat
has requested the Union Government to
open such centres of FCI to purchase
Ground-Nut and other commodities in
the State; and '

(d) if so. the decision taken so far by

the Government in this regard ?
=

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) and (b) Food Corpo-
ration of India does not procure ground-
nut. It procures wheat and coarsegrain
in Gujarat under price support scheme.
The procurement of coarse grain/wheat
in Gujarat is undertaken through Gujarat
State Cooperative Marketing Federation
Limited, Gujarat which operated 53 cen-
tres for procurement of wheat and coarse
grain during rabi 1993-94.

(¢) and (d) No request has been receiv-
ed to open purchase centres for procure-
ment of Groundnut in Gujarat. However,
the State Government of Gujarat has re-
quested to undertake procurement of
coarsegrain in coming kharif marketing
season 1993-94. FCI will take necessary
‘steps in this regard.

ICF, MADRAS

2413. SHRI SARAT CHANDRA PAT-
TANAYAK : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any plan to moder~
nise Integral Coach Factory, Madras;
and oo

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.
C. LENKA) : (a) The modernisation of
Integral Coach Factory, Madras has been
completed recently and, as such, there is
no proposal for its further modemisation
at present.

(b) Does not arise. -

TILLICHERY-MYSORE RAILWAY !
LINE :

2414. SHRI MULLAPALLY RAMA-

CRANDRAN : - Will . the Minjeter’ ot%w

RATLWAYS be pleased to state :

(a) whether any study/survey has been
conducted for comstruction of Tellichery-
Mysore railway line ;

(b) i€ so, when and the details of she
survey report ; '

(¢) whether the Government have decid-
ed to construct this railway line via Way-
anad district; and

, (d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) and (b) A survey for new
line between Tellichery-Mysore has since
been taken up in 1992-93.

(c) This would depend on the results of
the survey and availab'lily of resources in
the coming years.

(d) Does not arise.

[Translation)

CATERING SERVICES IN RAJDHANI
EXPRESS

2415. SHRI SURESHANAND SWAMI:
DR. LAL BAHADUR RAWAL :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government have givea
eontract to provide catering services to the
passengers of Rajdhani Express to some
private hotels; and

(b) if so, the deta’ls thereof alongwith
the tenure of the contract ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Yes, Sir.

(b) As a pilot project, a con'ract has
been awarded to M/s. Nirula Corner
House Ltd. Connaught Circus, New Delhi.
for supply of meals to the passengers of
2954-August Kranti Rajdhani Express for
a period of one vear from 1-7-1993,

[English]
DISPOSAL OF OLD RAILWAY LINES

2416. SHRI ASHOK ANANDRAO
DESHMUKH : Will the Minister of RAIL-
WAYS be pleased to state :

(1) fhw toal weight ard vatue of oid
railway lines received in railway stocks/
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godowns during the last three yeams, =
a result of gauge conversion of metre-
gauge and narrow-gauge railway lines; and

(b) how these rails have been reutilised
or disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) and (b) The information
is being collected and will be laid on the
Table df the Sabha.

GRIEVANCES REDRESSAL MACHI-
NERY OF CENTRAL RAILWAY

2417. SHRI DHARMANNA MOND-
AYYA SADUL: Will the Minister of
RATLWAYS be pleased to state :

(a) whether a large number of com-
plaints lodged with 2ll zonal railways es-
pecially of Central Railway remained um-
attended for a considerable time ;

(b) if so, the details for the last two
years ;

(c) whether there is any plan to stream-
line the public grievances redressal machi-
nery; and

(d) if so, salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) No, Sir.

(b) Does not arise.

(¢) and (d) Siream!ning of the Public
Grievances Redressal Machinery is a conti-
nuous process. However, the existing 3-
tier Grievances Redressal Machinery at
Ministry's, Zonal and Divisional levels is
functioning satisfactorily and is also copsi-
dered adequate.

[Translation]

WOMEN AND CHILD DEVELOPMENT
SCHEMES

2418, SHRIMATI GIRIJA DEVI: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Government propose to
take steps for further expansion of Women
and Child Development Schemes launched

in Bihar and other States; and

() if so, the demils theresf ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
WOMEN AND CHILD DEVELOPMENT)
(SHRIMATI BASAVA RAJESWARI) :
(a) and (b) Yes, Sir. The Government has
taken a number of steps for further ex-
pansion of Women and Child Develop-
ment Schemes with the Central as well as
UNICEF assistance in Bihar and other
Siates. As against the seventh Plan outlay
of Rs. 740.62 crores for the Department
of Women and Child Development, the
outlay for the 8th Plan has been increased
to Rs. 2000 crores. UNICEF Master Plan
of operations envisages assistance of
Rs. 525 crores (US $ 175 million) under
General Resources for health, nutrition
and eduction programmes for children and
women. In addition, supplementary fund-
ing up to Rs. 870 crores (US $ 290 mil-
lion) could also be available for these
programmes.

Daring the year 1993-94, it is proposed
to sanction 200 additional blocks under the
Integrated Child Development Services
(ICDS) Scheme  extend the Scheme of
Development of Women & Children in
Rural Areas (DWCRA) to 50 more dis-
tricts, and implement the Adolescent Girls
Scheme-II. While the Child Survival and
Safe Motherhood Programme (CSSM) is
being implemented in all districts of the
country, additional activities related to
Acute Respiratory Activities (ARI) conirol
alongwith training of medical and para-
medical personnel are being expanded
from 51 districts in 1992-93 to 103 districts
in 1993-94, and setting-up of First Refer-
ral Units (FRUs) is being extended to
another 30 Districts in  1993-94, The
budget provisions for the schemes of
Working Women'’s Hostel, Support to Em-
ployment Programme, Short Stay Homes
and Education Work for Prevention of
Atrocities against Women, have been in-
creased. N

Besides, the Government have set up
the Rashtriyva Mahila XKosh on 30-3-93
with an initial capital of Rs. 31 crores
with a view to extending productive credit
to poor wamen through Non-Governmmen-
tal Organisations, A new scheme for the
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welfare of Street Children has been start-
ed, which provides facilities for their
health, nutrition and vocational training
need. The allocation for the year 1993-94
under the Scheme is Rs. 3.00 crores.

In the State of Bihar, it is proposed to
extend the Integrated Child Development
Services Scheme to 23 more tribal blocks
during the period 1993-94 to 1999-2000,
expand the scheme of DWCRA to two
more districts during 1993-94, extend the
safe mother-hood component to another
six districts and child survival component
to another nine districis under the CSSM
programme. The National Literacy Mis-
sion has approved proposals for Total
Literacy Campaign in eight districts in
Bihar. An UNICEF assisted Basic Edu-
cation project has also been launched since
1991-92 and so far 7 dis'ricts have been
covered under this Project.

STOCK LIMIT AND TIME LIMIT ON
RICE

2419. SHRI PANKAJ CHOWDHARY :
Will the Minister of FOOD be pleased to
state : '

(a) whether there has been a demand
for removing the stock limit and time
limit imposed on rice ;

(b) if so, the action taken by the Gov-
ernment in this regard; and

(c) if pot, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) Recently, no such
demand has been received.

(b) and (c) Does not arise.

(English]
STATE FOREST SERVICE COLLEGES

2420. SHRI UDDHAB BARMAN :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the names of State Forest Service
Colleges and the intake capacity of each
college ;

(b) the total number of students admit-
ted in each colege during 1992-93 and
1993-94 session ;

(c) whether the Government propose to
wind up some of these colleges; and

(d) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
There are three State Forest Service Col-
leges located at Dehra Dun (U.P.) Coim-
batore (Tamil Nadu), Burnihat (Assam).
The intake capacity of the three State
Forest Service Colleges is given below :

1. Siate Forest Service College, Dehra
Dun—380

2. State Forest Service College, Coimba-
tore—80

3. State Forest Service College, Burni-
hat—40.

(b) The total number of students ad-
mitted in each of the three colleges is
given below :

Year SFSC, Burnihat  SFSC, Coimbatore SFSC, Dehradun
Intake No. of Intake No. of Intake No. of
capacity  officers capacity officers  capacity officers

admitted admitted admitted

1992—93 . . . 40 80 20 80 17

1993—94 . . . 40 80 12 80 27

(c) and (d) Keeping in view the non-
utilization of the intake capacity of the
SFS College, Burnihat over the past few.

years, the question regarding - alternative -
use -of the college facilities is being. com-
templated. ) -
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NEW TRAIN BETWEEN KANYA-
KUMARI AND MYSORE

2421. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal to
introduce a aew train between Kanya-
kumari and Mysore via Alleppey ;

(b) if so, the details thereof; and
(c) # not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) No, Sir.

(b) Does not arise.
(c¢) Due to lack of traffic justification.

1L.G.N.O.U.

2422. SHRI GURUDAS KAMAT:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether degree issued by the Indira
Gandhi National Open University is recog-
nised by the Delhi University ;

(b) if not, the reasons therefor :

(c) whether the students of the Indira
Gandhi National Open University have
been given admission in various courses by
the Delhi University during the year 1992-
93 ;

(d) if so, the details thereof ; and
(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)
According to information furnished by the
University of Delhi, its Equilance Com-
mittee has approved the equivalance of
B.A. (formal stream) and B.Com. (for-
mal stream) of IGNOU to BA (Pass)
and B.Com (Pass) Degrees of Delhi Uni-
versity respectively.

(b) Does not arise,

(c) As the first batch of B.A./B.Com.
became eligible for the award of Degrees
of IGNOU only in 1993, there is no
31724 LSS/94

question of students seeking admission on
the basis of B.A./B.Com Degrees of
IGNOU in University of Delhi during the
year 1992-93.

(d) and (e) Does aot arise.

IMPORT OF EDIBLE OIL FROM US.A.

2423. SHRI SOBHANA DREESWARA
RAO VADDE: Will the Minister of
CIVIL SUPPLIES, CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION
be pleased to state :

(a) whether about 47,000 tonnes of
edible oil has been imported from U.S.A.
and the same quantity is likely to be im-
ported in the near future; and

(b) whether the import and release of
edible oil in the market has led to crash
in the prices of oilseeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE #N THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) In terms of agreement
signed between Government of USA and
Government of India, a quantity of ap-
proximately 47,000 MT of degummed soya-
bean oil was received as gift in the OY
1991-92. A supplementary agreement has
been signed on 16th June 1993 with the
Government of USA for accepting as gift
approximately 44,000 MT of crude de-
gummed soyabean oil during US fiscal
year 1993,

tb) No, Sir. The quantity imported is
too small compared to the domestic con-
sumption to have any significant impact on
the price of oilseeds/oils.

Translation RS

CONVERSION OF GORAKHPUR-
GONDA RAILWAY LINE

2424, SHRI RAMPAL SINGH: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether any memorandum has been
submitted to him by the people of Sidharth
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Nagar district to convert the Gorkhpur-
Gonda rail line into broad-gauge; and

(b) if so, the action proposed to be
taken by the Government in this regard ?

. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Yes, Sir.

(b) The Railways have formulated an
Action Plan for comversion of NG/MG
lines into BG. Owing to limited availabi-
lity of resources, this work is being taken
‘up in a phased manner. Conversion of
Gorakhpur-Gonda MG loop-into BG is
included in the first phase of the Action
plan and will be taken up in the coming
year as per availability of resources.

WA REHOUSB N GUI A'RAT

2425. SHRI N J. RATHVA Will the
Minister of FOOD be pleased to state :

(a) the number of existing ' storages/
warehouses of the Food Corporation of
India and the Central Warehousing Corpo-
ration in Gujarat, particularly in Vadodara,
Bharuch and Panchmahals districts ;

(b) whether these storages/godowns are
not being maintained properly and food-
grains get perished in these godowns; and

(c) if so, the steps taken by the Gov-
ernment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) The total number of
exisiing storage godowns available with- the
Food Corporation of India in Gujarat as
on 1-7-1993 are as under :—

Covered Cap  Total

FCI Owned

Hired from :

State GOVemment’Port .
C. W C. .

S. W. C

Pvt. Pﬂl’ﬁes

Total

13 7 20
2 — 2
9 — 9
1 — i
6 5 1
P T T '

Particularly in Vadodra, Bharuch and Panchmahal Districts, the existing number

of godowns are as under :—

VADODARA

Hired from
cwce - . .
s.w.Cc. - .

Total - . .

BHARUCH
Owned . . . . . \
Pvt. Party - - . .

Total -

PANCH MAHAL
Owned . . . .
Hired . . . .
Total - . . . .

—— e —— e

Covered - Cap 'ﬁ(ai"
. 1 1 2
1 - {
1 1 4
3 1 4
1 — 1
1 - 1
2 2 4
. 2 2 4
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" Besides, CWC was, on 15-7-1993 ope-
rating 26 warehouses in the State of Guja-
rat including one Container Freight Sta-
tion. Of the above, 4 are situated in
Baroda District and one each in Bharuch
and Panch Mahal Districts,

(b) All storage and godown complexes
of FCI/CWC in Gujarat Region are well
maintained and foodgrains are stored
scientifically and preserved properly. Hence
no foodgrain stocks got perished in FCI
godowns except 41.772 MTs accounted
against damages due to various other rea-
sons like entry of rain water through the
flap doors of the wagons during transit,
spray leakage of rain water from the as-
bestos roof etc., in FCI during 1992-93
financial year. The percentage of damages
works out to 0.01 against the average stock
of 3.81 lakh tonnes stored during the
year.

(c) Periodic maintenance of  storage
complex has been undertaken by arresting
leakages from the roof before the onset of
monsoon, white washing (both inside and
outside) and preservation of foodgrains by
arranging fortnightly prophylactic treat-
ment and curative treatment of fumigating
the stocks whenever live infestation is
noticed.

[English]

“NOTIFICATION REGARDING BENZI-
DINE DYES”

2426. SHRI MANORANJAN BHAK-
TA : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned “PMO questions ministry bid to
postpone ban on carcinogenic dyes” ap-
pearing in ‘The Economic Times’ dated
May 17, 1993 ;

(b) if so, whether clarification has been
sought from his ministry on a proposal to
postpone implementation of notification
banning manufacture of benzidine-based
dyes which have been proven to cause
Cancer ;

(c) if so, the details thereof; and

(d) the action taken by the Gov:ern- )

ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
Yes, Sir. ‘

(b) and (c) Comments of the Minisiry
of Environment and Forests had been
sought on a memorandum received from
Indian Chemical Manufacturers Associa-
tion, Bombay, dated Ist September, 1992.
The memorandum in question had indi-
cated that the Gujarat Dyestuff Manufac-
turers Association had made a represen-
tation to defer the prohibition on the use
of benzidine dyes stipulated in the Gov-
ernment Notification on the subject, and
the Indian Chemical Manufacturers Assos
ciation had opposed any proposal to ex-
tend the three year period allowed in the
said notification for ensuring discontinu-
ance of such dyes.

(d) No order or notification granting
any extension in the three-year period for
discontinnance of use of benzidine based
dyes has been issued by the Ministry of
Environment and Forests.

ENVIRONMENTAL ORIENTATION
TO SCHOOL EDUCATION

2427. SHRI D. VENKATESWARA
RAO : Will the Minsiter of HUMAN
RESOURCE DEVELOPMENT be pleased
1o state :

(a) When was the scheme of “En-
vironmental Orientation to School Edu-
cation” initiated;

(b) the main features of this scheme;

(c) whteher the scheme is being imple-
mented with cent percent Central assistance
to States/Union Territories;

(d) the extent to which the scheme has
been implemented in the States, particularly
in Andhra Pradesh; and

(e) the number of schools covered so
far under the scheme since its inceptiom,
State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
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CULTURE)
In 1988-89.

(KUMARI SELIA) (a)

(b) Infusion of environmental concepts
in different subjects, review of curriculum
and text-books to build in environmental
information and concepts and develop-
ment of innovative teaching methods and
learning materials largely through volun-
tary agencies.

(¢) Yes. Sir.

(d) Rs. 6.55 crores have ben sanctioned
to 21 States and UTs for implementation
of the scheme.

In so far as Andhra Pradesh is concern-
ed, a sum of Rs. 74,15876/- has been
sanctioned for taking up various program-

mes under the scheme in the following
four districts :

— Ranga Reddy
— Vishakhapatnam
— East Godavari
— Chitoor

In addition, a voluntary agency, namely,
M. Venkatarangaiya Foundation, Secun-
derabad, has been conducting variou: pro-
grammes under the project, “Environ-
mental Orientation to Children of 16 Non-
formal Education Centres and 4 Social
Welfare Hostels” in Ranga Reddy District
of Andhra Pradesh since 1990-91.

(¢) A Statement indicating number of
Schools assisted in States and Union Terri-
tories is enclosed.

Statement
S. - State/UT No. of Schools
No.
1. Andhra Pradzsh 1534
2. Arunacha} Pradesh 102
3. Assam 300
4. Bihar 1770
5. Goa . 1430
6. Gujarar . 5405
7. Haryana . 150
8. Himachal Pradesh 1377
9. Karnataka All Primary and Upper
Primary
10. Keraja 26
11. Madhya Pradesh 2758
12. Maharashira All Primary and Upper
Primary
13. Mizoram 170
14. Orissa 750

15. Rajasthan

16. Tamil Nadu
17. Tripura .
18. Uttar Pradesh

19. Andaman & Nicobar lslands .

20. Dslh;
21. Pondichcrry

All Primary, Upper Primary,
Secondary & Senior
Secondary

3908

580

6012

All Primary and Upper
Primary

900

18
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[Translation}
AYURVEDIC/UNANI  DISPENSARIES

2428. SHRI DAU DAYAL JOSHI :
Will the Minister of RAILWAYS be plea-
sed to state @

(a) whther Ayurvedic and Unani dis-
pensaries are being run by this ministry
any where;

(b) if so, the total number of such dis-
pensaries;

(c) whether any facility is providd by
the department to its employees /officers
for medical treatment from the recognived
medical practioners in Ayurvedic or Unani
system of medicines;

(d) whether medical reimbursement
facility is also available to them in this
behalf; and

{e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIK.C.
LENKA) : (a) Only Ayurvedic dispensa-
ries are being run under the aegis of Rail-
ways’ Staff Benefit Fund Scheme, as a
measure of Staff Welfare,

(b) Twenty-two Ayurvedic ispensaries.

(c) Facilities for consultation/provision
of medicines free of cost to the extent fcasi-
ble is being provided to the Railway em-
ployees /officers by the qualified Ayurvedic
Physiciuns engaged under the prescribed
icheme.

(d) and (e) Railways have adopted only
Allopathic system of medicine for medical
treatment, Therefore, reimbursement is
not permissible for undergoing treatment
in Ayurvedic and Unani systems of medi-
tine.

FPS AND KEROSENE DEPOTS IN
ORISSA

2429. SHRI MRUTYUNJAYA  NA-
YAK : Will the Minister of CIVIL SUP-
PLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to
refere to reply given on 23-2-92 to USQ.

No. 137 regarding grants of licence to fair
Price Shops and kerosene oil deposite in
ORISSA and state : —

(u) whether the information in this re-
gard has since been collected ;

(b) é so, the details thereof; and

(c) if not, the reasons for the deiay ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) to (c) Yes, Sir. The
Government of Orissa has reported that
22,481 Fair Price.Shops (FPS) and 170
Kerosene Oil  Depots have been issued
licences till 22-2-93. The number of FPS
#'lotted to Scheduled Castes and Scheduled
Tribes respectively are 1913 and 1584.
In addition, 7 kerosene oil depols
were allotted to SC/ST persons. The
Government of Orissa has reported
that preference is given to SC/ST
candidates in the matter of allotment
FPS and that there is reservation for SC/
ST ior allotment of kerosene oil depots.

The Central Government had requested
the State Governments and U. T. Adminis-
trations to give priority to cooperatives in
the matter of allotment of FPS. More
recently they were requested to consider
reserving a certain percentage of FPSs to
women and persons belonging to Schedul-
ed Castes and Scheduled Tribes (SC/ST)
including cooperatives and other organisa-
tions of women and SC/ST.

RAILWAY PROPERTY

2430 SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister of
RAILWAYS te pleased to state :

(a) the dectails of the damage caused to
the railway property in Maharashtra by
anti-social elements during the last one
year;

(b) the persons found responsibic in

this regard and action taken against them;
and

(c) the details of the concrele steps
taken to protect the railway property in
future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS
C. LENKA) : (a) Rs. 13.80 lakhs approx,

{(b) 102 persons found responsible were
arrested by G.R.P.
persons have already been filedgin the
court and action against the remafhing 4
persons will be taken on the basis of in-
vestigation reports.

{c) The steps such as guarding of vital
installations, security arrangements at vul-
nerable points in co-ordinaton with GRP
Patrolling of the track and escorting of
Mail/Express trains in affected sections
are taken during bandh, agitations and
other disturbed conditions.  Security
arrangements jin Railway premises are
tightened in liaison with  the GRP
and Civil Police to protect and safeguard
Railway property.

{English}

!

TRIBAL DIALECTS

2431. SHRI SHRAVAN  KUMAR
PATEL : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Government have pre-
pared any scheme for introducing tribal
dialects for primary education in the Tribal
areas in different States and Union Terri
tories;

(b) if so, the details thereof; and
(c) the estimated cost of the schemec ?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) It
~ has been the policy of the Government to

provide adequate facilities for instruction
in mother tongue at primary stage of edu-
cation to children belonging to linguistic
minority /tribal groups wherp atfeast 40
students in a school or 10 in a class so
desire.

As school education is being managed
by States, they have been following this

(SHRI K.

Cases against 98 -

policy and have initiated action at their
level. There is no proposal to introduce
any new scheme. )

(b) and (¢) Do not arise.

PROMOTION OF SPORTS .

2432. SHRI SARAT CHANDRA PAT-
TANAYAK : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT. be
p'eased to state :

(a) whether the Government have any
proposal to seek the assistance of private
industria] houses for promotion of sports
in the country;

(b) if so, whether any policy paper has
been prepared in this regard; and

(c) the response of industrial houses

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS & SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) to (c¢)
With a view to seek assistance of private
industrial houses for promotion of sports
in the country, the scope of Section 35AC
of the Income Tax Act 1961 has been ex-
tended to include, ‘Promotion of Spoits’ as
an item, for cligible projects, contribution
to which will be entitled for 100% dcduc-
tion from the taxable income of the con-
tributor.

The Government have taken up the issue
for promotion of sports with the confe-
deration of Indian Industry and Federation
of Indian Chamber of Commerce and In-
dustry. These bodies have shown interest
in extending assistance to the pro;ccts for
Sports Promotion.

NAVODAYA VIDYALAYAS

2433, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of HU-
MAN RESOURCE DEVELOPMENT be
pleased to state :

(a) -whether the Government of Kerala
or any other State Government has object-
ed to the opening of more Navodaya
Vidyalayas; o B



480  Written Answers

SRAVANA 19, 1915 (SAKA)

Written Answers 490

(b) if so, the reasons for such objec-
tions;

(é) whether all the Navodaya Vidaya-
layas in Kerala have been provided the
necessary infrastructure; and

(d). if not, the details of schools where
infrastructure is deficient?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUM. SELJA) : (a) and
(b) As per the information furnished by
Navodaya Vidyalaya Samiti, the State
Government of Kerala has not objected
to the opening of Navodaya Vidyalayas.
However, the State Govts. of Tamil Nadu
West Bengal have not yet opted for the
scheme and as such, no Vidyalaya has so
far been opened in these states.

(c) and (d) Navodaya Vidyalayas are
opened only on the basis of offer of suit-
able proposals by the State Govt. concerned
in terms of land, temporary accommoda-
tion and other infrastructural facilities for
2-3 years for running the Vidyalaya till
the Samiti constructs its own buildings.
The present position of construction of
buildings of Navodaya Vidyalayas in
Kerala is given in Statement,

Statement

THE PRESENT POSITION OF
JAWAHAR NAVODAYA VIDYALAYAS

IN KERALA

1. JNV KASARGOD : Zero phase and
Phase I buildings completed. All develop-
ment works and external services also com-
pleted. Phase II awarded. Work to be
started.

2. INV CANNANORE : Zero phase and
Phase I completed. Phase-II to be started.
All development works and external ser-
vices completed.

3. JNV CALICUT . Zero phase com-
pleted. Phase I works is in progress. Addi-
tional accommodation facilities provided
"by construction semi permanent (S.P.)
Sheds. :

4, JNV MALAPURAM : Zero phase
completed and phase I nearing completion.
Development works are to be taken up by
the agency. Works is in good progress at
present.

SJNV PALGHAT : Phase I (Part) is in
progress. Development works yet.-to be
taken up by the agency. To meet the
immediate requirement S.P. Sheds sanc-
tioned and is nearing completion.

6. JNV TRICHUR : Zero Phase com-
pleted. S.P. Sheds completed. Phase I
works is in progress,

7. INV KOTTAYAM : S.P. Sheds com-
pleted, Phase I works in progress,

8. JNV IDDUKKI ; Land hzs not been
transferred to the Samiti (forest land)
Vidyalaya functions in the buildings handed
over from K.S.E.B.

9. JNV ERNAKULAM : Zero Phase and
Phase I works and Development works
completed. Phase II nearing completion.

10. INV PATHANAMTHITTA : Zero
Phase completed. Phase I nearing com-
pletion. Development work in progress.
Phase II works yet to be started.

11. JNV ALLEPPEY : Vidyalaya sanc-
tioned in 1991-92 and functioning in the
donated buildings (S.P. Type Sheds) and
the works of Additional S.P, Type Sheds
are in progress,

12. INV KOLLAM (Quilon) : Vidyalaya
opened in July 1992.

CURTAILMENT OF HALTS OF
SOLAPUR-BOMBAY TRAIN

2434. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is any proposal to
minimise the duration of stoppages and
curtailment of halts of train No, 1024
(Solapur-Bombay); and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) No, Sir.

(b) Does not arise.
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J&K ADMISSION POLICY

2435. SHRI GURUDAS KAMAT : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the J&K Government's ad-
mission policy to educational Institutions
has been amended;

(b) if so, the details thereof;

(c) whether some seats in professional
colleges have been reserved for migrant
students; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) : (KUMARI SELJA): (a)
and (b) Information is being collected.

(c) and (d) No seats have been reserved
for migrant students in any Engineering
Colleges outside J&K.

SHEEP FARMING

2436. SHRI G. MADEGOWDA : Wwill
the Minister of AGRICULTURE be pleas-
ed to state :

(a) whether Karnataka Government has
sought the assistance from World Bank for
the development of sheep farming in the
State;

(b) if so, whether the Woild Bank has
sanctioned the amount; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) Yes Sir, Karna-
taka Government has sought assistance
under Agricultural Development Pro-
gramme from World Bank in which one
of the components on the Project is of
Animal Husbandry sector, mainly for the
development of Sheep Farming 1in the
State.

(b) and (c) The Karnataka Agricultural
Development Project is presently under
formulation. The Project has been pre-
appraised by a World Bank mission in
May, 1993; final appraisal of the Project

73 likely in September, 1993 and it is
expected that it would be negotiated with
World Bank 3-4 months thereafter.

SCIENCE EDUCATION

2437. SHRI D. VENKATESWARA
RAO : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Centrally Sponsored
Scheme ‘Improvement of Science Educa-
tion in Schools’ was started in 1987-88;

(b) if so, the main objectives of this
scheme;

(c) whether the scheme has been intro-
duced in various States, particularly in
Andhra Pradesh;

(d) if so, the achievements made so far
under this scheme, State-wise; and

(e) the break-up of the total amount
provided to Andhra Pradesh since the
inception of the scheme year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) Yes.
Sir,

(b) The specific objectives of the scheme
are : Strengthening laboratory and library
facilities in schools, teachers training and
involving voluntary organisations for inno-
vations in science cducation at school level.

(c) Yes, Sir.
(d) A statement is enclosed.

(e) The year-wise break-up of the totul
amount provided to Andhra Pradesh since
the inception of the scheme is as under :—

Year Amount (Rs.)
1987-88 99,25,000/-
1988-89 1,07,15,130/-
1989-90 4,00.37,400/-
1990-91 1,32,25,310/-
1991-92 93,95,890/-
Total 8,32,98,730/-
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Statement

ACHIEVEMENTS UNDER SCIENCE EDUCATION SCHEME

si, State/UT No. of institutions covercd

No.
Upper Secondary/ Sr Sec ‘School  Setting
primary ~— - up of
Schools Upgrada- Supply of Distric
y (Science tion of library books Resourc.
kits) labs Centres
1 2 3 4 5 [3
1. Andhra Pradesh . . . . 4,785 1,248 1,023 23
2. Arunachal Pradesh . . . 35 — 22 —_
3. Assam . . . . . . 1,909 771 811 —
4. Bihar - : : : : : 4,000 1,200 1,200 11
5. Goa . . . . . . 451 335 335 2
6. Gujarat - : . : : 488 370 370 5
7. Haryana . . . . . 1,005 1,040 1,040 —
8. Himachal Pradesh . . . 1,437 1,146 1,138 12
9. Jammu & Kashmir . . . 2,290 1,161 1,161 9
10. Karpataka . . . . . 10,869 2,908 2,908 8
11. Kerala . . . . . 2,699 1,418 14418 2
12. Madhya Pradesh - : : : 6,291 650 625 —
13. Maharashtra . . . . 8,367 3,385 3,385 9
14. Muaipur - - - - - 209 204 205 4
15. Me.ghalaya - : . . . 200 40 40 —
16. Mizoram . . . . . 587 237 237 3
17. Nagal.nd - . : : - 151 44 56 3
18. Orissa . . . . . . 3,494 1,437 1,747 8
19. Puajab : . : . . 2,557 2,452 2,632 12
20. Rajasthan . . . . . 6,087 2,248 2,248 21
21, sikkim : . . : . 188 66 66 2
22. Tamil Nadu . . . . 5,150 3302 1,302 19
23. Tripura : : : : 100 75 75 -
24. Uttar Pradesh . . . . 3,359 1,337 1,337 36
25. West Bengal . . . . 506 803 803
26. Andaman & Nicobar Islands . 100 64 64
27. Chandigarh - : : : : 13 63 63 1
28. Dadra & Nagar Haveli. . . 26 10 10 1
29. Delhi . 262 564 596 4
30. Daman & Diu §- . . . 30 17 17 2
31. Lakshadweep . . . . 13 9 9 —
32. Pondicherry . . . . . 89 2 82 1

32 —7241.55/94
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CRUSHING CAPACITY OF SUGAR
MILLS
2438, SHRI MANORANJAN BHAK-

TA : Will the
pieased 0 siate :

Minister  of FOOLD be

(a) whether 2 study conducted by the
Centre of  Advanced Devetopment  Re-
scarcn has revealed that the exisung crush-
ing cupacity of the Sugar Mills is in nade-
quate resulung in heavy ioss to the dugar
Llnaustry;

{(b) whether the Government propose to
increase the present crushing capacities of
these milis in order to overcome the loss;
and

(c) if so, the steps proposed to be taken
by the Goveinment in this regard ?

THE MINISTER OF STATE OF THE
MIiNI>IRY OF FOOD (SHRI KALP
NAaln RAL) @ (a) Iuis a fact that at pro-
senl oy about half of the cane produc-
ton s udbsed by the vacuum pan sugar
indusury tor the manufacture of sugar.
The remuiming cane is utlised for the
manutac ure of Khandsari and Gur, as
also for seed, chewing etc.

(b) and (c¢) The present licensed capa-
cily of sugar indusiry is 175.79 lakh
tonnes.  Ine target of licensed capacity to
be achieved by the end of the ¥th Five
Year Plan peiiod, ie. 1990-97 is 198.67
lakh tonnes.

In order to increase the crushing capa-
vity, ithe Government has iniiated the
JOLOWINE measures :——

(i) Processing of pending applications
for azrant of letters of Intent/lndustrial
licences for establishment of new sugar
fuctories/expansion projects has  been
taken up on priority to uchicve the afore-
said target of licensed capacity.

(i) The rrocedure for arant of Leiters
of Intent for expnsion projects has heen
iiberelised.

() A revised Incentive Scheme has
Peen announced for
exnrnsion projects in ordor  to

units/
ehable
them te resuy the term loans taken from
e financial institutions,

new

sger

AUGUSI v, 1995

P rilic e by Wers

tiv) The molasses produced by sugar
factories has becn decontrolled  which
would improve the economic viability of
sugar factories thereby enabling the
existing units to carry out cxpansion and
also induce entreprencurs to set up new
factories.

{v) Financial assistance &  conces
sionul rate of interest is provided from
Sugar Development Fund {or moderni-
sation/rehabilitation/expansion  of the
existing units.

[Translation|
NATIONAL PARK IN RAJASTHAN

2439. SHRI DAU DAYAL JOSHI:
SHRI RAM SINGH KASHWAN:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government have re-
ceived a proposai 0 make a National
Park by merging three sanctuaries for the
preservation and promotion of wild
life and rehabilitation of tigers in Rajas
than;

(b) if so, the details thercot; and

(c) the time by which the proposal is
likely to be implemented and .he expen-
diture likely to be incurred thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
The Government of India have not recejved
any proposal for merging three wid liwe
Sanctuaries in Rajasthan,

(b) and (¢) Do not arise.

THEET O COAL AND BOOKED
CONSIGNMENTS

2440. SHRI VILASRAO NAGNATH.
RAO GUNDEWAR : Wil the Minister
of RAILWAYS he pleascd to state ;—

‘2) the aumba of cuses of thefts from

el wa

gons aad hookod consiznmens
Mutinrashirn ducing e lis ene vear;

(b) the number of persons arrested and
the value of 2nods recovered from them;
angd
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(c) the concrete steps tzken to check
such incidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.

LENKA) : (a) and (b) The number of
cases of thefts from coal wagons and
booked consionments. provoerty recovered
and persons arrested in Mnaharash'ra dur-
ing 1992-93 is as under :—

Persrng

Theft of coal from wagons

Thefts of booked consienments

No.of Va've of

cases proverty arrested
recovered

205 Rs. 10,400 215

o . 622 Rs. 2,732,580 110

(¢) The following steps are being taken
to check such incidents in future :—-

1. Escorting of trains carrying valu-
able and important consignments as far
as possible.

2. Intensive beat patrolling in yards
and other vulnerable areas/sections.

3. Joint checking at intercharge points
to take stock of the condition of wagons
carrying consignments vulncrable to
theft etc. for localising the place of
occurence.

4. RPF armed pickets are posted/
deployed in vulnerable sections as far
as possible.

5. Plain ciothed RPF personnel are
also deployed to collect crime in elligence
with a view to tracking down the crimi-
nals and receivers of the stolen railway
property.

6. Dog squads are deployed for
patrolling in vulnerable yards and areas
as per their availability.

7. Closc co-ordination between the
RPF, the GRP and local police is main-
tuined uf warious levels to deal wih cri-
minals and receivers of stolen property.

[Englisit)

ZONAL CULTURAL CENTRES

2441. SHRI SARAT CHANDRA PAT-
TANAYAK : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether the Government have re-
ceived the report on the working of the
Zonal Cuitural Centres set up in differcnt
Zones of the country;

(b) if so, the details thereof; ,

(¢) whether the report has given any
suggestion to improve the working of the
centres; and

(d) if so, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) to
(¢) The Government has not set up any
committee to report on the working of
Zonal Cuitural Centres. However, the
High-Powered Committee under the Chair-
manship of Shri P. N. Haksar to review the
working of the National Academies has
recommended that the Zonal Cuitural
Centres should have closzr links with the
Na'ional Academics and  their counter-
parts in the Statcs and Union Territories.
They chouid also set aside a2  substantial
pertion of their resources for the creation
of infrastructure facilities for cultural acti-
vities and take up documentation and dis-
semination of authentic folk are forms.

{d) The Haksar Committee recommen-
dations regarding the Zonal Culturol Cen-
‘res have been accepted by the Govern-
ment.
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ALLOCATION OF EDIBLE OIL TO
' GUJARAT

2442. SHRI N. J. RATHVA : Will the
Minister of CIVIL SUPPLIES, CONSU-
MER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state :

(a) whether there is a shortage of edible
oil in Gujarat resulting in higher prices:

(b) whether the Government of Gujarat
has submitted any demand for alloca'ion of
imported edible oil; and

(¢) if so, the monthly demand of the
State and allocation of edible oil made
during 1992-93 and 1993-94 ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHMED):
(a) No shortage of edible oils has been
reported by the State Government in Guja-
rat. The prices of edible oils are lower
than those prevailed in the corresponding
period last yeaor.

(o) and (¢) Government of Gujarat had
demanded edible oils to the extent of
8000 MTs a month for the year 1992 upto
October. No specific demand for edible
oil has been received thereafter. A quan-
tity of 6150 MTs imported palmolein was
alloca‘ed to Gujarat during the financial
year 1992 93. No allocation has been made
during the current financizl year.

ARASIKERE-HASSAN BROAD GAUGE
RAILWAY LINE

2443, SHRI G. MADEGOWDA : Will
the Minister of RATLWAYS be pleased to
state :

‘a) whether any survey has been con-
ducted for laying of broad-eauge railwav
line between Arasikere and Hassan;

(b) if so, whether the Government have
started the construc‘ion work of this reil-
way line;

(c) the estimated cost of the project and
the amount provided for the above work
during 1992-93: ard

(d) the time schedule fixed for its com-
pletion ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
1LENKA) : (a) Yes, Sir.

(b) No, Sir,

(c) The approximate cost of this work
will be Rs. 176 crores. No outlay was
provided in 19992.93,

«d) Work is yet to be included in the
budget and therefore the time schedule for
completion is not yet fixed.

MARKET INTERVENTION OPERA-
TION FOR VEGETABLE OIL

2444, SHRI D. VENKATESWARA
RAO : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Committee under the
chairmanship of Shri P. V. Desai. Chair-
man, Burcau of Industrial Costs and
Prices (BICP) has recommended some
measures to contain losses under Market
Intervention Operation for vegetable oil:

(b) if so, the details theieof: and

(c) the steps taken or proposed to be
taken by the Government on recommen-
dations made of the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE. (SHRI S. KRISHNA
KUMAR) : (a) and (b) The Committee,
in order to contain losses in future under
Market Intervention operation (MIO),
recommended that consumer prices of
“Dhara” oil at retail end under MIO
should be fixed only on commercial con-
siderations and a ceiling may be prescribed
on Government obligations towards re-
coupment of losses under MIO.

(¢) The Empowered Commttee on Oil-
seeds Policy (ECOP) considered the diver-
gent views expressed by the members of
the “Desai Committee’ on various aspects
of the matter and recommended that the
losses suffered by the National Dairy
Development Board (NDDB) in MIO may
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be reimbursed aftcr obtaining approval of
Government. ECOP has also recommended
modified terms and conditions for MIO in
FY 1993-94 limiting the Government’s lia-

bility to reimburse the losses on MIO to
NDDB.

NRI/FOREIGN INVESTMENT

2445. SHRI MANORANJAN
BHAKTA :

' SHRIMATI MAHENDRA
KUMARI :

SHRI DATTATRAYA BAN-
DARU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether his Ministry has decided to
seek investment from NRIs and other
foreign investing agencies for expansion/
development of Railways;

(b) if so. the details thereof and the
action taken in this regard; and

(c) the response received so far from
the NRIs/other foreign investing agencies ?

THE MINISTER OF RAILWAYS

(SHRI C. K. JAFFER SHARIEF) : (a)
No, Sir,

(b) and (¢) Do not arise.
NEW COACHES

2446. SHRI VILASRAO NAGNATH-
RAO GUNDEWAR : Will the Minister
of RAILWAYS be pleased to state :

(a) the number of passenger coaches
required during the 7th Five Year Plan
period zore-wise:

(b) ‘he number of coaches made avail-
able during that period zone-wise; and

{(c) the steps being taken to fill the gap
between requirement and availability ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K. C.
LENKA) : (a) Requirement of passenger
coaches for a S-year plan is worked out
for the Indian Railways as a whole and
not for the Zonal Railways separately.
During the VII 5-year plan the requirement
was assessed as 12,914 coaches.

(b) A statement is attached.

(¢) A Rail Coach Factory with a pro-
duction capacity of 1000 coaches per
annum has been set up at Kapurthala.

Statement

(b) Zone-wise allotment of new
coaches during VII five year plan is given
below :—

Zonal Railway

Number of coaches

Central 556

Eastern 583
Northern 1566
North-Eastern 574
Northeast Frontier 283
Southern 878
South Central 593
South Bastern 530
Western 727

6290

“KAYAMKULAM HYDRO ELECTRIC
AND SILENT VALLEY PROJECT”

2447. SHRI P. C. THOMAS : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether the Kayamkulam Hydre
Electric and Silent Valley Projects of
Kerala have been accorded clearance by
his Ministry:

(b) if so, the details thereof:

‘¢) if not. the reasons therefor:

(d) whether the Government have re-
ceived any representation from the State
of Kerala in this regard:

(e) if so, the details thereof: and

(f) the action taken by the Government
in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
to (c) While Kayamkulam Hydroelectric
Project has not so far been referred for
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environmental clearance, the Kayamkulam
Thermal Power Project was accorded en-
vironmental clearance in April. 1992. The
‘Silent Valley Project of Kerala, however,
was not approved due to its loca’ion in
ecologically sensit’'ve areas of the Wes'ern
Ghats. No proposal for these two schemes
have been received under the Forest (Con-
servation) Act, 1980.

(d) Yes, Sir.

(e) and (f) Since the revised Silent
Valley Scheme was also proposed in the
same area the State Government was
advised to explore al‘ernative site out side
the Virgin Valley.

MOVEMENT OF RICE AMONG
STATES

2448. SHRI G. MADEGOWDA : Wl
the Minister of FOOD be pleased to
state :

(a) whether the Government have asked
the State Governments to give their con-
sent for scrapping of the Inter-S:ate rice
transport regulations to facilitate free
movement of rice among the States:

(b) if so, the States whci have already
eiven their consent:

(¢) whether the Government of Karna-
taka has given its consent; and

(d) what the action propoed to be
taken against those Sta'es who have de-
clined to give their consent to above re
culation ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI 3 ALFP
NATH RAL): (a) to (d) According to
the present policy of the Central Govern-
ment, the enlire country is treated as a
single food zone for inter-state and intra-
state movement of foodgrains (wheat.
paddy, levy-free rice, coarsegrains and
pulses). On 26-3-93, all the State Govern-
ments /UT  Adminis‘ration were informed
of this naional policy of treat'ng the en-
tire country as a single zone. They were
requested to ensure that there were no im-
pediments in the movement of foodgrains.
They were also advised to remove stau-
tory restrictive provisions wh'ch may be

impeding the inter-state and intra-state
movement of foodgrains by seading formal
proposals to Government of India for ob-
taining prior concurrence under the Essen-
t'al Commodities Act, 1955. In response
to this, Governments of Andhra Pradesh,
Haryana, Karnataka, Orissa, Pondicherry,
Rajasthan and West Benga]l bave imformed
that they have some sort of movement
restric'ions on foodgrains. These Sta‘es
are being requested again to remove the
existing restrictions .on movement of food-
grains so as to fall ‘n line with the na-
tional policy of free movement of food-
grains thronghout the coun‘ry. Reply from
the Governments of, Tamil Nadu, Naga-
land. Jammu & Kashm'r. A & N Islands,
Dadra Nagar Haveli, Chandigarh Adminis-
tration and Lakshadweep has not been
received and they have been rem'nded.
The remain'ng States & UTs have inform-
ed that they have no restrictions on move-
men: of foodgrains.

WAREHOUSES IN SRINAGAR

2449. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Will the Minis-
ter of FOOD be pleased to refer to reply
given to unstarred Question No. 3376 on
December 11. 1991, and state :

(a) whether the proposed cons‘ruction
of 5000 MT oapacity Warehouse at Sri-
nagar in districi Paurj Garhwal has been
compileted ;

(b) if so. the details thereof :

(c) if not, the reasons for the delay:
and

(d) the time by which it is likely to be
comglated ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI): (a) to (d) Tenders have
been invited by Ceniral Warehousing Cor-
poration for the construction of the
sodowns of 5000 MT capacity at Srinaga:
in district Pauri Garhwal. As soon as
the tenders are finalised the construction
work will be taken up and the work is
expected to be compleed by December,
1994,
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[Translation)
JAMRAN]I BANDH PROJECT

2450. SHRI RAJENDRA KUMAR
SHARMA : Will the Minister of EN-
VIRONMENT AND FORESTS be pleas-
ed to state:

(a) whether the Jamrani Project in
Nainital district of Uttar Pradesh has been
cleared by his M.nistry ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
to (¢) The Jamrani Project was rejected
from Environmental angle in December,
1992 due to non-submiss on of comprehen-
sive Environmental Management Plan by

SRAVANA 19. 1915 (SAKA)
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FOODGRAINS HANDLED BY FCE

2451. SHRI CHETAN
HAN : Will the Minisier
pleased to state :

P. S. CHAU-
of FOOD be

(a) the quantity of foodgrains handled
by the FCI during each of the year 1989-
90, 1990-91, 1991-92 and break up of
different types of foodgrains handled ;

'b) the handling charges incurred by
the FCI per tonne of the wheat, rice and
other foodgrains, if any; and

(c) the handling charges as percenBge
of profit or loss incurred by the FCI during
these years ?

THE MINISTER OF STATE OF THE

the project authorities. As regards diver- MINISTRY OF FOOD (SHRI KALP
sion of forest land, formal proposals have NATH RAI) : (a) The details are as
only been received in July, 1993, under :— N
(Quantity in Lakh Tonnes)
Year . Wheat  Rie
Purchase Sales  Purchase Sales
198990 . 84.61 77.27 109 .28 76.32
1990 -91 . 102 16 88 93 188.61 81.19
199192 .

(b) Handling charges incurred by Food
Corporation of India for loading/unlead-
ing operations on wheat, rice during the

period from 1989-90 to 1991-92 are as
under :
(Rs. | Tonng)
Year © Wheat  Rice
1989—90 . 78.00 78.00
199091 . 83.70 83.70
1991—-92. 95.60

(¢) As the FCI handles foodgrains for
Public Disiributon System on behalf of
Government of India at prices fixed by
Government of India for purchase as well
as sale, the question of profit. or loss does
not arise.

84.94 107.87 93.80 105.76

STUDY OF US. NATIONAL CENTRE
FOR ATMOSPHERIC RESEARCH

2452. SHRI SRIKANTA JENA :
SHRI RAM PRASAD SINGH :

SHRI SHARVAN KUMAR
PATEL :

SHRI MOHAN SINGH
(DEORIA) :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether attention of the Gevern-
ment has been drawn to the newsitem cap-
tioned “India may face more floods,
drought : Study” appearing in the Econo-
mic Times dated June 7, 1993 ;

(b) whether the Government are aware
of the study of the United State Natjonal
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Centre for Atmospheric Research, Colo-
rado (USA) predicting that the country
would face more floods and droughts
despite greater rainfall ;

(¢) if so, whether the Government have
made any analytic study of the report;
and

(d) if so, the details thereof staling the
regions likely to face more floods and
drought ; and

(e) the preventive measures proposed to
be taken by the Government in this re-
gard ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
Yes, Sir,

(b) to (d) The studies conducted by
US National Centre for Atmospheric Re-
search is on Asian summer monsoon under
doubled carbon-dioxide condit.ons with a
global coupled ocean-atmosphere climate
model. Their studies have showa an in-
crease in monsoon precipitation by 6.3%
under doubled carbondioxide condit.ons.
This lies within the natural variability of
the south west monsoon’s rainfall. Thus,
inference brought ow in the study has
limited practical significance. Moreover,
such model studies are more relevant in
the context of establishing the depend-
abili.y of the model rather than actual
predictions at this stage, as applicability of
such models is yet to be establ.shed.

(e) Does not arise at this stage.

‘EFFECT OF RAINFALL ON FOOD-
GRAIN PRODUCTION

2453. SHRI BOLLA BULLI
RAMAIAH :
SHRI ANNA JOSHI :
Will the Minister of AGRICULTURE
be pleased to state:
(a) the States where there has not been

sufficient rainfall during the current momn-
soon ;

(b) the extent of foodgrain production
likely to be affected as a result thereof ;
and

(c)thestepsmkenorproposedwbe
taken to meet the situation ?

THE MINISTER OF STATE IN THE

"MINISTRY OF AGRICULTURE (SHRI

ARVIND NETAM): (a) to (c) Infor-
mat'on is being collected and will be laid
on the Table of the Sabha.

[Translation]

PRODUCTION OF MAKHANA

2454. SHRI DEVENDRA PRASAD
YADAYV : Will the Minister of AGRICUL-
TURE be pleased to s.ate :

(a) the pumber of Euryle Forex
(Makbama) producing farmers in different
areas of Bihar;

(b) whether the Government{ are for-
mulating any scheme for providing ade-
quate remunerative price of Makhana to
these farmers ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) to (¢) The
Government announces each season, m.ni-
mum suppont prices for 22 major agricul-
tural commodities, which are of all-India
importance. These support prices are uni-
formly applicable to the entire country.

For commodities not covered under the
Government’s price polcy for agricultural
commodiiies the Government arranges for
marke: intervention operations if a specific
request to that effect is received from the
concerned State Government on the mu-
tually agreed terms and conditions,

POLLUTION IN GANGA AND
YAMUNA

2456. SHRI RAM BADAN :
SHRI SIMON MARANDI :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the number of samples taken at
various places in Ganga and Yamuna
during the last three years;

(b) the details of polluting elements
detected during testing of euch samples
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and the extent upto which they are not
found harmful for human use; and

"(c) the tota] expenditure incurred so
hronthere;latedegrk;ﬂan?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) ; (a)
The samples are collected from 27 loca-
tions on river Ganga and 13 locations
from rivér Yamuna for analysis of various

Name of }he Pollutant

Cadmium . . . .

Chromium . . . . . .
Lead . . . R . . .
Mercury , N . . P

(¢) On the work of collection and ana-
lysis of water samples, the Ministry of
Environment & Forests and the Central
Pollution Control Board have spent a sum
of Rs. 56.46 lakhs. Information about
expenditure “incurred by the Central Water
Commission is being collected.

[English)

STORAGE CAPACITY OF FCI IN
BIHAR

2457. SHRI SIMON MARANDI: Will
the Minister of FOOD be pleased to
state :

(a) whether the Food Qorporation of
India has acquired requisite storage capa-
city for foodgrains in Bihar ;

(b) whether the Food Corporation of
India is utilising its full storage capacity
of its godowns in various areas ;

(¢) if not, the reasons therefor; and

(d) the action taken by the Govern-
ment to increase the storage capacity
during the current year ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALAP
NATH RAI): (a) Yes, Sir. The total
storage capacity (Owned and Hired) avail-
able with the Food Corporation of India

33724 LSS/94

pollutants. 2178 samples from these rivers
were drawn and analysed during the last

3 years.

(b) The polluting elements detected in
some stretches of the river in the water
samples are Cadmium, Chromium, Mer:
cury and Lead amongst the Heavy Metala
The maximum levels of these elements
detected in the water samples and their
safe levels as prescribed by WHO for
drinking purposes are as follows :

Precscribed Safe Levels

Maximum

Levels -

Detected

1.478 0. 005 Mtllgram per ltr
3.742 0.050 »

0.630 ©0.050 )

10.00 0.001

(FCI) in Bihar as on 1-7-1993 was 5.85
lakh tonnes, against which he stocks held
were 3.24 lakh tonnes.

(b) and (c) The utilisation of storage
capacity in Bihar as on 1-7-1993 was 55%.
The low utilisation in East Zone including
Bihar is due to constraints in rail move-
ment and labour problems.

(d) Although the capacity available is
adequate on a macro level, FCI would
consider proposals for additional = storage
capacity to remove regional imbalances
and to cater to the needs of backward and
inaccessible areas. However, such conse
truction would depend on the socio-econo=
mic viability and be subject to availability
of suitable land and funds etc.

SUGAR MILLS IN UTTAR PRADESH

2458. SHRI SANTOSH KUMAR
GANGWAR : Will the Minister of FOOD
be pleased to state :

(a) whether licence for increasing pre-
sent crushing capacity upto 2500 TCD of
Meerut and Shahganj Sugar Mills of Uttar
Pradesh is pending with the Union Gov-
ernment : and

) if so, theumzbywbﬁitxslﬁﬂy
tobedea:ed"
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- THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALAP
NATH RAI) : (a) and (b) The proposal
for grant of Letter of Intent/Industrial
Licence for effecting substantial expansion
in ‘the existing sugar factory at Meerut
apto 2500 TCD was considered by the
Ministry of Food and it was decided to
recommend grant of a Letter of Intent in
favour of U.P. State Sugar Qorporation
Ltd., Umnit ‘Meerut, for establishing a res-
tmdured/new unit at a new location in its
area of offeration, away from the city
limits, with a capacity of 2500 TCD by
closing down the existing sugar factory at
Meerut. Thereafter, the views of the
State Government in regard to the new
location as well as the closimg down of
the existing unit at Meerut were asked
for. No reply has so far been received.

The proposal for grant of Letter of
Intent /Industria] Licence to Shahganj
Sugar Mills for effecting substantial ex-
pansion upto 2500 TCD was also consi-
dered by the Ministry of Food. The views
of this Minisiry have already been com-
municated to the Department of Industrial
Development for taking a final dccls:on in
the matter.

DISTRICT MILX UNION IN
KARNATAKA

© 2459. SHRI CHANDRA PRABHA
URS: Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the Government of Karna-
taka has sought any financial assistance from
the Union Government for setting up of
District Milk Union in the State;

(b) if so, the details thereof; and

(c) thestepstékenorptoposedtobe
takpn by, the Government in this regard ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) No, Sir.

) (b) and (c¢) Does not arise.

mss IN FOOD OORPORATION OF
INDIA

2460, SHRI SOBHANADREESWARA
RAO VADOE: Will the Minister of
FQOD be pleased to state :

(a) the losses incurred by the Food Cor-
poration of India on handling of Rice and
Wheat during each of the last three years;

(b) whether an indepth study has been
made to find out the main reason for the
losses ;

(c) the steps fakeén to prevent/nunnmsc
the losses; and

(d) the action taken against erring offi-
cials responsible for the losses ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI): (a) The tramsit and sto-
rage losses incurred by FCI during the
period from 1989-90 to 1991-92 are indi-
cated in _Statement 1. Losses incurred
dunng 1992-93 are yet to be determined.

b) The shortages generally occur  on
account of driage, metabolic changes, in-
sect, mould or funga.l attack, bird and
rodent trouble especially when stored in
CAP storage, multiple handling, different
mode of weighment at the time of receipt
and despatch, movement in open wagons
and due to transhipment of wagons.

(¢) FCI has taken various measures to
prevent/minimise the losses. Some of the
important measures taken in this regard
are :—

(i) Strict enforcement of quality speci-
fications relating to moisture during
procurement of foodgrains ;

(ii) Reduction in the quantum of food-
grains filled in each bag; .

(iii) Installation of weighbridges in
depots having capacity of 5000
tonnes or MOIE ;

(iv) Minimising the use of open wagons;

(vi) Augmentation of covered storage
tightening of security at depots,
intensifying surprise checks, ensur-
ing regular stock verification etc,

(vi) Augmentation of covered storage
capacity ;

(vii) Encouraging machine stitching of
bags. :

(viii) Installation of inmotion wagon

weighbridges at Sahnewal, Panipat,
Naraiga and Dhaokuni.
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(ix) Installation of Blec'romc weigh-
bndges at many placea

(x) Induction of CISF at vulnerable

(xi) Regular inspection of depots by
SRM.

(d) Details of the action taken are indi-

depots. cated in Sratement 11,
Statement I
Quantiyy in lakh MT
‘ Value in RS. crores
STORAGE LOSS : WHEAT RICE
Year * Quantity Value %ageof loss Quan- Value %/age of
(Gain) to Sales+ ity of loss to
transfer out loss Sales+
Qty.) " transfer
. out @y
1989.90 . (—)026  ()747 (015 0.70 23.21  0.42
1990-91 . (—0.24 (—)6.90 (—)0.12 1.03  37.90 0.58
1991-92 . . . (=) 0.09 (—)2.87 (—)0.04 1.57 63.40 0.72
TRANSIT LOSS :
WHEAT RICE
Year Qty. of Value %age of Qty. of Value 9age of
loss loss to loss loss to
Qty. quantity
» moved moved
1989-90 . 115 26,8 1.17  1.22 40.87 1,39
1990-91 . 1.71 15.71 1.56 1.71 63.72 1.80
1991.92 . 1.99 59.25 1.84 2.12 87.IQ 1.94

Statement II

The category-wise details of cases against employees of
last 3 years is given as under :—

the Corporation during the

CATEGORY C A SES
1991 1992 1993
(Upto June)
1. Acoeptance of illegal gratxﬁcauonlpossesslon
of disproportionate assets. . . . 63 57 46
2. Misappropriation of Foodgrains . 210 211 215
3. Defaultation of accounts m:sappropnatlon 45 61 64
4.  Shortagesflosses . . 181 206 164
S.  Misappropriation of dead stocks/construchon
of godowns. . . . . 49 45 84
6. Purchase of snb-standard stocks . e 199 236 - 133
7.  Award of Handhng and Transport )
Contract . . 33 kT 36
8.  Admao. hpses/stc o . . 74 88 2
9.  Transit Storage losses, . . ... 6 4 6
’ 860 942 20
- > “r—




515 Wrritten Answers

 AUGUST 10, 1993

Written Answers 516

‘ Nature of penalties imposed on the delinquent officials during the last 3 years is

as under :—
Nature of Penalty Imposed 1991 1992 1993
(Upto June)
() DismissaljRemoval/Compulsorily Retired Y 14 5
(i) Reduction in Rank . . . . 23 18 13
@iii) Reduction in Time Scale of Pay . . 45 a 2
(iv) Withholding of increment/Recovery from
S Pay .. . ... . 173 166 258
(V). With holding  Promotion . . 20 3 -
i) Cemnsure . . . . . . 87 69 110
360 3 410

DAMAGE OF RICE IN PUNJAB

2461, SHRI MADAN LAL KHU-
RANA: Will the Minister of FOOD be
pleased to state : .

(a) ~whether huge quantities of wheat
and rice procured by the Food Corporation
of India have been damaged by floods in
various districts of Punjab as reported in
the Economic Times dated July 26, 1993 ;

(b) if so, whether any assessment has
been made of the actual losses so suffered
by the Food Corporation of India as a
vesult of floods and other calamaties :

(c) if so, the détails thereof; and

(d) the concrete sleps taken by the
Government to accommodate these stocks
with the storage. facilities available in
- Punjab ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP
NATH RAI) : (a) Yes, Sir. Due to un-
precedented rains and floods from the 11th
to 19th July, 1993 in Punjab, wheat and
rice stocks stored in some storage com-
" plexes of Ropar, Patiala, Ludhiana, Sang-
- yar; Amritsar, Kapurthala and Ferozepur

Revenue Districts got affected. The details
are given in Statement.

(b) and (c) The actual loss suffered due
to floods will be known after the segrega-
tion, salvaging and disposal operations of
damaged stocks are completed, It cannot
be precisely quantified for the present umn-
less all operations are completed.

(d) The following steps were taken to
accommodate the stocks with storage faci-
lities available in Punjab and other re-
gions :—

(i) Expedited movemeni of stocks to
consuming areas to clear the centres where
stocks were stored temporarily,

(ii) The sound stocks were segregated
from the flood affected stocks and moved
to safer places for further aeration, preser-
vation and storage.

(lii) The affected stocks are being sal-
vaged by segregation, drying, aeration etc.,
to arrest further deterioration, .

(iv) Movement of foodgrains from one
place to another is done in covered wagons
as far as possible. Whenever stocks are
moved in open wagons the same are cover-
ed properly with tarpaulins to avoid

- damages -in transit, ~
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~Statement

Approximate quantity

Approx. qty. ’iikely Approx. qty. likely

affected to be retrieved as  to be declared
sound/FAO after  damaged after
segregation/salvag-  salvaging/drying/
ing/drying. segregation/areation
operations

Wheat  Rice Wheat  Rice Wheat  Rice
FCI . . . 3246 29680 2100 1400 1146 28280
Agencies . . 89000 —_ 63000 - 26000 —_
Total . . . . 92246 29680 65100 1400 27146 28280 -

199293 and 1993—94,

INDO-ISRAEL AGRICULTURAL
CO-OPERATION

2462, SHRI SARAT CHANDRA
PATTANAYAK :
SHRI RAM KAPSE :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any Memorandum of Under-
standing on agricultural co-operation has
been signed with Israel recently ;

(b) if so, the details thereof ;

(c) whether promotion of drip irrigation
scheme has also been included in the
MOU ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (2) and (b) No,
Sir. However, a Memorandum of Under-
standing between India and Israel is under
discussion for strengthening mutually bene-
fical cooperation in the field of agriculture.

(c) and (d) The proposed cooperation
between the two countries will inter-alia,
include activities in the field of water and
soil management including use of advanced
fn:.xzat':on systems, such as drip/sprinkler
trrigation, :

The above stocks are mostly of Kharif and Rabi Crops years of

COMMITTEE FOR NATIONAL YOUTH
PROGRAMMES

2463 SHRI BOLLA BULLI RAMA-
IAH : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government have consti-
tuted a Committee for National Youth
Programmes ;

(b) if so the main aims and objectives
of this committee ;

(c) the details of recommendations made
so far by this committee ; and

(d) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKUL WASNIK) : (a) Govern-
ment has passed the Resolution constitut-
ing the Committee for National Youth Pro-
grammes,

(b) (i) To suggest policy measures and
programmes for youth.

(ii) To advise the Government ou meéa-
sures for the implementation of the Plap
of Action of the Nationil Youth Policy,
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(iii) Review the coordination between
various departments of Central /State Gov-
eraments and all voluntary organisations/
other Agencies involved therein; and

(iv) Provide a feedback on the imple-
mentation of the National Youth Program-
mes,

(c) and (d) The membres on this Com
mittee are yet to be nominated and there-
fore, the same is yet to be functional, It
has, therefore, not so far made any recom-
mendations.

‘CLASS’ PROJECT

2464. SHRI
IAH : Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state ¢

(a) whether the Computer Literacy and
Studies in Schools (Class) Project was
initiated in 1984-85 jointly by Departments
of Electronics and Education ;

(b) if so, the main objectives of the
project ; :

(c) the number of schools benefited
therefrom so far, State-wise; and

(d) the time by which such facility  is
likely to be provided to the remaining
schools in the States, particularly  in
Andhra Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) to
(d) The Computer Literacy and Studies
in Schools (CLASS) Project was initiated
in 1984-85 jointly by the Departments of
Electronics and Education with the ob-
jective of providing, to the Secondary level
students, a broad understanding of Com-
puters and their use and “hands-on” ex-
perience and to “demystify” Computers.
From 1984-85 to 1989-90 a total of 2598
Secondary/Sr. Secondary Schools were
covered under the Project. No new schools
have been added since 199091, The
number of schools covered under the Pro-
ject, State /UT wise is given in the state-
_ment attached. During the 8th Plan, a
modified strategy is likely to be adopted
for which a budget provision of Rs, 146

BOLLA BULI RAMA-

. Pt agn)
crores has been suggested. With this pro-
vision, it will not be possible to cover
more than 1500 Senior Secondary Schools
in the country, To cover ali the schools
in the country, considerable time and re-
sources are required. The schools will,
therefore, be covered in a phased manner
depending upon the availability of resour-
ces in the subsequen: Plan periods,

Statement

Number of Schools Provided with Com-
puters under the Class Project-State/ /UT-
wise,

S. No. Name of StatelUt Number of
si 0wy | .z schools covered
1. Andhra Pradesh 159
2. Arunachal Pradesh 11
3. Assam 112
4. Bihar 150
5. Gujarat 153
6. Haryana 64
7. Himachal Pradesh 39
8. Jammu & Kashmir 52
9. Karnataka 140
10. Kerala 104
11. Madhya Pradesh 145
12. Mabharashtra 237
13. Manipur 12
14. Meghalaya 13

15. Mizoram 10
16. Nagaland 14
17. Orissa 126
18. Punjab 116
19. Rajasthan ) 120
20. Sikkim 12

21, Tamil Nadu 155

22. Tripura 12

23, Uttar Pradesh 276

24. West Bengal 228
25. A&N Island 9

26. Chandigarh 11

27. Goa - 13

28. Dadra & Nagar Havel; 6

29. Delhi Admn, 80

30. Lakshadweep 9

31. Pondicherry 9

32. Daman & Diu o 1
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SUBARNAREKHA BARRAGE PROJECT

2465. SHRI BIR SINGH MAHATO:
SHRI CHITTA BASU :

Will the Minister of ENVIRONMENT
AND FORESTS will be pleased to state :

(a) whether the Subaranarekha Bar-
rage Project of West Bengal has been
cleardd by his Ministry from Environment
and Forest angles ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
to (¢) The Subaranarekha Barrage Project
of West Bengal was rejected from environ-
mental angle in July, 1989 due to non-
submission of necessary Environmental
Action Plans. The project does not involve
diversion of any forest land and as such
no clearance from forestry aspect would
be required.

JOINT OCOMMITTEE ON FERTILISERS

2466. SHRI PRAKASH V. PATIL:
Will te Minister of AGRICULTURE be
pleased to state :

(a) whether Joint Committee on Ferti-
lizers in its recent report have made some
‘recommendations to the Government ;

(b) if so, the details thereof ;

(c) whether the Government propose to
implement their recommendations in toto ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) and (b) The
Joint Parliamentary Committee on Ferti-
lizer Pricing had submitted recommenda-
tions relaiing to the Ministries of Agricul-
ture, Chemicals & Fertilizers Petroleum &
Natural Gas, Coal, Finance, Railways,
Mines and Non-conventionai Energy Sour-
ces, in its Report presented to Parliament
on 20th August, 1992.

(c) and (d) Ministries of Agriculture,
Chemicals & Fertilizers, Mines Railways
and the Ministry of Non-conventional
Energy Sources have accepted the recom-
mendations for implementation. Ministry
of Finance has implemented most of the
reccmmendations whereas Ministry of Pet-
roleum and Minisiry of Coal have not been
able to implement the recommendations
pertaining to them citing techno-economic
constraints.

SUBSIDY ON PHOSPHATIC FERTI-
LIZERS

2467. SHRI VILAS MUTTEMWAR:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Government have re-
cently taken a dec’sion regarding higher
subsidy on phosphatic fettilizers ;

(bj if so, the quanium and amount of
subsidy amnounced fproposed  to  be an-
nounced on the phosphatic fertilizers; and

(c) the details of the subsidy announced
by the Governmeni on various types of
tertilizers ?

" THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) to (c) The sale
of decontrolled phosphatic and potassic
fertilizers, with concession to the farmers
which was initiated in Rabi 1992-93 is
being continued in 1993-94, with no change
in the rate of concession for DAP, MOP
and Complexes. However, SSP has been
included in the current year's scheme. The
details are as follows :—

Product Rate of
Concession

(Rs. per tonne)

indigenous DAP 1000/-
MOP 1000/-
indigenous Complexes 435-9990-
SSP 340/..
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SUBSIDY ON NON-NITROGENOUS
FERTILIZERS

2468. SHRI D. VENKATESWARA
RAO:

SHRI BOLLA BULLI
RAMAIAH :

Will the Minister of AGRICULTURE
be pleased to state :

(2) whether the Government have been
urged to take final decision on the modali-
ties to be adopted for the disbursal of
subsidies on non-nitrogenous ;

(b) whether modalities on fertilizers sub-
sidies d’'sbursal has been considered ;

(c) if so. whether the Government have
considered the view of State Govergment
tn this regard ;

(d) if so, the time by which these
modalities are likely to be finalised ; and

(e) the extent to which it is likely to be
beneficial to the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) to (e) The
scheme for concessional sale of decontrol-
fed fertilizers to the farmers initiated in
Rabi 1992-93 is being contiaued in 1993-
94 with a provision of Rs. 756 crores com-
prising Rs. 356 crores for Kharif 1993 and
_Rs. 400 crores for Rabi 1993-94. The rate
of concession will be Rs. 1000/- per tonne
each for MOP and indigenous DAP, Rs.
340/- per tonne for SSP and beiween Rs.
435-999/- per tonne for indigenous Com-
plexes. Detailed guidelines for implemen-
tation of the scheme during Kharif 1993
together with the funds earmarked for
Kharif 1993 has already been intimated to
all the concerned States/Union Terd-
torics. The amount eirmarked for differ-
ent States /Union Territories for Kharif
1993 is based on the requirements pro-
jecled by them and their past trend of
consumgplion.

PRESERVATIVES AND FOOD ADDI-
TIVES FOR ENVIRONMENT FRIENDLY
PRODUCTS

2469. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to

refer to the reply to Unstarred Question
No. 4125 given on August 4, 1992 and
state :

(a) the findings of the Technical Com-
mittee on the presence of artificial colours
and flavours which are deleterious to hu-
man health; and

(b) the action taken by the Government
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) : (a)
and (b) The criteria for Eco-labelling of
Food Additives under the Scheme on Label-
ling of Environment Friendly Products has
been no:ified on 15th February, 1993 for
filing objections.

BACTERIA AS SUBSTITUTE FOR
. FERTILIZER

2470. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether bacteria can provide a
viable solution to the vexed problem of
cutting down feriilizer subsidy as reported
in the ‘Business Standard’ QCalcuita dated
July 12, 1993

(b} if 3 the reaction of the Govern-
ment therelo ; and

tc) the steps taken to explore the pos-
s.bilities of developing these bacteria ?

THE \mméa OF STATE IN THE
MINISTRY OF AGR[CULTURF (SHRI
ARVIND 'NETAM) (a) to (¢) Bucteria
or Bio-fertilizer serve as a good supple-
meniary source of some of the nutrienis
required by crops. “However, Biofertilizer
cannoi totally replace inorganic fertilizers
meeling the entire putritionpal requirements
of various crops thereby making a substan-
tial impact on the quantum of fertilizer
subsidy. Bio-fertilizer usage is being pro-
moted as they are cost effective, eco-
friendly, contribute to soil health. The
Ministry of Agriculture is implementing a
National Project for Bio-fertilizer for pro-
duct’on, distribution and promotion. Re-
searca on improved strains of Bio-fertilizer
etc. are being taken wup by the Indian
Council of Agriculture Research (ICAR)
and the Department of Bio-technology.



525 Re : Bomb blast at
the RSS Headquar-
ters in Madras

SRAVANA 19, 1915 (SAKA) Re: Bomb blast a1 526

the RSS Headquar-
ters in Madras

12.00 hre. : C BB

RE: BOMB BLAST AT THE RSS
HEADQUARTERS IN MADRAS ON
8-8-93

[Translation]

SHRI MADAN LAL KHURANA
(South Delhi) : Mr. Speaker, Sir, I would
like o draw your attention as well as the
attention of the House to .he tragic bomb-
blast tha: occurred at the RSS Head-
quar.ers in Madras on 8th August. Ele-
ven innocent persons were killed and many
injured in this explosion. This explosion
is also a part of Bombay and Calcuita
bomb blasts and similar to those explo-
sions. Whatever happened in the office of
RSS in Madras is the work of the external
forces. That is why we have demanded
for a CBIl inquiry into it and punsh the
persons re.ponsible for it. We are de-
manding a CBI inquiry into it because
there is also possibility that the persons
involved in this conspiracy are from out-
side Tamilmadu. (Interruptions)

The terrorist activities are increasing
because of the criminalisa.ion of politics
in the country. The Government may
please clarify as to whether i had prior
information about ihe smuggling of RDX
explosives in Tamilnadu“and if so, what
ac.ion was taken by the Government ?
Had .he Central Government exposed the
conspiratorial alliance for bomb blasts
between the mafia and the international
gangs and arres ed them, the recent bomb
blas: could have been averted.

I have one another po!nt to raise that
Parni Baba, the leader of the Jehad move-
ment in his speech—as referred to in the
newspapers recently—threatened to blow
off the RSS office and ‘Kanchhi Ma:h’, It
was not a mere threat bu! some persons
were working in this direction. A bomb
blast has already occurred at the RSS office
and 1 would 1ke to say that ‘Kanchhi
Math’ should be saved...(Interruptions)

An international agency has been in-
volved in the Madras bomb explosions, and
they want to destroy the unity and inte-
grity of the country. Therefore, I would
like the Government to give a statement
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on it and save the country. I would also
lke to know the measures being taken by
the Government to check the tendency of
criminalisation in politics in the country.
[English]

MR. SPEAKER: Is the Government

interested in responding to it? (Inmterrup-
tions)

MR. SPEAKER : Now, Shri Anbarasu
Era to speak.
(Interruptions)

MR. SPEAKER : I will allow you after
him.

(Interruptions)
[Translation]

AN HON. MEMBER: A CBI inquiry
should be conducted into it.

MR. SPEAKER : Look, .here is no use
to speak like this.

[English]

SHRI ANBARASU ERA (Madras
Cen:ral) : Mr. Speaker, Sir, the ghastly
incident of bomb blast in the RSS Office
in Chetput falls in my own constituency,
that is, Madras Central. It is really very
unfor.unate and a heinous crime has beea
committed. Whoever it may be, Sir, I
wish the Government of India should take
serious steps to find out the culprits.

Sir, I really appreciate the effective steps
.aken by the Prime Minister by sending
Shri Rajesh Pilot immedia.ely to Madras.
(Interruptions) 1 am coming to the point;
please wait for one m nute.

Sir, the Prime Minister of this country
promp.ly and immedia.ely sent Shri Rajesh
Pilo: whereas the Chief Minister of Tamil
Nadu was more interested in the elec-
tion campaign. Therefore, I appreciate the
steps taken by the Central Government.
(Interruptions)

The bomb blast took away the lives of
eleven persons. (Interrupt.ons)

SHRI M. R. KADAMBUR JANAR-
THANAN (Tirunnelveli) : It is natural
calamity.

SHRI P. G. NARAYANAN (Gobichet-

tipalayam) : Do not politicise this kind of
an iseue (Interruptions)
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sum ANBARASU ERA: 1 requie
and appeal to my AJADMK friends to
reply after I finish what I want to say.
At 1.45 p.m. the bomb blast took place.
It was promptly briefed by the Press peo-
ple and the Government officials to the
_‘cinef Minister. But the Chief Minister
did not understand the gravity of the inci-
dent. She was simply interested in the
campaign for the elections and went away.
Only after our PM sent the hon. Minister
of State for Home Shri Rajesh Pilot that
she came back.

SHRI A. ASOKARAJ (Perambalur) :
1 am seriously objecting to this, Sir.

MR. SPEAKER : I am allowing you.

SHRI ANBARASU ERA : This is the
offshoot of the haired and venom preached
by the BJP. This is nothing short of their
own making. It is because of the BJP
preaching hatred and violence.. . (Inter-
ruptions) ... that this incident took place
in Calcutta. This RDX culture is now
spreading in Tamil Nadu also. 1, there-
fore, appeal all my brothers no: to resort
to preaching violence and hatred. Please
come (0 the path of peace. 1t took away
the lives of eleven persons in my consti-
tuency ... (Interruptions)... 1 caution our
_BIP friends about what is happening in
Bosnia. Let them think about it. I cau-
tion our BJP friends to :ake lessons from
Bosnia and Serbia where Christians and
Muslims are fighting. Let us not divide
our society on the basis of religion.

MR. SPEAKER : I think you have done
it now.

~ SHRI ANBARASU ERA : I do not ob-
“ject to the enquiry by CBL. But at the
same time I want to inform the Central
Government that since ..’

MR. SPEAKER : Please sit down now.

SHRI ANBARASU ERA : I do not have
afy objection for investigation by the CBI.
But at the same time, I want to know why
the Chief Minister of Tamil Nadu wants to
pass on the baby to the Central Govern-
mem Is she admitting that her Govern-

is incapable of conductmc the en-
qmry ? (Imterruptions) . .

#% Not recorded.

MR. SPEAKER : Please sit down fiow.
it you do not sit down, .t is not going
on record now.

SHRI M. R. KADAMBUR JANAR-
THANAN : They are alleging anti-national
activities to us, Sir.

MR. SPEAKER : It doés not look nice
to talk to each other like this.

SHRI P. G. NARAYANAN: Mr.
Speaker Sir, the unfortunale tragic bomb
blast which occurred the day before yester-
day at Madras killed eleven people and
injured several persons. It was a power-
ful blast which caused extensive damage to
‘he building also. I submit that it is an
act of anti-nationals and it is highly con-
demnable. At this stage we cannot s&ay
whether RDX was used or not. As soon
as hearing about the blast the Staie Police
rushed to the spot with bomb disposal
squad.

They recovered all bodies and the injured
were sent to the hospital immediately, The
Chief Minis‘er has ordered the Crime
Branch (CID) to take up the investigation
‘mmediately. She has taken all the steps
to ensure peace in Tamilnadu and that law
and order in Tamilnadu is well-maintained.

First, she was under the impression that
the incident was a minor one. But on
reaching D'ndigul, she understood the
severity of the incident. So, she rushed to
the spot and met the injured also. She
also announced ex-graiia amount of Rs.
one lakh to each of the bereaved family.
(Interruptions). She has taken all the, steps.
Though the State Police is well-known for
its efficiency, this investigation should be
entrusied to the CBI because this blast has
inter-Sta‘e ramifications. It may be the
continuation of the Bombay and the Cal-
cutta blasts. It has links with the March
explosion. So, it is proper to... (Inter-
ruptions) We are doing. We have imme-
diately ordered investigations. We . have
done everything (Interruptions)

SHRI ANBARASU ERA: You are
Incapable of doing that. So, you want to
pass it on to the Central Government. You
have totally failed. (Interruptions)
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SHRI P. G. NARAYANAN : We are
éapable. (Interruptions) This kind of a
blast occurred because of the Govern-
ment's fa'lure to take proper action in the
Bombay blast. They have not arrested the
culprits ; the important culprits are allow-
ed to escape from India. They have not
taken stringent action against the real cul-
prita, That is why, these kinds of blasts
occurred in other parts of the country. So.
the action of the Government of India is
condemnable. (Interruptions)

SHRI ANBARASU ERA : Sir, what is
it that he is saying ? (Interruptions)

SHRI P. G. NARAYANAN : Yes. You
have not taken proper action in March.
You have allowed them to escape. (Inter-
ruptions). The main culprits are allowed
to escape from India. That is the reason
that this k'nd of a blast occurred. (Inter-
ruptions) So, 1 condemn this action. The
CBI should take up the investigation im-
mediately (Interruptions)

SHRI E. AHAMED (Manjeri) : Sir, I
will :ake only one minute.

MR. SPEAKER : Why is it necessary for

you? No. It is not necessary. There are .

other issues; I must take them up. You
are not coming from Tamilnadu, Please
sit down. It is not necessary. There are
other issues. .

SHRI E. AHAMED : Sir, I will take
only two minutes.

MR. SPEAKER : Why is it necessary ?

SHRI E. AHAMED : I may be permit-
ted to speak for only two minutes.

MR. SPEAKER: Why? You do not
know anything. You do not have the per-
sonal information. It will not go on record.
Please sit down mow.

SHRI E. AHAMED : **(Interruptions)

SHRT ANNA JOSHI (Pune) : Sir, you
bave not allowed him to speak. (Interrup-
tions)

% Not recorded.

MR. SPEAKER : Pleasc eit down now.
Mr. Ahamed, I cannot compete with you.
Please sit down. (Interruptions)

' MR. SPEAKER: Mr, Abamed, please
sit down now, Shri Advani may speak.
(Interrputions)

[Translation]

SHRI LAL K. ADVANI: (Gandhi-
nagar) : Mr. Speaker. Sir,” day before
yesterday a tragic incident took place in
Madras and when a Congress Member
from Tamilnadu was participating in the
discussion 1 felt very sorry to see that
instead of joining others in condemmning
the incident, he was using this incident for
at:acking the State Government and the
RSS. But this will not solve the problem.
I think that the prevailing situation in the
coun‘ry is favourable to such anti-social
elements and they have spread all over the
country. They are convinced that they can
easily escape after committing a crime in
such a vulnerable situation. Yesterday, I
wen: there and met the Chief Minister,
Governor, the Chief Secre:ary and also the
police officers. In the prevailing circum-
stances, it is not possible to ascertain whe-
ther RDX was used or not. However the
explosion was very severe. If at all guil-
lotine sticks were used, it is surprising that
two floors of the office building were de-
molished. Out of the 11 persons died in
the incident, the two persons could not be
identified. I saw the body of ome person
in the hospital whose lower part had
blown off and the upper part was left.
His photo has also been published in the
newspapers 60 h's relatives may identify
him. I would like to submit that since I
fee] that the incident is related mot to
Tamil Nadu and RSS alone, therefore, at
least those who have been the victims of
terrorism at one time or the other, should
Just aow Shri Ana-

cannot forget that two former Prime Minis-
ters belonging to their party had fallen
victim to this terrorism. Does it mean
that they were at fault, and they spread
hatred. Some hon. Members levelling alle-
gations against the RSS and saying that
the RSS has created an atmosphere that
led to the bomb explosion. That is why
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T have requested a: ‘he very beginning that
a CBI ‘nquiry should be ordered into it. ..

[English]

SHRT ERA ANBARASU : I said ‘BJP,
not ‘RSS’ (Interruptions) 1 said BJP prea-
ched hatred and violence. (Interruptions)

SHRI LAL K. ADVANI: These alle-
gat'ons will be levelled against all those
who become vic'ims of this kind of sense-
less violence. When even people who have
been n your party and who have fallen
victims are accused in this manner, what
would be your reaction ? You realise the
sensibil'ties.

[Translation]

All those 11 persons killed in the inci-
dent mav not be very famous as far as
Bharatiya Janata Party or other political
parties are concerned but...

[English)

They have been dedicated workers of
the Rash'riya Swayamsevak Sangh.

[Translation]

All of ‘hem led a dedicated life and
much more can be said about their life
story as ‘o how they dedicated all their
lives in ‘he service of the country. I met
the'r family members and felt their pain
and agony. In such a situat'on if allega-
tions are made against them or any pro-
paganda is made acainst them. it would
give rise to resentment and agita‘ion. The
Government should realise this fact.

Mr. Spe-ker, S'r, when I propored for
the CBT inqu'rv into i*. I was aware that
it was not pnssible withou' concurrence of
the State Government. When 1 met the
Chief Min'ster Jaylalitha the first thing 1
said to her was ‘hat T could not say any-
thing =bout *s ramifications. In reference
to M»dan’ Baba she said that she was
aware of the speech delivered by him. 1
hope that an act'on would be taken in this
recard. 1 do not wan' to go into the
exact wordine or lancuage of the speech
but there was a reference of both the RSS
and Kanchhi Math. Therefore, 1 would
fike the Government to take action in this

regard. At the same time adequa‘e secu-
rity arrangement should be made 'n the
‘Kanchhi Math’. Because if similar acci-
dent takes place there, the consequences
will be serious. When asked about the
CBI inqu'ry, she pointed out ‘hat though
the concerned department of the State
Government was quite efficient and could
do the en‘rus'ed work however, it m'ght
have ramifications outside Tamil Nadu and
therefore, she was also in favour of it.
She also told that when the hon. Minister
of Home Affairs went there, she d'scussed
the mat'er with him but he did not make
any commitment, because he was not in
a position to do so. CBI is not under him
and the Government will have to take a
decision in this regard.

I would also like to submit that so
long as such signals are no: given to such
elements all over the country.

[English]

That orime of th's nature does not pay
and they are solitarily pun'shed for this.

[Translation]

So long as the Government does not
give such signal, the prevailing tendency
cannot be checked I would like to say
that there is great resentment all over the
country because the Government has not
taken any appropria‘e ac'ion with regard
to the Bombay and Calcutta bomb blasts
so far. Last week during the discussion
on no Confidence Motion, our colleague
Shri Jaswant Singh ra'sed this ma‘ter but
the hon. Prime Minister did no' feel it
necessary to give even a sincgle word reply
to i*. The incident of bomb blasts in
Bombay occurred in March in  which
hundreds of people were killed. At that
time the Government had promised to
apprehend the culpri's and punish them.
But tll now no culprit has been appre-
hend-d and ounished bv the Government.
I do feel that fa'lure of the Government ‘n
dealine with the incidents of Bombay and
Calcut'a give encouragemen: to such hap-
penings that has oocurred in Madras, 1
do no* know as to who are those elements
but they do get encouragement. There-
fore, the first and foremost thing is that
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unless the culprits amnd the politicians,
who have links with them, in the Bombay
and Calcutta bomb blasts are punished,
the prbcess would not siop, rather it would
centinue and may lead to disastrous conse-
quences.

The hon. Prime Minister has referred
to lawlessness and we all of us are wit-
nessing it. Mr. Speaker, Sir, I would
conclude after making my submission
about bomb blast. The hon. M'nister of
Home Affairs and the Chief Minister of
Maharashira alleged Pakisian’s involve-
ment in it, however, no evidence or other
facts were given to the Parliament in this
regard. Today I would like to submit

_that Pakistan has been interfering in the
matters of Kashmir and Punjab and it
has also been suspected to be involved in
the Bombay bomb explos‘ons. So much so
that the hon. Minister of Home Affairs
and the Chief M'nister of the State have
made this allegation publically. I would
like the Government to take the House in
confidence and issue white paper on the
involvement of Pakistan in spreading ter-
rorism and violence ‘n India during last
few years. It would make the factual
position clear to the people and the House
and it would strengthen our position in
the world. With these words I conclude.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Such an important issue is
being raised here and the hon. Home
Minister should have known that this ques-
tion will be raised here. Shri Pilot had
visittd Madras but even then he is not
present in the House. Even Shri Chavan
is not here. Who is going to reply on be-
half of the Government ?

[English]

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI VIDYA-

CHARAN SHUKLA) : Sir, I will convey
the feelings of the honourable House and
honourzble Members to the Prime Minis-
ter and the Home Minister, I am sure that
the statement would be forthcoming from
them on this matter.

SHRI ATAL BIHARI VAJPAYEE:
When ? (Interruptions)

SHRI VIDYACHARAN SHUKLA : As
soon as we get sufficient material in our
hand, we will come forward and inform
the House. We will certainly share the in-
forma‘ion with the House. .. (Interruptions)

[Translation]

SHRI MADAN LAL KHURANA : Such
a serious incident has happened. When the
statement is going to be issued ?

MAJ. GENERAL (Retd.) BHUWAN
CHANDRA KHANDURI (Garhwal) :
Mr. Speaker, Sir, please ask them at what
time they are going to make the state-
ment ?. .. (Interrupsions)

MR. SPEAKER : Look, if you feel
happy in speaking, then you can continue
to do so.

(Interruptions)
[English]

MR. SPEAKER : I cannot allow vou
to talk in this way. Please sit down. Mr.
Minister, the statement has to be made
today itself. Please get the information
and ask Minister to make the statement.

SHRI D. VENNKATESWARA RAO
(Bapa‘la) : Mr. Speaker Sir, on 7th
August, 2 murder took place in Hyderabad
in the very heart of the city during a
marriage function. The murdered person
was not an ordinary man. He was a sitting
MLA and he was a former Minister too.
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His name was Shri Shiva Reddy. He was
an elected MLA for three terms. He was
the district head of the Telugu Desam
Party in Cuddapah District.

Sir, this man was attacked several times.
He was first attacked on 8-5-1991 at
Jammalamadugu in front of the revenue
office. He was again attacked with.bombs
in 1992 in front of a police station. He
pleaded several times with the State Gov-
ernment that he should be given security.
But the Government security was with-
drawn on 13-7-1992. Later on, he went
to the court on 9 December 1992 seeking
additional security. The court also ordered
the Government to give him additional
security. He made several representations
to the State Government to implement
the court orders. In spi‘e of all this, the
Government did not give him any secu-
rity. On Friday, the 6th of August, this mat-
ter came up for discussion in the Assembly
and he pleaded once again that the Gov-
ernment should provide him additional
security. But the Home Minister of the
State Government refused to give him any
additional security. Then all the Opposi-
tion parties in the State Assembly demand-
ed that he should be given additional secu-
rity s*ating that while Sarpanchs and even
those who are below the rank of Sarpanch
are given security if they happen to be-
long to the ruling party, it is refused to
opposition party members, even if they
happen to be MLAs. This representation
was made by all the opposi‘ion parties in
the Assembly. Finally, the Speaker gave
an order from the chair that he should
be given additional security.

But immediately, within 24 hours after
this incident in the Assembly, Mr. Reddy
was killed brutally in the very heart of
the city in broad daylight at 12 noon on
7th of August. The Home Minister of the
State is also from that district, Before

implementing the order of the Speaker, he
sont a message to the culprits to advance
their murder plan. So, the murderers, re-
sorted to this ghastly attack in front of
thousands of people. This happened with
the connivance of the State Government.
The State Government has not reacted in
any way till now....(Interruptions)

SHRI M. G. REDDY (Chittoor) : Sir,
he is misleading the House. The murdered
MLA was provided security. He was given
two gunmen by the State Government and
he had also kept his own private gunmen.
But on that day, when he left for the
Galyanamandapam, he asked his gunmen
to stay back at the MLA quarters and
attended the marriage alone, without any
security. Had he taken his security per-
sonnel along with him, this unfortunate
incident would not have occurred. The
hon. Member is misleading the House.
Moreover. the murdered person was also
involved in several criminal cases, which
are still pending in High Court and other
courts. ... (Interruptions)

SHRI D. VENKATESWARA RAO:
Sir, another MLA, Shri Venkata Rao and
a former Deputy Speaker of the Legisla-
tive Assembly. Shri Survanaravana Raju
were also injured in this brutal attack.
This is nothing but a collusion of State
Government with the killers. I would say
that the Government is not discharging its
duty properly.

We demand that the Home Minister
should be brought to book for this criminal
assault and the State Government should
be dismissed. We also want that a sitting
High Court Judge should inquire into this
matter and take appropriate action.

MR. SPEAKER : You have made all the
points, Take your seat. I think the Gov-
ernment will make a Statement today or
tomorrow on this also.

(Interruptions)
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RE.: VIOLENCE BETWEEN THE
UNDERGROUND NAGAS AND THE
UNDERGROUND KUKIS IN MANIPUR
RESULTING IN SEVERAL DEATHS

(English]

JPROF. M. KAMSON (OQuter Manipur) :
In the hill district of Manipur, which is
my constituency, a lot of killings have
taken place during the past three-four days.
Within three days about 40 people have
been killed and 50 houses have been burnt
rendering so many people homeless. This
is due to continuous fight between the
Nages underground and Kukis under-
ground. Because of this violence between
the Nagas and Kukis so far more than
1000 houses have been burnt and more
than 150 people have been killed. I would
request, through you, that the security
forces should be put in all these areas so
that they can curb the activities of these
two forces equally. These two forces are
in touch with the neighbouring countries
and so they are a threat to gur national
integrity. I, therefore, request that the
security forces should be asked to suppress
the activities of both these groups and not
incite one tribal group against another. So
far as our knowledge goes, the neighbour-
ing countries—I do not want to name them.
you know very well whom I mean—have
a great interest in this fight between the
two groups. Some countries are helping
the Kuki undergrounds while the other
countries are helping Naga undergrounds.
These neighbouring countries are supplying
a lot of heavy arms and ammunition to
them which poses a great threat to the
security of our country. Therefore, secu-
rity forces should be asked to take action
against both these tribal groups.

MR. SPEAKER: If I have allowed you
to speak, that does not mean that you
should prolong your speech.

PROF. M. KAMSON : Sir, the Home
Minister should come here in this House
and make a Statement today itself so that
we are assured that something is being
done. This is a very important matter as
thousands of innocent people are being
killed in the hill district of Manipur.

SHRI YAIMA SINGH YUMNAM
(Inner Manipur) : Sir, in Manipur, there
is no security at all. There is panic among
the people. As Prof. Kamson has said,
within the last three days a number of
people have been massacred. The people
have been killed not only by the gun fires
but also have been attacked wiih swords.
The activists surrounded the village and
then burnt the houses. Anybody who tried
to come out was fired by gun. Even the
children and women were also not spared.
It is because of the fued between the
Kukis and Nagas, This is happening in
the hill area. If it is left like this. Mani-
pur will be flared up. Even in the valley,
there had been heavy killings. It has be-
come a daily feature to kill somebody.
The insurgents are Kkilling people; the
extremists are even taking advantage of
this situation. . . (Interruptions)

MR. SPEAKER : This is not a regular
speech. You are aitracting the attention of
the Government to this particular incident.
Please you be very brief. We had agreed
that at 12.30 p.m. we will be completing
this activity. I have allowed a Calling
Attention Motion on a very imporiant issue
which you wanted to highlight. You bea:
that also in mind.

SHRI YAIMA SINGH YUMNAM : Sir,
whenever I rose and whenever I wanted to
say something I was always put to such
limitations. This problem had arisen in
the North-Easiern region. If it happens
in Tamil Nadu or if it happens in Maha-
rashtra or some other State, you allow
everybody to speak but when it happens in
Manipur, you are not allowing. Why?
I do not like this. Taking advantage of
this situation, political killings are taking
place. So many killings are taking place
in Manipur. What are you doing? Why
did not the Government come out with a
statement ? Why are they not taking mea-
sures to bring normalcy in the State ?

“Please allew us to express our feelings.
It is because I am also a Member of the
House. ’

MR. SPEAKER : Yes. That is why 1
allowed you. M
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SHRI YAIMA SINGH YUMNAM: 1
belong to the North-Eastern region. Please
don’t think only for the bigger States, you
think for the smaller States also, This is
what I wanted to say.

[T'ranslation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, I have
given a notice of Calling Attention Motion
today morning. The House does not want
that our friends from North-East should
develop the feeling that as they are living
in far-off places, any incident can take
place there and neither the country nor
this House will take any notice of it. That
is why. I gave a notice to the hon. Speaker
today morning.

Mr. Speaker, Sir, near about 150 persons
have been killed there till now. A bloody
struggle is going on between the Kukis and
the Nagas. Innocent people are being
killed there. A number of Houses have
been demolished. But neither the Govern-
ment of Manipur is able to take stringent
measures nor any effective step has been
taken to check the Naga rebels. I would
request that this issue should be discussed
in the House. The hon. Speaker may allow
the Calling Attention,

SHRI GEORGE FERNANDES (Muzaf-
farpur) : Mr. Speaker, Sir, this House
should respect the feelings of the Members
from Manipur. This country has always
adopted an indifferent attitude towards the
North-Eas‘ern States. Manipur is the recent
example of it. It is being said here that
130 persons were killed there. But this
House has never discussed about the num-
ber of soldiers killed there during the last
six months. There is no control over the
entire More Road, which comes through
Burma to our country. But this fact has
never been discussed in the House, Criminal
elements are active there and a situation
of terrorism in the form of civil war is
prevailing there. They are not fighting
with she Centre, but there is a situation

of infighting between the inhabitants itself.
Mr. Speaker, Sir, if the questions are raised
here about these issues, the Home Ministry
does not have any answer and the repre-
sentation of Nor:h-Eastern States is so
scanty that they cannot raise their voice
effectively in this regard. So, alongwith
Shri Atalji, I would also request the hon,
Speaker that this issue should be discusssed
in the House. This issue is not limited
only upto Manipur, but is concerned with
the entire-North-Eastern Region also.
On one hand, there is a situation of terro-
rism and on the other hand, the menace
of drugs has overtaken the entire popula-
tion there. Who are trying to destroy the
entire population of the north-eastern
region ? We cannot overlook the jmpor-
tance of this region in the security of our
country, otherwise we will have to face the
consequences. This matter may be taken
up for discussion in the House in any way.

[English] *

MR. SPEAKER: I was about to say
that,

SHRI SOMNATH CHATTERJEE (Bol-
pur) : Very very important issues have
been raised today. All the three issues are
important. You have already directed the
Government to make statements on them,
on the Tamil Nadu incident and the
Hyderabad incident. Ghastly incidents
have taken place. He condemn them and
we demand stringent action and proper
investigation.

So far as Manipur is concerned, cer-
tainly, apart from the fact that the inci-
dents are very serious, the feeling of aliena-
tion which is there, apparently there, we
may deny it, but that is a dangerous feel-
ing of alienation. Therefore, every step
should be taken by the Government of
India—and this House should concern it-
self probably more frequently and in a
more, coordinated manner—so that this
feeling is not there; and their problems
are attended to.
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RE: CONSTITUTIONAL CRISIS ARIS-

‘ING OUT OF THE ORDERS BY THE

CHIEF ELECTION COMMISSIONER
'POSTPONING ELECTIONS IN THE
. COUNTRY

SHRI SOMNATH CHATTERJEE (Bol-
pur) : The other matter on which I have
given you a notice is also a very serious
matter because there is a continuing cons-
titutional crisis in this country. There had
been a commitment and a statement made
by the hon: Minister of Parliamentary
Affairs, namely, that the Government was
going to approach the court. The state-
ment was made on ‘he 5th that they were
going to approach the court tomorrow;
that was 6th; and he categorically stated :
“We are seeking stay and we hope that
we will get it”. My definite information
is that no prayer for stay was made at all;
no application was made in writing, not
even an oral prayer was made by the
Government of India. Solemn assurance
was given on the Floor of this House. The
crisis is continuing. This is the first time,

Tieve, subject to correction, under

¢ High Court, elections are being

held at the highes* forum of this country—

legislative forum, Rajya Sabha elections

were held undc: court order, Assembly

elections were held under court order,

Council elections were held under court
order,

We had a discussion in your Chamber.
All parties were there. There was a total
inaction. It seems that—as I have said
elsewhere—it is a ves‘ed interest, the Gov-
ernment has a vested interest in the matter
being prolonged and dragged so that—I
do not know what arrangement they are
coming to with the Election Commission—
it is being said that there will be a refe-
rence to the Supreme Court under Article
143; and quid pro quo some election will
be permitted to be held. We have no
statement from the Government; we have
no response from the Government. Gov-
ernmen* has accepted on the Floor of this
House the opinion given by the learned
35-—T7241.5S/94

Attorney-General. Thereafter, there upo
scope for a reference to the Supreme Court.
If the Government was under some doubt,
if the Government could not make up .its
mind, then the question could have been
sent to the Supreme Court.

What is going to happen ? How is this
crisis going 10 be solved ? We have met
Rashtrapatiji. A number of Opposition
Par.jes have met the hon. Rashtrapatiji.
We said, we are even prepared to cooperate
with the Government in passing the Cons-
titution (Amendment) Bill or any other Bill
that may be necessary to resolve the crisis.

This country is waiting from the 2nd ot
Augus'. Today is the 10th of August. The
entire electoral process has come to a halt
Parliamentary democracy is under severe
strain. I cannot think of any greater cons-
titutional crisis in the recent years. But
the .Government is siting like a Sphinx;
either they are unable to think or they are
unable to come to a decision; they are not
taking the Opposition Parties into confi-
dence. What is going to happen in this
country I would like to know, through you,
from this Government ? Why did not the
Government apply for a stay in spite of
the clearest assurance given on the Floo:
of this House ? (Interruptions) They must
consult with regard to this.

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : We want to know in catego-
rical terms from the Government whether
they are going to take a decision about the
multi-member Commission, which is al-
ready provided in the Constitution.

” SHRI BASUDEB ACHARIA (Bankura) .
It is a breach of privilege of the Members
of this House.

SHRI SAIFUDDIN CHOUDHURY :
Why are they delaying on this ? No action
has been taken by the Government. We
cannot allow this. (Interruptions)

SHRI BASUDEB ACHARIA: What
action the Government has taken? A
statement was made by the Parliamentary
Affairs Minister. (Interruptions)

SHRI TARIT BARAN TOPDAR.
(Barrackpore) : We want to know what
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direction you have given to the Govern-
‘ment. It is a contempt of House com-
‘mitted by the Minister. (Interruptions)

SHRI BASUDEB ACHARIA: The
Minister has very categorically said that
they would approach the Supreme Court
and would ask for stay order but after 6th
what steps Government has taken in this
regard. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum) : Sir, Will you allow this to
continue ? (Interruptions)

MR. SPEAKER : Shri Somnath Chat-
terjee has put the matter very clearly before
the House. You should not have the
pleasure of just putting the same thing
again and again.

(Interruptions)

MR. SPEAKER : Let me direct. ..

(Interruptions)

MR. SPEAKER : If all of you stand up
together and speak, what can we do ?

(Interruptions)

MR. SPEAKER : Please sit down and
understand that there was one very impor-
tant matter on which the senior members
of the House had expressed their views.
Let us not mix these issues together. Let
us take up one by one. We are supposed
to be the highest institution in the country
which make down the laws for others.
Should we not follow our own rules?

(Interruptions)

MR. SPEAKER: If you are going to
talk like this then you can talk like this.

(Interruptions)

MR. SPEAKER : I cannot compete with
you in talking like this.

(Interruptions)

MR. SPEAKER : I am about 1o say
something. They should sit down. If the
members want to say that something should
be done according to the rules then they
should not stand up, they should sit down.

¥

[Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, I would
also like to say a few words in this regard.
On that day in response to my question,
Shuklaji had replied that they were going
to the Supreme Court and would ask for
a stay. But they did not move the Supreme
Court. Even if they moved, they did not
ask for stay.

[English]

SHRI SOMNATH CHATTERJEE :
They are not even parties, They are just
intervening.

SHRI SAIFUDDIN CHOUDHURY :
They have insulted the House.

SHRI TARIT BARAN TOPDAR : You
are the custodian of the prestige of the
House. (Interruptions)

[ Translation]

SHRI ATAL BIHARI VAJPAYEE:
Whatever was assured in the House was
not actually implemented. My complaint
is not to the hon. Minister only, but I have
to make some request.

MR. SPEAKER : Do you also have any
complaint against me ?

SHRI ATAL BIHARI VAJPAYEE: 1
have no complaint against you, but I want
to make a request...

MR. SPEAKER : No, you can also com-
plain against me.

SHRI ATAL BIHARI VAJPAYEE:
When this issue was raised that day, what-
ever you had expressed in the end was
very meaningful and had showed your far-
sightedness. The Government should have
got the message from it that if it does not
take effective steps to end this Constitu-
tional deadlock and the Court also delays
this issue, the House which is the Supreme
body in its own functioning will use its
power and find out some solution in this
regard. Mr. Speaker, Sir, do you not think
that that time has come ?

MR. SPEAKER: I will tell you after
talking with them.
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SHRI ATAL BIHARI VAJPAYEE : As
it was mentioned just now that a meeting
was held in your Chamber and it was
advised to take the opinion of the Supreme
Court. In the light of the opinion ex-
pressed by. the Attorney-General here, I
think that there is no peed to take the
opinioﬁ of the Supreme Court. We have
expressed our objections on the statement
given by the Attorney General. We can-
not accept this situation that the Election
Commission should be guided by the Gov-
ernment. We all know how the election
was conducted in Assam.

[Translation]

MR. SPEAKER : Leknath Ji, please sit
down. As you know, as per rules, when
one member is speaking ano‘her member
should not stand up. Why do you need
to be told time and again? Pleasg sit
down.... (Interruptions)

[English)]

MR, SPEAKER : Shri Lokanath Chou-
dhury, please sit down.

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur) : Let me make my sub-
mission.

MR. SPEAKER : I will call you. You
can go on making your submissions. 1
have no objection.

[Translation)

SHRI ATAL BIHARI VAJPAYEE :
Mr. Speaker, Sir, Supreme Court’s advice
is to be taken on this issue. I would like
to know whe'her the Government have
decided anything about it and what does
the Government want to do in this regard ?
How is this impasse going to be resolved ?
The House should be taken into confidence
in this regard. As I said, an opportunity
to hold a discussion on it should be given.

SHRI LAL K. ADVANI: A promise
has been broken.

SHRI ATAL BIHARI VAJPAYEE:
Shri Vidyacharan Shukla has gone back
on this word. '

[English]

SHRI NIRMAL KANTI CHATTERIEE
(Dumdum) : What are you trying to con-
vey to them ? it is a simple point. Where
is the scope for arguing? Ask them a
straight question, what they are going to do.

[Translation}

SHRI ATAL BIHARI VAJPAYEE: 1
am enforcing... (Interruptions)... All of
you are speaking after your leader has
spoken. What were you doing ? .. (Inter-
ruptions) ... It is a serious matter, If 1
wish I can bring a Motion for breach of
privilege, but the matter is so delicate, I
believe, the interests of this House and our
own interests are safe in your hands. The
Government mus: be asked to give a clari-
fication in this regard. The clarificat'on
should be clear. Otherwise, Mr. Shukla
would be pulled up. He may move the
Court later, but first, he would be put in
the dock here,

SHRI VISHWANATH PRATAP SINGH
(Fatehpur) : Mr. Speaker, Sir the concern
expressed here does not relate to the
House alone. You have yourself under-
stood the problem and we have full con-
fidence that the Government will definitely
take appropriate action. But it is d’stres-
sing that the Government, instead of tak-
ing the House into confidence, as per your
instruc’ions they are taking it very lightly.
It was not within their rights to do so.
If they have introduced those matters then
they are answerable whether the matters
put before the House were correct or
false. It becomes their duty to explain
the spirit with which they put those mat-
ters. A doubt was expressed on that very
day that a big constitutional impasse had
been created. Bu! they are making it look
like a small personal rift among some
private people. Is the Government going
to intervene or not ? It was said at that
time that the Government would also be-
come a party to it. So far I can remem-
ber, it was categorjcally stated that the
Government would be a party to it. Then,
why were they not a party to it? To-
day, they say that they were mere inter-
veners and not a party to it. Secondly,
it was stated that they would seek a stay
and move the Court and i was said right
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in front of you. Then, i* was not raised
Iater on. They should give a clarification
as to why the facts were m'squoted here.
It is not Shri Seshan who has put a stay
on democracy, rather it is they who have
put a siay on their minds. They repeated-
ly seek the adv'ce of the Supreme Court.
One final reference should be given to say
that this Government is no: capable of
vunning the country. A case should be
filed in the Supreme Court under Rule
143. There is no other alernative before
this Government. You said that this prob-
lem is not only judicial but execut've and
legisla‘ive.- What is the role of the Exe-
cutive in it ? What are they doing. Such
a cons'itutional impasse cannot be tole-
rated Categor'cal instructions should be
issued to them ‘o know as to what are
they doing in their Executive capac'ty.
The Members in this House represent the
political will and the mandate of the
counry. This polit'cal helplessness and
inertia being shown by the representatives
in whom the 90 crore Indians have vested
their power, is no' being tolerated by the
masses. They should be made to give the
reasons for misquot'ng the fac's and the
action which is being proposed to be taken
by them.

[English]
SHRI LOKNATH CHOUDHURY
(Jagatsinchpur) :  Mr. Speaker, Sir our

oountry has never faced such a constitu-
tional crisis before. Sir, you had taken
initiative and called all the leaders. They
reached a consensus. Bu' the Government
is sill silent on the consensus. When this
‘issue was raised again, the Government
gave a statement, ‘o which we did not
agree. The M'nister categorically stated
in ‘h's House that they will go to the
Supreme Court. But *he Government have
not gone to the Supreme Court so far. In
spte of the commitmen' given to this
House by the Governmen' that they will
g0 to the Supreme Court. They have not
gone to the Supreme Court. I would like
to know whether it is a breach of privilege
on the part of the Governmen: or not.
When this issue was d'scussed last time
in the House Sir, you gave a histor'c rul-
ing, which was hailed by all sides.. The his-
toric' ruling was that th's problem is not

only judicial but it is executive and legisla~
tive also and thereby you observed indirect-
ly that the executive has something to do.
But the execut've remains mum. I would
like to know if the Governmen: is paralys--
ed or the executive is a party to this con-
stitutiona] crisis. That is the doubt which.
has come to everybody’s mind.

Sir, the Minisier of Parliamentary Affairs
had made a s:atement in this House but
had not implemented it and he had vio-
lated it. He should come under privilege.

Thirdly, this Government is a paralysed
Government, which is not acting to solve
such a constitutional crisis and like other
issues, it is delaying this issue also. We
are say'ng that this crisis is the worst
crisis in our hisiory. On many issues,
even on Ayodhya and other issues this
Government always took time and never
acted, which puts the nation ‘nto a crisis,
Sir, the Government js paralysed in its
mind, in its action and in iis approach to
the national in'erests and Const'tu'ion. It
is a matter of great concern, which the
nation should :ake into consideration and
Sir. 1 urge upon that your ruling. ..

MR. SPEAKER : Please do not repeat.

SHRI LOKNATH CHOUDHURY : Sir,
you should also see that your ruling is
enforced.

‘MR. SPEAKER :
direction to me ?

Okay, is that your

(Interruptions)

SHRI BASUDEB ACHARIA (Ban-
kura) : Sir, 'he Minister would respond to
this issue (Inzerruptions)

[Translation]

SHRI MANORANJAN BHAKTA
(Aandaman and Nicobar Islands) : Mr.
Speaker, Sr, I would like to add some-
thing to what the former Prime Minister
Shri V. P. Singh and other Members have
said. It is a fact tha: the decision taken
by the Elec'ion Commission has créated a
cris's in the country in its wake and the
hon’ble Mmbers of all the parties should
consider that so far as the elections are
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concerned, Flection Commission is sup-
reme in the country. So, we will have to
make sure ‘hat he enjoys all the powers. . .
(Interruptions) ... Let me speak please. I
am not disturbing yon. (Interruptions)

13.00 hrs.

\

1, therefore, feel that the matters relat-
ing to this procedure should not be decid-
ed ‘'n a haste. 1 want to make a sub-
wmission :hat there was a three-member
Election Commission at the time of Rajiv
Gandhi but the V. P. Singh Governmeni
veveried back to one member Election
Commission. Now, those ve—~ people are
demanding a mult.-membsr Electon Com-
wmission. Did they not find jt necessary
during their tenure ?

1, therefore, submit that this is a serious
'matter and it should not be dealt w'th in
a hasie. The Governmen: should make a
statement on the present situation, Actu-
ally, the Government should have given a
suo moto statement even before the Mem-
bers demanded it.

It is my submission to all hon. friends
that this is a serious matter without con-
cerning auny part'cular party,

It is a law and order situation and no-
‘thing should be done which might create an
atmosphere of distrust,

SHRI NITISH KUMAR (Barh) : Mr.
Speaker, Sir, certain honourable Members
have expressed their concern in this regard.
[ would like to br'ng to your notice that
all the hon’ble Members have receivel a
letter on behalf of the Elec'ion Commis-
sion alongwith a printed copy of the
orders of the Chief Flection Commissioner
and the annexure contains a correspon-
dence that took place between then the
Cabinet Secretary and the Chief Electon
Commissioner and the Prime M nister.

Mr. Speaker, Sir, from all these papers
it becomes clear to hon’ble Members tha:
the Chief Election Commissioner always
acted under Rule 324(5), demanded ex-
planations from the Government and brief-
ed the Prime Minister about it. Mr.
Speaker, Sir, these things are happening

since April but the Prime Minister has
treated them casually. The Election Com--
m’ssioner has not issued any order out of
the blue. The news-papers have kept us
informed. When the elections had been
pos:poned till 18 December it resulted in
a constitutional crisis. The electorate were
deprived of their right to elect their re-
presentatives. We had expressed our con-
cern here about the cons:’tutiomal crisis.
The more important thing is that he re-
peatedly informed the person holding such
an important post as that of the Prime
Minisier and sought a statement from him
time and again but no such statement was
given by the Government. That’s why this
crisis was created. This is not less im-
portant. You had made some meaningful
observat'ons two days back that if it is
not decided by the Executive then it would
be finally decided by the legislative.

Mr. Speaker, Sir, the whole matter is
before you. And the way Mr. Shukla
treats ‘his House does not need to be
repeated. At first he sa'd that he would
move the court for seeking a stay but did
not. The motion of privieges is being
discussed in this regard. Mr. Shukla will
no: change his ways unless you iniervene.
We =are all expressing our concern n the
House and so vou are, yet, no action is
taken. Now the Executive is not likely
to take any action. And, I think the.
Congress Party is going to be the final
beneficiary. The Congress Party is not im
favour of elections. The Congress Party
has its own inner r'fts regarding Mr.
Sharad Pawar and they will find a way to
nominate him, though that is a different
matter and is not open for discuss'on. But
it is clear that the Congress Party is the
fimal beneficiary. They want to postpone
the elections. This attitude is against the
country, parliamentary process and the
Constitution. You are requested to inter-
vene and exercise your powers to tide the-
country over this constitutional crisis.

[English)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
UIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA) : Sir, you have ex-
pressed the common concern of the House
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and of all the parties on the basis of which
vou convened a meeting of all party lea-
ders wh'ch was also atiended by the Prime
Minister of India. After discussing this,
we were considering this matter along with
the officers and experts from the Law
Ministry about this matter when I was
told that this matter had aga'n been raised
in the House. And then I came to the
House and informed the House that we
were discussing this matter and we will
move—whatever has been reported in the
record; that I am not denying. That is
accurately reported there. I said we will
move the Court for stay. We were hope-
ful of getting that stay. After I went back
from here, the information was received
by us that the stay of the Election Com-
miss'on’s order was given by the Calcutta
High Court and the Madras High Court
and the Bombay High Court. Actually the
Bombay High Court had given it earlier.
(Interruptions) K'ndly hear me. 1 will
answer all the questions that you have.

The Bombay High Court had given the
stay earlier. When we were discussing it,
the information about stay being granted
by the Madras High Court and the Cal-
cutta High Court came a little later. S'mi-
lar petit'ons are moved in the Gujarat
High Court and the Patna High Court.
These five High Courts are seized of the
matter. They have stayed the orders of
the Chief Election Commissioner and in
all these States the elect'om process is g0~
ing on, on the basis of the stay granted
by the H'gh Courts. Now the election
process in the country has not come to a
halt. Tt is poing on because of the stay
orders given by the Cour's. (Interruptions)
Let me give you the information that you
are asking me and then I am available to
answer all the questions that you ask.

After getting this information we decid-
ed not to approach the High Court for
stay because the stay were already given in
various High Courts.

SHRI SOMNATH CHATTERJEE (Bol-
pur) : Was it High Court or Supreme
Court ? What impression did you give ?
(Interruptions)

SHRI VIDYACHARAN SHUKLA: 1
said that we would like to move the Sup-
reme Court and get the stay. But when
we found that similar stays have been
given by the High Courts, then we decided
not to move the Supreme Court for stay.
(Interruptions)

T had said we would like to do that.
But later on the decis'on was changed be-
cause we got the information that other
High Courts have stayed. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH : Sir, that is not the point. The
point is actually the Government is leaving
everything to the fate of private litigation
and is not ready to take the responsiblity
and intervene in these forums. That is
the point. (Interruptions)

SHRI VIDYACHARAN SHUKLA : Let
me tell my point. After we got the news
of the stays that have been given by the
High Courts, we dec'ded not to move the
Supreme Court. Secondly the Supreme
Court also made an observation that the
Chief Election Commissioner must come
up with a considered opinion before the
Supreme Court of India on the 13th.
They were given that direction by the
Supreme Court. On that bas’'s the Chief
Election Commissioner is going to make a
submission to the Supreme Court of India
on the 13th of this month.

Sir, this is an unconfirmed report but
we are told that a Special Leave Petition
has been moved today in the Supreme
Court by the Chief Election Commis-
sioner. This is the information we have
received. 1 am not standing here to say
that that has been done or not. But this
unconfirmed report was also given to us.

Sir Dipankar Gupta, the Solicitor Gene-
ral of India intervened on behalf of the
Union Government in the Supreme Court
and he put forward the Central Govern- *
ment’s point of view there.

Ultimately it was decided that we will
wait for the submission that the Chief
Election Commissioner has to make to the
Supreme Court of India. And on the
basis of it we will then take up the matter
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.with the Supreme Court in the light of
this developing situation. I would likc.to
assure my colleagues here that the election
process in West Bengal, in Gujarat, in
Maharashtra and in Madras is going on.

SHRI SOMNATH CHATTERJEE : Not
after Shri Sharad Pawar has withdrawn
his petition. How is it going on?

SHRI VIDYACHARAN SHUKLA: It
is going on.

SHRI SOMNATH CHATTERIEE :
How is it going on, because the stay order
operates ?

SHRI VIDYACHARAN SHUKILA :
May 1 say to my lawyer friend Somnath
Chatterjee. . .

SHRI SOMNATH CHATTERIJEE :
We have been told that. ..

SHRI VIDYACHARAN SHUKIA :
1 am completing it. Let me complete it.
If I don’t give enough information, then
you can ask for it.

It was offered on behalf of his client,
i.e., Mr. Sharad Pawar, by his lawyer, Shri
Nariman, that he is prepared to withdraw
his petition if the permission is given for
the plea etc. But according to my infor-
mat.on, ] am speaking subject to correc-
tion that that petition has not been with-
drawn so far. This is the position today
at this time. Upto now I have....

[Translation]
SHRI SOMNATH CHATTERIJEE :

Dissolve the election Commission. The
Elect.on Commission has nothing to do

with the High Court and the Supreme
Court. PR u.‘.!?
|English]

SHRI VIDYACHARAN SHUKILA :
Sir, when the Supreme Court makes an
observation that the Chief Election Com-
missioner must come and give his point of
view on this particular thing—on 13th they
fixed a date on which he is supposed to
give this information. High Courts had
taken certain actions om this matter. Then
it was not considered later on that it is
not proper for us to move the Supreme
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Court for the stay which has already been

given by three High Courts and two more
High Courts are seized of the matter
where some similar petitions have been
moved. And I would like to say, Sir,
that we have no vested interests in this
crisis to go on. We want this crisis to be
resolved and it was clearly stated so by
the Prime Minister in the Meeting that
was convened by you that there is mno
question of quid pro quo and I will re-
quest the hon. Member particularly Nitish
Kumarji to clear his mind and thinking
on this matter that there is no question of
any dfference of opinion between the hon.
Member siting on that side and this side,
we are all anxious that a proper system
and proper law should be laid down and
proper conduct of election should take
place in a manmer which does nmot cast
doubts on the impartiality of either the
State Government’s cand.dates or the Chief
Election Commissioner or his conduct of
the situation. As Shri Nitish Kumarji has
said that for many months he had been
agitating on certain ponts on which he
had some correspondence with the Govern-
ment which has been made available to all
the Members, and, they had the benefit of
knowing the entire background of this
crisis. This criss has not developed be-
cause of any inaction. This crisis has
developed because of certain differences in
approach and difference of opin.on, inter-
pretation of the various statutes and if
there is any difference in such things, they
have to be resolved by dscussion between
the siatutory authority concerned and the
Government and that we are trying to do.

As far as this matter is concerned, the
question of the Congress being benefited
is so far away from truth. Actually, hurt-
ing the process is hurting the Congress
more than any other Party. We are not
at all being benefited by this. We want
this process to go on and therefore, Sir,
[ would request you, we will have to wait
until the next hearing takes place before
the Supreme Court which will be on the
13th and the opinion of this hon. House
is being represented in the Supreme Court
by the Solicitor-General of India and he
has got all the material that we have pro-
vided with him and he will certainly bring
forward the viewpoint of the Government.
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As far as the stay is concerned, I have
explained to him under what circumstances
I had made the Statement and under what
circumstances the stand that we had pro-
posed to take had to be changed. This is
what 1 have to say, Sir. (Interruptions).

SHRI SOMNATH  CHATTERIJEE:

We want a clarification.

SHRI NIRMAL KANTI CHATTER-
JEE : Sa, I am on a pont of order.

MR. SPEAKER : Is there any point of
order at this point of time ?

SHRI NIRMAL KANTI CHATTER-
JEE : Yes, Sir. I am asking a question.

‘MR. SPEAKER: To whom are
asking the question ?

SHRI NIRMAL KANTI CHATTER-
JEE: I am asking this question to the
Minister through you, and to you also.

MR. SPEAKER : Under what rule you
can do that?

SHRI NIRMAL KANTI CHATTER-
JEE : That rule which refers to the state-
ment of the Minister. A Minister has
made a statemen! on one day saying that
he will do a certain thing. Now, he does
not do that thing and he does no: come
to the House on h's own saying that I am
unable to do what I have promised to the
House. In our paper today, there is no
reference that the promise has not been
kept for whatever reason. There is no
mention that the Minister of Parliamentary
Affairs will make a statement on what he
had said on the 6th of August. So, what,
under this rule, should be punishment
meied out to the M.nister ?

you

MR. SPEAKER : Under which rule are
you talking about ?

SHRI NIRMAL KANTI CHATTER-
JEE : I want to benefit from your wisdom,
because upto now we were referring to the
constitutional crisis. Sir, the problem now
is, it is the cris’s of the Parliamen!. Please
allow us, the Members of this side of the
House to treat at least our colleagues
of the Cabinet rank of that bench with
honour and with respect so that we can

consider them to be our -colleagues ‘who
are simultaneously trying to uphold -the
prestige of, what you referred to as, the
h.ghest inxitution in the country. I want
your ruling on this.

MR. SPEAKER : What ruling do you
want ? Which provision of law is violated ?

SHRI NIRMAL KANTI CHATTER-
JEE : I am not talking about law at all.

MR. SPEAKER : Then, what are you
talking about ?

SHRI NIRMAL KANTI CHATTER-
JEE: 1 am referring to the rules.

MR. SPEAKER : Let me know which
portion of the Constitution has been
violated ?

SHRI NIRMAL KANTI CHATTER-
JEE : The Minister makes a statement and
he does not do anything. So, what kind
of punishment is provided for that ?
(Interruptions)

SHRI SOMNATH CHATTERIJEE : Sir,
I want to seek a clarification. Is it the
intention of the Government of India that
this matter will have to be resolved only
through Courts? 1 would like to know
that very categorically. Let us assume that
there is no Stay Order ultimately. Stay
Orders are vacated by the Supreme Court.
It can very well vacate the Stay Orders
passed by the High Courts. Then, the 2nd
August Order will be revived and there
will be no elections. What will happen to
the so-called ongoing elections ?

Sir, this is a very serious matter. Sup-
posing the Stay Orders are confirmed by
the Supreme Court, then elections will be
held under the orders of the Court. Then,
what will be the functions of ‘he Election
Commission ? I would like to know that.
Is this a matter to be resolved by judicial
processes ? As you said, Sir, very cor-
rectly—with all humility I agree with you—
this is not only a matter for judicial de‘er-
mination. The Executive has to take a
decision and the Legislature, if necessary,
has to intervene. Therefore, will this mat-
ter depend on the exigencies of a Court
litigation ? How elections, in future, will
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be held? Who will hold these elections

and in what manner ? What will be the
ambit of the rights of the Elec.ion Com-
mission in this country ? Can the entire
election process in this country be stalled
by an Election Commissioner ? These are
very important matters and until they are
decided, nobody can control. We cannot
control the Supreme Court and the Govern-
ment cannot control the Supreme Court, as
it ought no. to control. Therefore, if it
takes two months, three months or four
months, we cannot dictate to the Supreme
Court. Then the whole matter will remain
in Limbo and we can only proceed with ihe
conclusion that future elections will not be
held in this country till the 18th of Dec-
ember, because, Sir, except the ongoing
elections, no other election can be directed
to be held by any agency other
than the Chief Election Commissioner
in this country. In future, no elec-
tions will be held because the Courts
cannot direct the holding of elec-
tions. The Courts have only stayed the
operation of an Order preventing the con-
tinuing of elec ions, because after the elec-
tion process had started, the Chief Election
Commissioner halted it. That temporary
halt has been removed by temporary
Orders.

Is the Government satisfied with this ? Is
it the solution of the problem ? This has
to be dealt with.

I would like to know from the Govern-
ment how did they take the hon. Speaker’s
ruling and observations which we believe,
are of far reaching importance for a solu-
tion of the crisis that has developed in
this country. What is your response to the
ruling ?

SHRI LAL K. ADVANI : This issue has
arisen today essentially because of the
assurance given by the Minister of Parlia-
mentary Affairs to the House in response
to what Shri A. B. Vajyapee had suggested.
Listening to the speech or the sta.ement
made by the Minister just now, it would
seem that, according to the Government,
the deadlock that was crea'ed has been
practically resolved by the High Court,
something which I cannot agree. I do not
think that the deadlock was confined only

36—T724LSS/9%4

to these byelections. As we have pointed
out on the very first day, the order said,
“So long as the Government is adamant in
respect of its interpretation of article
324 (6) and is not willing to accept the
Commission’s interpretation or is not will-
ing .0 judicially determine it, there should
be no elections including these byelections”.

All of a sudden, we listen to the Minis-
ter telling us that because of the High
Court has given this stay—Bombay High
Court, Calcutta High Cour., Madras High
Court have given—theretore, we did not
think it necessary even to come to the
House. In fact, he should have come to
the House on 6th August. After all, on
the 5th August evening, if you came to
know what Government in its wisdom
thought that these High Court judgements
are sufficient and there is no need or ful-
filling the prom:se given 10 the House that
we shall move .0 the Suprcme Court for
vacation of this order, or 1or stay of this
order, you should have come on the 6th
itself.

I can tell you yesterday I was in Madras
and the Chiet Minuster told me that though
the Single Judge has given a stay, he was
inclined no. to proceed further and he was
thinking of referring the matter to a
Bench because he was not willing to take
all the responsibility so that for all prac-
tical purposes, the deadlock continues.
And yet here we see, the promise is no. ful-
filled because they say, afier the High
Court judgements, the deadlock seems to be
practically solved and there was nothing
for this Government to move the Supreme
Court.

This is a totally unconvincing reply and
it only confirms the feeling of this House
that there has been a categorical breach of
promise.

SHRI VIDYACHARAN SHUKLA :
Actually, there is no difference of opinion
between the Opposition and the Govern-
ment as far as this particular mater is
concerned.

SHRI VISHWANATH PRATAP
SINGH : There is very basic difference of
opinion. There is a fundamental difference.
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SHRI VIDYACHARAN SHUKILA :
There is a broad agreement on this, which
was actually borne out by you. I would
like to clarify that we are bound by your
ruling and we follow the ruling or what-
ever observations that you have made in
this matter.

" When I talk of ths stay, what I have
talked of the stay, it was of the temporary
stay. It was not for resolving the dead-
lock. (Interruptions.)

Whenever we think about it, we always
take your advice on this. We take your
advice with full respeci. Your advice is
always available to us. We have never said
anything contrary to such things. (Inter-
ruptions).

When I have said about the Supreme
Court, we wanted that the temporary stay
should be taken so that the clection process
is not halted. When we found that the
stay has already been given, the kind of
stay that we wanted from the Supreme
Court has already been given by various

High Courts. It has been given by the
other two High Courts also. Five High
Courts have given this order. Therefore,

we decided not to move the matter in that
manner.

Secondly, the question of deadlock
comes. That is not a permarent solution.
We all know, this is not a permanent solu-
tion. It is only ongoing process of elec-
tions which has been halted. That has
started moving now because of the tempo-
rary stay order which the High Courts
have given. The permanent solution has
to be found and we can do something
about this, when the matter is brought up
in the Supreme Court of India.

When the Chief Election Commissioner
comes there with the suggestion to the
Supreme Court of India, at that time, we
will have to take a stand on this matter
which will resolve this crisis. When the
Supreme Court gets the response from the
Chief Election Commissioner, then only we
will be able to go to the Supreme Court
and I can assure the hon. Members of this
House that our stand will be in consonance

with their feelings. There is no difference
between your feclings and our feelings as
far as this particular matter is concerned.

SHRI CHANDRA SHEKHAR (Ballia) :
1 have no quarrel with the hon. Minister.
He has every right to change his\ mind
every minute. That has been the preroga-
tive of this Government. They are not
able to form their opinion on any crucial
or critical matter.

The hon. minister has been repeatedly
saying that there is no difference of opinion
between what he says and the Opposilion.
I am not at liberty to discuss what hap-
pened in your Chamber. When all the
Opposition leaders were present—fortuna-
tely or unfortunately, I was also present
there—this matter was discussed in detail.
[ shall leave it to the Chair to give his own
judgment and his own impression. What
[ ask is whether the impression that we got
in that meeting has been fulfilled or even
an initial step has been taken by the Gov-
<rnment in that direction. I do not know
what prompted the hon. Minister to make
a statemen!. I was not prcsent here. When
I saw ii in the press, I was not very much
satisfied with it because the exccutive can-
note derelict its own responsibility. I do
not know whether my friends will be
happy or unhappy. But the situation was
the same before 6th of December when
the Government of India all the time was
referring everything to the Supreme Court
and the judiciary.. Executive has certain
responsibility. They say that the Chief
Election Commissioner will go with his
point of view bzforc the Court and they
will react. Election Commission has, as I
told you that day, given its categorical
charge-sheet against your Government.
You are known before the whole world
that you are in the way of the proper
functioning of the Election Commission.
You are not allowing the free election.
Have you to say anything on this point ?
I want to know whether the Government
is satisfied with this situation that till the
judiciary comes to their rescue they will
not even defend themselves. 1 do not have
any expectation from you that you will
defend the Constitution, the Parliament
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and the high norms of parliamentry be-
haviour. But cannot you defend your own
or not ?

This is not the Government of Shri P. V.
Narasimha Rao. This is the Government of
India. He is the Prime Minister of this
couptry. The opinion is there in the whole
world that here is the Government which,
according to constitutional authority, is not
allowing free and fair elections. We are
concerned about it. You have not come
out even with a word. What have you to
say on this ? What have you said on that
day in the Chamber ? What have you said
on the floor of the House ? How have
you changed your mind? It'is for the
people of this country and for the Members
of Parliament to judge. It is your respon-
sibility. With all humility, I can say, that
on certain critical matters you will have
to make your own observations. If you say
there is no difference beween the Govern-
ment and the Opposition, it means there is
no hope for this country.

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : What came out of this ?

SHRI TARIT BARAN TOPDAR
(Barrackpore) : What is the result of this
discussion ?  What are we to understand
from it ?

SHRI SOMNATH CHATTERJEE (Bol-
pur) : You are presiding over this House
and this Constitutional crisis will continue
and we will be sitting here.

SHRI TARIT BARAN TOPDAR : You
give your ruling.

[

[Translation)

SHRI LAL K, ADVANI : Mr. Speaker,
Sir, the hon. Minister should have apprised
the House on 6th itself of the opinion of
the Government that it does not intend to
move the Supreme Court after the High
Court judgement because nothing is clear
in the newspapers. On 5th evening. we
were thinkine that the Government might
have moved the Supreme Court. But when
we enquired, we came to know that no
application had been filed. Had you ex-
plained it on the 6th morning that the

Ministry of Law and you in your wisdom
have decided that there was no need to
move the Supreme Court, the matter would
have ended there. Today, at least you
should have expressed your regrets for not
fulfilling your asusrance and could have
given reasons thereof. But you are not
ready to do that also.

|English]

SHRI SOMNATH CHATTERJEE: 1
have ascertdined from lawyers who
appeared in that matter that no prayer was
made.

SHRI TARIT BARAN TOPDAR : The
hon. Minister is well aware of the fact that
the Government is on bail.

SHRI BASUDEV ACHARIA (Bankura) :
The hon. Minister is well aware of that
fact.

SHRI NIRMAL KANTI CHATTERJEE
{Dumdum) : Why don’t you take up this
responsibility ?

SHRI SOMNATH CHATTERIJEE (Bol-
pur) : There is one more fact. It is very
important. The Government of India is
only an intervenor before the Supreme
Court. An intervenor cannot even ask for
a stay before the Supreme Court. It is
well-established that only a party can do
it. They have not even bothered them-
selves to become a formal party. They have
not initiated any proceedings. The decision
of the Election Commissioner could have
been challenged substantively by the Gov-
ernment of India by a Special Leave Peti-
tion on its own. Nothing has been done.
(Interruptions)

[Trenslation]

SHRI NITISH KUMAR (Barh) : Mr.
Speaker, Sir, the Prime Minister does not
take the decisions and....**

**Not Recorded.
[English]

MR. SPEAKER : It is not going on
record.

SHRI TARIT BARAN TOPDAR: It is
a deliberate lapse.
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MR. SPEAKER : On two points, I have
to say something. On Manipur, I have to
say that the Government should make a
statement, please. The views expressed by
the hon. Members also be taken into
account while making the sta‘ement.

As far as this issue is concerned, I think
it is not always good for the Speaker to
go on saying things on matters like this.
The Speaker should also restrain himself
in pronouncing his decisions or judgements.
All the same, if I have understood what
you have said on the floor of the House,
it is this that the steps that can be taken
to hold the election should be taken. This
is what you wan’ed to: convey. If the elec-
tions have to be held, they should be held.

The second thing which, if I have under-
stood correc'ly, is this that steps which can
be taken should be taken to see that the
stay order given by ‘he Election Commis-
sion is removed, For this, you can have
a recourse to the court of law or you can
use your own machinery to see that it is
withdrawn. As to how it has to be done.
it is for the Government to decide.

The third point which comes out of this
is the interpretation of Article 324(6).
And, interpretation of Article 324(6) is
something which cannot be done by the
Government. It is some‘ing which cannot
be done by the Parliament also. It has to
be done by the Judiciary only. If it is done
by the Judiaciary at the apex, it is the
proper thing. I hope that the final pro-
nouncemen‘ on the authority will come
from the Judiciary.

I think the House feels concerned be-
cause the constitutional crisis should not
be continued. Anything which certainly
can be done in this respect should be done
by the Executive. I am sure that ‘he sys-
tem which we are following in India has
the resilience to solve these kinds of pro-
blems. Maybe, there is a time and yet I
do feel that it will be solved.

(Interruptions)

13.33 hrs.
PAPERS LAID ON THE TABLE

EXPLANATORY STATEMENT GIVING
REASONS FOR IMMEDIATE LEGIS-
LATION BY THE CONSUMER PRO-
TECTION (AMENDMENT)
ORDINANCE, 1993

[English]

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI A. K. ANTONY):
I beg to lay on the Table an explanatory
statement (Hindi and English versions)
giving reasons for immediate legislation by
the Consumer Protection (Amendment)
Ordinance, 1993, [Placed in Library. See
No. LT-4276/93]

NOTIFICATION UNDER WATER (PRE-
VENTION AND CONTROL OF POLLU-
TION) CESS ACT, 1977; ANNUAL
REPORT AND REVIEW ON THE
WORKING OF THE PADMAJA NAIDU
HIMALAYAN ZOOLOGICAL PARK,
DARJEELING FOR THE YEAR
1990-91 ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) (ON BEHALF OF
SHRI KAMAL NATH) :

(a) A copy of the Notification No.
G.S.R. 377(E) (Hindi and English versions)
published in Gazette of India dated the 16th
April. 1993 making certain amendments to
Schedule I to the Water (Prevention and
Control of Pollution) Cess Act, 1977 under
sub-section (2) of section 16 of the said
Act.

[Placed in Library. See No. LT-4277/
93]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of the
Padmaja Naidu Himalayan Zoological
Park, Darjeeling, for the year 1990-91,
alongwith Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Padmaja Naidu
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Himalayan Zoological Park, Darjeeling,
for the year 1990-91.

(3) Statement (Hindi and English ver-
sions) showing reasons for delay in laying
the papers mentioned at (2) above.

[Placed in Library. See No. LT-4278/
93]

NOBIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT, 1955 ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : I beg to lay on the
Table—

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955 :—

(i) The Fertiliser (Control) (Amend-
ment) Order, 1993 published in Notifi-
cation No. S.0. 354(E) in Gazette of
India dated the 3rd June, 1993.

(ii) S.0. 355(E) published in Gazetted
of India dated the 3rd June, 1993 making
certain amendments in the Order pub-
lished in Notification No. S.0. 977(E)
in Gazette of India dated the 9th Nov-
ember, 1987.

(iii) S.0. 396(E) published in Gazette
of India dated the 18th June, 1993
making certain amendments in the Order
published in Notification No. S.O.
977(E) in Gazette of India dated the
9th November, 1987.

(iv) The Fertiliser (Control) (Second
Amendment) Order, 1993 published in
Notification No. S.0. 397(E) in Gazette
of India dated the 18th June, 1993..

(2) A copy of the following papers
(Hindi and English versions) under section
619A of the Companies Act, 1956 :—

[Placed in Library. See No. LT-4279/
93]

(a) (i) Review by the Government on
the working of the Karnataka Cashew
Development Corporation Limited, Man-
galore, for the year 1984-85.

(ii) Annual Report of Karnataka
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1984-85,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-4280/
93]

(b) (i) Review by the Government on
the working of the Karnataka Cashew
Development Corporation Limited, Man-
gelore, for the year 1985-86.

(ii) Annual Report of the Karnataa
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1985-86,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-4281/
93]

(c) (i) Review by the Government on
the working of the Karntaka Cashew
Development Corporation Limited, Man-
galore, for the year 1986-87.

(ii)Annual Report of the Karnataka
Cashew Development Corporation Limit-
ed Mangarole. for the year 1986-87,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-4282/
93]

(d) (i) Review by the Government on
the working of the Karnataka Cashew
Development Corporation Limited, Man-
galore, for the year 1987-88.

(ii)Annual Report of the Karnataka
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1987-88,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General-thereon.

[Placed in Library. See No. LT-4283/
93]

(e) (i) Review by the Government on
the working of the Karnataka Cashew
Development Corpora‘ion Limited, Man-
galore, for the year 1988-89.
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(ii)Annual Report of the Karnataka
Cashew Development Corporation Limit-
ed, Mangalore, for the year 1988-89,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon.

(3) Five statements (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (2) above.

[Placed in Library. See No. LT-4284/
93]

ANNUAL REPORT AND REVIEW ON

THE WORKING OF THE HIMACHAL

PRADESH AGRO INDUSTRIES COR-

PORATION LIMITED, SHIMLA. FOR
THE YEAR 1991-92 ETC..

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) (ON BEHALF OF
SHRI S. KRISHNA KUMAR) : I beg to
lay on the Table—

(1) A copy each of the following papers
(Hindi and English versions) under section
619A of the Companies Act, 1956 :—

(i) Review by the Government on the
working of the Himachal Pradesh Agro
Indusries Corporation Limited. Shimla,
for the year 1991-92.

(ii) Annual Report of the Himachal
Pradesh Agro Industries Corporation
Limited, Shimla, for the year 1991-92,
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor
General thereon.

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying
the papers mentioned at (1) above. ,

[Placed in Library. See No. LT-4285/
93]

ANNUAL REPORT AND REVIEW ON

THE WORKING OF THE TECHNICAL

TEACHERS' TRAINING INSTITUTE,

* WESTERN REGION, BHOPAL FOR
THE YEAR 1991-92 ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) :

(1) (i) A copy of the Annual Report
(Hindi and English versions) of the
Technical Teachers’ Training Institute,
Western Region, Bhopal for the year
1991-92, alongwith Audited Accounts.
(il) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Technical Teachers’
Training Institute, Western Region,
Bhopal, for the year 1991-92.

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying
the papers mentioned at (1) above.

13.34 hrs.
MESSAGE FROM RAJYA SABHA

[English]

SECRETARY-GENERAL : Sir, I have to
report the following message received from
the Secretary-General of Rajya Sabha :

“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directéd to enclose a copy of the
Consumer Protection (Amendment) Bill,
1993, which has been passed by the
Rajya Sabha at its sitting held on the
5th August, 1993.”

13.34] hrs.
[English]

CONSUMER. PROTECTION (AMEND-
MENT) BILL AS PASSED BY
RAJYA SABHA

SECRETARY-GENERAL : Sir, I lay on
the Table the Consumer Protection (Amend-
ment) Bill, 1993, as passed by Rajya
Sabha on the Sth August, 1993,



569 Re: Calling Atten- SRAVANA 19, 1915 (SAKA) Re: Calling Atten- 570

tion to matter of
Urgent Public im-
portance

13.35 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Narmada Sardar Sarovar Project
[Engli{h]

SHRI CHITTA BASU (Barasat) : Sir,
I call the attention of the Minister of Water
Resources to the following matter of urgent
public importance and request that he may
make a statement thercon :—

“Issue relating to Narmada Sardar
Sarovar Project for review and rehabili-
tation measurgs and Government’s reac-
tion thereto.”

THE MINISTER OF WATER RE-
SOURCES -AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI VID-
YACHARAN SHUKLA) : The Central
Government constituted on 6th Oct. 1969
under Section-4 of the Inter-State Water
Disputes Act, 1956 the Narmada Water
Disputes Tribunal (NWDT) to adjudicate
upen the water dispute regarding the inter-
State river, Narmada and the river valley.
The NWDT investigated into the matter
rcferred to it and gave its Award on 7th
December, 1979. The NWDT Award was
notified by Government of India on 12th
December, 1979, whereupon it became
final and binding on the parties to the dis-
pute. The Award specified quantum of
utilisable waters to be shared by the four
Sates of Gujarat, Madhya Pradesh, Maha-
rashtra and Rajasthan. The Tribnual
specified in detail, various provisions for
cffective  resettlement & rehabilitation
(R&R) of the Project Affected Persons
(PAPs) due to the submergence behind
the reservoir in the States of Maharashtra,
Gujarat and Madhya Pradesh. Some ot
these provisions are as follows :

(i) Allotment of a minimum of 2 hec-
tares of irrigable land to each land-
ed oustee.

(ii) Allotment of house plot free of
cost to each oustec family, measur-
ing 18.29'm X 27.42 m (60 ft. x
90 ft.). .

tion i mayter of
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(iii) Resettlement & Rehabilitation grant
of Rs. 750/- per family in addition
to grant-inaid of Rs. 500/- per
family.

(iv) Compensixtion for land and houses
as per Land Acquisition Act.

(v) Provision for specified civic ameni-
ties.

The project has been planned, designed,
approved and is being implemented by the
Party States in conformity with the Award
parameters.  There have been persistent
demands for improvement of R&R measur
es and a review of the project which is at
an advanced stage of implementation
According to Clause 16 of the final orders
of the Tribunal, the parameters of shares
of utilisable waters by the Staes, FRL,
MWL of the reservoir and FSL of Nava-
gam Canal are made subject to review at
any time after a period of 45 years from
the date of publication of the decision of
the Tribunal in the official gazettc. Accord-
ing to Sub-clause-6 of Clause-11 relating
to submergence, land acquisition and re-
habilitation;  alteration, amendment and
modification of any of the provisions of
the Clause-11 is permitted by agrecment
between all the Party States.

Various provisions of the R&R package
stipulated by the Award have been signi-
ficantly liberalised by the States of Gujarat,
Maharashtra and Madbya Pradesh during
implementation as per States policies.
These packages are being implemented by
the States in a coordinated manner in
consonance with progress of construction.

The Resettlement & Rehabilitation Sub-
group of the Narmada Control Authority
comprising States representatives and Non-
Government Organisations (NGOs) under
the Chairmanship of the Secretary, Union
Ministry of Welfare monitors the imple-
mentation.

Discussions were initiated towards end of
June, 1993 on all issues related to the
Sardar Saiovar Project. A five member
group was constituted by an Office Memo-
randum of Ministry of Water Resources
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on 3-8-1993 for continuing these discus-
sions. The Memorandum was slightly
modified on 5-8-1993. The group has
already started functioning and is required
to give a report to the Government within
a period of three months. Copies of the
two Memoranda are enclosed as Annex 1
& 1.

ANNEXURE-1
F. No. 6/4/93-PP
Government of India
Ministry of Water Resources
New De'hi, the 3rd August, 1993.

OFFICE MEMORANDUM

Subject : Constitution of Group to con-

tinue discussions on Sardar
Sarovar Project (SSP).

The Ministry of Water Resources, Gov-
ernment of India hereby constitutes a “Five
Member Group” to continue discussions in-
itiated during end of June, 1993 on all
issues related with the Sardar Sarovar
Project. @ The Group will continue to
function till further notification. The
Group will have following composition :

1. Dr. Jayant Patil, Member, Planning
Commission Government of India—
Convenor.

2. Shri L. C. Jain, Former Member,
Planning Commission, Government of

India.

3. Dr. Vasant Gowarikar, Former Ad-
viser (S&T) to Prime Minister of
India.

4. Prof. Ramaswamy R. Iyer, Centre for
Policy Research, New Delhi.

5. Dr. V. C. Kulandaiswamy, Vice-
Chancellor, Indira Gandhi National
Open University, New Delhi.

The Group will have following working
procedure :

(i) Status : The Group will hold discus-
sions with different opinion groups
and will make a cousensus report to
the Government of India within a

time frame to be decided by the
Group.

(ii) Visit to the Site : The Group will
visit the Project area, if necessary.

(iii) Venue : The Group will hold dis-
cussions in New Delhi or if requir-
ed in project area.

(iv) Discussions : All concerned opinion
groups can request for and make
presentation and give their sugges-
tions in writing to the Group. ‘

(v) Expenditure : TA and DA will be
paid to the non-official members of

the Group as per Government
rules.

(vi) Secretarial assistance : It will be
provided by the Ministry of Water
Resources, Government of India.

The Group will frame any additional
modalities, if required, in consultation with
Government of India.

The consensus report will be considered
after receipt, by the Government of India
within two and a half months. The Gov-
ernment may refer the report back to the

Group for reconsideration of any, of the
issues.

Sd/-
(A. K. BARUA)
Under Secretary to the Govt. of India.
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ANNEXURE-II
F. No. 6/4/93-PP

Government of India
Ministry of Water Resources
New Delhi, the 5th August 1993

OFFICE MEMORANDUM

Subject : Constitution of a Group to con-
tinue  discussions on Sardar
Sarovar Project (SSP).

-The Ministry of Water Resources, Gov-
ernment of India  hereby
“Five Member Group” to continue the re-
view discussions initiated during end of
June, 1993 of all issues related with the
Sardar Sarovar Project. The Group will
conlinue to function till further notification.
The Group will have following composi-
tion *

1. Dr. Jayant Patil. Member. Planning
Commission, Government of Indiu—
Convenor. .

2. Shri L. C. Jain. Former Member.
Pianning Commision, Government of
India.

3. Dr. Vasant Gowarikar, Former Advi-
sor (S&T) to Prime Minister of
India,

4. Prof. Ramaswamy R. Iyer. Centre
for Policy Research, New Delhi.

5. Dr. V. C. Kulandaiswamy, Vice-Chan-
cellor, Indira Gandhi National Open
University, New Delhi.

The Group will have following working
procedures :

(i) Function : The Group will hold dis-
cussions with  different opinion
groups and will make a report to
the Government of India within a
time frame to be decided by the
Group or three months which ever
is earlier. After presentation of the
Report to the Government it will be
released to the public within one
month.

(ii) Visit to the Site : The Group wili
visit the Project area, if necessary.
37—724L8S/94

constitutes a -

(iii) Venue : The Group will hold dis-
cussions in New Delhi or if requir-
ed in project area.

(iv) Discussions : All concerncd opinion
groups can request for and make
presentation and give their sugges-
tions in writing to the Group.

(v

Expenditure : TA and DA will bz
paid to the non-official members of

the Group as per Government
rules.

(vi) Secreiarial assistance : It will be
provided by the Ministry of Water-
Resources, Government of India.

The Group will frame any additional
modalities, if required. in consultation with
Government of India.

The report will be considered after re-
ceipt. by the Government of India within
two and a half months. The Govern-
ment may refer  the report back to the
Group for reconsideration of any of the
issues.

This supersedes Office Memorandum of
even no. dated 3rd August. 1993.

Sd/-
{A. K. BARUA)
Under Sccretary to the Govt. of India.

[Translation)

SHR! HARISINH
kantha) : The
something therein
that?

CHAVDA (Banas-
Government has added
on the Sth. What is

Mr.  SPEAKER : The Member whose
name has been included in the list can only
ask the question and he too can ask only
onc question and cannot make a speech.

(Interruptions)
|English}
MR. SPEAKER : 1 wili read out the
rule for you and if you do not follow

that then. I cannot held it.

SHRI CHITTA BASU : It is too-much.
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MR. SPEAKER : What is too much?

What do you mean by too much? You
make the rules, you do not follow it and
you say jt is too much,

SHR1 CHITTA BASU : That is not the
question. You can say that the Member
may complete his question within five or
six or eight minutes. Otherwise, there is
no need for asking any questions.

MR. SPEAKER : You have to ask a
question please. I will read out the rule.
You have to follow the rules. You makc
the rules for the entire country but, you
do not follow it yourself.

SHRI CHITTA BASU : Mr. Speaker,
Sir, you may say that the Member may
take five minutes. That is all.

MR. SPEAKER :
rule for you.

I will read out the

SHRI CHITTA BASU : If you say onc
question, then that one question can take
ten minutes also. Any way, 1 do not
like ...

MR. SPEAKER : You shall have to fol-
low the rules. Otherwise, T will be dis-
continuing this method of allowing the
Calling Attention: Motion. I am repeating
it and it is fon the benefit of all of you.
If you want a pointed response from the
Government, the Calling Attention Motion
is thc device. You have to follow it
according to the rules. If you do not
follow it according to the rules and if five
Members are to be allowed and each of
“hem is speaking for five or ten minutes,
then, I cannot have this Calling Atiention
Motion luxury in the House. Now, the
rule says that:

“A member may. with the previous
permission of the Speaker, call the
attention of a Minister to any matter of
urgent  public importance and the
Minister may make a brief statement
ot ask for time to make a statement
at a later hour or date :

Provided that no member shall give
more than two such notices for any
Qne sitting.
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There shall be no debate on such
statement at the time it is made but
each member in whose name the item
stands in the list of business may, with
the permission of the Speaker, ask a
clarificatory question and the Minister
shall reply to it at the end of such
question.

Provided that names of not more than
five members shall be shown in the list
of business.”

These are the rules made by you ard
you are expected to follow them. I am
also bound by them. And if you follow
the rules, you will have many more Calling
Attention Motions and you will pinpoint
the Government. But, if you do mnot
follow the rules, you will have the luxury
of making long specches, getling nothing
from the Government.

SHRI CHITTA BASU : Sir, I will agree
with the ruling that you have given. But,
1 think, we have got a right of secking
clarification.

MR. SPEAKER : It is a clarificatory
question.  These are the rules; you make
the rules for the entire country.

SHRI CHITTA BASU : I shall scek a
clarification.

MR. SPEAKER : My point is, yon make
the rules for the entire country, you ex-
pect them to follow it and if they do not
follow, you penalise them. But, you do
not follow the rule you made for your-
self.

SHRI CHITTA BASU : Sir, 1 cannot
change the rule now. But, anyway, I
want to seek certain clarifications from the
Goveinment.

MR. SPEAKER : “Certain!” Please
come out with one quetion. You are a
senior Member and 1 should not like to
remind you about all this.

SHRI CHITTA BASU : I want some
clarifications. You cannot say that 1 should
ask only one clarification. I you say
that it should be only one question, then,
let all this be taken as one clarification.
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MR.  SPEAKER
pease.

: This is the rule

SHRI CHITTA BASU : That is all right.
Firstly, 1 want to have this clarification and
I also want to make my position clear
that we are not opposcd to the implemen-
tation §f the project because that must
be beneficial to the four States. I am
not opposed to that particular approach.
During the implementaion of this projoct,
1 want to know, whether there will sub-
mergece of huge quantities of land, which
comes to about 3,60,000 acres of forest
land, 2,00,000 acres of agricultural land,
and about ten lakhs of people will be oust-
ed, constituting a majority of adivasis,
Scheduled Castes and Schtduled Trives.
Although there are certain provisions for
the rehabilitation, I want to know from the
hon. Minister, whether it is a fact that
thos: provisions have not been properly
implemented and the provisions for the re-
habilitation and resettlement needs proper
amendments, some kind of changes so that
the oustees can be properly resettled and
rehabilitated.

May I know from the Govt., after the
withdrawal of the World Bank from fund-
ing this project, who is going to fund this
project ?  Does the Central Government
want to the fund the total project or has the
State Government been given the responsi-
bility of funding the project? What are
the components of the Central Govern-
ment and what are the components of the
State Government? May I also know
from the Minister whether a five member
Review Committee or Core Committee has
becn set up? If so, what are the
terms of reference for that five member
Ccmmiittee ? 1 would like to know
whether that Committee would be entitled
to rcview the whole project or a part of
the project and whether its recommenda-
tion, which is called a consensus recom-
mendation, would bc binding on the Cen-
tral Government. What follow-up action
would the Government take with regard to
the consensus report as it is expected ?

Lastly, would the Government stop the
way of repression let loose on the Narmada
Andolan activists? -This has created a

great apprehension among the democratic
minded people of our country that any
genuine movement in tune with the hopes
and aspirations of the downtrodden sections
of our people are going to be crushed by
the way of repression. Would the Gov-
ernment assure the House that the repres-
sion already let loose would be stopped ?

[Translation}

SHRI GEORGE FERNANDES (Muzaf-
farpur) : Mr. Speaker, Sir, I would like to
know from the hon. Minister with regard
to the Morse Commitee set up by the
World Bank to make an independent re-
view. The Committee has reflected many
things on the entire project in its report
because of which the World Bank has
decided not to finance this project.
Has the Government paid any attention to
it? The Morse Commitee has said that
almost all the prescribed conditionalities
have not been fulfilled by the Central
Government as well as by the State Gov-
ernments, The conditions which had been
accepted by the Government were re-
carding  rehabilitation and usage of
water. The World Bank has informed
the whole  world that these conditions
have not been fulfilled by the Government

of India. What is your reply in this re-
gard? Have you reconsidered these

questions so far ?  In this context, I would
like to know the major points regard-
ing this dispute. What is the height of
the dam? The demand of agitators of
reducing it by 50 feet cannot be accded to
because Gujarat will not get adequate
water. I would like to know from
the hon. Minister whether there was
a proposal to reduce the height of the
dam by 50 feet when the project was be-
ing formulated but keeping in view the
depth of the river it was not agreed to as
it would not have been possible to set up
a power station. Swedon has set up
several such projects in its country and
has assisted in launching such projects
abroad also. Is it a fact that Swedon was
consulted at that time but the things couid
not materialise ? Ts it also a fact that the
total supply of water to be made to West
Gujarat, Saurashtra and Kuchh as per the
agreement was to be about 18 per cenmt.
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But today .1t appears that only 2 per cent
water would be made available to Gujarat
and that too by 2025 A. D. which means,
it will take 35 years to reach water there.

1s the Government prepared to refer all
these problems to the Commiittee set up for
this purpose ?

DR. LAXMINARAYAN PANDEYA
(Mandsaur) : Mr. Speaker, Sir, I would
like to submit to the bhon. Minister that
he had said in his statement last Friday
that there will not be any change, not even
of ‘'a coma or a fullstop in the Sardar
Sarovar Project. Therefore, I want to
know as to what kind of review will be
‘undertaken by this committee.  Neither
height is 1o be changed nor any other thing
is to be changed then what kind of review
is to be made? The notification of the
3rd instant does not have the word ‘review’.
And in the second notification of 5th, the
references made to the Committee for re-
viewing have already been given. It clearly
states :

[English]

“Discussions were initiated towards the c¢nd
of June, 1993, on all the issues related to
the Sardar Sarovar Project.” ...all the is-
sues...”

[T ranslation]}

The words “all the issues” have been
used here. I want to know as to what
are these “all the issues”...(Interruptions)
Is there any reference to the displaced
persons because the condition of the dis-
placed persons is very miserable there. No
arrangement  has been made for them.
Neither any resettlement facility nor any
arrangement regarding their land has been
made. The land and other assets they are
leaving behind is of lakhs of rupees but
no arrangement has been made regarding
all  this...(interruptions) ... - Therefore,
the hon. Minister should clarify the en-
tire situation. 1 would like to know as
to ‘what he wants to say regarding this
review committec because the decision of
the ‘Tribunal is final and is binding on
everybody. - In spitc of the binding deci-
sion, the 'hon. Minister has  made = such
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statements outside the House that they can
consider certain changes in this regard.
Is it possible? Such statements create
misunderstanding among the people in our
country and abroad also and it provocates

the people. Please clarify it. (Interrup-
lions)
MR.SPEAKER : You have raised a

very good question.
[English]

What is it that they want to review. That
is the main question.

[T ranslation)

DR. LAXMINARAYAN PANDEYA :
The people of Gujarat aré worried over
this. They have certain doubts and these
should be dispelled. (Interruptions)

|English)

SHRI VIDYA CHARAN SHUKILA :
Sir, the figures of submergence of land and
forest have been given many times to the
House. I will again submit the figures to
the House about the land which has been
submerged in various States and the amount
of forest land that is included in the ‘land’.

As far as the number of people affected
are concerned, I will give the figures of the
people who are affected, State-wise-—in
Madhya Pradesh, in Gujarat and in Maha-
rashtra.

In Gujarat, a total of 4500 families are
to be affected by the construction of the
Project of which 301 families are likely to
be affected by temporary floods in the
current year.

Only 56 familieg will be affected in the
monsoon by permanent bondage—by con-
struction of the dam.

In Maharashtra, an estimated total of
2,731 families are likely to be affected by
the construction of the project out of which
only 28 families are likely to be affected
by permanent bondage in monsoon and
about 500 families by temporary floods,
As against this, a total of 469 families have
been resettled in Gujarat by allotment of
agricultural land. House-plots have been-
given to 301 families,
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In Madhya Pradesh, a total of 33.014
famileis are estimated to be affécted by
construction of the project. There is no
submergence up to the current year. The
State has, however, rehabilitate 606 fami-
lies by allotment of land out of which 371
families have already been alloted house-
plots.

The environmental safeguards have
been taken as suggested by the Morse Com-
mittee.  As a matter of fact, the bench-
marks that were fixed by the Morse Com-
mittee were fulfilled to the expectation of
the World Bank which are funding it.
They, in their report, had stated that vari-
ous State Governments have done a good
job. They were satisfied with the job
that was done in pursuance of Morse Com-
mission’s observations by the various State
Governments.

But looking to the controversy that was
raging about the project in the country
and outside the country in various parts of
the world, we decided not to -utilise the
remaining parts of the World Bank assis-
tance in this matter. We decided to fund
it ourselves through our resources. Our
own resources will be utilised. Central
Government’s resources and the State
Government’s resources will be utilised.
We will certainly discuss with the States—
in the Narmada Review Commiitce meet-
ing—the percentage of the responsibilities
that will be given to each State and what
Central Government will do in this respect.

The question of review has been raised.
According to the Tribunal’s decision, no
review in terms of ‘the Inter-State Water
Dispute Act can take place before 45 years.
But when the Narmada Bachao Andolan
people wanted to discuss all these matters
with us, we said there was no problem in
discussing this. We can review all the
things that you want to raise here but not
in terms of the law. But for a review,
we can sit and give all the papers, all the
documents, all the maps and everything.
There is nothing in- this thing which is
classified as ‘confidential’ or ‘secret’. There-
fore, you please come to us. We gave all
the papers and all“the information they

neceded. We discussed the whole thing
very widely for two days. After that, it
was decided to continue this matter so
that such questions, which arise from time
to time, are settled properly. It was de-
cided by the unanimous consent of all
those people who were present in this two-
day meeting that five-member group should
be set up. It has now been set up with
Dr. Jayant Patil, Member, Planning Com-
mission ag Convenor and other eminent
people in this Committee. They have
held one meeting, The next meeting will
be attended by Narmada Bachao Andolan
representatives. We are sure that this
exchange of views will certainly benefit the
project-affected persons and environmental
issues and other issues connected with
this.

We cannot and will not do znything to
change the award. The award has a
legal binding. As I said earlier that day
when this matter was first raised in the
House, it can be changed only by the
consent of the four party-States. If even
one of the States objects to any change,
the change cannot be made.

SHRI ATAL BIHARI VAIJPAYEE
(Lucknow) : What about the Central
Government ?

SHRI VIDYACHARAN SHUKILA :
Central Government also cannot make any
changes without agreement of the party-
States.

14.00 hrs.

When the discussions were started, we
had made it clear to them that this dis-
cussion does not mean reconstruction of
the project; the project will go on as it is;
we are not going to stop the work on the
project; we are not going to reconsider any
matter. But we want to discuss this
matter.

[Translation]

SHRI ATAL BIHARI VAJPAYEE:
CInterruptions) Regarding talks with the
agitators; Shri Shuklais saying something
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in this House and something else outsideresume
should be held in such a manner that the

issues concerning the rehabilitation of the

the House. That is why he is finding

himself in difficuity.

the dialogue. The discussioa

SHRI VIDYACHARAN SHUKLA :people and protection of environment are
The hon. Netaji stands up w'thout hearing cjved. We should not reduce any thing

me fully and starts speaking. Please listen
to me first. If you ask me something I
will be answering that. I had stated in
the beginnimg that the legal position is
that we cannot make any change in it at
ell. If they want to talk on environment
and rehabilitation and if they want to have
some information or want to go through
any document, we are ready to furmish the
eame. The legal position should be under-
stood. This is not a review. We will sit
together and d'scuss the matter. This was
the basis of our discussion with them. I
am stating what we have talked. There
is no discrepanoy at all in it. They were
kind enough to decide the issue by hold-
ing a dialogue with us. I think Shri
Vajpayee and other hon. Members will to
agree that instead of star'ing various kinds
of agitations in jungles and hills, we
should hold a dialogue with a person who is
knowledgeable and whose impartiality and
in‘egrity is unquestionable and should pre-
sent all kinds of problems before him and
after understanding the difficulties regard-
ing the Narmada Tribunal Award, efforts
should be made to make him understand
these difficulties. Efforts have been made
to remove the hurdles so that the dialogue
continied smoohly. The Government of
Gujarat and the representatives of the
people there apprehended that something
will be done against the interest of the
State. Again, I would like to clarify that
the interest of Gujarat will not be harmed
at all, nor will the in‘erests of Maharash-
tra, Madhya Pradesh or Rajasthan be
affscted. Any change in the Tribunal
Asward is possible only when the Govern-
ment of India and the State Governments
all agree to that change, otherwise not.
The activists of the Narmada Bachao An-
dolan understand this and have come to
discuss with us only after understanding
i* well. This group has already held a
meeting and the next meeting has been
convened on the 14th August regarding
which the Narmmada Bachao Andolan acti-
vists have stated that they will come and

provides benefits to the States. Our efforts

are that in the present sitwation the dis-
cussion may continue and the improvement
may be made where the common grounds
exist. Shri George Fernandes had asked
about the height of the dam. 1Tt is linked
with the Narmada Tribunal Award. If all
the States are not ready for any change,
neither the Central Government nor the
State Governments can do anything. The
activists of the Narmada Bachao Andolan
have studied the Moth Committee Report
thoroughly and they have studied the Inter
State River Dispute Law also and they are
discussing the things after understanding
them properly. Their object is that the
pecple of India should suffer minimally
and environment should be protected and
displaced persons should be rehabilitated.
They want that minimum land should
come under water. During the discussion,
we will try our best to reach at a consen-
sus on as many issues as possible, Action
can be taken under the law om the points
that are agreed upon between the Cenire
and the four States. Otherwise, we will

go on persuading each other as far as
possible to reach at certain  consensus.
Therefore, I hope that the process of
peaceful dialogue which they already
started instead of agitations in forests and
hills attracts the cooperation of all the
hon. Members to resolve the issue.

[English]

MR. SPEAKER : The House will now
adjourn for Lunch to reassemble at 15.05
hours.

14.06 hrs.
The Lok Sabha-then adjourned

for Lunch till Five minutes past
Fifteen of the Clock.
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15.12 hrs. i

The Lok Sabha re-assembled
after Lunch at twelve minutes
past Fifteen of the Clock.

(Mr. Deputy-Speaker in the Chair)
{English)

INDIAN TELEGRAPH (AMENDMENT)
BILL**

THE MINISTER OF STATE OF THE
MINISTRY OF OOMMUNICATIONS
(SHRI SUKH RAM) : I beg to move for
leave to introduce a Bill further to amend
the Indian Telagraph Act, 1885,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be gramted to introduce
a Bill further to amead the Indian Tele-
graph Act, 1885.”

The motion was adopted.

SHRI SUKH RAM : I introduce the Bill.

[English)

MR. DEPUTY-SPEAKER : Now, the
House will take up matters under Rule
377.

15.13 frs.

MATTERS UNDER RULE 377

(i)Need to lay a new Railway line from
Kottayam to Madurai

SHRI RAMESH OHENNITHALA
(Kottayam) : The people of Kerala have
been demanding for a new railway line
from Kottayam to Madurai for a number
of years. The proposed railway line will
cover the backward hilly areas of Kerala
such as Kottayam and Idukki districts.
This will enable the development of the
area as well as a boost to the rubber and
cardamom plantations. Farmers in these
areas are facing a lot of hardships due to
the lack of transport facilities.

“*Published in Gazette of India Extra-
odinary, Part H, Section 2, dated 10-8-93.

1 urge upon the Minister of Railways to
take necessary urgent steps for laying of
a new railway line between Kottayam and
Madurai without delay.

(ii) Need to extend the benefits available
under the Central Government Free-
dom Fighters Pension Scheme to Goa
Freedom Fighters also.

SHRI PRITHVIRAJ D. CHAUAN
(Karad) : Government of Maharashtra
gives a special Freedom Fighter Sanman
Pension to Goa Freedom Fighters and
Satyagrahies. These people who risked
their lives to liberate the Portugese-occu-
pied territory of Goa are freedom fighters
in every sense of the word.

I, therefore, request the Union Govern-
ment that the benefits under the Freedom
Fighters Pension Scheme of the Central
Government should be extended to the
Goa Freedcm Fighters without delay. The
infcrmation about these freedom fighters
can be obtained from the Governmen's of
Maharashtra, Karnataka and Goa.

(iii) Need to provide compensation to the
farmers whose crops have been
affected by flood cf Ghaghar river
in Rajasthan.

[Translation]

SHRI MANPHOOL SINGH (Bikaner) :
Mr. Deputy Speaker, Sir, recently 42,000
cusecs of water has entered Rajasthan
from the O-I Headworks in Haryana as
a result of floods in Ghaghar river. The
flood-water has broken all the previous
records. This flood-water has spread over
an expanse of 170 kilometres in Rajasthan.
Many villages have submerged and crops
of paddy and Narma Cotton worth crores
of rupees have been damaged due to these
floods. Few days back, the hon. Prime
Minister conducted an aerial survey of the
flood-hit areas of the Ghaghar river in
Haryana and announced a compensation
of Rs. 1000 per acre to the farmers whose
crops were damaged.

1, therefore, urge that the hon. Prime
Minister may make an aerial survey of the
170 kilometre flood-hit area of Rajasthan
and announce compensation for the affect-
ed farmers on the lines of compensation
given to the Haryana farmers,
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(iv) Need to set up electronic Ielephone
exchanges in  tehsil headquarters of
Amroha Parliamentary Constituency.

[English]

SHRI CHETAN P, S. CHAUHAN
(Amroha) : There are five Tehsil head-
quarters in Amroha parliamentary consti-
tuency. Bu: surprisingly the electronic
telephone is commissioned and functioning
in one Tehsil i.e. Amroha only. In the
other four Tehsils of Hasanpur, Dhanaura,
Chanapur and Dhampur the old exchanges
are operatng with the resuli that STD
facllity is not available there. These areas
are more or less separated from other
parts of the country. Most of the time
these exchanges do no: function. As a
result the telephones are out of order for
a long period. A proposal to purchase
tand for seiling up an electronic exchange
and microwave Tower at Dhampur in dis-
trict Bijnor is peuding with the authorities
for clearance. This may be sanciioned
early. In Gajraula C-DOT exchange is
set up but Microcwave Tower with UHF
link is not erected. At three centres, 2
to 4 S.T.D. lines are provided through
Moradabad which are insufficient com-
pared to the heavy demand. The Govern-
ment had earler assured tha: all Tehsil
Headquarters would be connected by STC
facility.

1, therefore, rcquest the Minister of
Commnnications to look into the matter
and seze that electronic telephone exchanges
with STD facility are installed at Masan-
pur, Dhanaura, Gajrauia in district Mo-
radabad and Chandpur and  Dhampur of
district Bijnor. ’

(v) Need for reconstruction of Torsa
bridge at the entry of Cooch-Behar
and Assam.

SHRI JITENDRA NATH DAS (Jalpai-
guri) : Floods of abnormal magnitude in
Jalpaiguri and Cooch-Behar caused com-
plete dislocation of rail and road commu-
nications. A number of railway bridges
and road bridges were damaged completely.
One railway-cum-road bridge at the entry
of Ccoch-Behar town and Assam js in a
dilapidated condition. At any moment
this bridge may collapse causing total dis-

location of communication. It is sunpris-
ing that after so many days of devastation
by flood in Jalpaiguri and Cooch-Behar no
step has so far been taken by the rail-
ways for the restoration of the communi-
cation which is very important way to send
relief materials to the affected places.

1. therefore, urge upon the Union Gov-
ernment to take immediate steps for resto-
ration of the rail communication in the
area and reconstruction of dilapidated
Torsa railway-cum-road bridge.

(vi) Need to lay pipeline in Southern
region particularly in Andhra Pradesh
from western off-shore for supply of
pas.

SHRI D. VENKATESWARA RAO
(Bapatila) : Sir, the southern region and
in particular Andhra Pradesh is suffering
from power shortage. There is also shor-
tage of coal and other sources of power.

Natural gas is a good substitute for
generation of power. It is also necessary
as feed stock for the manufacture of ferti-
liser for the production of pg iron and
downstream industries. Gzs found in
Krishna-Godavari Basin have not been
upto the expectation. While the produc-
tion on date is about 2 million CMD it is
not expected to rise beyond 3.5 million
CMD even by 1994-95. The demand is
not less than 8 million CMD.

The Government of India have agreed
in principle to the concept of laying a
pipeline to the southern region from wes-
tern off-shore for the supply of gas. A
feasibility study apd project report has
already been prepared and forwarded to
the Union Government, but no action has
so far been taken.

1, therefore. request the hon. Minister
for Power to take immediate steps in this
regard.

(vii) Need to construct a bridge at Chaha-
lari Ghat between Sitapur and Baha-
raich in Uttar* Pradesh for permanent
solution to the problem of erosion
caused by Ghaghra river in Baha-
raich.

[Translation]

SHRI LAKSHMI NARAIN MANI]
TRIPATHI (Kaiserganj) : Thousands of
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acres of agricultural land and mm of
villages are affected due to erosion caused
by Ghaghra river in Baharaich in USar
Pradesh. The Government should cons-
truct urgent a bridge on Chahalari Ghat
between Sitapur and Baharaich in Uttar
Pradesh to permanently solve the problem
of erosion caused by Ghaghra river. It
will not only establ.sh direct link between
Sitapur and Baharaich but also prevent
erosion of land on both the sides. For
this purpose, some extra amount will have
to be given in addition to the expenditure
made on prevention of erosion. Wik the
construciion of this bridge, both the ero-
sion of villages and agricultural land can
be checked. 1 earnestly demand from the
Government for a survey by experts and
ensure the construct.on of the bridge there
%0 that large-scale e+osion of agricultural
land and villages may be prevented and a
direc: l.nk between Baharaich district and
Sitapur may be established.

15.23 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OF RECOVERY OF DEBTS
DUE TO BANKS AND FINANCIAL
INSTITUTIONS ORDINANCE AND
RECOVERY OF DEBTS DUE TO
BANKS AND FINANCIALY INSTITU-
TIONS BILL—Contd.

|English}

MR. DEPUTY SPEAKER : Shri Sribel-
lav Pan'grahi was on his legs. You may
please continue.

SHRI SRIBALLAV PANIGRAHI (Deo-
garh) : Mr. Deputy Speaker Sir, I rise to
support this Bill which has provided for
setting up of tribunals for speedy recovery
of dues of the banks and other financial
institutions,

8ir, such provisions in the refevant Act
were overdue. There can be no cOulrd-
versy about it that there shonld be speedy
recovery of the outstanding pul!lic
financial institutions like beanks, l'.lC,
38—724LSS/94

Otherwise, huge amounts of the institutions
sre blocked which also adversely affect
the overall development of the country.
Thesefore, S, 1 welcome the Bill and as
I said regarding the details, there is scope
for some improvement and some sugges-
tions can be made there. But on - lhe

Sir, two Committees one headed by Shri
T. Tiwari as early as in 1991 and the
other famous Committee, i.e. Narasimham
Committee, have gone into the working of
the banks. These two committees have
gone into different hurdles and bottle-
necks including legal ones facing the
banking industry. They have come out
with the recommendation for establish-
ment of special tribunals with sum-
mary procedure for speedy recovery of
their dues. But one thing is not clear and
I would lke a clarification from the hon.
Minister when he replies to the debate, as
to what is the thinking of the Government
abowt the mumber of tribunals. Of course
it wil be a two tier tribunal one the
original and other appellate. Large num-
ber of cases are pend ng in couris. Figures
are given as on 30-12-90. This is a very
staggering figure. From 30th Decembe,
1990 till now, abou: three years’ time has
clapeed.

Meanwhile, these figures must have gone
vp further with more number of cases
pilling up. By that day i.e. the 30th Sep-
tember, 1990, more than 15 lakh cases
were filed by the public sector banks and
about 304 cases by the financial institu-
tions which have been pending in various
courts. All these cases after the passage

-of this amending Bill, would naturally be

transferred to such tribunals whch are
going to be ect up in pursuance of the Act.
The amount involved in these cases is as
eruch as Rs. 5,622 crores for banks and
Re. 390 crore in respect of the financial

Aceording to the present procedure of
our eourts, these cases may go on, wih-
the special tribunals or summary pro-
ure, for centuries. These cases number-
ing 1 hﬂn involving five to eix thousand

ﬁé
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crores of rupees, can go on for a long
time, civil litigation in our country being
what it is. There is no way other than

g for such a provision., That is the
order of the day even now. Whenever we
want a speedy disposal of cases the sys-
tem is such that we have to go in for
epecial courts. In Bombay. we have spe-
cial courts in connection with the financial
scam. Sometimes in some criminal oases,
for crimes comitted during riots etc. also
speaal courts are established. Our judi-
ciary is known for its delays. Somewhere
there is a procedural delay. The proce-
dure itself is such that we cannot get away
from it. There are provisions where the
delay can be avoided. But a lawyer or
a party may resort to a different procedure
and the case may get delayed. Sometimes
it happens because the courts are over-
-pressed, or overloaded and they do not

“bave time. Adequate number of judges
" So, this is a welcome measure, Bui 1

,would like to know the thinking of the
Government. What action is proposed to
be taken by the Government? Has the
Government any thinking about it? By
what time would they like these cases to
be disposed of and what is the number of
tribunals that would be required for such
work ? It is not going to be five or ten.
A large number of tribunals are needed
now, someth.ng like one in every district.
Accordingly you have to make provision
for such number of tribunals.

There was some opposition from the
other side as to why the Government pro-
mulagated the Ordinance without waiting
for the Monsoon Session of Parliament.
But it clearly shows the anxiety and sin-
cerity of purpose in this matter on the
part of the Government.

MR. DEPUTY-SPEAKER :
clude now.

SHRI SRIBALLAV PANIGRAHI: 1
am just beginning. lwinreqlireﬁvemore
minutes,

MR. WWBAKER You J:Iid
takﬁ! ten minutes on the other day gls0.

Please con-

SHRI SRIBALLAV PANIGRAHI: On
Friday, you yourself were there and saw
what an ordeal I had to go through.

I stood like this for half an hour on that
day with your instruction to speak. But
I was shouted down by the other side
Members when the raised Narmada dam
_construction issue.

MR. DEPUTY-SPEAKER: Now the
atmosphere is very calm and nobody is
interfering you.

SHRI SRIBALLAV PANIGRAHI : Sir,
you must be considerate to me.

MR. DEPUTY-SPEAKER :
withstood that onslaught.

SHRI SRIBALLAV PANIGRAHI: 1
will conclude in another five minutes. The
required number of tribunals should be es-
tablished.

You have

I have already dealt with the Ordinance.
The Government means business and they
are very sincere about it. That is very
clear from the aciion they took, by way of
this Ordinance. We should approve and
ratify their action.

Sir, one apprehension was expressed by
some learned hon. Members. Of course,
there is one law that if there are huge
arrears. . .

SHRI -DILEEP BHAI SANGHANI
(Amreli) : May I point out, Sir, that there
is no quorum ‘in the House.

MR. DEPUTY-SPEAKER : The bell is
being rung—

Now, the House enjoys the quorum.
.You may continue Mr. Panigrahi.

SHRI SRIBALLAV PANIGRAHI: So,
_Sir, about the Special Tribunal, I was
saying that this proposal for the creation
of Special Tribunal for the recovery of debt

. due. to banks, which has now been given
. legislative shape, was going on for quite

.dong .but it is now taking shape. This is

..the most important recent development

relevant. to the business of banking. The
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banking industry in our country has suffer-
ed a serious set back recently after the
occurrence of the scam. This is the largest
scam that has taken place ever in the
world, not only in India. As you know.
Sir, a Joint Parliamentary Committee is
looking, into it and I am sure, the recom-
mendations of the JPC will be viewed
seriously by the Government and the Gov-
ernment, while bringing about ’improve-
ment by implementing the Narasimham

Committec Report, will also give serious

thought to this.

MR. DEPUTY SPEAKER : Panigrahiji,
the time allotted to you is over and there
are others also to participate in this.

SHRI SRIBALLAV PANIGRAHI: I
would just raise some points, Sir.

There is some study that indicates that
nearly Rs. 20,000 crores of bank credit is
non-performing, The RBI has estimated
bad and doubtful debts at 14.16 per cent
of this figure but other estimates put this
figure at fifty per cent even higher than
this. This also was considered by the
Narasimham Committee and it came out
with its recommendtion for the establish-
ment of one Assets Reconstruction Fund.
A sum of Rs. 5,700 crores has already been
proposed in the current budget for meeting
this sort of debt. I would like to know
from the hon. Minister whether out of this
Rs. 5,622 crores which is blocked by way
of outstanding arrears, the Government has
made any assessment as to how much of
it is bad debt.

One very importan' point is that we
may create Specal Tribunal but there are
some other difficulties also which need to
be looked into. About this hypothecation
in favour of banks, a statute is essential
to define this. Otherwise there are diffe-
rent interpretations of this. Even law
courts. are not inclined to pass orders for

confiscation of different properties, say,

vehicles, etc. hypothecated to different

banks. So, this should be clarified. Also.

ﬂmmwxnbethcre,these will be
degrees. Then how to execute such decrees
in the present system ? I feel there should -!

be a separate agency for this to trace the
assets of the borrowers and to trace the
borrowers themselves. In some cases they
are running away from their declared
places of work. Of course now the scam
also has exposed the weaknesses of our
banking system. So, all these weaknesses
and loopholes should be plugged.

Lastly, I would say that banking indus-
try has got to be competitive. Since
nationalisation, our public sector banks are
doing a good service. They are doing a
commendable job in financing different
project of poor people and they are being
benefited. There is an apprehension here.
Ther is a provision of Rs. 10 lakh maxi-
mum and a minimum of Rs. 1 lakh and
casés involving amounts less than that will
not be referred to the tribunals. There
is a lot of harassment being done to these
poor and unemployed people for recovery
of their dues. We have to see that these
people are left out and a sympathetic consi-
deration is meted out to them.

Secondly about the loan waiver scheme,
during the 1989 elections, Shri V. P. Singh
and his Janata Dal had this in their eloc-
tion manifesto about waiver of loans
They gave general waiver of loans upte
Rs. 10,000 in all sectors—artisans, agrictl- "
turists, upto Rs. 10,000. You know what
happened thereafter. They could not com-
ply with it. They did not honour their
commitment in its entirety. This is ap’
important and serious matter. They could
not meet their obligation. There is am
impression and a message througheut the
country that the money need not be paid.
Those who were in arrears, even if they
wanted to pay,—I know of ogrtain cases— ’
the borrowers, the debtors went to the
banks to repay the money. But the banks
sent them back saying that there is a loan
waiver scheme and they may wait for $bme
time. It happened in that way. Mean-
while that amount has piled up and maulti-
plied. What will happen to such cases ?

T want to make one suggestion for the
considesation of the Government.. A léast
in-all such cases the intereet”:part shioukd -
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be waived. 1 know of cases where people
were ready to pay but the banks and
financial institu‘ions sent them back refer-
ring tothe waiver scheme. The amounts
multiplied. Why should these people suffer
now ? They should not suffer for the mis.
take of the authorities. To that extent the
interess should be waived and they should
not be asked to pay it. This is one thing.
This is the reality. I can name persons
who are victimised in my constituency.

This -is a serious matter. I hope that
the points made by me would be considered
by the Government. Finally I want to
say that there is overlapping of banks.
Banks have to be competitive. We have
the - concent of grameena banks—regional
rural banks. They are banks only for
namesake. Even for transaction like
stivpend of SC/ST students they are not
dealing with it. They are not competent
and authorised to deal with such things.
What - for these grameena banks exist ?
Thev are not serving the real purpose
underlving the banking industry. There-
fore, there is lot of pressuro—on me at
least, mav be on some other Members
also—not to have more branches of thess
grameena banks but to have more branches
of recular banks ie. commercial banks.
This point also should be considered by
the . Government with all seriousness.

With these words. I submit that this is
a good’ piece of legislation and 1 welcome
this Bill. _

THE MINISTER OF STATE IN THE
MINTISTRY OF SCIENCE AND TECH-
NOT0OGY (DEPARTMENT OF ELEC-
TRONTICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MWISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SFRI RANGARAJAN KUMARAMAN-
GALAM) : Sir, I am on a point of order.
The time allot‘ed for this was two hours
Time taken till we started now was 2 houss
and 19 minutes. Now we have taken
another 30 mimtes with the quorum belt
and-so on. We have crossed the- time, We

have not extended the time.-That ia the fiast -

point. Without extension of time con-
tinwing the discussion would not be proper.
It is necessary to point out that all the
major opposition parties—the B.J.P., the
Janata Dal, the C.P.M.—have crossed -their
time limit allotted to them. They have
completed all their time. The ruling party
had some time left which, I think, hon.
Member Shri Panigrahi has more than
satishied the limit. This being the situation
and comsidering the fact that we have a
number of Bills and a lot of legislative
business to be done, I would request—
through you—to the House that we com-
plete this Bill. I understand that there
are number of people who have given their
names for this Bill. Similar subjects can
be raised later. I know whyv this Bill is
80 attractive—not for the Bill itself, but
more because it deals with the financial
sector that many people want to voice their
views on quite important issues. I am not
saying that the issues are irrelevant. But
the point which I am making is. ..

{Translation)

SHRI ANNA JOSHI (Pune) : You are
not providing equal time to all the Mem-
bers. The davy before vesterdav Shri
Charles spokes for half an hour. [Enelish}
At that time you did not raise this point.

SHRI RANGARAJAN KUMARAMAN-
GALAM : I have a lot of respect, but. ..

SHRI ANNA JOSHI : Raising the point
in the middle, that is not proper, Sir.

SHRI RANGARAJAN KUMARAMAN-
GALAM : Mr. Depu‘v-Speaker. Sir. T will
have to. I have a lot of respect for Anna
Joshifi, In fact I have a speci=l soft cor-
ner for him because he is offering me a
lot of assistance in NCL in Pune. So. I
do not want to say anvthing against him
at the moment. but the point which is
importan? is that the Coneress Partv was
allotted 52 minutes. ontv 32 minunfes’ time
is. beine taken. The BIP was allotted 25
minutes; it -has taken 33 minutes: the Janata
Dal. was .allotted 8 minutes, it has taken
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14 minutes. Like this, everybody has
accepted that his party crossed the time
limit and even the Congress Party cannot
have any more grouse because we have
completed 20 minutes extra. Considering
that all the parties have taken their time,
may, I request that we complete the debate
now and call the hon. Minister to finish
it 2. Otherwise we will never do any busi-
ness in this House.

[Translation]

SHRI NITISH KUMAR (Barh) : For
the last five minutes he is on a point of
order. In which party’s account this time
will be adjusted,

[English]

SHRI RANGARAJAN KUMARAMAN-
GALAM : Mr. Deputy-Speaker, I would
also ask you for a Ruling. I think he is
aware that a point of order does not form
part of the debate. The hon. Member
does it on the Chair often for us and we
are very happy when he sits in the Chair
because that is a different Member we see.
But the point that is important is...
(Interruptions) . . .1 think a Ruling is call-
ed for that a point of order never comes
within the time taken in discussion.

MR. DEPUTY-SPEAKER : In the begin-
ning also I ‘old, the time allotted was two
hours and at that time you have taken two
hours and twenty minutes and subsequently
our friend has also started. Anyhow he
brought it to the notice of the entire House
that the time allo'ted was so much and
we have just exceeded. There are two or
three Members more. So, kindly oblige
and limit yourself to the time.

[Translation)

SHRI MADAN LAL KHURANA (South
Delhi) : A statement on bomb explosion

in Madras was likely to be made by thc

Government, as they said in the morning.
I would like to know the time by which
it would be made.
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TEnglish]

SHRI RANGARAJAN KUMARAMAN-
GALAM : Yes, the Statement will come.
1 do not know whether it is 5.30 p.m. or
5.00 pm., I will check up. But I believe
a notice has gone to the Speaker’s office.
I will inform the hon. Member whether it
is at 5.00 p.m. or 5.30 p.m.—one of these
two. (Interruptions).

MR. DEPUTY-SPEAKER : You can
check it up and come back.

SHRI RANGARAJAN KUMARAMAN-
GALAM : I will check up the time and
inform you the exact time, but definitely
before we rise, the statement will be made,
honourable Khuranaji.

MR. DEPUTY-SPEAKER : Now, Mr.
Anna Joshi. My request is, kindly limit
to the time. Only two or three minutes
each. Kindly oblige.

(Interruptions)

MR. DEPUTY-SPEAKER : Yes, 1 have
noted down. Of course you are all very
matured people. vou know and you are
fully aware of the timings also.

15.18 hrs.

SHRI ANNA JOSHI (Pune) : Mr..
Deputy-Speaker, Sir, 1 rise to support the
disapproval motion of the Ordinance, and
at the same time to raise some points in
respect of this Bill here introduced by the
hon. Minister.

Sir, in the sta‘ement it is stated that
banks and financial institutions find it very
difficult with regard to the present proce-
cture of getting the dues to banks and finan-
cial institutions and therefore, the recovery
of loans has become a big problem and a
huge amount of the public money is lying
idle and it cannot be utilised for public
purposes.

Sir. this point is being discussed in the
banking system for long. A Commission
was appointed under the chairmanship of
Shri Tewari in 1980. At that time also.
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the Tewari Committee had suggested esta-
blishing of tribunals for recovering the
loans due to the banks and the financial
institutions. But it remains unanswered as
to why, at that time only, these tribunals
were not established. That is one query
I wonld like the hon. Minister to answer.
It is stated that even now the banks and
the financial institutions are snowed down
under mountains of bad and doubtful
debts. The Nationalised Banks would
prohablv. have eone down without a trace
if the Government had not come to their
rescue. The Finance Minister has decided
to interiect Rs. 5.700 crore for covering
up the loss due to these contaminated debts
or bad debts which are estimating more
than Rs. 10,000 crore.

Sir. one wonld like to ask as to why
these loans of more than Rs. 10000 crore
have become bad debts or doubtful debts
or contaminated debts. Has this something
to do with vonr loan melas or with the
political simmick vou were ont to vlay
with the bankine svstem ? The banking
svstem has eot its own norms and it has
got its own rules. But vou have compelled
this bankineg svstem to overrule all their
svstems and therefore. thev have to stand
Rs. 10.000 crore loans as bad debts and
then vou have to eive that amount from
vour budget now. How have vou decided
that ? Is it the right way for recovering
this Rs. 10.000 crore loans by only giving
the amount from the budget? You will
have to answer that question.

Sir. the second point which I would like
to place before the House is that, in spite
of *the Tiwari Committee report and in
spite of the experience from these loan
melas. the Government is still playing with
the banks or it is not paying proper atten-
tion to the workine of the banks and there-
fore. it hannened that during the period of
one vesr. that is. from March. 1991 to
Anril. 1997 one man named Harshad
Mehta and his eroup of companies were
lootine the banks for the whole year and
all vonr resnonsible banks officers. banking
svitem and the Government officers were
helping them with political backing. So.
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this one man was looting the banks for
one full year. First it was said that the
Securities Scam was a fraud of Rs. 100 to
Rs. 600 crore. Then it has risen to
Rs. 3,000 crore and when the CBI has filed
cases against Harshad Mehta, his five
family members and three bank officers it
has risen to Rs. 17,000 crore. It is stated
here that the report has indicated public
sector banks, foreign banks, financial ser-
vices companies and public sector under-
takings for misusing public funds involving
a nexus amongst the brokers, bank officers
and senior bureaucrats with political back-
ing. Actually, thev were looting Rs. 17,000
crore and the RBI officers and other Gov-
ernment officers were just helping them.
You must have heard what hon. Member,
Shri A. C. Charles has said last time that
if an young entrepreneur goes to the bank
asking for Rs. 5000 loan, he is asked to
bring so many certificates and so many
forms. These people on fake security go
to the bank and get Rs. 5 crores, Rs. 6
crores. Do Mr. Harshad Mehta and his
allies do it alone? Therefore, before
coming with this Bill that the banks are in
danger and so we have to establish tribu-
nals, as if thoss people are responsible for
all these things, the Minister should have
explained what he is doing against those
people who are responsible for the frand of
Rs. 17,000 crores.

You have apointed the Janakiraman Com-
nmitte and the JPC. ‘They have given
their interim reports.  The reports say,
we do not know where this money has
gone, Fraud has taken place, crores of
rupees have been looted. But we do not
know who have looted it and where the
money has gone. When you do not know
about Rs. 17,000 crores and where it has
gone, what right you bhave got to say we
are now appointing tribunals and that tri-
bunals would be given tremendous power.

During my speech in the Budeet discus-
sion, T have said, security scam was a pea-
nut compared to the fraud that mav reves)
losses of thousands of crores of rupees
It cou'd be even Rs. 50,000 croes when
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the reconcilation for the nationalised banks
which is pending for years and years to-
gether is completed. Out of the 20
nationalised banks, 19 banks are not ablc
to complete their reconciliation. They do
not know where they stand. They do not
know how much is the loss. The Char-
tered Accountants’ Association which is a
very prestigious instiution has said that this
fraud may even go to Rs. 150,000 crores.

You have shown in your statement that
Rs, 6,000 crores are lying under recovery
of loan.  There are 15 lakh cases amoun-
ting to Rs. 5,000 crores and 304 cases of
loan recovery from the financial institu-
tions amounting to a sum of Rs. 904
crores, totalling about Rs. 6,000 crores.
You are warried for Rs. 6,000 crores only.
You do not worry for Rs. 10,000 crores
whick are under bad and doubtful debts.
You do not worry for Rs. 17,000 crores

which has been looted by Harshad Mehia
and his allies.

banks. You are worried about only
Rs. 6,000 crores. Of course, you are not
sure whether the tribunals also will help
you in recovering of these loans and debts.

1 havt raised these three points which
have jeopardised the whole bankign system
us welil has shaken the very faith of com-
mon men in the banking system.

15.59 hrs. (Shri Peter G. Marbaniang—in
the chair),

Up till now, all of us were thinking that
at least in banking system, there was no

fraud. We could believe in them and
we could have good dealings with
them.

But there also these types of things
have happened. Therefore,  before
appointing the tribunals, I want an answcr
from the Minister on all these points.
Tiwari Commission has suggested in 1980
for appointing tribunals. Why have you
not gone for that then ?

16.00 hrs.

We have given relief to you ten years
earlier. You have made provision for

You do not care for Rs. fig..
50,000 crores fraund of the 19 pationalised® -
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Rs. 10,000/- without attending any tribu-

nal. You have straightaway given the
money from the Budget.

How are you going to recover Rs. 17,000
crores from Shri Harshad Mehta? Who
is responsible for that-? What have you
done against this?  That is my third
point.

The fourth point is about conciliation oi
nationalised banks. Why is it not being
carried out? Why are you afraid of this?

I vant your answer on all these points.

We conie siraightway to the Bill itself.
Some of my colleagues have referred to p.
5 Clause 21. While making the appeal in
some cases, the condition is that :—

“Where an appeal is preferred by any
person from whom the amount of dcot
is due to a bank or a financial
institution or consortium of banks of
iinancial institutions, such appeal skali
not be entertained by the Appellate Tri-
vunal unless such person has deposited
with the Appellate Tribunal 735 per
cent of the amount of debt so due from
him as determined by the Tribunal
under Stction 19.”

If he has that capacity of payaing, why
should he go to Appelalte Tribunal for 75
per cent of the loan? He can himself
solve the problem.  Therefore, if you
rcaily want to do him justice, the condi-
tion of his going to the Appellate Authority
should be waived or at least it should be
somewhat watered down.  Further, it is 2
source of corruption. It can be.

“Provided that the Appellate Tribunal
may, for reasons to be recorded in
writing waive or reduce the amount.”

Why is this permission mecessary ? If
you want to give relief, give it to all
those who are going to the Appellate court.
Why only to some of them? It means
some of them who will just satisfy that he
cannot pay that much amount, and if the
Presiding Authority allows, then it will be
waived.  Why this condition should be
there ? .
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Therefore, 1 appeal to the hon. Minis-
ier thruugh you that it you want to give
this coucession, then that concession should
be given to all. Therefore, this clause
showmd be reconsidered.

This Tribunal will be only for the cases
above Rs. 10 lakhs. How have you
dec.ded that it shouid be for Rs. 10 lakhs ?
what are the cascs ?  What is the princi-
ple? We can be satisfied if those details
are given.

1 am not opposing this Bill.

But, at the same time, before speaking
on this Bill or before taking the decision.
the Government should explain its position
and the efforts it has made. The Goverr-
ment should explain the four points that I
have raised.

Then I can support this Bill.

MR. CHAIRMAN Prof.  Susanta
Chakraborty will now speak. We are run-
ning out of time. I can allow only three
minutes for you to speak.

PROF. SUSANTA CHAKRABORTY
(Howrah) : Mr. Chairman, Sir, it can
not be completed in three minutes time.

Sir, next year, we will be baving Silvcr
Jubilee celebrations of the nationalisation.
In July 1969, 14 private sector banks were
nationalised to control our economy to
serve heights and cater to the needs of the
development of our economy. After 24
years, the view is that, after all, banks
should run commercially and the Govern-
ment, perbaps, is not in a position to con-
trol it.

The question of non-performing assets.
the queston of sticky advances and the
question of bad debts are some times uscd
by the banking division to justify their
claims.

The present position is surely alarming.
Non-performing assets and advances are
to the tune of Rs. 20,000 crore, bad debts
are te the tune of Rs. 10,000 crore.

There are more than 15 lakh cases of
the pubuc sector banks pending with the
courts and with  regard to the financial
insuuuons, there are some 304 cases.
So, the number of cases, with the advance-
ment ot days, are mounting up.

Now, for the purpose of speedy recovery
of those bad debts, the Government,
through this Bill, has sought to set up twc
Tribunals; one is debt recovery Tribunal
and the other is Appellae Tribunal, in
accordance with the advice of the Tiwani
Committee and the Narasanhan Commutiee.

Sir, the question is, whether there was
any absence of law, whether there was any
absence of rule that the Government or
the banking division could not control it.
The Banking Regulations Act, Section 35
(A) gives enough powers to the Reserve
Bank of India, to monitor the things, to
initiate mandatory action.  But, why did
they remain silent ?  Why did it give room
for hair splitting on whether circular was
an instruction or any advice issued under
the Act? These are certain important
questions, which the Government should
surely answer.

Sir, from the securities scam, the Gov-
ernment should learn certain lessons. How
does these tad debts occur in our country?
From the draft report of the JPC, what
we find is this.

The irregularities in the securities trans-
actions of some banks were noticed as early
as 1986-87. Yet, the top management of
the Reserve Bank of Ind.a failed to imitiate
timely action. Now, here is a Tribunal.
If this is the attitude, do you believe Mr.
Minister that the things will be improved ?

Second, the Follow up action on the
findings of the RBI inspection took a couple
of years to materialise. Thus, it is
obvious that the entire thing was an exer-
cise in futility.

The Finance Minister himself made a
deposition  before the JPC and it
came to the Press that the diversion of
funds from banking, system for deployment
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in other areas including financing of secu-
rities transactions in the stock market is
primarily a fraud, which was perpetuated
by collusion between certain brokers and
some officials who deliberately violated the
establ;sl\xed rules.

So, Sir, the question is, in which way
the Government wants to function. Does
it want to funcion in the model as laid
down by Shri Janardhan Poojari and
organise loan melas or does it want to
develop a system where some Dalals and
Mehtas can loot our country, en-
couraged by some pol.tical, by some
Minister, by Some poli.icians of the
ruling party, who, today, feel encouraged
by political blood iruly con:aminated by
defections ? It is running this way. So
the Government should answer those ques
tions. What about the reconciliation of
grants ? This question also should be
answered. What abou: the advances and
loans that have been gven to the com-
panies which made them sick and for
which Mr. Ganapathi, the ex-Chairman of
the BIFR made the remark that to make
a company sick is business with some
people ? What about the sticky advances ?
What about the recommendations of the
Ghosh Committee on fraud that people
holding h gh offices in the banking divsion
should not be permitted to hold high
offices in cer.ain private sector companies ?
What is the Government doing with that ?
What s the atiitude of the Government
with regard to .he recommenda.ion that if
a person, three or four months before his
retirement, gives some sticky advances to
séome persons, this type of advances and
grants should not be permitted? The
Government should :ake certain positive
stand on ‘hese things; otherwise things
cannot improve.

One more point to which I would like
to draw the attention of the Governmeat
is that in order to show good health the
bad debts actually provided for are wri'ten
off or depressed as much as possible. This
is known o everybody. The very fact
that banks do not have to dsclose the
actual position or the state of health of
39--7241.55/94
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their debts in their annual balances help
them towards this end. We are speaking
of accountability; we are speaking of trans-
parency; we are speaking of profitability.
Then why is there the secrecy clause ?
Bad debts amount to Rs. 10,000 crore.
Whch are the banks which are responsi-
ble for these things? If you go to the
courts, the names of those persons are
known. I do not know what is the dffi-
culty of the Government to make those
names public ?

As regards the Bill I think there are
certain lacunae and I draw the attention of
the Minister towards them. By the very
definition of the Bill, interest is included in
it. What I apprehend is that because i
refers to any liabilily which is owed to a
bank or a financ al inst.tution or a consor-
tium of banks and financial institu.ions
during the course of any business actively
undertaken by them under any law for the
time being, shear of a legal jargon this
means deb: arisng out of both banking
and non-bank ng sector operations would
be iransferred to this tribunal. That is
not the wish of this Bill. So while fram-
ing rules, I would request the Government
to consider this aspect.

Secondly, there is no provsion in the
Bill to determine other interests in the
mortgaged property. As a result, the first
creditor who obtains a recovery may
pocket the entire proceeds of the sale.
This should be given due a.tention.

Lastly, large projects may have a nume
ber of creditors ; many of them are foreign
lenders and mul.inat.ona] agencies, These
creditors who are not covered by the Bill
will have to press for proceed ngs in a
civil court. If that is 60, in that case
lawyers feel :hat there would be a cause
for conflict of interests be.ween the tribu-
nals and the civl courts. So while fram-
ing the rules I would request the Govern-
ment to look into these lacunae.

Again, T would reques: the hon. M nister
to see to the recommendations of the
Ghosh Committee on fraud and to realise
that the system which they have developed
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and the practice which they have deve-

loped. Those are the main causes behind
such a state of affa.rs. It is no, that there
was no institution. Surely tribunal is
necessary; surely some mechanism is neces-
sary and you are setling it up. But first
nrake up your mind and decide that' you
afe not going to interiere in ths banking
pfocedure. Please see that political per-
sons do not interfere in this.

Thank you; I conclude, Sir.

‘SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada) : Sir, I rise to sup-
part ihe Bill. In fact this is a Bill which
should have been brought forward much
earler. I will no: repear what my collea-
gies have already said, that is about
Tiwary Committee and the Narasimhan
Committee.

‘1 want to know ceriain things from tibe
hon. Minisier when he is replying to the
discussion. He has mentioned that 15
lakh cases have been filed by the public
sector banks; and under section (1), the
provisions of this Act shall not apply if
it is less than Rs. 10 lakhs. I want to
know from the hon. Min.sier whether each
one of these 15 lakh cases is involved in
Rs. 10 lakhs and more; or is it between
Rs. one lakh and Rs. 10 lakhs. That in-
formation, 1 want to know from the hon.
Minister.

This Bill is very essential because it i6
s0 happening that—I do not say that each
and every company or industrial unit is
doing thai—a good number of them are
doing in such a way that they are escalat-
mg the cost estimates of the projec: pro-
posal—value of the land, mechinery, build-
ings, etc. They escalate it to get some-
times subsidy or higher loan from the
commercia] institutions, as a result of
which the viability aspect is being eroded
and several units are becoming sick. 1
know that there are some cases where the
unit has become sick and the same person
is starting some other ocompany, again
taking a loan of Rs. 15 lakhs or Rs. 20
lakhs or sometimes Rs. 1 crore from the
cbaymencial institutions.
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So, I support this Bill, Unless you re-

cover the money from these people, you
will not be in a position to give loan to
the farmers or small traders or petty
traders or some small scale indus.rialists.
1 would Lke to say that after the nationali-
sation of the banks, by and large, the
banks are compelled to cater to the needs
of the farmers, traders or small scale sec-
tors. Prior.ty sec.ors are fixed for them.
But, in spite of that, the practical aspect
is that till today, 25 per cent of the
farmers are no: covered by the bank loans.
What is happening is that every bank—
either Statc Bank or any other bank for
that mat.er—is trying to gwe the money
to a small number of big people and then
they say ihat we have given so much
amount of money to so and Sso sector;
we have given so many crores to so and
so sector. That is because some influea-
tial persons a: Delhi are greasing the palms
of the Regional Managzer or the General
Manager or the Deputy General Manager.
By this one is able to get crores of rupees
as loan whereas, the small farmers, the
small scaie  indusirialists—even in the
towns it is happening and i: might have
come to your knowledge also—or the fruit
vendors and olher smull people are not
getting the loans from the banks. They
will have 10 pay in our area—I am saying
about my area, I do not know what is
happening in other areas—an exorb:tant
interest. Sometimes it will be 120 per
cen!, you will not_believe. Out of the 100
rupees, the person who gives money to
them, the financial company or the credi-
tors, holds back Rs. 10 and give them
only Rs. 90 which they have to pay back
every day as one rupee, in the following
three months. Like this, they are charg-
ing exorbitant rates.

So, my suggestion to the Government is
that you may kindly cater to the needs of
the small people and you can insist on
security, without that sometimes .he pos-
sibity of recovering the money will be
very weak. The point is that the needs of
those people should be taken care of.
Otherwise, the nationalisation of banks will
have no meaning. Sir, our Agriculture
Minister is going out now; in the coming
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few years, we have to increase the agr.cul-
tural production from 180 million tonnes
to 210 million tonnes., How are we going
to achieve it unless you help the farmers,
mostly the small farmers ? Similar is the
case with other trades also. My sugges-
tion tq the Government is that you may
take security, surety; but give loan to the
needy people—small farmers or petty
traders, etc. In the urban areas, it help
them to stand on their own legs. Self-
employment will help them. So far, no
sincere efforts have been made to recover
the money. I will not go in‘oc what Mr.
Anna Joshi has said. My suggestion to
the Government is to ensure and take all
possible steps and give clear directions to
all the banks to cater to the needs of small
people in particular. With these words, 1
conclude,

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Chairman, sufficient
discuszion has taken place on this Bill. I
would like to make only three or four
po'nts ‘n short. Of course, in order to
recover the debts of banks and financial
institutions, it was necessary to establish
some speedy remedy tribunals though I
do no! always subscribe to this view that
establishment of tribunals is the real ans-
wer to the delays in civil courts but that
subject is not here today for discussion.
So, I wculd not dwell on it for a long
time. What I want to submi: is this. In
our enthusizsm to create a speedy machi-
nery for recovery of national securities
and assets, we should not make poverty
as justce as casualt'es as far as this

“machinery is concerned. In the first place,
we are trying to establish tribunals for
speedy recovery of debts. Now, the juris-
diciion is initially Rs. 10 lakhs and the
Government has the power to increase the
jur'sd'ction to Rs. 1 lakh only. That
means, several cases will be covered by
these ‘ribunals if the Government thinks
of making the jurisdiction of these tribu-
nals to Rs. 1 lakh debt only. Therefore,

" the Government will have to think as to
how many tribunals they are going to es-
tabl'sh for deal'ng with such cases. Un-
Jéss Government takes a very bold stand
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of establishing as many tribunals as the
lower civil courts are there it will not
serve the purpose but this will work as
hardship to the’ poor debiors. Now, Rs.
1 lakh is comparatively a small amount
from ihe debtors point of view and if it
includes the interest also, then the princi-
pal amount must be a very small amount
and if a debtor, having taksn this princi-
pzl amount has to go even to a district
from a village or far-off place, it will work
u great hardship and we shall be unneces-
sarily establishing or having establishment
charges of establishing these tribunals; we
will be working hardship as far as the
poor people are concerned.

Then, the second casualty as far as the
poor people are concerned is this. No
specific procedure has been laid down im
this Bill for trying these matters by the
tribunals. It merely says that certain
provisions of the civil court will apply and
the tritunal will establish its own proce-
dures. What procedure they will be
establishing is not known to us. From the
cursory glance, it appears that show causc
notice will go to him and he has to show
cause within 30 days and for that purpose.
he wifF be given an opportunity to be
heard. I do not know what kind of hear-
ing he will get. If a very summary hear-
ing is given. perhaps hardship will be there
as far as the poor debtors are concerned.

We should never presume that banks
are always correct and that their accounts
are to be accepted by the courts. There
may be cases where hearing will be
necessary and justice will have to be
done in a proper way. Therefore, it
must be censured that rules of natural jus-
ticc are followed by the tribuna's and
as far as framing of these rules are con-
cerned, subordinate legislation will have
to take care of these aspects.

My third point to which serious atten-
tion has to be paid is about the power
given to the recovery officers.  This Bill
empowers the recovery officers to detain-a
person for not paying his debts. Now

“Sir, I submit that detention for a

civil debt has been outdated and even
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during the British regime, this provision

was removed from the Civil Procedure
Code. Nobody has ever been detained
for civil debt in this country and sc
was the case even in Brtish Raj too.
But here, we are providing civil prisons
and civil detention for a person who may
not be able to pay debts. There may be
some persons Wwho cannot repay debts
'y because of poverty. So, we are
providing civil prisons even for poverty!
This step that we are taking is very dan-
gerous.  Secondly, to whom is this power
given?  Under this Bill this power ir
given to the recovery officers. As fo
who are going to bs appointed as re-
covery officers, nothing is stated in this
Bill. As far as the qualifications of the
recovery officers are concerned, are they
going to be given the status of district
judges or are they going to be the bailiffs
of courts? 1 say this because in civil
courts, there are bailiffs who go for the
attachment of property. eir only duty
is to go and attach the property. Are
these recovery officers going to be
bailiffs ? Will they be armed wi‘h this wide
power of detaining a person for not pay-
ing debts. Mr. Chairman Sir, this provi-
sion which is going to be introduced is
very serious and the Government should
have a second look as far as the civil pri-
son is concerned. If this provision were to
be retained. I would submit that the re-
covery officers should be people with high
qualifications and *hey should be very
highly responsible persons, as far as such
matters are concerned.

Many people have spoken about the
deposit of 75 per cent of the dues before
filing an appeal. Of course, court has
the power to waive. Mr. Anna Joshi bas
also referred to it. What T submit is that
making the debtor deposit 75 per cent of
the amount is tantamount to denying him
the right of appeal completely. In other
words, we are denying natural justice and
the richt of appeal as far as debtors are
concerned. Even though the power is given
to the court, we just do not know whe-
ther it is used in a mala fide or bona fide
mannier. Therefore, this provision also
requires to be gone into properly and a

second look will have to be given to it by
the Government.

These are some of my observations as
far as the Bill is concerned. I support the
Bill.

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : Mr. Chairman, I rise generally to
welcome the Bill. But I find a lacuna in
the statement of objects and reasons. The
statement gives us the figure of nearly
6,000 cases, ending 30 September 1990.
In a reply to Parliament on 6 August 1993,
the hon. Minister has given us the latest
figures as available on September 1992.
and of September 1991. I do not see
any reason why in this Bill old statistics
of 1990 have been relied upon. The
reason might lie in this, Mr. Chair-
man, that the figure show—on a compari-
son of 1991 and 92 figures, that the over-
dues of SBI increased from Rs. 5884 crore
to Rs. 6216 crore; of other nationaliscd
banks from Rs. 1283 crore to Rs. 14281
crore and the total thereof, of thc banks
alone, rose from Rs. 17967 crore to Rs.
20498 crore; which imp'ies, Mr. Chair-
man that while for the last 10 years
we have been talking about the best way
of recovering  the overdues, thcy have
been piling up such dues merrily. Even
in the last two vears, when perhaps this
Bill was being drafted, the banks were
unheedful of any other restraint placed
on them, and they were simply piling
up these dues. I do not krow who is
responsible for this. Th= Minister has
said in his reply that certain executive
directions have been oiven to the banks,
Of course, Government does not have
a direct control of the banks except
throurh their Directors. I assume that the
RBI has some control. But, obviously,
those were only executive instructions and
‘hey have had no effect. So. durine the
last 2 years it is found that near'y
Rs. 3000 crores of overdues and bLad
debt have been added. T would like to
know whether the Ministry propo<e to take
any action to fix the responsibility that
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while the entire country is shouting about
the piling of irrecoverable and bad debts
by the banks, why should these be piled
up.

In several replies in the past the Hon.
Finapce Minister has said that confiden-
tiality of the banking system must be res-
pected. Confidentiality, Mr. Chairman,
has become a cover for, shall we say, mis-
management. In fact I do not see any
reason why those who are bad debtors;
who are not in a position to repay or are
considered by the bank to be evading re-
payment on one pretext or the other, at
least the Parliament cannot be taken intc
confidence once in a year that overdues
above a certain level can be compiled
into a statement and that statement can
be placed before the country. T recall.
Sir. that in France a svetem was adopted
for reducine the Municipal Tax evasion.
The svstem. was that a typed list of
Municioal Tax evaders was placed in
the Town Hall and the result was that by
sheer socia' pressure the evasion caine
down. I feel. Sir that if the infor-
mation is made public that such and such
individuals or companies ow~ so much to
the bankine system, the level of evasion
will ro down.

SHRT RAM NAIK (Bombay-North) :
Even M Ps do not pay till it is published
m the Press.

SHRI SYED SHAWABUDDIN : M.Ps
are a class by themselves.

There is also a lack of mutual communi-
cation amone the banking system. T wou'd
like to know from the hon. Minister
whether the banks have some system of
consulting each other because the same
party which is evading repayment to
one bank may go to another bank and
take another loan.  So, is there any system
of cross-checking or any system of moni-
toring so that this sort of persistent bad
debtors can be brought under some con-
trol?

Thirdly. and this I say from my own
personal experience, the banks suddenly

wake up after year and then send notice.
This particularly happens in the case of
small borrowers, some came running to me
and said that had thev been given any
notice once in six months, they would
have been in a better positon to repay. The
bank has not sent any notics to them
for the last 10 years and then suddenly it
woke up and sent out notice. I think that
is also another reasons for piling up of bad
debts. I think there should be some sys-
tem whereby every borrower is told, at
least cvery six months, what is overdue
against him.

I find there are certain lacunae in the
Bill. T draw your attention to Section 19.
Section 19 says that a bank may make an
application. Why are we giving this
option? If we are establishing a system
for the collection of debts and we are fix-
ing a certain financial limit, we should
also fix a time 'imit and tell the banks
that if any amount above a certain limit
is owned to a bank for a period of 6
months, or for a year, two years, five years
or six years then the bank has a duly to
go to the tribunal.

The bank must have a mandate to go to
the Tribunal. The bank must take the step.
The bank cannot lend i‘self to the situation
in which corruption can play its own role.
It takes action in some cases and it forgets
the other. 1 think. there shou'd be a
very clear cut rule that the banks have
no option in the matter and that if a
debt above a certain limit is due for a
period above a certain limit then the banks
must approach the Tribunal and file a suit.

Similarlv, there must be a certain per-
sonal responsibility and that must be fixed
in the rules. If the Manaser or the
Director of that bank does not take
action, then he is somehow colludine with
the debtor and therefore, there should be
a possibility of an action against him.

Secondly, Sir, I have read the Bill. Per-
baps, T may be wrong but I do not find
any time limit for the Tribunals’ wheels
to turn. They give a notice. But how
long after filing a case. That is not
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tad down. How soon do they take
cognizance is not laid down. How much
time will they take in coming to a final
decree is not laid down. I think, both
these positions have to be clarified,
otherwise, once again, the Tribunal them-
selves will become subject to this corrupt-
ing atmosphere.

SHRI SHARAD DIGHE : Within six -

months, they have to complete.

SHRI SYED SHAHABUDDIN : | am
sorry. Then, I missed it.

Thirdly, there is no provision for making
an Annual Statement. After all, we are
going to pass this Bil. in the hope that
the system would be remedied. Now,
we would like to know every year how far
has it been remedied. @We would like to
have a provision or a promise or at lcast
an assurance from the hon. Minister that
once a year, he will come and tell us,
without our asking questions, that the
number of pending cases and the tota:
amount due has come down from a certain
level to a 'ower leve] within a certain period
of time. At least there should be a provi
sion to that effect.

Fourthiy, I would now like to come to
a point that has already been made rc
garding the number and location of
banks. 1 personally disagree with Mr.
Dighe. I do not think that a man who
owes a lakh of rupees asked to come to
the Districts Headquarters faces a big
handicap. 1 think, they do come to
the District Headquarters for many a
reason. Now, the districts are getting
smaller and smaller. Therefore, so long
as the Minister has such a Tribunal, at
least "at the district level, then I think,
there shall be no particular handicap.

Fifthly, there should be a limit—this is
‘the other side of the story—on the expen-
diture on litigation by the banks. I know,
all banks, Mr. Chairman, have some
times been spending much more than the
amoun* over due on the process of collec-
ing it. To collect a lakh of rupees, they
were prepared to spend the taxpayers’
money up to Rs. 5 lakh or Rs. 10 lakh.

That includes fat fees to the lawyers. 1
think, -within the rules, there should be
some provision somewhere that a prudent
decision may be taken as to how much
can be spent on recovering a certain loa.
If the cost of recovery is going to cxceed
the amount that the bank is finally going
to get, it is better to write it off and the
write off rules must be brought up to
date.

Finally, I would like to make one point
and that is with regard to the manage-
ment of the banks at the higher levels.
Many of us, Sir, have been asking questions
in the Parliament about the vacancies on
the Boards. of Directors. That the banks
have been mis-managed, are being wis-
managed does not require any commen-
tary. I think that is a well known fact
that the country is aware of. One of the
reasons why this is so is that, in their
wisdom, the Government do not fill the
vacancies on the Board of Directors. For
some reason or the other—I do not know
with what political motivation—they keep
these places vacant. Sometimes, they
fill it with people who are not qualified or
represent a particular group or consti-
tuency that they are supposed to represcnt.
So, either the directors are wrongly selected
or the selection becomes such a heavy bur-
den on the political will and wisdom
of the Government that they do not
make any selections at all. I do not
know how many such vacancies have been
filled during the last two years by the
present Government. My personal feel-
ing is that, perhaps, hundreds of posts
of such vacancies exist in the banks and
financial institutions. I do not think they
can run the banks prudently and wisely
only with the help of Government-appoint-
ed managing Director and with the help of
one of your officers in the Government
who sits in the Board of Directors.

I think banks have to be brought under
social control. The banks were nationalis-
ed with a purpose. There has to be an
effective measure of social control on the
banks. Therefore, I would suggest that—
whatever tribunals you may set up -and
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whatever system you may introduce, 1
welcome it; [ welcome the establishmcent
of the tribunals; I welcome the summary
procedure; 1 welcome the possibility that
through this method you may be able 1o
bring back all the frozen money back
in.o circulation—unless banks are managed
properly, the banking system will conti-
nue to sutfer and the bank credibility; and
the confidence which they should inspiie
in the public, regarding the economic health
of the country shall not rise to the ievel
that we desire.

With these words, 1 welcome the Bill.
1 hope the hon. Minister will reply to
some of the points that have been raised
on the Floor of the House.

[Translation]

SHRI NITISH KUMAR (Barh) : Mr.
chairman, Sir, a lot has been said on this
and now a statement also has been made.
The question is that he had made a request
to provide securily, in the House and ail
the opposition parties had supported him.
But he was not given security and in the
meuantime this mishap occurred. You did
not say anything on this aspect...(Inter-
ruptions)

THE MinNISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : Perhaps, you did not
listen to my statement carefully. 1 said
that the security was given but he sent the
security personnel to his quarters. .. (Inter-
ruptions)

SHRI NITISH KUMAR :
private security.

~ SHRI RAJESH PILOT : No, it was
provided by the Government.
[English)
SHRI D. VENKATESWARA RAO (Ba-
patla) : Sir, only one gunman was given.

MR. CHAIRMAN : Allow the Minister
to make the second statement.

It was his

(Interruptions)

SHRI° RAJESH PILOT : It is very
clearly mentioned in the statement...
(Interruptions)

\ e ———— =t e
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SHRI D. VENKATESWARA RAO :
The security was denied to him by the
Government.  Sir, the Government col-
fuded here, informed the culprits and
asked them to bomb him. The Hoine
Minister of Andhra Pradesh is doing all
this. The Home Minister belongs to the
same district where late Shri Siva Reddy
belongs. He himself has ordered these
people to go and bomb him. This is what
has happened in the State of Andhra Pra-
desh. Even after 24 hours of the orders
of the Speaker of the Assembly, security
was denied to him.

SHRI RAJESH PILOT : Mr. Chairman
Sir, just because the hon. Member has
pointed out this thing, let me also put it
on record. I had a word with the hon.
Chief Minister. He said there is frictional
rivalry among groups. There are nearly
23 cases registered against late Shri Shiva
Reddy—8 murder cases, 8 o!her criminal
cases and 7 other cases, total 23 cases. The
security was given to him as I have said in
the statement. The State Government have
informed that he left the security and told
them to go home and he said that he would
go without security. This is the information
given by the State Government.

[Translation)

SHRI NITISH KUMAR : It is said that
the Home Minister of the State is involved
in this incident. He has been accused for
it He has a hand in it.. . (Interruptions)

[English]

MR. CHAIRMAN : No, no explana-
tion need be given.

SHRI RAJESH PILOT : All these quer-
ies can be answered.

MR. CHAIRMAN : Shri Nitish Kumar.
you are a very senior member, please do
not interrupt.  Minister may now make
the statement regarding bomb explosion at
Madras.

SHRI RAJESH PILOT : May I, with
your permission make a statement about
the bomb explosion which occurred at the
R. S. S. Headquarters at Madras on 8
August 1993 ?
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(i) Fatal mob attack on Shri P. Siva
Reddy, Telugu Desam Party, M.L.A.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : As per the informa-
tion received from ihe State Government,
Shri P. Siva Reddy, Telugu Desam (TDP)
MLA from Jammalamadugu was attend-
ing the Monsoon Session of the A.P.
Legislative Assembly. He was provided
with two State Police guards. He alsa
had two private gunmen who accompanied
him.

On 7-8-1993 at about 9.00 AM. Shri
P. Siva Reddy, MLA (TDP) alongwith
the official gunmen Shri K. Nathaneil,
Head Constable-477 and two more private
gunmen visited the house of Shri N.
Chandrababu Naidu, M.L.A. (TDP) and
from there he visited the house of Shri
D. Venkateswara Rao, MP (TDP) at Ban-
zara Hills, at 10.30 AM. At 1140 AM,
Shri P. Siva Reddy asked Shri K Natha-
neil and his two private gunmen to go
back to his quarter, No. 135, New MLA
Quarters, and he proceeded with Shri
Kala Venkata Rao, M.L.A. (TDP) in a
maruti car to attend a marriage at Shri
Satya Sai Kalayana Mandapam, Srinagar
Colony, without taking any securitymen
with him. The gunman of Shri Rao, was
also not with him. Around 12.00 noon,
when he was coming out of the marriage
hall and getting into the maruti car, some
unidentified persons hurled bombs at Shri
P. Siva Reddy, who died on the spot.
Shri Rao, and Shri A. Suryanarayana
Raju, former Deputy Speaker, A.P. Legis-
lative Assembly, were also injured in the
bomb attack and they were admitted in
Hospital and they are progressing. Two

culprits have been apprehended so far.
The Police have registered a case, uinder
relevant legal provisions, which has been
entrusted to the State CID for investiga-
tion.

On the afternoon of 8th August, 1993,
Shri P. Siva Reddy’'s body was buried in
his native village in Gundlakyunta near
Jammalamadugu with police honours in
the presence of senior officials. The
Bandh call given by T.D.A. on the August,
1993, passed off peacefully but for a few
minor incidents.

16.47 hrs.

(ii) Bomb explosion at the R.S.S. head-
quarters in Madras on 8th August
1993,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) : As per the informa-
tion received from the State Government,
an explosion occurred in the office of the
Rashtriya Swayamsewak Sangh at No. 1
cnd 2, M. V. Naidu Street, Chetpet, Mad-
ras, on 8-8-93 at 13.45 hours. This ex-
plosion ripped through the vital columns
of the building premises and brought dowhn
the ceiling of the first and second flour
halls. Caretaker of the RSS office and
some members of the organisation, who

- then in the premises, bore the burnt
of the explosion.

On receipt of information, the Com-
missioner of Police and his personnel,
alongwith Fire Brigade personnel, rushed
to the blast site and started relief opera-
tions. They discovered 16 persons from
the shattered building. Of them 11 per-
sons were declared dead. The bodies of 10
persons have been identified and enqui-
ries are being made to identify the re-
maining deadbody. Of the nine injufed
persons, 5 were treated as in patients and
4 as out-patients.
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On a complaint from Thiru Srinivasan,
Urganiser, Madras District Hindu Mun-
nani, & criminal case in F-5 Chetpet
iolice Station Crime No 1137/93, wu/s
120-B, 302, 326, 153-A IPC, section 9(b)
(1) (@) (b) of Indian Explosives Act, 188
and Section 3 and 4 of Explosive Subs-
iances Act, 108 has been registered. The
State Crime Branch, C.1.D., has taken up
the investigation of the case. Sniffer dogs
have been used to find out the cause of
th=  explosion. Central Govt. Forensic
cxperts have reached the State. to provide
cxpert evaluation.

Tihe State Government of Tamil Nadu
has announced an ex-gratia payment of
Rs. 1 lakh each to the families of those
who were killed and Rs. 10,000/~ to those
who were injured in the blast.

The State Government has alerted the
district administration to take immediate
sieps to maintain law and order and com-
munal harmcny. Jt has instructed the
Administrative and Police officers to pro-
vide full bandobust to all religious and
other institutions including Government
buildings and to intensify patrolling to
ensure tiat no untoward incident takes
nlace.

1 wouid like to inform the House that
in the first week of July 1993, I along
with semior officers of Ministry of Home
Affairs had visited the State and held dis~
cussions with the Chief Minister and
State Govt. Officials on the security scen-
ario and urged the State Govt. to take
adequate precautionary measures to en-
sure against acts of militancy taking
place.

Along with the Official of my Ministry,
1 visited the site of the explosion, at Mad-
ras, on 9th August 1993 and held discus-
sions with the Chief Minister and other
State Govt. Officials. The Chief Minister
had also visited the site of the explosion.
40—7241.SS/9%4

During discussions the State Govt. Officials
showed me a smal lcontamner wi.h some
used explosive, copper wire and transformer
wicn were recovered trom tne site. ‘lhie
expiosion «lid not appear io have been
caused by use of RDX explosive. How-
ever, explosive experis wowd be able to
determune the nature of the exploson.

On my enquiring about the security
arrangemenis i the building, the Statc
Govt. officials informed that it was guard-
ed by the State Police personnel ull the
ban on RSS was in force. I was told
that after the revocation of the ban, the
RSS office bearers did not allow the State
Police personnel to guard the premuses
and stated that their own volunteers will
guard the building.

We have offered the State Government
all assistance to enable expeditious imves-
tigation of the case and apprehension of
the culprits. The Chief Minister, during
discussions, suggested that the case may
be investigated by the CBI. Considering
the nature of the explosion, it is felt that
the State Police can efficiently inves igate
the case. However, if the preliminary
investigations by the State Govt. reveal
wider ramifications, calling for a CBi
probe, we shall review the matter.

SHRI LAL K. ADVANI (Gandhi
Nagar) : Mr. Chairman, I want to draw
the attention to the last paragraph of his
statement and I regard it as ironical that
while in the case of Maharashtra the
Maharashtra Government was saying that
their police was very efficient and the hon.
Minister of Staite for Home Affairs wrote
to the Prime Minister urging him that
there should be a CBI inquiry into the
bomb blast in Bombay, here in this case,
the State Government itself is requesting
the Central Government to hold an in-
quiry by the CBI and the Minister of
State of Home Affairs is certifying that
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the local Government is very efficient !
He says, “It is felt that the State Police
can efficien ly investigate the case.” Of
course, he has indicated that the Govern-
ment is open to review.

What I would like to emphasise is that
it would be wrong to view these incidents
piecemeal. It would be right to take a com-
prehensive view of the security climate in
the country and all these elements who are
indulging in Bombay blasts of this kind
have come to be convinced that in the
present set-up they could do anything and
get away with it. Is it not true that in
respect of the bomb blasts which took
place in March, till now not even a
charge-sheet has been filed, no one has
been booked, and no one has been punish-
ed for it ? Is it not a contributory factor
to incidents of this kind ? Whether there
is a nexus or not can be established only
after a thorough investigation and here
is a case where the Chief Minister her-
self suspects—it may not be established
after a preliminary inquiry that there
may be ramifications outside Tamil Nadu,
may be, and who knowns even outside
the country and therefore it would be
proper if the CBI undertakes an inquiry.
Why should there be a hesitation in this
matter, particularly, from a Minister who
has been insisting that there should be a
CBI inquiry in respect of Maharashtra ?

‘And secondly, I do not know if the
hon. Minister in his talks yesterday was
apprised of the fact that a person by
name Palani Baba had made a public
speech some time back that the RSS
headquarters and the Kanchi Mutt should
5 blown up. Is he aware of it and if
so, has he advised the State Government
to do anything in that regard ?

SHRI RAJESH PILOT : Mr. Chair-
man, Sir, I am really surprised to hear
the statement of my senior friend, semior

parliamentarian, Shri Advani, which is
totally giving an impression that the total
security scenario is so bad that everybody
can take the people for a ride. He had
seen the security scenario on 25th Feb.
I need not go into the details. (Interrup-
tions).

[Translation}

SHRI LAL K. ADVANI : Your valour
is seen there only.

[English]

SHRI RAJESH PILOT : Let me ex-
plain. . . (Interruptions)

[Translation)

SHRI LAL K. ADVANI : Please stop
for a minute. You made a mention of
the valour of your party. You can show
your valour on a political party which i<
committed to peaceful means and not in
Bombay, Madras or Srinagar. You show
your valour here.

[English]

SHRI RAJESH PILOT : Shri Advani.
you have spoken. Give me a chance to
speak. . . (Interruptions)

SHRI LAL K. ADVANI : You have
started on a wromg note.

MR. CHAIRMAN : Sir, he is talking
of the security scenario.

[Translation)

SHRI LAL K. ADVANI : Let him show
his security scenario in Kashmir, Bombay
and Madras. He thinks that he display-

ed his great valour on 25th...(Interrup-
tions)

[English]

SHRI RAJESH PILOT : Sir, I am just
telling that the security scenario in the
country is pot that the people in this
country can be taken for a ride. Sir.
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the situation in Kashmir is also improv-
ing. Because of you, the situation in
Kashmir is going bad. (Interruptions)

[Translation]

SHRI MADAN LAL KHURANA
(South Delhi) : They are respons.ble tor
Kashmir. Situation in Kashmir is wor-
sening by his visits to that area.

[English]

SHRI RAJESH PILOT : I charge, be-
cause of the BJP, the situation in Kash-
mir is going bad; because of your slo-
sans and statements, the situation in
Kashmir is going bad.

Now, let us talk about the facts...
(Interruptions)

|T'ranslation]

SHRI MADAN LAL KHURANA:
Kashmir remained closed for seven days.
For the whole last week it was closed and
they are showing us the security scenario
in Delhi. .. (Interruptions)

[English]

SHRI RAJESH PILOT: Why do vyou
jump on Kashmir? What have you been
saying in Doda ? (Interruptions) Mr. Chair-
man, Sir. I have just given an explanation
to what Shri Advani has said that every-
body can take the law in‘o their hands.
This is not possible under this Government.
The security scenario is sound. The situa-
tion is under the control of the Govern-
ment When the State police was saying
that they would guard the house and the
State Government officers informed the
Chief Minister that the police was not
allowed to enter the house: then. how can
you ask them now how this bomb blast
had taken place ? One has to bear it out.

The second point that he made is on
CBI. Abou* Bombay scenario and Bombay
blast, I had gone there personally and seen
what had taken place; what was the scena-
rio; how did it take place; and what were
the complications. But it was totally diffe-
rent. It cannot be compared with ‘he sce-
nario at Madras. 1 had gone there perso-
nally and seen Shri Advani was also there.
(Interruptions)
41-—-724LS5/94

SHRI CHETAN P. S. CHAUHAN
(Amroha) : Do you want the Bombay
things to be repeated in Madras? Will
you open your eyes then only ? (Interrup-
tions)

SHRI RAJESH PILOT : I have said in
my statement that if the State Government
feels or the State Government investiga-
tion reflects wider ramifications, then we
have an open mind. But this also should
not be viewed separately. 1 have told her
that personally. When I talked to her, she
agreed with me on these lines. She had
shown me a component of the exploded
bomb, which she had received, and men-
tioned that it did not link with RDX. I
had told her that we would give all the
help that she needed. She wan‘ed explo-
sive experts. We had flown them from
Delhi. We will give her all help. It is
much easier for the State Government to
investigate about the individual, to whom
Shri Advani has referred to. This was
mentioned to me in the RSS headquar‘ers
by some gentleman there. Immediately I
reported this to the Chief Minister. ¥ am
told that he has been arrested today. I have
been telling the Chief Ministers that if
anybody says ‘kick the Muslims out’, put
him behind the bars. And so also, if any-
body says ‘kick the Hindus out’, put him
behind the bars. The State Government
has to do this. You have got to put *them
behind the bars. And we are firm that no-
anti-national person will be permitted in
this land to speak anti-national language.

(Interruptions)

SHRI ANBARASU ERA (Madras Cen-
tral) : Mr. Chairman, Sir, kindly give me
one minu‘e. This had happened in my
constituency. (Interruptions)

MR. CHAIRMAN : The rules do not
permit, We are here to follow the rules.

(Interruptions)
17.00 hrs.

SHRI ANBARASU ERA: Only one
minute, Sir. .. (Interruptions).

MR. CHAIRMAN : No one minute.
The rule does not permit that.

Now,Athc hon. Minister of Finance.
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{Shri Sharad Dighe in the Chair]
STATUTORY RESOLUTION REGARD-
ING DISAPPROVAL OF DEBTS DUE TO
BANKS AND FINANCIAL INSTITU-

TIONS ORDINANCE
RECOVERY OF DEBTS DUE TO
BANKS AND FINANCIAL INSTITU-
TION BILL—Contd.

[Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY  AFFAIRS (DR.
ABRAR AHMED) : Sir, I am grateful to
all the hon, Members who have partici-
pated in the debates on the recovery of
Debts due to Banks and Financial Institu-
tions Bill, 1993. The hon. Members have
given many suggestions and have asked a
number of questions. There was a need
to take action in this regard and to cons-
titute a tribunal for it much earlier. Even
the hon. Members themselves have admitted
that the commi‘tee headed by Shri
Narsimhan and the committee headed by
Shri Tiwari have strongly recommended to
set up such a tribunal, and these committees
also felt that the recovery of loans
advanced by Banks and other Financial
insti‘utions is not being done properly, and
there is a lot of delay in the recovery of
loans and a lot of outstanding amount be-
comes bad debt, so some arrangements
should be made to ensure the recovery of
Bank loans in a proper way. Sir, for a long
time a need was being felt to set up such
a Tribunal as may help the smooth recovery
of ou‘s‘anding loans of Banks and Finan-
cial Institutions from the customers parti-
cularly from big industrialists in a mini-
mum possible time. To meet this particular
end, this Bill has been brought. Several
hon. Members have inquired in this regard.
There were 15,33,387 cases till March,
1990-91 and an amount of Rs. 5622 crores
of Banks loans was involved in these cases.
In this Tribunal which has been set up to
recover this huge amount, only these cases
which involved more than Rs. 10 lakhs are
being taken up for recovery.

Sir, through you, I would fike to inform
the hon. M=mbers that there are only 6570

cases out of 15,33,387 cases where out-
standing amount of Rs. 10 lakhs or more
is involved.  This is only 0.47% of all
the total cases ie. less than 1/2%. But
if we see the outstanding amount of
Rs. 5622 crore, an amount of Rs. 3147
crore is involved in these cases where an
amount of Rs. 10 lakhs or more is involved.
It means 56% of the total outstanding
amount of loans is due agains' less than
half percent borrowers. So through this
Tribunal and through this Bill the out-
standing amount can be recoved very easily
because very few borrowers have big
amount outstanding against them. Simi-
lar is the case of the Financial Instiu-
tions. There are 204 cases pertaining to
the financial institutions. In these cases
Rs. 390 crores are outstanding and there
are only 32 cases which involve less than
Rs. 10 lakhs and the total amount involv-
ed in these cases to Rs. 1.55 crore. A
sum of Rs. 389.43 crore is involved in
the remaining 172 cases. It means that
very few people have to repay the maxi-
mum amount to Fniancial Institutions
and Banks. So there is an impression
that there is a continuous fall in the re-
covery of the loans by the Banks and
Financial Institutions.

Many a time it has been seen that the
borrowers somehow try to Lring the
matter under litigation. In this way the
matter will go to one court after the other
and it will take a long time for its deci-
sion and the money will remain pending
the decision of the courts. Thus the
money cannot be used by Banks and
Financial Institutoins. That is why this
Bill has been brought to make the re-
covery of the loan-amount smoothly.

Some common points have been raised
by the hon, Members during the discus-
sion particularly Shri Charles has made
an objection to the provision regarding
75 percent of the amount with the Appel-
late Authority. The intention behind
this bill is that there should be no delay
in the recovery. Once the tribunal
awarded its judgement and if anybedy
wants to make an appeal against the said
judgement, he has to deposit 75% of the
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amount. But there is a provision too
in this Bill through which the Appeliate
authority has been empowered to reduce
this amount or can give total exemption
from depositing the amounts. All these
provisions are there to make recovery in
time,

Similarly the hon. Members have made
an objection against the provision 25 B
under which any person can be arrested.
(Interruptions)

If Recovery officer has no right to
arrest the concerned person after the
judgement, he will be unable to make
recovery. That is why the provision has
been made in the Bill. If there is no
recovery even after the judgement of the
Tribunal, the defaulter can be arrested.
Such provisions are already existing in
income tax and custom Act etc. (Inter-
ruptions)

Some hon. Members have raised the
issue of natural justice that the provicions
of this Bill will voilate the principle of
natural justice. I would T'ke to tell the
hon, Members that everyone has a right
to follow the civil procedure of tribunal,
tribunal will hear all the parties and will
give judgement afterward.  Therefore,
there is no chance that natural justice will
not be done. If any hon. Member has
any doubt, I can clear that too.

Hon, Member Chetan Chauhan was
speaking. It seems that he has a sound
knowledge about
raised some very important points. In his
speech he had raised the point about wil-
ful defaulters. It is right that due to
wilful defaulters we mneed such type of
tribunals. If a person who borrows
money from the Banks etc. does not repay
the loan intentionally even though he has
the capacity to repay, these problems
crop up. There is now growing tendency
among the borrowers mnot to repay the
loans taken from Banks and financial
institutions,  Such tribunals are needed
to ensure the timely recovery of loans.
As the hon. Member has said that the
people take loan and thereafter intention-
ally declare the unit sick. I too admit

Banking. He has .

this.  Practically after the sickness, the
goodwill and the property of that unit
increase, We have to find out the relation
between these too. The loan amount can
be recovered through the tribunal from
those borrowers who do not repay -the
loan on the plea of sickness of unit. If
the unit is really sick, it will get the finan-
cial help.

An hon. Member had made a point in
the context of appraisal. I admit it. A
number of units become sick and money
is not recovered from them because proper
appraisal of several units is not done at
times. Banks and financial institutions
give loans to set up units and they also
make recovery of these loans. If the
money is not refunded, the matfter goes
under litization. or it is recovered through
tribunal. When any unit becomes sick
the taget of our economy receives set
back. The tareet of economy is rela‘ed
to Industries of import export. consump-
tion of raw material or employment, so
the target of economy is disturbed follow-
ing the lack of appraisal due to sickness
of units. That is why the appraisal
must be conducted strictly. 1 believe
that the ill effects on the economy follow-
ing the sickness of industries can be pre-
vented. We are considering sericusly as
to how appraisal should be made properly
and how to fix the individual accountabi-

lity.

If appraisal is correct the results  will
also be correct.  Besides all that, one
point has also been made that the benefit
provided to sick industries increases sick-
pess. There are two reasons for giving
benefits to them.  Sick industry is mnot
only related to the owners, but it is also
related to the people because thousands of
workers work in that. It is the raain
objective of the Government to take care
of the workers’ livelihood; so the Govern-
ment tries its best to reopen the sick units.
The Government tries to help the sick
units with the assistance of BIFR. ATFR
or Banks or financial Institutions. Besides,
no one can deny its second aspect. Some
people intentionally mahe the units sick,
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therefore, provision has been made to re-
cover the loan through the tribunal. An
bon, Member has asked about the rate of
interest to be charged and the procedure
to be followed when the maiter goes to
tribunal,

I would like to tell you that the rate
of interest on the loan will be charged at
the rate given in the agreemsnt unless the
matter goes to tribunal. Once it goes
to tribunal, the rate of interest will be
charged at the same rate as fixed by the
tribunal.  Shri Panigrahi and some hon.
Members have asked about the number of
benches. There is a provision in the Bill
that the number of benches or tribunal
can be increased in due coursc.  But at
present there will be only four benches
which will be set up at Delhi, Bombay,
Calcutta and Madras, An Appellate
tribunal will be constituted at Bombay.
The number of these tribunals can be
increased according to the need. It has
been asked about the status of Recovery
Officer.  In this context I can tell you
that he will be appointed, 1mongst the
senior officers of Banks and he wili enjoy
all the powers for which T have mention-
ed.

Hon. Member Anna Joshiji hus left. He
has mentioned so many things and asked
some questions. He has made & point
regarding bad debt which i3 increasing
constantly,  Efforts are being made to
recover that amount.  The main target
to get this tribunal is to reduce bad debts
and doubtful debts and to reccver the out-
standing amount within a time frame. He
has made a point about Haishad Mehta
and Bank scam. He has said that when the
scam had already taken place. what is the
use of all such things and what is the
need of recovering the amount of Rs. 6
thousand crores involved in the scam. 1
cannot expect such type of reaction at
least from my learned friend Anna Joshi.
If any Bank Scam etc. has taken place and
a certain amount is involved therein,
should we stop the recovery of that wmnount
or should we allow the Banks fo provide
more and more finance to the unit and let
the whole economy of the country destroy

and should not take any remedial mea-
sures ? This is not correct. Bank Scam
has taken place. Joint Parliaraeniary
Committee represented by all the political
parties is looking into it. Whatever action
will be taken, it will positively be taken in
the Committee,  Shri Annaji Joshi has
asked four points and wanted their reply
from me. Now he is not here, he has
left the House.  Firstly, he bhas asked
about Tiwari Committee which was set up
in 1980, Why did not you bring such
type of Legislation earlier. This Com-
mittee was set up in 1980; it gave its
report in 1984 and the Government was
pondering over it.  In the ineanwhile, the
Congress Government was c¢hanged, other
Government came into power but it did
not take it seriously. After that when
we came into power again we have taken
it seriously and we brought an ordinance
for the purpose. We are trying to set
up tribunal as early as possible through
passing this Bill.

SHR] BHAGWAN SHANKAR RA-
WAT (Agra) : It was your Government
in 1984.

DR. ABRAR AHMED : If hon. Mem-
bers were very much concerned about it,
then the other Government might have
taken action on this. They had also got
a chance to implement the recommenda-~
tions of the Report. But I don’t want to
2o into the details regarding this.

Secondly, Shri Anna Joshi has mentioned
about the Budget provision made for Capi-
tal adequacy and to maintain the liqui-
dity ratio. It was no' meant for maing
good the deficit suffered due to Bank
Sam. If there is some such misconception
in the minds ofa ny hon. Members, it
should be removed.

Shri Anna Joshiji has mentioned one
more point about the provision of 75
percent.  As I have already said that the
Appellate Tribunal is empowered to ‘re-
duce this 75% or to exempt the wherle
amount. He had said as fo why this
power had been entrusted to them cnly
and why the others should not get this
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exemptoin. I am of the opinion that it
is the discretionary power of the Tribunal
and to whom the Tribunal considers as
genuine, it can be given cxemption be-
cause it is not a fresh case it is an appeal
which is going to Appellate Tribunal after
the decision of the Tribunal. If it will
be givén to everyone then there will be no
use of appeal and Appellate Tribunal.
Apart from this, Shri Sharadji had asked
some questions regarding the procedure
adopted in this matter. In this regard 1
would like to inform that the procedure of
civil court will automatically be applied to
the procedure of Tribunal. Every party
has a right to say, to listen and to takes its
decision, so far as 75% recovery is con-
cerned, T have already told about this.

Shri Syed has stated that there is an
increase in the outstanding amount. 1
really admit it, We are taking it seriously
because the tendency of taking loan from
Banks and financial institutions and to slip
away is increasing. Therefore, we are
setting up Tribunal and trying to recover
the loan. This is a serious step in this
regard,

In-section 19, the word ‘may’ has been
used. If any bank wants to approach
the tribunal it can do so. The reason
behind it is that when any Bank feels that
the loan amount which is more than
Rs. 10 lakh is either not being recovered
or the borrower has become a defaulter, it
can go to the tribunal. It may also be posi-
ble that several borrowers who have taken
loan of more than Rs. 10 lakh, would
themselves refund the loan amount. Seve-
ral Banks may recover their dues through
negotiation with the borrowers. But in
case the Bank finds no alternative to 1e-
cover the amount and the loan amount in
the Tribunal involved is more than Rs. 10
lakh or the intention of the borrower is
not to repay the amount despite having
the money, it is the discretion of the
Bank whether it moves to the Tribunal or
not. N o

Sir, 1 welcome the suggestions put forth
by all the hon. Members and 1 have tried
to reply all the queries ag much as possi-

ble raised by the hon. members and I hope
that all the hon. Members wouid be sats-
fied with my reply.

SHRI SYED SHAHABUDDIN : [ had
seriously asked you to present a complete
picture about recoveries every year beioic
the Parliament,

DR. ABRAR AHMED : | cannot give an
assurance in this regard but when Triounals
are set up and start functioning then only
I will be able to tell you the number ox
casges received, number of cases decided out
of them and the number of the rest of
the cases within the time limit of 180 days.

" DR. .G L. KANAUIJIA : I would like to
ask as to what was the difficucty in pub-
lishing the defaulter's name, If their
names are published then we will come to
know that how many defaulters have 1o pay
their due and the amounts thereof. So far
as the matter of Tribunal is concerned, there
is no difficulty as you have a lhst of those
persons.  If the Government has a clear
intention then what is the hitch in making
the names of defualters public.

DR. ABRAR AHMED : As you have said
that the disclosing of the names of defaul-
ters is meant 10 recover money from them,
but so far as the question of publishing their
names is concerned, the Banks and fianciai
Institutions have their own rules and provi-
sions in this regard.

DR. G. L. KANAUIJIA : The names ol
these people will be published omy atter
allowing three months time to them.

DR. ABRAR AHMED : Such issues are
dealt with as per the provisions laid down
in the rules made in this regard. That is
why 1 do not want to give any assurance in
this regard.

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, just now the hon. Miis-
ter has said a lot about this Biil, it may be
a good Bill but such a weak Government
which is unable to take right decisions
and lacks moral force to take action
against the economic offenders cannot do
anytling even if it has a powertul law to do
w. N -
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-Mr. Chairman; Sir, I would like to stress
bne more point, that this Government has
developed a tendency to take action only.
According to the reply given by the
Minister the Tiwari Committee was set up
in 1981 and it submitted its report in 1984
You ruled for the next five years and
in the meantime after the gap of 13
months the Government supported by
you was in power and therafter you bhave
been in power for the last two years. Dur-
ing thesc 8 years, you could not imple-
ment the recommendations of Tiwari
Committee regarding recovering the Bank
Loans and dues of financial Institutions,
which clearly tells about your working.
I feel that only this tendency of yours
had led to the banks scam, involving an
amount of Rs. 17 thousand crores. How
this amount is going to be recovered
The previous defaulters are also theie
and as you have told that there are
more than 1,50,000 such decades and the
financial  Institutions have such 304
cases, involving a sum of Rs. 5622 crores &
Rs. 391 croes respectively. Let the JPC
report come, it may establish the involve-
ment of at least 7 Ministers. Who is
responsible for putting pressure <n
Banks to sanction ‘oans and taking ot
commission by the bank officials ?  The
Minister did not throw any light on the
responsibility of misappropriation of funds,
arbitrarily sanctioning of loans which arc
not recoverable. Today the Banks are
losing their credibility. What effective
wages and means can be adopted to restore
the credibility of Banks among the people?
The big guns, who are responsible for the
Rs. 17,000 voores Bank scam used to say
previously that ~e are making progress and
the prices of shares are increasing, which
is a result of our new economic policy ard
what not. Today, by and by new facts
are coming up before TPC about them.
Tulsidas ji writes that :

“Jas Jas Sursa Badan Barhawa,

Tas Doon Kapi Roop Dikhava.”

It means that when Hanuman ji visited
Lanka then Sursa opened her mouth to
ywallow him but Hanumanji went on ex-
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panding his body. The enquiry is disclos-
ing more and more about our economic
policy and more about the banks scam
which makes them dumbfounded.

Mr. Chairman, Sir, I will conclude in a
minute time. I went to know that what
effective steps are being taken to remove
the question mark over the credibility of
banks. What disciplinary action are your
going to initiate against the guilty
officials of the Public Sector Banks?
Which officers are responsible for taking
commission and sanctioning loans to wrong
persons ?  During  Mr. Pujari’s period
loan melas were organised and as you have
said that crores of rupees are due on some
persons.  On the other hand, in order to
recover loans from the farmers their pro-
perties, even their pet animals which pro-
vide them their livelihood are mortgaged
and no action is being taken  against
the big institutions and industries for the
recovery of loans. You do not take ary
action against the big fedaulters.  There-
fore, you must gather courage to take
action against big defaulters.  Who s
responsible for a fall in the performance
of the banks after their nationalization ?
With the prevalence of this suitcase politics,
wili we be able to recover these loans fully?
How much of the loans have been recover-
ed by the Banks so far during last
thiee years ? It will be better if you
could provide ~data in this regard and also
give information about the Appellate Tri-
bunals to be set up in near future, then only
we may feel that they are going to be
effective. I also want to know the amount
of loans recovered and cases settled during
Jast three years by your officials. 1
want to say that the Government could
not do anything in this regard and now it
has come up with this ordinance and
thereafter this Bill is brought to the House
and discussed.  Therefore; I will request
the House to put a check on Government’s
tendency to bring ordinances. This ordi-
nance do not have any clear directions to
put a check on such scams and no action
is being taken against the bank officials.
Therefore, I request that this ordinance
should be disapproved.
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[English] point regarding depositing 75 per cent of

MR. CHAIRMAN : I shall now put
the Statutory Resolution moved by Prof.
Rasa Singh Rawat to the vote of the House.

The question is :

“That this House disapproves of the
Recovery of Debts Due to Banks and
Financial Institutions Ordinance, 1993
(Ordinance No. 25 of 1993) promul-
gated by the President on the 24th
June, 1933.”

The motion was negatived.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the estab-
lishment of Tribunals for expeditious
adjudication and recovery of debts dic
to banks and financial institutions and
for matters connected therewith or in-
cidental thereto, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN : The House shall
now take up clause by clause consideration
of the Bill. :

The question is :

“That clauses 2 to 18 stand part of the
BiN.”

The motion was adopted.
Clauses 2 to 18 were added to the Bill.

Clause 19—Application to the Tribunal.

SHRI BHAGWAN SHANKAR RAWAT
(Agra ): T beg to move :

[English]
“Page 5, line 4—

for ‘an’ substitute ‘sufficient’ " (4)

[Translation]

Mr. Chairman, Sir, so far we have pro-
viding loans to the people by organising
loan melas which gave a feeling to the

people that they were getting something’

free and now through this Bill we are
bringing such stringent provision which will
break the backbone of the society. A

the amount has been mentioned in it, this
amount should be made as 50 per cent
in the Appelate tribunal. I am saying so
because the C. P. C. and the procedure
which we are going to adopt and
‘CONTIM’ act and precedents of court
also support the point that only 50 per
cent of the amount is deposited. Therefore,
I think that instead of leaving it to the
whims of the appellate tribunal we should
adopt a rational attitude and make it as 50
per cent.

Secondly, I want to point out that he
has put an amendment here.

[Enelish]

“ share of Joint holders in such amount
" shall be presumed, until the contrary
is provided, to be equal.”

[Translation]

Instead of “provided”, “proved” word
should be used for giving equal share to
every share holder, then only legislature
can fulfil its purpose.

Thirdly, that I have given an amend-
ment in Chapter 4 is like this :—

“after giving the applicant and the defen-
dant an opportunity of being heard, pass
such orders on the application as it thinks
fit tc meet the ends of justice.”

[Translation]

In the above sentence ‘an’ word should
be substituted by “sufficient” because “an”
means one. Suppose applicant or his
lawyer falls sick and he cannot come to
the court on the particular date then it
will not be a reasonable opportunity.
Therefore, sufficient opportunity is easen-
tial. It is in the constitution that unless
civing sufficient opportunity prosecution
and a decree can not be done against any-
body. ‘“An opportunity” word is against
the spirit of the Constitution. Hence
it should be substituted by the word
“sufficient”. 1 have given three amend-
ments and I request you to accept all of
them so that injustice is not meted out
to the poor and the society does not face
disharmony and an increased amount of
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atrocities.  Till date we have been giving
high hope to accomplish the poor but now
we are bringing a change in this philo-
sophy so as the society may adopt it.
Therefore it is very essential to accept
these amendments.

DR. ABRAR AHMED : The first two
amendments in which the Member has
asked to use the word “sufficient” and
reduce the amount of 75 per cent, 1
want to tell you that the word “oppor-
tunity” is already there which shows that
they are being provided and opportu-
nity and I have already told you in
details about the second amendment about
75 per cent. Therefore, we do not accept
them but we will accept the third amend-
ment as it is about a typographical error.

[English}
MR. CHAIRMAN : I will now put
amendment no. 4 to Clause 19 moved by

Shri Bharwan Shankar Rawat to the vote
of the House.

Améndment No. 4 was put and negafived,
MR. CHAIRMAN : The question is :

“That Clsvse 19 stand part of the Bill”.

The motion was adopted.
Clause 19 was added to the Bill.
MR. CHAIRMAN : The question is :
“That clause 20 stand part of the Bill”
The motion was adopted.

Clause 20 was added to the Bill,

Claizse 21—Deposit of amount of debt
due, or filing appeal.

SHRI BHAGWAN SHANKAR RAWAT
(Agra) : I beg to move :

Page S, line 45 and 46,—
for “seventy-five” substitute “fifty” (5)

MR. CHAIRMAN : I will now pui
amendment no. 5 to Clause 21 moved by
Shri Bhagwan Shankar Rawat to the vote
of the House.

Amendment No 5 was put and negatived.

SHRI RAM NAIK (Bombay North) :
Sir, I am on a point of order. The hon.
Minister is from Rajya Sabha and he is
also saying “no”. He has no authority to
say, “no”.

MR. CHAIRMAN : The question is :
“That Clause 21 stand part of the Bill”.

The motion was adopted.
Clause 21 was added to the Bill.

MR. CHAIRMAN : The question is :
“That clauses 22 to 27 stand part of the
Bill”

Clauses 22 to 27 were added to the Bill.
Clause 28—cther modes of recovery

SHRI BHAGWAN SHANKAR RAWAT
(Agra) : I beg to move :

Page 7, line 49—
for “provided” substitute “proved” (6)

MR. CHAIRMAN : This amendment
was accepted by the Minister. 1 willl now
put the amendment no. 6 to Clause 28
moved by Shri Bhagwan Shankar Rawat
to the vote of the House. The question
B’

“Page 7, line 49—
for “provided” substitute “proved” (6)
The motion was adopted.
MR. CHAIRMAN : The question is :

“That Clause 28, as amended, stand
part of the Bill”.

The motion was adopted.
Clause 28, amended, was added to the Bill.

MR. CHAIRMAN : The question is :

“That clauses 29 to 35 stand part of
th Bill”. .
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The motion was adopted.
Clauses 29 to 35 were added to the Bill.

Clause 36—Power to make rules -

i
MR. CHAIRMAN : There is Amend-
ment NQ. 2 to be moved by the hon.
Minister, Dr. Abrar Ahmed under Clause
36.

Amendment made -
Page 10, line §,—

after “Appellate Tribunal” insers—
“under section 7, 12 and 13” (2)

Dr. Abrar Ahmed :

MR. CHAIRMAN : The question is :

“That Clause 36, as amended. stand
part of the Bill.”

The motion was adopted.

Clause 36, as amended, was added to 1he
Bill.

New Clause 37

MR. CHAIRMAN : There is a Govern-
ment amendment under new Clause 37.

Amendment made :
Page 10,—
after line 24, add—“37".

(1) The Recovery of Debts Dues to
Banks and Financial Institutions
Ordinance, 1993 is hereby repealed.

(2) Notwithstanding such repeal, any-
thing done or any action taken under
the said Ordinance, shall be deemed
to-have been done or taken under
the corresponding provisions of this
At (3)

(Dr. Abrar Ahmed).
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MR. CHAIRMAN : The question is :

“That New Clause 37, stand part of
the Bill.”

The motion was adopted.
New Clause 37, was added to the Bill.
Clause 1—Short title, extent, Com-
mencement and application.

MR. CHAIRMAN : There is an amend-
ment under Clause 1 to be moved by the
hon. Minister, Shri Abrar Ahmed.
Amendment made
Page 1,—

Amendment wmade :
for lines 8 to 12, substitute—

“(3) 1t shall be deemed to have come
_into force on the 24th day of June.
1993.” (1) (Dr. Abrar Ahmed)

MR. CHAIRMAN : The question is :
“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to tke
Bill.
MR. CHAIRMAN : The question is :

“That Enacting Formula and the long
Title stand part of the Bill”.
The motion was adopted.

The Enacting Formula and the long Title
added 10 the Bill.

DR. ABRAR AHMED : | beg to move :
“That the Bill, as amended, be pass-

od.”

MR. CHAIRMAN : The question is :

“That the Bill, as amended, be pass-
ed.”

The motion was adopted.
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STATUTORY RESOLUTION RE: DIS-
APPROVAL OF THE CONSERVATICN
OF FOREIGN EXCHANGE AND PRE-
VENTION OF SMUGGLING ACTIVI-
TIES (AMENDMENT) ORDINANCE

[English]

SHRI RAM NAIK (Bombay North)
T beg to move :

“That this House disapproves of the
Conservation of Foreign Exchange
and Prevention of Smuggling Activities
(Amendment) Ordinance, 1993 (Ordi-
nance No. 26 of 1993) promulgated
by the President on the 25th June.
1993.”

[Translation)

Mr. Chairman, Sir, first of all I would
like to know where the hon. Minister of
Finance is. I am asking this because I
wanted to welcome him and I would have
been glad if he would have been present
here. I wanted to welcome him for. ..

{English)

MR. CHAIRMAN : For your informa-
tion, I would tell you that the hon. Finance
Minister has written to the Speaker that he
shall be grateful if his colleague, Mr. M. U.
Chandrashekhara Murthy, Minister of State
in the Ministry of Finance is permitted to
handle the legislative business, namely,
Conservation of Foreign Exchange and
Prevention of Smuggling Activities (Am-
endment) Bill, listed in his name at SL
No. 15 in the list of business as he will be
busy in Rajya Sabha.

[Translation)

SHRI RAM NAIK : Mr. Chairman. Sir.
1 am thankful to you. But I wanted to
welcome the hon. Minister of Finance
because 5-6 days ago, the prestigious fin-
ancial journal, Furo-Money has declared
Dr. Manmohan Singh as the best Finance
Minister of the year. We may have dif-
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ferences in other matters, but he has been

given award and I wanted to congratulate
him for this. (Interruptions)

[English)]

SHRI RAMESH CHENNITHALA (Kot-
tayam) : We will convey your feelings to
him. (Interruptions)

SHRI RAM NAIK : I have this feeling,
what I am submitting and what I am zo-
ing to submit may kindly be conveyed.

Mr, Chairman. Sir, I rise to oppose the
ordinance which has been issned. At the
same time T would also like to express my
views with regard to the Bill.

1 oppose the ordinance because I feel
that there was no need to issue it. The
Constitution provides us the facility to
issue ordinance. = Whenever there is any
crisis, the ordinance is issued.  The
President has been given the power to prc-
mulgate it whenever required. The Govern-
ment has to formally request the President

to do so. This is what our Constitution
provides. = However, it is being observed
that this provision is being misutilized.

it is a bad practice.  Therefore though
the Finance Minister has been awarded.

[English}

but 1 feel that the Finance Minister has
become ordinance addict.

[Translation]

I would like to point out another aspect.
The Ordinance in discussion is No. 26,
Three more ordinances have been issued
thereafter.  The Govemnment issued 29
ordinances in total by the month of July
1993. T would like to ask whether there
was any need to issue ordinances in such
a large number? In its comparison, the
number of ordinances issued in 1992 was
21. Even seven months have not com-
pleted yet and 29 ordinances have already
been issued. Therefore, it is a wrong
practice, 1 would lke the hon. Minister
of Financc to explain whether it was really
essential to issue the ordinance. T

!
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would like to submit that a small
amendment in Section 9 of this Ordinance
proposes to extend the duration by three
years from July 31, 1993 till 1996. 1t is
evident that this is not a new ordinance.
It is going to expire on July 31, 1993 and
proposed to be extended for three more
years, Could the Government not afford
to bring the Bill during the Budget Ses-
sion in March-April. Was it not possi-
ble to get the required Amendment passed
at that time ? This could have been easily
done in the Budget session. But an ordi-
nance is being issued without any rhym
and reason. This practice should be
checked at the earliest possible. There-
fore, 1 oppose the ordinance.

1 would like to submit something about
the salient features of the ordinance. As
per it's new policy the Government has
been assuring for the last two years that
steps would be taken to check smuggling
and it is for this purpose that the Bill has
been introduced. As per the measures
proposed to be taken in this Bill,“Fold and
silver can easily be brought from outside
the country. The hon. Minister of
Finance has been claiming repeatedly that
this has helped controlling the smuggling
in a big way. The hon. Minister of Staie
may clarify the situation in this regard, I
do not know whether the hon. Minister of
Finance remembers or not, however, he
had emphatically pointed out during the
Budget discussion last year that the new
policy adopted by the Government has
done a great deal in checking the smuggl-
ing.

[English)

Bui now the Minister has stated in the

Statement of Objects and Reasons of the
Bill.

“However, the menace of smuggling
has not abated in any way despite the
import of 5 KGs of gold and 100 KGs
of silver per passenger allowed by Gov-
ernment on payment of nominal customs
duty in convertible foreign exchange.”

SRAVANA, 19, 1915 (SAKA)
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[Translation]

In other words, you are admitting here
that the smuggling is going on large scale,
but the Government has been claiming
throughout the year tha: the smuggling of
gold and slver has been conirolled. We
do not know whether we should believe
in your speeches or the objects and reason
given above. As regards to this contra-
diction, I would like to subm.t that the
hon. Minister should clarify the position
when he given his reply.

Sir, now the Government claims to have
taken effective measures as a result of
wh.ch the smuggling is reducing. How-
ever, there are contradiclions even in this
regard. I have got a copy of the Annual
Repori—92-93 of the Ministry of Finance.
I would like to read out the contradictions
in it. It states that—

[English)]

“The success of anti-smuggling efforts
could be discerned from the fact that
contraband goods worth Rs. 502.41
crore have been seized.”

{Translation)

In other words, the measures taken with -
regard to smuggling have shown positive
results.

[English]

“The value of contraband seized in
1990 and 1991 siood at Rs. 760 crore
and Rs. 774 crore respectively. During
1992, the seizures were of the order of
Rs. 502 crore.”

1Translation)

In other words the contraband goods
seized during 1992 were worth Rs. 502
crore and the Government consider it a
success of the policy whereas the contra-
band goods seized during 1990-91 were
worth Rs. 774 crore. It means that more
contraband goods were seized during 1990-
91 as compared to those in the current
year. How can we conclude to have suc-
ceeded in our attempt ? Simdlar sitvation
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pmval.ls wath rega:rd to narcotic dmgs
The figures given with regard to it show
that the narco.ics seized during 1992 was
of the order of Rs. 18 crore, seized during
1991 was wor.h Rs. 21 crore and in 1990
it was worth Rs. 25 crore. It reveals that
the action beng taken against smugglers
is not effective. Has the drug trafficking
stopped ? Another ordinance has been
inroauced wih a proposal to extend the
duration with regard to parcotics, to which
1 would like to refer to afierwards. Why
the measures being taken by the Govern-
ment are not proving successful. Why the
seizure of coniraband goods has been re-
ducing ? Not only the narcotics seized is
less, but there has been a considerable
decline in the number of persons arresied
in this regard. The number of persons
arrested during 1990, 1991 and 1992 was
3300, 2300 and 1800 respectively. It
means that from 1990 to 1992 the number
of persons arrested was so less that the
difference become 100 per cent. What the
Government has been doing? Why do
you need more powers ? The Government
must bave powers—there is no doubt
about it but how effectively the law is
being implementing is evident from the
figures given above. The hon. Minister of
Finance receive international acclaim, but
what is happening in his own country is
of great importance. The hon. Minister
should gwe clarification in this regard. I
would like to know as to why the Govern-
ment has been so inactive in taking action
against smugglers and how the prevailing
tendency is proposed to be checked.

One thing more needs to be pointed out.
The section proposed to be amended refers
to ‘bighly vulnerable areas’. Since I have
proposed the amendment I would like to
speak in detail about it. With regard to
highly vulnerable areas it has been said :
{English}

Explanation 1:

“in this sub-section, area highly, vul-
nerable to smuggling means the Indian
Customs border contiguous to the States
of Gou, Gujarat, Karnataka, Maharash-
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tra, Tuml Nadu and Umon Temtoms
of Daman, Diu and Pondicherry.”

[Translation)

1 do not know whether the hon. Minis
ter has got the copy of the Bill or not
But I would Lke to know what definitiom
has been given of the vulnerable areas in
the Bill on Narcotics Drugs? What is
the difference between the smugglimg of
drugs and smuggling of other commodi-
ties? The hon. Minis.er might be aware
that this Bill was first passed in 1974 while
the Narcotics Drugs B.H was passed in
1988. In 1974 smuggling activities were
more prevalent at the western coast and
the commodities were smuggled from Abu-
dhabi and Arab countries. However, with
the passage of time the Government conti-
nued its efforts to abate this tendency
there, as a result of which these activities
have now been taking place at eastern
coast also. That is why there is no men-
tion of the States of eastern coast in the
Bill passed in 1974. But Andhra Pradesh,
Orissa, West Bengal etc. have been men-
tioned in the Narcotic Drugs Bill. 1s
smuggling not taking place in these three
States ? These states should also be in-
cluded in the list of highly wvulnerable
areas.

Similarly, 50 km width areas of border
States like Gujarat Jammu-Kashmir, Pun-
jab and Rajasthan linked with Pakistan has
been considered as highly vulnerable area.
Whereas in Narcotic Drugs Bill this area
has been extended to 100 km. Why there
is so much difference. These factors have
not been given due attention_while draft-
ing the Amendment Bill
[English]

MR. CHAIRMAN : The time is over.
You can continue next time. The House

stands adjourned to re-assemble on Thurs-
day, the 12th August 1993 at 11.00 am.

The Lok Sabha then adjourned
to meet at 11 a.m. on Thursday,
August” 12, 1993/Sravana 21,
1915 (Saka).





